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wlon  to np&tﬂata
2606-07. :
Anti Tudian agitation in  Ceylon.

e A nti-Tndian  and  Anti-Malayalees
agitation in Ceylon. 2756.

. Construction of an overbridge at

3 t.he |1vuy level crossing in

uﬁﬁnm __of the interests . of
yalees in Ceylon. 2754.
resentation of Indmnx in Ceylon

A
:n‘cthr-. :

2754-55;

- _.«Questjon re—

employees by their

uth n %50-51
Buluchls from Sind and Baluchistan
in_the Indian Army Rewrve of

g Officers.  1033-34.
Dlﬁerenm bet.ween the old lower
~new second grade
8 in ﬁ:a Pum nnd

ons of M“lf\ﬁty Em
i m

1010-
Emp’ lo\ ment. of Bn.lncluﬂ ‘in

superior services in case suitable
Baluchistanis are not available.
2651,

Employment of local persons in the
_inferior services in Baluchistan.

Evlnm'i(nnt on h mtment of
clerks in i o :

Post Office. 3322.23. -
Bgaminations for recruitment = of
S usll é};e Delhi General Post

ABDOOLA HAROON, SETH HAM—

i

ABDOOLA HAROON, SETH HAJI—
comt
Question re—contd.
Local employed 'in Balu-
ot_hlxtan due to earthquake, 2651

Non-eligibility of temporary Gov-
ernment. servants to become mem-

persons

hers of recognised unions and
associations. "

Recruitment in bhe Baluchistan
Police force.

Reduction of one set of certain
sections of the Railway Mail
Service, 3317-18.

Removal and transfer of orderl

geons by the Postmaster, Delhi.
Reptmﬂ't“ of Muslim  Sindhis

il r tanis in railway ser-
T Yo
Bensonal  AssIBBRAL mistries in the
Posts and Depart-
ment. 3324. ? opag
Termination of the Ottawa Trade
Agreement. 115354,
Question
Ceylon

re Indo-

(Su, plementary)
575-76.

Relations.

ABDUL GHAFFAR KHAN, KHAN—

Motion for Adjournment re order
served on — not to enter the North-
Weu Ftwlu vai!wa ‘and  the

)3 S
AB?IUL HAMID, KHAN BAHADUR
STR—

Oath of office.

ABDUL
MR.—

123

MATIN® CHAUDHURY,

Indian Tea Cess (Amendmonf.] Bill—
Motion to consider. 2803-94

Nomination of — to the Panel of
Chairmen. 109,

Question 7e externment of one Mr.

. restrict. the number Samiullah  from the  Delhi
iny railway. 2819, ince. 7. 3
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ABDULLA KUFI, SHAIKH—

Question 7¢ refusil to permit —, a
well-known Muallim, from ent.enng
71_ .

Tndia.
ABDULLAH, MR. H ;M 2
Pa¥eT v
Question re— 3454

Introduction of the “Communal

Income-tax Department. 2859,

Rates for the sale of ice and aerated
~FLA g’orm  Western Railways. 2756-

Tenders for the sale of ice and
aerated waters on the East Tndian

' Question re'— of
political pnmm 3310.
Mation _for ad)oummenh re: — of

“the Taviff Bowrd 19091, 22236

ABYQSI\T§-

Qmsnon re—

3 E;ln nses on trogps. sent from India

,. i It&lou\h ssinian
o ag. %

o oiindian .feal}nks rm%ardmg nalys
"""W life or' imﬁgrty of Indians

S
on for 'ddjournment e non-re-
presentation of — in the meeting
_”.:p; ﬂ.w I,ei\qua of Natxouy 162527,
2 Aﬁrssmmmmw WAR—
Question e loq of Indian lives or
properties in the —. 188-89.
+ ACADEMY(TES)~
Quemon re—

£ 2579;
Mndel Inztmmﬁf = 576-77.

Representation Formula” in the |

o (;f : :nlllhvn';;: ‘?di;z#' mb--f? 3

waters on the East Tndian and |

ACCIDENT(S)— b
Question re—

!\mth Western

— :nt the; Niluripathra
in the Jharia coalfield.

Souv.hern Mahratta

Prevention of — in

on of

PARTMEN

+ Department.

Questmn e mnﬁr
members of the, minori
o onity . in. the Chief —,
Westam Railway. 2984,

Question re— 5
R (uuuun& of pm' il
sl

Creation of
it tr:wj(e'ﬂmg
Ruilway.

“ (‘()I:\TA\T(S)—

R
certain
neligibilify of e

construg:
# Iflon_of ' Buildings: 25?5% 7

Railway ~(n1nls and  passengers

ACCOUNTS AND: TRAFFIC DE

Qucstnw.\ z€, jo)ut uiry
the rth Wr\iun 'R:u{x

...~ .at Segauli on the Beugnl and
Railway. }90‘1

eollmv-/
250122, ©

Minor — on the Madr&s and

Railway,

Segauli,

,,,,,, killed at
Bengal an?i Norlh Western Rail-
way. 3063 54,
ACCOUNTS—. It il e 4;‘ s
Qnemnn re—

Exemptxon géishe East Inden Rn‘
ent. - from the

r
-

by, == of
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mhﬁaﬂr :
commu-
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- ACQUIESCENCE— = . ACT(8)—contd
W i{ rTIn alleged Indian Trade Union— pigod
ot;on mfld]tg: (;:\fer:ment of Question 7e extension of
active — o €

“to- the Bangalore ~Canfonment.
- “India in the recent p.ﬁﬁell activi- 2
e Sikandar K

\mue’ St ¥"Pyment of Wages—
o Bm &E:mon re working of the — in

Burma. 1466.
Punjab excise—
Y — ost; re application of the —
S T e Q‘:nsdlonExcmeppRuleu to the Delhi
urity—
%npf:! idjoumm{zm e exhamon Q“e::;;"; ‘?:_e_
VIRR Sovambiadt -of “Bakel o Non-supply of the copies of —

visions of chxpten I mld
I gfmthe —, 1932 the Town

e S

cm’m mge Restraint—

d of Budgets, as finally passed
ah'\l' the Legislative Assembly to
the members ot t.he ssembly

e TR
Statute or — governmg -
:lm‘t of railway servants. 2769.

— to Cantonment Sea Customs—
buest-ion re books confiseated under
plicability == 1o the —. 3309-10.
Cnnwnments in Oentn] India. Tea Control—

- 2750. ¥ Question re tea estates which ap-
Non-applicability of _the — to plied for special treatment under
- non-regulated  provinces, admi: the —. 854. .

ACTING ALLOWANCE—

See ‘“‘Allowance(s)".

Q ok ACTIOI\~

nestio ey

Agreem: nl bet H V i Q#m.’n,,"'_ i .
Government His e e f‘ =

s Highness the Nizam about Pn r cor e ’hﬂ‘
referred to in section 47 of the

X of 188 in o
—pottion of the Delhi  District T
which was under the Punjab Gov- ACTIVITY (JES)—
o 3382, 2 Motion adjournment re alleged
Ia‘ml El“::‘"g:g’; ander  the n;;:ve fgmescﬁm of the Gove‘reni
0} 1 = i
o Delhi Municipal ment of India in the recent political

. — of Sir Sikandar dr‘h abhlﬂmn
- uty Govel serve
uﬁpofy]’ndm mgﬂ

i)

s

’F- Question ret— : ‘Motion “l&i"‘fﬁjoﬂhﬂmut re refusal of
] Amount forfeited undex sections 93 the  British  Delegation in — to
3 and 102 of the —. 3142 give  protection to the Indians
s Authorities  prescribed under. sec- there. 190,
tion TL-E. (1) (6) of the —. 2844, Question 74—
1_investing the Railway Bravery of Sikhs in —. 114647,
d e power of the Byitish Indian sul-]ed.s in —,
officer. refers n_section 47
of the —, 23 Denjaking facilities to In&ians in
Notificatons ‘regarding the cancel- 264.-65.
tion, recession or variation: of a ludlun se] vs in —. 651-55.

under section 47 of the —_ Indian soldiers«in —. 689, 1239,

: i i~Position: of Indians in —. 57980,

ficted under sectinn Refusal of the British Delegation
- 284445, at — to ‘protect Induns. 2015,
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ADDIS ABABA—contd.
Question ref—cond‘

Refusal of the British Legation to
give protection to Indians in —.

Rewards given to Indian Soldiers
for meritorious . services in —.
2752.

Sufferers from Italian Gas Bombs
in —. 1146,

ADEN—

Question e duty on the imports ' of
—-salt mm Jndia - after separation.

_-\DJUUR\'MEZ\'I‘(.\‘)f

Message (His, - Excellency the
Vmuny md Governor Gewaf’

* allowing Mr. Mohan Lal Sak}enas
motion for — e Secrecy of vote
in the rural areas of the United
Provinces.

Message - from His Excellency
Viceroy and Governor
allowing Qazi Muhammad Ahmad
Kazmi's motion for —— re . prohi-
bition of the recital of Madhe-
Sahaba in Lucknow. 2380.

the
dis-

~“Motion for — re—
Abglition  of the
81

190-91,
lsWitlgdnwn 236.)

Tarifi  Board.

Government of Tndia in the rel ‘N
political activities of Sir.
Hayat an, Deput‘ Governor cf
the Reserve Bank oi India. 364.
~ (Not moved.
Alleged frivolons nature of ‘motions
of —. 124344
- (Declaved out of arﬂer)
Arrest of public workers in the
North-West  Frontier Province

605,
(Disallowed. 605.)

Arvests and  detentions of pnbln
workers  in the Punjab.
(Disallowed 604.)

British policy in Palestine, 932-33,
(Disallowed by the Governor

QGeneral. 94T

Cancellation of the Press Gallery
Pass of the correspondent of the
Amrita Bazar Patrika.
(Disallowed. 2665.)

Control of the soldiers on the foot-

ball ground at Annandale. 2189-
91, 2224-33.

(Negatived. 2233.)
Deat)l of Detenu Naba Jiban
~ Ghosh. 2345.47. g

-

ADJOURNMENT(S)—cantd.
Momtion for = re--canul‘ W \
|D|salle);woti by the  Presidént.
Disallowance of adjou‘nmequ
motions. 1154-55. d

(Ruled out of order.

1156.)
Election of the

nrovincial legislature

(Ruled om‘, of uﬂqt., S9.).. =
Extension by the Government of
gal of the provisions  of
chapters IT and IIT of the Bengal
A ]&nﬁy Act, 1052, ‘to the |

Town  of ta_and the Dis-

triets of 24-Parganas and Howrah,
T72-74. )

Disallowed. ‘774,

Externment of Mr. 'M"'R-"‘ﬂasanm il
irom the Punjab. 606
the

owed by Goyern

Exter
from the Punj ub
(Dizallowed.
Failure of the Government of India
o ‘secure s of ' ballot ‘in the
Punjab as recommended” by the
.Annmby 277’:)

n

ment to  express
opinions. 115561,
Government's

d.  38l.) G s
"Mttl'g‘nem s Curreney be Policy. 7
(Duaﬂowad Zlﬁr (Governor

W&ﬁ?@w setvice
between Tndia Furope. m&
45.

{Ruled out of order. 2245)

Interforence by the Govermment of
the United Provmm with the
Sunni  Maslims . of Luckuow.
604-05. waeti L
(Dma"ow;d 605.).

Introduction of the system ?Lnom-

o

nation in the selec candi-
s dates for ivil Service
= in .
t%ﬁ
Mr. Subhash Chandra Bose, 381-82.

(Not moved 382.)

Murder of Mail Guard Gcl(\m smax
on a Calcutta Sirajga
h;gveon Rnnxghat and‘ (huadnn@ '
Z

the g’

e

S
New rules ior recrm&nenf to
Tndmn Civil Service.” 109-10.

(A«{%@' 160,

w 4
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re—contd.

Mohon for

N = Al

g

| Order served on Khan  Abdul
Ghaffar Khan not to enter the

of: Aby
Dclegates m t.he meeting of the
i il

i)
i

i North-West Frontier ~ Province
= and the' ?unya 521.
ks (Di . the Governor

e Misallowed by the Governor
General.
Protection of female passengers
travelling in female compartments
of trains, 2665-67.
3 . fon of the duty on_British
i - tetulm

without consulting the
306

lhdncnon of the import duty on
Grey ‘Cotton Goods on bordered

[rawn.
Reinsal of the British Delegnbmn
“in Addis Ababa to give tion
to the Indians there. I
(Not moved. L)
grictions . by: the United Pro-

G on the move-
) !z ﬁﬂ"ﬂ public at

SO

Exchange
(N ot

egatived. 2720.)
Becrecy

of vote in the rural arveas
the Umted Provinces. 2245-

: . y the Governor
Shifting  of - g g'mw.pcml Head-

q;grten of Onssa f'tm:: Cuttack.

ndi
policy. 2667-68,

ADJOURNMENT (S)—econtd. 1«1+

ADJOURN MENT(8)—coneld.
Motion for —— re—concld.
Situation in Palestine. 774-76.
lﬁ’:mﬁ luut of order.' TT5T6.) -
Strict.  neutrality on the part of
Local Governments in_respect of
provincial Gtions. -73.
(Dua!.::led by . :the Governor

Striet nent.mhty ~on_the part of
local Governments in rQapu' of
provincial elections.

(Disallowed by the Governor
Genual 457.)
Suspension of some Patwaris of the

i _ District ~ for alleged

an  elgetion  meeting
S
= 3206, .’%‘f’r’?ﬁ"*
Suspensio 0 " Patwaris of
the Alx-anh District for alleged
attending an _election mieeting
3386

(Ruled out. of order. 3389.)
Withdrawal of the Government of

India from th+ League of Natious.

189-90.

(Nor moved 180.)

Question re wllhbu]ding of a telegram
regtrd:ng motion for — to discuss
the ' conduct of the Governdr of
Bihar for his taking active part in
organising parties to fight the elec:
tions, 17.

Ruling on the motion for — re
freedom of individual members of
Government to express . personal
opinions. 1457-58.

b (Buled out oi order, 1458.)

ADJUTANT GENERAL—F it v

n 7 certain  clerks of the —'s
" Branch on deputatisi. 1045,

ADMIN ISTERED ARE e
Question re nmz-npphca ty  of the
Child Marriage Restraint Act to
non-regulated provinces, — and Cnn-
tonments. 2749-30.

ADMINISTRATION (S —
Question re—

Article  entitled ““— of  the
Andamans”’
Madras Mail.

Complaints  about the. — of the
Cu;tml Telegrsph Office, Calcutta.

published  in  the
762,

Givil hwk of e of sem
to Exﬂgd nglmm “the
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S

ADMINISTRATION OF JUSTICE—
Demand for Excess Grant., 3259,

ADMINISTRATIVE OFFICER(S)—

Question re dismissal or discharge of
an employee by a senior seale of
— on State ilways.

See also under “Officer(s)™.

ADULTERATED TEA—
See “Tea’.

ADULTER{TIONx—'
Question rée— g
S —in mxlk and ghee 3162.
— of drugs. 586-87.

Bank of
3143-45.

AD\’ERTISEMENT(S)—-
Question 7e— !
East Iudian Railway — in &@,Ay
and Pratap newspapers 826-27.
Railway — i the Indian news-
paper. 76,

ADVISER(S)

Question re function of the ul)uﬂmml
—  to Government in connection

with  the Indo-British Trade
Agreement, 2849 # =
ADVISORY. GUERG s itemeren
ngsuon [

W‘m wrived at by the Trans
por 758-59.

Conclusions - arvived - at. by the
Transport —. e -43,
2504-

AERATED WATER—

Question re—
Contract - for ice and — om the
East Indian lewsy 1621-23.
Price of — on East Indian
Railway.
Rates for the sale of ice and —
~on the East hdmmm North

Railways.

Tenders for the sale of ice and —
on’ the East Indian Railway.
2757-59¢

'AERonnoME(S)~
' Question” e landing grounds, — and
runwiys made and air ports fitted

out for wight fying 1856 57.

)

i

AEROPLANE(S)— =
Question re—

— used by Government. 2516-17.
Manufactures of — in India. 1857.

AFGHAN: REFUGEE(S)— -2
}IVze “‘Refugee(s)'".
AGA KHAN, HIg HIGHNESS THE—
“ Question 7e sgeech of — on  the”

i:wmg criticisms in Indm of the
ague of Na.tlons 593-94.

Question re—

Aceeptance of Baptism and Univer- =
sity Certificates in support of

AGE(S)—

— for examination f
to the clerical
Department. Lok
Alteration in  the —"—Mway
employees.  3138-39.

Alteration in the recorded-— of

et

the East Indian
ay. e
Policy regarding alteration uI t.he - }

—of employees on
\r\'estern Ba 49 —'
‘Government ser-
»
_AGE LIMIT—
Qneo(.\an T - €
\;mtsx - and
Accounts Vi E &
§a vice mmmatmn
AGE OF SUPERAI\NUATION
See “Supcrunnuauon ; S
AGENCY(IES)—
Question re coutracla of — for pur-
M of p and
of G
2 &m‘é&ﬂm@f mna Depots i
)
AGENCY REBELLION— : ,?'

See **Rebellion", s oo

Demand for Excess G
of “Payments to Provi

ménts an 3
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4 AGE]\ T(S)—

Question re—

Appeal to the Governor General in
‘ouncil - i an_order of the
s e

Cuenlsr Kq o ==
“ "Rohilkund and ‘Kumwn Rlﬂw-y

l
!
e
Delegation  of powers by the —
of the East Indian Railway to
® his subordinate.
Extension of a bnhdm_g 1o house
' the Perlonnel Section _ of - the
‘ —'s Office, East Indian ‘Ru.lwly
] win
Forwardin, agents at the Howrah
Goods 8 %:e
Low percen(age of Mns]ims in the
Opium —'s Office, Ghazipur. 349.

. Non-appointment ‘of an Indian as
S iEputy — of the South Indian
o Railway. 81922,

mNohﬂrauon mendmg the word
% ‘Mana, the' word “—’
Sias use on m,ﬂdwzys 2844,

'owers given to'- — of State

Rulwnys to m “the rules for
of lﬁeﬂ: 3367-68.
of Muslim  Clerks in the
- Oﬁa," ~Ghuzipur.

e A ;t:;

. between the — and
” State Rail-
wa e~ g
Rcsponsﬁvﬂltv of the ernor
General-in-Uouncil for the actions
of the — of State . Rai ilways.
3183,

R
Responsibility of the Secretary of

actions of the — of State Rail-
s\hm\l 3183,
= trength of clerks in the Opium
e _ -—s . Office, Ghazipur. mep
ry rules regarding discipli-
faction framed by the —,
Bengal Railway. 1013-

|
!
)
4
{
‘ State for India in Council for the
!

V.ITATIO){—-'
Question re— %F'
— in lon io Mal.
‘ - ees«y repatriate  Mala-
| Anh Indian | Anti-Malayalees
Anti-Indian — jn Gey)an 2754,

— in Ceylon. -

i5 bay-
d  and

AGREEMENT(S)—
testion 7e— :

Q-— between His Majesty’s Govern-
ment_and His Exalted Highness
the Nizam about Bemr referred
to in ‘section 47 of the Govern-
ment of India Act, 1935. 1002-04.

Alleged  monetary —  between
gxgmd, France and America.

Demands to put off all negotiations
by fresh — between the United
Eimpioed G0 ~idis, 1666

AGRICULTURAL IMPROVE-
MENT(8)—

thwn A’ﬁ Arhc!e entitled “Fu{l.

lxlhed in the Aﬁmta Bazar Pamlm
1932-33.

AGRICULTURAL INDEBTEDNESS—
Question 7e¢ — in the Delhi Pro-
vince. 807
AGRICULTURAL PRODUCE.—
Question re insufficiency of —. 845-
46. S
AGRICULTURE—

Question re recommendations of the
Royal Commission on — given cffect
843-45. )

to.
AGRICULTURIST(S)—
Question re gne\an(‘es demands
e - nf the of the Delhi Province.

B%M re indebtedness of —

NAWAZ
%%IR—— KHAN, MAJOR

a Marriage Validation Bill—
Wm of clauses. 2798,

Kohon for mdjournmnz re new rules
for Nmi&mum. the Indian Civil

Resolution ra mterforenoe from public
ég%n%u in the ensuing elections.

AHMED, MR. K—

Arya Marriage Validation Bill—
otion ‘to consider. 1638-1644.
Consideration of clauses. lﬁﬁ
2061,
2792, *m zm
Cantonments (Ammdment) Bill—
Consideration of - clauses, - 1568-69,
(og]_euai Civil Pror:ednm M-dment)

'y

M&ﬁgmw consider. w, 3080,
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AHMED, MR. K.—contd. ¥
Code of Criminal Procedure (Amend-
xlxz;nn!.) Bill (Amendment of Section

Motion to. continue, 1630-31.

Code of Criminal Procedure (Amend-
ment) Bill (Amendment of Section
205)—

Motion to continue. 1633, 1634.
Code of Criminal Procedure Amend-
nazaeéx)t) Bill (Amendment. of Section

Motion to continue. 1635, 1636
Durgah Khawaja Saheb Bill—
Consideration of clanses. . 339594,
Mohon to pass. 3405, 3406.
tion of certain ina
quextlon put by —. 2413
Indian (‘omp.m)es Amendment) Bill—
aloon to comsider.

z Col:ndaru&zpnf clause b‘l 1199,

Consideration of clause %
Consideration of clause
Indian Tea Cess (Amend.ment) Blll—
Motion to consider. ,2900.
7= 1Consideration of clauses. m14 2015,

2926-27, 2929. A
Manceuvres hﬁE Firing and Actillery
Practice B:
Motion, . cgcn!q.e. ,3271. 3272,

P

Point of order raised by — " whether
identical questions can be asked.
~ 819.

uestion_re repairs to feeder roads
2 B rail

connecting ~ the 'way stations.

tion (S ). ro— i
Q‘::! ‘:’;m&nrp ostal facilities provided
for rural sreas. 2081
Alhged mm ﬁrem‘mnntil of Induns
y the Jap
m‘.hormcs 1988 -
Article sntitied “Racisliom i East
Afna” puhlnhnd ‘in tha Euulu.

1502,
Article  entitled  “‘Ryots' and Re-
search” published in the Hindu.

602.

Article entitled - “The  Crisis in
South Africa’ published in the
Hindu. 597-98.

Attachment of a third class bo@u
for servants to the East Tndian

1136-41.
Colkmon and uulmtmn of public
657-58.

‘subscriptions.

Communi jssued by the Royal
Consul for Ttaly, Cal-
cutta. 9. E=

AHMED, MR. K.—contd.

Question (Snpplomauhry) re—contd.
Coi u - of King Edw VI

Differentiation made by the vendors o~
of food-stuffs at Railway Stations.
2158, 2159,
Employmem of Tndians ju the office
ot the High Commissioner for
Ihik 1470-72.
Feeling of Muslims on the Happen-
Fmg: in Pﬂm&e. 2187.
oreign experts 'nted to examine
the Government of India Depart-
ments. 1129.31.
Giving back of “the administration
of Berar to His Exalted High-
ness the Nizam. 591.83.. .
Grant of passports, B832-33,
Help to the handloom

.

weavers.

Army in Indm and !.he Iudun 1

Army. 1612, e
Limportation of vegetable ghee into

ludu 1611.

i of Fed 334.

Indu ‘withdrawal from the mem-

herdnp of th e
Iutrodu ‘tion  of the Bm.u Cegs, ™™

Amend ) Bill in r

on industries.

Ciil Senme Examination... 1767
Negotiations with the Britis

ernment for ‘a %M tgree-
ment.

Pacts entel\;i into  between the 4
Govemm of Great Britain and

-the Communistic G ivernment of

~ ‘Soviet Russia. 842.

ngea in certain books doroga-

t the Jews and - their

E
voce in the Tndian '-i
-
.

Py

1,,(mw. Governmest.
pensioners standw
candidates  to - 4 incial

f’mpanﬁai *%‘ﬂun religion

through the. Delhi - Broadcasting
Station. 1617.

Propesed retrenchment of

railway = &
staff and the lowering of wages &

and salaries.

2 wm’*'
Ratification  of the Ti -
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AHMEDMRK——M«:M

F:‘ ‘(\ s 1 y) # e
{

B.mmwn u(unwwe passad on the

2 n the Bommm ‘Extor-

Beaervation of = four fivst  cluss
« berths on payment of onc fare
on ratlways. 2161

andra Bose’s arrest.

bupprusmn of immoral traffic in
women in Delhi and the centrally
administered  areas, Z2318.

Uniformity in the office hours in

the Civil Secretariat: and. : the
g%xm, K&u:lqnmrl 2037,

Views Finance Membar on

w%%%n bv a prolmctwe

Zpr% cy. =igd

ciation's? ‘memorandum st
tozthe Riot Tnguiry C
51

Resqlnhon re—
¢ S o sgﬁuﬂtunm

P
= Interference  from public servants
in the Pm;umq elections, 2192,
2194, 2202, 2682, 2683, 2688, 2602,
AB*HEDABAD‘—

AIBCRAFT (AM'ENDMEN T) BnJF
See “Indian — under “Bill(s)".

ATR FORCE—

Quultlm. re mv:le entitled ‘‘Indian
&ﬂh ed_in the Statesman.

s

AIR GUN(S’)—

Question re practising of rifle

ing with an — by the

.of the Hindustani Seva DnL 661-
62: ¢

rachi. 17]
ngher post;l charges on oﬁtgomg
1485-86.
2241,

Pogtal chﬂ.rgsu by, =i

AIR PORT(S)—

Question. 7e-landi A
dromes and runways made ~and
— fitted out !or night'"*

5 nag

ATRWAY(S)— :
Queetmn re—
In tm of Ground Engineers
ployug d tjm Indlzn Na.tmnﬂ

Pnymants mda to certain —.
2515, b

unw.ws COMPANY(IES)= . +»

re T and
gg the Indmn Natmnal —. 1843

AISHBAGH—

AINDRI— Qttestion 7e Fa-t Indmn Ballwav
Question re dclay in enforcing the ddvertisements” in  the —  and
B ﬁ l'uk‘ in — near Simla. [l,”’”// BENSPAPOE. 526‘27
i AJMER—
ATRCRAFTSS Ouertion=rais
Question v Admission of — students in  the
Provision of — depots or parks e lqon'm (S e
in Western or Southern India. T ;lnms
) S n mkmnhon of thehnemor subordi-
Restriction of the number - wanhs oL oo sad
B o operating between various ee:fzm mw.mh e L 340, -
ik in India. - 2083, ik .'F%ﬂ.ﬁe—
unicipality.
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Question re—contd.
Prosecution of prostitutes in —,
7.

“ Satta gambling in —. 333940,
Thefts committed in the — city.

Tuberculosis in —. 1907,

ALIGARH—
Motion ~for Ad]mmm;\m ml-pen-
Dl e etng o
or an
election meeting. 3203-06, 3;3889
Question 7e strike of xtndents in the
— Muslim University. ' 2580-81

INDIA BROADCASTING SER-
s Mudg
Question re change of ma“—"

'8.50 “All India Radio Service”.

ALL-INDTA RADIO SERVICE—
Question re—
Change of the name “All  India
Broadcasting Service” to ‘—'.
850,

News ies patronised by the
T e

ALLINDIA VILLAGE
'TRIES ASSOCIATION—

Question re —. 217879, S

INDUS-

ALLAHABAD—
‘Question re— g
Appeals, m 5, or _petitions
submitted to " Governor Gene-

nlmColmulbyMMmth-
]z?,lgznm, East Indian Rulway

E for of
clerks in  the — General Poxt
Office. 3322-23,

Running of the Bombay-Calcutta
Mail via — and Benares and

through railway service between
Delhi_ and Calcutta via Muttra,
Agra, etc, 825,

ALLEGATION(S)—
Question re—
..~ #gainst an Inspector, Railway
Semoergo‘?;é 5 lrImpecto
g against a al 5
b il Hemtiad
.. .7 against mthm ) of the
~Bengal, Nagpur lway, 1/ 3156.

ALLEGATION (S)—contd.
Question re—contd.
— against the magisterial checkin,
at  Samastipur - Station on ﬁhz

Bengal and North Western Rail__

AT 2731-33.
a.glmu', the Members of the Port
3128-29.
= asmw the staff ala-
sagar Station on“& %
Bengal Railway.
—ksg;um. ﬂ;e sti:ﬁ of the Rohil-
vnd.  an umaon  Railway.
3170-72. o =

ALLOTMBNT(8)—
Question re—

S fox civil aviation in"the budgets.
"
: M TS in _the Moradabad
ﬁi}éﬁ East Indian
Tavidic t 0
Tedidences to  the

cutta, 2644-45.
Racial discrimination 'in the — of ~
quarters to railway staff. 2507-
09.

ALLOWANCE(S)—

Question re—

Acting — of m staff

" = Railway.

— fixed for wives of Indian Officers

in the Indian -Army Vebennary
_ Corps.  3178. -

-
- gm*&ba—,bm of t.he

A dvis

207374,

— of camp clerks in the Punjab
and North-West Frontier Postal
Circle.

— of the reprenentau\os of the
ex-King of Burma. 2824-25.

— to detenus for replacing uten
sils, beddings and warm
ings, ete. 3266.

Applicability of fundamental and
aup;lmantu’y rules to gazetted
staff on State Railways in_ respect
of pay, —, leave, ete.

Clerks in the India Army  Corps

and the Military En,
Services getting Shortﬁ:d —_
105.
Compensatory — “of = pox em-
"+ ployees stationed at Simla. 3355-

56.
‘Consolidated =~ — of ‘l‘rlwlhug
+ Ticket Inspectors, m., the

staff
Locomotive Department nt ("a! . ‘

3
|
|
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ALLOWANCE(S)—contde + . 1,
Question re—contd.

Details of certain — of His

Ex-
cellency the Viceroy's household.
. 509-10.

Grant of acting — to the employees
of the East Indian Railway: Com-
jpany taken over rby the State.
1018,

Grant o
it

to g.he éuﬂanea
of India

hers of the
in Simla.
Halting — sa.nchoned to. the Inspec-

wdors. and Superm ndents  of
?10“ Oﬂicea )n &mpmmm

Leg;lxhve Assembly

W%vﬁallw,n -
ls.plglﬂm. v,

ty of oﬂc»w,
e it on Sste Bail
Mairtenance — for the Merrlm:h

of the property under the Court
in Delhi.

staff at

nulway mﬁ at

fﬂll.\eage =3 granted for crew ‘staft
" %\Ssthe Eastern Beng»l,.Bglway

Mileage — of ticket ehechhg staff
Enst - In Railwa;

on_th Indian - y.
2769-70. g 3 3
o= = paid to-the- road van
> "“Y%‘ onthe Western
Bay wnd — ing " Ticket
Inspectors ‘on' the East Indian
Railway. 2771-72

_ Period for claiming the travelling —
on the North Western Railway.

Mmmvelhng — for Travel-
Examiners  of the

East Indlm Ra.xlwa.y -01.
Powers given to Agents of State
Railways to modify the rules for

the grant of — 3367-68
Reco of  overdrawn leave —
from the inferior staff of the
' Cal-

Central Telegmph Omce,
cutta. 265

P/ - LI 1R

ALLOWANCE(S)—conelds .+ 113
Question re—ccneld.
Relieving — to staff sent to oufr

W to relieve Station as-
r ‘;ngmlgen and  clerks.

e Lt et .
R "ﬂ‘ ifiens “governing —

Travelling — of pemoﬂ'amg
meu.mgga of the Indian Railway
Conference. Association. 2’16768

Travelling — of staff of State Rail-
ways attending meetings.of the
Indian Railway Conference Asso-

T:.uhm. mh 3 B

velling — M )

o Rails ~for amdﬁngs
of ' their - Trade Unions. < 2768.

Uniformity: of = rules: for pay, —,

appeals and seniority on State
Railways. 2762.

ALMORA—

Qtiestion re—

Cutting’ of trees by the owners of
buugalows in the — Cantonment.

Redosts of staff es  and
undertaking of civic amenities 1n
‘the — Cantonment. 1769,
A.mLGAMATION——

i
i

| ‘Question re—
Liof’ Bd&kmg offices.. nnd extension
= of waltmg Tooms Waltair,
1!

803-04.
L of the Londm:iswu% Department
> wnb the _Indi _Stores Depart-

1253,
”' “the  Mad and Southern
Mahratta - and m&e South Indian
i Railway Cmp n £
— of two gra “‘the .

traffic service of ﬂ;é I’osts nud

Telegraphs Depattmon&_ﬁ‘ x 3382—83

Ammpm'r(s)—— i

g al. the lurgovmmg f.beltnn

sactions .in Government secu-
rities. 517.
Committee to consider — to insur-
anee legislation. 165.
AMERICA—
Question re— S0

Alleged monetary agreement bet-
ween England, France = and —.
3321-22.

Convict settlements in Furope 'and

See’ e “under's “Unithd "Slates of
QLMW LR
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AMERY TRIBUNAL—
See *‘Tribunal(s)”.

AMIR ALI, MR. JUSTICE—

Question re judgment of — repro-
greed in the Hindustan  Times.
69.

AMNESTY—
Question re — to State and Political
Prisoners at m time of the in-
of the pr ial auto-
‘nomy. 841, s
AMRAVATI—

Question re protechon of « thé monu-
ments of the ancient — Buddhistic
w in. the ' Guntur = District.

AMRITA BAZAR PATRIKA—

Motion for Ad;nummant re cancella-
tion of the Press Pnp of
the  correspondent
2664-65.

Question re—

Article entitled “A  Buicidal
Policy” published in the — re
earnings of Railways. 1459.

Article entitled “Falt Speed
Ahead’ regardin, agricnltural
mwvemenu published in  the

1932-33.

Arnclc entitled "m Sugar In-
dust: published in the —.
150636,

Article entitled “Lord  Linlithgow

and Milk Eu published in the
Articla

“The Indian Steel
Ind.-ustry pib&l-d in the —.

AMRITSAR—

Question re—
Embezzlement cases in the Lahore
Engineering Division and the —
Telegraph Exchange Office.

67.

Petition from the — Commercial
Association to the Board of In-
land Experts for Enqui into
the Indian Income-tax 3
441-42,

ANDAMANS—
Question re—

Appointment of non-official visitors
for the Cellular Jail and Convict
Settlement in the —. 999-1000.

ANDAMAN (S)—contd.
Question re—contd.

Article entitled “Administration of
the = publiched in the Madras
Mail. T762.

Certain_facilities provided to the
convicts sent to the —. 985-88.
Chittagong  Armoury Raid prison-

ers in the —. 3060,

Condition of health of itical
prisoners in the Cellular Jail "in
the —, 3063-64.

Defects in  the jail life of the
— found by the Home Member.
1119-20,

Invitation to the member of the
Legislative Assembly to visit —.
759-60.

Male and female pnmm in the
' _conviet settlement in the —. 985,
_ Object in  transporting terrorist

Dok ers to p 960-91.

Jail in the — -41
Visit of a depnhhon of the
bers of the Legislative Assembly
to the —. 2884,
Visit of Sir Muhammad Yamin
Khan and Raizada Hans Raj to
$ 3070-71.

ANDHRA—

Question 7e advisabili _establish-
ing a Cmg:% for —
. Country in Bezw 2987-88.

ANDHRA PASSENGER'S ASBOCIA-
TION—

Qm"!u.',ir«‘ ‘I ?‘nﬂ

Southern mihny 2079
80.

ANEY, MR. M. 5.—
Arya Marriage Validation Bill—
Motion to consider. 1638-39, 1641,
1642-45, 1657.
Consideration of clnm _1664-65,
1667, 2025-27, 2033, . 2037, 2038,
2043, 2045, m

ente. (Amendment) Bill—

m of clause 4. 530,

Oonsideration of clause 46. 560.
Consideration  of clanse 48.

565-66.
Code of le Proeednre (Amndment)

Motua to consider, 3081-82.

Ei]l;:li;: ‘Women's Rights to Property
. Motion to refer to Select Com-
mittes. 3284.

ﬁ

3

)

o

l
1

1

B

B2
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ANEY, MR. M. S.—contd.
Indian Companies
Bill—
Motwnmm oonndots 629,704, 727,
g&jﬁm to add
clause 4.

"‘Ohnﬂ deration of clause 37 1442-

(Amendment)

Inwrtmn of new clause ‘nﬁer clauss
40. 1756.
Consideration of clause 42. 1962-
, 2125-26, 2137-38, 2‘357 2260,
2275, 2992,

Consideratior. of clanse M 2357.
nsideration of dnn 2371.

Cor
*W‘
Gunddu‘mhvn of elause 75, /2415,
W—OF ‘mew  clause 8l
oon 2445, 2446,

Consideration «f clause ‘97. 2452,
Consideratior of clause 111, 2470,
2472, 2473.

Clause 113. 2556.

Clause 114. 2559.

Maticn to pass. 2568-70.
Manceuvres  Field Firing and
- Astillery Practice Bill—

. Motion for Adjournment re reduction

of the duty on British textiles with-

out . the Iagtslnu'e
Assem - 3M0hal ised
Nomn.ination of — to the Panel of

Chairmen. 109,

Question re—
»&Agieemm’v between His  Majesty's
Exalted
Highness the Nizam about Berar
referred 6 in section 47 of tne
Government of India Act, 1935.
1002:04.

Memarial of the first grade pleaders

of the Central Provinces and

» ‘Bﬂ'&r against payment of a cer-
-2953-55.

“stamp
Qneman (Supphmmhry) re—
Absence of sheds on the platforms
5 of ‘the Balaman Junction and
Nimsar Station on the East
Indian Railway. 023
British Troops in India and their
cost of maintenance. 497-99.
Carriage of mails between Kalka
and Simla on niotor lorries. 2745,
back of the administration
of Berar to His Exalted Highness
the Nizam. 591-83.
Placing of preseribed books in the
hbra.ry o!‘ the Legislative Assem-

g{t of Indmus in Traq. - 580.
Pr&?g’chon of quinine in India.

ANEY, MR. M. S.—coneld.
Question (Supplementary) re—contd.
Recommendations  of the  Royal
Commission on Agriculture given
effect to. 843-45.
Unemployment problem. 1930,
Resolution re interference from pub-
lic servanfs in the ensuing elections.
2669, %73‘

o
the ruling of the Chair. 460,

ANGLO-INDIAN (8)—
Question re—

against

s = o
W 1! use o T
and - employees.

Rednchor; of scales of pay in the
Railway and the Posts and Tele-

graphs Departments and ite _
effect_ou —.  506-06,
Schools for the education of the

girls of European. and — em-
ployees maintained by the Bengal
and North Western  Railway.
307

4,
Use of the word “‘Cooly” in respect
of Indians and ‘‘Labour” in

re: of Europesns and —.
0

ANGLO-VERNACULAR HIGH
SCHOOL—
Question re—
Reduction in the grant-in-aid of the
East Indian.Railway —, Tundla.

Stoppage of the touching of
Sanskrit and Persian in the East
Indian Railway —, Tundla. 98-9¢.

ANIMAL(S)—

Question re permission for dogs ani
domestic — to travel on metal
passes issued to Ruhny Gazetted
staff. 3130—40 .

ANTMAL HB&BA!@!@I—
Question re—

Tmperial Institute of — and Dairy-
ing at Bangalore. 3130,

Teaching staff of the Imperial
Institute of — and Dairying at
Bangalore. 3130-32.

Transfer of the Imperial Institute
of — and Dai from Banga-
lore to Delhi. rgzg

ANIMAL NUTRITION—

Question re transfer of the control of
gh; — section at Bangalore, 3133-
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AhIMALS SOCIETY 0!' PBEV]N
TION OF CRUELTY
Quemon re complaints of the owners
mg ullock-drawn convey-
aneeu And carts in Delhi against the
< 1400-

AN\'A,NDALE——
Motion for Adjournment re control of
the soldiers on the football ground
2189-91, 2224-33.

at —, i
ANSWER(S)}— =

Question re ’Minn and ~— in" the
.1 House of ons regarding ' revi-
“ision of the Ottawa Trade Agree-

went. 1218-19;
ANTI-INDIAN AGITATION—

" Question’ e —and boyoott of' Indisn

A "rx MALAYAL!BS AGI’!'ATION—

"A@hﬁon"
ANWAR—UL-AZIM, MR.. . MUHAM-
MAD—
tion re—
‘Acting arravgement as  Postmaster
, Patna.

He -‘ppmvad mudldlm of' elnh
lucoe-ful in  the Pun]nb and
North- \\'m l"ronf.ur ?onml
ircle.

Cbmmm! or candi-
dates declned auccemfnl in the
far of
‘wireless. opiblau. k
2 3G § sition of the staff
in the Simla Head 0
3318-19. corkid MJ
i ?mmon gd th
qut“. Telegraph xchange
Muslim Medlc&l Officers nnd Com-
pounders;. etc., on  the ..Assam

Bengal lewny 1478.
Myslims in the Suryey of India.

Myslins’ recmmwlx‘&afn telephone
operators in the ‘gmae

“ ‘ing Divigion. 3164:65.

Non-observance of orders regarding
model rotation by the Superinten-
dent’ of Poxt Offices, Rohtak.

Non—ob:ervnneo qi oxden rggardmg
tiol

ANWAR-UL-AZIM, MR.'"MUHAM-
MAD—contd. )

Question re—contd. 1

P clerks in the Punjab and
North-West Frontier' Postal Cir-
clo' réquired to pass a  test in
Gurmukhi. - 3165:66.

Pruponderanno of Hmdm in Postal

Circles e-
Q"W puhlndbel

Musli

euunﬁ SMﬂlor, Telo
graph&

- Reservation of a percentage for the
Muslims aud other minorities in
the Punjab Circle.  3166-67.

Safeguarding  of the interests of
Muslims._in ths. Posts and Tele-

aphs Department in observance
of rules for recruitment.

APPEAL(S|— "2 510 woifibim,
Question re—
Ahbuses of power in regard 1o —
from Railway servants on the

East Indian

per detits* on
-~ Indian Railway. 2770,
— against the removal

_Jamadar or a  cooly on State
%ﬁh 8 o T e

4salii==y Mmemorials, or
1 sduitted; to the .Governor

General
in  Couaeil by . the staff in the
Allshabad Division, East Indian
Railway, 2764, -

by . Income-tax

Assistanee - given
Income-tax  Commis-

Officers to
sumer. m cAses o£ ~— in open
rd»

Dealing  of repn-sontul.mn. and —
of staff in the Posts. and Tele-
gmphs Dltectorah. M

d-ump o;sgmnmi “on Shm
ways.
Dmpqul of — from . Railway ser-

| vants on the East Iudanibilr
way. 8l. LR

of / cooly -




- APPLICANT(S)—
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3338.
‘staff by
n-uwm

vqlges :-zgnhhug dmclphm and
vights of — of the . non-gazetted
Railway servants. 1023-24.

o Uniformity of rules for. pay, allow-

ances, — and seniority on State

lewc.ya 2762,

APPE}.LA’PE JURISDICT

from
2073,

come-tax
his ndmuum" fanctions.

Quegtion 7e—

Refund of fees of — not admitted to
competitive examination . of the
Public Servica Commission, 3309,

Rules ~regarding the selection of —
for admission to Public Service

dssion examinations. ~ 3300.

FBE 5T

’ﬁ?n.'fcu TON(8)—

Questior — ‘u :b;,-u \;»-
— for nomj Indian
(‘lwl Nervice m Bngland.  1211-

e ig;&he,m of export quotas of

- ten by the Tawnpeng And other
- Sht}z 1614-15.

APPLICATION COMMITTEE——

Qnea ion re report of the — on Finan-
djustmenz betwun ‘India and

»Mﬂ"(ﬁon tonus-—

Question  re- on W;M o
for the post of x typist in the Divi-
ior Qupenntendent’
Moradabad. 2506-07.

APPOINTMENT(S)—
~Qu Te—

‘mmnuttee to examine the
working of the Ottawa  Trade
Agreement. 738,

Apprmlmenl. of a Sikh officer in the

— under the control of the Home
D ent.  3196-99.

—. discharge and dismissal of M

1 F APPOINTMENT (8)—contd.

Question re—contd.
— made to the Indian Medical Ser-
vice, 3154-56.
—of appmtaoaa on the East Indian

Railwa;

C:umellnhon uf the — of Muslim
Inspectors %Cr&w Depart-
ment, Eastern gal. Railway.
6.

;\'on-interference of  (Government

; with the Gommissioners of Tn-
come tax in the matter oi —
promotions and | disci

,,‘;Wh —in t}!‘m Talegraph
goace

%):-m«m i

Question re—

Appointment’ of ~— on 'the - East

Indian Railway.

Saahnioal

ful

App of
ex- — of the Lillooah Workshops.
685.

Ex- — of the J: ur Technical
School, East Indian >Railway.
683-84, 685-86.

Special class < of superior railway
service, 3305-04,

Stuécessful ' ¢z- — o! the Lillooah
Workshops. 75, 684- 5

ABAL[BAGH—

estion re n “allotment ‘made  foi the
Bnr ~— Road from the Road
Dmulopmanl Fund. 2340-41:

P20
ARCHAEOLOGICAL DEPTT.—
Question ré thmmg "of 'fndl‘ns

uldvnrm

ARCHAEDLOGICAL
TION—

CEXCAVA-
q.;eauoa-n — by {o&uigme. iu‘ rmiii;

SUBGRDIN’
e “Suhordinate(s)”.

ARCHAEOLOGY—
Demznd ifor Excess Grant. 3250,
Question 76—
Investigation in — in’ the Chhoh
Nagpur Division. 1040
Departmental  publications’ ﬁ‘ ‘the
credit qt _the &sﬂy Direetor

General | o —

AREA(S)—-

ARCHAEOLOGICALLY . mm

in ‘the East TIndian - Ry
Schools. 448-49.

t e ot o!,.im:omo-
tax’ —;2974-75. LR
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ARMY—
Question re—
Effect given' to the Resolution re
t of a Joint Standing
— Committee. 1485.
Indian commissioned officers in the
— passing promotion examination
and reported ﬁl. for promotion.
3306.

Indiani and h ti of
the Indian —. 1491.83.
Indianisation of the —. 43839,

Indians sent " away from the

Schem»

under ~ War Block

3305-06. |

Mechanisation in the — in India.

2490-91
m-rm_u}gqnm
de-im’:'nfﬁ"-

-Appointment to the Post of the

Fimvmnl Adviser at —. 355-56.
Uniformity in the office hours in the
Civil riat and  the —.

ARMY ORDNANCE CORPS—

Question re promotion of the storemen
of the Indian — as Assistant Store-
keepers. 5

ARMY RESERVE OF OFFICERS—
Question re Baluchis from Sind and
Baluchistan in  the Indian —.
1033-34.

ARMY SERVICE CORPS—
“re clerical and mro-koepmg
appol&:onmh in hhe Boy

ARMY VETERINARY CORPS—
Question re—
Allowances _ fixed for wives of
Indian Officers in the Indian —.
3178.

Indianisation of the Indian —.
1229,

ARREST(S)—
Motion for Adjournment re—
— and detentions of publia workers
in the Punjab,
— of public workers in " the North-
West Frontier Province. 605.

ARREST(S)—contd.
Question re—

— and detention of certain persons
of the Mohmand Tribe residents
of Peshawar District. 3322,

— and detention of Sardar Guru-
charan Singh. 3327-28.

— of Mr. Subhash Chandra Bose.
514-15.

— of persons in connection vnﬂ: tl.a
“Agency Rebellion” in the
ras Presidency. 446-47.

Statement of the Under-Secretary of
State for ~India :bnnt Mr
Subhash  Chandra

581-82
ARTICLE(S)—
. Question re—
— entitled Policy”

— entitled “Administration of the
Andamans”  published in the
Madras Mail. 762

— entitled “‘Broadcasting in England
and India” published in  the
Hindustan Times.

\
Y
|
:

“of BnlwlL -~

— entitled ““Development -of Road
Transport” _ publi in  the
Hiud_;n imes. 1 3
- entitled Srp:ied Ahead"”

e agricultu improve- 4
ments published in the Lq‘a‘
Bazar Patrika. 1932-33.

— entitled  “Greed m BKu;yt

Whites”” published in ombay
\¢nmd 2006-08.

— entitled “‘Health and Nutrition™
published in the Indian Ezpress.
1599-600. -

— entitled “India as a Naval
Power” published in the States-
man. 51&11.

— ‘entitled “‘Indian Air Force"
published  in  the  Statlsman.
1

— entitled “fadia’s Defence” pub
lished in the Statesman. 432-33.

— entitled “Indians not wanted'
published in the National Call ve-
garding Indians in Ceylon. 503-
04,

— entitled “‘Indians. Overseas™ pub-
‘5‘;’“ in the Hindustan Times.

— entitled ‘‘Indo-Japanese Trade
Tdkl"ﬁblished in the States-
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ARTICLE(S)—contd.
“ Question re—contd.

— entitled '‘Intér-related problems”
pdbhlﬁed in the Hindustan Times
ent problem.

— entitled "Kenya
the Hindu. 416-17.
— entitled ‘““Madras and Neimeyer

. Report’”  regarding borrowing
gﬁmngemuu of provinces.  655-

published in

— entitled “On the Frontier” pub-
lished Hi::i the smam 589.

M “!I;ilwaybcoel Ramp”
s:‘w in the Bombay Senti-
~— entitled “Road and Rail Position

throughout the World™* published
in the Hindustan Times. 1999-

2000.
: — entitled ‘“‘Road Rail Problems’
published in the Statesman. 1931.
— entitled “Ryots and Research”
in the Hindu. 1601-

i — entitled ‘‘Secondary Education in
©+ India” ﬁcw ll the Hindu.
m ekl e
— entitled “The Orisis h South
Africa” published in the Hindu.
597-06.

¢ — entitled *‘The Indian Steel In-
+ " dustry’’ published in the Amrita
. " Bazar Putrika. 217475,
— entitled “The Madras Budget”
published in the Madras Mail.
442-44.

— entitled “The. Neimeyer Order-
mConncxl published in  the

® ways pnhhlh
W'eyekly 2167-68.

— entitled "Unemp]ovmont pub-
lished in the Hindu regarding
gu%tloml reconstruction. 1593-

‘Rates charged for — of necessity in
the precints of railways. 1678-80.
Writing of — for and publi-
cation  of booka %y Government
servants.
— on the ]ndlan Medical Service
published in the Hindu. 595-96.
% — on the working of the British
Department of verseas Trade
published in the Hindu. 596-97.

in ﬂm Royo

ARTICLE(S)—concld.

Question re—concld,
Insistence by the Railway Depart-
ment to purchase a particular
brand and t.nde mark of —. 6.

ARUVANKADU—

Question re resolutions passed by the
Corchua Factory Labour Union, —.
3072.

ARYA MARRIAGE VALIDATION
BILL—

e “Bill”,
Eaals Wil [ SR e
ASAF Alj; m M= :
Arya Marriage Validation Bill—
Consideration  of clnusel. 2789,

2796-2801, 2812, 2813.

Indian Companies (Amendment) Bill—
Colmdermon of clause 37. '1422-

Indmn R«ﬁtnyt (Amendment) Bill—
Motion to refer to Select Committee
g to cmahte 202, 204, 219,
s 300, <
Motion fér ndjohmmclt re—
New rules for recruitment to the
Indian Civil Service. 108-10, 151.
Reduction of the duty on British
textiles without consulting the
Legislative Assembly. 319, 327.
Question re—
Abolition of the Military Control of
;ll\e Fort Zome Am in Delhi.

Absence of storm water and sullage
drains in Karol Bagh, Delhi.
1612.

Aeroplanes used by Government.
2516-17.

icultural mdebsig:,ineu in the

manleﬁchmluflﬂxhry'l‘rumng

1612-14. ol*
1791-92. Whﬂ‘

Bmadenshng “on -hon waves and
travelling radio service. 899-900,

Change -of the name ‘‘All India
Broadcasting Service”” to “‘All
India Radio Service. 850,

Circolation  of  Bills  affecting
women's rights. 1792-83.

Complaints of the owners of horse
and  bullock-drawn  conveyances
and carts in Dellu 1490-91.

O of d of

National Arts nnd Literature.

902,

Contamination of certain  water
~reservoirs in Delhi. 907-08,
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ASAF ALI, MR. M.—clmtd
Quesuon re—cantd. =

the P
hy the  Delhi Mlmlcipal Com-
mittee. 1008,

‘Customs revenuo realised on foreign
radio sets. 900.

Develop t of a mini of
common yomh!xhry uri “basic
901-02.

Discontinuance of the use of castor
oil as:lubricant, on State lewayl
2237-38.

Drainage system of New Delhi and
Old Delhi. 900-10, 3387.

Bstablishment of an Improvement
Trust in Delhi:

Extensi f the Cl
 Restraint Act W S
75 wm

.bmldeu&mx - 849-50.
Grievances and demands of the
/i agriculturists of - the Delhi  Pro-

vince. 906.
High proportion of the number of
medical officers  of the British
Army mmlndu -and the Indian

ASAF AL, MR. M.—contd.”

Question re—contd.

Licence under the Indian Electri-
city -Act applied for by the Delhi
Mumclpal Committee, 813.

Listeners’ . licences and subscribers
to the Jndian Listener, 900.

Manufacture of ¢heap radio sets in
India. 000 © o

M
India. 1857~ %
M “to combat ployment.
1847-48. s

New rules of the Ceniral Public
Works Department. about tenders.
913.

News

All-Indi

agencies patromsod by the
ia_Radio Seryice. 1789-

Psym lllde to certain airways.
Poml d.wuu oqwg hy Air,
Provision of drauuge i
developed areas;of Delhi.
Provisions of radio sets in villages.

1788-89.
Recommendations of ~ the Roysl

Commission on Agriculture given
1 843-45.

effect: to.
R ion or control of broadcast-

- Hi postal charges on outgoing

. v,g;mﬁh by air.. 1485-86.

11 of three or four poutaf llal
Engineer of the

Centml Public Works. Depart-

3§ 910, . &
“qlfs ﬁﬁg of mdlo', 2&"’ !

Improvement of the sanitation uf

fien _u ﬁhe Delhi Province.

lndn‘ s lndm‘.nl'l poulbllmes
-1848-50. sty

Indian feehngs Italy’s

nm(mm
conquest: of Abyssinia. ' 846.
Indumuﬁ!l and’ economy in the
Indian  National = Aivways Com-
pany. 1843-46.
R s

harkeadifn. of

the Indian Army. 148183,
i of agrienltural pro-

i “duce: Wﬁ,

Tk . _—
tl.ppmg of “hh polmml
l't st of
1854-

g;rmn ohus- of psmnu

rities ' conndeted with the
nee of tendars for the
New  Delhi.

Landmg mnndn. aerodromes _and
w Pl' made and air-ports” fitted
ont night flying. 85657.

o

ing by Indian States :l\d Pro- .
vincial Governments. 650
ts

1 1908.
Rem'amt aud exummsnt Orders
avati of Denf""‘.

on Shrimati

and Ratan Parkash Cupta. 1850«

5t:hoYh T anlong B

Restrictions on the pﬂ.umn and
carrying swords and icks
in the Delhi Province: 2514-15.

Searches in connection with political

~suspects or proscribed = literature
or smrhnc activities in' Delhi.
1855:56.

Short- nomings in'the
cattle improvement land
of the canal water 1

Tax on’ fa]]l in the
8044 Sefd

anmmnﬁbﬂ “of 'the sanctions
against Ttaly, 84647,

Trunk telephone call bills. - 1486.

- Utilisation  of “the  rural deve]op-

ment grants.  903-04.
..Qho British Gov-
in Paleatine. B84T-

mhema of
%lmmn

‘*Provxnoe

Views re(mrdl
_ment’s Po

‘Question (S lementary) 7e—
Article entitled “Indian Air g'm-oe"
{éizbz ished tesman.
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ASAF ALI MR. M—cmdd

td.

vmihona to the msmbers of the
LnLeguhmve Assembly to  visit
Andamans. 759-60.
_Note _entitled _‘Frontier ' Post
. Attacked” 9ufiiﬂ:ed in  the
" Statesman.

Provision of _ aireraft depots or
parks _in “Western or Southern

India. 1
£ id ~for te-building of

.plﬂ.\]lc servants
elections. 2207,

}mf‘ o
&Ment ‘re demonstrations against
the ruling of the Chair. 459.

ASHRAM(S)—
Question re removal of baa ou certain
—— in Bardoli and Surat, 3158,

ASPERSION(S
W-n(—)—ﬂ on the Muslim
~ " community. in the Pnatul Observer.
1819. - 4
ASSAM—"
Question re—

Amount  allotted to the Vxllage
Reconstruction Fund fur ——,

orestation of Jamuguri Reserve

in the Borpathar Development
area in Golaghat, —. 9-20.

Opening of recruiting deg)ti at
cex;txnm places ylsz T

Privile; enjo; )y the i -
unui?kor;atha Mouza in —.
2620.

~Recommendation for a Second
Chamber in —. 40, 2019-20.

Transfer of Borapathar Mouza in

o the Golaghat sub-division in ——
to the Mikir Hill Tracts. 98.

ASSAM BENG
Sge “Railway

ASSAM RIFLES—
Question re—
Battalions of the —.. 678-80,
Recrmtmenf. of Anumase in the
680.

L RATLWAY—

Bectnitment of Gurkhas in the ——,
2071-72,

Retireient of officers who have
served their ;usual terms in - the
680-81. s

ASSAMESE—
Question re— g
Appointment of — in the superior.
service of the Assam Bengal Rail-
way. 3314-15. o
Recruitment of —— in the Assam
SR G

ASSAULT(8)—
Question re—
—— on a gitl in the Bhopal Ujjain-
Passenger  Train. 3331.32.
—— on the inhabitants of a village
.'-Guhxu‘a(lnbbulyore) by

Question re part plkyatf By Tndia in-
the meetings of the Council or ‘the-
—— of the League of Nations after
the conquext of Ethiopia by Italy.

ASSENT—
Governor General’s

ASSESSMENT(8)—

Question re—

fo Bills, 110.

—— of annual value of property in-
the °é\a,slmhad Cantonment. 1713,
“=—— of income-tax from Tncome-tax
Officers.  659-60.
ASSISTANT(S)—
Question re— ik
Classification of duties 6f — and-

clerks in the Posts and Tel hs
Directorate. 2738, o

Dup:hof ﬁ] and hc.krks in the-
an e Directorate.

2738-39. gt

Promotions to the _upper time-scale -

5 of —— in the Railway
Snperaenmam in the mg‘n of —
- Directorate. m'rmd e

ASVSIS'I‘AXV’J" -\(’COUNTS OFFICER
See ““Accounts Officer”,

ASSISTANT COMM NER
INCOME-TAX— s -5 N
See “Commissioner o!k m S

ASSISTANT FOREMAN— | :
<See 'ﬂ?mmm(an B

ASSTSTANT TOCO. msz_
See “Lioco. Forem:m“ Z
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ASSXBTANT MANAGEB(S)—
See **“Manager(s)”.
ASSISTANT MISTRIES—
See **Mistry(ies)”.
ASSISTANT SECRETARY (IES)—
See *“‘Secretary(ies)’.
ASSISTANT STATION MASTER—
See “Station, Master(s)".
ASﬂISTANT STOREKEEPER(S)—
of the
of the Iudmn Army Ordnance Corps
2336-37.

A

ASSISTANT SURGEON (S)-—

Pay, house rent and electricity
c{srge; ete., pa\d to on State
Railways.

Qunllﬁccmous of —— on State Rail-
ways.

Ratio in the recruitment of —— for
Railways.

ASSISTANT, WIREMEN—

of . non-
Muslims i Karachi
Division of the North Western Rail-
way. 264546,
ASSOCIATION(S)—
Question re—

All-];;l;; Village Industries —.
" Amount, paid by t-he Indian Railway
Conference —— i

for their da
from Delhi to Simla. 3062.

Civil _ Liberties —— started by
Pandit Jawaharlal Nehru... 3304
Cummumcatmn of ofﬁc)al docnmentn

or inf a Gov
servant, to his spruce — Union
or, Federation. 3335.
l‘lnq1 into  the working of the
Clove Growers’ —— in Zanzibar
and _reservation of Kenya High-
lands for Eurgpeaus,
Memorandum :tfbmxned by the
Indian National —— of Zanzibar
to Mr. G. H! Binder. 2001.03.
Non—ehmhln.y of temporary Govern-
ment, servants to become members
of recognised unions and —.
3324-25.

Pehtmn from the Amritsar Com-
ercial —— to the Board of
Inland Experts for enquiry into
SIRJEOR Shatee ool Foviens

ASSOCTATION (8)—contd.
Quaestion re—contd.

Publication of the report of Mr. 8
8. Markham, Empire
Museum ——, on the Museums i in
India. 1040.

Recognised Service Unions and ——
of the staff of the Posts and Tele-
graphs Department, 3384-85.

_Bgmgu;uou of the Andhra Pas-

—, Bezwada, the
Mndru and Southern Mnhr»mi
Railway. 2079-80.

Rent paid by the Indian Railway
Conference —— for Government
buildings at Delhi. 3062.

Representation of individual cases
by service unions and ——.

Staff of State Railways attendmg
meetings of the Indian Railway

_ Conference ——. 2768.

Staff of the Indmn Railway Con-
ference ——.

Travelling a!h‘nunma “of persons
attendmg meetings of the Indian
Railway Conference ——=,

Travelling  allowances
State Railways attending meetings
of the Indian Railway Conference

2768.

Use of service stamps by the Indian

Railways Conference —— 47-48.
Withdrawal of the circular pml‘ubn-
ing Government servants |
co-operating  with e
598, g

3 ional —
Me submitted to the
Riot Inqmr_y Commission, 45}'32.-
512,

ATTACHE CASE(8)—

Question re permission to intermediate
class passengers to —— and
handbags free of charge. 929-30.

ATTACHED OFFICE(S)—

Question re examination for. recruit-
ment of clerks in the Government
of India Secretariat and —.  3374-
TL.

AUDIT (RAILWAYS)—
Demand for Excess Grant. 3263.

AU;I)lIT AND ACCOUNTS SER-

Question re represpnm.mn of Mnolm-
in the 27-29,

AUDIT OFFICE(8)—

Question re transfer of a p_gltlon
of the Postal —, Madras to
" Rangoon. 2960-61,

23
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2.

5 — —— —
' AUTHORITY(IES)—
: Question 7e—

—— preseribed under section 71-E.
e (1) (bmm Indian Railways

S ‘.;Don tent —— wered to inflict
‘F pex;’:lnea on on State Rail-
ways. 3136-36.
Final —— in the matter of grant
1 f passports.
. Oﬁ‘i’eel? next m b= 0,18 Dxmxonsl
‘ t on State B 2

4 31

. AVIATION—. .
| Demand for nxu‘w.om

" Statement laid on the table showing
the  objects on which the —— of
the Petrol Tax Fund was expended
during 1935-36. 110-11.

AYYANGAR,  MR. M. ANANTHA-
SAYAN AM—
‘marri: Vnhdahon Bill—
]ﬁﬂﬂ‘ﬂ:g: of clauses. 1666, 2030-

e 33, 2182,
Chittagon, Pnﬂ.' Amendment) Bill——
T Roneidee 3008, 3040

Code of Civil Procedure (Amendment)
Bill—
3085-86,

e aea oatee e oo sl

———

Consideration  of clauses.
3089,

.
- “@eneral Clauses (Amendment) Bill—
- * Motion to consider. 3036.
|

Geneva  Convention  Implementing
Bill— £
Motion to consider.
Considembion of Clauses:

2868-99.
3002-03,

Indian Cem anies (Amendment) Bill—
Motion tl:) corsmder. 621-. , 641,

(‘nnmdemhon of a new clause nfur
881.

ion nf clause 3. 890-92.
ion of amendment to add

after clause 4. 939,

Consideration of clause 7. 9656
Golxmd;?uan of clause 10. 1072

Consideration of clause 14. 107576,
' Consideration of clause 15. 1087-89.

€ -mwh T
Consic
new cla

ses

Oumderahon of clause 16. 1096,
© 109798, 1089-1100.

Consideration of clause 21, 1101.

Consideration of clause 27. 1105-06.

Consxdnan?tin of clause 30. 1107-09,

11

YYANGAR, MR M. ANANTH&
@-\YANA\I—cnntd :

Indian Companies (Amendment) Blll-—
contd
Consideration  of chm 3. 1164-
65, 1175.77.
Consideration of cla.lue 35, 1100-91.
Consideration of clause. 31, 1449,
Consideration of claule

1525425
1531, 1541-42, 1587, 17.2’;336 1741,
1742,

Consideration of clause 41. 1757-58.
Cona:darnt.mn of clause 42, 2123-24,
. 2140, 2141, 2151-52.

ARG

2366-67, 5
In;arnon of new clause after clause
2,
Consideration of clause 65. 2386-87.
Consideration of- clause 68. 2304.
Consideration of clause 69. 2398.
Consideration of clanse 70. 2399.
Consideration of clause 75. 2309-

2401, 2440-41.
Consideration of clause 101, 2454,
Consideration . 55%6 clause 111. 2466,

Insertion of ,new clanses after clause
94. 2539

. Consi _eg;sté?n of clause 113, 2554,
Cnnai%enﬁo;t of clause 114, 2558,
2559, 2561.

Considoratio_n of clause 116.. 2563-
; s State

Consideration of Council of
amendments. 3250, 3
Indian Railways (Amendment) Bill—
Muhon to refer to Se ect Committee
to cireulate.
In%uhn Rnbber Cnntml lAmendment)
i
Motion rto, consider: - 3015, 3016,
Motion for.. ment, re—
Elechgn of th%’gmvincinl legislnture

. Protection of - female  passengers
travelling in female compartments
of traius. 67.
Reduction of the duty on British
textiles "~ without ~consulting the
Legislative Assembly. 308.
Revision of the Indian Currency
and - Exchange policy. 2700-03,
2711, 2712,
Sir Otto Neimeyer's Repo!'f. 1’0
Question re—
Abolition of the Tariff Board 916-17.
ged disappearance of air mail
letters at Karachi. 1779-
Alleged rude ‘behaviour of ‘& bus
conductor towards an Indian in
London. 2610. s
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AYfKNGAR, "MR."M. ANANTH A- AYYANGAR, MR. M. ANANTHA:
SAYANAM—contd. SAYANAM—contd.

Question re—contd
. Alteration in the recorded age of
the employees on the East Indian
Railway. 50.
Amalg1m1hon of the Madras and
Southern Mahratta and the 'South
Indlan Railway Companies. 269-

Anﬁblndian lﬁluhon nnd boyeatt
of Tndian Malayalees in Ceylon.

5 mhca%)hs ﬁmvited for storage
. Howrah

accommodation
4

at the
Goods Qheds 3

of a issi on
Immxg:amm in Ceylan 2590.
Appointment of an emaxpe'rt from

Q\lesmm re—=contd
«‘Competition between certain ' ship-
ping companies plying “between
Rangoon and the ports in Bengal.
Compulmry insurance for the
JPM% Bnlwsy Mm.l Servme
' “Conclusions arrived at by the
Transport Advisory ~ Council in
Simla. 2504-06.

Conclusions arrived at in the con-
ference of financial experts in
Simla. -89,

Construction  of

a railway line
from  Tanjore
07.

to _Pattukottai.

igland to consi

2 _of' roving the railway finances.

A intment of an Indian _as_ the
gmecfor General, Tndian Medical
Service. 93,

Appomtmont of Indian (‘ommls and

Trade Commissioners in foreign
countries. -66.

Appointment of Indian Trade Com-
missioners _in Japan and East
249;7d Borrowing: £

entitled *‘Borro: 8 O
dies'” published in the

Indian Finance.

2487-88.
Article entitled “‘Indian Tnterests

First’ published in the Bimbay
Sentinel - to
replace the Ottawa de Agree-
ment. ;
Article entitled “Roads and Road
7 Transport’” published in the
" Madras Mail. 2312.
Article_entitled “The Courts and

t’!m Exmﬁiw’ published in the

Article enht]ed ““The Privilege of
Contempt’” ~ published in the
Hindustan Times. 2489-90.

Article entitled ““The Secret Agent”

ublished in the Statesman. 2491-

Article entitled “Trusteeship and
Discrimination” published in the
Hcku. 2590. - -

Arti entitled ‘“Unemployment”
published in the Hindu regarding
eggglbwml reconstruction. 1595,

Bilateral Trade Agreements with

b of the of
%lm League of Nations bv Indla

30 Cawve'n(mm re whhlmhment of a
machinery  for % mmxmum
wages. R 2

Coronation of His
King Emperor.
Cut in pay or special “pay on the

Dgut Indian  Railway. 41-42.
legation of powers by the Agent
of the East Indian lewayg‘m
his suhordinate. 45.
Denial of facilities to Indi
Addis Abab& 5,
te on III of"

for Indian Ports.
Discontent among the. weraT'es
ot India regarding grants“made
2497-98.

to them.
Draft of the Inxt.mment. of Acces-
sion. 579}] D 3
Duties of the eputy Agent er-
sonnel, and the Welfaré Officer
of the Eastern Bengal Railway.
38-39.

Exhibition of Indian products in
the third Annual Exbxbmon of
Mombasa. 336-37.

Expenditure incurred by the Gov-
ernment of 61: on Delegates
sent to League of Nations, etc.
449.50. :

Expenses on troops sent from India
to  Abyssinia during the Ttalo-
Abyssinian War. 245-46.

.

Eneland and  other
7.18. 2 :

Bmks, pemdmh - ands- ﬁlns pro-
hibifed “eritering | India.

i &%t ,Sem‘ehry ;_and.' ‘hig :dntlea.

ion._of a building to  house

. the Personnel Section - of the
Agent's Ofﬁoe. Fa.ut Indn.n Rail-
‘way, 46-47.

“ Externment of Mr. V.

" Giri by
iﬂle A% Pmdlchnrry

ment.

Maj esty ﬂrz .
-35.

of an All-Tndia policy
2501, 4

-4
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AYYANGAR;

-

MR, M. ANANTHA-
SAYANAM—contd.

Question re—contd

Facilities given to the stafi to sit
for the Goods Accounts Exami-
nation on the Hast Indian Rail-

Wi i
m bookn “and other pnbhcnhons
in forexgn countries calenlated to
lower India in: the eyes of the
world.
Fi.vt--year,

of broadcast-

in respect of
- Treasury 2589,
G«Mrnmem- qumm policy. = 2302-

1-|‘uu of extensions to superannuated

persons  and  re-appeintment of
velired Government seryants.
2514.

Gnnunm of Indians in Mn]nva
2306,
Gtm»m of the old East Indian
~ Railway  staff on the Delhi-
Umbala-Kalka  section  placed
under’ the North Western Rail-

way Administration. 37-38:
Health of Mr. Subash  Chandra
Rose. 2307-09.

Helpmpnvate flying clubs in

—sgfﬁupartu'hﬁy of Officers in the Pro-

vinces 7e legitimate aetivities of
constitutional parties. 2581-82.
Tniprovement: of finances and reduc-
tion in the deficit in the railway
finance. 270-71.
ration  of the Federatlon
, 2503,

£ = mihé:mwsl\‘!mm &e mem-

p of the League u! ‘ations.

Igdmn Dehgntm to Malaya to
study labour  immigration con-
ditions. 2991.

Indis in Zanzibar. 2587-89.

Introduction of compulsory military
training in' India. 272.

Introduction of the revised scales
:f; pay on certain State Railways.

Introduction of the - revised scales
of pay on the Eastern Bengal

3 ilway, 48.
ent "~ of the Sessions Judge

Bast Godavari in Madias in
SQ Customs Seizure Case. 2498-

AYYANGAR,

MR. M. ANANTHA-

SAYANAM—contd.

Question re—contd

Labour conditions on the Madras
and Southern Mahratta Railway.

920-
Leave grnnted to the Governors of
Madras _and the Gnl Pro-
Loss of life or pi y cf'!ndmnl
in Abyssinia. 247

Loss of trade suffered by India by
ng:iptm%% the sanctions against

vinees,

Marks for Vwa Voce in the Indian
Civil Examination.

Negotiations  for a fresh trade
agreement with Great Britain in
place of the Ottawa trade agree-
ment. 2484,

Negotiations for a trade agreement
in place of the Ottawa Trade
Agreement. -85.

Negozmhona for an Tndo-British

Trade Agreement. 2501-03,

Negotiations. for an Indo-Japanese

94mda Agreement, 335-336.

Negotiati for the T bhad
Project.  250-51.

Observance of the procedure laid
down in Rule 34 of the Railway
Service  (Classification, Control
aud Appeal) Rales.

Organisation of pnbhc works i
connection with the relief of un-
employment. 256-58,

Paddy  imported from Siam to
India. 24';50.

to incial ech
councilors  to stand for election.
2499-2500.

Plilcmg of n;anle lhooks in the
i the slative Aa-em
bl bﬁ?ﬂs- ¥

Political ﬂp by Executive

~ Councillors mtenﬂmg to contest
the elections. 2577-78.

Post of the Cabinet
2312, 2490.

Pn'pnmhons for war by the Euro-
pean nations. 1780-82.

Problems  affecting  Tndians  in
Malaya, 2311.

Procedure in the matter of promo-
tions observed in the Howrah
Division of the East Indian Rail-
way. 47.

Production of quinine. 2586-87.

Promnnon of  employees “in _the

Division of the East
l'm'lnn Railway. 4243,

Secretary.
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AYYANGAR, MR. M. ANANTHA-
SAYAN O =Teontil.
Question re—contd
Pmmo’mns _of the non-gazetted
taff’ in “Gerfain  Departments of
the Bast Indian Railway. - 36.
Proper treatment. of Indians in
P(‘_]on 2500-01.

Botits’ for) edubhitional eak
and measures to fight  against
fifiemplayiment.

Protection of the rights of Indians
in Ceylon: 2301-0%.

Protection £6 the éoeomut indastry.
257576, 257380,

“of the report of Sir

; iemeyer. 2

.anng of the Rupee Loan  of
1948-52," 665-66,

Ratification of the International

Lat :Iur Convention —of - forty

week,
','ﬁedn Rt B yarn on
. _the. Routh Indu?' Raxlwny 333-

34,
Refusal by the Post Office to
deliver "o post card containing
~ Mr. Gandhi's Picture. 915-16.
Regulations regarding disciplinary

action- against railway stafis.
49,
Release ~of Mr. Subhash Chandra
Bose. 25253,

of sentence of onme
* Ratnasabhapathi Gounder of the
Coimbatore District. 2319-27.
Remission  of sentence d on
the accused in the mton
Extortion Case. 1134-36.
Remodelling of the Howrah Ru’l
way Station.
Removal of Indian Philosophy
_from the list of optional subjects
for the Indian Civil Service
Exnmmhmrmm

wori on eha Ea:f'ﬁg» Rail-

wny. 1007:

on t,he health of Mr.
bublmsh Chandra Bose. 2090-91.
Reservation of one bay of No. 4
shed within the Howrah Goods
sheds. 1008,
Rules regarding conduct of elec-
tzlsg;z under the coming wreforms.

Rumoured resignation of his office
8ir Osborne Smith, Governor
ﬂ:e Reserve Bank of India.

Schames for the relief of unemploy-
went  suggested by the Bapru
Committee,

Seizure by Customs authorities of
certain books. 2309.

Signature of engers on monthl;
tickets on ’ﬁ’ East Indian anf:
way. 37.

AYYANGAR, MR. M. ANANTHA-

SAYANAM—contd. :

Question re—coneld.

Siv Montague Webh's Book on the
trade  depression —and = fall in
‘prices - in  India. 1782-83.

Situation arising oat of the closing _
of the Ahmedabad Mills. 2046

Specml qualifications  of Sir Otto

* Neimeyer ~ for conductmg the

cial Enquiry in India. 686.

Bpeechi of Mr. Klmlhm on mon>

business like running of railways.
-15.

of - Memb of G
ment against the policy of the
Government  in their personal
capacity. 2944.45.

State control of - the' Madras and
Southern ~ Mahvatta  Railway.

3 3

Statem ent{: Indian interests in
Tanganyika by Mr. H. Vellani.
2304-08.

Statement on - the
Indo-Japanese
by Mr. M. P. Gnndhi’”m.

Steps taken to reduce the consump-
tion of opium in India. 260-61.

Su%page of traders from Chmeu

from g to
India ma Leh. BQSE.

Strike of students in the Aligarh
Muslim  Uniwersity. 8

qmisients trained

renewal of the
t

Svppressxou “of immo
women in Delhi and the
administered areas. 2317-18.

Ticketl 1 1 1

punished in India. 251-52,
Torture of an Indian and his wife
in  Manchukuo.

and

~by.  Je

Trade Jicense byelaws passed in
ikburg, South Africa, cur-

tailing Indian interests. 337,
Transfer of a portion of the Postal

Audit Office. Mad ras., to

Use of serviow jtmps by ' the
Indian - Railways  Conference
Association. 47-48.

Views on- the *Convenant of the
League of Nations. 314243,

Work done by the (‘enh‘nl Market,

ing Board.
Question S P
Abomun(: the itary Control

xrf ‘the Fort Zone Area in Delhi

Afgban

refugees denortad from
Persia, 2820.

4
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nﬂwam MR M. ANANTHA-
BAYANAM——contd.

estion (supplenientary)’ re— ontd.
Q‘:Mshged ludna.ppin of & Emdu girl

AYYANGAR;: MR. M. ANANTHA
SAYANAM—contd.

upplementary) 'r!'—-clultd;

Q“m;;‘:i (Edalagxmon to, London in

o conmection with ﬂ\a conclusion of

<

99.
b in of the
- rmdanhﬂv hﬂw ﬁmde mmn phce 5
| - ; Todinitiation ot oy 4&4&
Al‘ of the x o Indigenous supplies Taw
: the ex-King of Burma. %‘?A. _ rials for. the glass md.nlﬁgy < 1481.
! + Amount. allotted for the o‘f 1ndum
* . development  of . Tnbal Areas. S«a(ee m join: the Fedemtmn.
e 162, 5
q-m c)»ases oi persm\s 1354—

d “Indian Sugar In-
lished in the Amrita
frika. 1598,

le entitled “Ryots and Re-
search’” published in the Hindu.

in

1602.
Bill aflecting Indians Passed
Jraq

for!en;ea under a certain
iA_the Finance De-

Western way. 204k -
WConstruction ~ of a huge railway
;‘é;:u at Jamalpur, East Indian
1773,
'%"Aﬁ& function of the palxce
force on railway stations. - 2815,
2816.

“Beelesiastical Depnrtmenb of Gov-
ernment,

ment

I‘nqmr_v into tho grievances of the

employees of ‘the Bengal and
North Western ' Railway. 2863,
Enrolment  of qualified voters by

the system in operation in Great
~ Britain. 122325,

Floatation of loans. 174~
Tmportation of foreign experts to
examine the various Departments
of Government. 5

Tndia’s  contribution dunng

th
Great  War to Great E

Britain.

iy
Reserve - Bank,  with

Member.
Investigation to find out: the cost
of Lulnvatlon of erops. 2761.
Invitations to the members of the
Legislative Assembly to . : visit

Andamans.  759-60.
Leave rules governing the teachem
State Railway schools.. 2863,

2064.

Letter ﬂlhﬂed “Transport AdV\—
sory. - Council Meeting”’ publish-
®d in. the  Roy's Weekly. 1927-

29.
Manufacture of cheap radio sets.
516-17.
Measures  to combat  unemploy-
ment, 1847-48.
Negotiations for an Indo—Japa.nm
Trade Agreement. 12, 2170
New_Rules for recruitment. to the
Indian Civil Service.
Non-acceptance of currency notes

with  cracks by the Gnrrency
Offices.  671.

Non-appointment of Indians in the
Cypher Bu;;an aa2.

e s ik "'?1
re painh an
- varnishes. . 287T.

Notice: of termination ~,ot the
Ottawa Trade Agreement. 175

Old ' coaching and goods carriages
and
B

wagons  on the Bombay,.
aroda and Central India Rail-
3065.

Persons paid from m
nues in the United Kingdom and
the British Colonies. 2162

mehbn of Indians in Zanzibar.

for concluding .

Pm{ouls k‘um
r Trade Agreements between
“Tndia and Ceylon 42293,

c2
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AYVANGAR; " MR." M. ANANTHA-
SAYANAM—coneld.
Question (supplementary) re—coneld.
Quota principle of vegulating trade
‘between India and Japan.
Rail-road competition. 167,
Recruitment  of Indians in the
Government of India Departments,
32

Reduction — of third  class fare
between  Bezwada and Masuli-
patam on the Madras and South-
ern Mahratta Railway.

Refugees and State  Prisoners  in
Bibar and Orissa. 2820, 2821
Report of Sir Otto Neimeyer. 172,

173.

Report of the Sapra Committee on
unemployment. 35,

Report of the Special Taviff Board.
500-01.

Report of the Wheeler Committee,
242, 2939,

Retrenchment on rvailways.  1901.

Rules rvelating to the conditions of
service of Government servants.
2855.

Sale of quinine in
other countries, 2344,

Spending of the amount  allotted
under the head “SBecret Expendi-
ture”. 2823

State. control of the Bengal and
North Western Railway and the
Madras: and Southern Makratta
Railway. 181,

System of Railway Raid for detect-
ing ticketless passengers on the
Bengal and North Western Rail-

England and

 way. 2852

Tax on wells in the Delhi Pro-
vince. 904

Termination of the Ottawa Trade
Agreement.  1229-30.

Treatment of Chettiars in Burma.
2177,

Unemployment problem. 1930
University Training Corps. 185
Use of Broadcasting Stations for
political propaganda.  168.
Visit of Sir Muhammad = Yamin
Khan and Raizada Hans Raj to

the Andamans. 3070,
Red Cross Society (Allocation of Pro-
perty) Bill—

Motion to consider. 3031, 3033.

AZHAR ALI, MR.. MUHAMMAD—
Arya Marriage Validation Bill—

Motion to consider.  1647.
Consideration of clauses. 2030
2810-11.

AZHAR ALI, MR, MUHAMMAD—

contd.

Code of Civil Procedure  (Amend-
ment) Bill—
Motion to consider. 3082, 3083.

Indian Companies (Amendment) Bill—

Consideration of clause 3. 884,

Consideration of clause, 37. 1441
Consideration of clause 42, 1985.
Consideration of clause 111. 2532,

2534,
2553-

Consideration of clause 113.
54.

Motion for Adjournment re—
Reduction of the duty on British
textiles without consulting  the
Legislative Assembly. 3
Restrictions by the Unibed  Pro-
vinces. Government on the move

ments of the 1 public at
Lucknow. zﬁﬁ —.

Question rye—
Absence of a shed on the platformy
of the Hardwar Railway Station.
90.

Amoting forfeited under sections 95
and 102 of the Indian Railways
Act.

tio the

s - PrOvince. 94,

Appomtment of a Dir(-mm--

village programme at the Delhi
Broadeasting Station.  3330-31
Appointment of a girdawar ganun-
qo as Manager of the- Court of
Wudn
for educati n
in the rural areas

rm'nl science

of the Delhi Province. 3329
30. s
Boys peons, office’ and delivery
peons of the Posts Tele-
graphs Department. S
Brakesmen. on the Fast Indian

Railway. 3200,
Claims  of . Shahzada Saleem
Muhammad Shah’s  debtors.
3328

Costs of litigation far execution of
decrees on the side of the Court
of Wards. 20,

Educational assistance to the child-
ren of the Railway staff readinyg
in the Hindu and Maslim Uni-
sities.  3061.

\ Punjab Ecise
Act and Excise Rules to the Dalhl,,f

i ——— e ———" T ——
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AZHAR ALI, MR, MUHAMMAD--
contd. sl

" Question re—eonl
Electricity supply in ﬂu Ehnhdnra
town uyt m'l elhi Province. 447.

-~
of the R Stafi
from the operation of the Ilours
o om0k Employment Bnlcs on  State

Ad-

- Hardwar % et
onorary m@n fates on the East
, 5 ‘;WW gy, 3059,
s e "of u new grade of clerks
ervisory duties “in' Tele-
graph 331314,
Installation ““Carripr ~ Bystem'
in the Posts and Telegraphs Do
partment.  2880-81.
“ Levy of water tharges ftom the
% servante of the Posts and
e el s Department in Delhi
e and New De“n 83.
»Lo o i Muslims in the
3 'Gh/.xpm

’\Lunhname “allowanee h{ﬂm :
heritants of the property "'mﬂ'

b the Court of Wards management
st it Delhi. 3328,
Zime ge allowance paid to the road
2 visti clerks on the North Western
~_Railway.
Non-ym)uecunnn of - “sadhus, fakirs
““and beggars travelling ' swithout
tickets on the Easy Im'llm "Rail-
way. >
. ‘»%WM’ o Stl.te

mgaﬁ mg
~ ' without hckefa 314041'
Pensionary bevefits for mechanics

and mistries in the
Telegraphs Department.

~ _ Promotion of clerical staff to the
of rm of Transportation Inspec-
‘and . lower gueued officers.

R:gnctmn of Muslim c|elks in the
Eium Agent’s Office, ' Ghazipur.

Posts and
1.

> Rent paid by fhe Tndian' Railway
Conference Association for Gov-
ernment buildings at Delhi. 3062.

_ AZHAR ALIL, MR MUHAMMAD--

concld,

Question: re—econsld.

Sale of postage slamps ou holidays
and Sundays.

Bamhhon )of Shahdara Dellu 75d

com!rcﬂl staff on the East
Indian Railway. 31#2.

Staff of the Indian Raily Con-
ference Association.

Strength of  clerks in .the Opmm ;
Agent's Office, Ghazipur.

kact checking staff on the Ent

and North Western Rail-

ities of industrialization in

51819,
Visit of Sir  Muhammad Yamin
Khan and Raizada Hans Raj to
the Andamans. . 3071

BABUGARH—

Question re land taken for — -Re-
mount Depot.  3332-33.

BADI-UZZAMAN, MAULVI
Question re— :
Basis for anticipated reduetion in
staff ‘on vailways. ~ 2083-84.
Breaches on the Quetta Division of
the ,’\oﬂh ‘Western  Railway.
2088

Lﬁnﬂrmntmn of qualified members

- !‘
Diseﬁ:tge of ) loyees on
the North Wmm Railway due
to economy campaign,
Filling up of a post of higku
grade clerk in the Railway Clear-
ing Accounts Office. 2979,
Filling up of vacancies of  coelies
and wiremen in the Electric De-
partment of the North Western
Railway, Delhi. 3310.
Hardship and inconvenience of the
travelling public on the Distriet
Railway = Branch line i
from
3072-73

Siliguri  to iganj.
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BADI-UZ-ZAMAN,  MAULVI—contd.

Question re—contd.

Joint inquiry by Accounts and

Traffic Depnrbmanb of the North
‘Western Railway in the Electric
Department. ~ 2981.

Methods of recruitment
Railway Board. 2981-82. .

Promotions to the post of Sub-
Heads in the Railway Clearing
Accounts Office:  2979-80.

Recruitment of staff for electric
stations to be opened at Meernt
City, Muzaffarnagar and Saharan-
pur.  3310-11. ]

Special Ticket Examiners in the
Headquarters Office, North West-
ern Railway.

Stoppage of recruitment of mabyi-
culates and under-graduates 1n
the Railway Clearing Accounts
Office.  2980-81

*“Stoppage of recrmtment of pension-
fa hands  to non-pensionabie
ubabhshment of State Railways.

in the

Vacancies of stenographers in
Headquarters and Divisional Offi-
ces on the North Western Rail-
way. 5

BADRUL HASAN, MAULVI—
Question re—

Absence of a waiting voom  or
shed at the Phulwari Sharif Sta-

tion on the East Indian :

Contract for building  the Postal
Superintendent’s  and Overseer’s
_guarters at- Mnnﬁnrpur 206';
~India Act Xi of 1858 in portion
of the Delhi District which was
under the Punjah  Government.
3332.

Grievances of the travelling public
against the Bengal and  North
Western Railway.  2065-66.

_Percentage of -Bihari Hindus and
Muslims in the East Indian Rail-
way.  2067.

Percentage of Bihari Hindus and

. Muslims in the Indian Medical

Service.  2068.
Reduction in the staff of the Rail-
ways: -67.
4BAIBAKHI—

Qnestmn re holiday for — in  the
Government of India Offices. 98,

= Gongeshun on_trunk telep lines.
Wi’ between certain cities in i
2409-10,

E .
BAJORIA; BABU BAIJNATH— ﬁ

Arya Marriage Validation Bill—

Motion to consider. 1638, 1651
Considerdtion of clanses. 1658,
1660, 1664, 2020-21, 2028, 2081, ~ =
2033, 2037, 2043, 2044, 2045, 2048-
54, 2062, 2063, 2789, 2790, 2797.

Igd]mn ‘Companies (Amendment)
il b
Motion to consider. 620, 645, 702,
711, 713, 73435, 776-83. }
Consideration of clause 3. 893,
896, 935, 1067, 1068.
Insertion of new clause after clanse }
3. 937-39.
Consideration of—
Clause 5. > :
Clause 7. 959,
New clause 16. 1094, 1095. ’
Clause 22.

03..
Clause 32 117475, 1TL.
Clause 36,  1191-92.
Clause 37. 1200. 1201.
Clause 40. 1585, 1740-42.
Clause  42. 1874, 1894, 1051,
2108-10, 2116, 2143, 2294,
Clause 55, 2378, 2379,
65.. 2389.

Clause
Clause 75. = 2438.39.
Clause 81. 2445,

Clause 114.  2561. y o
Clause 116.. 62-63, 2 '

abolition ]

Enquiry regarding working of the
Income-tax Department. . 3320.
Reduetion of Telephmo*'fnmk Call

charges.  3320-21.

BAJPAI, SIR GIRJA SHANKAR— *

Indian Lac Cess (Second Amendment)
Bill—
Motion - for leave

Oath of Office. 1557,
Ruahzhon Te. |
urists.

to introdu~e.

of agricul-

Sbatement laid on the table by — re
payments for Sugar Excise l)uty to

Sugar Manufacturing Provinces.
111-12.
BALAMAU—

Question re absence of sheds on the

k‘ latforms of the — Junction and

imsar Station on the East Indian
Raﬂvu.v 923.24,




: BALLOT(S)—
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BANERJEE, DR. P. N.—contd.
Motion for Adjournment re failure of Q‘"f"“’“ "’_c'"'fd' _ e
the Government of India to secure < Lik and institut by

secrecy of — in the Punjab as
recommended by the Assembly.
2773,

3 TA

BALUCHI(S)—
Question re—
— from Sind and Baluchistan in
2 the Indian Army Reserve of Offi-
cers,
Employm-n'. cf — in Sind in supe-
‘services in case suitable
Buhohllhnll - are not :vullb]a.
2651

stion 76—

Alleged harassment of local — em-
ployees by their officers.
51.

Baluchis from Sind and — in the
Indian Army Reserve of Officers.

033-
ent of local persons in the
Enmr services in —.

" Local persons employed’ 'ma
e N e
Recruitment mthe—l’olm

Force.

BALU('HIST:\.\'IS—
i Question re—
Employment of Baluchis in Sind in
= superior services in case suitable
— are not available 2651,
Representation of Muslim Sindhis
and — in railway services. 2651

=

itutions an
o during the Clv:l D\mbed!em
Movement.  3159.

— on My, Subhash
689.91.

— on Prem Maha Vidyalaya of
Brindaban.  676.
e of — on certain Ashrams
in Bardoli and Surat, 3158.

BANERJEE, DR. P. N.—
Question re—
Facilities to the employees of the
Railway Institutes in certain mat-
ters on State Railways. = '74.
Leave, holidays and pay, ete, of in-
dustrial workers of railways_

Chandra Bose.

State Railways. 76.

Payment for holidays to the em-
ployees of the East Indian Rail-
way Press.

Works ' Committee of the East
Indian Railway Press.  69.
BANGALORE—
Question re—
Extengion of the Indian  Trade
Union Act to the — Cantonment.
* " Tmperial ‘Institute of Animal Hus-

bandry and Dairying at —. 3130.
Purchase of Sindhi cattle for —
Farm and issue of breeding bulls.

3134.
Strike in the — Tobacco Factory.
2984-86,

Teaching staff of the Imperial In-

stitute of Animal Hnnhnpedry and
Bt ==

Transfer of the control of the Ani-

mal Nutrition section at —. 3133-

34,

Transfer of the Imperial Institute
of Animal Husbandry and Dairy-
ing from — to Delhi 3132

BANGALORE HUBLI SECTION—
Question re transfer of the — of
the Madras and_Southern Mahratéa
Railway to the
ment.  1709.

~ Mysore Gm ern-

BANGALORE INSTITUTE—
Question re administration of the —.
1704.05.

BANGALORE MARRTAGES VALI.
DATING BILL—

See “Bill(s)”.

5mxmc msm'ms—

re 1 to date —.

3325.
BAPTISM CERTIFICATES—

Question re acceptance of — and Uni-
versity Certificates  in. support . of
applications for changes & ages of
the East Indian Railway staff. 97.

BAR SECTION(S)—

Question re reduction in the prices of
steel materials in — in the Madras
market by the Tata Tron and Steel
Company, Limited 2058
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BARDOLI—

Question re removal of ban on cer-
tain Ashrems in — and Surat. 3158.

BAREILLY—
Question re— :

Condition of health of State Pri-
soner  Bhupendra Kishote Rakshit
Roy detamed in the — Centml
Jail.  3353-54.

Frauds in the supply of coal te( the
Logo. Department  in — City.
3175. -

Non-provision of quarters at Aish-
bagh  Junction, — and Mailani
for the members of the, Traffic
and, Loco,, Depmtment 3173.

BARTLEY MR. J-—
Onth of office. ~ 1501, 1809, 2409,

BATHING ARRANGEMENT

Question re — for Hindan and Mus-
lim railway employees at Sukkur,
2646-47.

BATHROOM(S)—

Question re want of a'— and a lava- |

tory in the Second Class"Waiting
'Rogm at_ Moghal _Saraj. gy o B

BATTALTON (S

Questmn re — of the Asm J
BA,?;—

reservation of one — of

Question re :
No. 4 shed within the Howrah |
+ Goods; Shed. 1008, |

BEAM SERVICE—

Question re inauguration of direct
wireless .. — | between India and
Japan. 1043,

Question re fixation of the length of
— of postmen in hilly tracts. 3350.

BE AWAR MILLS—

BEATS— % 1
i
:

Question re strike in the —  851.52.
BED SHEETS—
‘Queeﬁon e provision  of mosquito

<urtains, mattresses and — in the
running rooms of drivers on State
Railways.

BEDDING(S)—

Question e allowance to detenus for
replacing  utensils, — and warm
clothings, etc. - 3296.

BEGGARS—

Question re—

Free Journeys enjoyed by —, fakirs
and sadhus on Siate lewuyu
1680-81.

Non-prosecution of  sadhus, fakirs
and — Aravelling. without tickets
on the East Indian. Railway. 89.

BENARES—
Question re— : ?
Availability of the Dufferin Bridge
near — for vehicular tyaffic.""670-
.

Construction 'of a tew Post  Office
bailding at Bisheshwargenj in —.

2960-61.
Provision of proper roads and Ilght l

ing in the Saddar Bazar avea
ghe — Cantonment. 1767-68.
Running  of the Bombay C.\lcutm
ail * vig Allahabad and -
through railway seryice |M\u=en
Delhi’ and Caleutta wvie Mu(n‘n.
Agra, ete. 825, !

i -

g of the level erg ngAgf
the — Railway Stahfm

~Construction of * covered pla
1575; thu-!’m Station, 2156
Waiting room Tor M{m
passengers  at the — Rmévﬂy
Station.  670.

Want of an intermediate class “dvt,~

ing room at - the —_ Railway
Station. 2745-46.
BENDA— e

“Question re persons convicted in con-
nection with the raid on 'the —
village. 1. ;

i

BENGAL—
Question re—
Competition between certain ~ship- l
companies plying between
ﬁngo and the ports in —. ‘
Depru.mm in the enal industry of
— and Bihar.

Oﬁcml Trustee of —. - 2850-51.
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BENGAL—contd:

‘ Question re—contd.

i Relief given to the peaﬂlltﬂ of —
. m the famine-vidden areas. 1604-

P Mt concessions availed of in the
L 3 fammne-striken areas  in  Bengal.
2486.

' BENGAL AND - ASSAM  POSTAL

oo ~CIRGLE—
Question re—
} Hah.mg allowa.nce sauzuhowd to th;
Posb Oﬂioes m the Hill Districts
» .4? ? S

* Sanction of leave reserve clerks in

the — and other postal circles.
2878-79.

BENGAL AND NORTH WESTERN

RATLWAY
See ‘unl\m\( g)P

BENGAL, (-OVERNMENT P

ers 11 and 1T of the Bengal
y ~Act, - 1932, to -the
“ “town of Calnutﬁa tm districts
nf mmm o2
«w-vm “wggp e
NAGPUR RATLWAYZ

ailway(s)’’.

’ mu NATIONAL
CE—

- CHAMBER
OF COMMER

Question re views espressed by the;+=
on the Indo-Japanese Trade Agree-

. ment... 583
BENGAL Pvm.r,c'sncumry Aor—
S8ee TAck(s)”. :
BENJAMIN, MR
Oath of officer.

BERAR—

ment between His Mayj 5
Government and  His  Exalted
Highness the Nizam about —
reférred to in section 47 of the
Government - of ‘India Act, 1935,

1002-04.
Giving back of the administration
o of — to His Exalted = Highness

the Nizam. 591-93,
Memorial ‘of the first grade pleaders
™ of the Central Provinces and —
against - payment -of 'a certain

stamp duty, 2953-56.

BERTH(8)—
Question r¢ reservation of four first
Class — on pxyment of one Fare on
railways. 2160-61

BEWOOR, MR. G. V.—
Oath of office. 2408

BEZWADA—
Question e 7
Advisability of  establishing a
Central Museum for Andhra
Conntryin —. 2987-88.
Construction. of an oyetbridge at
Rail

gers’ Association;: —, by the
Madras and Southern Mabratta
Railway. 2078-80.
Reduction  of thud dass’ fare
A and--Mi

the - Madms and. . Southern
M&hn&t& Rtulwav mﬂ

H ﬁlu.t*m? St

‘Question re want of wmter.medmto

class waiting room at. -— Railway

St;tmn. 2825,

BHAGAVAN DAS, DR.—

Arya Marriage Validation Bii
Motion to comsider. 1651
Consideration of clauses.  2024:25;
Recokitioni o

e
culturists. 1814, 1815.

BHAG  CHAND SU\'X RAIL
BAHADUR SETH—
Indian Companies (A.mendmeul) Bxll—-

Motion to consider.
_Consideration of cllw 57 1428.

 Question re— 3 .

" " Admission of Ajmer s ts in the
Medical ,C,, _mnf ot]nrvpm«
vinces,. 19

Tuberculosis in A]mer 1907.

BHAT, MR. M. D.—
Qath of .office. 1.

BHOJEEPURA— st
Question re absence of an merbndge
at” the"= " Railway Station. 3173.

BBONSLA SCHOOL— ¢
Quutmw 7o — of Military Tn.imng
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BHOPAL UJJAIN PASSENGER
AIN—
Question re asssult on a girl in the
—. 333132
BHUTTO, MR. NABI BAKSH
ILLAHI BUKSH—
ion re—
Appointment of  gualified  and
archzologically (nuned subordi-

nates in Sind.
Bathmg arrangement ior Hindu and

Muslim - railway ~employees at
Sukckur, 264647,
Conservation

of - protected ‘monn-

ments in Sind. 3058,

Conservation ‘of protected monn-
ments in the Bombay Presidency
and in Sind.

Money spent’ for conmvaﬁon of
W mn\knm in' Sind.

Muslin représentation in the electric
sub-station opened at Jacobabad

Mnaluu representation  in  the
Electrical and Accounts Depart-
ments of the North Western Rail-
way.

Fromotion  of non-Muslims  as
Assistant Wiremen in the Karachi

Division of the North Western
way. 2645-46.
Protected monuments in the Wes.
tern Cirele.  3057.
BIHAR—

Motion for adjournment re ahm;m
't,ge provincial legislature in —-\‘ma\

Question re—
= Alleged neglect of Road Develop-
ment, Schemaz dn, —. 104748,
Depression in the coal industry of
Tl
Floo 56.

I.ntroductmu of the - Cess |( -&meud-
ment) Bill in the — Legislative
Couneil. 2.4,

Licences for guns to cultivators in
forest areas in Chhota Nagpur
and —.  3060-70,

Taxation proposals of provincial
Gov&:nmeuts and coal eess in

Tanshq;msn ‘ot postal  articles
from Ccities in — connected with
the Bengal and North Western

way. 2747,

Withhnlding of a telegram regard-
ing motion for adjournment to
discnss  the  conduct of the

verno: of — for his faking
pnw in organising parties
to ﬁg the elections. 2316-17.

BIHAR AND ORISSA—
Question re—
Appointment of a Muslim as a
Commissioner of Income-tax in
—. 2648-40.

Determination of seniority among - .
the stafi of the — Income-tax
Department. 2648.

Gazetted Muslim officers in the —
Income-tax Department.  2647.

Refi and State P in —,
BIHAR-BUKHTIARPUR LIGHT
" (AMENDMENT)
TLL—
See “Bill(s)"”
BIHART(S)—
Question re— 7 <
— employees in the g);épenur service
of the Bengal ami orth Western
Railway. 1
Recruitment of — and Du_yas in
the Dead Letter Office, Calcutta.
2831-32.
BIHARI HINDUS—
See . “Hindu(s)"”.

BIHARI MUSLIMS—
See M

MENT—
See. "Trade Agreemenf..

e

BILL(S)—
Arya Marriage Validation—
Presentation of the Report of the '

Select Committee. 191,
Motion to consider. 1637-59. -
Consideration of clanses.  1659-73,
2020-63, 2774-¢

Bangalore Mamngea Validating—
Introduced. o
Considered and passe 3018-2
Passed by the Council oi‘l%u.

3389.
Bihar Cess (AMM)—
Questi

on. pe—
Introduction of the — in the Bihar
Legislative Council. 2-4.
Opiniﬂn.« on the = 4.5.
b iy
Mohon to consider. 483.89, 522-27.
Godmderntmn - of clauses.  527-69

anm to . - 1936-42.

Fassed. .
Passed hy the Gmcll af State.
2522, ;

i .
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BILL(S)—contd.
Gliﬂd Marriage  Restraint (Amend-
"-‘ :% 3 4
oo T i e b

Chittag Port (Amendment)
Introduced. 113
Considered and passed.
Passed by the Council of

3038-46.

5 State.

Cochin Port—
Assent of  Governor-General. 110.
Civil Frocedure (Amend-

Code of
(Amendment) of Section

ment)

f'

=N

nsidered ?‘1 passed. 307499,

Paggl by Oonncﬂ of State.

Code of Criminal Procedure (Ameénd-
ent) — (Amendment of ‘Section
103\

: Motion to continue.

P Adopted. 1633,

Code of Crumml Em-dﬂnﬁﬂmnd

1633,

Motion {o continue.

¥ Adopted. 1634,
Code of Criminal Procedure (Amend-
,# — (Amendment of Section
. Motion to continue. 1635-36.
Adopted.
? Code of Criminal Procedure (Amend-
merét)) — [(Amendment of Section
: =

e rejection of
= ta

: Message from the Council of State
intim bout

r ,_“" the motion ta consider
passed hy the L
Assembly, 2349, g =
t De: (‘Qen and Orders V.xhdnhng-—

ent of Governor-Cieneral. 110

Durgah Khawaja Saheb—

Council of

d by  the State
- Alaid _on the table). 68.

M.ahon to consider. 328591, 3369-

onndemnon of clanses.  3390-
3401.

Motion to pass. 3401-07.
Passed as amended. 3407.

-

Factories (Amendment)—
Assent of Governorv-General. 110.

BILL(8)—contd.

General . Clauses  (Amendment)—
Introduced.
Considered and pnssed 3035-37.
Pnggg by the Council of State.

Geneva Convention Tmplementing—
Introduced. 522
Considered and passed. 2004.3005.
Passed by the Council of  State.

tovernor General's hssent to —.
110.

Hindu Marriage Validity —
Petitions laid on the ta.ble

29,
Hindu Women's Rights to Property—-
Motion to refer to Select Com-
mittee. 3284-85.
Adopted.  3285.
Tndian Aircraft (Amendment)—
Assent of Governor-General. 110.
Tndian Companies (Amendment)—
Presentation of the Report of the
Select Committee. 112. Shie
Motion to 606-49, -
735, 77&‘“’%:—61
Adopted. 861
Consideration of—
Clanse 2. 862-78.
*Ng;- Jﬂm clause 2. 278-
==+ Clause 3 883-97, 934-37, 1067-

69.
New clause after clause 4. 939-
44,

Clause 5. 944-52.

Clause 6. 952

Clause 7. 952-80, 106367, 2573.
Clause 10. 1070-74;

Clanse 13. 107476, .

Clause 14. 1075-77.

Clause 15. - 1077-94,

New clanse 16. 1

1627-

Clause 17, 10

ause

Ng nhm~ AL

Clause 21. 1101~02

Clause 22, 1102:05.

Clause 27. 1105-07.

Clause 30. 110713, 1161-63.

Clause 32. 1164-82

Clause 33. 1182-86.

Clause 35. 1187-91 > 3

Clause 36. 1191-86.

Clause - 37.. . 1196-1205, ~ 1417-57,
1507-12. . :

Clause 40. 1512-49, 1577-89, 1717-
55. 2573-74. .

Tnsertion of a new clause after
«clause 40. 1755-56.
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BILL(S)—contd.

Tndian ~ Companies  (Amendment)—
contd,
Consideration of —contd.
Clause 41. 1756-59.
Clause 42. 1750-62, 1869-96, 1943-
86, 2098-2154, 22472500 2352-

54,

Clause 44, - 2354-60.

Clause 45. 2360-6L.... |
Tusertion of new clause after

clanse 47. © 2361-64. .
Consideration of clause 48. 2364-

68.
Insertion of new clause after

clause 48. 2368-69.

Consideration of clause 52. 2370-

after

Cn&,sidcmtio'n of clause 8. 2377.

Insertion of new clause  affer
clause 65. 2381-83.

Considevation of—

. Clause 64. 2383-86.

Clause 65. 2386-90.

Clanse 67. 2390-92.

Clause 68. 2392-96.

Clause 69. 2396-99.

Clause 70. " 2398,

Clanse’ 75. ~ 2399-2408, 2413-41.
New clause 81, 2444-47.
Insertion” of mew ‘clauses = after
clanze 94, 2538-39. )
Qonsideration of— 2
New clause 94-A. me :
New clanges 94-B.  an o-C

- Clause 97. ~9450-52.
Clause 98, '2452.54.
Clause 101. 2454, ./

(lause 113, 2548-57.
Clause 114, 2557-62.
Clause 116. 2562-67.
Motion to S&w 256773 2574,
Passed.
Amendments. made by ﬂm Council
of Btate' (laid on the table).
3242-44.

Amendments made by the Council
of State agreed to. 3245:53.
Indlan Lac Cess (Amendment)—
Assent of Governor-General. 110,
Indian Lac Cess (Second Amend-
ment)— o ez
Introduced. 1562. -
Indian Mines (Amendment)—
Assent of Governor-Genaral. 110,

BILL(S)—contd.
Indian Motor « Vehicles . (Amend-

ment)}—

Introdneed. 394,

Motions to vefer to Select Com-
mittee and to circulate. 394 413,
461-83.

Motion to circulate adoptea. 463

Indian Railways: (Amendment) —
Motions to refer to Selest Com-

mitiee and to civenlate. 113-40,
101-222, 272-305, 383-94.

Motion to circulate adopted. 394.

Tndign  Rubber  Control [ Amend-
ment)}—

Tntroduced. 934

(onsidered and passed, 3005-18.

Passed by the Council of  State.

3380

Indign Tariff (Amendment)—
Assent_of Gavernor-General 110,

Tndian Tariff (Second Amemlmem)—
Assent of Governor-Gieneral.

Indian Tea Cess (Amendment)-—
Consideréd and passed. 2834-2035.
Passed by the Council of' State.

3389.

Indian Tea Control (Amendment)—
Introduced. 1562
Considered and passed. 3021-29.

Passed by the Cotneil of
3389, g
i ? Ws Frohibi-

ssent of Governow-eneral, 110
Maneuvres Ficld Tumg And~
lery Practice—

- Introduced.  2993.

iy lnu 3265.83.

Agap | B
Parsi Marriag 3

Assent of Go\'emnr-ﬂenera] 110.
Payment of Wages—

Assent of Governor-General.  110.
Question 7e—

- ;Blaﬁl*«'li“g Indians passed in Iraq.

1

il

Circalation of — aﬁwf.mg ‘Wornen's
rights. 179293
Goyernment's

treasury .
Method 6" cireulation of — for
eliciting public opinion. 1705-07
Trunk telephone call — 1486.

Red Cross Society  (Allocation of
3

in respect  of

Considered and i:assed 3030-34.
Passed by the Council of State.

Repuhn' g and Amendi
Tntroduced. llz-lld.mg
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BILL({S)—coneld.

Salt Additional Import-duty (Extend-
n

IAgx;eumt of Governor General. 110

Trade ,Dupnte‘ {Amendment
1

Motion: 0 circn]nle. 3009-3123.
Adopted  3123.

-~

BINDER(S)—
* Question ¢ — in the East Indian
Railway Fress. 2608.09.

Memorandum
Tundian National
anmbar to —:

 —'s enquiry ‘in Zanzibar. 750.

BINDING STAFF—

Question 7¢ stoppage of increments
of the — of the East  Indian
Railway. Press. 2608,

=

BISHESHWARGUNJ=— ==
Question e egmuct\on of a  new
Post - Office. hu-ddmg at — in
eres.-w.

BITUMINOUS SOLUTION==
283536

Questior: re purchase’ of ==

BOARD(S)—

Question re — indicating the destin-
tious of trains fitted on- througlh
compartments on the East Tndian
Kailway. 1489-90.

BOARD OF INLAND EXPERTS—

See “Expert(s)’, 2

% 2

BOARD OF TRADE—

Question re  appointment - of
Charles Innes and Sir Fredrick
Whyte #s Commissioners to assist
the Commercial Relations —and

reaties Department of the —
Negnmhnm 1237.28.

BOGIE(S)—

Question re attachment of a third
class — for servants fo the Easi
Indian . Railway Funjab Mail. 671-
73.

BOMB(S)—
Question #¢ sufferers from Italian Gas
— in Addis Ababa, 1146.

BOMBAY--
Question re—

Commutication sent by the Secre-
tary, Indian Merchants” Cham-
ber to the Seeretary, Lancashive

Indian  Cotton Commitiee, —.
589-00.

Kalka-De Ilu Calcutta and the
(ale —  Mails run  between

Ilm\mh and Moghal Sarai. 1115-
16.

Representations held up for claims
of old scales of pay by the Post-
master General, —. 3350.

Withdrawal of Italian Consul from.

1238.

BOMBAY, BARODA AND CENTRAL
INDIA RAILWAY

Nee  “Railway(s)'".

BOMBAYO&LCUI‘TA MAIL—
Question re ranning of the — via
Allahabad -and Benares and through
railway service between Delhi and
Calcutts  via Muttra, Agra, ete.

BOMBAY PERSIA STEAM NAVI-
GATION COMPANY, LIMITED--

Question r¢ subsidy paid to the —.
3060.

BOMBAY POSTAL CIRCLE—
Question re—
Confirmations of officials and in-
ferior servants in the —.
Officials in the — allowed to con-
tinue in service after attaining
the age of superannuation. 3349.

BOMBAY PRESIDENGY—
Question re—

Conservation of protected monu-
ments in the — and in Sind.
3058-59. x

Grant of doncession rate for trans.
port of fodder by rail into
famine-stricken areas in the -—
1793. st

BOMBAY SENTINEL—
Question re—

Anticlé entitled ““Greed of Kenya»
‘Whites” published in . the —




36 INDEX |70 TEGISLATIVE ASSEMBLY DERATES.

BOMBAY SEN TINEIL—contd.

Question ré—contd.

Article entitled = “Indian Interests
First’” published in the — re-
garding negotiations to replace

the Ottawa Trade Agreement.
2304

Artick; entitled ' “Rauilway  Coal
Ramp™ published in the —. 515
BOOK(S)—
Question re—

— confiscated. under the Sea Cus-
toms Act. 3308-10,

— forfeited under a certain noti-
fication of the Finance Depart-
ment. 674-75,

— in the Cellular Jail  Library
928-

998,
, periodicals and films prohibited
from entering India. 2602-03.
Fixation of the value of a shilling
in Indian Currency for the sale
of English — at the Wheelers
stalls on Railway Stations. 2626.
Films, — and other publications in

foreign countries calcunlated o
lower India in the eyes of the
world. 91,
Plxcmg of proscribed — in the
Library the  Legislative
Assembly. 177577
Seizure by Customs authorities of
certain —. LY

Sir Montague Webb’s — on the
trade depzesséon and fall in pnces
in India. 178283

Writing of articles for pﬂlﬁ»

publication of — by Government -
servants.  3359.

“BOOK- Bﬁmmsy—
anlhon Te — in utta General
Post _ %%ﬂ Town Sub-
Oﬂ
BOOKING OFFICE(S)—
Quemm re—~
1 ion of — and

of waiting rooms - at Waltair.
- ~3003-04.

'Cabinm:sf of Ross Patent Ticket
Cases purchased for use at the
Howrah —.

~ Grant of an nllowanee to the clerks
in the City — Calcutta. 3344.

BORPATHAR—
Question re—

Deforu&t?.hon ]o)ia Jmngm Reserve
in the — Development area in
, Assam. 2619-20.

BORPATHAR—contd.

_ Question re—contd.
Privileges enjoyed by the inhabi-

tants of — Mowza in Assamn.
2620.

Transfer of — in the ' Golaghst
Sub-Division in Assam {0 the
Mikir Hill Tracts. 98

BORROWINGS—
Question re—
Article  entitled “— of Local

Bodies” published in the /adian
Finance. 2487-88.

Article entitled *“Madras and
Neimeyer Report” regarding —
arrangements of provinces, = 65&-
56.

BOSE, MR. SUBHASH CHANDRA.--

M?Btion for adjournment re —. 381
Question 76—

Alleged suppression of a letter
written by Pandit Jawabarlsl
Nehru to —, 2047-48.

Arrest of —. 514-15.

Ban on —. 689-91.

Commend of the Reynold’s Weekly
on the arvest of —. 427

Health of — 2307

Tnternment of —,

Fermission to M

12-16,
Gand

eport
91, 3049,
Seizure of (he

Statement ~of ‘the. Tnder Becretary
dia abou

of State for = Ind ut —’s
arvest. 581-82.
BOX(ES)—

Question 7¢ provision of — khalasies
to catry the — of Tndian drivers.

BOX KHALASIES—
See “Kh

BOY(S)—

Question  re alleged throwing out
from a moving train of an Uriya
—‘ b{ ant;lenI%' Ticket Collector
of the Ben agpur  Railway.
3155-56. S

BOY PEON—
See “Peon(s)”.
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BOYCOTT—
Question re—. B
Anti-Indion’’ agitation and — of”
Indmn Malayalees in Ceylon.
(hmulzf ar, letters | bearitig
i:% %n and - slogans

BRAHMIN(S)—

N tion re representation made on
Q“lshﬂf of ths—oi the United Pro-
. Sabha, Ferozepur.

on
““of the

‘h’ ¥
b«ﬁa!f of the Brahmins
United Provinces by the —,
Ferozepur. 2050.

'BRAKESMAN(EN)_

Question re—

Indian 'milwny.

e

— on the East

Snpemnmer&ry = e "

 BRANCH EOE’I‘MAS‘TERQ—
See “Postmaster(s)’, =~ ="

BREACH(ES)— :
Motion for adjournment re Govern-
ment’s — of promise. " 379-81.
Qlla!tmn 7e — on the Quetta Division
~of the North Western Railway.
2988.

BREACH(ES) OF TRUST—
See “Trust(s)”.

BREAK OF JOURNEY— S

_Qnutxm re-—
:" e altsmbe tohbes gor ﬁugh
trayelling and —.

. Permission for a — at. lﬁrmp\n'
or Chunar,- 673.

BREEDING BULL(S)—

Question 7e purchase of Sindhi cattle
for Bangalore Farm and isshe of
3134.

BRIDGE(S)—
Question re— -
Availability of the Dufferin — near
Benares  for  vehicular traffic.
670-71.
Construction of an over — at the
Gudar Junction Station. 2072-73.

BRIDGE(S)—contd.

Question re—cont: .

Constraction of an over — at ‘the
Railway level crossing in  Can-
nanore. 7.

Contract for the construction of the
Howrah —. 57275, 1763:64,
1090-92, 2992-93.

Provision of a — over the Gandak
river at Saidpur Ghat near Pusa
3054.

BRINDABAN—

Question re ban  on
Vidyalaya of —.

BRITISH ARMY—

Question 7e high proportion of tlm
number of medical officers of the —
in India and the Indian Army.
1612

BRITISH COLONTAL FOLICY—
Question 7e article entitled “—
Rac\;] D;c::iimmhon" puhhiheil
in the indu tegﬂdmg
Highlands. 1603
BBITISH COLO"TIES—

Question re persons paid from Indian
Revenues in the United Kingdom
and the — 2161-62.

BRITISH DELEGATION—

Motion  for adjournment re “refusal
of the — in Addis Ababa to give
p;gmuon to the  Indians there.
1

Prem ' Maha

See also *Delegation(s)’.

BRITISH DEPARTMENT—
Question re article on the working of
the — of Overseas Trade published
in the Hindw. 596.97.
BRITISH  EMPIRE.  FORESTRY
- CONFERENCE— . -

Q&esﬁm’«ﬁ& held in Sotith Africa

BRITISH GOVERNMENT—

Question re—
Loans, taken h\ the TIndian States
from the — 768-70.

Negotiations with  the — for a
new trade agreenmnt
Views the —'s Poficy in
Palestine. 8{7
BRITISH GUTANA— P
Question re condition of Indians in
Transvaal and 1934.
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BRITISH INDIA—
Question re persons prohibited from
entering —. 3159,
BRITISH INDIAN(S)—
See “Indian(s)”.

BRITISH LEGATION—
estion re refusal of the — to give
Q‘::roteclion to the Indians in Addis
Ababa.

BRITISH MANUFACTURE—

See “Manufacture’.
BRITISH POLICY— =
Motion for adjournment re — in
Filestine. 932-33. -
Question re — in Palestine. 951-32.
BRITISH SOLDIERS—
See “Soldier(s)”.

BRiTISII TEXTILES—
Sée “Textiles'.

BRITISH TROOP(S)—
uestion r¢ serving of — under the
Qcommxnd of an Indian. 59081,
Sec alsa “Troop(s)’
BRITISHER(S)—
Question re tules governing the re-

cruitment of — to lha lndun Civil
Service. 14778 o=

BROADCASTING—

Question re—
t of a foreign expert to
adnse Govemment on —. 1043

Afﬁuks entitled *“— in England and
India™ puhhshed in the Hindis-
tan Times. 584-85.

" of election speeches. 1701-92,

— on short waves and travelling
radio- service. 899

Change of the name “All-Tndia —
Service'  to "A!l India Radio

Service'. 850.

Devel a ini _ of
comman voeab\!!nry of “hasic
Hindustani’® in —. 1-02.

Five-year programme of —. 663

761.
Grant for —. 849.50.

Programmes issued by the Delhi —
Station ~and  securing of the
services of Sikhs. -~ 3199-3200.

Regulation or control of — Tndian
States Provincial Govern-
ments.  850-51.

BROADCASTING DEPARTMENT-— ?

Question re interview of candidates
for certain posts in the —. 50-
52,

BROADCASTING STATION— =
Question re—

Appointment -~ of a Director for
village programme at the Delhi
—. 3330-31.

Appointment of Mr. Pothan Joseph
as editor of programme at the

Dealhi =, = 191112

Present  position held by Mr.
Franks, formerly News Editor in
the Delhi —. 1473,

Propaganda for - Muslim  religion
through the Delhi —. . 1617,
Use of — for political proj nda.
Terea. : g

BRUTAL TREATMENT—

Question 7e alleged — of Indians in
the  Ji

Manchuria _ Japanese
anthorities. !983"7 88 =

———

BUDDHISTIC STUPA—
Question re protection of the monu-
ments of the ancient Amaravati =
in the Guntnr District, 2987,
BUDGET(S)— =
Question re— =

1ation in the N

““The Madras «f !
M al%

Non- suprBf' ths copies  of Acts

442-44

and of 1 passed hy.
the Legis! Vi ' to the
members -of: the -Asso nﬂ)v 1866-
67.
BUILDING(S)—
Question  re—
Allotment of residential — to the
State Railway Staff. E
Construction of a new Post Office:

— at Bnheshwugun] in Benares.
2960-61

Delay in the dxsposal of appeals
regarding  construction of
lying in the Maunicipal Com»
mittee, Delhi. 3387.

Disposal of applications _for the
construction . of  private — in

“Dethi. 10102,

Employment of the Printing Super- J
intendent as the caretaker of the 4
head office — of the East Indian
Railway. 1019, 1
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BUILmNG(s)_mm
Question re—contd.
Extension of a — -to -house the

Fersonnel Section of the Agent’s
: Office, East Indnn Rulw-y 46-

|~ v orRag 3
l Letting m of =i ‘Connaught
Circus, New Delhi,

: Orders for the de.mohhon of —
l issued by the  Delhi Municipal

: -~ Committee.
Prevention of u.ecldem,s in the coms-
l truction of —. 262526,

faos Bmt aid by the Indian lhllvuy
l erence Asaoc.\xtmtr for Gov-

M mﬂ‘dglw Ry residential —

and
¥ ~ outsiders. 2843,
: Rules for nquentml — on State
b Railwaps BL

" Rules governmg the allotment of
residential — to State Railway
staff.

Rales goverumg the occupation of

BUILDING GOMMITTEE—
s Queauon re supersession of the — of
Nasirabad Cantonment. 1714.

BULB(8)—
Question re manufacture of elecirical
— in India. 1482-83.

TN " gy

BULL(S)—
Question re—

Tmpy t in the breeding of
cattle maintenance  of
pedigree —. 3160-61.

ase of Sindhi cattle for

" Bangalore - Farm -and issue

breeding —. 3134, . -

BULLET(S)—

Question 7e communiqué - issued by
the Royal Consul General for Ilalv
about the supply of Dum Dum —
to Ethiopian troops.  745-49.

BULLOCK(S)—
Question re complaints of the owners
of horse and — drawn conveyances

and m in Delhi, 149091

v

BULLOCK CART(S)—
See “Cart(s)”.

residential — on State Railways.

BUNGALOW (S)—
Question re—
“Cutting of trees by the owners of

— in the Almora Cantonment.
1768-69.
Repairs to private — in' the Jhelum
tonment. 1768.
BURDWAN-—

Question re intermediate class passen-
gers travelling from Howrah to' —
and vice versa. 2052

BURDWAN-ARAMBAGH ROAD—
Question 7e allotment, made for the —
from the Road Development Fund.
2340-41.

BURMA—
Question re—

Defence of — and Burmanization
of the defence £omes, ete., 3367.

Efiect of the separation i — on
the Defence expenditure. 2951.

Exclusion of — in the negotiations
for a fresh trade agreement with
Japan. 3368.

Repurt ‘of the Application Com-
mittee on Finance Adjustment
between India and —.

Report of the Committee on Finan-
cial Settlement between — and
the Shan States, 3357-58.

Treatment of Chettiars in —. 2177.

Working of the Payment of Wages
Act in —. 1466.

BURMA, EX-KING OF—

Question re allowances of the re-
presentative of the —. 2824-35.

BURMANIZATION—

Question re defence of Burma and —
of the defence forces, etc. 3357.

BUS(ES)—

Question re private — and lorries.
835.

BUS CONDUCTOR—
Question_re nlleged rude belnnmzr of

a — towards an Indian in London.
2610.

BUSINESS—
See “Statement of —".
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BUSS, MR. L. C.—

Indian Companies (Amendment)
Bill—
. Consideration of—

Clause 7. 963-64, 1066.

Clause 32. 1164,

Clause - 40. 1527, 1531,
1724.

Clause 42. 2102

Clause 67. 2300, 2391.

1532,

- BUXAR— |
Question 7é inconveniencé and hard-
ship caused by silting up of a certain
swaterway- between —. and . Chausa !

. Railway ~ Station on the East
Inﬂmn Railway. 79.
~ BYELAWS_
Question re trade license — passed
in  Marikburg, South: | Afﬂca,

curtailing Tndian interests, 337.

w

CABINET(S)—
Question re— e
— of Ross Patent Ticket Cases pur-|
chased " for use at the Howrah
Bookmg Offices, ~ 76-77.
Introduction of Ross. Patent Tlckat
‘Eastern. Bengal Rail

== on tba -
wa’ i H

CABINET SECRETARY—
Question 7e post of the —.
See also “Be emﬁ(i'aq

CA:BINET SYSTE)L..

Question re depu!ahnn of Sir Eric
Mxexzrgéi to England ‘to  study ' the

CABINMAN_-

~Question re supply of Decessary; uni-
orms for a — officiating as a guoard

on the Great Indian. Peninsuld’ Rail-
Way. oE
CADET(S)—
Qummn re—

Emnhvm@n', of  “Dufferin” —,
584.85, '1918-19. it

Emplovment of the *“Dufferin” —
as officers.  3209.3300,

T!g‘med — of the “Dufferin”. 1483.

CALCUTTA— i

Motion for adjournment re—
Extension by the Goyernment of
Bengal of the provisions of chap-
ters II and III of the Bengal
Public Security Act, 1932, to ths
Town of — and: the: Districts of

-~ Murder: of Mail
Sattar on a — Birajganj train
between Rlnaghat and Chua-
danga.

Question re—

Book-binders 'in the — General Post
Office ‘and”™ “its 'Town Sub-Offices.
2830-31.

Candidate postmen ‘in' —' 2830,

Certain  statements circulated by
the Royal Consul General for
Ttaly, —. 44041

Close. observahnn by the Postal mlx::
Pahoa Authorities in — on #
" subscribérs of the Railway Labour.

92.

Communiqué issned the Royal
Consul-General ‘for HB]), —. 8-8.

Complaints  about the administra-
tion of the Central Telegraph
Office, —: = 3379,

Continuance of the cut on allow-
ances of the Railway staff at —
and Howrah. 96.

Continuation of the ecution" allow-
ances of tha lway staff = at

0 1030-31.

Te orﬂ suppliers in the

al Forms Store, —.  26]

".ﬁ

=536,
Emnloymant of the mM of
the dal  Library, —, on
clerical ¢

Extensions o! W
the staff of the TIncome-tax De-
partment at —. 97.

Grant of an allowance to the clerks
in the City Booking Office, —.
g, i

Grant to the Marine Club of —.

Industrial  employees of the Rail-
oway Press at =—.  2613.
! Tntroduetion' of new scales of pay
< imeCthe Wgamm ‘Railway
¢ Presses:nb —. " 2613
Invidious treatment in the allot-
ment of residences to  the  staff
of the Locomotive Deplrtmqnu at
264445,

Kallm -Delhi-—- and the — Bombay
Mails run' between Howrah and
LMovhnll Sarai. 1115-16.
eave rules for the ustrial em
plovees of the Bsﬂlv‘vagg l’ren at
2614.

<

|

L

!

D

|
|
£



. INDEX' 70 LEGISLATIVE /ASSEMBLY! DEBATES. 41

CALCUTTA—contd.
Question re—conta. i Abe.. Iio ol

”

-;" ials! from -the’ ind 1 em-

ployees  of the- Govmt of
India Press, — 2616-17.

N, " *in —

o
Division  Posts,

in the Liower
o 5188291
b 555 Nou«mm inthe number of post-
— il meml(in ==,
& ‘Promotion: of - dzmotaed employees in
the R&M ?rm m . 2612

'infenot staff on
egraph Ofﬁce, —.

Rec{'en'h‘n.n
Telegraph 'Office, —.
Recruitment of Biharis and U&aa
1

"Club of the Central
2659-60.

in Dead Leétter Office, —.

(LU s{,&g‘,‘:»i-‘,(.hﬁm ‘st = to train

firemen,

of the _Tmperial
g e dmpert
k by the Tele

graph Office, —.
Tender  for paints mv|ted by the
Indian Stores Department; —

Circle. 2332
%" Tenders invited by the Tndian
Stores Department, — Circle, for
' Paint Readymixed Lead White.
2329-30.
Traffic -in monkeys from' the Pro-
, b vinces to — for export to foreign
e opnimtries. 84.
Transfer of certain industrial em-

Tndia Press, —, from the tem-
norary. to. the permanent estab-
" ~  Tichment. 2617,

CATETTTA 'CHORD RAILWAY—
See “Railway(s)".

%LHCUTTA»KALKA MAIL(S)—

estion re lavatories in . the new
types of Second Class compartments

of the — %2 the East Indian Rail-

Letters
L Consul Genﬂ'al.ot Italy from —.

shunters and drivers.

rvision of worl
graph Maste!' in the Oemﬂ Tele-

plovees of the Government of '

CAMP CLERKS—
See “‘Clerk(s)"".
GAMPAIGN(S)—-—
Quelhon —of ﬁght against malaria
. Bcourge.’ 766-67.
CAMPING PARTY(IES)—
Question re railway  carriages for
shooting and camping /—. 1 4014-
15, e

CANADA—
Question 7e support of — to the
qessntlon of Sanctions against Italy.

1 3

CANAL(S)— 5
Question” re- ! short-comings * in  the
scheme  of cattle improvement
and - reduction of ‘the — water
Tate, | 10250

| GANDIDATH(S)—

Motion for adjournment re In-
4 ction of the system of nomi-
“nation in the selection of — for
the ;nd% Civil Service in Eng-

Question re—

Approved — of each community

" and declared . success-
f\ﬂ _ the Punjab and - North
‘West Frontier Postal Circle.
3318.

— For vamcl:l elections  with
previons conviction, 3204

Communal composition of — de-
clared ‘successful in the examina-
tion for recruitment of wireless
operators, 3319,

Interview of — for' certain po!ks in
the Broadcasting  Department,
2750-52.

Procedure for selection of — for
Pnbhc Sernce Gmnnumon Exa-

v Proh'iblﬁon lﬁﬁﬁi@ Qovarnmont
as C
— to the Provincial 'Leglalatum
2167.

Bemoval ‘of ‘disqualification of —
convicted  of politieal " offences
desiring  to contest the ensuing
elections. 3321,

Selection of — by the Public Ser-
vice Commission for admission to

way. examination' for certain  services.

* CAMBRIDGE— g

. i Seleéction of — by tha Public Ser-
‘ o Question re pre-historic ~store imple- " vice Commission for certain exa-

ments taken to —.  1040-41. i minations. 3309, .
3 -
D2
e
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CANDIDATE(S)—contd.
Question re—contd.
Selection of — by the Public Ser-
vice Commission for the Indian

Audit and Accounts Service exa-

mination. 4 3

Summoning of — for Viva Voce
examination by the Public Ser-
vice Commission. ~ 3067-68.

CANNANORE—

Question re construction of an over-
bridge at the Railway level cross-
ing in —. 2607.

CANTONMENT(S)—
Question re—

ment  of annual valne of
property in the = Nasirabad —.
1713,

— in British India and their res-
pective stations, . 169197,

Closing of the level crossing near
g’; Benares — Railway  station.

- Constraction of covered platforms
on the Benares — Rai 'way Sta-

tion,  2156.57.

Cutting of trees by the owners of
bungalows  in the ora —,
1768-69.

Enhancement of water tax in the
Nasirabad —. = 1713,

Extension of the Child Marriage
Restraint Act to — Areas. 1843,

Extension of the Indian Trade
Union Act to the Bangalore —.
2986-87.

Extensim;s sanctioned to the engi-

neer of the Meerut — Board

1010. :
Income and expenditure of each —.
1058-62.

Tncrease in the water rates in the

Lahore —. 1058,

Lands owned by private proprietors
in — 1609,

Non-applicability  of the = Child

Marriage Restraint Act to — in
Central India. 2750,

Non-applicability of the Child Mar.
riage Restraint - A
lated = provinces,  administered

.. areas and —.  2749.50,

~ Pay of the Executive Officer debit-
ed to the — Fund of Muttra.
1008-09.

Provision of proper roads and light-
ing in the Saddar Bazar area of
the 1{:;:;39 —." 1767-68. :

Rate c for water ly in
the Nasirabad —. lﬁt;.pp

CANTONMENT (8)—contd. J
Question re—contd.
Reduction of staff expenses and
undertaking of civic amenities in
the Almora —.  1769.

Repairs to private bungalows in thg
1768.

Jhelum ' —,
Sadar Bazars in —.  1699.
Separation of the Deolali — Bazar
from the -—'-fAmth' .. 1763,
Supersession of e 14 (hn}.
xﬁm of the Nasirabad —, 1714,
Taxes levied by the Dehra Dun —
from the inhabitants. of certain
villages.  1714-15;
Water supply in —.  1688-99.

CANTONMENT BAZAR—
Question re separation of the Deolali
— from the ‘Cantonment Area. 1763,
CANTONMENT BOARD(S)—

Question re refund of the amount
id by the Nasirabad — for the
s:;!)ply of water, 1712. .

CANTONMENTS  (AMENDMENT)
BILL—

See “Bill(s)”’.

CAPITAL SITE—
Question re seléction of the Oissa —.
1717. S

CARBON BLACK READY MIXED
PAINT—

Question re Indian  Stores Depart-
ment contract for —. 294850,

CARD(S)—

Motion for adjournment e prohibi-
tion of the printing of pictures of
Mahatma Gandhi and others, ete.,

on — and covers. 364.

CARETAKER(S)—

Question e employment of the Brint-
il:lg Superintendent as the — of the
head office buildings of the East
Indian Railway. 1019,

CARNIVAL(S)—

Question 7e stoppage of — used for

gambling. 834,

CARRIAGE(S)—

Demand for Excess Grant in respect
of “Working Expenses—mainte-
pance . of . —. . .and .- Wagon
Stock™. 3264,

i
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CARRIAGE(S)—contd.
Question re—
Cleaning
trains.
~  Insanitary condition of the third
class — attached to the Howrah
Express for a through journey
to the Punjab.  1487. :
Inspection — used by officers on
State’ Railways. ' 3357-38.
Introduction of new type of Thkird
Class —, 1472:73.
0ld  coaching and goods —  and
wagons on _the Bombay, Baroda
and Central India Railway. 3064-
65.

of — and latrines of
903.

Railway — for nhootmg and camp-
ing parties. 1014

“Third class — built by the Bengal
and North  Western Railway.
© 1810

CARRIAGE AND WAGON SHOPS—

Question.  re Indianisation of the
senior subordinate services in  the
— at Ajmer. 3340.

CART(S)—
Question re complaints of the owners
of horse and bullock-drawn con-
;iaymmea and — in Delhi. 1400-

CASH CERTIFICATE(S)}—
Question re—
Purchase of — by the Superinten-
dent of Post Offices of Jalpm
 guri Division.  2868-69.
‘War Bonds and — issued durin,
the (3;-«& ‘War remsmingunpwls
CASHEW NUT(S)—

Question re popularising of —
and particularly in Eng]and

CAST TRON SCRAP—
Question re ~of — on the
North Western Railway.  3162-63.

CASTOR OIL—
Question re discontinuance of the use

CATCH(ES)—
Question re — supplied in Railway
Com; ts for “Lift-up” win-
dow shutters. 1209-10.

CATTLE(S)—
Question re—

Adequate supply of fodder . and,
grazing grounds for — and im-
provement of live stock in''s
scientific manner. - 755-57.

e £ othio eSANg e =
and  maintenance pedigree
bulls,  3160-61.

Purchase of Sindhi — for Bangs-
lore Farm and issue of breedmg
bulls. - 3134.

Short-comings in the scheme of —
improvement and reduction of the
canal water rate.  1023.

CATTLE BYRE(S)—
Question re — in New Delhi. 2721,
33817

See also “Byre(s)” .

CAWNPORE—

Motion for Adjournment re prohibi-
tion of the assembling of five or
more persons within a radius of
two miles of certain cotton mills

at —
CELLULAR JAIL(S)—

Question re condition of health of
political prisoners in the — in the
Andamans. 3063

Ses also *‘Jail(s)”.

CEMENT— :
Question 7e requirements of — snd
concrete.  817. ~— s

CENSORING—

Question re — of letters addressed to
members of the Legislative Anum
bly. 1041

CENSUS—
Demand for Excess Grant. - 3260.

CENTRAL BOABD OF BUBAL Dl-
VELOPME

“of — ‘as lubricant on State Rail- Question re canmtnhan of —  &76-
ways. 2237-40. . ! 9
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CENTRAL FINANCE(S)—

Question re contribution to the
Durand Tournament Committee from
the —. 3325-26.

CENTRAL FORMS STORE—

CENTRAL RESPONSIBILITY—

Question re article entitled « “‘Provin-
cial Autonomy and the —' publish-
ed in the Hindu. 1236.

CENTRAL STANDARDS HI‘FICE—

Question ré metal sl d in

Question re duties of record
in the —, Calcutta. 261516,

CENTRAL GOVERNMENT—
Question re—
Changes o' be introduced in the —
from the 1st April, 1937. 765.
66.

Classification of passes to railways
employees on the lines of the —
= travelling- allowances rules. ~1785-

See also “‘Government. of India’,

CENTRAL INDIA—
Question 72" mon- npphcahxh&y o! the
Child Marriage Restraint Act to
Cantonments in —, .. 2750.

CENTRAL AT
See “‘Jail(s)”.

CENTRAL LEGISLATURE—
&a “Legislamrc(l)".

CENTR:AL MARKETING BOARD
Quamon re work done by the —, 266-

CENTRAL MUSEUM-
Sée ““‘Muiseumn (s)"".

CENTRAL PROVINCES—
Question re—

Leave granted to the Governors of
Madras and the —  662-63.

Memorial of the first grade pleaders
of the — and Berar against pay-
ment of a certain stamp duty.

Suffrage. of. the: University”eldbbtidis
ot binothe —, 320809,

CENTRAL, PUBLIC WORKS.DE-
PARTMENT—

Question re—
Holding of three or four posts by
féhs Divisional Engineer of the —

New rules of the — ‘about tenders.

13,
#e also “Public Works Department”’,

i

18,
! CENTRE(S)— >
Question  re non-inclusion of Patna

and haapur in  the Im of — for
tions  for ,_to
public services.  1046-47,
CERTIFICATE(S)—
Question re—

the — of the Rallwny Boerd 1989.

CENTRAL TELEGRAPH OFFICE(S)—

See ““Telegraph Office(s)".

CENTRAL TUNIVERSITY BOARD—
See “Uniyersity Board(s)'.

CENTRALLY ADMINISTERED
AREA(S)—
Question re—
H‘onbrary Magistrates in the —.
829-30.

SR e it

Suppression  of -immoral traffic in
women in- Delhi and: the — 2317-

Ahcagtance of Baptism and Umver-
sity — in support of apphmtxm
for changes in oi he East

way »97

580
ments of the Government. D’E(ﬂk
02,

Fee' for — of posting] 1859,

Form of ‘— granted: to an’ employee
on termination of service on ‘the
Great - Indian: Peninsula B.ulwuy.

3335.
Income-tax realised by — pmd
207374, e
CESS(ER}— - 4

Question re—
Levy of local — on_industries.
Road — on despatches of coal ﬂ%r’
railway collieries in the Hazari-
bagh Digtrict. . 67. =
Sub}ectlon of Railway oollleneg to
7-8.

Tnxnhon‘ Proj of  provincial
Goyvernments  and. le —.in
Bihar, 1133.24.
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) —

CESSATION—

Quiéstion e support of Canada to the
— of Sanctions - against Italy..
1230-32

R L
CEYLON—
Question re—
Agitation in — against Indians and
Malayalees.  2605-06
Agitation in — to repatriate Malay-
alees.  2606-07.
!ndn.n aputwn ami boymtt of
Indu.n 2315-16.

Gll . 2758,
Auﬁ-hm (nd‘ i Aﬂﬁ-MLhrynleu

a (‘ i on
o0 pigration: ‘in '—.
L A‘ﬁponhtment, of d' Tiade Commis-
sioner for ~—.in India.; ' 1228.
Article entitled ‘‘Indians: mot -Want-
ed”  ‘publishéd - in ~the National
Call regnrd\ng Indxm =, m

ﬂ "
"kﬁlﬁlmﬂlﬂﬁ Em.lv&ay- contnct for
‘the supply:of coal.  2991-92:
Discrimination by Malaya anid —
against India. = 341 ank®
Trdians in == (1362687 T
Indo— Trade Relations. . 575-76.
Nomination of & Muhyd& to the

A State Council and” appointment of

’

a  ‘Malayalee officer to look 'after
the interests of Malayalees in
—. " 2606,

Proper tredatment of Tridians in'—.
250&‘01.

fof Tadi fprocal
& tmde agreement bet}ivéa‘n TIndia
lﬂd sy
ion - ‘of the = interests of
t" s in—. 2754
= m}m of | ﬁhb‘ ﬁghtf 6‘! Iddunl

Rem‘euﬂmiou" of Indﬁm; h’-— on
~Sthe  Tmmigration  Commission.
2754-55,
Trade Agreement between India and
1210

..n']:udo mgutnlmm with  —. 241,

m‘li—

Statement e demonstration against the
ruling of the —. 331-33, 452-56.

M CHATRMAN(MEN)—
Nomination of the'Panelof —. 109.

CHAKRAVARTI, ALOKNATH— ¥
Question e facilities for treatment ‘of
déteny —, 61,

CHALIHA, MR, KULADHAR—
Indian Tea Cess (Amendment) Bill—
Motion to' consider, 2894-88.
Consideration of clauses.

Question rée—

Amount allotted to the Village Re:
couﬂ:mcuon Fund = for = Assam.

Ap mtment of Assamese in  the
po of the Assam

gt of
the Assam Bengal Railway. 2621.
Battalions of the Assam Eiﬂeﬁ 678:°

Deforestation: of Jamuguri Resérve
in the Borpathar  Development
area in Golaghat, Auam. 2619-
20. ATED

Determination, .of the ' quality .. of
aints, varnishes; and 0nuneh gk:

Indian Tea Emm 854,

Latrines for Third and Intermediate’;
Class  passengers on the Assam
Bengal Railway. 20-21.

Opening of xacrulﬁng depots at cer-
tain places in Assam. 2072,

Privileges enjoyed by the inhabi-
. tants ~of  Borpathar Mouza in
Assam, 2620,

Railway  collision beﬂq’}eh Tinsukis
and  Lumding District on the
Assam Bengal Railway, 3314

Recommendation for a second cham-
‘ber in Assam. 40, 2019.20.

Recruitment of Assamese in ' the
Assam Rifles. 680.

Recruitment  of
Asgsam Rifles.
“Retirement of officers wbu have 'serv-
ed their usual terms in c.hs inum
Rifles. 680-8L. it X

safl}

Tea estates which applied for special
treatment under @ the Tea Control”

Act, 854,
Termination of the dpium traffic. in
India. . 2726-28.

Test of samples of mdymxxed Ted
oxide  paints migbmmd by

Transfer of Barpathar Mouza in
the  Golaghat Sub-Division in
Assam to the Mikir Hill Tracts.
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CHALIHA|, MR. KULADBAR—-MM
Question re—oontd,

Wagons painted bhnk by the East
Indian Railway,

cnumm(sy—

ti dati for a
seoond — for Assam, - 2019-20.

CHAMBER OF COMMEBCE—

Question r2—

Letter fmmﬂm&mﬁhlndn—w
the Indian Railway Conference

s Association. < 1235-36.

x.‘ﬁcw- expressed by the Bengal
National — on the Indo-Japanese
‘Trade Agreement.

CHANGE(8)—
Question re — to be introduced in the
Central  Government from the Ist
April, 1837.  765-66.

CHANGIGARH—

Question re death of one Zamir Ahnnd
by a train at the Devi Nagar cross-
ing near — Railway Stauion. 678.

CHAPMAN-MORTIMER, MB. T.—

Indian Companies (Amendment) Bill—
Consideration of —
Clause 7 958, 967-69.
1100

Clause 30.
Clause 32.. 11615& 1175.
Clause 40.

41, 1547-48, 1

Clause 42, . 187779, 5, id ﬁ%

20, 21223, 2143. 2147, 2258,
2275-77, 2292: 2295,
Clause 44.  2357-58
Insettlon of new elauso nfut clause
2362-64
(’.'onmdenhon of—
Clause 68.' 2303,
Cl;ane 111 - 2526-27, 2528-20, 2529-
Oath of Office. 1.

CHARACTER. CERTIFICATE—
See ““Certificate(s)”.

CHARGE snm:'rm-»

Question e .

Masters ~ on t\lo Nnrﬂ‘: m
Railway to issue —.

CHARGEMEN—

Quasty tione and. d

of elecfmunu and —, ‘etc., on the
%mt Indian -~ Peninsula Railway

CHATTOPADHYAYA, MR AMAs

RENDRA NATH— -
Indian Companies (Amendment) Bill— :
TInsertion of new clause after clause !
63. 2381-82, 2383
Indian Tea Cess (Amendment) Bill— * *©
Motion to consider.
Question re—
Acceptance of Baptum and Univer-
_sity . Certificates of
applications - for cbm in -ages*®
of the East Indian Ra\lwuy stafl.

Alleged mismanagement ‘on ' the
Shahdara-Sak Rail

3189-90.

Alleged suppression of a letter writ-
ten by Pandit Jawaharlal Nehru
gﬂ Mr. Subhash Chandra Bose,

> -48.

Allotment made for the Burdwan-

‘. Arambagh Road from the Road
Developmient Fund.  2340-41.

Aﬂowneu fixed for twives of Indian Py
Officers in a\a Indian Army: Vete- -
rinary Corp 3178.

Amnesty to smu and Political Pri-
soners at the time of the inaugu-

;tmn of the provincial autonomy.
1

Y.

Annual contract placed by the
Indian Stores Department for the
supply of Paint Black Readymix-
ed for underframes and wagon
bodies.

‘Anonymous memoranda making false

against Hindn and Sikh -
Bmlww.y Oﬁcm‘s 3301-03
visions of

tte Gwammt Servmw Conduct
Rales to- (hmt pmmnen.
3340-41. e

Applicability of the Civil Servieu
(Classification, Control and Appeal)
Rules to the staff of the Tmperial
Library.

'\pphmlnhty of the Government, Ser-
vants' Conduct Rules to the staff
on - State Railways. 263435,
2642-43. 5 DAY 7

Avenues  of economy on the East
Indian Railway, 101517

“Appointment of a Sikh Officer in the
appointments under the control of
the Home Department.  3196-89,

Appointment of a Sikh officer in iﬂ
Railway Board. . 319295, ]

Appointment of apprentices on O.he

Indian Railway. 682-83.

Appointment of successfal . techni-
cal ez-apprentices of the Lillooah -
‘Workshops. - 685. S
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CHATTOPADHYAYA, MR. AMAR-

ENDRA NATH-—contd.
Question re—contd,

Arrangements, for the supply ~ of
food in the Eow'rah and Dinapore
Divisions.

Binders_in the 'Ent Indian - Rail-
way Press.  2608-08.

Cabinets of Ross Patent Ticket
(lases purchased for use at . the
Howrah Booking Offices. - 76-77.

(ertain -+ improvements on the Hast
Indian, FHastern ~ Bengal =~ and
North Wiestern: Railways. -~ 842-

43,
Olassification of technically ﬁimad
supervising staff of the

CHATTOPADHYAYA, MR. AMAR-

ENDRA NATH—contd

Question re—contd.

Employment  of relatives in the
supervisory posts in the non-gazet-
ted railway service.  3346.

Employment. of the inferior staff of
the Imperial Library, Calcutta, on
clerical duties. 2638-39.

Employment of the Printing Super-
intendent as the caretaker of the
head office buildings of the East
Indian Railway, 1019,

Ez-apprentices  of the Jamalpur
‘Technical  School, East Indinn

e
Exemption of the Kast Indian Rail-

WI& ent, East Indian Railway.

68

Oom!ﬂereiil ‘and Transportation De-

ts’  of the East Indian

” ilway. 2636,

Committee to enquirs into the griev-
ances of the East Indian Railway
Press staff. 2612

Committee to enquire into the work-
ing of the Government of India

,'ggumlumd State Railway Press-
es.

- Congestion in the office of the Chief
Commercial Manager, East Indian
Railway.  2637.

Continnance of the cut on allowances
of the Railway staff at Calcntts
and Howrah. 96.

Continnation of the caut on allow-
ances of the Railway staff at
Howrah and Caleutta.  1030-31.

Creation of ‘a post of Assistant Ac-
counts Officer, travelling on the
Fast Tndian Railway. .

Deﬁuitions of “clerical”, “inferior”
and ‘‘menial”’ staff as applied to

. Government servants.  2644.

ﬂ&n " suffering from tuberculosis
at_Deoli. 61 .

gazetted rsi]way staff. . im

Disciplinary action against' the non-
gazetted staff on the Eastern Ben-
gal Railway. = 2640-41.

Disposal of appeals against orders

cof discharge or dismissal on State
Railways.  2629.

Disposal  of tions in tha Eut
Indian B&ih;’:;‘ Buu

D . For ‘defendn At

way Accounts Department from
the operat of certain inst
tions.  1037.

Extensions of service granted to the
staff of the Income-tax Depart-
ment at Caleutta. 97.

Facilities for treatment of detenu
Alokenath Chakravarti. 61

F;mcll pmy to be given“to the

"y 3 h

Goodl. 1024-25.

Forwarding ngmtu at the Hownh
Goods Sheds

Grant of thg lllowanee to the
employees of the East Indian Rail-
way Company taken over by the
Btate.  1018.

Grant of an allowance to the clerks
in  the City . Booking Offices,
Calcutta. .

Grantg from the -taﬁ benefit fund
on the Eastern = Bengal Railway.

1019,

Halting allowance sanctioned to the
Inspectors. -and Superintendents
of Post Offices in the Hill Dis-
tricts of the Bengal and Assam

Indianisation of Ground Engineers
employed by the Indian National
- Airways, Limited. 3178.79.

B! X
factured by the Murarka Paint
and  Varnish  Works, Limited.
2334,

Industrial employees of the Railway
Press at Calcntta. 2613,

Ineligibility of certain staffi to offi-
ciate as accountants on the East
Indun BmlwayA

Installati of a time unchm

suits on the Eastern Bmgal RsiL
way. 3346.

Duties of record suppliers in  the
Cenf.rn\ Forms Store, . Calcutta.
2615-16,

machine in the Ba.\lwly Board
Office. 3143,

Introdnchun of new scales of pay

' the  amalgamated = Railway
Ptesus at Calcutta. 2613




INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

CHATTOPADHYAYA, MR, 'AMAR-
ENDRA NATH=¢ontd!
Question re—contd,
Jntroduction of Ross Patent Ticket
* Cabinets on the Bastern Bengal
Railway.

Invidi tr in the allotment
of residences to.the stafi of the
Locomotive Department at
Calcutta,  2644-45. = :

Irregnlnnusu in charging salaries o
the subordinates on the East
Indian Railway. 60.

. Leave reserve clerks in the Jalpai-
guri and Cnochbehar Head Post
Offices,

Leave merve clerka in the Post
Offices in the Jalpaiguri Division,

2878, i

. Leave rvules for the: mduntnd em-
ployees of the Railway Press at
Calmth 2614,

raxlway servants, to''be
rissad, from, service for! insol-
¢+ vency or habitual indebtedness.

Losses suatamnd by Government

- through.  frand. or negligence fon

the East Indian Railway.  1028-
29.

Mmt vendots on the North West-

T ern ‘Railway. 3302
Memol’sndum i6sued every month by
the Edmtmnalgs Printing Works,

: hé,nbm‘e am-ﬁm
morial of the grade pleaders
of the Central valnmg d
Berar against payment of 'i‘&f
tain stamp duty = 2953.5
Mr.monal- from the indu: em.

gm of the Govammei:t of
India Press, Calcutta. 2616-17.
Mm _qualified for first and second

2 app i
Government of Tndia Offices and
rectiitments made in the Foreign
and Political Department. 315,
Mis-declaration 6f goods on the East
Tndian Railway.” 1027.28!
Monopoly for the supply of paints
ks ;g)byed by certain firms. 2327

Indian Rz'ﬂwiv
Non- pfovmun of old scales of pay
‘ (E‘o rétrenchied employees of “‘the
= Tndian Railway Press.” 2607-

~th1ce hrmma.l,mﬁ the advxm' of
TN
2631-32

Y ra

- goasite
g

CHATTOPADHYAYA,
ENDRA NATH-—conti
Question re—contd, »

Order of the District Magistrate of
idnapore served on —. 434-38
Orders
jhatka  meat on the North
gistern Railw&y Stations. - 3190-

ME AMAR:

entered  into between the

Government of Great Britain an
the Communistic - Government of
Soviet Russia. 842,

Passenger earnings fixed for each
station on the Eastern Bengal
Railway. 1021-22,

Passing - of the Goods.. . Accounts
Examination by :Goods, Clerks at
Howrah, -34.

RPermission toMr. Gandhi to visit

.. «Mr. Subhash , Chandra Bose.

’ 'f:;;%fﬂ %%ﬁ E::

Cellular Jail™ in
83541,

Posh of "Transportation Inspectors
“sanétioned by the ‘Bast Indian
. . Railway. 2636-37.
'Précmitlous for the ~safety ‘of the
tavelling rpublic,” 2638.

Prepamtmn of af’ establishment
mannal “forthe ' Railway: Duyﬂt
ment. - 161517, [ o3

Private buses. ‘and hrrm"hszs
Procedure mwmd 4o . the con-
vening "oi ‘Belection - Boards on
_ithe . Howrah Dlvxsmg:i of | the
- East_Indian Railway.
s Prmdm“@mdamﬁn of . =

-.; Railway. |
Programmies - jssued. by the’ Delhi
Broadcasting Station and securing
g&oﬂm services of .. Sikhs. 3199-

Pr i of d d
in_the leway Press at Calcuth
261213

Prauhomons in the East: Indian

Railway Press. 2600. 1) tse s
Promotions’ . :of the . . :

as
oy 103738
motions 0(? the East . Indiun
Railway. 1031-32

Protéction of female assengers in
the intermediate mé’ ey
:_compartments - on uxly%.
Qe\ of garages and pits, etc. b
“for non gazetted staff on Stal
Railways. 3343-44.
sta.!l from the

Purchase’ of coal
| railways - for their ‘own use.
2633, SLaiee

prohibiting the' ‘sale’ of ¢

(N

B
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CHATTOPADHYAYA, ' MR. AMAR-
3 ENDRA NATH—contd.

Question re—contd.

Purchase nf.new ﬁttm for the
g 9

Purchase  of awma by inviting

tenders by the Indian Stores

Department. 2330-31.

Racial discrimination in the allot-
ment of guarters in the Howrah
vamon oi the East Indian Rail-

way. 3342,
discrimination in__the

Hqﬁa] Divisi f the East
257 VBN o 0% Bio s
Tndian Railway 1 tor of

3

"Peﬂi
Racial dxscmmmhon in the matter

s in the Howrah
of 'the East Indian Rail-
('”way, 1334243,

Racial discrimination in_the Mecha-
nical ;Department of the East
Indian Railway.

B.axlvm» carriages for ahoohng and

ping parties, 1014-15. -
ent;, of retrenched
_on the waiting list of

5 ]
12,
nﬁgmtm of the: Railway Pren
Workers’ Ulmm,s Cﬂnum.& oﬁ
ocrmLzuwf: $ €. ce
i Lkhd)!u‘ of Vice-
regal - Estate.

'31
Reduction., of the ; salazias of the
supervising and of _ the

staff
workers of the Fast Indian Rail-
- * . way Press. 2611
:Refresher, Courses - of  Railways
3346.
Release of certain classes of pri-
©  soners on the ~ oceasion of the
Coronation. _of His quty the
Wl!mg Emperor.

Répla
£ l.&qgﬂnhﬁadnnu:hm(;mm
+ment of India Oﬁm 3151-52.
Repart on the
por lthof Me.

~Siibhash
Free Pasn Rules

Revision oi the
on the  East Indian,. Railway.
684,

“iRules: for charging rents from the
L loyees East

on the Indian

recruitment  and
azetted staff on
engal | Railway.

CHATTOPADHYAYA, - MR, AMAR-

ENDRA' NATH-—contd.

Question re—contd.
Ruples on, the Fast Indian Railway
preventing the employment of
staff ering from defective
vision to certain posts. 1022,
Rules regulating dilci line , and
rights of appeal the non-
pzz:zetted Railway lervnnh. 1023-

Running of businesses by the ‘wives
of railway servants, 1.
Bsnehon of leave reserve elerks in

H the = Ben, and Postal
| Circle other postal_circles.
| Be’ho‘mn and 'promotion ol dl
on the Ean Indian Raily
Sorting “office . of Impzrial

the

Library; Calcutta.  2638.

Special pay of employees on Stata
~Railways. £

Staff with defective vision employed

as drivers and assistant Loco

{ Foremen, ete.,

ssdppx of, sarnivals used T foF

Séﬁ;‘;:ﬁ of increments of  the
“binding” sfdff of the East Indian
} Railway Press. 2608,
{ Submission of petitions of the @»l:
| way staff to the Governor Gene-
ral in Council. 1020:- e
Subsidiary rules regarding  discip-
linary = action framed by  the
Agent, . Eastern Bengal En‘shny
1015- 4 .

of the FEast Indian Railway
Technical School. 74.

Successful ez-apprentices of tg&
Lillooah - Workshops. 75, 684-
Sapplementary ténder for the sup-

yl of paints
z;d]m Stores Department.;

< ‘Supply. of milk to the dam ,‘ﬁ'
Deoli. 61.

TeIndder fog pamtlD invited by C?l‘
ndian, Stores Department, >
eatta Circle. 2332,

Tender for the snpply of pnmh
invited ' ' by Indian
Department.

Tenders for contract of motor mail
service in the Dooars. 2877

Red Oxide ' Paint

Tenders for

accépted’ by ﬁ!é:'ﬁm Stores

on State Railwaysiil

¢

invited by the
12328
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CHATTOPADHYAYA, MR, AMAR-
ENDRA NATH—coneld,

Question re—concld,
‘Pénure of an officer of the Railway
Board. 3196.

Transfer of certain industrial em-

gf?m of the Government of
Press, Calcutta, from the

demporary to the permanent
vestablishment.  2617.

Treatment of railways as a com-
. mercial - proposition. 2639:40.

Uniform = interpretation - and .p-

.. plication on State Railways of

1 vsthe rules framed by the Railway
Buard. 61

Uunrecorded leave granted to cer-
tain . drivers on the Eastorn

Use of office uqm.nhn lor the

" benéfit of the ted officers on

%ﬂ East Indian Railway. 1025-
Welfare Committees on State Rail -
ways. 2641,
CHAUSA—

Question e inconvenience and hard-
ship “caused by
and — W,
i W riied

CHECK(8)—

Question re—

~— over the work of travelli
 ticket examiners on the N

Western Railway. 3137.
applied to venfy the evidence
gainst the detenus. 1233

Ouesti hist.

in: J.lu Guntur . District. m

CHETTIAR(S)—

Question  7e  treatment
77.

of — in
Burma.

cmun MR. T.S, AVINASHI-
LINGAM—

MMB“_ cW‘lmli“ (Amﬂ‘bﬂ‘)
i
; Motion to consider. 634—37
Consideration of—
i Clause 2. 867.
+-Clause 7. 955-56 961, 962.
Clause M

1583.
1744-46, 1748, 1754, 1766,
< Clause  42. 1967, 1986, <2150,

CHETTIAR, MR. T.'S. AVINASHI-

LINGAM—contd.

Ingul;ln Motor Vehicles (Amendment)
ill—

Motion to refer to Select Com-
mittee and to: circulate. 400.

Motion for adjournment re—

Order served on Khan Abdul
Ghaffar Khau not to enter the
North-West  Frontier  Province
and ‘the Punjab. 521,

Prohibition o
pictures of Mahatma Gandhi and
others, etc., on cards and covers.
364

Reduction of the duty on British
textiles without consulting the
Legislative ly. 272, .

07.

Refusal of the British Delegation
(in Addis Ababa to give protec-
tion to l.he Indians there.  190.

Question re—
Ab:;mctm of (Iny on mm. Ex-
Abolition of the Tariff “M.

1132

Action taken on the Resolution re
Ottawa Trade Agreement.

Alleged monetary agreement bet-
ween land, France and
America. -2,

Amalgamation of the London Stores
Department  with  the Indian
Stores Department. 253.

Amendment of rules and standin
orders in respect of privileges
the tive Assembly. 3233,

A {ﬂm{ac the Post of the
intmen o e 0S|

mﬁaal%&vmratAmym
iﬂ nﬂ’eding“miinnpanedh

(‘nl::?datea for Provincial "elections
with previons conviction. 3294.
Change in the cypher code. 32.
Contemplated - appointment of a
European 'as Financial Commis-
sioner of Railways,
Contract for the comtruatwn of
763-64.

De; m;f 8ir Eric Mieville to
on c Mieville
5:;::3 to nhldy the Cabinet

De utahon m Malaya to

e question of Indians. w
Ducrimmntmn b i
Effect o! tp‘pbuaﬁnu of sanc-

tions in Indu against Italy. 237
Effect of the ion ufysum

on the Defence Wﬂn
2961. 23

the pﬁnﬁ‘n&’ of”

.
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- Trade
241,
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CHETTIAR, MR. T. 8. AVINASHI-
LINGAM-—contd.

estion re—contd,

QnEﬁect of the v:clog of Ttaly
the Indians settled in Rthmpn
338-40.

Encouragement of the cottage and
.. small ‘industries. 34243.
End ol the Tungabhadra Dispute.

Forexgn experts invited to examine
= the Government of India De-
partments. 1129-31.
Indian  Secretaries,  Joint and
Assistant %x:rehm 1‘131 the Gov-
++-_ernment, of Indm
Indians in ll‘ui . substitution of
nomination for election. 254-56.
Indians m‘&m 2602.
India’s wi iwal from the mem-
Y ut the League of Nations,
1
Ion "of Iudmn lives or properties
in the Italo-Abyssinian War.
188-89.
Non-appointment of Indians in the
Cypher Bureau. 31-32.
Position of Indians in Zanzibar.

-
“Post of the Private Secretary to
the Finance Member. 2951
'way earnings. 1145.
Recruitment of Indians in the Gov-
ernment - of India Departments.
32.
Refusal of the Bntu:!x Legation to

give protection fo the Indians mn
Addis Ababa.

Release of Mr. Snbhash Chandra
Bose. 353-54.

Report of the ]‘ncume tax Enquiry
80 ittee.

Report of the Sapru Committee on

nnemployment 34-36.
&on of the Wheeler Committee

Emﬂh " the health of Mr.
oo o

Chandra Bose.

Re ‘massing of
ibes on the Fﬁonﬁer.n%d

Reservation of Keny; Highlands to
* Europeans. 353,

Reuter’s message “headed “Torture
of Indians” published in the
Hindu, 1764.

Scheme for the creation of a Joint
Marketing Board submitted by
the Diwan of Cochin. 2990.

Simla axodm. 354-55.

Steps taken to improve the Rail-
way Revenues and redunce the
Railway Expenditare. 1145,

Terrorist situation in India. 1993

negotiations  with Ceylon.

'CHETTTAR, MR. T.S. AVINASHI-
LINGAMEamf M)
uestion (Supplement re—
e Ahohm(m Pof the Tariff Board.
!216—18

to

ﬁ‘ne Indmn Clul Saxmea in
England 1211-12.

of a (’ i to

enquxre into the finances of Rail-

ways. 491-92.

Appointment “of the Cabinet Soc-
retary. 1997, 1998.

Article entitled "Greed of Kenya

thha"' published in the Bombay

2007, 2008.
chl& Wmﬂu::sm smﬂn
Amnta Bazar Patrika. 1597,
Article’  entitled “Indo Japanese
Trade Tnlk;;mpuhhahed in the

Statezman

Article entitled ““Proposed Changes
in_Rail Rales golzhrd m the
Hindw.

Article enm]ed ‘“Unemployment’*
published in the Hindu regardin
educational reconstruction. msg

Bhonsla ‘School of Military Train-

C]mgm 1613.
assification  of European pris-

_oners. 1906, -~

Oollection and ‘utilisation of public-
subseriptions, 657-58.

Differentiation made by the venders
om{ 5!f;oud -stuffs at Railway Stations.

D::;’m!s-al n{, cezi:am scavengers at

altair by the Bengal ar

Railway. 1770 i

Economy ~ effected by the appoint-
ment- of Indians in place of
Europeans in the higher ﬁmnc}ws
of public service. 1708,

Effect of the amendment of section
4‘(2) of the Indian Income-tax
Act

ent of “Dufferin” cadefs.

En -mant'of.b .
00:5519 e cottage and

Enquiry into the condition of rail-
way finances. 1210-11.

Fixation of time for election to-
the Provincial Lemslaturea 166.

Honorary Magistrates in the Cen.
trally administered areas. 829-30.

Indianisation and economy in tho -
Indian"' National Airways Com-

pany.
Instruments of accession for Inian-
Shtee to join the Federation.

Inzmdnchon of new scales 5f pay
~for nlpe":mr mlces 1477
combat unempl
1847-48. ey

Bk

|
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JCHETTIAR, MR. T. 8. AV'INA!HI
LINGAM-——concld.
Qnuﬁ\gn (Supplementary) re—contd.
tiati for an I " J:
fnde Agreament 11

Newspapors snp to monou
in the Cellular 98&
Organisation  of pubhc works in

connection with the  relief of
unemployment. 267
Palddy ?m«l from, Siam to
n
= ﬁm« on &

= .\ﬂpmpet fmt.m
- anning of public works, . 1225.26.
hgh& of weavers in. Madras.

Post of economic advisor to the
Goyernment, of India,  1215-16.

b the Gabinet; . Secrehry

= A.,P_l ST 6o Indian ouunu ts.

“ "Protection to the ‘handloom indus-
by, 1461

"Release of Mr. Subhash: Chandra
Bose. 253.

Release of persons demned with-
out trials in jails.

Renewal . of  the
Trade Agreement,

Rules pertaining to the number of
letters to be semt in the same
cover.

Share of Indmm in the quota of

tion allowed into the

ludn-anmu

Quetta.
T:cksﬂu:d travellers

India. 252.
d cadets of the “Dafferin’
1483-84.
Uniyersity Training Corps. 184.
CHETTY, MR. SAMI VENKATA-
UM—

CHEL!
Indnan
Bill—

Motion to consider. 635, 607, 726-
3L

charged and

Companies {Amendment)

Consideration of clausz 3. ~893.
. Consideration of amendment to add
.new clause after clause 4. 840.
3 Qmsidminn of—
5 oo Clause: 15, 108183,

Clause. 40. ' 1742-44.
Clause 42. mo 1963 2269-71.

Quuhon re reduction in the prices
of steel materials in bar sections
in the Madras market by tlu Tata
Iron and Steel Company, d.

‘CHETTY, MR . SAMI ' VENKATA-
CHELUM—contds: "

Question (Snpplemanury) ‘re case of
one Ratnasabhapathi . Gounder of
the Coimbatore District. 1136-41.

CIaETWODE SIR hI"HII..II“—
tion re speech of —
m”ﬂle llad’l-,aa qu? 512-14

CHEOTA NAGPUR— | " |

Question re—
Archaiologieal mvo:txgshon in the

nblnhed

~— Diwision. 1040.

Licences for' guns- to cultivators in
forest areas in ——— and Bihar.
3068-70.

CHICHOKI MALIAN—
Quéstion re want of a raised plat-

fom on the branch line between
-Iann on the North Western

CHIEF ACCOUN‘!'B W
See *‘Accounts Officer(s)’.

OHIEF COMMERCIAL MANAGER—

Quéstion re—

Article written by Mr - Hawkes.
North Western Railway, on' M
Road Competition. 3370:

Congestion in the office of the —
East ‘Indian Railway. 2637.

CHILD(REN)=

Qnextlon re—
ncahonal asmstnnce to the — of

staff reading “in the
H";'h o usin

-4 Universities.

Educational Inlﬁfiﬁﬁh ined
by Railway AMIﬂnmor
the education of the — of their
employees. 63-66.

CH%'II‘) MARRIAGE RESTRAINT

See “Act(a)" 5‘

cmm) WIA%_
&_u Bl
'CHINESE TURKESTAN—

Questxfan re stoppage of traders from
— from _ procee to India via
Leh. 2495, qu

CHITTAGONG »ARMDURY RAID—
Question  re — - prisoners in" the
Andamans. 3069, e




N . INDEX TO LEGISLATIVE ASSEMBLY DEBATES. B3
o _CHITTAGONG _ RORT - (AMEND- CIVIL AVIATION=—
- MENT) BILL— SR Question re allotment . for — pp,tba
_ See “Bill(s)”, ; Bua,;eu 1042,
SHUATANGE S, cn?u. ' DISOBEDIENCE  MOVE-

> Motion - for ournment, re murder

2% dmeﬁacmmmon
Calcutta Sirajganj train between
Ranaghat, and —. 772.

SCHUNAR—

Question ¢ permission for a brea;a of

. Jourmey at’ Mu'mpnr m- e

: Cia = 120102
o ' Clause 41. 1759
o P S Clause 4. 2296
Resolution 72 indebtedness .of agri-
culturists,  1795-1800.

CHURCH (E8)-~

Quaetmn re —; aatahilshed by certain
i1 for the li:« of t.hserEuro
‘and lo-Indian ' employees
s 80 L Ang ploy!

OTRCULAR(S)—

Question re—

— issned by the Inspecwr General ‘

Quesf.mn re institutions ‘ﬁd‘ikgania&
tions ‘banned during the — 3159.

CIVIL LIBERTTES ASSOCIATION—
Question re¢ — started by Plndxt

: Jawaharlal Nebru 3304.

¢ bailggs e

. rgfffm&gﬁm ~

£ estion ;7e | uniformity . in ce
- “hotirs :n the — and ibc! Army

Headquarters. - 2937.

CIVIL -SERVICES . (CLASSIFICA-
TION, CONTROL, AND APPEAL)
RULES—

Question re apphmblhty of the —
the staff of the Imperial letary
264344,

CIVIL WAR—
See “War''.

CLAIMS, CASES OF—

P of Police, Punjab, to'reg
the number of  passengers in

motor buses. 1624.
— No. ‘11 of 1832 of the Agent,
Rohllk\md and Kumaon Railway.

/

s rc supporf. to shipping com-
446.

paniés.
— = vegarding  Jetters - beari
gl;ﬂtoa of Ieadars and slogans of
cotbt.

ey Wepsﬂmmﬁ —re ‘the Friday

Wxtb!rs:wn! of the —-’p’l’Eb‘hilmg i
from co-

+ Government servants
operating with' * certain' Associa-

tions. 599,
- .;EIMULATION——

o : ;!qchng women’s rights.

Ma(hmi of Bills for elicitin

- ~ public opinion. 170;5-07 s

CIVIC AMENTTIES—

- Question 7¢ reduction of staff ex- |

3 penses and undertaking of — in

the Almora Cantonment. 1769.

Question 7. ent of the pay
of the Inspector appointed to in-

vestigate == tgsmat the
East Indian gr:fway

CLASSIFTICATION—
Question re—
Abolition of — of political pri-
soners. 3310,
~ of duties of assistants and clerks
in the " Posts and Tglczraphl
Dxreclf;‘g‘ute 2738, %
of ropean soners. 1906-07.
of Fpﬂi@
of prisoners. 1906, ' °
== "of - technically trajned supervis-
inz staff of fhe Mechanical De-
partment, East Indian Railway.
681-82.
— of the members of lhe Imperial
Secretariat Service.

Rnles for' — of tical | Wm
2’176 77 PQI]

CLFRT(‘AL A.PPOTNTMENTS—
; ’On-#"«n e ind' store-keeping ap-
~_‘pointments “in" the Roval Indian

"“Army Service Corps. 2649,




|
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CLERICAL CADRI(S)—
Question re—

Age for examination for recruit-
IB:H to '.h%w—e in the Postal
Y ent.
I)lﬂeg:!:‘:c;.e"ll between the old lower
diyision and new second grade —
in the Posts and Teleguph De-
partment. 3323-24,

CLERICAL STAFF— v 4
Question ra— .

of “—" “‘inferior’” and
“menial”’ staff as applied to
Government _servants.

Promotion of — to the ponls of
Transportation Inlpoctou and
lower gazetted officers.

Rules for  the mnmcmd‘

training of — and the avemues
!or their promotion on the East
im Railway, 1020.
" Bee also “Stafi(s)”.

CLERICAL VACANOCY (IES)—
See “Vacancy(ies)".

CLERK (S)—
Question rg—
Allowances 8\7 in  the
Punjab nnd North-West Frontier

Postal Circle. 3362.
Certain — of the Adjutant Gene-
?(‘1148 Branch  on d.epummn

Classification of duties of assistants

and — in the Posts and Tala-
2738. =

graphs Directorate.

— in the Government of India Sec-
retariat qualified for ﬂm. and
second divisions not yet provided
in those divisions.

—mm IndnAmy s and

g e e

Dntlen of assistants and — in the
Posts and Telegraphs Directo-
2738-30,

rate. X
Duties of the second grade Postal
2162-63.

Enp]ayment of Muslim — in the
ium Agent’s Office, Ghazipur,

of —
in the Alhhnbld General Post

'
f
in thncGova:nment of Im'lu Soc-
refariat and attached
T offices.

 CLERK (S)—contd.
Question re—contd.
E ination for i of —
in the Telephone Revenue Ac-
counting O ce, Delhi. 81819,

Exam for wecr
— in the Delhi General Poa'.
Office. 3180,

E‘i]lm'g up- of ‘a post of higher

grade — in the Railway Clearing
Accounts Office, 2079°° . = -

Grant sz nz dlov]v;noce to '(')hé —
in e Uity ices,
Calcutta. 3344. -

Grant of  higher initial rates of
pay to graduate and intermediate
— in the Posts and Telegraphs
Department. 2656,

Grant of holidays “to Goods and
Parcel — on important Indian
festivals days. 91-92.

Grant of relaxation on Sundays end
Mllglt?to the — in the Sub-

‘Record _Office _of the _Howrah
Railway Mail Service. 71

Initiation of a new grac
supervisory duhes in Telegraph

1

Offices.  3313-1

Leave reserve — in the Jalpaiguri
and  Coochbehar Head Post
Offices.

Leave reserve — in the Post Offices
in the Jalpaiguri D:vmnn. : :

Mileage nllownnce io the road
van — on Western
-Railway.

New scales of pay introduced for
the second grade postal — and

s Sub-Postmaster. 2163-64.
Vo of

the Goods Accounts

by goods — at

Pn& i ﬂ‘| auga o Nosth-
— in the "
oV!Veﬂ. Frontier L ~Circle

required to pass a test in
Gurmukhi. 3165-66.

Promotion of Third Division — in
the Government of India Offices.
88-89.

Reduction of Muslim — in
Oulum Agent’s Office, Glnnpnr

s

r-hwmlnd o? & Income-tax

Relmevmg nllowmee to staff sent to
outstations to relieve = Station
Masters, signallers and —.. 3

Replacement —of nnquahﬁnd — by
qualified — the Government.
of India Oﬁeu. 3151-52.

Reserve — in the Jalpaiguri Postal
Division. 2854.

Rotation of duties of — in the
Telegraph, Offices. 2657-58.

|
|
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' R cCLERK(B)—mnclch COAL~—contd.
- Question re—con rie td, .
Running parcel — on the Eastern Qnastilon ng @
° Bengal Railway. 3367. Import and excise duties on —

Sanction of leave reserve — in the
Bengal and Assam Polul Circle
and other postal cireles.  2878-79.

‘SBtre: of — in the opium Agent’s
office, Ghazipur. 343.

Supérvision of signal room — in
telegraph offices. 2660-61.

Transfer of postal — who suffered
in the Quetta earthqunke to the
Punjab Circle. 2335-36.

Transfers of certain — in the
Punjab and North-West Frontier

. 336263,

«CLOTH—

'ﬂ\le!tmn re — by the
< hplnment fyor cer-
t.ul D'pnmen s.
‘OLOTHING(S)—

= Question re allowance
P2 replacing  utensils,
warm —, ete.

im;v'ie of w— 582-
Safe " of the interests  of

Indinns r¢ — Trade in ‘ﬂ'mﬂur
588.

S

to detenus for
beddings and

on the

4%  ‘CLOVE GROWER[S)—

| Question 7¢ Indian —
B~ Zanzibar.

interests in

¢CLOVE GROWERS™ ASSOCIATION—
‘Question re enquiry into the working
of the — in Zanzibar and reserva-

:ﬁon of wﬂ{ighhnds ~for Euro-

| SR

' lle!tol!‘ n ‘th —_
l Qof i M to e Marine

~ {COAL—

Question re—
< Article entitled “Railway —

M‘lpubhshed in -the Bombay

Ceylon  Govertiment Ral]wny con-
g;et for ‘the supply of —. 2991-

Conservation of —. 753,
in the — industry of

.Eressxon i B
r. 56.
ﬁanmﬁ the supply of — to the
- Loco. Department in - Bareilly
City. 3175.

used by Railways. 2084-95.
Purchase of — by staff from the

railways for their own unsé! 2633.
Recommendations of the ( ittee

on_conservation of —.

COAL CESS—

Spe “Cess(es)"”.

COAL MINE(S)—
Question re measures for prevention of
fires in — 5683.
COASTAL SHIPPING—
See ““Shipping”.
COCHIN—

Question’ re scheme for the creation
of a Joint Marketing Board sub-
mitted by the Diwan of — 2

COCHIN PORT BILL—

See “Bill{s)".

COCOANUT(S)—

Question re protection to Indian —,
146263, 2575-76, %79-&)

CODE - OF CIVIL PROCEDURE
(AMENDMENT) BILL—

See “Bill(s)".

CODE OF CRIMINAL PROCE-
DURE— d
Question .re rtules  framed by the

Governor General in Council and
the Local Governments- under - sec-
tion 401 (6) of the —. 2084.

COD OF CRIMINAL PROCEDURE

NDMENT) BILL—

See "Bill( Al
CODE OF ommn. PROCED

(AMENDMENT) MND-
MENT OF snc'rroﬁ wz;—

See “Bill(s)".
CODE OF CRIMINAL PROCEDURE

(AMENDMENT) BILL (AMEND-
M‘ENT OF SECTION |

See “Bill(s)".
CODE. OF - “NAL PROCEDURE
g: INDMENT). _BILL . (AMEND-
T OF SECTION 205)—

See “Bill{)".
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CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL (AMEND-
MENT OF SECTION 386)—

See “Bill(s)".
COFFEE—
Question re—
Grant of a preference to Indian
—. 1237, 3
Proposal to increase freight on —,
tea and rubber, 1228,

COFFEE CESS COMMITTEE(S)—

Question re —, 85-88.

COIMBATORE—
Question re—
of one

Case
Emmde!'.dtb

1.

Remission of sentence of one Ratna-
sabhapathi Gounder of the —
District, 2319:27. i

Remission of sentence passed on
the accused in the — Extor-

Ratnasal
— District.

tion Case. 1134-36.
COLLECTION—
Question r¢ — and preservation of
zvzgexm Indian = manuscripts. 1041-
COLLEGE(8)—
Question 7e *students
the ‘A’ clm of ths Macl: :;.z %‘
gmurhg Lahore, 3302-03.
OOLIJEBY(IES)—-—'
Question re—
“ 'Explosion in a — at Sitarampur.
1922-23.
Road cess on despatches of coal
from railway — in- the Hazari-

bagh District, . 67.
Subjection ‘of Railway — to’ coal
cess. 78, ar

oou.mmN(s)— 3
— of special mela f:ﬂin’l at Kalat
railway station, North Western
Bailway. 2841
— of trains on the occasion of the
1128-29.

Bengtl Railway. 3314,

COLONY(IES)—

Question 7e entry of Indians into-
States, Dominions and == 53-59.

COMMAND—

Question re serving of British troops-
under the — of an Indian, 590
1.

COMMENT(S)—

Question re—

— of the Reynold's Weekly on the-
arrest of Mr. Subhash Chandra

Bose. 427,
Editorial —  entitled  “Sterling:
Loan" published in the Indian-

Pinance. 2170-71.

COMMERCIAL  ASSOCIATION—
See “Amuhﬂh{i)f’

COMMERCIAL DEPARTMENT—
Question 7e—
— and Transportation Department of”
the East Indian Railway. 2636,

Making of the Postal Department
partly a — and pa.rt.ly .'utvie&
department,  169-70,

COMMERCTAL GBOUPS— ¥

COMMERCTATL MAN”W‘
Question re—
Article written by Mr. Hawkes,
Chief —, North-Western Railwi
on Rail-Road Competition.:
Congestion in the office of _the
Chief Commercial Manager, East
Indian Railway. 2637,

COMMERCTAL OPINTON(S)—

Question re consultation of — nnd
industrial ~ opinions  after giving-
notice of termination of the Ottawa.
Trade Agreemank 764-55.

COMMERCIAL PROPOSITION—
i of ys as

3630.40.

s
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COMMERCIAL RELATIONS-=
Question re—
Appointment of Sir Charles ‘Tnnes
and Sir Frederick. Whyte as Com-
missioners to assist the — ' and

Treaties Department of  the
' Board d“.l{tde “ Negotiations.
- 1237-38.

~ — between India and Japan. 1235

COMMERCIAL STAFF—

Question re—
Discharge of — on the North
Wutemoflhﬂway 7.
...Seniority tmsporta(«mn
on d:e East Indian Rulm' 101
3142.

COMMISSION (8)—"

Question re—
Appointment of a — on Immigra-
tion in Ceylon.
Committees ~ and — appomted
during the last ten years,

28,
Rates of — cha the Im-
ofrg?hdgy and ad-
ed mde by it. 314345,
‘Report of the — of Enquiry con-
cerning the Rmt m Znnzibar

Remeastuia O i,
lon on_the Im:sn&mn gg-

71n7lh1r Tndian National Associa-

tion’s Memorandum = submitted
to the Riot Inquiry —.  431-32
512.

COMMISSIONED OFFICER(S)—

Questlon re Indian — in the Army
passing - promotion ‘examination and
reported fit fm- pmotmn_ 3306.

E,ho )--

Qnestum 7e. apgnmtm t,
Charles Inmes and 7
. Whyte as a — to assist the
mercial  Relations and Treaties De—

partment of the Board of Trade
Negotiations. “1237-38.
OOmEIO NER(S) _OF  INCOME-

Questiou’ S PRI
Appointmeng of a Muslim as a —
in Bibar and Orissa, 26484
Tof

on.

COMMISSIONER(S) OF  INCOME-

TAX—contd.

Quuuon,JHonLd
of the appellat

juris-
" ‘diction  of the Assistant — from

his  administrative  functions.
2973.
COMMITTEE(S)—
Presentation of the Report of the
Public Accounts —. 1246-1417.
Question 7e—

Absence of an_ employees’ Welfare
— on the Rohilkund and Kumaon
Railway. 3170.

'Allegations against the Members of
the Port Haj —. 3128-29.

Allowances given to the Members

of the Railway Advisory —.
2073-74.

Appointment of a — to enguire
into the finances of Railways.
491-92.

Appointment  of a — {0 enquire
into the working of the pnllcy of
Protection.  445-46.

" Appointment of & — to examine the

wor]ung of the Ottawa Trade
wAgreement.  738.

* Appointment of — similar to Haj

— for those going to places of

image in India and  outside.

'-‘Appomhnent of — to "advice the
Indian Navigation _ Co. regard-
ing’ the complaints of passengers.
922-23,

Coffee Cess —.  85-88:
~— and commissiong pointed
gaunng the Iast ten years.,p 1227-

— formed for the Posts and Tele-
graphs Department.  3382.
— to consider amendments to in-
surance legislation.  165.
— to s'nqmra into the -

grievances
of

Indian B-nlv»y Press

. §-raade
enquire into the working of
Government of India Presses
and State Railway Presses. 2611.
Communication sent by the Secre-
tary, Indian  Merchants' Cham-
ber, to the Secretary, Lancashire
gdlun Cotton —, Bomhay 589-

" Effect given  to the_ Bmlnciun re
appointment of a Joint Standing
Amy — 1485

wth tba — in the Mht 0!’ ‘ap-
dis-

of the O

conservation of coal. 752.53.
Baebmmmﬂghm of the Hides —.

22
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COMMITTER(S)—contd.

Question re—

n Tati

of the Legislative
a

A bly on the H: =)

Report of the — that visited a cer-
tain school on the East Indian
Railway. 3182,

Reporl B:Ef the Income-tax Enguiry

ReporL of the Istamrardars .Enqnlry
—. 3065
rt of the Misra — on the posi-

tion and salary of travelling
ticket examiners on.the East
Indian Railway, 2772,

Report of the Sapru —_ on  unem-
ployment.  34-36,

Report of the Wheeler —,. -757-58.
2938-30.

Repoﬂ. of the“l}anzilm' Riot En-

EEporta of the Spec\zl Officer  (Mr.
Hume) and Kilokri  Sewage
Farm —, 908

Welfare = — on State Railways.
2641.

-
COMMITTEE ON FINANCIAL AD-
JUSTMENT—

Question 7e teport of the Application
— between Burma and India. 3357.

GGMMITTEE ON FINANCIAL
SETTLEMENT F
Question re report of the — between

Burma and the Shan  States.
58,

COMMITTEE ON PETITIONS—
Appointment of the —. 109, -

COMMONS—
Question re question and answers in
the House of — regarding Revi-

sion of the Ottawa Trade. Agree-
ment. 121819,

COMMUNAL COMPOSITION(S)—
Question re—

P didate Foitaea

ful in the examinating.fqr Te-
g;rgmen'. of wireless operators.

-—nf certain  Mili Services.
itary ervices.

ZE oF '.he staff in.the Simla /H,
Post Office.  3318-19.

COMMUNAL ORDER(8)—

Question re clerical vacancies in: the
Dacca Head Post Office filled in
contravention — of the revised —.
19.

COMMUNAL REPRESENTATION—

Queshon re ulnuon on Fiji and
— m g Iaegxuhhve Council.

COMMUNAL REPRESENTATION

FORMULA—

Question e introduction of the ““—
in the Income-tax Department.
2959

COMMUNICATION (8)—
Question re—
— of official doeuments or informa-
tion by a Government servant to
his i 2

Fwdp,xi" ce - n, Union or

‘ederation., -

— sent by thgaéecrehry, ~Indian
Merchants” Chamber, to = the
Secretary, ~ Lancashire  Indian

Cotton Committee, Bombay.
589-90,

COMMUNIQUE(S)—
Question re—

— issued by the Royal Consul-Gen-
eral for Italy, Calcutta. 8.

— iissued by_the Rayal Consul Gen-
eral for Ttaly about the . supply
of Dum Dum bullets to Ethiopian
troops.  745-49.

COMMUNITY(IES)—
Question re approved condidates  of
each — examined and declared
successful in the Punjab and North-

West Frontier Postal Circle. 3318.

COMMUTED . VALUE. OF  PEN-
S5—

®

Demand. for Excess Grant. 3262,

COMPANTES (AMENDMENT) BILL—
See “Indian —" under “Bill(s)".

COMPANY(TES)—

Question re circular re suppert - to
Shipping —. 446.

COMPARTMENT(8)—
Motion for Adjournment re protection
of “female passengers travelling in
female — of trains. 2665:67.
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COMPARTMENT (8)—contd.
Question re— :
Boards indieating the destinations
of trains ud on_through — on
;h)a East Indian Railway. 1489-

Catches nupphed in Railway — for
“Lift-up” window shutters. 1209
10

Conditions for travelling of ser-
vants with their masters in first
and  second  class railway —,

669-70,

Insanitary condition of ﬂm third
class — attached to the Howrah

Express for a " journey
to the Punjab.  1487.
JInsufficiency of latrines  in third

class — on the East Indian Rail-

way. 3

Overcrowding in railway —, 831-
32

Provmon of fans in the third and
. nediate  class — of State
“-; ys. 08384 '

- Provision of latrines in third class
— on the Shahdara-Saharanpur
Railway.  1118-19.
only on railways. |

Translations from English of the
notices pasted on Railway Plat-
forms and inside the —. 1116,

COMPENSATION PENSION—

Question. re discharge of Provincial
Forest Service Officers by the
g;mjnb Government ‘on —, 3296-

Wﬂmm? .qmwmcwr_
See “Allownnee(u)" i

-
COMPETITION (§)—
Question re—
Arxticle written by Mr. Hawkes,
Chief Commercial Manager,

7 North Western Railway, on Rail-
Road —. 3370.
Motor and lorry traffic —— with
the railway on the occasion of
the Kurukshetra fair. 1128
1

COMPETITIVE EXAMINATION(S)—

Question re fees charged by the
‘Public Service Commission for —.
3176-78.

See also “Examination(s)’".

COMPLAINT(S)—

Question re — about the administra-
tion of the Central Telegraph
Office, Caloutta. 3379,

COMPONENT (S)—
Question re wireless valves and other
—. 1044.-45. 0574

COMPOUNDER(S)—

Question re Muslim medical Officers
and —, efc., on the Assam Bengal
Railway. 1478.

COMPULSORY INSURANCE—
See *‘Insurance’’.

colnuignmon' MILITARY TRAIN-

CONCESSION(S)—
Question re—

— in_ telegraph ratea sllowod to
Ratlways, mpPrels Indian’
States.

Expenditure incun'od on Lee —

passages. 3368:-

Permanent extension of the salt —
to the North Vizagapatam Dis-
trict. 1467,

Railway — for trausport of fodder
to the famine-stricken areas in
Guzerat and Maharashira, 2943.

Railway — for wransport of food
aud fodder to the famine stricken
arou in the Jhalod Tnluh and

komm to — ted to
tailway M m

CONCESSION RATE=
See “Rate(s)”.

CONCLUSION(8)— o~
Question 7e — ed at by the
'gormspan Adyvisory —Council. 758-

CONCRETE—

-Qu-ﬁon re nq'nirm of cement
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CONDEMNATION— = = /!

Question re procedure re — of an em-
ployee on the East, Indian Railway.
2635-36.

CONDUCT—
Queailou re—

CONGRESS— . T2z

Question re proh:bmon against. Gov-
ernment pensioners standing as —
Candidates to the Provincial Legis-
Iatures. 2167.

CONGRESS. COMMITTEE(S)—
Questi order on one

« Rules regulating the — of Railway
Servants, 2769,

Statute or Act governing th.r-— of
railway servants.  2768.

CONDUCTOR(8)—
Question re—

Alleged rude behaviour of a bus
— towards an Indian in London.
2610, -

= 2‘W!axed on State Railways.

CONFEREN CE(8)—
Question re—
British Empire Forestry — held in
South Africa. 60
Conclusions arrived av in the —= of

financial experts in Simla. 2488-
89,

rs’  — held at

Deck  Passenge
1464.66.

Vizagapatam.
CONFIDENTTAL REPORT (S)—
See "Report(l)"

CON‘FIRMATION(B)—-
Qnuhon = e
— of officials nnd indmm' servants
~in the = Bombay Postal Circle.
gy qualified members of the
minority community in the Chief
Accounts Office, North Western
Railway.
— of Special kaet Examiners on
8 the North Western Railway. 3311,
Non— of persons officiating in
higher  grades in ‘the Howrah
Division of the East Indian Rail-
way,  1038-30.

CONGESTION—
Question re—
— in the office of the Chief Com-

mercial Munager, East Indian
mulway
on tuehphone lines. be-

tween corbam cities in India.
2409-10.

M. Enbnn Prakash, a of
4 the Delhi Ptovmcml = -95.

CONNAUGHT CIRCUS—
Question re lattmg out: of bmldmga
D

in —, New
CONNOTATION—
Question re' —  of " the expressmn
£ -“Rnﬂway Admmxstratmn"

CONSERVANCY PLAN (8)—

Question re tenrlm invis
supply of — in New Delhi.

CONSOLIDATED. - ALLOWAN CE(S)—
See **Allowance(s)".

CONSTITUENCY(IES)—

Question re freedom of speeches' to
the Members of the Legmhhu As-
sembly in their —. 20454

CONSTITUTIONAL PARTY(IES)—

Question 7e impartiality of  Officers
in the’ Proviuces re legﬂ',mmke detis
vities: of W

"

GDNSTRUOTION——
Question re—
— of a new Post Office building

at  Bisheshwargunj in Benares.
2960-61.

— of an overbridge at the Gudup
Junction Station. - 2072-73..

Contract for the —
Bndgq 57275

u?oaal ot s
Oémvahe buﬂdmgs in Del):u

CONSUL(S)—
Qualﬁnn T s
omtmaé\c “of Indian — and
£ conn;fai m%am B
Withdrawal  of Ttalian, — from
Bombay 238.

—
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CONSUL GENERAL(S)—
Question re— . "
* Qertain statements circulated by the
Royal — for Italy, Calcutta.

440-41. b= 57

- Communiqué issued by the Royal
— for Ttaly about the supply of
Dum Dum bullets to Ethiopian
troops. 745-49.

Communiqué issued by vhe Royal —
for . Italy, Calcutta.  8-8

Letters issued from the Royal — of
Ttaly from Calcutta. — 2012.

Propaganda made by the Royal —
for Italy through the Post Offi-

ces.  688-89.

CONSULTATION(S)—
Question re—

— of commercial and industrial
opinions after giving notice of
termination of the Ottawa Trade
Agreement.  754-55.

! — with Governments concerned in
the Ottawa Trade Agreements e
their continuation. T738-39.

i ]
“CONTAMINATION—

- Qu tion re — of certain water reser-
e TN

‘CONTEMPT, PRIVILEGE

Question ze article entitled “The —
published in the Hindustan Times.
2489-90.

CONTRACT(8)—
Question 7e—

Arnnial — placed by the Indian
Stores Department for the supply
of Paint Black readymixed for
underframes fand wagon bodies.

«Ceylon  Government  Raily =
for the supply of coal. %1492.
-~ for building the Postal Superin-
tendent’s and Overseer's quarters

at Muzaffarpur. 2067,

— for ice and aerated water on
s _East Indian Railway, 1621-

construction of the

Bridge, 67275, 1763-
oo sosses T

»—f for nﬁ:e supply of Esd Oxide

or railway ong  an d

o Wagons under

. of agency for purchase of

grains  for . Military —-and the

management. of Grain Depots at
certain  places. = 2617-19. -

CONTRACT(S)—contd:
Indian Stores  Department — for
Carbon lack  Readymixed
Paint.

Tenders for — of motor mail ser-
vice in the Dooars.  2877-T8.
CONTRIBUTION(S)—
Question re—

India's — during the Great  War
to Great Britain, -08.

India's — %o, the Leag;Ie of
Nations.  2508. .
CONVENIENCE(S}—

Question 7e rail-road wmpeﬁti‘oh‘ and
— for third class passengers. 2006.

CONVENTION(S)—
Question re—
— 1e blishment of a y
for fixing minimum wages. 259-

ol

Tmplementing of the' — on forced
! o

labour, 2

I-u'n'r oS _.mdr otocol. 420-

Ra%tﬁcaﬁon. “of the Tnternational
;‘5?6" — of forty-hours a week

Ratification  of the Tnternational
Labour —  regarding forced
labour. — 2075-77. J

CONVERSION(8)—
Question 7¢ — of the

“depressed
classes belonging to Hinduism  to
any other religion. = 2521

CONVEYANCE(S)—

Question 7e complaints of the owners
of horse and bullock-drawn — and
carts in Delhi.  1490-91.

CONVICT(S)—;
Question re— 7
Appointment of non-official visil

“ 131

for the Cellular ~ Jail and —
Settlement in the Andamans.
999-1000. ¥
Certain facilities provided to the —
sent to the Andamans.  085-88.
— settlements in Europe and
America.

— seftlements in India for the re-

&@tim of Criminal  Tribes,
Male and female prisoners in the
w4 o2 a8t in the And
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CONVICTION (8)—
Question 7¢ candidates for Provincial
elections w?(z preyious —, 3294,

COOCHBEHAR—

Question 7e leave reserve clerks in
the Jalpaiguri and — Head Post
Offices.  2878.

COOKS—
Question re provision of —
drivers on the East Indian Ral]-
way.  3365.

COOLY(IES)—
Question re—

Abolition of the use of the word
G forsgoﬂm! at  Railway
stations.

eals .against the removal  of

APF—J “rora—-unstatenul
ways. 68,

Filling up of vacancies of — and
wiremen in. the Electric Depart-
ment_of. the North-Western Rail-
way, Delhi. 3310

Use of the word “—" in respect
of Indians and ‘“Labour” in res-

of Europeans and Anglo-
gnduux 100.

COOLY JAMADAR(S)—
See “‘Jamadar(s)”.

(CO-OPERATIVE MOVEMENT—
Question re distribution - and uliliza-
non Of the g;za ior the develop-

CO-OPERATIVE SOCIETY(IES)—

Question - re grant of loans to the
employm by the East Indian Rail-
2072-73.

way —.

CORDITE
UNION— a
Question 7e. resolutions-passed by the

Aruvanka 3072,

—_— v du.

FACTORY LABOUR

CORONATION—

~ Question o

— Durbar in India. 1232.

— of His Majesty the King Em-
peror.

= ot K\ng E&ward VIIT in India.

1143-144.

Release of certain classes of pri
6!l(!!lel‘ns on the occasion of the —

¥ i§ Majesty the King Em-
_peror. 84142.’

CORRESPONDENCE—
Question re—
Interception of — and taj of

telephones of political workers of’
1851-54.

Delhi.
Interception of — of certain classes
of persons. 1854-55.

CORRESPONDENT(S)—.
Motion for adjournment re mcella-

tion of the Press Gallery Pass of

the — of the Amrita Bazar Patrika.
2664-65.

CORRUPTION (S)—
Question re alleged — in the Delhi.
Municipal Committee,  102.

COST(8)—
Question 7¢ investigation to find out:

the — of cultivation of crops.
2759.61. '

COTTAGE INDUSTRY (IES)—
Question re—
Action taken on the resolution re
protection to —.  1904.
Encouragement to the — and small
industries.  181-83,

Government  — Institute, Delhi.
504-05.

COTTON—
Question re—

Export of raw — and raw — pur-
chased by the United Kingdom.
and Japan. 586. .

Giving effect to the recommenda-
tions of the Tariff Board on the
— Textile Industry. 1237,

Reduction in the pr ti
on — and piece-goods of Briti
manufacture. 1482

COTTON COMMITTEE—

Question 7e communication sent by
the Secretary, Indian Merchants”
Chamber, to the Secretary, Lanca-
shire Indian —, Bombay. 589~
00, i

COTTON ‘GOODS—

Motion for adjournment re reduction:
of the nnporc duty on grey — and
bordered and bleached — imported:
from the United ngdm 365,
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COTTON INDUSTRY—
Question e interview given by Sir
Mehta to_the Manchester
%dum rpmdmz Indian —.

OOTTON MILL(S)—
Motion for adjournment re prohibi-
tion of the assembling of five or
a more persons ~within a  radius of
two miles of certain — at Cawn-
pore. 1562

COTTON TEXTILE INDUSTRY—

Question re—

Effects of the recommendations of
the Tariff Board on the — upon
the handloom weavers. 2078-79.

@iving effect to the Recommenda-
tions of the Tariff Board on the
— 14

Sy Government's action on the Report
of the Tariffi Board on the —.

b Question re—
Nonidation” a a Malayalee to the
State — t of a
Malayalee um look after the
-~ interests of Malayalees in Ceylon.
~ 2606.
S Part played by India in the Meet-
’ ings of thé — or the Assembly
of the Teague of Nationg after
: the conquest of Ethiopia by
| Italy.  494.95.
|
.

COUNCH: OF AGRICULTURAL
RESEARCH—
See “Imperial —".

QOUNCIL OF STATE—. :
Pemand for Excess Grant.  3257.
Speech delivered to the — and the
Legislative ‘Assembly by His Ex-

gel ency the Viceroy. 1551-56,

- ot hmu- vt-xsrdntmm with

foreign —.
el syt <ol
i, or Europeans an i
‘ of Indians in foreign —. 1.?'?:)‘

Training of Indian students in cer
tain foreign —. ~61-62.

COURT(8)—

Question re assistance given' by In-
come-tax  Officers  to Income-fax
Gmnnnau in classes of appeal
in open — 2155,

COURT OF ENQUIRY—

Question ¢ —— T ;ntdlng the re-
trenchment of staffi on Railways.
2624.

COURT OF WARDS—
Question re—
Appointment of a Girdawar Qanun-
go as Manager of the —.

Costs of litigation for execution of

decrees on the side of the —.
3328-29.

Maintenance allowance for the in-
heritants of the property under
the — management in Delhi,

COURTS AND THE EXBCUTIVE—
Question e u‘hela entitled “The —"
pnhluhed in the Hindu. 25T1.

COVENANT(S)—

Question re views on the — of the-
League of Nations. 314243

COVER(S)—

Motion for adjournment re prokibi-
tion of the printing of pictures of
Mahatma Gandhi and others, ete,
on cards and —. 364.

CRAIK, THE HONOURABLE SIR:
HENRY—
Arya Marriage Validation Bill—
Consideration of . 1669.
Code of Civil Procedure (Amend--
ment) Bill—
Motion to consider. 3074-77,
Consideration  of clauses. 3085,
3089, 3091-93, 3094-95.
Motion to pass.
Motion for Adjonmmant Te—.
Control of the soldiers on the foot-
I ground at Annandale. 2225,
2227, 2228:29, 2230, 2231, 2232.
New rules for recruitment to  the
Indian Civil Service. 110, 151-
54, 155, 157
ension of ‘some Patwaris of lho
District “for alleged
‘attending an election ~ meeting.
320304, 3205, 3206.
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CRAIK, THE HONOURABLE SIR
HFNEY——c:mM
Resolution re—

Indebtedness of  agriculturists,

1799, 1803, 1836-38.

Interference from Public Servants

in Lhe ensuing eleclnom 1840,

2222, 2223, 2236,

266&70, 2671, 2672, 2688, 2691,

“CREW DEPARTMENT—

Question r¢ cancellation of the ap-
pointments of Muslim Tnspectors in
the — Eastern Bengal Railway. 76.

“UREW STAFF—
Qnestmn re—

eage allowance gmnwd for — on
g%:e Eastern ~ Bengal . Railway.

Reem‘dmg of names of the crew
staff who fail to collect excess
fares from passengers on _ the
lggstem Bengal Railway.  3356-

Running room arrangement for —
on the Eastern Bengal Railway.

“CREW SYSTEM—

Question re abolition of posts of in-
mumtha—ontho East
In Railway.~ 2761 -

. “CRIMINAL INVESTIGATION DE-
PARTMEN

Question 7e issue of phtfurm tickets
to the members of t.l_:e —., B824-25,

/ORIMINAL LAW AMENDMENT
ACT—
_ Bee “Act(s)”.

‘CRIMINAL PROCEDURE (AMEND-
MENT) BILL— Y
See “Code of —" under “Bill(s)”.
CRIMINAL TRIBE(S)—
ion. re convict: in
{.&lm for the reclamation ‘of —.

«CRISIS(SES)— :

Queatmn ‘re article  entitled “The —
in_South Af.nca", pnblwhed in the
Hindu. 597-98.

CROP(S)—
Question re— D
Failare of — in Ahmedabad' and
other districts of Gujerat. 85.
Investigation to find out the cost
of cultivation of —. 2758-61.

CROSSING—
Question re death of one Zamir Ah-
mad by a train at the Devi
— mear Chandigarh -Railway Sf.l-
tion. 678,

CULTIVATORS—
Question re Licences for Guns to —
in forest areas in Chota Nagpur and
Behar. 3068-70

CURRENCY/(IES)—

Motion for adjournment re revision
of the Indian — and Exchange
policy.  2667-68, 2700:20.

Question re—
Fixation of the value of a 5h1]lmg

in Indian — for the sale of
English books at the Wheeler’s
stalls on Railway Stations. 2626
Issue of postage stamps and —
with the new King's effigy. 823.

CURRENCY \OTE(S}—— = e
Question re—= "

Non-acceptance of — with cracks
by the Ourfency Offices 671

of full value for torn —.

o Jao.:

CURREWCY POLICY

! 'Motion for 'adjournment re Gm
-98.

=

ment's —.
CUSTOMS—
Question 7e — revenue realised on
~Aoreign. radio sets. 900, . . .~

cus'rous_ AUTHORTTY (THS)—
Question re seizure by — of certain
books.  2300-11.

CUSTOMS DUTY—

' ‘Question  re exemption oﬁ‘M- logs
- from the .p,rmam- 3358,

CUSTOMS SEIZURE CASE— |
= B0 of the Sessi
Judge of East Godavari in Madras
in a —. . 12498-99,
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| cn'r(m——
Question re—
; ~ Continuance of the — on allowances
of the. Railway Shﬂ a Calcuun

> Glinaation o

— in pay or special pny on the East
Indian Railway.  41-42.

“CUTTACK—

Motion for adjournment re shifting
cof the Provincial, Headqun;ou of
Orissa from —, _ 190,

CYPHER BUREAU—"
: Question  7e m-nppoinment. of
» Indians in the —.
 ‘OYPHER CODE—
Question re change in the —, 32,

vention in t&q«rﬁn

DANIDAW—

Quesuon re luctn employed on ‘the
L. V. “~"and “Kal gonk" plying
in the Rangoon Port. 1464,

DARLING, MR. M. Li—
Oath

th of Office. 1763. -
Resolution re mdemdulpof lgrwnl
turists. 1822-27.
DAS, MR. B.—
Chit Port (Amendment) Bill—

Motion to consider. 3040-41.

Indian Compamne;d(.&mendment) Bill—
Motion to_co! 618-20,
Consideration of of clause 42. 2122,

2253:54.

Comudent,wn of clause 111. 2464.
Indian Tea Control  (Amendment)
Bill—

Consideration of clause 4. 3024,
Manceuvres Field Firing and Artillery

. Practice Bill— .

" Motion wqdc%
Motion for adjournment re—
*Abolition of the Tarifi Board, 8-

%9 =
: Revision of the Indian Currency and
i Exchange policy 3
Q Te—

orders. - 19, EPREST A

. DARY(1ES)—
~ Question re—
Cattle — sections, 3132,
Functions and  duties ol ﬂm Impe-
rial — Experts. 313
Research  works wned om. by the
*~ dmperial -Expen. 3134-35.

DATRYING— -

%on el eraslicil gaib
:cmlﬁngm f the Tmporial Insti-
.tute of Anifnu I&iaj-,f and

-—~ at Bangalore. 3130-32,
“Transfer of the Imperial Tostitute
of Animal. Husbandry and —
from Bangalore to Delhi. 3132

. ==
Railway Cos m%h for
- their — from Simla. 3062.

DATAL, Dr. R, D._ 4
“Indi ﬁn Companies (Amandment) Bill—
- Motion to consider. 785.87.
‘Motion for adjournment re new rules
for recruitment to ﬂu Indim Civil
Service. 150,

Allegations against certain emp]nyeel
i of the Bengal Nagpur Railway.

A"?"Ed thromng out _from a moving
train of an Oriya boy by a Travel-
ling Ticket Collceotr of the
Nagpur Railway. 3155-56.

Appointment of committees sumhr
to Haj Committeeg for those go
to places of pilgrimage in Indu
and outside. 9-50.

Question (Supplementary) re—

Accident, at the Niluripathra colliery

i in the _
g Contemplated ippointment of -
. sioner of 1y

Duty on the imports of Aden salt
into India after separation. 2096.

Import and excise ‘duties on coal
used by Railways. 2095

India’s contribution to the League

___of Nations. 2508,

Negotiations between the Govern-
ment of India and dle Kathiawar
Shm to regulate the import of

ign goods. 2412.
Rcd Cm Society (Allocation  of
Property) Bill— §
_ﬁﬁ:{dnﬂmﬁ of clauses. 3032-33.
Disputes (Amendment) Bﬂl—
Motion to circulate. 3111-
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DAS, MR. BASANTA KUMAR—

Indian Tea Cess (Amendment) Bill—
Consideration of - (lauses. 2918-19,
2030, 12031, 2932, 2033.

Question re—

Coitle Dairy' sections. 3132

Functions and duties of the Tmpe-
rial Dairy Experts, - 3132:33,

Imperial Institute of Animal Hus-
bandry and Dairying at Bangalore.

3130,
Purchase . of Sindhi  cattle for
Farm and issue of breed-

ing bulls. 3134

Besea.rch works carried out by the
Tmperial Dairy Expert. 3134-35.
Teaching staff  of the Imperial
Institute of Animal Husbandry
and Dairying at Bangalore. 3130-

3.

Transfer  of the control of the
Animal _ Nutrition  section at

Bangalore. 3133-34.

Transfey of the Irnperinl Tnstitute
of Animal Husbandry and Dairy-
ing from Bangalore to Delhi,
3132,

Resolution 7e indebtedness of agri-
culturists. 1804, -32.

DAS, PANDIT NILAKANTA—

Appointment of — to the C

DAS, PANDIT NILAKANTA—contd.

Intermediate class passengers travel-
ling from Howrah to Burdwan
and vice versa.

Report on the health of Mr. Subhach
Chandra Bose. 3157-58.

Selection of the Orissa capital site.
177,

Sorplus  materials of the Calcutta.
Question (Supplementary) re—
Help to the handloom weavers.
2078.
King George Memorial Fund. 2072,

DAS GUPTA, MR. 8. K.—
Indian Motor Vehicle (Amendment).

il—
Motions to refer to Select Com-
lmwae and to circulate. 412-13,

om. of oniee 1, 2301.

DATTA, MR. AKHIL CHANDRA—

Indian Companies (Amendment) Bill—
Consideration of clause 3. 892
Consideration of clause 7. 957-58.
Consideration of clause 10, 1071,

1072, 1074,

on Petitions.

Aryn Marriage Validation Bill—
Consideration of clauses. 2050.
Indian Companies (Amendmem, Bill—
Consideration of clause 5. 951.
Indisn Railways (Amendment) Bill—
Motion to refer to Select Com-
mittee and to circulate. 197, 198,

199-202.

Indian Tea Cess (Amendment) Bill—
Motion  to consider, 2897, 2898-

(‘onxideration of  clauses, 2916,
2017, '2928-29, 2930, 2933,

Motion for adjournment re shifting of
the . Provincial  Head: u{u‘ters of
Orissa from Cuttack. 1&.

Question re— .
Adnlferabed tea leaves sold for
Cluaﬂ Ff"m ;

i caunn of Europtan prisoners.
190607, .4

Classification of prisoners. 1906,
Engineering firms  fobricating and
9‘s.r.semblmg steel products in Indln

Firms manufacturing pig iron in
Tndia. 93.
.Installation of time

Consideration of clause 15. 1083.
Consideration of clause 37. 1426-27.

Consideration of clause 40. 1585,
1755.

Consideration of clause 42. 1870-71, ~

Motion to pass 25"

Indian Railways (An‘endment) Bill—
Motions to refer to Select Com-
mittee and to circu];;e. 27%-{79
Indian Tes Cess (Amendmes 11—

%- 2

Conmdm‘a.ﬂou. of clauses.

Mntwn ﬁm’% aﬁ"

(‘ondlhon of health of State Pri-
soner Bhupendra Kishore Rakshit
Roy detained _in the
Central Jail. 3353.54. 3

Resignation by Sir Bihndu Hayat
Khan from the Deputy Governor;
.ship of the Reserve Bank of
_ India, 2077,

machines in_the Railway Bw5
Office. - 3149-50.

{ on m(;mvmn; of
¢ Sailen: those, a Politi ml —
i exile ?; the United Sta .tu ? 5397

1676, 2138, 2146, 2053, 298081,  °
228283, 2284
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1DATTA MR. AKHIL CHANDRA--

contd,

Quesuon (Supplementary)
Intermment of ‘Mr. Bé{huh Chandra
Bose. 15,

~

DECK PASSENGER(S)—
Question r¢e — Conference held at
Vizagapatam. 1464-66,

mmroméy—

Recruitment of Indians m the Gov-
;u-u of ' India 0

Resolution re interference from public
servants in the ensuing  elections.
2670-74, 2606, 2697.
l DEAD AMOUNT—
See ‘“Amount(s)”.

DEAD BODY(IES)—

“Question re concessional rates alowed
to railway servants for the carriage
1819,

» of —
DEAD LETTER OFFICE(S)—
Question re—
-

Racrmtmem. of Blhl!'ls and Uriyas
tta. 2831-32.

G
cndﬂ:eAmsh.ntMnnn

DEATH(S)— -
Expressions of regret on the — of
" Khan - Bahadur  Mian Sir Fazl-i-

Husain, Sir M. Ramachandra Rao

> and Mr. W. 8. Lamb. 105-09.
Motion for adjournment re — of
= Detenu Naba Jiban Ghosh. 2345-
A7,

Question re — of one Zamir Ahmad
by a train.at the Devi Nagar cross-
near  Chandigarh - Railway

Bﬂhm. 678.
DEBATE(S)—
Question re inclusion in the Legislative
Astmbly — of es delivered

by the Governor General to. the
Legislature. - 114243,

DEBT(S)—

Demand ‘for HExcesg ‘Grant in respect
of ‘‘Interest on Ordinary — and
Reduction 61" Avoidance

3256,

ST,

“DEBTOR(S)—-

~®  Question 7e claims of Shahzada: Saleem
Muhammad Shah’s —. 3328,

re—
— of policy regarding the future of
mandated territories.

Mis- — of goods on the East Indian
Railway, 1027-28.

DECREE(S)—

Question re costs of litigation for
execution of — on_the side of the
Court of Wards. 3328-29.

DECREES AND ORDERS VALIDAT-
ING BILL—

See “Bill(s)"".
DEFALCATION(8)—
Question re — discovered ot Quetta
Grass Farm. 103.

DEFAMATION WH(B)—
Question e donati defendi

— on the Eastern Rail!
A Bongal way

DEFECTIVE VISION—
See “Vision(s)”.

DEFENCE(S)—
Question re—
Article entitled “India's — pub-
lished in the Statesman. 432-34.
India's — problems. 511-12.

DEFENCE EXPENDITURE -
Question 7e effect of the separation of
on the —. 2961.
DEFENCE roncn(s}-

Question re defence of Burma md
anization of the —, etc.

DEFICIT(S)—
Questi s of i

~and redueuon in_the — in the rail-
way finance. 270-71.

DEFINTTION(S)—
Quesnon e ?f “derica ", “inferior’”

and “‘menial” to
Government servants. uz&JPM
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DEHRA DUN—
* Question re—
Policy of recruitmept to the —
Indian Military Academy. 740-42.
Taxes levied by the — Cantonment
from the inhabitents
villages. 1714-15.

ﬁELAY(S)—
Question re—- g
— in enforcing the sanitery rules in
— in giving notice of termination of
o the Ottawa Trade Agreement.
338.
DELEGATE(S)—

Motion for adjournment re non-repre-
B Rl ) e Ao g O
‘meeting of the League of Nations.
1625-27. i
Question re— ¥
Advisers to — representing Indian
Labour at the International Labour
Conferences. 2626,
Expenditure incurred by the Govern-
ment of India on — sent to
League of Nations, etc. 449-50.

DELEGATION—

Motion for adjournment re refusal of
the British — in Addis Ababa to
give protection to the Indians there.
190, \ o

Question re—

— from South Africa. 16000L

— of in the Posts and Tele-
is — to London in conmection

Trade AT, :
Il&hl—blhhnhgw
prrrSenr iy i
Indian — voting against ths British
— in the League of Nations. 2508
12

DELHI—contd.
Question re—
Amount paid by the Indian Railway
Conference Association for their
dak from — to Simla, 3062,
Application of the Punjab Excse
Act and Excise Rules to the —
Province, 94.
Appointment, of a Director for village
e at the — Broadcasti

i 3330-31.

Appointment of Mr. Pothan Joseph
as editor of programme at the —
Broadcasting  Station. . 1911-12.

Arrangements for education in rural
science in the rural areas of the
— Province: 3329-30. &

Arrears in Nazul  revenue in —.

W YT

Complaints of the owners of horse

and bullock-drawn conveyances and

carts il el 1
Comei THP ditibdgh - wiklc 't
Shahdars, —. B312.78, null=40

Contamination + of certain.. water
reservoirs in —. 907-08.

Curtailment of the existing franchise
by the — Municipal Committee.

1908.

Delay in the. disposal of appeals:
regarding construction of buildings
lying in the Municipal Committee,
—. 3387,

Dismissal of certain employees of

unicipal Committee. 101.

for the con-

the —

Enforcement of Govermment ¢
Act X of 1SS of

— h=t:

i for recruitment of
clerks in the — Genmeral Pest
Office. 3180 R

Externment of one Mr, M. Sar
ullah from the — Province...

57.
Externment order on one Mr. Raina
Prakash, a member of the — Pro-

-
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DELHI—contd.

Question re—
Filling up of vacancies of coolies and
wiremen in the HElectric Depart-
ment of the North Western Rail-

ity e

3310.
- Fires in certain parts of —, 907.
Government Cotugo Industries
Institute, —. 05.
Grant  of hcences for vmding
foreign liquor in —.
Grievances = and demand. of the
ists of the — P

906.
Guards retrenched in the — Division
of the North Western Railway.

. Histories of public workers of —.
1000.

Tmprovement of the samitation of
villages in the — Province. 2755-

Interception of corr d and
I.nppmg of telephones of political
workers of —,  1851-54.

Kalka- — -Calcutta and the Calcutta-
Bombay  Mails run _hetve_m

‘chiarges from '.he

m
muﬂfhel’mmd
* “*Relsgriphs ent, i — and

Licence under L ity
Act applied for by fhe — Muni-
cipal Committes. 913.

Maintenance allowance for the in-
heritants of the property under
the Court of Wards management
in — 3328

New rules of the Central Public
Works Department, —, sbout
tenders. 913, s

Non-observancs of orders regarding
reservaiion

Programmes issasd by tbo Broad-
casting Station and securing of the
services of Sikhs.

I-mnb«ﬁr Musiim nh'mn

DELHI—coneld.
Question re—

Reduction of fare between Madras
and — and speeding up of the
Grand . Trunk Express. y -30.

Reduction of pay of retrenched staff
in the — Division of the North
Western Railway on ﬁmt absorp-
tion in other posts. 3187,

Removal and - transfer — of orderly
g;gil, by the Postmaster, —.

Rent paid by the Indian Railway
Conference Association for Gov-
ernment Buildings ap —. 3062.

. Restraint_and externment, orders ons

* Shrimati - Satyavati of — and
Ratan Parkash Gupta. 185051,

Restriction on the possession and
carrying swords and sword-sticks
in the — Province. 2514-15,

Running of  the Bombay-Calcutta
Mail wia Allahabad and Benares
and through railway service be-
tween — md cdcnttc via Muttra,

Agra, e
Sal xhna b.zopmdafmwa
“Hlsted q"m—- asmu

W;n e Sl Satitear

suspects or proscribed literature or
‘tertoristic activities in —. 1855

throngh_che — B

of drainage, efc., in the
mwd‘;mw
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DEMAND(8)— DEMOLITION—
Question 7e— Question re—

— to put off all negotiations by
fresh  agreements between the
United Kingdom and India. 586.

Grievances and — of the agricul-
tarists’ of the Delhi Province.
906.

DEMANDS FOR EXCESS GRANTS—
GENERAL BUDGET—
Administration of Justice. 3259,
Archmology. 3259.

i Value of Pensions, 3262.
‘Council of State. 3257.
Ekmg‘ramon 3260-61.

32553-56.

Executwo Council. m

Exrﬁnmm on Retrenched personnel
rged to Revenue. 3261,

Geological Survey. 3289.‘

Home Department. Y

Hyderabad.

Interest-free Advances. 3263,

“Interest on Miscellaneous Obligations.

3257.

Interest on Ordinary Debt and Reduc-
tion or Avoidance of Debt. 3256.
tive Assembly and Legislative
ssembly Department. 3258
Lxghthozi;gl and Lightships. 3259.

to
on account oi

it :
Pn! ﬁn0§&" ltt‘h?ect;m

xzas
Btahonery and Yﬁnhng
'l‘mnsfer to. the Fund for the Econo—

— of the superior staff quartérs in
the Dicky Bazar in Saharanpur
Remonnt Depot. <86.

Orders for the' — of buildings
issued by the Delhi Municipal
Committee.  450.

DEMONSTRATION (8)—

Question re statemént r7e — ainst
the ruling of the Chair! 331533 N

-Statement re — against the ruling of
the Chair. 452-56.

DEMOTION(8)—

Question re promotions and — of
eleciricians and chargémen, etc.,
on the Great Indian Peninsula
Railway. 71.

DEOLALI—

Question re tion of the — Can-
tonment. ~from the Canton-
ment Arvea. 1763. 5

DEOLI—

Question re—

Detenus suffering  from _tubercn-
losis at —.

Gnanendra Chandra Majumdar, a
detenu in the —, Detention
Camp. 2164-66.

Supply6§f milk to the detenns at

Travelling expenses to the relations

of detenus confined in the —
Detention Camp. 3205-96.

DEP,ART@\}_{;T(S)—
Qnesuon re—
cter certificates iu,nl@?les in

D and
of Ennl Aroas R0 e

“DEMANDS FOR EXCESS GRANTS

—RAILWAY BUDGET—

Aundit. 3263.

Payments to Indian States and Com-
panies, 3263

Refunds. 3263,

Working Expenses — Expenses of

wtha ragc Department. M:s”;:m
orking Expenses — aintenance
;;& supply of Locomotive -Power.

Working Expenses —  Mainténanes’ of
Carriage and Wagon ~Stock. -~ 3264.

DEMAND FOR SUPPLEMENTARY
NT—RAILWAY BUDGET—
Pnymem.s to Indlun ‘States and. Com-
panies.  3264-65.

— of the Government. 2601-02.
Importation of foreign experts to
examine- the various — of Gov-
ernment. 599-600.
Stationery used in Government of
India —,  1086.

DE. AR'I;[ENTAL PUBLICA-

Su “Puhhmﬁan(g)'ﬁ
DEPOSIT(S—

Quiestion 7e Government — with the
Reserve Bank of 'India. 501-03,

DEPOT(8)—
Question re—
Contmct.s of cY for purchase
of gmna fpr M))tary and  the
managem — at cer-

tain p]ncu 261'71

3
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DEPOT(8)—contd.
Question re—contd.

Placing of * the form! mpphen of
the Postal Stock: =— in .npenor
service, 2831,

Provision of aireraft — or parks in

3 Western -or  Southern . India.
1469-70.

DEPRESSED CLASS(ES)—

Question re—
ol Conversion of the — belonging to
glzndmm to any other religion.
1

Earmarking of a portion of the
rural dcvelopmen(. grant for the
DEPRESSION (8)—
Question 7¢ — in the coal industry
of Bengal and Bihar. 5-6.
DEPUTATION(S)—

Question re—

Certain clerks of  the  Adjutant

A General’s Branch on —.
— of Sir Erie Mieville to Englsnd
ﬂndy the Cabinet System.
I -r_-ﬂlﬁ_ to Malays to examine the ques-
e _ tion of Indians. 3135.
“Visitiof a — of the Mcmbau of the
slative the
Andamans. 2884,
B DEPUTY AGENT(S)—
- Question re duties of the —, Person-
= nel, and the Welfare Officer of the
Eastern Bengal Railway. 38-30.
DEPUTY ASSISTANT CONTROL-
LER(8)—
Question re discharge of nine — of
Military Accounts. 2938-40.
DEPUTY DIRECTOR(S)—-
Queftion re— =
Allegations agaimt A CEe A
‘ ~ Hassan, Establishment,
! Railway Board 3293-94,
[ Departmental publications to . the
< credit of tha — Qeneral of Arch-
wology. -69,
l\ Bee also tmder “Dlrector(a)”
anm‘i;o‘mon(sy-'-
Motion for adjournment re—
Alleged active uiescence of the
Government of India in the re-
cent - al activities of Bir
- Sikiudsr Hayst Khan, 3 — of
- the Reserve _of Indi

DERUTY GOVERNOR(S)—contd.
Question re—

Resignation by Sir Sikandar Hnyu
Khan from the —ship  of
Reserve Bank of India. 2977.

See also under “Governor(s)”.

DEPUTY PRESIDENT, MR. (
AKHIL CHANDRA DATTA)—

Observation by — that if
ourahle Member wants to t::iemp!.,
he must get up in his seat.

DESAI MR. BHULABHAI J—
‘Expressions of regret on the ~deaths

of—
““Khan Bahadur Mian Sir  Fazli-
Huwsain, Sir M. Ramachandra
Rao and Mr. W. 8. Lamb. 106-

07.
Indian Companies (Amendment) Bill—
Consideration of clause. 865.
Consideration of clausé 3, ' 895,

896, 935, 1067-68.
Consideration of amendment to add
new clause r clause

43,
Consideration of clause 117. 960,
970-71, 1065, 1066, 1067.

Consideration of clause 32. 1179.

Consideration of clause 37.. 1454,
1455, 1456, 1507,

Conmdeuhon of clause 40. 1513,
1532, 1534, 1580-83, 1722, 1725-26,

sl 1728-28; 1737, 1738.

Consideration of clause 42. | 1971-
76, 1983, 2112-13, 2119, 2120,
2121, 2195, 9139, 2145, 2257-58,
205960, 2266-67, 2068, 2210,

Consideration of clause 44 2357.

Consideration of clause 65 2387~

88, 2389. 2
Consideration ~ of clause 75. 2437-
_Consideration of clause 109. 2458
L . >
Consideration of clause 111. 2466,
2529, 2530-31, 5
Co;:ssidemtim of clause 100. 2545
Consideration of clause 113. 2586.
Motion to pass. 2560,
Motion for adjournment re—

Abohhon of the Tariff Board. 234-

Control of the soldiers on  the
football ground  at - sm.
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DESAI, MR, BB.‘UI‘AﬁHAI J.—contd.

winist the mhng oi the Chair.
?‘4.%367 459, 460,

DESHMUKH, DR. G. V.—

Arya Marviage Validation  Bill—
Motion' to  consider. 1648, 1650,

1652, 165.

Consideration of clauses,  2039.

Code of Criminal Procedure (Amend-
ment) Bill (Amendment of Section
167,

Motion ‘to ' continue. 1632
~Hinda Women’s Rights to
Bill—
-Motion to refer to Select Committee,
. 3285.

Property

“Indian \,ampules (Amendment). Bill—
Consideration of clanse 42. . 2133,
2134,

“Motion for _ adjournment _ re M.
- Subhash Chandra Bose. 382.
esolution re interference -from. public
.servants in_the ensuing eleciions.
2215, 2216-17

DESIGNATION(8)—
Q\m&wn e
es in ranks and — of the
sﬂ& on State lewaya 3056-57.
—— of heads of Departments on
BState Railways. 3056.
~ — of ticket chacken on ﬁu East
Indian Railway. 3120,
"Ranks and — with scales of pay
' on State Railways.  3055.

DiéOUZA, DR. F. X.—

_Indian  Companies (Amendment)
Bill—

: Consideration of clause 7. 975.
Resolution r¢ indebtedness of agri-
culturists. 1800-03.

DESTITUTE(S)—

Question re — treated at the Jubbul-
pore Cantonment General Hospital.
1690-691, 2

N

DETENTION(S)— 3

- Motions" for Adjournment 7e  arrests
and — of public workers in the
Punjab. . +603-04. z

of cerhm ersons of
m& dents of

DETENTION (S)—contd, )

Question re—contd.
Arrest and — of  Sardar
charan Singh. 3327-28.
Printing in time tables = the. —
period of trains at  Junction
Stations in case connecting. trains
are late. 1116-17.

Guru-

DETENTION CAMP(S)—

Question re—
Gnanendra Chandra  Majumdar a
detenu in the Deoli —. 2164-66.
Travelling expenses to the  rela-
tions of detenus confined in ‘the
Deoli —.  3295:96.

DETENTU(8)—

Motion for® Adjoutnment re death of

— Naba Jiban Ghosh, 2345-47.

Question re—

Allowance to — = for
utensils, beddings and
clothings, etc.

Checks applied to venfy the evi-
dence against the —.

— suffering from Luhuwhms at
Deoli. -

— amder  Regulation 1T of = 1818.
910-20.

Facilities for treatment - of | ==
Alokenath . Chakravarti. 61;

Gnanendra Chandra . Mujams
— in the Deoli Detention
2164-66. <

Grievances, of the —. 3205.

. Number of —. -3294-95.

ht.mnn received from the
= !egtr treatment meted out

: ‘Bdg)ply bf mille to ‘the' — at’ Deblic!
Trayelling expenses to the
of — . ngd in the Decli’%%f
tion Camp. 3295.96.
Want of facilities of
3295.

replacing
warm

study  for

DEVELOPMENT—
Question e~
Coﬁmtﬂhon of 1
— of n\l&rmnngl reﬁearch m India.
53.
—7 of the Indian..indusiries. 571

MJ

Ovrobds Aat, ﬁf T
Mv wmso.pm 5

P
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2 —

DEVELOPMENT OF ROAD TRANS-
PORT— v aoi
See “Road Transport’.

. DEVI NAGAR—

Qnesf.\on re death of ome Zamir

Ahmad by a train at the — crossing

n;gr Changigarh Railway  Station.
6

“DEY, MR. R. N.—
Indian Railways (Amendment) Bill—

l __Motions to refer to  Select  Com-
mittee and to circulate. 270-82.
Oath of Office.
DHANBAD—
Question re— e - 1
P . of post of Priacipa
% School of Mines, —. 588.

Qualifications of the principal of
the — School of Mines. . 861,62.

DIRECTOR(S)—contd.

Question re—contd. #
Incumbent of the Post of  the

uty . —, Embhshment 11,
Railway Boa 3372,
Post. of thl -, Establish-

way Board.  3140.

DIRECTOR ~ GENERAL, INDIAN

MEDICAL SERVICE—
Question re—
Appointment of an Indian as the
2492-93.

Post of the —. 2956,
DIRECTOR OF  TRAFFIC—
See “Traffic’”.

DIRECTORATE—
Question re—
Preponderance of Hindus' in - postal
circles and t.bs poet‘ and tele-

4 DHARAMSHALA— oo
Question, re &)emng of %uangﬁ Tem of—tlm BT e
o to the — oul tawal
_g% ‘Station. 90, 574, 5‘“‘ pf s Bailyey, Depatiment.
" l it i
DICKY BAZAB—— G
- Guiestion : : DISABILITY—
Demohhm of the superior staff Question re — pensions of Military
quarters in the — 1 Saharanpur “Employees  invalided - during the
| Remount “Depbt. 86. Great War.' 1010-13
; ? —'in the ' Saharanpur Remount
| Depot.  2089-90. DISABILITY PENSION—
|~ DINAPORE: See “‘Pension(s).
Question re—
! Armnizments for the supply of food DISCHARGE(S)—
m the Howrah and —  Divisions. Que!tlon re—
A + S
' Select\on and promotion of guards =
‘ in the — Dlguuon of the £ East ;‘:‘f 11:1 he Eu" Shdeiu Rulway
Indian R.mlwny g m‘;"
SHIEE s ihali bt
DINING CAR(S}= ~ m
Question 7¢ running of — .{or,Indmu ! - of
%on the 17-Up andHI&Dow'n Ex- ! gﬁihe
: $ rosses hetween owrah  and g 218 ¥
. .= of Commercial St
< gaharnnpur Noiﬂgi ‘Western Railway. , 73
— i —. of Muslim employeel on  the
Dnmcuon()- North  Western, Railway __due to
Allax-,ﬁen-
Hassan,
| & ment, Railwa; -04.
Am;omtment of - ¥i —"of Provincial l"oruf. Service Offi-
. e at the Delki  Broad- cers by the Pumjab < Goyernment;
i~ A ;ﬁs&ho&. 332{0—‘;:? on compengation pension.
yacan
o S 'Trﬁc y Boarﬂ f “"'g} subordinate rhﬂw
i
i
r2
-
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DISCHARGE(S)—contd.
Question re—contd.

— of tempor: employees in - the
inferior and labour seryices and
the appointment of ez -military
men in their places on the North
Western. Railway. 1787-88.

Dismissal or — of an empluyea by

DISPUTE(S)—

Question re—

— regarding the Tinnevelly-Tiru-
chendur Railway Line. -45.
Negotiations for the settlement of

the Tungabhadra —. 602

DISTRICT BOARD(S)—

a senior scale or ative
officer on State Railways. = 83.
Disposal of appeals against orders
of — or dismissal on State Rail-

ways. 2629,

DISCIPLINARY ACTION—

Question re—
Disciplinary action against the non-
gazetted staff on the ' Eastern
Bengal Railway.

Regulations rding —
Railway Str:g: 49, 100,
See also under ‘‘Actions™.

DISCIPLINE—

Question re—
Action of — against
railway staff. 1036.
Non-interference of  Government
with the Commissioners of In-
come-tax in the matter of appoint-
ments, promouom and —. 2648.
Rules regulating — and rights of
appeal of the non-gazetted Rail-

way servants. 1023-24.

DISCRIMINATION—

Question 76 — by Mnlayn. and Ceylon
against India. 241.

against

non-gazetted

DISMISSAL(S)—
Question re—
Appnmhnem, discharge and — of
staff in the East Indian Railway
Schools.  448-49.

Dischas and — powers delegabed

Question re p. of property tax
to — and Mumc)pahnes hy Rulway
Companies,

DISTRICT MAGISTRATE(S)—

Question re order of the — of Midna-

pore served on  Mr.  Amarendra
Nath Chattopadhyaya. 434-38.
DISTRICT RATLWAY BRANCH
INE—
Question re hardship and inconven-

~ ience of the travellmg ublic  on

the — rani om  Siliguri to
uhungnn]nmaﬂﬂ‘
DISTRICT SYSTEM— LLTBRE

Question re rank of officers under
— equivalent to  senior = officers
under divisional system on  Rail-
ways. 305556,

DIVIDEND(S)—

Question re— n
— announced by the Tata = Iron
32? Steel  Company, - Limited.

— declared by the Rohilkund and
Kumaon lewuy and  stoppage

of promotions in the Traffic De-
partment

DIVISION(S)—

Tge

to certain officials by the

Board. 2978.

— of certain employees of the Delhi
Municipal Committee. 101,

— of certain scavengers at Waltair
b; the Bengsl Nagpur' Radwny

% (Amendnent) Bill-
— on the motion to amend clause
10. 1570-71. P
— on the motion to amend clanse
10. 1573-74. -
I“;ﬁﬁ“ Companies  (Amendment)
— on the motion to insert a new
clanse after clause 2. 883,
— on the motion to amend clanse
5. 1-52. :
—_on the motion to amend clause
32, 1173,
— on the motion to amend  sub-
clause (a) of clause 36. 1193.94.
_.i:.:;:mmt;hon wmnw
sul o3
qocﬁim 3‘,2) of section SZ:B o in

l
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DIVISION (8)—contd : DIVISIONAL SUPERINTEN-
Indian Companies (Amendment) Bill— DENT(8)—contd. ¢

contd.

— on the motion to insert after the
proposedsub-section (2) of sec-
tion 83 B, a new sub-section (3)
in clause 7. 1511

— on the motion to amend clause
40. -87

—_on_the motion to amend clause

42, 4
— on the motion to amend clause
42, 2108-09.

— on the amendment of Pandit
Govind Ballabh Pant to  clause
42. 226364

— on the amendment moved by
Mr. T. Cha -Mortimer  to
-clause 68. 95.

— on the motion to omit the proviso
o -sub-section (2) of the proposed
section 277-F. - 2474.

— on the amendment. of  Pandit
Sri. Krishna Dutta Paliwal to
clause 100. 2546-47.

Indian Railways (Amendment) Bill—
— on the motion to. circulate. 383

Motion ig Adjournment—

the motion that the

cruitment
Service. ) ) e
— on the — re revision of the Indian

Currency and Exchange policy.
2719.
Resolution(s)—
— on the — re indebtedness of

agriculturists. 1839-40.

DIVISIONAL ACCOUNTANTS—
Question 7¢ recruitment to the cadre
of — 0.

“DIVISIONAL ENGINEER(S)—
Questions re holdn;f of three or four
posts by, the — of the Ceniral Pub-
o lic Works Department. e
DIVISIONAL OFFICE—
Question re vacancies of stenograph-
ers in Headquarters and| —'s on
the North Western Railway. 2089.

DIVISIONAL- SUPERINTEN-
- DENT(S)= fiv
Question re—

Appeal against the é.imaﬁol; of the
~— on the East Indian Railway.

A.wmﬁm of ‘Mr, Hales as —,
walpindi Division_of the North
Western Railway. 3370-7L.

Question ré—contd. F
Appointment of Mr. Homan as —,
hi, 331

5.

Officer-next in authority to a — on
State Railways. 96, 3142,

Powers of — on the East Indian
Railway. 67.

Supply on payment of application
forms for the post of a typist in
tzy};e —'s Office, Moradabad. 2506~

See also under ‘‘Superintendent(s)".

DIVISIONAL SYSTEM—

Question 7e rank of officers’  under
district system equivalent to senior
ogicetn under — on Railways. 3055-
56.

DEWAN(S)—

Question re scheme for the creation
of a Joint Marketing Board sub-
mitted by the — of Cochin. 2980.

DOCUMENT(S)—

DOG(S)—
Question re permission for . — and
domestic animals -to_travel on: metal
passes issued to Railway - Gazetted
staff. 3139-40.

DOMESTIC ANIMAL(S)—
See “Animal(s)”.

DOMINION(S)—
Question ‘v entry ' of Tndians into

.1 States;, — and Colonies.

1 dagil v g

g

Question re — for defending “defama-
tion suits on the Eastern ‘Bengal
Railway. | 3546:

DOOARS—
Question re tenders for contract ' of

DRAIN(S)—

watr
‘Bagh,
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P e — =

DWMGE& 3 T DUFFERIN—contd.
Question re— My Question re—-contd.

Inadequate — at Larkana muon
; aﬂu North, Western Railway.
3187,

Provision  of —, etc,, in the deve-
loped areas of Delhi. 913-14.

"DRAINAGE SYSTEM—
‘Queéstion re — of New Delbi and Old
Delhi. 909-10, 3387

DRAINAGE WORK—
Question re complation of — in”Shah-
dara, Delhi. 3372-73.
DRINKING WATER—
- Question’ e nmngemem for  the
 supply of — ers ‘on the
East Indian Ralwuy 128, & {
See also under ‘“Water". |

 DRINKING WATER TADS—
See “W‘ter Tap(s)”.

DRIVER(S)—

Questxon re—
P in.the Jhansi Division of ' the
4a9 ﬂren. Indiani Penmnla Rulway
FOip @808, saivo w6
wnhd‘ ﬂe'-- on the
Rohﬂkund and Kumaon Railway.

Provmon of box khalasies to carry
'~ the boxes of Indian
Provision’of cooh‘m et
**Indian’ Railway, = 3365.

En'.

v

cadets as
1483-

Employment of the
officers. -3300.

Trained cadets of the “—,
84.

DUFFERIN BRIDGE
Question re availability of the — near
o for ehu:u{,: traffic. 670-
_DUETARY (IES)—

Question re—
Grant of house rent. to — nl. Simla.
Grant of livery allﬂwances w the —
in the Government of India Offi-
ces.
Paons and — of the Government, of
dia Offices uired to attend
arades. - 39.

nui-:u.eord sorters
and IR

sy ly of s el AR
Governmantz of Indn Offices.

UM DUM—

.. Question’ re communique issued by the
Royal Consul General for Italy about
the supply of — bullets to” Etho-
pian troops. 745-49, g

DURAND  FOOTBALL 1
MENT COMMITTEE—

Question re conmbuemn to the —
from the Central Finances, @3325-26.

NA-

Provision of mosquito cnrt.n.ms, S meaitianl

mattresses nnd;‘ned sheets in the

running rooms jof — ' 'on/ State
Railways, 3365,

School established at  Calcutfa to
min firemen, shunters and —.

iy Staff with defective vision employed
. -as — and Assistant Loco Foremen,
etc., on State Railways. 2632-33,
Unrecorded leave granted to certain

— on the Eastern Bengal Enlvuy

’ -‘Worhmg hours of = workin;
between Rohri and Sibi on (.hg
North Western Railway. 3315

DRUG(S)—

tion e
Sulonn

- 6&11%\, J1p4 s
poa'élnn o?'in}wu in —.
g

taa D>

DURBAR(S)—

Question 7¢ coronation — in  India.
1232,

DURGAH KHAWAJA 8.
BILL— v S
See “Bill(a) a0 JAWEIEEY 1

" Motion for Adjournment re—
‘"Reduetion of the — on’

textiles without

Legialztive Assembl;

o




INDEX' TO' LEGISLATIVE ASSEMBLY DEBATES. 97
-~ A2
. DUTY (TES)—contds o — /01T £ EARNI_NG(S)—mzj.
Question re— 3 o .-Question, re—contd. sl
ition © i i 3 3 t the. — of Railways of
A?&?z"m'd o o Mnnm &Lﬂc@ 1:ramn¢°n faves | and, freight.
Classification of — of) " assistants 1915, 8

fvioand elerks in: the . Posts’i and
T Telegraphs Directorate. 2738
Differencd in the nature ofi, — of
certain staff on the East Indian
Railway, 81,

- _ of .assistants and clerks in the
Posts_and _ Telegraphs. Director-
ate, - 2738-39,

—of superintendents in the Posts
and Telegraphs Directorate. 2739,
— and.{unction of the police force
on railway stations. 16.
=L on the imports of Aden salt into
India after separation. 36.
% Ex jon of teak logs from the
tective customs —.
Functions and — of the
Dairy Experts, 3132-33.
Tmport and excise — on coal used
- by Railways.. 2004-85.
Tmport — on motor vehicles. 2092.
Imposition of import — on_railway

Tmpérial

e i

- res and. Locomotives. 2002.
A of {he frst. gtado. plead:
_the Central Pn‘z;inqu and
%@nt of a e'rhm
Reduction mtln r .~ on
cotton and piece-g .,B,ﬂ_ciﬂh
manufacture. 1485, e
% Rotation of ~ ' of clerks in’ the
Telegraph Offices. 2657-58.
Tanning industry in India and —
free import of wattle bark ex-
| tract. 3147-48.
Travelling of Officers on — passes
‘ when they are mot on —. 5767.

DUTY HOURS—
Ol W ATl Topoiet

DYTY, HOURS OF—
Question re — of telegraphists,
DUTY PASS(ES)—
\8ee ‘Pass(es)",
- m;}ﬂl
i

EARNING(S)—
Question re— I
Article entitled ~ “A = Suicidal
«Policy” published in the Amrita
Bazar  Patrika ‘re ~— of Rail-

. ways. 1850,

~

Jipee

Fassenger — fixed for each station
on' the Eastern Bengal Railway

Pressure on ticket examiners ~to
increase their —. 3083, '

Railway —. 1145

Reduction in the task-work — of
foot peons of the Madras Central
Telegraph. Office.

et

EARTHQUAKE(Sj— 2
Question re— A i

employed . i

Local persons
Baluchistan due to —. 2651.
Transfer of postal clerks who

suffered in the Quetia — to the
Punjab Circle, 2335-36.

EAST AFRICAS

1 Fo - S
‘snﬁpp'oincmaﬂ of Tndian Trade Com-
missioners in Japan and —, 2497.

e

Article entitleq ‘‘Raciali
B

published in the
'EAST GODAVARI— .
Question re judgment of the ‘Seéssions
Judge of — in Madras in a Cus-
toms Seizure Case. 24869911 1%

EAST INDIAN RAILWAY—
See “Railway(s)”. 3

EAST  INDIAN RATLWAY
PRESS(ES)—

_See “Press(es)”,

EASTERN BENGAL RATLWAY—

EASTERN . TIMES—
Question 7e article entitled “N. W.
R. Lower Gazetted Service: and
Muslims’’  published ‘in ' the
2486-87. -

: T TS
ECCLESIASTICAL DEPARTMENT—
Qu;’dinn re — of Government. 2825.

{

feumi. o 1 usyssaA
ECONOMIC ADVISER(S)—
Question 7e post of — to the Gov-
ernment_of India. 121516,
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ECONOMIC DEVELOFMENT-—
Demand for Excess Grant in respect
of “Transfer to the Fund for the
— and" Improvement of = Rural
Areas”. 2.
. Question 7e amount alloited for the
= ‘of Tribal Areas.  2821-22.

ECONOMIC IMPROVEMENT—

Demand for Excess Grant in respect
of “Transfer to the Fund for the
Economic Development and — of

Areas”, 3262

ECONOMIC SITUATION—

Question 7e India's —, 42526,
ECONOMY (IES)—
Question re— -

Avenues of — on' the East Indian
Railway. 101517,

— effected by the int of
Indians in place of Europeans in
the higher branches of public
services. 1707-08.

Indianisation and — in the Indian
National  Airways Company.

ECONOMY CAMPAIGN—

Question re voluntary retirement of
staff under — in_ the Moradabad

Division, East Indian Railway.
EDIBLE(S)— 4
Question re rates of — in Indian re-
freshment  rooms on the
Indian Railway. 161821
EDITOR(S)—
Question re—

Appointment of Mr, Franh as the
— of the Indian Tistener. 691-

93.

Appointment of Mr. Pothan ' Jaseph
as — of programme at the Delhi
Btoadcxuting Station.  1011-12.

Present position  held by M.
Franks, formerly News -— in ‘the
Delhi Broadcasting Station, 1473,

'EDITORIAL NOTE(S)—

Question re — in the Indigh Finance
on the Pact with Japan. 1819-20.

Question re—
Arrangements for — in rural
science in' the rural areas of the
i 3329-30,

EDUCATION—contd.
Question re—contd.

Article entitled  “‘Secondary
India" published in the
762-65.

Educational institutions maintained
by Railway Administrations for

the — of the children of ' their
employees, 63-66.

ﬁ mdu

European  and Anglo-Tndian
smployees maintained by the
Bengal and North Western Rail-
way. 4.

EDUCATIONAL ADVISER—
Question re unsympathetic and anti-
Indian attitude. of . the — for
In\'hm students at Oxford. 75-76.

=,EDUCATIONAL ASSISTANCE——
Question re — to ‘the children of the
Railway staff reading in the Hindu

and Muslim Universities. 3061,

EDUCATIONAL INSTITUTION(S)—
Question 7e — maintained by Rail-
way Administrations for the educa-
tion of the children of their em-
ployees. 63-66.
EDUCATIONAL PRINTING
WORKS— Vil
r¢ memorandum _issued
-, Lahore.

Question
every month by the
3191-92,

imTtIrdl'noiuL RECONSTRUC-

sicy ETRHVGY e 300 i Qe |
Q,uestlon re niﬁch MW' “Un-
employment”’ puhl\shad in the
Hindu regarding — , 1593-96.

EDUCATIONAL REFORMS—

Question re proposals for —  and
measures to fight against unem-
ployment. 263-64. e

Viaane)

'EDWARD VIII, KING—

Question 7e Coronation / of — 'in
India. 1143-44.
EFFIGY—

Question 7e issue of postage stamps
and csla%rency with the new King's

ELECTION(8)—

Meuonsto;' adjournment re—
~— of the provincial legislature i
Bihat, yOBTBNL. M

Schools for the — of the girls of _




-

|
. 2

-
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ELECTION(S)—contd.

Motion for adjournment re—contd.
Strict neutrality on_the part of
3 in respect of
* Provincial 73, 452.
Suspension of some Patwaris of the
Aligarh . District: for = alleged
attending an —  meeting. = 3203-

* Question  re—

Candidates for Provincial — with
previous conviction. ~ 3294.

Dates for the — to the Provincial
Legislature, = 2185-86.

Fixation of dates for polling in the
Frovinces for the . coming —.
3200-02. ;

Fixation of time for — to the Pro-
vincial Legislatures. ~165:66.

‘Indians in Fiji and substitution of
nomination for —. 254-56.

Permission to provincial executive
councillors to stand for —. 2499
2500.

Councillors in g
the —. " 257%.78: i i1
-, 1. ofaiidi

“Political propaganda by Executive
tending to ' contest

Yificati of
n candidates convicted of political
Tl e ddh& to-contest the
ms’c teén;ding “Jeonduet-Tof —
under the coming réforms. 20976-

.

System of enrolling the - eledtorate

for the forthcoming '— in the
- Provinces. 3297-98.

" Bystem of voting at the coming
provincial <~ — by  means of
coloured * boxes with ' or without
symbols. 1557-50.

Withholding * of ‘& telegrain  re-
garding' motion “ofor adjonrnment
to discuss the condmet of the
Go?ernm- of Bihar for his taking
active part-in organising, parties
Ao fight the —. 2316-17.

. >

.+ Resolution re interference from public
gervants in the ensuing —. -41,
2192-2223 2233-26, 2668-2700

3 ELECTION SPEECH (ES)—
See ‘“Speech(es)’”’;

ELECTORATE(S)—
" Question re— ¥
o Sufferage (of the University — in
the Central Frovinces. ' 3208-99.
System of enrolling the — for the
; ,bﬂhwmmz&}&cﬁom, in the Pro-

vinces. 3297 x

ELECTRIC BULB(S)}—
Question “re’ manufacture of — in
India. 83.

ELECTRIC CHARGE(S)—
Question re— — realised from Indian
refreshment rooms on ' the  East
Indian Railway. 1676-77.

ELECTRIC DEPARTMENT—
Question re—

Filling up of vacancies of coolies
and wiremen in the — of the
North Western Railway,  Delhi.
3310.

Joint inquiry by Accounts and
Traffic Department of the North
Western Railway in the —. 2081

ELECTRIC STATION(8)—

Question re recruitment of staff for
— to be opened at Meerut . city,
Muzaffarnagar - and  Saharanpur.
331011,

ELECTRIC SUB-STATION—
Question. e Muslim representation in
the — opened at Jacobabad. 2646.

ELECTRICAL DEPARTMENT—
Question 7e Muslim representation in
the — and Accounts Departments
of the North Western = Railway.
2645.

ELECTRICTAN(S)—

Question re_promotions and demotions
of — and chargemen, etc., on the
Great Indian Peninsula ~ Railway.
714

ELECTRICITY—
Question re— A
_ supply in the Shahdara town of
the Delhi Province. 447.
Supply of — in Shahdara, Delhi.

Ticence under the Indian — Act
applied  for by the Delhi
Municipal Committee. 913

Fay, house rent and — charges,
otc.. paid to Assistant Surgeons
on State Railways.

ELECTRIFICATION— . ilifun
Question re — of ‘quarters for Rail-
. way subordinates. 3136.
PR Lo
Question re putting of an —ion the
import of Zanzibar cloves. - 582-83.

—_—
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EMBEZZLEMENT— -

Question re — cases in the Lahore
Engineering  Division and the’
Amritsar Telegraph Exchange
Office.  3167.

EMIGRATION—
Demand for Excess Grant. 3260-61.

EMOLUMENT(S)—

Question 7e reduction in the — and
W pumber: of certain officars. on the
4 'East Indian Railway. 2771

EMPEROR—
Question 7e speech delivered: by the

ex— of Abyssinia in the Leugua
of Nnﬁonl 118258 1
EMPIRE—
Questlon e pu\:hmhon ‘of the Report
Mr. S, S. Markham, — Secre-
t,ary Museum - Association, on the
Museums in India.
EM‘PLOYEE(S)——
Qmum' feiZ a9Na a2
ce'of an — Welfare Com-
ee on the Rohilkund and
‘kummn Railway. * 31
Alleged harassment of loeal Balu-

chistan. — by '.hnr oﬁcers

Alteuﬁﬁn “in the recerded age of
. the — on the East Indian Rail-
"y, 800"

Bathing arrangement for Hindu
and Muslim railway — at .

Bihari — in. the superior service of
the Bengal and North Western
Railway.

Classification of passes to railway
— on the lines of the Central
:Gdovemxiunt travelling allowance

Compensatory allowances ' of
55 —-phho!:id nt.s eec ’&gﬂd

dmr m ﬁo _Gm‘t War

Dlublllty penisions " of - -

d the Grea 3
'1310‘15\ uring the ar.

Discharge of Muslim  — on the
North Western Railw: ;lgq to
economy campaign. 2&"

"ng9’“‘“‘° ot llh!dmh Railway

EMPLOYEE(S)—contd.
Question re—cont
Discharge of temporlry — in, the
inferior and labour servicés ‘and
the “appointment of ‘exr-military
men in their places on the North
Western Railway. 1787-88
Dismissal of certain — of the
Delhi Municipal Committee. 101.
Dismissal ‘or discharge of sn — by
a_senior scale or administrative
nﬂ\cer on State Railways. - 83.7

by Railway Administrations for
the ‘education of ‘the childrén of
their —.  63-66.

— discharged from the East Indian
Railway on account of defective
eye sight. 2594.95,

«in the Traffic Devartment of
‘the’ Rohilkund and Kumaon Tail-
way dmlm-ged on grounds of

Um ﬂibb tfha g)ﬁfﬁlzo of thy

1 aqmw e ces b 1. e

Rengal  and. North
: Wemrn F.nllvmy
" Facilities to the = of tha lewav
Tnstitutes in: certain taatters on
State Railways. = 74.
Form of cernf‘cate franted

to an

v of
sérvices! on the Grmf Indian
Peninsula "Railway.

Grant 'of Loans to the —Ihy the

Fast Indian ~ Railway. ' rﬁtrnpora-
tive Society. 2072-7%

Industrial — of the " levayf Fress
- at_Calcatta; ' 2613.

Memorials from theﬁdu&n‘dl— of
the Government of TIndia Press;
* Caleutta.  2616-17.

Non-provision of old sciles of pay
for retrenched — of the East

. -08.

Tndian Railway Press.
e

Notice ?.ermmatlnz the
d Rai
— itahnned at

Sunln
Payment for hohdavs to the — of
the East Indian Railway Fress.

Perwdlml uyo-ngmt “tésts of the —

mechanical workshop = of

'-h dd Oudh  and Rohﬂkhmd
. Railway, i

%oﬂm"m&m

Railway.
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EMPLQYEE{S)-—MM
Question re—contd.
Procedure re wndemnmou of an —
on the East Indian’ Rdilway.

2635-36.
Prohibition of money lending by
= railway —,1617-18.

‘Promotion  of ' demoted — in the

Railway ~ Fress - at Caleutta.
2612-13.
Promotion of — in the ' Howrah
- Division of the East Indian Rail-
WAy
Special pay nf — .on State Rail-
ways. 1

Transfer  of cermm industrial —
of - the Government India Puu.

Calcutta, from. the temporary to
the permanent - establishment.
2617. ]
EMPLOYMENT—
Question re—

- of 1 Indians in the India Office.
1467.

— of Indians in the O?ce flfnd"he
High Commissioner for. ia.
1470-72.

Sysn
Question 7 \Kotanmnahou of _the
quality of pnnu, varnishes and'—,
cte. 2726, 2500

ENCLOSURE(S)—
Question re ()p(n — for third class
- passengers Hardwar Railway
. Station. 170&

ENCOURAGEMENT—

Question 7¢ — of the coti and
small industries. 542-43 147

ENGINEER(S)—
- Qnés’hnn re—
Extensions

ot 1o a&“ o= of
tllsyol(cemt Canmin

Inauunuhon of Ground — em-
ployed by the Indian National
Airways, “Limited.  3178.79.

ENGINEERING COLLEGE—

,U-Quutxon re students yusmg from the
class: of the Hhchg

an —,
Lahore

mm‘;m DTVIBION—

i

ENGINEERING DIYISION—contd,

Question re—contd.
4 Mluh'.m:‘ recruited  as
P the

telephone

tors in Lahore —.

Nnndmrvauce of ordérs tegarding
reservation on the or
the cadre of fdeplidne ope‘raeors
and mistries. 3165.

ENGINEERING FIRMS—

Question re — fabricating and assem-
bling “8teel products © in ' India.
Pedi. ¥

ENGINEERING SUPERVISOR(S)—

Question e rvecruitment of Muslims

as —, Telezraphs. 3164,
See algo under *‘Supervisor(s)’".

ENGLAND—
Motion for adjournment re :nf.rodno-
tion of the systém of momination in

the selection of candidates for. the
Indian Civil Service in —. 190.

Question re— 4 BT ROITAT

Alleged ‘monetary agreement
Between —, France and America.
3521-22,

Applications for nominations to the-
1I?ljdmn Civil Service in — 121

Appointment of an exgett from’ —
to consider the question of im-

%oux;g the railway finances. 271-

Article entitled “Broadcasting in —
and India” published ) the
Hindustan Times., 594-95.

Bilateral Trade Agreements with —
and other countries.  917-18.

Doputalxon of Sir. Eric Mieville to-

y tlm Glblnet System.

Vet off d.. Gol'd Shndnrd.
1868. T IR T
Popularising of cashew nits in
Furope and particularly in ' —.
3304.

Bale of quinine
countries.
Signing of
Trade . A;

in -~ and other

any _ Indo
hm qn.,,

ENcmsn zcont
t.rqdntm fmm — of”
puud Rail
nnﬂ dn‘ t;: eomp::t,»

ments.
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‘ENGLISH BOOK(S)—
Question re fixation of the value of
a shilling in Indian Currency for
the sale of — at the Wheeler's
. stalls on Railway Stations. 2626.

ENQUIRY (IES)—
Question re—

— into the condition of
finances. 1210-211.

— into the grievances of the em-
ployees of the Bengal and North

. Western Railway.

— into the workmg of Lhe Clove
Growers’ Association in Zanzibar
and reservation of Kenya High-
lands for Enropeans. T g

worlnng of the

3320.
Znnzihu 750,
ENQUIRY COMMISSION—

See “Commission(s)”.

ENQUIRY COMMITTEE—
See “Committee(s)".

railway

ENROLMENT—

" Question re — of qualified voters by
the lys(em in operation in Great
Britain, -25,

ENVELOPE(S)—

Question 7e inadequate gumming on
the flaps of ombosaed —. g

'mrsLAx s.u'r, MR. H. A. SATHAR

Question re—
Agitation in Ceylon against Indians
-~ " and “Malayalees. ' ' 2605-06.
Nmmntwn of ‘a Malayalee to the
Council and  appeintment
otia Malayalee officer to look
after the interests of Malayalees
m Ceylon. X

. ESTABLISHMENT—

_Question re— I

Incumbent of the Post of the

~ofia Dm!.y Director, — II, Railway
330

Post of ‘the !kpnty.gusﬂdt

Railway
Re-organisation of — work on the

East Indian Railway, ;, 1007-08.
“Transfer of certain industrial em-
o me of the Govarnmenb of
Prsu Cdcum, rom the

2617.

ESTABLISHMENT MANUAL— '

Question e preparation. of an — for
the Railway Department. 1615-17.

ETAWAH—
Question 7e' opening of & passage
direct to: the Dharmashala outside
— Railway Station. 90, 673-74.

!TBIOI'IA-‘Y
Question re—
Effect of the victory of Italy on the
Indians settled in —. 33840,
Part played by India in the meet-
ings of the Counecil or the
Assembly  of the Teague of
Nations after the conquest of —
by Ttaly. 494.95.

ETHIOPIAN TROOFS—

Question re communiqné issued by
the Royal Consul General for If,aly

about the ~~of  Dum

Bullets to —. 745-49.
EUROPE—

Motion for adjournment 7re Indian
owned shipping service  between
India and — 224245,

Question re—

Convict  settlements in — and
American.

Fopularising of cuimt nuts in —
:%%4 plrtwnln.rly in Enghnd.

Safeguarding of the interests of —
alone by the League of Nations.

T A¥EN

EUROPEAN(S)— R
Question re-—
Churches  establishéed by  certain

railways for the use of their —
and _ Anglo-Indian _ employees.
1493.94, -

Classification of — prisonars, 1906-
07. - P

: gy
Dutm um Mwean In

ance Factories.
Ewnomy effected by the ‘& t-

ment' of Indians in place 6f — in
the higher branches ~of . public
services. 1707-08.

Enquiry into the workin,
Clove

g of  the
Growers” Association in
and raaervatmn af
Ior —.
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- EUROFEAN (8)—contd.
Quéstion re—contd.
Reservation of the Kenya High-
lands for — and  position of
lndnna in foreign countries. 186-

kaonh for the education of the
girls - of — and  Anglo-Indian
cmployees  maintained by the
Bengal and North Wes(uu Rail

~  way. 3074,

Supersession of Indians by — on the
orth. Western  Railway.

04.

Use of the word, “Cooly" in respect
of - Indians and “Labour’ in res-
pect of — and Anglo-Indians.
100.

EUROPEAN FIRM(S)—
See “Firm(s)”.
EUROPEAN NATION(8)—
5 See ‘‘Nation(s)”.

EUROPEAN WAR—
‘Question re—
Indians sent overseas during f.he

Money from the Indian Excbaquer
spent over the last —,

x EVIDENCE—

Question re checks applied to verify
the — against the detenus. 1233.

4

EXAMINATION(S)—
Question re—
Age for — for recrmitment {o the
clerical cadre in  the . Postal

Departmental — held in 1822 for
the Government of India offices.
104849,

’ — by an expert of the financial
- O
— for X t

» Allahabad General = Fost

3322.23.

[ operators. ~ 3319,
3

e

EXAMINATION (S)—contd,

Question re—contd. = y
— for zecruitment of clenu in the

Delhi. 81818,
Ful]lhu given to the staff to sit
for the Goods Accounts — on {he
East Indian Railway.
Fees charged b}; the Pnbhe Survmv

3176 78. 5 A
Indian commissioned officers in the
Army  passing promotion — and

reported fit for promotion. 3306.
Marks for viva voce in the Indian
Civil Service —. 1766-67: £
Non-inclusion of Patna and nggﬁr
in the list of centres for .—
nppomtment to public services.
1046-4 7
Passing of the Goods Accounts —
by Goods Clerks at Howrah.

2633-34.
Periodical health and eye sight —
of the railway staff. ' 25083-94.
Frocedure for selection of candi-
dates for Public Servwe Com-

mission —.

Procedure on State Railways for
punishing or rs&ncmg the staff
from . - superior . to inferior
service on failure to pass an —.
78.80, 3371,

Refund  of fees of applicants not
admitted to competitive — of the
Public Service Commission. 3309.

Removal of TIndian = Philosophy
from the list of optional subjects
for the Indian Civil Service —.
1777-78, 27.

Routine mde — for recrnitment to
the Government of TIndia Secre-
tariat. 2-03,

Raules regarding the selection of
applicants ~ for admission to
Public Service Commission —.

'dehen candidates by the

“Public Bmdea ‘Commission for
admission to — for certain
services. 55.

Selection ~ of = candidates by the'
Public Servica Commission for
certain —.

Selection  of cnnd\dnus by the
Public Service Commission for the
Indian  Audit  and Am‘»
Service —. 330800, y

Station, Master’s — in the mda-
bad’ Division, Hast Indian Rail-
way. 82

Snmmening of and‘datea for viva

23 ‘ Public Service

. ﬂoﬂﬁh’iﬁn
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EXCAVATION—"
Question refal i s
b3 — reigners
A’!nwd“hh. L4 Y BT
—— work at Pldampnr 1041.

li‘xcmss FARES—
See “Fare(s)",
EXCHANGE—
Motion for adjournment re revision of
the Indian Currency and — policy.
266768, 2700-20.

3

EXCHEQUER—
Question 7e money from the Indian —
5 %t over, the last Enropem War.

EX( "
Demnnd for Excess Grant.- w&a
o
Um!ormlty in. Provingial — Ragnla
. tions, 415-16.

Varying — rules and regulations in
the different: Provinces, £85-96.

EXCISE, DUTY (IES)—
‘Question re import and — on coal
used by Railways, 2084-95.
Statement laid on the table re” pay-
‘ments from sugar — to sugar manu

facturing provinces. 11112,
EXCISE RULES— g

"See “Rula(s)"”. S

EXECUTIVE COUNC[L—
"Demand for Excess. Gunt. 5257

EXECUTIVE COUNQELLOB(S)——
Question Tee—
 Permission tn provmdnl — ttmd
for election. 2499-2500.
‘Political propaganda by ~— intend-
;’ég to contest the elections ' 2577-

EXECUTIVE OFFICEE(S)—
“Question 7¢ pay of the — debited to
the (‘mwnment Fund ‘of "Muttra.
+1:1008-09; j
EXEMPTTON—  yi
Questwn re = of mvml
from the mnecessity of " purchasin,
{platform ‘tickets. 676-77. B
EXHIBITION(S,‘

~Question ' ¢ — of - hdhn 1 ucts
in the Third Annual — of S
336-37.

EXODUS—

Question re Simla —. 35455, 743-44.

EXPENDITURE—

Question rev—
Effect of the separation of Burma
on the Defence —. 2051

Indll on De{sgne- sent to Icague

of Nations, etc. 449-50,

— incurred on Lee concession pas-
sages.  3369.

Income and — of each cantonment.
058-62.

.

Income and — of the Sales Pepart-
ment of the North Western Rail-
way. -70.

Steps taken to improve the Rdilway
Reveuuu:g and reduce the Railway

EXPENDITURE ON RETRENCHED
PERSONNEL "CHARGED  TO RE:
VENUE— S

Demand for Excess Grant. 3261.

EXPENSE(S)—
Question ré—

— incurred by Government on. cer-
fain" heads connected mﬂx Haj
Pilgrimage. 3060-51. .

— on troops sent from India to
Abyssinia dnnng '.he Italo-Abyssi-
nian War. 2454

Boductmn of staﬁ — and underh‘l’(

of civic amenities in the

Almora Cnnt.oument 1169

EXPERT(S}— . ., & _
Question re— r T
Appointment " of. a  foreign — to
advise Government on broadcast-
ing: 1043-44,
A I ent of an — £ Engl d
'.o consider the question of i -

ing the railway finances. am
Conelusions, arrived at in' the con-
ferenee of financial Simla.

: eﬁ«m Mmb:

~Foreign — invited to examine the
: Governmem ai India - un‘!—

ments.
nnd duhes ﬁ(ﬁa Tm-

Funcﬁons

!mpo;hhon o foreign — to

e the vuwu Degutmanu
th‘

sz- of the ﬁnan-
of the  Railways.

Vs
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«R EXPERT(S)—contd.
D Question re—contd. :
Petition from the Amritsar Com-
mercial Association to the Board
of Inland — for enquiry into the
. Indian Income-tax system. 441-

Research works carried out by the
Impenal Dairy —. 3134-365.

EXPLOSION (8)—

Ruestion re—
— at.the “Purn. ‘Workshop
North

: on the tern Railway,
| .. 17935, ,
— in a  colliery. at Sitarampur.
it Sflat S
EXPORT(8)—

Quution re— 9
. Di L — ocnp on the North
ans Railway. 3163.
- — of gold from Indja = since
England . went off the Gold
Standard. 1868.
-, — of raw cotton and ‘raw cobton
purchased by the United King-
dom and Japan. 586.
m monkeys from the Pro-
68 to'  Calcutta’ for — to
fomgn countries. 84,

EXPORT QUOTA(S)—
\ Question ¢ appliuhm for the grant
| of — of tea by the Tumpsng and
other States. 1614-15.

EXPRESS TRAIN(S)—
Question re—
Thtroduction of ‘mail and — on the
Rohilkund and Kumaon Rail-
| way. 3174,

Running of dining cars for Indians
on the 17 Up and 18 down —
between Hnwnh mrl sdnmpnr.

ot 1623~ [
o o :

nxmw@rroﬁ(?sj— v .

— of certain in a question

ges
pu® by Mr. Kabeer-ud-Din Ahmed.
2413,
Motion re — of certain  passages

the proceedings of the Legis-
hﬁ?e ‘Assembly. i

EXTENSION(S—
LJuestion re—

- < ==-of service granted h tha staff
of the Ineome&ﬁ Department at

07
~-~—llncﬁoui to the Enfnﬂmo{
Cantonment

EXTENSION (8)—contd.
Question re—contd.
Grant of — to some of the Superin-
tendeuu in_the Posts and Tele-

graphs. Ihmf.ornw 2738.

Grant of .~ to superannuated per-
8ODS _an re-appointment . of
retired servants.

251214,

Permanem — of the salt conces-
sions to the North Vizagapatam
District. 1467,

EXTERNMENT—
Me from H E. the Vicamy and

G. the

mouon of Mr. —b?ohm Lal &heun

regarding the — of Mr. M.

Masani from the Punjab. 631,

Monnm for adjournment re — of Mr.
R. Masani ffom the Punjab.
606, 693.
Question re—

— of Indians outside India or not
permitted to return to India for
political reasons. 858,

— of Mr. VI V¥, Giri by the
Pondicherry - Government. - 250.
~ of one Mr. M. Samiullah from
the' Delhi Province. 2956-57.

EXTERNMENT ORDER(Sj—

Question 7¢ — on one Mr. Ratna
Prakash, a member of the = Delhi
Proyincial Congress  Committee.
1994-95.

See "also under “‘Order(s)”.

EXTORTION—

Question re remission of sentence
passed on the accused in the
Coimbatore — Case. N

EXTRA-DEPARTMENTAL BRANCH
POSTMASTERS—

See “Postmaster(s)”.
| EXTRA DEPARTMENTAL ~POST
‘ OFFICES— AP

Question z¢, —. 3326-21. o

EXTRA-DEPARTMENTAL'

POSTMASTERS—
See ‘‘Postmasters(s)’”.

SUB-

EXTRACT(S)~ : 0%
Q“EQ&B!I 73_ : EEV S T, SETT 4
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EYE-SLIGHT— -« - FAIR(S)—czmtd
Question re— \ Qule;tmn re—dc?nld s
otor and. lorry: traffic compehhon
Empl discharged from ' the S i

dlm Railway on account
of defechve —. -95.

= fest of workers. 2596.

Perlod]ml — tests of the employees
in the mechanical workshop of
the old Oudh and Rohilkhand
Railway. 2506.

Periodical health and — enmmn-
tions of the railway sf

9,
Recommendations of the Royal
|- Commission on Labour regarding
gg;lsodml -~ test of  workers.

FACILITY(IES)—

Question re—

Additional - postal — prowded for
rural areas. 20818

Certain — provided to the convicts
sent to the Andamans. 985-
enial of — to Indians in Addis
Ababa. 264-65,

— for the travelling public on the
East Indian Railway. 3125.

— for treatment of detenu Aloke-
nath Chakravarti. 61

— given to the staff to sit for the

Accounts Examination on

the East Indian Railway. 40-41.

Wg;gts of — of study for detenus.

FACTORY (IES)—
Question re—
hl)iﬁt“incﬁon between Indians and

ropeans in Ordnance. T74.
Strike in the Bangalore Tobacco

Strikes in —. 1858,

FACTORIES (AMENDMENT) BILL—
See “Bill(s)".

FAIR(S)—
Question re—

Collision of trains on the occasion
of the Kurukshetra —. 1128-29.
Kardxlup. experienced by pilgrims
at Rajgir — on account of sus-
Bnnon of ths BxhuBnkhhargnr
171517 =

sion of . the Kurukshetra —.

Passengers who attended . the,
Kurukshetra —. 1127-28,

FAKIR(S)—

Question re—

Free journeys enjoyed by beggars
and sadhus on State Railways.
1680-81. )

Non-prosecution _of sadhus, — and
beggars travelling ‘without tickets
({;8 the East Indian Railways.

FAMILY MEDICINE—
Question re revised edition of the
re's, —. 2663-54.

FAMINE RIDEN AREA(S)—
Question re relief . given to _the
ggaunu of ‘Bengal in the —, 1604-

FAMINE-STRIKEN AREA(S)—
Question re—

Grant of concession rate for trans-
port of fodder by rail into — in
the Bombay Presidency. rm

Railway concession for transport of
fodder to the — in Guzerat and
Maharashtra, 2943,

Railway concession for transport of -

food and fodder to the — .in the
Jhalod Taluka and Pachmahal

sﬁmtvm of in the
in Bengal, 2436.

—in
FAN(S)—

Question re provision of — in the
third and mtonn&c.l.mbe class com-
partment of te Railways.
983-84.

FARE(S)— 2

Question re— . :

Effect on the_ gs of Railways

of muulhg ‘— and freight.
1915,

Intermediate class — on the East
Indian Railway. 1700-01.

Rates of passenger — and goods
freight on lndmn md Japanese
Railways.

Vi
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FARE(S)—contd.
Question re—contd.
Reduction of — between

and Delhi and dlng up of |
the Grand Trunk ,ﬁu &&
39.

_Reduction of ‘third dus — behvoen
Bezwada nnd Masuli;
the  Madra and
Mahratta Rnil“av

Reductlon of third class — - on f-he

anp
1117-18.
Reservation of four first class berths
on payment of one — on rail-
ways, "N : N

mnzwn:_:. -_mm(ms)_

jon 7¢ ~— to be given to the
Assistant Superintendent, Howrah
Goods.  1024-25.

FARM(S)—

Quemon re purchase of Sindhi cattle
Bangalore — and issue of

!mdhx ulls.
mzmrm PIRACHA, KHAN
BAHADUR, SHAIKH—

Question re—

Allotment of quarters mnear Gol
Market, New Delhi, to non-
mxgntory staff. 294344,

of the i ts of

Mnulun In!pecf.urn in the Crew

Depnrtzlnent Eastern Bengal Rail-
6.

way.
Money Circulating Scheme started
by certain s, 2828.
uslim refreshment rooms at cer-

tain railway stations. 2828-29.
Recrnitment of more Indians to the
Indian Medical Service. g
Recruitment of Muslims in the
~ Indian Medical Service. 2827.
Refusal “to permit Shaikh Abdulla
Kufi, ‘a wellknown Muadllim,

from entering India. 3371.
Belection of candidates hy ' ‘the
Public  Service Commission - for
issi to e for
certain services. 3354-55.

FAZLI-HUSAIN, KHAN BAHADUR
MIAN SIR—

Expreumns of regret on the death(s)
of Sir_ M.  Ramachan Rao
and Mr W. 8. Lamb. 105-00.

FEDERATION—

Question re—

Communication  of official ~ docu-
ments or information by a Gov-
ernment servant to his service
‘Association, Union or —. 3335,

Inauguration of —. 334, 2503.

Instruments of accession ior Indian
States to join the —. 161.65.

Jommg of Railway Unions _and

Railway employées. 3186.

Prohnb{ dn',e of the Inauguration
ofad,

i

FEE(S)—

Question re—

~— charged by the Public Samoi
Commission for competitive exa-
minations. 3176-78.

— for certificate of posting.. 1859.

Refund of — of applicants not
admitted to competitive examina-
tion of the Public Service Com-
sion.

FEEDER ROAD(S)—

e ‘‘Road(s)”.
FEMALE(S)—
Quemon re protection of the hl:;im:‘r
using  passenger
Maudnbnd 2840-41. .

FEMALE COMPARTMENT(S)—-
See “‘Compartment(s)”.
FEMALE PASSENGER(S)—
See ‘‘Passenger(s)’”.
FENCING (8}—

Qeutsion re improvements made in
railway — of small stations to
check ticketless travelling. 1685—86.

FEROZEPORE—

Question re representation made on
behalf  of ‘the Brahmins = of the
United Provmcea by the Brahmin
Sabha, 2950.

FESTIVAL(S)—

Question re grant. . of holidays. to
goods and parcel clerks on import-
ant Indian — days. 91.92.

FIELD WORK—

Qﬂaﬁun re trai of Indians in —
3 Arch:l’;gxed Department.

s
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FLJI—
Question re—
ﬂ"rnlsll!hlu for Indians in —. 2004-
Indic in — and sub of

nomination for election. 254-56.

Population of — and  communal
representation in the — Legisla-
tive Council. 2068-69.

FITTING(S)=

‘Question re purchase of new — for
the motor trollies by the East
Indian Railway. 1017-18.

FILM(S)—

Question re—
Books, periodiclli and — prohibited
from entering India.

— 'books and other pnbkaﬁem in
foreign countries calculated to
lower India in the eyes of the
world. 91

FINANCE(S)—

Quesbion re—
Ap of a C itt
enqmre into the —. 401-92.

imtment of an. expert from
mhnd to consider the question
of improving the

luqmry into the condition of rail-

railway —.

way —. 121011,

Improvement of — and reduction
in the deficit in the railway
finance. 270-

71,

Letter entitled “Railway — and
Rail-Road Competition’ published
in the Hindu. 483-95.

Placing of railways — on s proper

] footing. 984-85.
Question of the Railway —. 173.
FINANCE DEPARTMENT—

Question re books forfeited under a
certain notification of the —. 674.

FINANCE MEMBER—

Question re—

Interview of Sir Sikandar EQ t
Khan, Deputy Governor of the
.}Zouerve Bank, with the —. 2008-

Post of the Private Secretary to

Views of the — on industrialisation
by a protective policy. 427-29.

FINANCIAL ADJUSTMENT-—
Question re report of the fphuhon
Committee on — between India and
Burma. 3357.

FINANCIAL ADVISER—

Qnuhon re appointment to the Post
of the — at Army Headquarters.
355-56.

FINANCIAL COMMISSIONER—
Question re contemplated appointment

of a European . as — of Railways.
356-58.

FINANCIAL ENQUIRY(IES)—

Question re - special lificati -of
Sir Otto Heimeyer for conducting
the — in India.

FINANCIAL EXPERT(S)—
See “Expert(s)".
FINANCIAL POSITION—

Question re—

Examination: by an expert of the
— of the Railways. 737-38.

— of the Railways. 178-80.

FINANCIAL SETTLEMENT—
Question re—

Recommendations . of = the Amery
Tribunal in respect of the Indo-
Burma —. 15.

Report. _of the Committee on —
between Burma and - the Shan

FINANCIAL TRIBUNAL— ..
Question re dations of the
Indo-Burma ~—. '1222.
FIRE(S)—
Question re—
— in certain parts of Delhi. WI.
for prevention of —= in
coal mines. 583, ’
FIRE PARADES—
See: “Parade(s)".
FIREMAN(MEN )—
Question re—
Discharge of cerfain — and shunters
on the Eastern Bengal Railway.

3363,
School established at Caleutta to
train —, shunters and

-

h
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: “,{Q FIRM(S)— :

Question 7e—
Engineering i hbrimﬁng and
steel ducts  in

India. 94.
o —— manufacturing pig iron in India.
Honey Circulating Scheme  started
by certain —.

Monopoly for the supply of paints
en]nl)):’vﬂ by certain —. 2327-28.
e Preferential treatment shown to a
European — in the matter of
testing of paints. 2834-35.
Refusal by the Indian Railways to
aeeepe lack paint of a certain
2736-31.

Tost of samples of readymixed red
oxlde 2'F‘%.mu submitted by certain

_BIRST CLASS—
Question re reservation of four —
berths on payment of one fare on
railways. 2160-61.

FIRST CLASS COMPARTMENT(S)—
See ‘‘Compartment(s)”.

~FIRST DIVISION(S)—
" “Question re—

Clerks in the Goyernment of India
Secretariat. qualified” for — and
second division not yet provided
in_ those divisions,

Men qualified -for — and - second
divisions awaiting  appointment
in Government of India Offices
and recruitments made in the
F]"';:‘Rn and Political Department

FISCAL REFORM—

Queu.wn re ~— State help for indus-
| «trigs ~and  development of the
resources of the country. -

FIVE-YEAR PROGRAMME—
(@uestion re — of broadcasting. 761,
FLAP(S)—

Question 7e  inadequate  gumming
on the — of embossed envelopes
FLOOD(8)—

Question re == in Bihar. 3156.
FLYING—
Question re landing grounds, aero-

dromes and runways made And air
gom fitted out for night —. 1856-

FLYING CLUB{S)—

Question 7¢ help to private — in

India. . 2503-04.

FODDER—
Question re—

Adequate xmply of — and grazing
grounds. roye-
ment of hvufo«k in a ﬂnp
manner. 755-57.

Grant. of concession rate for trans-
port of — by rail into famine-
stricken areas in the Bombay
Premdency 17925f

port of
= to the famine-stricken areas
i and  Mahr
2943,
Railway ion for t of
food and — to the famine-

stricken areas in the Jhalod
Taluka and Panchmahal District.
2943.

FOOD—
Question re—

Arrangements for the supply of —
in the Howrah and Dinapors
Divisions. 843.

Railway concession for transport of
— and  fodder to the famine-
stricken areas in the Jhalod
;:lsﬂk& and Pachmahal District.

FOOD-STUFF8—

Question re differentiation made by
vendors of — at Railway Stations.
2157-59.

FOOT OVERBRIDGE—
See *‘Overbridge(s)’".

FOOT PEON(S)—
See “Peon(s)”.

FOOTBALL GROUND—

Motion for Adjournment re. control
of the soldiers on the — aé
Annandale. 218991, 2224-33.

FORCED LABOUR—

Question 7¢ implementing of the con-
vention on —. 262223,
See also under “Labour”. ™

FORECAST(S)—
Question re non-mﬁy of accurate —
of thhea by Railway Board
pmntl and varnishes

a2
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FOREIGN AND ~POLITICAL DE-

PARTMENT—

Question re men qualified for first
and second divisions awaiting
appointment in Government of India
Offices and recruitments made. in
the —. 3152.

FOREIGN COUNTRY (IES)—

Question re—

qupomtment of Indian Consuls and
Commissioners in —. 265
% Appou:tmant Commis-
sioners in —.
Films, books and_other publications
in — calculated to lower India
in_the eyes of the world. - 91
See also under "Conntry(xu)

e .

' FOREIGN EXPERT(S)—

Question 7e appointment of a — to
advue Government on broadcast-

of Trade
744,

1043-44.
Sce alm under ‘‘Expert(s)”.

FOREIGN GOODS—
See “Goods™.

FOREIGN GOVERNMENT(S)—
See "“Government(s)'’.

FOREIGN LIQUOR—
~ See ‘“Liquor(s)”.

FOREIGN MUNICIPALITY(ITES)—
See "Mmuclpahty(lel P
FOREIGN TRADE—
8ee “Trade’.

FOREIGNER(S)—

Question 7e archmological

by — in India. 1039-40,

FOREMAN (MEN)—
Question re—

House rent paid by — and Assist-
anb — on the Rohilkund and
Kumaon Railway. 3204
Staff with dafect)vs vision employed
as drivers and Assistant Loco.
35' etc., on State Railways. 26

excavation

FOREST AREA(S)—-
Queitron re licences for guns to culti-

*vators in — in Chhota ngprur and
Bihar. 3069-70.

FOREST SERVICE—

Question re discharge of Provinciak
— Officers by the Punjab, Govern-
ment on compensation . pension.
3206-97.

FORFEITURE—

Question re—
— of amount undes sections 93 and
glﬂzot the Tndian Railways Act.
4

—— of books under a certain notifi*
cation 'of the Finance Depart-
ment. " 674-75, ~ us

FORM ‘OF CERTIFICATE—
See ““Certificate(s)”.

FORM SUPPLIER(S)—

Question re placing of the — of the
Postal Stock Depot in superior
FORT zonmxm S ,
Question re abolition of the M‘liuy
Control of the — in Delhi. 915.

FRANCE—

Question re alleged monetary agree-
ment  between England, — and
America. 3321-22.

FRANCHISE— =
Quution re—

Curtailment of the existing — by
(ilg!m Delhi Municipal Committee.

— for Indians in Fiji.
FRANKS, MR.—

Question re—

2004-06.

Appointment of, — Editor of
’:ﬁe Indion Lufmerjb‘ 93,
Present  position held by —, for-

merly - News Editor in the Delhi

Broadeasting  Station, 1473,
FRAUD(S)=
Question re—
— cases in respect of the. ilmdz

:f joint stock companies. 1690-
7

—— in ‘the’ supply of coal to the

Loco. Department in Bareilly
City. 3175. 1
Losses sustained by Government

t.hromzh — or negligence on the
East Indian Railway. 1028.29.
Questions of — in connection with
Railway tickets: 3
FREE PASS(ES)—
See ““Pass(es)”’.
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FREE PASS RULES—
See ““Rule(s)". Y

n;‘;nogm |

FREEDOM—
Motion for adjournment re — of in-
dividual ~members of Government
e {o express personal opinions. 1155-
61.
FREELANDGANJ—
uestion e vsrnzculu schools in tﬁé
gBm way X District
Panchm .
mnﬂ'm—
Ques Tey—

ffect on tho a carnings of - Raijl-

ways. of increasing fares and ..

1915,
Proposal te increase .— on. coffee,
Ratex and rubber. 1228 i«

tes of passenger fares an

— on IExdmn g:;d Japanese %.nl
5 myn $84.

n of — on yarn on the
Sonl.h Ind.mn Railway. 3353-34.

FRENCH POSSESSION(S)—

Question rc megotiations  regarding
the cession of the — in India.
122223

FRESH FRUIT(S}—

Question re delivery of parcels con-

taining —. 822-23.
FRIDAY PRAYER—

Question 7¢ Hom- D Cir-
:mhr re the — 106.

Motion for adjournment re alleged
— of imotions of md]unmmm
1243:44.

FRONTIER(S)—

Article entitled “On the —" pub-
d in the Statesman. 5&
] wg of the' Mohmand

“FRONTIER »m«mmﬂmﬂ_

Question re nnte entitled “—'" pub-
lished in ho “Statesman. 2000-0L.

> FRUIT(S)—— SAr

Question re delivi ea of pnre’a‘k con-
taining —. ) AR %

FUNCTION(S)—

Question re ~— and duties of '.he‘
Imperial Durv Experh 313233

FUND(S)—

Question re— 3
Allotment ‘made for '.be Bﬂ@vm-
Arambagh Road from the Road

Development: ~ 2340-41. ==/
qudmaumrupectof the — of
joint stock comparies. 1699-1700.
King George Memorial —. 2071-72.
_Pay of the Executive Officer debited
to the Cantonment, — of Mutbra.

Stnd mb—unaeimo; rts.
et e B

Statement laid on the table nhowmg
the objects ‘on which the Aviation
share’ of the Petrol Tix — was
expended during 1935-36. 110-11.

FUNIAMENTAL RULES—
See. “Raule(s)".

i

FUZLUL HUQ, MR. A. Ro=

Resolution 7¢ mterferencc from p;nblic
servants in the ensuing  elections.
2674.76.

GADGIL, MR. N. V.—

Arya Marriage Validation “Bill—
Motion to consider. 1646, 1653.
Consideration of clauses.

2051, 2784, 2787, 2796,

Cantonments (Amendment) Bill—
Motion to consider. 487-89, 522-25.
Consideration of clauses. 538, 547,

1563, 1564, 1565.

Code of Civil Pmcadure (Amenamenc)

Conmdemﬁon of’ chnm sos&m
3092.

Indian Motor anil:ku rAmmment)
Bill—

Motion to refer to Select Committee
and to ¢irculate, 400, 12,
Indian Railways 1Amendmem,) Bill—
Motion to refer to Select Committee

and to circulate. 215, 216,
Indian Tea, Cesg (Amendmmﬁ “Bill—
Consideration ‘of 3%

Kdm-lk.
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GADGIL, MR. N. V.—contd.

Question re—

Allegations against a Police Sub-
Inspector at the Moradabad
Hindu Refreshment Room: 2819,

Ar;au;s in Nazul revenue in Delhi.

17.

Assessnient of annual value of pro-
perty in ‘the Nasirabad 'Canton-
ment. 1713. 3

Cantonments in British India and
‘their respective stations. 1681-97.

Change in the nomenclature of the
Poona Baugalore Mails. 1709-11.

Circular re support to shipping
companies, 446,

Destitutes treated at the Jnhbﬂpofe

Riteny "G 1

Duty and inncuvn ‘of the pohu
force on railway  stations.
16.

Employment  of the
cadets as officers.
Enhancement of water tax in the
Nasirabad Cantonment. 1713,
Grant ‘of concession rate for traps-
port of fodder Ly rail into famine-
stricken aveas in the Bombay Pre-

sidency. 1793,

Grant of livery allowances to the
duftaries in the Government of
India Offices. 3359-60,

Lands owned by private proprietors
in_cantonments. 1699,

Promotion of Sub-Assistant. Sm'
geons of the Indian Medical De.
partment, 1711-12,

Rate chorged for water supply in
the Nasirabad Cantonment, 1712

Ref\md of the amount paid by the

Nasirabad Cantonment. Board for
the supply of water. 1712.

Reserve  clerks in the Jalpaiguri
Postal Division.

Rules for suing Government for
breach of trust in respect to ser:
vice conditions, ete. 2816-17.

Sadar Bazars in Cantonments. 1609.

Sale of lignors before and after the
licensed hour in Delhi. 2817-18.

.. Separation of the Deolali Canton-
ment Bazar from the Cantonment
Area. 1763,

Supersession of the Bnildmg Cm
mittee of the Nasirabad Canton:
ment. 1714,

ly of cotton lxvsrm to duftaries
in the ' Government of  India
Offices., 3360: - :

Taxes  levied by the Dehn Dun

menment on - the tu;u

ul oerhm vilhges i

“Dufferin’
3300.

GADGIL, MR. N. V.—contd.

Question re—contd.

Transfer of the .. Bangalore Hubli
Section of the Madras and South-
ern  Mahratta - Railway to the
Mysore Government. 1708.

Use of refreshment rooms on State

* Railways by police officials.” 2818-

Wnar nupply in c;m.omnan

Quaatum (Supplementary) re—
Agreement between His Majesty's
Government . and His  Exalted
Highness the Nizam about Berar
referred to in section 47 of the
Government of India Act, 1935.
1002

-04.
A ment. of the Cabinet Secre-
1998.

rArﬁelh entitled  “Borrowing
Local Bodies" publnhad in &h&
‘Indian Finanee. 2488, SiEy

Bhonsla School of Military Training.
1613.

Books forfeited under a certain
netification of the Finance Depart-
ment. 674-75.

Collection and utilisation of public
subscriptions. ' 657-58.

Contracts of ageney for purchase of
grains: for. Military and the man-
agement of Grain  Depots — at.
cerfain places. 2619,

Financial position of the Railways.

179, 180,
Tndia's withdrawal from the mem-

be“rfh‘lp of tho‘iugue of Nanonn.

Tnstruments of accession !or Indmn :

States to  join the Federation.
165.

Loans taken by the Indian States
from the British Government.
768-70

‘Nonrappomtment of an Indian as
Deputy Agent of the South Tidian
Railway. 819-22.

Orgmtsutlou of publie works in con-

. nection with- the relief of un-

acing n} proscribed books in the
“library of the Legislative Assem-
bly. 1776.

P'f:éfﬁ"" to the handloom industry.

Rates of edibles in Tndian rvefresh-

ment rooms on the East Indlm

Railway. 1620, 1621, - ©:

Recommendations. .. of the .. mqu ;
Agriculture | given

Commission
effect to.
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GADGIL, MR. N. V.—concld.

Question  (Supplementazy) - re—concld
Report of the Sapra Committee on
unemployment. 36.

made by the prl
gun of the Cellular Jail.

Retrenchment on reilways. 1800.

Trained cadets of the ‘‘Dufferin”.
1484.
Unemployment, problem. 1000-02.

Want of a raised plaform on the
branch  line between Chichoki
Malian via Jaranwala on the North
Western Railway. 1487

Resolution 7¢ indebtedness of agri-

‘culturists. 1810.

GALLERY PASS(ES)—

See *‘Pass(es)’.

GAMBLING—

Question re—
Satta — in Ajmer. 3339-40,
Bhyplge of carnivals used for —.

GAME(S)—
Question re out-door — allowed to
prisoners in the Cellular Jail. 997.

GANDAK RIVER—

Question re provision of a bridge over
the — at Saidpur Ghat near Pusa.
3054,

GANDHI, MR.—

Motion for adjournment re prolubﬂ.mn
“of the printing of pictures of —
oﬂuu, ete., on cards and coverl

Quuhon re—
o Permission to — to visit Mr, Subhash
Chandra Bose.
Refusal by the Post Ofﬁce to deliver
a. posteard containing —'s picture.
T 915-16.

abrail

GANDHI, MR. M. P.—

Question 7e statems on al
of the IndoJ:p:?eu t&; g2

e agree-
ment- by —,
GARAGE(S)—
Question re provision of — and

ete., for non-| gumad )hl on
lewnys

ate

GARDEN(S)—
Question re clearing away of &
— for the construction of quarters
for the menial staff of the Saharan-
pur Remount Depbt. 2088-89.
GARHA (JUBBULPORE)—
Question re assault on the inhabitants

of a village mear — hy
soldiers. 2168.

GARHI KHAIRO—
Question re extension of the preunt
railway line to Jacobabad via — i
Sind. 1481

GARHMUKTESAR—

Question re arrangement for melas at
Hardwar, — and Roorkee on the
East Indian Railway. 2840.

GAS BOMB(8)—

See ‘‘Bomb(s)"’.

GAYA—

Question 7e damages done to Railway
lines in the districts of — and
Patna. 1559-61.

GAZETTE(S)—

Question re — published by Railway
Administrations, 3140,

GAZETTED MUSLIM OFFICERS—
See ‘“‘Officer(s)”.

GAZETTED OFFICER(S)—
Question re—
Promotions of the relatives of — on
the East Indian Railway. 1037-38.
Use of office requisites for the
benefit - of the — on the East
JIndisn, Railway. 1025-27,
GAZETTED POSTS—
-See ““Post(s)"”,

GAZETTED - RAILWAY EMPLOY-
EES—
See “Employee(s)’".

GAZETTED RAILWAY SERY ICE—
Q

of
mthoswrypmumﬂh-m

GAZETTED EANK— “‘f
. Question re — for the four B
mastery of the East Indlln
Indnlrl' High ' Schools. w"?

e
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GAZETTED STAFF(S)—
See “‘Stafi(s)”.
GENERAL  CLAUSES
MENT) BILL—
See “Bill(s)"

(AMEND-

GENERAL POST OFFICE(S)—
See “‘Post Office(s)". ;

GENEVA CONVENTION

MENTING BILL—
See ““Bill(s)"".

IMPLE-

GEOLOGICAL SURVEY_ ' * 5
“Demand for Fxcess Grant. 3259,

GHAZIPUR— -
Question Te—
Employment, of muslim clerks in the
Opium Agent’s Office —. 344-46.
Low percentage of Muslims in the
Opium  Agent's Office, —. .
Reduction of Muslim clerks in the
Opium Agent's Office, —. 346-49.
Strength of clerks in_ the ‘Opinm
Agent’s Office, —. 343,

GHEE— »

Question re— : A
Adulteration in milk and —. 3162.
Importation _ of vegetable — into

India. 1607~ 3

GHIASUDDIN, MR. M.—

Durgah Khawaja Saheb Bill—
Consideration of clauses. 3381
Motion to pass. 2404-05.

Expressions of regret on the deaths

of—

Khan Bahadur Mian Sir  Fazld-
Husain Sir M. Ramachandra' Rao
and Mr. W. 8. Lamb. 107.

Questionn  7¢ recruitment ! of “'more

Tndiens to the Indian  Medical

Service. 1703-04.

GHOSE, ME. SATLENDRA NATH—

Question re. restrictions on the move-

ment of —, a Political exile in the
United States. 3207

HOSH, NABA JIBAN—

Mlofiar for Highrggot

GHULAM BHIK NAIRANG, SYED—,
Arya Marriage Validation Bill—
Consideration of clauses. 280306,

Durgah Khawaja Saheb Bill—
Motion “to consider. ' 3285-87.
“Motion to pass. 3401-03.

Question re death of one Zamir Ahmad
by a train at the Devi Nagar eros-
‘8l “near’ C igarh ~ Railway
Station. 678. b

GHUZNAVI, SIR: ABDUL HALIM—
Expressions of regret on ' the deaths

of—

Khan Bahadur Mian Sir . Fazli-
Husain, Sir M. Ramachandra
Rao and Mr, W..§. Lamb. 108-

Indian Companies (Amendment) Bill—
Motion to pass. 257273, .

Indian Railways (Amendment) Bill—"
Motion to refer to Select Committee

and. to circulate. 196-99.

Motion for adjournment re reduction
of the duty on British  textiles
without consulting the Legislative
Assembly. 307-10.

Question (Supplementary) re initialling
of the notes on research made by
readers by the  Librarian of the
Imperial Library. -64,

Resolution re interference from public
servants in the ensuing eldctions.

, 2685-88.

GIDNEY, LIEUT.-COLONEL SIR
HENRY— . ;

Question re—
Grant of rickshaw allowance to the
Members  of - the  Legislative
Assembly in Simla. 2337-38.
Promotions and demotions of electri-
cians and chargemen, etc., on the
%raat Indian Peninsula Rail'wnx.

LSt TRED

GIRDAWAR QANUNGO—
Question re appointment of & — as
g/(zggmger of the Court of Wards.

GIRI, MR. V. V.— T adf ¥
Chittagong Port”(Amendment) Bill—
Motion to comsider. 3043,
Indian Companies (Amendment) Bill—
Consideration of — :

iy 50 %
e s %
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GIRI, MR. V. V.—éontd. 1

Indian Bnlwaya (Aqumenp —
"/ Mommw fer to W
and

‘“émm"*am gzs?

Question re—
Construction of hydrants supplying
e drinking water or urinals ‘and
latrines by the roadside m New
Delhi. ' 90.

4 Expenditura incurred on m eonm
* sion passages. 3369.
o o tha Nori Weston: Bat
0p on X s
179495

way.
Ex!atnmem. oftaun 'Dy the 'Pondi-
cherry ‘Government. 250,
Grant to  the Marine  Club of
“Ensi Caleatta. 3368,
Tmplementing of the convention on
forced ‘ITabour. 262223

Ld]soul lam. in iarcc in ““India.
of a’ passage’ Muct to the
mm-ﬁndm\n “outside Etawah Rail-

way Station. "90."
i '&rving: axpected by mgoodnm of

Smke m"‘“ie Buhw Nagpur Rail-

WZF(‘)VI ‘Workshops at xhncgpnr

Sllnduy‘FPP\ Fund at ‘the “major
3368.

anﬁon lﬂnpp]emen(.ny) re—

S Action taken on the Resolution re

of locomotives in

Allegations ngnlmt the staff at the
Kamalasagar  Station = on . the
Eastern Bengnl Railway. 263.

Allegations against_the ﬂaﬂ of the

L and Kumm Railway.

P :
Dismissal of cerfain scavengers at
Waltair by the Bengal Nagpur
Rgilway. 1770,
Extension of the Indian Trade
Union Act to the Bangalore Can-
tonment. 2986,

Health of Mr. Subhash Chandra
..2307,

. ,rmo
v‘nﬂl I‘lhgmtralea deal-
ing &
hnﬂ on m %. Ly
dian dalsx-t-ozh to- London m
with 2 )

Y WAmemﬁ 2173.'

w Leav:,;uus, ete., of the ‘n'fnﬁ on

i engal orth  Western
Railway. zss?‘assv 2858, ..

GIRI, MR. V. V.—ancld; i

| Quenmn (Snpplementnry) ertd

Iaternational
regarding

<t forced | . 2076. :
Retrenchment, on Railways.  928.
Visit. of © 8ir: M . Yamin
Khan and Reizada Hans .Raj to
the Andamans. 3071,
Trade Disputes (Amendment)  Bill—
Motion to circulate. 311520, 3121

GIRL(S)—
Qnesuon u_. _
Aﬂagya kidu n;,pp of A
in_ Peshawar. 5 ’r
Ansault on .3 — ln 18
Ujjain Passenger Train.
Schools for the education of the —

of European and  Anglo-Tndian
the

employees  maintained © by
Bengal and North Western Rail-
way. 3074, "
GLASS INDUSTRY—
Queshon re— 3

Protection to i.he —. ~1463-64.
GLOU(‘ESTERSHIRE REGIMENT—

Question re allegations: against certain
British soldiers of the — in Madras:

105

GOL MARKET—
Question re allotment’ of quarters near
Ne:

o w hi, to non-migratory
staff. 2043-44.
GOLAGHAT—

Question re—
3 D‘ormueu of - Jamuguri  Reserve

area in —,

Transfer of Burqntblt‘ “Mauza in
the — sub-division in  Assam to
the Mikir Hill Traets. 98.

GOLAM SATTAR =
Motion for adjournment re murder
Siraj

mml guard — on a -
gonj train between Ranaghat and
1 {Chuada nn;:ﬂ!rn Ea

OLDr it
Qnesticn re — ntported from Indu

7 ﬁoEmﬂdewnm.olf.gh\oq Stand-




96 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

GOLD STANDARD—
Question re— T
2 Anwehmun of abnormally increas-
ed imports of sugar from Java
due to Holland's departure from
the —. 2409.
Gold exported from India since
Englnnd went off the —:

GOODS—
Question re—

Mis-declaration of — on the East
Indian Railway. 1027-28.

Negotiations between the Govern-
ment of India and the Kathiawar
States to regulate the import of
foreign —. 2410-13.

Rates of passenger fares and —
freight on Indian and Japanese
Railways. 984.

GOODS ACCOUNTS  EXAMINA-
TION—

Question re—

Facilities given to the staff to sit
for the — on the East Indian
Railway. 4041,

Passing of the — by Gwd. Clerks
at Howrah. 2633-34

GOODS CLERKS—
See “Clerk(s)".

GOODS DUTIES—

Question re removal of restrictions on
the markers on the North Western
Railway for training in —.

GOODS SHED(S)—
Question re—

Applications  invited for  storage
accommodation at, the Howrsh —.
49.

Forwardlnq agents at the Howrah
2635.

Rnervu.um of one bag of No. 4
shed within the Howrah —. 1008,

G00DS WAGONS—
See ‘“Wagon(s)"".

GOUNDER, RATNASABHAPATHI—
Question re—
Case of one — of the Connha.bn
* ¢ Dristrict. 113641
“Remission of sentence of 'one — of
the Coimbatore Distriet. 2319-27.

GOVERNMENT(8)—
Motion for adjournment re—

Freedom of individual Members of
—"to express personal opinions.
1155-61.

—'s_breach of promise. 378-8l.

Interference by the — of the United
Provinces with the Sunni Muslims

. of Lucknow. . 604-05.

Question 7 & -
Aemphnu used by —. 2516-17.
Attitude of the — of the Union of

South Africa with regard to the
issue of licences to Indians. 656-
51.

Consultation with — d in
the Ottawa Trade Agreement re
their continuation. 738-39.

Ecclesiastical - Department of —.

1 2825-27.
F\mmonl of the unofficial advisers
in connection with the Indo-
Brmd\ Trade mumn 2849-

—'s Loan Policy, 686-3&

e

Importation of foreign experts to-

examine the various Departments:
of —, -600.

Tosses  sustained by — through
fraud or mnegligence on the East
Indian Railway. 1028-29.

Raising of public loans by certaim
foreign  municipalities and —.
2740-41. >

Rules for suing — for breach of
trust in respect to service condi-
tions, ete. 2816-17.

Speeches. made by -Members. of —
against the accepted policy of —.
1062-63.

Speeches of Members of == against
the policy of the — im their
personal capacity. 2944-45.

Taxation proposals of provincial —
and Coal Cess in Bihar, 1133.34.

GOVERNMENT BUILDINGS—
See “Biiilding(s)”. 5

GOVERNMENT O@TTAGE INDUS-
TRIES INSTITUTE-—

Question re —, Delhi. 504-05.
GOVERNMENT DEPOSIT(S)—

See “Deposit(s)".
GOVERNMENT, ORDERS—

Questmn re retrenchment in the Rung-

‘pur_Postal Division in” di d of
the ——M%M o v gl
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GOVERNMENT OF INDIA—

Motion for adjournment re—

Alleged agtive acquiescence of the

¢ the recent political activities
of Sir Sikandar Hayat Khan, a
Deputy Governor of the Reserve
Bank of India. 364.

Failure of the — to secure secrecy
of ballot in the Punjab as recom-
mended by the Assembly. 2773.

Withdrawal of fhe — {rom the
League of Nations. 189-90.

Question re—
Changes to mheed in the —
from the 1st April, 1937, 765-66
Clerks in the — Secretariat qualified
for first and second divisions not
m provided in those divisions.

Confidential reports on the work of
the staff maintained in  the —
Offices.  1032-33.

Departmental examination held in
mz for ﬂxef——- nﬁoea 1048-49.

recr of
clerks in the —— Secretariat and
attached offices. 3374-77.

Expenditure incurred by the — on
Delegates sent to  League of
Nations, ete, 449-50.

Foreign experts invited to examine
the — Departments, 112831,
Grant of livery allowaunces to = the
duftaries in the — Offices. 3359

60.

Holiday ~ for Baisakhi in the —
Offices. 3

Indian Secretaries Joint and Assist
ant Secretaries in the —. 1131-32.

Indianisation of the — Secretariat.
licn quhﬁod for first and m:ond

— Offices and recruitments made
in the Foreign and  Political
® Department. 3152,
Negotiations hetween the — and the
«' Kathiawar States to regulate the
import of foreign goods. 2410-13,
Peons and duftaries of the — Offices
- vegnired to attend fire parades.
3338-39.

Post of omomw,tdm to the —.
1215-16. =
Promotion of tbud dmlwn clerks
Akt ru 1@
Pmumn»of Slkha in cerhm De-
“partments. ander the —. 1147-52.
Railway saloons supphed w the
members ‘of the —. 6T
Recruitment of Tndiang: 'm ﬂle =
Departments. 32

A}

GOVERNMENT OF INDIA—contd.

Question re—contd.
Recruitment of officers from the
provinces in the — Secretariat.

1473-75.

Renl: T Bflod: - clerks
by qualified ones. in’ the — Offices.
3151-52,

Representation of Muslims in the
— "Offices. 7

Routine grade examination for
recruitment to the —— Secre-
tariat.  602-03.

Stationery used in — Bupu'hnent.
1006. 3

Stenographers  in (ha — Depart-
ments. 75.

Supply of cotton liveries to dufta-
rieg in the — Offices. 3360.
Uniformity in the office hours of
the seve — Departments on
Saturdays. 2938,
See also *‘Central Government'’. -

GOVERNMENT OF INDIA ACT—
See ““Act(s)™": .

GOVERNMENT OF
PRESS(ES)—

See “Press(es)'”.

INDIA

GOVERNMENT OF INDIA PUBLI-
CATION(S)—
See “Publication(s)’.

GOVERNMENT OF INDIA SECRE—
TARIAT—

See  “Secretariat(s)’.

GOVERNMENT PENSIONER—
See ‘‘Pensioner(s)’”.

GOVERNMENT PUBLICATION(S)—
Stc ““Publication(s)".

GOVERNMENT SECURITIES -
Question re amendment of the law
governing the transactions in —.
517,

GOVERNMENT SERVANT(S)—
Question re—

Age limit for ———-nhr thn Indnn
Andit- and. Aecounts Bemeo
Exuwuﬁm 2725,

ion  of official.. docu-
Me ‘or 'information by a — to
his service  Association,” Union or-
Federation. < 3335, 5

Compulsory rétivement of —— after-
twenby -five years nl service. 2724.

o
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“GOVERNMENT SERVANT(S)—contd.
Question re—contd.

_ Definitions of "clancal" “inferior’

" and ‘“menial” staff as applied to

—. 2644,

— debarred from making any state-

ment,  ete., embarrassing 'the

rsglgg.ions between certain persons.

— exempted from the necessity of
purchasing platform tickets. 676-
.

:Gmnt of extensions to superannuated
persong  and re-appointment of

. retired —. 2512-14.
Non-eligibility of temporary — to
bacome  members. of recognised
unions nnd associations. 3324-25.
+Pro \iretive — who 1« have
ed tB age of fity years.

‘Rules rellumg to the: conditions of
service of —. 2854-55.

‘Scheme to retire — at the age of
50. 3327.

‘Withdrawal of the circular prohibit-
ing — from  co-operating with
certain associations, 599.

+ ' Writing of articles for press and
pubication of books by —. 3359.

MGOVERNMENT SERVANTS' CON-
DUCT RULES -

Question re—

Applicability of certain provisions
of the — to Government pen-
sioners. 3340-41.

Applicability of — to the staff on

State Railways. 2634-35, 2642-43.

GOVERNOR(S)—
Question re—

Interview of Sir Sikandar Hayat
Khan, Deputy — of the Reserve
Bank, with the Finance Member.
2008-10.

Leave granted to the — of Madras
and the Central Provinces. 662-

Platform tickets for persons  going
to _ railway stations . fo_receive
Viceroys and —. <

Rumoured resignation of his - office
by Bir Osborne Smith, — of the
Reserve Barik of India. 2495-96.

Withholding of a telegram regard-

o mg motion for adjournment to
discuss the conduct of the — of
Bihhr for' his taking ‘active part
in organising parties to fight the
_ elections. 2316-17.

GOVERNORH GENEBAL KIS EXOEL-
LENCY THE—

—'s assent to Bills, 110

Question re—

Appeal to the — in Council against _
an order of the Agent of a State
Railway. 2769,

Appeals, memorials, or *petitions
submitted to — in. Council by
the,_ staff mi Al]dnb.d Divi-
sion, Hast Indian Railway. 2764, -

Responsibility of —— in Council
for the actions of the Agents of
State Railways.” 3183,

Rules framed by — in Council and
the Local Governments under
section 401 (6) of the Code of
Criminal Procedure. 2084,

Speeches delivered by —— to the

.. Legislature. - 1142-43.

Submission  of - memorials Of Rail-
oz mt!gn‘. £ ha Rail-

Submlm of of #

See a]so "V?ceroy ‘His Excellency
the'".

GOVIND. DAS, SETH
Arya Ma.rnage Validation Bill—
Consideration of clauses. 2048, 2050.
Indian Companies (Amendment) Bill—
Motion to consider, 721-726,
Consideration of clause 40. 1751-52.
TInsertion of new clause after clause

2376.
Consideration 'of clanse 109. 2456,
2457,

Question re—

British Empire Forestry Conference
held in Bouﬂ: Africa.

Cantorments in British India and
their respective stations. 1691-97.

Destitutes treated at the Jubbulpore
Cantonment ~ General  Hospitol.
1690-91.

Income and expenditure of each
cantonment. 1058-62.

TInitialling of the notes on research
made by readers by the Librdrian
of the Tmperial Libravy. 362-64.

Interest of Indians afected by the
mactment u{ ltlmr'laﬂ in Traq.

'360-61.

Tands eﬁmed bv private proprietors
in cantonments. 1699,

Negoti: for ‘the blishment
of better trade relhtms with
foreign countries.  2012-14

New rules for “recruitment to the

Price of production ~of qmmm
12017, S

Production “of “quinine
2015-17.1 1.4 4

~Indm.
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GOVIND' DAS, SETH—contd.

Question re—contd.

Public opinion on the report of Sir
Otto Neimeyer.

o Publication of the “Sea-borne Trade

md Navigation Accounts”. 6’I 2
the Princi
School of Mines.

of

the Dhanbad
361-62.

Recommendations of the Amery Tri-

bunal in respect  of the Indo-
Burma, Bettlement.
2014-15.
Refusal of the Bhtilh Delega'.mn
ab Addis mlmkam.

fGllihnmanu

uﬂnge the Unwemty electorate
in' the Central Provinces. 3208-

99,

System of enrolling  the electorate
for the forthecoming elections in
the Provinces. 3297-98,

Termination of the Ottawa Trade

Agreement. 2018-19.

miformity m4g‘lrgmcnl Excise

Regulations. 41

‘ w’;ghr supply in cantonments. 1608-

Question (Supplementary) re—

Avolition of  duty on Mimosa
Extract.

Article euumu “Inter-related pro-
blems'* published in the Hsndusian
Z'vines regarding unemployment
problem. 498-500.

Classification. of political prisoners.

Contemplated appamx.mnm.
Kuropean as ¥mancial Commis-

__sioner of Railways. 356-58.

Gm:ﬁun Durbar in_ India. 1232,

- Delay in ﬁmg notice mmm
tion of the wa T
ment. 338.
iscrimination - by and

Ceylon against India. 341.
Government  Cottage  Industries
Institute, Delhi. 504-05.
-Inangumuun of Federation. 334.
taken by the Indian States

from _ the British Government.
768-70.

Order of the Dilf.?i Magistrate of
Midunapore on Mr. Ama-
rmdrn. Nath Uh\ﬂapndhyayn

W e v g
oliti soners in 8
Celluluw;llml in the Ands :
835-41.

GOVIND DAS, SETH—concld.

Question = (Supplementary) re—contd.
Reservation of four first class berths:
on payment of one fare on rail-
ways. 2160, 2161,
Resolution re interference from public
servants in the ensuing elections.

GRADE ADVANCEMENT—

Question re non-sanction of — to the
;;2; on the East Indian Railway.

GRADUATE(S)—
Question re—

Grant of lngher initial rates of pay
to — and intermediate clerks in
the Posts and Telegraphs Depart-
ment. 2656.

Stoppage of the recruitment of

matriculates and under- — in the
Railway Clearing Accounts Office.
2980-81. 2

GRAIN DEPOTS—

Question 7e contracts of agency for
purchase of grains for Military and
the management of — at certain
places. 2617-19.

GRAND TRUNK EXPRESS—

Q“he;“:n re reduction of fare between
adras and Delhi and speeding
of the —. 2338-39. ey

GRANT(S)—

Question re—
DuonI dufent an:iong the ‘:.n;vcnlhu of
ndia r e to them.
Jdis romsgize.

Distribution  and . utilisation of the

© — fdor the - development of co-
operative - movement. 2485-86.

Bsrmnrkmg of a portion of the rurnl

— for the d
classes. 519-20.

— for broadcasting. 849-50,

— from the staff benefit fund on
the Eastern Bengal = Railway.
1019,

— to the Marine Club of Calcutta.
3368. 2 5 Yok .

Repoﬂ.s of the Local Covernments

pon the distribution and utilisa-
tlon of the Rural Dcve!opment

lumﬂo e rural b
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GRANT-IN-ATD—

Question re reduction in the — of the
East  Indian Railway Anglo-Verna-
cular High School, Tundla. 98.

+GRANT, MR. G. F.—
Indian Companies (Amendment) Bill—
Consideration of clause 7. 1067.
Indian Tea Control (Amendment)
Bill—
Consideration of clanses. 3027.
Oath of Office.

 GRASS FARM(S)—
Question re defalcations discovered at
Quetta —.

“GRASS FARM DEPARTMENT—
Question re Indian overseers in the
Military —. 666-69,
GRAZING GROUNDS—
Question 7e adequate supply of fodder

and — for cattle and improvement
of livestock in a scientific manner.
755-57.

<~GREAT BRITAIN—

Question re—
Ban on Indian students in —. 2175
76.

Enrolment or qualified voters by the
system in operunon in —. 1223

Feelmgu in India regarding Indians
not helping — in future -wars.
330708

—’s consultation with India before
‘joining the last War. 5

Indm‘ contribution  during the
“Great War to —. 2507-08.

Negotiations for a fresh frade agree-
ment with — in place of the
Ottawa Trade Agreement. 2494,

Negotiations  for bilateral  trade
agreements ~ with — and other
countries. 587-88.

Pagts entered into between the Gov-
ernment of — and the Communistic
Government. of Soviet  Russia.

842,
Temporary trade agreements between
Tndia and —. 1212-15.

“GREAT TNDIAN PENINSULA RATIL-
W

See “‘Railway(s)".

-GREAT WAR—
See ‘“War”.

“GREED OF KENYA WHITES"—

Question re article entitled — publish-
Sg in the Bombay Sentinel. 2006-

GRIEVANCE(S)—
Question 7e—

Committee to enquive into the — of
the East Indian Railway Press
staff. 2612,

Enquiry into the — of the em-
ployees of the Bengal and North
Western Railway. 2858-63.

— against the Bangal and North
Western Railway. ¥

— and d ds of the agriculturi
of the Delhi Province. 906.

~— of Indians in Kenya. 3148-49.

— of Indians in Malaya. 2306.

— of the detenus, 3295.

- — of the old East Indian Railway
staff on the Delhi-Umbala-Kalka
section placed qndfr the North

Yy

37-38.

_ of the travelling public on the
Bengal and North Western Rail-
way. 1908,

— of the tmvellmg public against
the Bengal and North Western
Railway. 2065-66

Redress of — of the railway staff.

Redress of the — of third class
passengers. 176-78

Redress of the — of the third class
passengers. -83.

GRIFFITHS, MR. P. J.—
Tndian Companies (Amendment) Bx]l-—
Consideration oi clause 37, 1202-05,
Oath of Office.
Resolution re—
Indebtedness —of  agriculturists.
1816-19.
Interference from public servants in
the ensuing eclections. 2693-98.

GRIGG, THE HONOURABLE SIR
JAMES—
Demand for Excess Grant in respect

Administration of Justice. 3259.
Archmology. 3259.

Andit (Railways). 3263,

Aviation. 3260.

Census. 3260,

Commuted value of peimmm 3262.
Council of State. 2

Excise. 3253-54, 3255.56.
Executive Council. 3257,
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} { GRIGG, THE HONOURABLE SIR
- JAMES—contd.

Demand for Exnon Grant in respect
of—contd.

!urgod “to Revenue. 3261.

Home Department. 3258.
Hyderabad. 3262.
Interest-free Advances. 3263.

e Interest on Miscellaneous  Obliga-

GROU]\D ENGINEERS—
re Indianisation of —
ed by the Indlan National -\lmys,
Limited. 78-79.

GUARD(S)—
Question re—

Arrangement for water for — of the
Assam Bengal Railway. 2621.
— on the North Wutern Railway.

S tions. 7. 3386-87.
" Interest on Ordinary Debt and — retrenched in the Delhi Division
Reduction or Avoidance of Debt. of the North Western Railway.

3256. 3186-87.
Legislative A bly and Legisl P ion of — on the North West-

Assembly D ment. . ern Railway. 3185.
Lighthouses Lightships. 3259. Provision of rest rooms for Indian
int. . — at certain Railway  stations.
i to Indian States and Com- 3169.

' ' panies. Selection and promotion of — in

3263.

Payments to Provincial Governments
on account of Administration of
Agency subjects. 3258.

Puablic Health. 3260.

Refunds (General). 3262.

B&fnnﬂ; (Railways).

By
ery and Printing. 3261,
= Tnnn!er to the Fund for the Eco-
momic ng b and _Improve-
‘ ment of “:rmm 4
Working Expenuu——i‘-zpenlu of the
: Traffic Department. 3264,

, Working Expenses — Maintenance
and Supply of Locomotive Power.

_Expenses — Maintenance
of Carriage and Wagon Stock.

Motion ior adjonrnment—
Abolition of the Tariff Board. 222,

224, 226.
Government's Currancy Policy.
2 - ¢
Reduction of the dniy otulr&uh
textiles withont consvlting = the
JLegislative Assembly. 328-30.
Revision of the Indian Currency and
Exchanze  policy. 2701, 2702,
2710, 2711-12.
Presentation of the Report of the
IP“\;gko Awonnh Committee. 1246-

l Statement. 7e—
2 Demonstrations against the ruling of
the Chair. 459.
Postponement of the Reports of the
LN Public Accounts Committee. 3265.
Progress of rural development
schemes. 3206-42.

the Dinapore Division of the East
Indian Railway. 92-03

Selection and promotion of — on
the East Indian Railway. 2630-31.

Supply of unnecessory uniform for
a Cabinman officiating as a — on
the Great Indian Peninsula Rail-

way. 83-84.

Supply of suits to the — on the
R]%lailkund and Kumaon Railway.
3169.

GUDUR—

_ Question re construction of as over-
bridge at the — Junction Station.
2072-75.

GUJERAT—

Question re—
Failure of crops in Ahmadlbad snd
other _districts of g
of

for
fodder  to “the hmmp—drlckn
areas in — and ~ Mabarashtra.

GUM(MING)—

Question re inadequate — on the flaps
of embossed envelopes. 676.

GUNS—
Question 7e—
Licences for — to cultivators in
forest areas in Chota Nagpur and
r.  3060-70.
Use of spray — for painting of
wagons. 2835,
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GUNTUR— { H
o oh = Stati HABITUAL INDEBTEDNESS—
Mad\avamm in tha — District nnd Question 7¢ liability of railway ser-
Nidigallu in the Nellore District. vants to be dismissed from service
2073. for insolvency or —. 1029
Historical monuments at Chelrole
in the — District, 2988, " o
Protection of the of the HAJ COMMETTEE(S)
ancient  Amaravati  Buddhistic Question re—

Stupa in the — District.

GUPTA, MR. GHANSHIAM SINGH—
Marriage Validation Bill—
Motion to consider. 1638, 1639-40,

1656-58.
Consideration = of . clauses. 1659,
2021 2035, 2042-45, 2049

2051, mmaz 2783 2793 2794,
2805.
s e Validating Bill—
Motion to pass. 302L.
I;dmn Motor Vehicles (;Amandmum.)

Motion to refer to Select Committee
and to circulate. 400.
Indian Reilways (Amendment) Bill—
Motion to refer to aelcct committee
and to circulate,
Indll]an Rubber  Control (Amendmeut)
Bi

Motion to consider. 3006-07, 3008,
3009, 3010, 3012, 3013, 3014.
Manceuvres Field Firing and Artillery

Practice Bill—
thhon to_circulate. 327577
e

ions against the Mamban
of the Port —, 3128-29. .

Appointment of committees similar
to — for those going to places of
pilgrimage in India and outside.
5049-50. &

Necessity for the continuation of
Port —. 3058,

HAJ PILGRIMAGE—
Question re expenses imcurred by Gov-
ernment on_ certain heads conuected

with —. . 3050-51.

HALES, MR ik, F-wiag
Question re appointment of — as
Divisional Superintendent, Rawal-
pindi Division of the North West-
ern Railway. 3370-T1

HALTING ALLOWANCE—
See *‘Allowance(s)”. =7

HAMALS)—
tion re mai of a

Indians and Euxopeana in Ondnz.nce
Factories. T4,

Question (Snpplementnry) re reseorch
works carried out the Tmperial
GUPTA, MR. RATAN PARKASH—
Question re rvestraint and externment

Orders on Shrimati Satyavati of
Delhi and —. 1850-51.

GURCHARAN SINGH, SARDAR—
Question re arrest and detention of
—. 332728

GURKHA(S)—

Question re recruitment of — in the
Assam Rifles. 2971.72,

GU’BMUKm— -

Question 7e postal clerks in the Punjab
and - North-West Frontier Postal
Circle required to pass a test in —.
3165-66.

sufficient number of — th.
Bengal and North Western “Rail-
- way. 3

HANDBAG(S)—
Question re permis: to

class passengers to carry attache

cases and’ — free of chilrge‘ ¥29-30.

HANDLOOM(S)— e d-.
Questmn re probscﬁ'ﬂ; to the — in-
sty ﬁ
S
KANDLOOM WEAVER(8)—

Question re—
Effects of the recommendations of
!I}‘m ’I;nrilﬂ dBoard on the hCotton
- Textile Industry upon the —.
2078-79.

Help to the —. 2077 78.
Steps taken to improve the phglt of

— T70-7L: rmasia
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S%ndeme passing from ~ the ‘A’
class of the’ Maclagan Lngmnenng
College, Lahore. 330205
- Tender for the supply of Indl{en
E ous Red Oxide Pamt.
- Visit of 1 8:‘1 h ﬂm
bas % and’i—=

Xamin

W .r i
A
HARASSMENT—

Question 7¢ alleged “— of local Balu
chistan employees by their officers
265051 -

.Mtsr—

. -hcom'emenu, sad' . —

=5 canled hy silting up of a certain
waterway between  Buxar  and

-Railway Stations ~on the

East - Indian  Railway. - 2973.79.

!
B3 HARDWAR—

- Question 7e—
At _Absence of .4 shed on the platform
of th Railway Station.
| < Arrangement for melas at —, Garh-
: muktesar and - Rooriee, on the
East Indian Railway. 2840.
l — station en uu Ens' Iadian Rail-
e
g * —  Railway
. Open enclnmmr for jm
1 passengers at — Raitway ﬂhm
J 1702-
N, MR: K. M.—
c Queiilllon re—
3 1 Allegations against ~—,  Deputy
og

¥, Establishment, Railway
3263 4 >
— as gx&r ipervisor

HAWKES, MR.—
Question re article written by
™ Chief Commercial, Manager, North
Western Railway,
Clompetition.  3370.

on RulBo-d

"HAZARIBAGH— '/ 3 EL
thmn re— :
Po tion of the — aud = Ranchi

: ’b! meomein office from
to Ranc 2728-30.

i Road uﬂ'\m tehed of coal

from rulwa ieries in the —

District. - f 1l

HEAD(S) OF Dxpn'ruxum(sy—
Question ‘re designation of -

State Railways. 3066.

HEAD OFFICE—

Question re

w. of the Print-

pe the ' care-
3« of the — bnﬂdingln of - the
East Indian Railway. 1019.
HEAD POST OFFICE—
Sec “Post Office(s)”.

HEADMASTER(S)—

Question re gazetted rank for the
four — of the Sﬁ Indun Rluwny

__ Indi

'EEADQUABTM OFFICE—

Question re—

Special Ticket Examiners in the —
North Western Railway. 2889,
Vacancies of (n))gaphers in,, —
and Divisional on

North Western Railway. mss.
HEALTH— # frnay
of — of 1
in the Cellular J‘Eﬂ in the Anda-
mans. 3063-64.
Condmon of — of State Prisoner
pendm Kishore Rakshit Roy
. g‘a in the Blrexlly Cenu-nl
= ui Mr. - Subhash Chmdn Bose.

Pegmdmnl 1uni eye aight exam-
© the yrn’lw-y

staff.

2593—
Report on the — of Mr. Sabhash
glhsnsndrn Bose. 3049,  3157-38,

HEALTH AND NUTRITION—«
Question re
blished in ih Iﬂd Ezpren
E‘Qﬂm o
HWIN MR——
i re ‘appointment. of  —

r on special Duty on the Enst.
Indian Railway. 2772-73.
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HI]%AS\SATALLAH QIE GEDLAM

ngilaln‘ . Companies (Ameniment)
Cogpderahon of clause 40. 1748
1961-

Consideration of chwse 42,
62,

Ingmn .\lmor Vehicles (Amendment)
ill—
Mutions' to vefet! to Select Committec

:gg to circulate. 407@, 462,
Resolution re mdebtedneu of ngri-
culturists. :

HIDES COMMITTEE—
See ‘Cnmnume(n) ot :
mon commomz ¥

ey

Qnestwn re—
Employment of hdunsfm the; office

inhﬁuhons Ior
— in London.
Statement laid on the table re cases
in which the lowest tenders hlve
‘ST been the

appombmenb as
239-41.

HIGHLAND(8)—
Question 7e—
t‘oxry into the mhq of t.he
Association

Growers”
Zanzibar and _ reservation’ ‘M
Kenya — for Europeans. 7
Beeen—ath of Kenp —

peans. 363, =

HIGHER GRADE—

‘Question_re ﬁ!iﬁ:gf‘up of ‘& post of —
clerk in Railway  Clearing
Accounts Oﬁve 2979,

HILL ALLOWANCE—

Question 7e — paid fo Railway staff
at Simla. 3184,

HILL DISTRICTS—
Question re—
H&lﬁng mmm sanctioned to the

Post Oﬁws m the —, of the
Bengal and Assam Cirele. -

Tssue of orders regulating and res-
tricting the tours of - supervising
officers of the Posts and Tele-
gg‘n Department in  the —.

HILL STATION(S)— ‘
Question r¢ Holida;

for the North ectem y at

S . :» v i
HILLY TRACTS—

Question #¢ fixation of the length of
/' beats of postmen in —. 3350

“» Absence “of '~~ and Muslim: refresh
‘mént rooms on the Rohilkund and
Kumaon Railway. 3176..

Allegation against a Police Bub-
Inspector at the Moradabad +—
Refreshment Room _2819.

Alleged hdnappn%_of @ ==girl
g d: ki
Anonymou Memoranda  making

false char,

against — and Sikh
Railway i &flm
~Bathing arra or.
st Wl
Sukkur. 2646-47.
Percentage of Bihari — and Muslims
in the East Indian Railway. 2067
Percentage of Bihari — and Muslims
in_the Indian Medical Service.
2068.

.and
T oat

Postal

Preponderance ~sofi— in
' tele-

Circles and the: posts
graphs Directorate. 867; =1

HINDU— ¥t
Question re—

" Article entitled “British

8 cy and Racial Dlscﬂm{mmon

the “ regarding

in the = 6-17. . 3

Article entitled “Progosed Changes
in Rail Rates” lished in —
1459-60.

Article entitled ‘‘Provincial Auto-
nomy and the Centre” pnhlmhed

in the —. 1236.
Article entitled ‘‘Racialism h-ﬁt
Africa” published in the —

-02.
A(m:l _enti 'Bynh and . Re-
tch™ in the —. 1601-
Article enti(led *‘Secondary Educa-
tion in India” published in the
762-65.

Article _entitled “The Courts and
ished in the

the Executive™

—. 2577,
Article entitled *“The Orisis in South
1 Aki&?" published in - the —.

Colonial



{

HINDU—contd.

» &iw: T i

~~r>I Mndhm Wi —

lﬂéNDU MARRIAGE  VALIDITY
A 35508
See “Bill{s)™. sty T,
o 3 e

HINDU UNIV. EllSITY—

2 m g im the — and Muslim Uni-
versity. 3061
HINDU WOMEN'S RIGHTS ' TO

classes belon, — to any other
weligion. 25 i
HINDUSTAN TIMES—

Question re—

Amcle entitled ‘Blo.’\dmsting in
S land and India™ published m
* the — 504.95.

Auticle < nent  of

Road 8 in the

INDEX TO LEGISLATIVE
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Question re—contd.

Article ' er

““The Znnzib.r
Enquiry” pn'b!lnhed in the —
431
Avticle entitled  “Trusteeship and
Discrimination” ‘published in the
—. 2600

Article en‘hﬂad “Tnemployment’
. published in the -— regerding
 educational - reconstruction. ‘m
Article on the Indian  Medical |
71 Sevvice W'h 'M‘;ﬁ‘!—h“
% ~qor e
worl the
Wﬁ‘h‘ rtme:ltngof Overseas
rade puh]uhed in the —, 596-
o7

Letter entitled ‘“Railway Finance
and Rail-Road ; Competition’” puh-
lished in the —, 493-95.

Reuter's message headed “Toftnre

Ducstion. 7« . od 1" assist

to
ren of the railway staff

PROPEBTX BILL— #

Question re cmeﬁiﬂh‘am

—. 1923-24, .

Article eum.led “Indians Overseas’
published in the — 520,

Article  entitled ““Inter-related
problems” published in the —
regardin unemploymvne prob-
lem. &

HINDUSTAN TIMEG——M»MA,
Qneshon re——contd..

. Article entitled hlz“dth and“ l}:ll

-1 Position/ throughout the or]

published in the —. 1889-2000.

24891
]’uﬂgment c:{ Mz.u.lmu cAmir Ali
reprodu in the —. ! .
Report - entitled  “‘Sir "M‘l
Assurance to oni
ed in the —. 2010-12.

HINDUSTANI—

of,i ﬁ:ini-

"a;'::,.,“_ %M“i:’ o

HINDUSTANI SEVA DAL—
Question: re ‘practising of Rifle ‘Shoot-
ing with an air-gan by the veolun-
teers of the —. 661-662.
AR IR 4

HIS MAJESTY'S mvnmmm‘—
Qneqwm re unt —
K{.‘ ﬁ bua the
Berar' erred to iu

mm)
sachon of the Government of
‘India Act, 1935. 1002-04.

HIS MAJESTY'S SERVICE— .
. Question 7e letters ‘sent by the Oﬂi
he Postal

cers of il
— without any Postage &nnpl

hemg affixed to them 1006-07.
HISTORY (IES)-
Question r¢ — of “public ‘workers of
Delhi. 1000.
HISTORICAL Ymb‘UMEN'zp—
See “Mmmmen!.(s)" b il %
HOLIDAY (S)— SN
Question re—

Grant of —'to goods and reel
clérks  ~ on = Important Indian
festival days. 91-92.

Grant of — to the officials working
in the Railway Mail Service wrt
ing offices. -T4. (=) dzs

Grant of relaxations on Blm
and — to the clerks in ‘the
lﬂ.“!Reem'(l Oﬂmn‘d 'éfe the nmeh

way rvice.

— for Baisakhi in the Government
ot Tndin Offcer. 96,

,'Leav — and pay, ete., of indus
_“, trial workers of railways, 853.

& o
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Houmws);mnx* HOSPITAL(S)—contd. ’1
Question re—contd: Question re—econtd: L
| Payment for — to'the empluyees of Irvegulavities counected with the
~ the East Indian Railway Press. acceptance of tenders * for the
i‘ : v Irwin —, New Delhi. 910-12. .
Bale of postage stamps on — an
Sundays. 3&0 HOUR(S)— & Gt
2 Question re workin, of  drivers
HOLIDAY HOME- . working. between Rolwi and Sibi_on

Question 7 — provided for t'he North
g"gtem le\ny at Hill Stations

HOLLAND— -
Question re apprehension of abnor-
mally inereased imports of sugar
from Java due to —'s departure

from the gold standard. 2409.

HOMAN, MR—
Question 7é' appoititment of ~— ' 'as
Divisional, hndentr Karachi.
3315. ‘

HOME DEPARTMEN"I‘—
Demand ifor Excess Grant. 3258.

Question re—
A{F‘ommmm, of a Sikh Officer in
appointments under the con-
trol of the —.
— (‘u-cn]:u re the Fndav Prayer.
108,

HOME MEMBER—

‘Question 7e defects in the ]ﬂl life af
the Andxmnns found by
1119«1%

HONORARY MAGISTRATES—

Question re — on the Fast' Tndian

Railway. 3050.

See also “Magistrate(s)’.
HONORARY SPECTAL MAGIS-

TRATES—

See “Magistrate(s)’”.

HORSE(S)—

Question re complaints of the owners
of — and bullock-drawn_conveyances
and carts in Delhi. 91.

HORSE CART(S)—

St “Cart(s)’s %

HOSPITAL(S)—
Qiistion
Dethtnm (ereated at {Ha - Jubbul-
pore metunment General  —.
1690-691.

— and ﬂmpennriu on the Rohil
kund and Kumaon Railway. 3175.

the North: Western Rulnmyx 3315.

HOUR(S), LICE NSED-

Question ¢ sales of liquors befors
and after the — in Delhi. 2817-16.

HOURS
RULE(S)—
Question +¢ e‘emp(mn of the running

“Staff fromthe operation of the —

on State Railways. ' 2509-2600, 2968-

¥ aawlady, . balias

HGI“SE”(Y!' mmwsa

OF H.\lPLOYMENT

Question re _question and answer i
the — on the 17th June, regardiug
revision of the Ottawa Trade Agree-
ment. 1218-19.

HOUSE RENT—
Question re— 2
— paid by Foremen and Assistant
Foremen on the Rohilkund = and

Kumaon le“y
Pay, — and’ eleciricity chsrges, etc ,
paid “to Assistant Surgeﬁm on

State Railways.

See also “Rent”’.

Motion for adj
hy the Gowmmeut arf Bengal
the provisions of Chapters IT nud
TII of the Bengal Fublic Security
Act, 1832, to the Town of Calcutta
and the Districts 5f 24 Paraganas
and —.  T72-74.

Question re—
Applications invited: M!!Bﬁhg\

gccommodahan at the —  Goods

the supply of
and Dinapore Divi-

the
843,
Arvangements for work on Sundays
and Postal Holidays in the —

sions,

Railway Mail Service. 70-71.
('n,bmeu of Ross. Patent
m‘clmsed for use

— Boo Offices. 76
Continuation of the cut on
he Railway Staff
030-31.

Ticket
at  toc

allow-
ances of tl - —

and Calcutta. 96,
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a HOWRAH—contd./ P£

Question re——wﬂldﬂ t

Contract !ot the .

et m*'
menll pnty to be -gimto Lhe
Al
qurding “at the — Goods
Sheds.
Grant of relaxations on Sundays
and holidays to the clerks in the
Sub-Record Office of the — Rall
way ‘Mail Service. |

Intermediate class Wal-
ling from — to Bnrdwm “and
vice versa. -

Kalka-Delhi- b s the

4 -Bomba) sils ~ ren

ghalsarai.

sﬁon of persons officiat
mg in higher grades in the —
Pivision of the East Tndian Rail-
way. 1038-39.
Passing. of the.  -Goods, | Accounts
Examination by Goods Clerks at
2635-3

Rncmldl wmm-—ﬁn
sion of the Bast Indian Railway
in the matter of placing certain
staff under m sion, . 1020-21

Respwab{on of one” ‘of No. 4
shed within the — Sheds.

1008. .
_ . Running of dining cars ior lndnm
o phebﬂ-Up and l(i‘#g.m Ex
e efween — an tharanpar,
oo Yeas! :

HOWRAH BRIDGE—

Qneshon re contract for ths constroc-
! tmn of the —. ' 57275, 176304,

4 TS
HOWRAH nivlsum -
Question re— :
Mrocedure ‘in regard to the conven-
ing of Selection Boards ‘on the

“ of the Bast Indian Railway.

Procedure in the matter >f- promo-
== 1 Mtions observed in the -- of tke
anuhmy 47.
Promotion of employces in the —-
%4&& East « Indim Rnl‘ny

Bacial dlscrummon ' the allot-
ment of quarters in the <~ of the
East' Indian Railway. 32,

Racial | diserimination m the m;t..er
of promotions in the —-

East Indian Railway. :’»/’2—43

HOWRAH EXPRESS—

Question re insanitary . conditionof
the third class compartmea: attack
ed to the — for a through jonrney
\ to the' Punjab. 1487,

HUDSON SIR LESLIE—

Appointment of — to. th Committee
on Petitions: 108.
Expressions of regret on the dealhu

of—
Khan lendm- Mian Sir Fazh ﬁm«
sain, Sir M Bsmsch\nrln ‘Rao

Clause 67. 2301:92)
Clause 97. 2452.
Clause 111. 2529, Z531.
Motion to pass. “2570-71.
Motion to consider Council of State
amendments. .

Nomination of — to the Pmel of
Chairmen: ' '108'

Question (Supplementary) ‘re  Indian
ar in Malnya 52.

HUME, MR.—

Question 7e reports of = the. Speciai
Officer = and_Kilokhri Sewage Farm
Committee. 908.

HUSK(S)—
Queshon re' import of rice in the —
- i the Madras Presidency. 2870-71.

HYDERABAD—-

_ drinking i
latrines: by ithe: Afmﬂmk in New
Delhi. 90

ICE—
Question re—{HfHALT 101
Carviage of — by first and second

class ers on the Fast In-
'-_-’diur’_‘a’lw . 828.29.

y:
© Contract for — ‘and derated water
(2’5" the East Indian nailjny 1621-
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1CE—contd. HAFAATL i
Qumi\m‘ h-—»md
kakq ‘}.ﬂe sale of — and acrated

w-hrs . the East Indian and
North Weutem Railways. 2756

57,
Tenders for the sale of —  and
Vaerated waters on the East In-
dian Railway. 2757-59.

ILLNESS—
Quenhnn e
Employm in the Traffic Depart-
ment: wof  the - Rohilkund and
K.M Railway discharged on
grounds of protracted —. 3170.
Leave on average pay in cases of
= for telchen in the Hast Indian
Railwiy Sehools. 2067.
tmmxwrmw-f ;
Question re— e S g
Appeointn “of,.a,,C ission om
- — in, Ceylon. . 2590.
Share of Indians in the quota of
. — allowed into the United States
of America. 1467-69.
IMMIGATION COMMISSION—
e “‘Commission(s)’’. ..~

1

IMMORAL TRAFFIC—
Question re suppression of —
wometi in Dolh and the ctntnlly
hin 2317418

a

IMPERIAL BANK OF INDIA—.

18
Question arcb rates  of cu:;mm
- charged by tm Apd Ivances

‘madeé by it.
IMP. LUUN(AL OF A(zl‘ll
CuL L RESEARCH—
Question re Standing Comfi on
Rice of the —. . 3068-69.

IMPERIAL DAIRY EXPEBT(B)—
Question re—
Functions and duties of the —.
132-33. .
Research works carried out by the
3134-35.

IHPEBIAL LIBRARY—

IMPERIAL LIBRARY=-—eontd.
Question re—contd.

Employment of the inferior staff of
the —, Caulcutta, on clevicul duties,
39,

lniti‘lliné of the notes on Tresearcis
made by readers by the Librarian
' of the —=

Sorting nﬁm of m — ! iCalcutta.
002638

:Mbml.ﬁ.— msmw'ms)_
Question re—

—of Animal’ Husband and Dairy-
ing at Bangalove.
Teaching staff of the — ot Animal

Husbandry ~ and Duuymg at
Bungnlmu 3130-3;

. ibransfer 3{ th:ud—- of  Amimal
SFiuan ndry Dau-)mg from
hﬁm 3132

g ¢y 3,
'mm& mammg. =;'s
Quemuu re_clussification of the mmem-
beps gf: the —. 2883.
IMPLEMENT{S}-

Question re pre-historic mm — lakan
e (,pmhrldgt. 1040-41.

mrofn‘gsy— !
Mott 0, eductio
K 'i# duty on Gle Cotton
Goods and on bordered and

oods imported
o Dol o, 557

Q«ﬂt o ye— e i -
5 verse effect of the —

potatoes on its indigenous pro-
duction. 147980
Appreh b
ereased — of rhgar from Java d-a
to Holland’s departure !Nm the
-gold standard. 2400.
PM.V ou, the — of - Amgﬁ
India afm
— of to India.
-
ads wamﬂmm husk in the Madras
Presidency. 2970-71.

I\egnunlonc between - the Govern-
ment of India and the
States te ate the — of iorengn

goods. 2410
Pumnq of an qnh-r&on the — of

71 dut:‘gﬁwa — of wattle hrk ex-
o tract. . 314748 L
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b IMPORT DUTY(IEB)—~ ~
Question re-—

— and’ excise duties u’w llnd

by Railways. 2084-95.

— on motor vehicles.. 2092.
t — on railway stores
~'t See also ‘“‘Duty(ies)”.
IMPORTATION—

o Question re — of Iolalgn experts to
p ¢xamine the various Departments
of Government, 599-600,

REST

IMPROVEMENT(8)— -
Question re
1 i

F 5

s

"RC i TBUST(S)—
Qneshon re establishment of an — in
Delhi. . 608-09.
INAUGURATION—
Question re—

— of direct Wireless Beam Service
“between India and Japan. 1043

'— of Federation. 334.
: ate of the — of federa-
*Probible_date of th f fede
E slon 114u
INCO\{E— '_j =
Question re—
B — and evpaudnure of each 'canton-
ment. 1056-62
l - = and c\.pendmtre of the ' Bales
: Department of the North Western
Ralway. 3369-70.
: INCOME-TAX—
Question res
it nf —_ lmm — Officers.
v L lﬂ n*

4 (2) of the Indian — Act.. 1479.
~= realised by certificate procedure.
« 297374

Investigation of  the

system by experts,

& Notices sent out by — Officers to
yyers 1o send in their returns

L 86, .
Payment of double — by ' people
! g‘mlm&g nouse property in Saigon.
= B
Petition from the Amritsar' Com-
mercial Association to the Board
of TInland Experts for enquiry
e ;x%to the Indian — ayslaxu 441-

Re-distribution of -~ areds., 2074-

Indian —
2503.

INCOME-TAX COMMISSIONER(S)—
Quéstion se assistance given by In-
come-tax Officers to — in cases of
appeal 11 open courts. 2155,
See also “‘Commissioner(s) of Incoms=
tax™".

INCOME-TAX DEPARTMENT—
Question re—

Determination of seniority among
the staff of the Bihar and Orissa

2642.
Enqmry regarding, working of the

Em nf‘ 3‘:1: ﬁmkd M.a

Guond uslim officers in the
Bihar and Orissa —. s
Introduction of the : “Communal
Representation Formula” in the
—. .. 2059,

Recruitinent. to the —. 2074-75.
R

ploy of the porary
xq‘eétrenched clerks of the —. 3145-
INCOME-TAX ENQUIRY  COM-
MITTEE— 3
Question re report of the =—. 243.

INCOME-TAX OFFICE(S)—
Question re removal of — from Hazari-
bagh to Ranchi. 2728-30.

INCOME-TAX OFFICLR(ﬁ)—

Question re—
Assessment of income-tax from —.
659-60,

Assistance given by — to -dncome-
tax Canmsmonm in cases of
appeal in open courts. 2155,

Notices sent out by — to  income-
tax p-ym ﬁo send in their re-

A e -

INCONVENTIENCE(S)—
Question re — and hardship caused by
silting ng of a certain waterway
between Buxar and Chausa B‘l!my
Stations on the East Indian Bnl-
way. -79.

INCREMENT(S)— TaE
Question re—
Officiating — for inferior servants
....of the Postal Deparﬂ:legtzm the
Stoppage of — of the binding staff
of nt:lg:East Indian Reilway
2608.

197

AT,
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nmn n hnle of nﬁw-y ser-
to be di from service
far auokmq or. h-bmul —. 1029

h&'Mm re — of  agriculturists.
1795-1840.

INDIA—
Qm.mlmu re— G

~Appointment of a Tudu Oommia-
sioner for Ceylon in'—. 1228,
Article entitled ““Broadeasting
England and —" published in the
*Hindustan fmeln 594.85.

e enmled ‘Bemndnry Iuduca-
tion in —" published in  the
Ilvndt &

MJI

AAH-.A.'

vwmn&%«vun 'ﬂu

w:n.«m e

S . ’?53
“Discrimination by Mulﬂyn and
Ceylon against —. 341.

—'s  economic - situation.; -425-26.

Negotiations * regarding the . cession
_of the French possession in —.
1222

Proposals for concluding reﬂpmcll
trade ngreemem. bétween — and

.
ny
between — and J L.

Value of — as & trainin; ground
for British troops. 97.

INDIA ARMY CORP(S)—. » ‘
Question re clerks in the e
S R

PO i
Viguion e apiommenhit e

Ry

INDIAN(S)—CM, L i1

Question re—
A& tion in (Aylon w - u\d

.'\llng'd bmtal tremant of — in

ties.

Alleged rude behdviour of a bus
%\wwr WMT;‘?W

“Allowances fixed for wives of —
T Officers i the — Army Vlhnn
ary Corps. 3178

Anti- — pl‘opl'llﬂl‘w- 749-
50.

.\ppoumnent of an  — the
Director General, Indian Mml
Service. 93.
;\minmm of an Oﬁmr h 'Quh
i i —in

-4 Gonluh'and

pnbllahed in she Nalumal ('all
regarding — in_Ceylon.  503-04.

Article entitled '‘— Overseas” pub
lished "in  the Hinduatan Times.
520.

Attitude of the GO\ernmem. of the
Union of South Africa
w the issue of licences to -

Bl s‘eotmg P

Iraq.

Manchuria by the Japanese author: ~
88.

188. e R —
~British: — Subjocts in Addis Ababa: ™™ _

=325

. 1239,
&o} ~=yin Transvaal and
gos

Dﬁnutmn to Malay A*ln)"m‘wm

question of —.

Distinction between — 'md Euro
penns in  Ordnance  Factories,

Eoommy effected by the appoint-
ment of — in

. in_the hlgher Emm

... Third Anmu
- 33637,

18 in the India

SR -“'ﬂ—‘inﬂuom(:cnf

the ‘gh Commissioner for India.
1470-72.

'Eﬂecto'the\u Xhly
%—m% 5

- Entry of — into States, Dmnmon-
Colonies. S&u

P

'txhﬁihm pmduhp the
Mokibkia, o ot




. INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

m

*  INDBAN(S)—contd: «
Question re—contd. LAal
Feeli India  — ‘ot
b I;mg. = rl:t Bnm future
Jhni WM 1
n Fiji

3 3‘.; m _in ya.

3148-
2306.

interests  in

hue\anues of — in-1Malaya.

— Clove Growers'
Zanzibar. 440.

— in Ceylon. 352-53

—in Fiji and aublwmhon
uation for
in S

.

ATl

”p:‘:'.?a‘:é m{‘&w o

t
~
-
sba-r-t-—rm;n the M:lmu‘v Grass
s~ U Farm Department. . 666-69.
— Secretaties, Joint and Assistant
Secretaries in the Government’ of
India. 1131-132.
— sent away from, the Army hnder
War Block Scheme. 35(5-06
—-Esem overseas - during ' ‘the last

War. 330607
< ys in Addih ‘Ababa.” '651-55.
— soldiers in Addis Ababa. 1239.
Indmlnn;:iaqrn of (amm;i Engineers
emplo; National
i al T e
In{u:me done to — Officers on the
orth Western Railway. 3370,

INDIAN (8)—contd. Wt
Question re—contd.

Bgcrmtment of more — to the In
dian Medical Service.  1703-04,

Refusal of the. ' British Delsgnﬂon
at Addis Ababa to protect
2015. Tq7i

‘Hetwial of the British Legation to
give pmtectmn to_the — in Addis
Ababa.

Rent-free

s .htwnyi—\nCelannn
mwlmmgu on Com;won.

2754-85.
ation of the hlands
f "Wﬂ‘\ﬂdp&m né.a‘mtﬂd
in foreign countries.

Reuter’s -message headed “Tort.uw
of —" published in the Hindu
1764.

Running of ~dining ; canw for —=| on
the 17-Up and 18-Down Expresses
between Howrah and Salmranpu-

1623,
- Safeguarding OIE? mtatuh ot
— re Glnve Zanziba

uarters, for —  railway

of E A
Share of — in the qlwta of ra-
tion  allowed sinto - the ‘ml'Jnllng;ed

States of America. 1467-68.
Statement ‘on — interests in Tan -
yika by Mr. H. Vellani,

3
'* } Interest of — dffected by the 'en: 3 5
" ;actment of labour laws in Iraqg. " Supersession of — by Europeans on
- 1360 the North = Western mly-
Los;’ of hie or pmpprty of — in 2603-04. > »
Abyssinia. 247,
Torture of an — and his_wife by
“of — lives. or properties, e 7
Ttalo-Abyssinias. Wone 180.80. figipigess “in Manchukno. * - 1774-
Non-appointment of — .in. . the
e Cyher u, ;} i Trade hcensq m Mmk-
=0 £ the — Tarif bu .
Pukrport for = g&ug% Pdnapmn i
Phy:ht nf — Il.'l Traq. 580, - A
: P3sition of — in Addis. Ababp., 570 ly”
» 80, pect _of — and bour” in res-
| Position of — in Durban. 1603 pect of Eutopea.nl and Anglo-
> 23 Position of — in Iraq. 186 Indians. 100.
l Position of — in Zanzibar. 33-34, Zanzibar — National Almcutmn!
. Memorandum submitted to th
P ~of — outside India. 1604. Riot I:;mrv & ;
j Pmblnml dfmze— ‘in - Malaya. 3¢
o
1 P; 5r treatment of — in Lcylou.
Pm(echnn of the rights of — in
-~ Ceylon.  2301-02. IN?&AW W;{Au!{m
Recroitment of “— in’ thie “Govern:
! ment of India Departments. 32 See "B)ll(t)" st e AT s
O
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INDIAN ARMY—
Question re— N 2 ¢
High proportion of the number o
_medical officers of the British
Army in fndxa and the _—. 1612,

t of
the = 1491 93

INDIAN ARMY
CORP(S
Quonhzm re promotion of the = store-

_men of the — as Assistant  Store-
“'keepers. 2336-37

INDIAN ARMY SERVICE CORPS—
See “Army Service Corps’

VETERINARY

ORDNANCE

INDIAN ARM&
CORPS—

Qﬁu‘hun e l“ndmamwn of ﬂu —

INDIAN ABDIT AND &GOOUN'I‘
SERVICE—

Question r¢ selection of candidates by
the Public Service Commission for
the — examination. = 3308-09,

INDIAN AUDIT AND ACCOUNT1
SERVICE EXAMINATION—
See "Ezmimﬁon(s)"'.

INDIAN CIVIL SERVICE—

Motioh ' for adjournment re—
Introduction of the System of nomi-
nation in the aélectwn of candi-

d;t)es for the — in England.
1
New rules ‘for recruitment to the
—. 109-10, 1
Question ré— !
Alteration in the —  Recruitment
Bnlec 23769
X e
the
Wik Gy Enghnd 1211212,
Effect of taking into the — of

: noniinated persons. 425,
Fuature recruitment and control of

the —:
Marks for Viva' Voce in the —
- Examination. 1766-67.

New Rules for tecruitment to the
o, 55&60, 423-24, 430,  577-78,
57879, . 7 757, 1925-26.

Removal Indian Philosophy from
the list of opt,mnal subjects for
the —  Examination.,  1777.78,
1926-27.

Rules governing the reéruitiment of
Britishers to- the —. 1477-78.

INDIAN * COMMISSIONED = OFFL-
CERS—

See “Commissioned Officer(s)”.

INDIAN  COMPANIES
MENT) BILL—

See “Bill(s)"".

(AMEND-

INDIAN COTTON COMMITTEE—
Question #¢ communication sent by’
the Secretary, Indian ~Merchants’
Chamber, to the Secretary, Lanca-
uhire — Bombay.

INDIAN CURRENGY—

Question re fixation of the value of a
shilling. in — for the sale of
English books at the = Wheeler’s
stalls on Railway Stations. 2626.

See also -“Currency(ies)”,

INDIAN DELEGATION—

Question »¢. — to Leondon in connec-
tion-with' the conclusion of a trade
in place of the Ottawa

'#m\ie b, 2171-74.
See also ﬁg‘:i::.?;-(_.)t',

INDIAN DRIVERS—
See“Driver(s)”.

INDIAN ELECTRICITY ACT—
See “Act(s)”

INDIAN EXCHANGE—
See  “Exchange”.

INDIAN BXPRESS—

Question ¢ article entitled “Health
and Nutrition published in the —.
1598-1600.

INDIAN PINANCES
TQuestion re— g L
Article entitled “Borrowing = of
Local Bodies” published in the
—. . 2487-88.
Editorial comments entitled ‘‘Sterl-
m%oLoau published in the —.

Editorial notes in the — om the
Pact with Japan. 1919-20.
INDIAN INCOME-TAX ACT—
See ““Act(s)”.

“INDIAN ' INTERESTS FIRST"—

Question 7e article entitled — pub-
lished in the Bombay Senw'inelp
garding negotiations to replace the
Ottawa Trade Agreement. 2304,

INDIAN LABOUR—
See “Labour™.
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TNBL&N LAC CESS AB}ENPMBNT)

.5'1-: B|ll(u)"

4 1 %}n"’;‘é%"”

See “Bill(s)”.
INDIAN LISTENER—

Question re—
Appointment of Mr. Franks as the
W 195,

"(‘15!

ditor of the —.
Listeners’ licences and  subseribers
to the —. 900.

INDIAN MALAYALn«i)-—
WW‘C W‘uﬂ&m -nd
“boyeott of — i Ceylon. ' 2315-16.

- MEDICAL DEPART-
MENT—

i Question e promotion of  Sub-Assist-
ant Strgeons of the —.  1711-12.

INDIAN MEDICAL SERVICE—
Question re—
Algomtmeﬂw made to the — 3154
o %
Asticle on. the — published in the
sns-ss

Hindu.
nisation of the — 1615.
Percentage of ﬂﬂbn Hindus and
Muslims (in the —. 2068.
Post of the Director General, —.

Recruitment of more Indians to the
oy G

Recruitment. of‘ Mauslims_in the —.
2827,
Recruitment to the —, 507@

IN%]R.\X MEB(JB.ANTS' CHAM-

any
Lancashire lndmn \Qoﬂn 1 Com-
mittee. Bombay. 589-90.

INPTAN MILITARY ACADEHY—
Question re—
L1 Policy of recruitment to the Dehra
Dun —. 740-42.
2o-lblhtv of lmpmvmg the quali-
of Mldldﬂae for t.he Ind\an

INBI%RN MINES' (AMENDMENT)
See “Bill(s)"".

INDIAN  MOTOR
(AMENDMENT) BILL—
See “Bill(s)"”.

vn:mdu!s

INDIAN NATIONAL = ATIRWAYS
COMPANY

See “‘Airways Conipany (ies)”.
ASSOCIA-

CINDIAN © NATIONAL
- s

oo Avsodiation ()"

INDIAN  NAVIGATION . COM-
PANY— 2
Question re apoi of i
to advise the ~— regarding the com-
phmh of puuengers -23.
T.565
INDIAN NEWSPAPERS—
See “Newspaper(s)”. S

INDIAN PHILOSOPHY—
See *“Philosophy’’.

INDIAN PORTS—
See “Portis)”.

INDIAN RAILWAY(S)—'
See “Railway(s)”.

INDIAN RAILWAYS ACT—

e “Act(s)”.

INDIAN RAILWAYS
MENT) BILL—

e “Bill(s)",

(AMEND-

INDIAN RAILWAY CONFERENCE:
ASSOCIATION—
+ Question re—
Amount paid bﬂ“tha — for their
dak from Delhi to Simla. 3062.
Rent paid by tho — for Government
buildings at Delhi. m
Staff of the —.
Use of service ohmps by the —

See 4-‘»llm “Anmwt\on(n)"

vit g
INDIAN REVENUE(S)—
See ‘“Revenue(s)”. e
INDIAN RUBBER

CONTROL
(AMENDMENT) BILL— :
See Bnll(a)"
SRIRE] .
INDIAN SCHOOL OF MINES—
Question re filling up of the post of
al, =1 Dhnnl-ml 58,8

I
INDIAN SOLDIER(S)—
See “‘Soldier(s}”.
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Ja\DlA?s ST &‘IES—:- y
Demand for Excess Grlut iﬂ'mpect

oi 'P% to — and Compan-
Dwm:d for: Suj l?plumentsry Grant. in
of “‘Payments to

Indian
States and Companies”. 3264-65.
Question re—
Concession in telegraph rates allow-
ed to Railways, Press and' —
2655-56. A

Instruments of accession for — to
join the Federation.. 161-65.

Loans taken by the — from the
British Govemmant 768-70.

INDIAN STORES DEPARTMENT—
Question re—
Amalgamation  of m&mim
rtment with —. 253,
Antnullmcontraet gy the —
or suj Black
Rendymlxe;p f{r nnda-fmm& and
wagon hodies.
Cloth purchased bv the — for cer-
tain Departments, ' 1901-02. |
— contract for Carbon Black Ready
Mixed Paint. -50.
Purchase of stores by inviting  ten-
ders by the —. 2330-31.
Supplemem.arv tender “for' the sup-
&{vmof paints invited by the —.

Tender for paints 'invited by = the
—, Calcutta Circle. . 2332.
Tender for the anpp]y of pnmu in

T\xted by the —.
enders Tfor Red Oxnde
cepted by the —. 235132 Paindac

Te(l:dera invited by the == &Mﬁl
i

See "Studentl’!)

INDI.\N SUGAR INDUSTRY—
Qne:{:lonhe:lt article  entitled —"
publis in the d.
Toobhe s AR e

Patrila.
INDIAN  TARIFF (AME
og (, NDMENT)
Soe’ BRI 170
1 e
INDIAN  TARIFF = (SECOND

AMENDMENT) BILL— /|1~
- See “Bill(s)”. S

INDIAN TEA OF
BILL— 2

S8 (AMENDMENT)
.3 R 307

T e

INDIAN CONTROL (AMEND-
ADERT) B |
See “Bill(s)". .
INDIAN TERRITORIAL FORCE—
Question r¢  students frained jn . the
918-19.

INDIAN TRADE
SIONER(8)— "7/ "
See "'l‘uda Cﬂmmi-inmr(w’

INDIAN TRADE UNION ACI‘»-
See. "Act{s)’.

I\'DIAVISATION’—

Question e’ | ! LS
— and economy in  the . Indian
National Airways. . Company.
843-46.
14y~ and mechanisation of the Tndian
Army 1491

.»r m“ In
. lmted

COMMIS-

ineers employed
t\onal Airways,

-—05}1;% raqrvl @;,thW‘ -

Port Trust.

— of posts in “)l‘ highest grades on
State Railways. 3184.

438-39, 3304-06.

— of the Army.
India

— of the Government of
Secretariat. 1219,
—of the Indian Army Vehmary

1
— of'P‘:.hp Indmn Me\ﬁuﬂ ‘Service.
— of t.he Military Assistant Surgeon
Clags. ' 1783 \

— of the senior’ subordinate = ser-
vices in the carriage’ and wagon
> sh??q at Mmar
INDIVIDUAL(B)—, e P50
Motion for adjournment re hﬂ,om
of — members of Government io
express personal opinions. 1155-161.

INDIVIDUAL CASES—

Question r¢ représentation of — by
serviee , unions |, and ietd
2654.

¥ algignnnl)

nmo samsn N xgmxm‘  AGREE-

,1. ot

Mau 7e: nogotiations for ,an —.
2501.03.

INDO-BURMA FINANCIAL , | SET-
‘TLEMENT— 19
See “Financial Settlement”.

_INDO-BURMA FINANCIAL U -
PO NAW FBIBY

Qnesnon re' reeommendﬁ:on- b’f’ the
1222,

P TP e s o
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INDO-JAPANESE  CONVENTION—
See '‘Convention(s)™. "“"5
lbg‘wﬂmm 'mAni mmmm

- —“lrmv»-{ Tit
i Qudationt o -
" Negotiations fnr a fresh —.

Negotiations for an —. 1012, 535
36, 585, 2170, 2493-94.
Renewal’ of the —. 1220,

Revision of the

-'iknoJuAnnm

TRADE

Qnesuun re article entitled —  publish-
ed in the Statesman.

INDUSTRIAL EMPLOYEES—

See ‘““Employee(s)”.
INDUSTRIAL OPINION(S)—
Question re 1 of 1

and ——aﬁerxmngmof ter-
mination of the, Trade Agree-
ment, 754-55.

INDUSTRIAL WORKER(S)—
- Question re—
Health Insurance and sick leave for
— 2626.
Leave, holidays and pay, etc., of
~= of railways. M

mnus'mmmzumu—-

; 51810
Views of the Finance Member on
o by @ protective policy. ' 427.29.

INDUSTRY(IES)—
Question r¢—

)

Davelopmeﬂt of the Indun —. B71-
72.

Enc¢ouragement to the cottage and
small —. 181-83, 342-43.

s Effects of the recommendations of
the Tarifi Board on the Cotton
Textile — upon the handloom
weavers. 2078-79.

INDUSTRY (IES)—contd. 3498

Q\auhon re-—contd.
E'u@l m d‘h help for — am'.lf

G:he mntry 121 e
vernment’s action ¥ qurt
of the Tariff Bnrd':n ﬁle uobton
Textile . 1240-242.
Indmu ‘ossibilities in i M-

TJ ppli olnw material
for the glass —,

Intervxaw ven by er “Homi Mehta
fn anchester Guardian  re-

Indian Cotton —. 2173

Lavy n! cess on’—, 1134,

Protection to the cocoanut —. 2575-
6, 2579-80.

Pmt&tlon m the glass —. 1463-64.

Protection to  the handloom —.
1460-62.

INFERIOR SERVANT(S)—
Question re— .
Confirmations of officials and — in
the Bombay Postal Circle. .
Levy of water charges from the —

of the Posts and - 'L’ehﬁnph- De.
partment in Dlehi and New Delhi.
2882-83.

Officiating incréments for — of the.
Postal Department in_the Konkan
Division. = 3351.52.

INFERIOR SERVICES—
Question re—
Discharge of ‘empl
in the — and labour ’acrncea and:
the appointment of ex-mulitary
men in their places on the North.
Western Railway. -88.
Employm-nt of local persons in the.
uchistan. . 2651.

— in

: P-M,,wg on. State _B-ilw.xa for
Tom supcrlbr hugngn ﬁihre to.,
pass an examination. 78-80, 3371.

INFERIOR STAFF—
Question re—

Deﬁnmons of ‘“‘clerical”, “—" and:
“menial” staff as appllﬂ- to Gov-
ernment servants.

Empll:‘ylnenﬂd the ‘C uf the Im-

ibrary, Almh, on

orical duties

Flnhml of workm hourls of — in.
- the Railway Mu? Service: T1.

Réwvery of overdrawn. leave allow
ances from the — on the Centrai
Telegraph Office, Calcutta. 2657.
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INHERITANT(S)= 41 /13

Question r¢ maintenance. _allowance

for the — of t'he properts under

“05 the Court of Wards mamg!ment in
0 “Delhi. 3328

%3 14 B

TINITIALLING—
Qneshon 16— of Ehe notes on re~

search made, I hz
Libravian of t e Imperml ‘brary
362.64.

INLAND. ﬁirmmsh
See “Expert() "’

INLAND LETTER(8)— o
Qﬂesl\lon re poml rd_‘,e,_s"{or — aaé’s

- T T

INNES. SIR CHABLES—

Question re aj pomtmant of — and Slr
Fredrick ~ Xghyw - Commmissione;
to assist the Commercml Relat-lons
and Treaties Department of ° the
Board of Trade ‘Tegotlamons 1237-
238:

SI\QUI‘RY(IEQ)—
Qneshon re— y

Joint — by Accounts and [Iraffic
_Department of the North Western
“Railway in the Electric . Depart-
ment,

Procedure for — into the conduct
of mnon-gazetted Railway & staff
67.

of tﬁﬁvuy ser-
fmm M\'\"N’P
indebtedness.

I\&PE(‘TIO\—
Question re — of the Rohilkund and

Kumaon by the Railway ~Member.

- 3172-73.
JINSPECTION CARRIAGES—
e “Carriage(s)’”. " '~

(INSPECTOR(S)—
Question the Aate
Abolition of ponh of — in the nrew
system cgmthe East Indian -
way.
Allegations against- an —; Ratway
HixanServweo! 3?,21

0

f}{uslm—mtha(}mw])ep.\r(_

%ent, Eastern « Bengal -~ Railway

INSPECTOR(S)—contd. , 1, 1yt
Question re—conid. ¥
(he(-kmg of the work of “ufawn
Masters’ by o Traffic ~- 'on'!
East Indian Railway. 82
Creation of two posts altec thg sur

render. of the, post, n{ trausporta-

T U
ilw,

Enl hag‘xl):fﬁ

f:au, pay.of the —
d  to, inyestigate | cases
of claims preferred against- the
East Indian Railway.
- of  Station Accounts on. .certain
State lewayu :
. Posts of Special Investigating —

on the East . Indian . . Railway.
2767.

.1Posts of Transporfation —  sanc-
tioned by the Eaat Indian Rail-

ey psiway. 67,
INSPECTOR
POLETCE— "

‘ ‘QENEBAiM - oF

a1

Qnestmn e circular uauea ﬁy*ﬁm —
Punjab;  to regolate the mumber of
passengers in motor buses. 1624,

INSPECTOR(S) , OF, | POST. ., 0F-
FICE(S)— ;
Qiiestion e halting allowance sanc-
tioned to the — aud Snj
dents of Post ' Offices Q’E:tm Hl“
Districts of the ﬁbngll and Assam
circle, 2879.

‘Question” ze— .

Grant .of pasm to; the —staff : em-
ployed in railwa; 3055.

Tmperial — of mmnl Husbzmd'
and, Dairying ore. 3134.‘
Libraries. M +— mbm d by ‘State

7o Railways.- 76,
Teaching staff of the Impexhl —
of Animal Hnsb%, iry-
“ng at Bln&lelom-
Ti ial = of Ani-
y and Dmrymg from
Delhi.  3132.

INSTITUTION(S)—
Question re— .+ ° 7
Educational — mnm&amed by Rm|~
way - Administrations for the edu-
cation " of “the  children. of Zheir
~employees. . 63-66. 3
~ and orfamhbm hanned during
the Civil Dunbedxenee Muvernnnt,
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®  INSTRUCTION(S)—~ B ‘WOl
Question r¢ :i‘emptAwn oi
Indmn Rai wa}

\mn. |. oty

INSTRUMENT(S) “OF ACORSSION—

Question re—

Draft of the —. 2579, %
D::ﬂ gf the — of, Indian Princes.
= 2179-83.
— for Tndian 18&}:; to jo'm “the
Feeration.
ol 2 e
. INSUBANCEES H. FAMY Jiau=]
Questi H_Llfof 4 ‘the
< on re ry o)
! Postal and Railway Mail  Service
lm 3
’ !NMANC'E CO\IPA\\(lEq)_
Qneshon #¢ Nife — in the provinces.
L 377-78.
1 INSURANCE LEGISLATION—
‘ Question re comnm.tee to  consider
; 1 : 2 2P e
‘, E IN'rxnozPme— 3
Questmn vl ¥
— of corres| of
' telpphones o hh‘pfm of
‘ Delhi,
n- — of con»spondence of certain
: .classes of  persons. 1854-55.
- s £
INTEREST(S)—
Question re—

Appointment of an Officer {o watch
the — of Tndians in Z&um’bnr.
440, "

1153. ~ e

Trade Ticense byelaws in  Marik-
burg., South Afriea, curtm’lfnz
Indian —.  337.

. & INIEEST “FREE* \D"‘\\(‘EL

Demtu;l o1 E).yeaa Grant. 3263
MISCELLANEOUS

I\ITEBES
OBLIG! ‘\TID!\'&—

Demand for Excess Grant. 3263,
INTEREST ON ORDINARY DEBT

AND REDUCTION OR AVOID-
ANCE OF DEBT—

Demand for Excess Grant:  3266.

= S

INTERFERENCE—; v o1 T 7 g8T V1
Motions for Adjournment wé 13-
s Gmernmgnt né the United ¥ro-

INTER-LOCKING SYSTEM= " '
estion re absente of <~ on the
Rohilkund and Kumaon = Railway.
13174, o

INTERMEDIATE(S)—r 12 g0 =1

Question u ,grant of hﬁut mmll
rates of pay
clerks in the Posts and Tulegmphl
Department.  2656.

INTERMEDIATE CLASS— 0
Quenuon The—=
.lbsance of — waiti
Robilkund Rk

Inel:nvem!ﬂm felt Ey — and chird

&hmgjl gers on the
East Indian Railway. 829.

— farve on the East Indian Railway.
1700-01.

passengers travelling from How-
rlh to Burdwan and vice rersa.

Latrines for third and — passéngers
on the Assam Be 9 ay.
oo : Bengal * Railway.

Permission to — passengers to ca
attache cases and handbags f:yr
of charge. '929-30. -

Provision of a waiting room for —

passengers at Saharanpur. 1701,

Provmon of fans in the third ani

of State R:

983-84.
m ‘of proper

T

Reservation of — and ﬂnrd class
seats on the East Indian Railway.
1487-89.

Return tickets for — and  third

class passengers on certain Rail
ways from Simla. 3184.

Waiting room for — p‘ndr.
- [‘!h(t onnm Cmtonmw ilwvay
tation.
Wmt of mang::ﬂhgm
tion.
INTERMEDIATE CLASS WAITING
ROOM(S)— W

See “Waiting Room(s)”. '
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xN'rnnNATmNAL mnmm CON-

Q ! ré sdvums to Delegates re-
uﬁg “Indian Labour at the

INTERNATIQNAL LABOUR. CON-
VENTION—
Question, re== =~ :
Rmﬁcmon of .the — ei fomy honrs

week.
Blt\ﬁcstlon of the — regarding fore-
ed labour. 2075-77.

INTERNMENT—
Question ¢ — of Mr, ‘Subhash Chand-
s Bose. . 426.
s L s SO SR
INTERVIEW(B)——
Question re= | 13 YN AR
— ;nven by SI\‘ Honn Mehh to, the b

Indian (‘onon Industry. n7e.
—of candidates for certain posts
in the Broadcasting Department.
2750-52.

-~ with prisoners in the  Cellular
i, SO0, =

INVESTIGATION—
Question re—

Nagpur Division. 1040.
— mto the nutrition problems. 601-

—of the Indian income-tax system
by experts. 2583,

.~ to_find out the cost of cultiva-

- tion of crops.

INVITATION(S)—

Question r¢ — to the members of the
Legislative Assembly to visit Anda-

mans.  759-60.
IRAQ—=
Question re—

- Bill uﬁecﬁng Indians passed in —.

Interest. of Indians affected by the
annctmen labour .hw in —.

Plight ai Indians in —. 580
Position of Indians in —. 186.

IRON—

Question re firms manufacturing  pig
— in Imlm .

IRON SCRAP(S)—# 7011 + 15177
Question re— o
hr
Dis of cast — on the i\’oﬂ.h

Western Railway. 3162-63.
Non-observance of rules and terms™

vegarding sale of — at
pura on the North Western %ﬂll—
way.

mwrh n{)sirrmL— s

chad

i larities
wnh th( acceptance of tenders for
the —, New thi, 910-12.

ISMAIL KHAN, HAJT  CHAUDH-

URY MUHAMMAD—
Question re— s
Empl.oymaut of Muslims in the
services of the Bombay,
lad Central India Railway.

Emsmg of P

foreign mumc’lpll‘hm‘r

ernments. 27

ISTAMRARDARS ENQUIRY COM-
MITTEE—

|
y v

Question ¢ report of the —. 3063 ‘
ITALY(IAN)— !
Question re— _iasier §

Certain_statements eiroulated by the
-Consul’ General - for =™ "

Calcutta. 440-41. -

~ Communique issued by the TRoyal
"~~»Qquul General for — about the
v Dum bullets  to

~ 745-49.

Communique’ W By' Royal
Consul-General for — Oaleutta.

89.
Effect of the application of _sanc-
tions in India against —. 237.
Effect of the victory of — on the
_Indians settled in Et.hlopin 338-

Tudian feelin s con-

uq“mundofA ﬁmmno 1O
d _from on-
;ul“e%enn&l ‘of '— from Caleutta.

Lifting of the sanctions against -
1220.

Loss of trade suffered hy India by
gggpung the unctdm against —.

. Part phfyed by India in the meet-
. jings o the ouncxl or the Assem-
h'h of the League of Nations after
t‘l& ggonqunt of Ethiopia by —.

|
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ITALY(IAN)—contd.
Question re—contd, .. )

mnd. made by
%‘;‘; s T
rt of GM to the Cessation
g; sanctions against —. 1230-

Termination of the sanctions against
846-

“\thdnwnl of — Consul from Bom-
bay. 1238.
ITALIAN GAS BOMB(S)—
See “‘Bomb(s)”. . .
ITALTAN LOANS AND CREDITS
PROHIBITION BILL—

See “Bill(s)”.
ITALO-ABYSSINIAN WAR—
Question re loss of Indian lives or
188-89.

properties in the —. -
See also “War'.

IVA,NHOE—
¢ passages in ‘‘—’' deroga-
g;lz’y to the Jews and their nhgmn

J
JACOBABAD—
Extension of the present railway
line to — via Garbi Khairo in
Sind . 1481.
Muslim representation in the electric
sub-station opened M. —. 2646,

ISRL MERE 2

of non-official visitors

Appoxnt.ment
for the Cellular — and Convict
Semement in the Andamans.

499-1000.
Books in the Cellular — Library.
928, 998.

Bringing back of prisoners unwilling
to stay in the Cellular — and
others to work outside

the . —. 1000.
Condition of health of State Prisoner
Bhupendra - Kishore ‘Rakshit, Roy
detained in the Bareilly  Central

—. 3353-54.

Condition of prisoners in the Cellular

Defects in the — life of the Anda-
mang found by the Home Member.
1119-120.

JAIL(S)—contd.
Question re—contd.
Interviews *with yrisonau in the
Cells -7
in the Cellulax

f—tﬂenc_n-;v
N wsp;pen supplied to prisoners in
0 Cellnlurpp M

Ont door games allowed to prisoners
in the Cellular —.

Overhauling of the — Tules and
regulations. ~ 1120-127.

Political prisoners confined in the
Cellular — in the Andamans.

Pri - nfined in the Cdlu’hr

. nw co m

06.97.

Relense of persons detained without

trials in —. 1995-96.

Representations made by the pri-
soners of the Cellular —. 989-90.

JALPAIGURI—

Question re—
Conversion of ~departmental post
offices into _ extra-d
offices in the — vamon.
Leave reserve clerks in the — and
Coochbehar Head — Post Offices.

TLeave reserve clerks in the Post
Offices in_the — Division. 4
Postal Officials  stationed at —.

2950,

Postal signallers in the — Pod-nl
Division. - 2853-54,

Purchase of Cash Certificates by
the Superintendent of Post Offices
of — Division. 2868-69.

Reserve clerks in the — Postal Divi-
sion. 3

JAMADAR(S)—
Question re—

Appeals  against the removal of
eoolv-—oraeoolvmﬂhhm
ways. 68,

Promotions to the rank of a — or
Subedar in Indianised units. 3305.

JAMALPUR—

Question re—

Construction of a huge © railway
station at — Basg an Rail-
way. 1772-74. <

Fz-appre: of the — Technical

EIM Indian  Railway.

Wmhnm;' train running from and
to — on the East Indian Railway.
274344,




®

EFTAERA TIANEEEA AV

INDEX TO LEGISLATIVE ASBBKBLY DEBATES.

ran

TAMES, ME, oo o i ﬁ
Indian Companies (Amendment) Bill—
Consideration of— "
' Clause"7.979.
Clause 15."1078-79,
i Clause 37, 1421, 1422 1456-57.
Clause 40. 1532, 1534, 1535, 1587,
QL STTeE)1TES, 1753
Clause' 42. 211112 2116—17 2153-
54, 2247-48, 2260, 2262:
Clause 52. 2372,
Clause 110, '2461:
use 111. 7 2531.
Ub\ﬁo 113;  2565:
Indmn Motor Vehicles (Amendment)
Bill—
Motions to refer to Select Committee
.and: to. circulate. 70.

I;dnn Rubber: 'emunl (Amndment)

il v shens  sucidesaeserand
© Motion to caulidat. 3016.

TIndian Tea Cess (Amandmmt) Bil!—
Consideration of clauses: '2019: ;|

Motion for adj ducti

JAPANESE= .
Question re— R
Alleged brutal treatment of Indians
in Manchuria: by the.— authori-
ties. (1987-88

Torture ofan;Indian and his wife™

by a.~ in Manchukuo. - 1774-75.

JARANWALA—
“‘Question re want of a raised platform
on the branch line between Chichok?
Malian viz — 'on the North Western

Railway. 1487.

JEDHE, MR. K. M.—

Question 7e confirmations of officials
and inferior servants in the Bombqy
Postal Cirele.

JEHANGIR, SIR (OWASJX—

G (A L s

of the duty on Bntmb textiles

. without consulting the Legislative
Assembly. 319-22.

Resolution 7e interference from public

in the ensuing elections.

Shtemem re demonstration against the
xuling of the Chair. 456.

JAMU GUBI_

Onadti -

ve

:ntheBorpaHm'Devehpmlm
Go?nghﬁAnun

JAPAN_ ¥
Question re—
Appointment, of Indian Trade Com-
missioners in — and East Africa.

. =5 " r Iati b
and —. 1235,

Editorial notes in the /ndian Pinance
on the Pact with —. 1919.20.

E:;‘clnsm;n of Burma in the negotia-
ions for a fresh'trade ent
with —. 3358. .

Export of raw cotton and rasy cotion .
purchased by the United Kingdom
and —, 586.

Tnauguration of direct Wireless Beam
%rnce between India and —.

Tndia

een a —_—
Rates of passengers-fares and s
freight on . Indian Roﬂmy:so::d
ys.in —7 984,

Quohx principle of regnhtmg “trade
India and 2501-92.

Consideration of clauses. 572,
Indian Companies (Amendment) Bill—

Motion to consider. 615 624, 642,
730, 731, 792.

Consideration of—

Clanse 3. 888-89, 1068.

Consideration of amendment to add
new clause after clause 4. 940-41,
942,

Consideration of—
Clavﬁl;e 7. 954.55, 959, 960, 962-63,

Clame 31 1 u"zoa, 1452,
use 37 =
1453, 1454,
Clause 40. 1517-18, 1532-33, 1535-
36, 1587, 1721, 1726-27, 1729, 1738,
1742, 1745.,
Clausé 42.--1875, 1876, 1893, 1957-
61, 11983, 1984, 1%5 2124,,2142
2260, 2264-66, 221&, m,
2278, 2284, 2288, m« s
Clause 44, 235859.
Clauge - 52: %‘6 el
 Clause 55, 2380.
ﬂnﬂ 76. ‘2418, 2419, 2427, 2429-

Nuw clause - 81. - 2445,
Clause 111.-2473-74, m 2528,
Olause 116, 2563;

thon to pass. 2570. °
Hoﬁ‘on. for adjournment re—

Revision of the Indian _Currency
and: Exchange  policy. 2717-18.

"

i
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JEHANGIR, SIR GOWASJI—contd.
Question (Supplementary) re—
Giving back of the administration
of ‘Berar to. His Exalted Highness
Ni -93.

o8 R R 5 i ot6.28
... Interception of  correspondence o
%uhm classes of  persons. 1854

Negotiations between the Govern-

ment of India and the Kathiawar
- the i

7e interference from public

. gue.

in the ensuing elections.

JEW(S)—
Question re. passages in certain books
derogatory to the — and their reli-

i3 fincvn

JHAL ‘TALUKA—

Question ig‘ ?ﬂ concession  for
transport of mﬂ _fodder to the

famine-stricken areas in the — and
Pachmahal District. 29“,

JHANSI—

Question re drivers in the — Division
Cof ngég?t Indian Peninsula Rail-

JHARTA— = ¥

way.

Qnu'.mn re uccldenz at t.l:n

pgthra colliery in the —.
JHATKA—

Question re orders prohxlutmg the sale
Of = meat on the North Western
Raﬂiﬂ Stations, 3190.91.

JHELUM—

Question re repnn to private bungs.
lows in the —-Cantonment. 1768,
JINNAH, MR. M. A.—
Indian Companies {Amendment) Bil];—
Motion to consider. 809, 81112,
Consideration of clause 3, 935, 937.

N 1luri-
252122,

| JINNAH, MR. M..

A —canld

Consideration of amendment to add’
: new clause | affer clansa 4. 941,
e Y

i Consideration of—

! Clause 70229714 m 974, 975- 76,
: ! ; 1065,

Clause: 5’7 1418, 1446, 1455, 1456

Clause 40. 1549, asabuld
Clause 42, 1076.80, 2103, 2128.29,
3

2132, 2135, 2140, 2141, 2153, 2250,
2273, '2294. 1¢

Clause 44 2355, 2356, 2358,.2359.
2428,  2432-35,

¢ Clinse 75, 2427,

Question (Supplemsntnry) re—

British policy in Palestine: 932

Recommendations of the Royal Com-
mission  on Agriculture - given
effect to. 84345,

Views regarding the British Gov-
ernment’s Pohcy in - Palestine.
B47-49,

Resolution re mterlerm from wllﬁc
servants in the ensuing elwtms
JOGENDRA SINGH, SIRDAR-
Question re—
Alleged  corrtiption in  the Delhi
unicipal Committee. 102,

Delay in the disposal ot
mgmdmg constmetlm of
yinq ih Municipal colﬁnm,

Dmmm! of certain emplayaal
fo-ble Delhi Municipal Committee,

Disposal of appﬁemmu for the
construction. of pnuh buildings

in Delhi.
Vings flz&hy ﬂ-mu l:;
nl:cl
Oommnbtee lﬂ). Pd
JOINT MKRKETING HOAEB—
See ““Marketing Board”’.

JOINT SECRETARY(IES)—
See “Secratary(ies)’”.

JOINT STOCKE. goumhtm&-
Question re fraud cases in rupeot of
the funds of —. 16891700
Jom am. N A

ent of — to the Cmnmim
on Petitions.  109.

12
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JOSHI, MR, N. M.—contd.

4 Marriage Validation Bill—
Arly(otion t,’:geonsider. 1645, 1651.
Considerahun of clauses. 2789, 2792,
1, 2805, 2806.
Chnmgong Port (Amendment) Bill—
Motion to consider. 2-43.
Code of Criminal Procedure (Amaud-
ment) Bill (Amendment of Section
167)—
Motion to continue. 1632,
Tundian Companies (Amendmen{.) Bill—
Motion to consider. , 645, 649,
704, 719, 781, 78’794 855

Consideration of—

Clause 7. 964-65.

Clause 15. 1089, 1090.

Clause 37. 141721, 1425 1425,
1430, 1442, 1447. 3
Clause 42. 1946, 1959, -mso 1962,
2128,

Clause 75. 2426.

Clause 98. 2453,

Clause 113. 2548-50 2556, 2557.

Indian Motor Vehicles (Amendment)
=

Motion to refer to Select Committee
and to circulate. 407, 462, 470-75.

Indian Railways (Amendment) Bill—

Motion to refer to Select Committee

and to circulate. 197,
Motion for adjournment re—

Control of the soldiers on the foot-
ball ground at Anandale.

Reduction of the. duty on British
textiles withont consulting the
I.e;mhhve Assembly. 309, 310,
32224,

Question re—

Abohuon of the Tarllf Board. = 2593
Ind\sn Lnbonr at the Internatio-
nal Labour Conferences. 2626

Age for examination for recruitment
to the clerical cadre in the Postal
Department. A

Appointment, discharge and dis-
missal of staff in the East Indian
Railway Schools. 448-49,

Court of Enquiry = regarding the
retrenchment of staff on Railways.

Discontent among the staff of the
Madras Telegraph Office. 3353.
Fixation of the length of beats of
postmen in hilly tracts. 3350.
Fixation of the value of a shilling
in Tndian Currency for the ale
of English books at the Wheeler's
stalls on Railway Stations. 2626.
Gazetted rank Tor the four Head-
masters of the East Indian Rail-
way Indian High Schools. 449.

JOSHI, MR. N. M.—contd.

Question re—contd.
Government petsioners.

1045-46.

Health insurance and sick leave for-

industrial workers. 2626,

Investigation of the Indian income-
tax system by experts. 2503

Laws affecting labour. 2628.

Officials in the Bombay Postal Circle
allowed  to continue in service
after attaining the age of super-
annuation. 9.

Officiating  increments for inferior
servants of the Postal Department
in the Konkan Division. 3351-52..

Old East Indian  Railway Leave:
Rules for the staff employed in.
the East Indian Railway Schools.

448.

Orders m regard to promotions of
and other lower grade

staff. 335L

Preparations for war by Mm
pean Nations. 1781

Prevention of accidents in the con-
struction of buildings. 2625:26.
Proposal to retire Government
servants who have attained the
age of fifty years.

Quota principle “of regulating trade
g'stween India and Japan. 2581

Representations held up for claims
of old scales of pay by the Post-
master General, Bombay. 3350,

Rehenchment, on State Railways. -

Speclal labour representation in the
Provinci Legislative  Councils.

men iz by e PO

ines fixed by the
ment. 3350-51.

Supply of necessary uniforms for a
cabinman officiating as a guard omw
the Great Indian Peninsula Rail-
way.

Suppresmon of immoral traffic in
women in Delhi and the cenurally
administered areas.

Vernacular schools in the Railway
colony at Freelandganj, District
Pacl 2627-28.

Village Post Offices where delivery
of regmored letters and meney
orders is not effected by postmen.
3349,

‘Wages in the manufacture of sugar
and in the cultivation of sugar-
cane. 2625.

Question (Supplementary) re—
Additional postal facilities provided
for rural areas. 2081, 2082,




-

e

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 123

2Lt

JOSHI, MR. N. M.—contd.
¢ (Suppl y) 7e

Allegations :».g«uxst the magisterial
checking at Samastipur Station on
;ho Bengal and  North Western

Railway. 3
Article enhg? * “Unemployment’
published in the Hindu regarding
educational ~ reconstruction. 1594,
1595, 1596.
- Attachment of a thm;l class bogie
Indian

td.

for servants to the East
Railway ?uﬂ jab’ Mail. 671 73

“* Circulation of ting women's
rights. 1792,

Constru

PpLy
‘Jg‘énlﬁa publicationg to the public.

Development of the Indian indus-
T2.

“Dufferin™ cadets.

Explosion in a colliery at Sitaram-
pur;

Fixation of the prices of Govern-
ment publications. 1867-68.

choru:v Special  Magistrates deal-

cases of ticketless travel-

. hug mﬂhteu(,&vlmys. 1688-&3

on

forced lahour. 2623, IS &
- Importation of foreign experts to
examine the various Departments
~_ of Government. 599-600,
""Inﬂ;m delegation {6 London in con-
" mection with the conclusion of a
trade agreement in place of the
Ottawa Trade Agreement. 2173.
Instruments of accession for Indian

Swi&@;n the Federation

cormpundmea of

T RITH :

Tniroduction of the  Bihar Cess

a (Amendment) Bill in the Bihar
Legislative Council. 4.

I e Y

Marks for wiva voce in the Indian

Civil Service Examination. 1767.
“"Measures to comhat unemployment.
1847-48.

Method of circulation of Bllls for
eliciting public opinion.

Negotistions between the Gov -
ment of Tndia and the Kathiawar
States to regulate the import of
foreign goods. 2412

Negotiations for an Indo-Jap‘nele
Trade Agreement. 11, 12,

JOSHI, MR. N. M—-concld
O L1 (“ 1 Y’ IJ.

Q P
Organisation of public works in’con-
nection with the relief of unem-
ployment. 257.
Pro d retrenchment of railway
and the lowering of wages
nnd salaries. 2083, -~ L

Provision of ‘éxtra’ = postmen for
leave arrangements. 1861-63,

Ratification of the’ Tnternational
Labour  Convention  regarding

forced labour.  2076.
Bocommendnbmns of the Royal Com-
mission on Agriculture given effect

iyl Wt "
onz the Em qlly,r‘l)z#

Report  entitled Sikandar’s
Assurance to Un'\onists" publish-
the Hindustan Times.

ed in
2011

Reserv: ation of four first class berths
on ‘payment “of oné' fare on m\I-
ways. 2161,

Retrenchment on Railways. 920,

Reuter's message headed “Torture
of Inthm" published in the
Hindu. 1764. % o i

Signing of any Indo apanese Trade
Agreemerit in Erigland. < 751-52."

Strike in the Beawar Mills. 8a15'2

Subsidy for distribation among, the

ane centres in the Madras
Presidency. 17.

Supply on payment of applwltfon

forms for the pogt of a typist in
t

Offce, Moradabad.
Utih'ntmn of the rural dsvelopmant
o grants, (904 o

Want of an intermediate class wait-
modng room at the ‘Benares Canton-
<« ment Railway Station. 2746.

Al “Bill—
Tn‘de Du&utn ( ?eéml

JOUBNIY(IBS)— st
Question re—
Free — enjoyed by beggars, fakirs
and  sadhus on State ways.
1680-81.

Free ass rules governing the — of
on State Bﬁdmj&"‘%

Pmuoniur _break of — at
ermissi o‘rm’ﬁlﬁr&Sﬁ’.

Btlu cm tha East: Indu.n Bulwly
. alternated  routes f




124 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

JOURNEYM‘EN—
Question 7¢ naw scales of pay + for —
on 7“!1_  North Western Railway.

JUBBULPORE CANTONMENT—
auemon re destitutes treated at the
— General Hospital. 1690-91.
JUDGMENT(8)—
Question re— Y
— of Mr. Justice Amir Al reps
duced in the Em(twtnn Twnex
2169.

— of the Sessions Judge of East
Godavari in Madras in a Customs
Seizure Case. 2498.99.

JUNCTION STA'&I@N—
See “Shuon(x)"
JUSTICE, ADMINISTRATION OF—
Demand for Excess Grant. 3259.

K

KAILASH BEHARI LAL, BABU—
‘Indian Railways {Amendment) Bill—
" Motions to refer to Select Commit-
tee and to circulate. 205-99.
Question re—
AR B

£t tg;geu depvmd from

Alleged neglect MD“W
Schemes: in . 104T.

Allowances of the  representatives
g. the exKing of Burma. 2824-

s i T » "

A Jaktod: fomeilie i
Gbnlopmant of Tribal  Areas.

Eenlumw-] Department of Govern-
ment. 282527

Grant of loans to the employees by
the East Indian Railway Co-
operative Society. 2972-73.

Hardships experienced by pilg
at Rajgir  fair on  account of
suspension of the Bihar-Bukhtiar-
pur Light Railway Train Service.
171517,

Non-inclusion of u;d Nagpur
in-the list of - cemu ‘examina-
tions for appointment “to public
services. 1046-47.

Officers under training for Pohhal
~ Ageney and Residencies.
+ “Official Trustee of Dengal. 2850-51.
‘Provision

KAILASH BEHARI LAL, BABU—

contd.
Questjon re—

Refugees and State  Prisoners in

Bihay and Orissa.

Spending of the amount allotted
under thu head ‘‘Secret Expen-
diture”, 2823,

System of H.adwny Raid for detect-

on the

way.

Want of an intermediate class wait-
ing room at Bhagalpur Railway
Station. 2825,

Question (Supplementary) re—

Damages done to railway lines i
the districts of Goya and Patna.
1560, 1561. .

Le&'ve. passes, etc., of the staff on

e Bengal 7and North Western

KALAGONK—
Questi: re lascar

. o
F. L. V. “Danidaw” and “—"
plying in the Rangoon Port. 1464,

KALAT—

Question re collision of special mela
traing at — railway station, North
Western Railway. 2841.

KALKA—

Question re—

ing ticketless passengers
Bmgﬂ andsaNOtth Western Rail-.

i
l

. ; - ‘
Carriage of mails be'.ween s ,“4

Simla on. motor lorries. 27
-Calcutta and  the (uluma

S

'Ra.\l motors ran from ‘Simla fo —
on the 20th August, 1936. 3373-
74.

KALKA-SIMLA RAILWAY—
See “Railway(s)".
*
KAMALASAGAR— ok
Qnastlon re allegations = against the
% . ﬂwmm on the Eastern

KARACHI
Quesuandrz_.d
Allege isappearance of air rnnl
_letters at —.  1779-80.

Appomtment,p{ Mr. Homan as Divi-
sions] Superintendent, —. 3315.
Tndianisation of lnghor mu in

the — Port Trust.
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ARACHI DIVISION—

KHAN SAHIB, DR.—contd. .,

Question re p tion. of Mausli Question. (Suppl y) . Te
as Assistant Wiremen in the Karachi effected by  the nppomtmont of
Division of the North Western Rail- Indians in place of = Europeans in
way. 2645. the higher branches of public service.
il 1707-09. -
‘KAROL BAGH-— Resolution e mterferenes from public

Question re absence of storm water and
sullage drains in —, Delhi. 1612.

KATHIAWAR—

_ Question

O s o
Governmmt of India and the
States to reguhh the import
foreign _goods. Nw-l% s

Axticle ‘ahtitled “‘British Colonial
Policy and Racial Discrimination™
published in the Hindu regarding
— Highlands. 1603.

Article entitled ‘“— published in

the Hindu. 416-17.

Enquiry into the working of the

gme Growers'  Association in
ibar _and reservation of —

Highlands for Europeans, 753-54.

G%vum of Indians in —. 3148

Reservation  of — Highlands for
Europeans and position of Indians
in foreign countries.

Reservation of — Hnghlnuds to
Europeans. 353.

KHAITAN, MR

Question r¢ speéch’ of = o' mon-busi-
ngss like running of railways. 2312-
15, P

i
Pt is

" Question e provision - of box"— to
3“5;? the hoxes of Tndian drivers.

KHAN SAHIB, DR
Aryy Marriage Validation Bill—
. Mot

tion to consider. 1653.
Consideration of clauses. 2794,
(Field Firing and - Artillery
Practice Bill—. == ¢+ ..
Motion to. circulate. mao
Question re—
Arrest and dakntmn of certain
persons of the Mohmand . Tribe
gem of Peshawar  District.

Passport for Irdians going to Para-
chinar (Kurm}. 2850,

sl E

servants in - the ensuing - elections.
1840, 2192-98.
KHARAGPUR—

Quéstion re strike ~in the Bengal
Nagpur Railway Workshops at —.

' KHARE, DR. N, B— _

Arya Immga Validation Bill—
Presentation of the Report of the
Select Committee. 191.
Motion to consider. 1637-38, 1652.
Consideration of clanses, 2022,
2027, 2051, 2057.

Cantonments (Amendment) Bill—
Consideration of clause 4. 537-38.
Indian Companies (Amendment) Bill—

Motion to oonnder 607, 804.

(‘onndentmp
Clause 37. 1441 1450, 1509.

. Clause 42. 2148 49

Mohon for Ad)cmmmm re Mr.

Subhash Chandra Bose. 382,

Question re—

Abuses of po; pr in regard to nppnls
from . Railway - servants on
East Indian Railway. 80.

" Acting - allowances of the ex-com-
pany stafi of the East Indian
Railway. 81-82. 3

‘Adverse remarks xeeeaf'ded in Cofé
dential  Reports of non-gazet

' staff on Railways. 3;‘5: a0

Anapﬁn. ‘against o M.
 Hassan, y Director, Estab-
ﬁ.huunk Y M $293-

'Alloﬁnem ‘of" mﬂwly qmun at
3055.

Allotment of residential buildings to
the State Railway Staff. 2842
Alteration in the age of  railway

employees. 3138-30.
Appeals against the removal. of cooly
Jamadar.or a cooly on State Rail-

ways. 68, -
angement fu -ulas n Hardwar,
Garhmuktesar and Roorkee on the
_ East Indian Railway. 2840.
‘Arrangements for the supply of
drinking water to passengers on
the East Tndian- Railway. 3128.
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under ueuon $

Authorities préscribed
'nnm (b)-of the Indian Ra
ways Act. 2844

Clnnge. nnk: and designations
of the stafi on State Railways.
3056-57.

Check - over the work of travelling
ticket  examiners on the < North
Western Railway. 3137,

Checking of the

i Masters by a Traffic Inspector on

East Indian Railway. 82.

n of special nela trains at
Kalat  railway station, North
Western Railway. 28411

Competent . aathority unQowemd to

flict penalties on slaﬁ' on State

S _
o o RS iy

iz of period tertain
capacities ﬁrds sent by the
(*hief ... Accounts _Officer,  East
o Indian le\\nv 3138,
"Delegation” of powers in the’ Posts
and Telegraphs Department.

-83,
Desighation of heads of Departments
State Railways, 3056
mﬂgefenu in - Qé,;wtme of “duties of

certain staff’ on t, e East Indmn :

M Railway. 81/
Digcharge of ~ mdmate n\lwny
amgluyees

51,
Dismissal or - duebargc of an em-

scale’ ﬂ"h&mms
ways.

A ?1 1 of sppeals: from Railway
m‘va

Gl

m,a ‘on mem Imiiln TRail-

emﬁu'wn of quarters for Rail-
e “hway ‘subordinates. 3136
“Enhancement - of the . pay of the
S Tnspector appointed. to investigate
cases of claimg preferred against
the East Indian Railway. 100.
anlmeu for the teavelling. pubhc on

p»wm.

ﬁ qmr or rent in
g to ‘the ticket m‘llecf.crx on the
. East Tndian Railway. 3138,

work of Station

KHARE,, DR. N. B.—contd.
Question ree 10

Grant of pussés to the staff employed
in railway institutes. 3055,

Guards on the North Western Rail-
way. 3386-87.

Guards retrenched in the Delli
Division of the i North . Western
Railway. 3186-87

* VHill allowance Mﬂ to Railway staff
at 3184.

Inadmissibility of ing allow-
ance to mon- gazetud sﬁﬂ ‘on State
Railways, 2841,

Indianisation of posts in the highest
grades on State. Railways. 3184.

Introduction of new pass rules on
State Railways. 3138,

Joining of Railway Unions and Fede-

{ rations by Railway — employées.
i 3186.

'ea-umNan amending the word

25 to the word ! Agent”

0 State Railways. 2844.

h.ﬁmﬁﬁl m,ﬂm Railway

Board with |
officer wferred ()
the Indian Rail
Notification of the
making rules in 11‘spwr of certain
34,

‘rgzaudmg the cancella-
tion, recession or variation of a
= rule under section 47 of t.!m‘}ndun
\ . " Railways Act. 284586 "

i " Officers rest 'houm»a';"‘ﬂmh 2846-

Penalties for irregular use
privilege ticket orders’ én&
on Railways. 3136,

- Period for clmmmg the'  travelling

e Ance: North Western
SIS ALWRY- Ricsrmyes !

Permission for dogs and dqnuhc
animals to travel on metal passes
issued to Railway Gazetted Staff.
3139-40.

Permission to Station Masters on the
Noxth: Western Railway ‘to issue
charge sheets. 3185.

Personnel organisation on Stas Rlﬂ
ways and the actions

by the Railwa;
Ptﬂ!ev of x%oﬂﬁym!'ﬁ*‘boﬂs in the
| x0n _’wjﬁn’ State Railways.

{ " Post of the Deputy Director, Estab-
lishment IT, Railway Board. 3140,

Posts of mipedm
unﬁhomd

Transportation
the East  Indian
*:?;dumord of di
er lischarge
1’? scale officer on State

F-*‘ver*,,, w ;

NERS—y Sedh
—

i e Sk,

<
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KHARE,, DR. N. B.—contd.
Question re—
Powers of Divisional Superintendents
on the East Indian Rnllwny 67.
Procedure for inquiry info, the
o pcz’of non-gazetted railway

Procedure on State  Railways for
punishing or ‘reducing the staff
from superior to inferior service
on failure to pass sn examination.
78-

Promotion of klmrds on the North
Western Railway. 3%‘ "
Proposal to appoint TR
Hmn a8 Snpmuor of  Railway

Prmchon ‘the honour of females

=& ﬁu’rg wi hall at Moradabad.
!'QM of a library,  zoo and
5. [museum, ete., in New" Delhi.
Pattishment inflicted under ~ section
71-H of the Indian Railways Act.

2844-45,
¥ Quullons of fraud in' connection
oy ith Railway “tickets.
ﬂk of officers under district qut.em
lent to senior officers under
sysfem  on  Railways.

Ranks and.
of pay on “Rail \YE.

Reduction of pay of r«trencbgd staff

__in the Delhi Division of the North

i Western Railway on thée7u- absorp-

Jin, other posts, 31

gm'kogu ations regarding  disciplinary

action against Railway staff. 5

Relationship_between. the Agenf. and

certain other stpﬂ on kft

ations with scales
wag. 13065,

ways. 82,

Re?#fgww the ﬁt Tﬁdmn
Rent "bnﬁ

Report of the committee that anted

a certain school on the Bast Indian
Railway. 3182,

Responsibility of the Governor Gene-

.+ aral-in-Council for the actions of the

-—»sw of State Railways. 3183.

ity of the Se«-rem-y of

State for Indu in Council for the

actions of the  Agents of State
Railways. 3183.

Return tickets for intermediate and
third class passen on _certain
railways {rom Sim 3184

Rules for residential bmldmp on
Qute Railways, 81, 3054. .

KHARE, DR. N. B.—concld.

Question re—
Rules governing the allotment of

residential  buildings to State
Railway Staff. M.

Rnlu governing e occupation ' of
« residential bmldmgs m Stal '.e Rail-
Wayss i

Scale of pay aj blo to '-hb staff

pplwn
recruited by the East Indian Rail-
way between 1st July, 1925,and
1st November, 1928. 80.
Scales of, pay in force on the East
Indian Railway-on certain dates.
101.

&eﬂu Z%’ptv revised with ?1':?: {E::

c Mtv ‘of East f%{ h—'”‘l%{hnﬂﬁiy
and Old Oudh and nd
Railway Staff. 82.

Seniority of transportation and)com-
mereial. staff onthe East! Indian
Railway. 101

Qtaﬂ‘ in each scaleiof pay as budgeted
for the year 1936-37 bv the East

; !ﬂ.dimim. BOPLED ALH

vmtm Mam
!’ ataf[ um.SLaber%aﬂmva
Tmnre of the posts of Directorate

establishment of the RailwayzDe-
partment. 3139,

Ra:lwuy.

Transfer of staﬁ' from « . division
"% %o auother “diviki vi& "12 'Faﬂ,h

" Railwa;
Tray ticket evamitieron the
North Western Railway. s
Tmtment of sdolmva fﬁﬁ én

Uu of ohe word “‘Cooly” in ?apecf.
of Tndisns and “Labour' i
g&) Enrop@nl ar;d_ ‘\n_glp In@jnnﬁ‘

Writing of articles for press and
~ publication “of books

by Glmfn-
ment Servants. 3350,

Question (Supplemxy)
Honorary M;gm.rates in thl 'Ceﬂ'ﬁ-ﬁ.
ly Administered Areas.
Political prisoners conﬁnad in tho
Cellular Jail in the Anch'!mm.
835-41.

Signing of -nv Indo-Jn
Agreement in 'J' au ‘%l%d‘
Termnphon of the Ot.hwa Trade
Agreement. 2019.

Views regtrdmg the British Gov
ment s Policy in Palutmt 135:

.
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KIDNAPPING-—- KURUKSHETTRA—
Qmmn re .H of a Hindu girl Question re—

-in Peshawar.

Klmml— :

‘Quéstion 7 repoits of the Special
Officer (Mr. Hume)} and — Sewage
Farm Committes. 908.

KING—
Quesnon re—

Coroniation of — Edward VIII in
India. 114344,

TIssue of postage stamps and currency
with the new —'s effigy. 823.

KING-EMPEROR, HIS MAJESTY
THE—

Question re—= o o

Coronation
 Releasd of bertain
on the oceuwn ‘of ﬂla oﬁbmhon
of —.. 841-42.

KI!\G GEOME MEMORIAL FUND—
" Question re —. 207172,

KING OF BUBMA EX—

of the rep:
;. G_-hvgs Qf the —. 2824-25.
KISHUNGANI—
Quelhon re havdship and inconyenience
f the trave ic on the
istrict Rlﬂvny . Funnin,
_;. from Siliguri to 30’12»73. -
KGN'!SAN mvxstoif__ L i
Question. e officiating i for

inferior servants of the Postal De-
pcmh m ‘the —. -ESLSG

KOT DAYA KIS'HE\_

i Question re Jack of water arrangements
-.at — on the North Western Rail-
way. 2839-40.

KOTLA

Question re mtnuuon of utn-dsm
;en'.al Sub-. qut, Office at —. -

KBISHNA LORD—-
quhou re r«naval of
— by the Superinten =
glml Bervice, “L' va’hﬁoﬂ 13360-
1 G

KORM_

Question re p-uport. for Ind\nﬂ: going
_ to Parachinar (—). 2850.

Collision of trains on the oceasion of
the — fair. 1128-29.

Motor and lorry traffic competition

with the railway on the occasiom
of the — fair. 1128.

Passenigers who ~attended - the —
PFair. 1127-28.

LABOUR—
Questjon re—
Implementing of the convention on:
forced — 2622-23.
Indian — in: Malaya.  349.52.
Interest of Indians affected by the
1 ;. of = laws in Iraq.

5

: the Madras sod
"y Bnutgm mn‘m;ly

— laws in Toreo in Iﬁw‘
2628.

Laws affecting —. R 5
Proposal to appoint r.

‘irlll \h Supervisor of Railway

Rahﬁmtmn “of the International
Labour  Convention regarding
forced —. 5-77. ot

Special — representation im the
Provincial glxlahva i Oimnclls

2627,

Tse of, the word "(‘»oia" in respect
of Tndians and re?oel

Enmpemw ‘and  Anglo-Indians.

' ! g «MLA by
Queshon e advisers - ‘o'mw
representing Indmn
International —.

LABOUR CONVENTION—
Question re ratification.of the Inter-
;&;wnnl — regarding forced Laobur.
See: also “(.ouvenhon(l)" : 5 &

LABOUR IMMIGRATION—

Question ~ re  Indian ~delegation to-
Hahy& to n(;udv ~— ' conditions

LABOUR. ROY.:}L' 4 commssxon

Reqqunenddﬁhs of the — mgu'd-
ing penodxéd ‘eye- A;ght ‘test of

“‘workers.

Recommendations of the = regard-
ing railways. 1857-58,

d.——ﬂi
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LABOUR SERVICES—

Question 7 rhs(‘harge of temporary
employees in the inferior and —
and _the  appointment of ez-‘milita r{
men in their phces on the Nortl

Western Ruilay.  1757-85.

LAC CESS (AMENDMENT) BILL—
See “‘Indian —"' under “Bill(s)™.

L&( LESS (SECOND AMENDMENT)
LE—

L TR T

Su “Indian —'" under "W“‘- :

P —_
LAHIRI CHAUDHURY, MR. D. K.—
Arya Marriage Validation Bill—
Mq; n_to consider. 1657, 1658,
tion of  clauses. 1661

Indian Rm]wuu \\meudment) Bill—
Motions to er to Select Com-
mittee and to circulate. 304.
Motion_for adjournment re—
Control of the soldiers on the foot-
ball ground at Annandale, 2231-

3 ﬁ&r of “mail guard Golam Sattar
on & Caleutta Sirajganj train, bet-
\\'Tn'sn ‘Rdnglu and Chuadanga.

Question re—
Arrangements for work on S\mdays
and ‘postal  holid the

Howrah Railway xl Ser\xce
- 70-T1. 3
_ Chittagong Armoury Raid prisoners
in the Andamans. 3069

Contribution fo the Durand Tourna-
ment (ouumttee from the Central
Finanges.

Cnnmnon

o 1

Fixation  of working hours of
iiferior staff in the ghilw‘y Mail
Mrvice.

Grant of relaxations on Sandays
and holidays to the clerks in the
Sub-Record Office of the Howrah
Rul\\ny Mail Service. 71

Poﬁ Officials stationed at Jalpai-

Pr “of lat¥ines in the peons’

quarters = at  Punchkuin gosd
New Delhi. . cickFmmhs

Standing l(o‘x:nmxtm on Rice of the

Imperial Council of Agricultural
3068-69: i

Question ( Suppl

of fight against Mﬁaﬁa seoh ?
766-67. -

LAHORE—
Question re—

Embezzlement cases in the — Engl-
neering Division and the Amritsar
Telegraph Exchange Office 3167,

Tnerease in the water rates in the
~= Cantonnient. .

Memorandam- issued every mouth
by the Educational " Printing
Works, —. 319192 =

Muslims  recruited ' a8 telephone
operators in ‘the — Engineering
Division. " 3164-65.

Students passing from the ‘A’ class
of the Macl n Engineering

('ollegv
&nng-n emp!oyed m the
ph Office. 33i9.

LALCHAND \\AVALRU MR.—
Arvya Marriage Validation Bill—

Motion to consider. 1651, 1656,
1657.
Consideration of  clauses. 1665-67.
Code of Civil Procedure  {(Amend-
meut) Bill—. ., -
Motion to_consider. 3078-8L - ¢
Goal&lgdenhun of clauses. 3084-85,

v . 3000, 3086-96, 3008.

Code of  Criminal Procedure (Amend-
T:nt) Bill (Amendment of Sectiom
Motion to continme. = 1631-32;

Dﬁ;gnh Khawaja Saheb Bill—
otion to 3406-CT.

pass.
Indnn Railways (Amendment) !hll-—
hons to refer to

ee and to ate. !37-&
) 198,199, ‘215, 216,
Queal.we Te—

A;épomtmnm fordv.rumqg in the

Groups on - the North Western
Railway. 2867-68. e
=t pomzmenb of Assistant tary

l:n the Public Service Commis-

Mon- rim/ﬁu Bhopd
Ujjain Pmef.’g. Train. 3331

Classification of uﬁ!"
amplnyeea on ﬁ:eglm of a.i
entral  Government - travelling

allnmanw rules. 1785-
Collision of trains on the occasion
g the Kurukshetra fair. 1128-

Conclusions arrived  at
A

i of S ial  Ticket

Exnmmeru on the North Western
y. 3311,

Defects in  the jail life of the

Andamans found by the Home
Member. ' 1119-20.
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LALCHAND NAVALRAT, MR—

contd.
Questjon Tas=
. Disch of .t

Tanin the inferior - and labour “ser-

 vices, and the-appointment of ez-
military men in their places on
the - North. Western = Railway.
1787-88.

Effect given to the Resolution re
appointment of a Joint Standing
Army, Committee. 1485,

Extension of the: present railway

wv line to Jacobabad wie Garhi
Khairo: in Sind. 11481,

““Extension of the railway line to
Nowabshah in Sind.

Grant. “of holidays to goods and
parcel clerks on important Indian
festival dq 9192, _

Tnad

Larkana
n - the g&ﬁ"‘!Weﬁl?vh
330 1 cowite
Indm.nn;mun of higher servieés in
“the Karachi Port Trust. 3188:89.
Indrgenom supplies of raw materials
for the glass industry.: 1481.
Limitation of power of discharge
by’ a senior railway officer. 51,
Maintenance of waiting’ lists of the
retrenched mﬂ of the 'Railways.

Msnufacturo Df electncal bulbs  in
India.' 1482-83.
Motorhanhcle lory traffic competition
with the railwa; oun the oocgmon
_of the annhhe{n fair.
Orders issued by the Railway Board
»-fer carrying . out  retrenchment
on ﬂu orth. eWstern - Railway.

Overhau]‘mg of the jail rules Jand
regulations.  1120-27,

M Rules on' the North Western
Railway. 3311»12.

Passe) led.  the
Kur sheu-n Fau 112’?1

Promotion of Office Supennbendents
on the North Western Railway.
3316-17.

Promotions from subordinate ser-
vice to gazetted posts made on
%;7 North- Western Railway.

’—Qr&hc:;onf of t‘l:e d&ndwo;l; mc;:i
ants from the civi
war in Spain. a“mer
RI(;IR‘ d:scnmnnzi;m Olg matter
of promotion Superin-
tendents on the North Western
Railway.
Reduction in the protective = duty

on cotton and piece-goods of
“ British manufwﬁu-p 3

LALCHAND NAVALRAI, MR—
contd. LTV AR i
Question ra— SRR

Removal of restrictions on the
markers on the North Western

Railway for training in goods |

duties, T
. Revision of the pass rules for the
employées on State  Railways.

783-84.
Sind Left Bsnk Feeder Railways.
1786-87.

"Uiof " the !Elérical - staff nte |

eral units on the  North
Western Railw ay. 2866-67,
Ticketless passengers travelling on
the ~North Western Railway.
29 ¥

1129.
Trained cadets of the ‘‘Dufferin’’.
1485-84.

War Bonds aud Cash Oertificates
~issued during the Great War

Question (Supplermientary) ra—
Abolition ' of ' 'the ‘Tariff” Board
2593,

Additional postal facilities provided
for ‘rural areas. 1,

Allegations against the staff at the
Kamalasagar  Station on_ the
Eastern Bengal Railway.

Alleged suppresuon of a letter
written Pandit - Jawaharlal
%::n-u to BﬁM Chand

2948, t
Appointments made to (ho
fedical Service, 3154-55.
Bhonsla «§ehool uf Military Train-
m "

aﬁechng

(ompetmon etween certain ship
ping  companies plying between
Rangoon and the ports in Bi engal.
2496-97.

(omomplnced intment _of a
European as Financial Commis-
sioner of Railways. 356-58.;

Cumnatxon of Hig M,n;uﬁy the

P B i
evelopment of qg ndia_ polic;

ki e

for ndian
loyes rged from  the
ast Indian Railway on account
of defective eye sight, 2504,
Fees charged by the Public Service
Commission  for competitive exa-
minations. 3176-78:
Government, Cobtlge TIndustries
Institute, Delhi. 504-05.
~Tmprovement, of ﬂm Ka.rdwu Bail-
" way Station.

]
X
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LALCHAND

NAVALRAI, MR —

contd.
Qestion (Supplementary) re—
Tndianisation of Ground Engincers
smploved by the Indian National
mv- ‘Limited, 3178-79
Indians in Ceylon. 35253
Instruments of accession for Indian
States to join the Federation.

63.
Introduction of the Bihar Cess
Amendment) Bill in the Bihar
{ngmlaﬁve Council. 3, 4.
Landing grounds, aerodromes and
runways made and air-ports fitted
out for night flying. 7.
Leave rules governing the teachers
in State Rnhuy schools. 2963.
Loss of life or pro_?eﬂy of Indians
in Ab, wnjn
Marks viva voce in the Indian
- Civil Sewm Examination. 1767.
Negotiations for an Indo-Japanese
Trade Agreement. 11.

New rules for recruitment to the
Indian Civil Serviee. 577-78.
New scales of pay introduced for
. the second e postal. clerks

and Sub-Postmaster. 2164.
Non-ngpolmment of Indians in the
32.

Oﬂicen under h-nfnﬁdg’ for Political
Agency and Residencies. 2824.

Persons paid from Indian Revenues
in the United Kingdom and the
British Colonies.

Petition from the Amritsar Com-
mercial Association to the Board
of Inland Experts for enquiry

into _the Indian  Income-tax

Pnysl.am 441-42,
reparation  of an establishment
al { ilway Depart-

Progress made in the vjﬂw&wﬁh
work in. the  contrally  admnis.
tered areas. 2319.

Ptomotion of the storemen of the
Indian Army Ordnance Corps as
Assistant Storekeepers. 2337.

Pmpmwd relrcnchment of railway

_ staff_and the lowering of wages
=, Ties.

ation _of the International
Lu vention  regarding

forced labour. 2076, 2077.

Recruitment_to the Indian Medical
Service. 507-08,

Remission _of ~ sentence of one
Ratnasabhapathi Gounder of the
Coimbatore District. 2320,

Rent of Indian refreshment rooms
f;gmtlm East Indian  Railway.

LALCHAND MR-~
coneld.,
Qestion (Supplementary) re—

Report of the Sapru Committee o

NAVALRAT,

unemployment.
Seizure by Customs authorities of
certain ks. 1
Stoppage of the recruitment  of

matriculates and under-graduates-
in the Railway Clearing Accounts
Office.

Suppression of immoral traffic in
women in Delhi and the ceatrally:
administered areas. 2318.

System of Railway Raid for detect-
ing ticketless passengers on the

Béngal and North Western Rail-
way. 2852,
Tenders for the re-building of

Quetta. 2185,

Trade license bye-laws passed in-
Marikburg, South Africa, curtail-
ing Indian interests. 337.

Transfer of postal clerks who
suffered in the Quetta earthquake-
to the Punjab Circle, 2336.

Use of Broadcasting Stations for'
Political Propaganda. 168. -

Visit of Sir Muhammad Yamin
Khan and Raizada Hans Raj to-
the Andamans. 3071.

LALJEE, MR. HUSENBHAT
ABDULLABHAI—
Tngj]n'n Companies  (Amendment)
ill—

Motion to consider. 71723, 725,
855,
Consideration of—
New clause after cluase 2. 880-81.
Clause 3. 893, 894, 935, 936.
Clause 42. 1983, 2133-34, 2145.
Question re—
Duty on the imports of Aden salt
into hdh after  separation..

2096,

Entry of Indin& into Sh,t-
Dominions and Colonies.
Question (Supplementary) re—

Indian  delegation to London in

connection with the conclusion of

a trade agreement in place of

tzhc73 Ottawa Trade Agreement.

Planning of public works. 1225.26.

LAMB, MR. W. §—
Eq;msion of regret on the death(s)
ol
Khan  Bahadur Mian Sir Fazli-

Husain, Sir M. Ramchand:
and —. 105.0, ik
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LA.NCASHJ.RE II\DIAN (‘Ol‘TON

COMMITTEE—

Question re communication sent hy
the Secrétary. Indian Merchants’
(Chamber.) to .the - Secretary, —,
Bombay. 589:90.

‘LAND(S)—
Question re—
— owned by pnvaﬁe propnetors in
cantonments.
— taken ~for Babngu-h Remount
* Depot. 3332-33.
LAND TAX—
Question 7e payment of — by Rail-
“av (‘ompames m

LANan cmouxb(s;— o
Question re — aerodromes uil run-
ways made and air-ports fitted out

for might flying: 1866-57.

LANGUAGE(S)—
Question ré’ nomenclature used in
Government Publications in refer-

erice to Indian —. 1859-61.
LARKANA—

Questmu re mada%‘ uate  drainage ‘at
— . station on the North Western
Ra\iwuv 3187-88. ’

LAS(“\R(S)—
Qnestwn re — employed on the F. L.
“Danidaw’’  and  *Kalago
plymg in the ngoon Port. 1464
LATRINE(S)—

Question re—

Cleaning of carriages and — of
trains. 1

Construction of hydrants supplying
drinking _water . or urinals and
— by, the roadside in New Delhi.

Insuﬁimoncy of — in third class

*_compartments on the East Indian
Railway.

— Yor third and intermediate class
ﬁswngers on the Assam Bengal

ilway. 2620-21.

Provision of — in peons’ quarters

at Punchkuin Road, New Delhi.

Provision of — in third class com-
ments . on the  Shahdad-
aranpur  Railway. 1118-19.

LAVATORY(IES)—
Qnostmn re—
— in the new type of second class
compartments  of the = Calcutta-
Kalka Mails of the East Indian

Railway. 833-34
Want; of o bathroom and By — in
the Second Class Waiting Room
at Moghal Sarai. 1771-72, ‘
LAW(S)— v
Question re— }

Interest of Indians affected hv the
enactment of labour ~— in Iraq.

360-61.
La%nnr —in force in India. - 2628-
. affecting labour. 2628.

LEAD WHITE— :
Question re tenders invited by the A‘
% 1& an Stores Department, Calcutta
S e S i
LEADER(S)— - ;
Question re circular regarding letters
bearing photos of — and slogans
of boycott. 1865-66. ‘
LEAGUE OF NATIONS— 4

Mv:mnn for adjournment re—
of

dele rates in' the
“I‘ o

Expenditure incurred by
ernment of India on delegates
sent to —, ete. 449-50.

India’s contribution "to the —.
2508

India’s withdrawal from the mem-
bership of the —. 246, 686, 1764-

66.

Indian  delegation votin inst
the British delegahuu g' :ﬁ?; —
2508-12.

ings of the Council or the Assem-
bly of the — after the conquest
of Ethopia by Ttaly. 49495,
Safegnarding of the interests of
Earope alone by the —. 1183.
Speech delivered Ly the ex- Emparor
of Abyssinia in the —. 1152.53.
Speech of  His Highness the Aga
Khan' on the growing criticism
in Tudia of the —. 5‘%
Views ‘on  the Covenant of the —,
314243,

A
Part played by India in the meet- f
\

i

|

!

&
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LEAVE—

Question rep—
\pplimabnlm of fundamental 4nd
“irdsupplementary rulés ' to ‘gazetted
son Staté Railways in respect
allowances, —, ete. 2763,
= A’[ﬂﬁiﬂhy of fundamental ana
supplementary rules  to non-
gazetted staff on State Railways

173

m  respect of pay, allowances
—, ete. 2763,
®  Health Insurance and sick — for

industrial workers.
— ted to the Governors of
adras nnd the Central Pro.
vinces. 662-63,
— holidays and pay, etc., of indus-
h'lﬂ workers of nﬂwny: 853.
average pay in cases of illness
for teachers in the East Indiau
Railway Schools. 2967.
~—— passes, etc., of the staff on the
Bengal and North Western Rail-
way.. 2865-58,
Provision of extra. pomncn for —
arrangements.. 1861-63;
Unrecorded — granted to certain
drivers on_ the Eastern Bengai
Railway. 3344.45.

LEAVE Am.OWANCE(S)—
See

LEA‘E RESER?
See (]erk(z)" »

W(ﬂ"—

P

LEAVE RULE(S)—
Quemon rew—
Application of State Railway — to

in certain East Indi
Railway Schools. mmss By

~— for the industrial
g;‘ Rnlw-y Pmu ?m

hi Oak hoo!. 2965,

l e gmve scl

()dh Ent.mlndmf llliaﬂ*wnuy e Tor
e staff “employe thy East

Indian lewln’\oyg(hools 448,

LEE [CONCESSION-—

re expenditure incurred on

LEGISLATION-..

Ques(iou re—

Wi 5

to insurance —, 165.
——ﬁs regulate B'mlung business

— to restrict the number of !-rdm
on auy railway, 2819,

LEGISLATIVE ASSEMBLY—
Motion for adjournment’ fe—t
Failure of the Governmient of Tndis

to secure sgerecy of ‘baliot inthe
Punjab_as recommended by the

lcxme;s with consnlti in, e
272, 305-30. i

Mokion' re expunction of certain pas-
sages from the proceedings of thd
933.

P

Reduclmu of!

Quosuon re—

Ame‘l;dment of rulest_nnd“lxnn
Orders in respect of privileges o
“the —. g

C‘emmg of letters addressed to
members of the — 1041,

Discussion of the report of Sir Otto
Neimeyer in the —. 739-40.

Freedom of speechés to the Mem-
bers of the — in their constitu-

encies.  2945.46.

Grant of rickshaw allowarce to the
Members of the — in Simla.
2337-38.

Non-supply of the co }e. of Acts
“d g%udgm,
y the — to the memben of the
1866-6

Phcmg of mwribed books in the
Lxlvmr, o}' the hm btrmf

in n of voters

Madras

Yor the reformed — of
Remmendnhm of the — on the
Hammond Committee  Report.
Visit of a deputation of the Mem-
~bers to the Andamans

to the Council of

ASSEMBLY  AND
Lm‘l’SLAIv%E AS LY
PARTMENT— Sm -

Demand for Excess Grants 3258,
LEGISLATIVE COUNCIL—
Question re—

Introduction of ' the'" Bibar ' Cess
(Am;‘ 1)« B:ll in the Bihar

poE:nmq." on Fiji and Communai
Eulenmmn j:n the ;llai

Special Iabour representation in th
“Provincial pWI e

sgg
4 1
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LEGISLATURE(S)—

Motion for adjournment re election

of the prq.vincinlﬁin Bibar. 373

Question re—

Dates for the election to the Pro-
vincial —. 2185-86.

Prohibition  against Government
Pensioners standing as Congress
Candidates to the Provincisl —.
2167.

1

Rep! i made by M
of = Central — regarding serious
abuse of powers by administra-
tive officers on railways. 3335.

Speeches delivered by the Governor

General to the —. 1142-43
LEH—

Question 7e_stoppage of traders from
Chinese Turkestan from proseed-
ing to India via — i

LETTER(S)—

Question re—

Alleged  disappearance of air mai!
— at Karachi, 80.

Alleged suppression of a — written
by Pandit Jawaharlal Nebra t2
Mr. Subhash = Chandra Bose.
2947-48.

Censorini of — addressed to mer-
bers of the Legislative Assembly.
1041.

Cireular  regarding —  bearing
photes of leaders and slogans of
Boycotl, 1865-66.

ht

— entitled “Railway Finance and
Rail-Road Competition’” published
in the Hindu. 493-95.

— entitled “Tranx'port Advisory
Council  Meeting” published in
the Roy's Weekly. 182’]-29.

— from the South India_Chamber
of Commerce to the Indian Rail-
way  Conference Association.
1235-36.

_ issued from the Royal Consul
General of Italy from Caleutta.

2012.

— sent by the Officers of the Postai
Department on His Majesty's
Service without any Postage
Stamps being affixed to them.
1006-07.

Postal rates for Inland — and -

cards in certain countries. 186Z-

64.
Railway  Board’s — regarding
revised scales of pay. &
Rules pertaining to the number of
— to be sent in the same cover.

1208-209.

Village Post Offices where delivery
of registered — and money orders
2“9 not effected by postmen.

LEVEL CROSSING(S)—
Question re—
Closing of the — near the Benares:
gza]ntonment Railway Station. 90,

Construction ‘of an overbridge at.
the Railway —in = Cannanore.

LHAKSAR—
Question 7e malaria  allowance paidt
to railway staff at — 2336.
LIABILITY (IES)—

Question 7¢ — of railway servants to-
hal dismissed from service for in-
solvency or habitual indebted
1029-30. e

LIBRARIAN(S)---
Question 7e initialling
research made by %
a of the Tmperial Libﬁfy‘f

of the notes on
! e

LIBRARY (IES)—
Question re—
ngl; in the Cellular Jail = ,0%,:
— and institutes subsided by State-

Railways.
Placing of proscribed books in . the

— of the Legislati
S gislative A@V

177577
Provision of a —, 700 and museum.
ete., @_‘gew Delhi.
25l

LICENCE(S)—
Question re—

Attitude of the Government of the
Union of South Africa with
regard to  the issue of — tor

656-57.

Grant of — for vendi rei
liquor in Delhi. 94-96.mg s
— for guns QE hc:lt.ivntors in forest.
areas in o agpuar
Bihar. 3069-70. o N’ Hl
— under the Indian Electricity Act.
- a.pfhed for by the Delhi Munici-
pa Committee. 913.
hseril ~

s’ — and
the Indian listener. 900.
Trade — bye-laws passed in Marik-
burg, South Africa, ecurtailing
Indian interests. 337.

LIFE—

Question re loss of — or
i Sl S

|
|

]
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Lo LIFE INSURANCE  COMPANY
- (IES)—
’_ ‘Qusetion re — in_ thé  provinces.
« LIGHTHOUSES ~ AND  LIGHT-
~ SHIPS—
Demand for Excess Grant. 3269,

TAGHTING—
Question re provision of proper Toads
and — in the Saddar Bazar area
of the Benares Cantonment. 1767-
'68.

LILLOOAH—
“Question 7¢é—
Appointment of ‘successful Techni-
¢al ex-apprentices of ‘the —
- Wo 5. 685,

Sneeaxfr essful ez-a) pr‘enlices of the —
Workshops. 'fs, 684-85.
LINLITHGOW, LORI—
f Question re article entitled “~ and
Milk Diet” published in the Amrita
Bazar Patrika. 1588-99.

LIQUOR(S)—

Question re—
Grant  ®f licences
foreign — in .
Sale of — before and after the
; licensed “hour in Delhi. 281718
§ pri ot f

= ) I

3

for vending
i 94-96

LISTENERS'

Question re — |
LITERATURE—

suspects
terroristic activiti
« 1855-56.

LITIGATION—
3 . Question re cost of — for exeeution
ok %creea on _the side of the Court
. of Wards. 3328-20.
| LIVERY(IES)—

Qu]ostiou e “mﬂy 6* cotton — to
duftaries in  the Gow
India Offices. 3360. ey of

LIVESTOCK(S)-~ ' .
Question re adequate supply of fodder
and grazing grounds for cattle and
improvement of — in a scientific
manner.  755-57.

LLOYD, MR, A, H—
Cantonments (Amendment) Bill—
Consideration of clanse 67. 560.
LOADING WORK- :

‘Question 7e — and unloading work
of the railways done by the porters.
2520-21.

LOAN (8)—
‘Question re—
Floatation of —. 173-74.
Grant of — to the employees by
the East Indian Railway Co-

operative Society. 2072-73.

— advanced to the Jharia Water
Board. 1132-33.

— taken by the Indian States from
the British Government. 768-70.

Raising of public — by certain
foreign municipalities and Gov-
ernments.

Raising  of l'upee.ar sterling —.
3154.

Raising of the Rupee — of 1948-52.
665-66.

LOAN POLICY—
Question re Government's —, 686-88.
LOCAL BODIES—

Question 7e article entitled * Bortow
ings of —" published in the
Iudian Finance. 2487-88.

LOCAL CESS—
See ““Cess(es)”.
LOCAL GOVERNMENT(S)—
M joun e strict

s 7e
Cotions. 452,

Question re— :

Reports of the — upon the distri-
bution and utilisation of the Rural
Development Grant. .

Rulés framed by the Governor '
General in_ Council and the —
under . section (6) of the
Code of Crimi Procedure,
2084.

LOCO. AND CARRIAGE DEPART-
L MENT— b

% —-— LIVERY ALLOWANCES— S e ooition Nerha R o

* 8 See ““Allowance(s)”. Central India Ra:g;uy M.- ot
K

£ S
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LOCO. DEPARTMENT—
Question 76—

Abolition of night schools for edu-
cating  the  illiterate  railway
workers' of the —. -64.

Frauds in the supply of coal to the
— in Bareilly City. 3175.

Invidious treatment in the allot-
ment of residences to the staff of
the — at. Calcutta.

Non-provision of quarters at Aish-
bagh  Junction, Bareilly and
Mailani for the m%ben of the

Traffic and —.

LOCO. FOREMEN—
Question re staff with defective vision
employed as drivers and t

—, ete., on State Railways. 2632-
33.

wcomo'rmm—- -
Question re—
Action taken on the Resohhun re
construction of — in India. 924.

Imposmun of lmynm duty on rail-
way stores and —. 2002

LOCOMOTIVE POWER—
Demand for Excess Grant in respect
of “Working Expenses—Mamten-
ance and supply of —". 3264.

LOGS—

“Question re exemption of teak —
from the protective  customs  duty.

LONDON—
Question re—

Alleged rude behaviour of a bus
conductor towards an Indian in
—. 2610

Indian delegation. to — in connec-
tion with the conclusion of a trade
agreemeént in place of the Ottawa
Trade Agreement. 2171-T

Qualifications  for nppomlment as
Huzh Commissioner for India in

23941,

&gnmg of the — Naval Treaty by
ndia.

LONDON STORES DEPARTMENT—
Question re amalgamation of the —
;;éb the Indian Stores Department.

LORRY (IES)—
Question re—
of mails between Kalka

and Simla on motor —, 2744.45.

LORRY (IES)—contd. , " .| L -
Question re—contd. .
Motor and — traffic competition
with the railway on the occasion
of the Kurukshetra fair. 1128
Private buses and —.

LOSS(ES)—
Question r# — sustaiied by Govern-
ment through frand or negligence
4;9. the East Indian Railway.. 1028-

LOWER DIVISTON—

Question re—

Difference between the old — and
new second grade clerical ‘cadrest
in the Posts and Telegraphs De-
partmsnt 3323-24.

of t ine
Calcutta in the — posts. 2829. ‘r

LOWER 'GAZETTED OFFICERS—
See “Officer(s)

LOWER GAZETTED mm '

Question re article unmled SNITW
R. — and Muslims” published ir
the Eastern Times. 2486-87.

LOWER GRADE STAFF—

See “Staff”.

LOWER GRADE STAFF UNION—

Question re postman and —, Delhi

Province. 84-85. -4
LUBRICANT— — 4
‘Question r¢ utinuance of the use
of “castor oil as — on State Rail- .
ways. %7-40, e . ok
LUCKNOW— ; ]
Message from His Excelleney the
Viceroy and Governor General dis- j

allowing Qazi Muhammad Ahmad
Kazmi's motion for adjournment e
rohibition of the recital of Madhe-
Sahaba in —. 2380.
‘\Tnllonn for adjoumment re—
Interference by the Government of
the United vamees with the
Sunni Muslims of —. 504-0: h
‘Restrictions by ﬂie United Prcr
vinces Government on the move-
ments of the general public at.

-46.
Prohxbmon of the recital of Madhe-
234749

Sahaba in —. b |
LUMDING— = R
Question re wail Mision et < \
Tinsukia and — Dnmm. on the 4

Assam Bengal Ruhrq. 3314. J
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MACHAVARAM—

Question 7e¢ construction of B.nlwm
Stations at — in the Guntur District

e and Nidigallu in the Nellore Dis-
trict. 2073.

MACHINE(S)—
Quemon re imtauatiuu

Office. 3143 314950

MACHINERY (TES)—
Question 7e obsolete railway  stores,
stock, plant end —, ete. 2093-94.

M.ACLAGA'!\’ ENGINEERING COL-
LEGE—

of a time
il Board

-Qﬂﬁoﬂ re students passing from the
™ a’ ‘class of the —, Lahore. 3302-

MADHE-SAHABA—
Message from His Excellency the
Vmem,y and Governor General dis-
E Qazi Muhammad ~ Ahmad
S motion for adjournment re
\ﬁﬁw of the recital of — in

Mohon f& ﬂfeurmnm re prohibition
of the recital of — in Lucknow.
2347-49.

MADRAS

Question . re—
Allegations  against certain British
1di of the GI hi:

regiment i . 105.
“— and Neimeyer
2

g
Article entitl
" regal

Jndgment of the dge
aFast Godavari in — in a Customs
Seizure Case. 99.

Leave granted to the Governors of
— and the Central  Provinces.

662-63.
_ Plight of weavers in —. 1908-09.

. if" the prices of steel
materials in bar sections in the
— market by the Tata Tron and
Steel Company, Limited. 2958.

Reduction in the task-work earnings
of foot peons of the — Central
Telegraph Office. 2658.

Reductjon of fare between — and
Dethi and  speeding un of the
Grand Trunk Express.

MADRAS—contd.
Question re—contd.

Shortage in the number of votars
for the  reformed  Legislative
Assembly of —.

Transfer of s, portion of the Postal
Audit  Office, —  to Rangoon.
2960-61. i

Wireless ~ wheatstone system  for
working between Rangoon and —.
3383-84.

MADRAS AND SOUTHERN MAH-
RATTA RAILWAY

See *“‘Railway(s)".
MADRAS MAIL—

Question re—

Article entitled "Admmls!mnon of
the Andamans” published in the
—. . 762.

Article entitled ‘‘Roads and  Road

Transport’” published in the —.
12,

2312.
Article  entitled “The Madras
;l‘ndg P2 pnb!iahed in the —. 442-

Speech of Sir Pluhp Ghetwode pub-
lished in the —.
MADRAS PREBIDEI\CY.-
Question re—
Tmport_ of rice in the husk in the
—.  2970-
Persons arrested in connection withr
the ‘‘Agency Rebellion™ in the
—. 446-47.
Subsidy for distribution among the
sugar-cane centres in the —.: 16-

18.
MAGISTERTAL, CHECKING—
Question re allegations against the —

at Samastipuy Station on the Bengal
and North Western Railway. 2731
33.

MAGISTRATE( il A
Question ro— :
- Honorary — in Centrally ad-
ministered areas. uuo. .
Honorary i ~ dealing  with

Special —
cases of ticketless travelling on
State Railways. 1681-84.

MAHARASHTRA—

Question re railway concession for
transport of fodder to. the famine-
stricken areas in Guzerat and —.
2943,

MAXL(B)——

“Carriage o{ = between Kalka and
Simla on motor lorries: 2744-45.

x 2
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MAIL(S)—econtd. ¥ AEILt 1 MAITRA, PANBIT LAKSHMI =

Question re—contd. RANTA—contd,
Change in:#;ho, somenclature, 0f the Motion for adjournment’ re—téntd.

Poona Bangalore —. 1708-11. Death of detenu Naba Jiban Ghosh.
Kalka-Delhi-Colcutta and the 2345-47. “
: ... Cadrutta-Bombay = run between Suspension of some Patwaris of the
Howrah and Moghal Sarai. 1115- Aligarh District for alleged attend-
16. Tl ing an election meeting. 3388.
: Postal charges on — by air. S i T A
, Running of the Bombay-Calentta — Q“Am‘ i?ﬁtion of State Rail Tieave
| via Allahabad and Benares and wles to teschers in Hast, -
.i through: railway sevvice “between Indian Railway Schools. ; L
Delhi and Oalentta vie Muttra, Ceylon Government Railway contract
Agra, etc. 825. for the supply of coal.’ 2091.02.
Ohurches established by certain rail-
MAIL MOTORS— ways for the use of their Eurapean
See “Motor(s)"". and Anglo-Indian - employees.
1493-94.
MAIL SERVICE— : Cl;,s:holmer;xiun by the Postal and P
uestion e tenders for contract of .. Police Authorities in Calcutta on '
Qﬂa”_ in the Dooars. 2877-78. ~.sthe. subseribers . of the Railway
¥ . y1 Tabour. 92.
MATL TRAIN(S)— e o
Question re introduction of — and 't)l::vml:\ev:lar‘:\lnm. 3 " 2 "
express {rains on the Rohilkund and Contract for the construction of the
Kumaon Railway. 5174, Howrah_Bridge. 209293
S Cutting_of trees by the owners of
MAILANT— ‘bungalows in the Almora Canton-
Question re non-provision of quarters ment. 1760,
at Aishbagh Junction, Bareilly and Depression in_the coal industry of
— for the members of the Traffic Bengal and Bihar, 56. J.
and_Loco. Department. 3173. Fducational institutions maintained
by Railway Administrations for |
MAINTENANCE ALLOWANCE— e education of stsh& children, of 4\
o e = their employees. -
B AR Granof holidays to the GME
MAITRA, PANDIT  LAKSHMI ' R
KANTA— ent contract
Arya Marriage Validation Bill— . ¥ Mixed
Consideration of  clauses. ;s 3 50. i
2791, 7 Tntroduction of the Bihar Cess
Contonments (Amendment) Bill— (Amendment) Bill in the Bihar J
Consideration of clauses. 1572 TLegislative Council. 2-4.
i Durgah Khawaja Saheb Bill— Teave on average pay in cases of
i Motion to consider. 3285. illness for teachers in the East
t Tndian Companies (Amendment) Bill— Tndian Railway Schools. 2967. =
Motion to consider. 624, 697, 700, Teive rules governing the teacaers
iw 709. 719, 792, 808, 857. in State Railway Schools, 2961-
H: Consideration of clanse: 15. 1082, 64, 4 X :
1087. Tevy of local cess on industries. |
| Consideration of clause 42. 210L _1134.. |
$ Consideration of clanse 75. 2416. Loans advanced to the Jharia Waler ‘
fndian Railways (Amendment) Bill— Board. 1132.33. 3
Motions to refer to Seleet Com- Non-application of the Revised State
mittee and to circulate. 114, 128, Railway Leave Rules to t@%gl
Too. 106, 20n, 203, 20415, BB, of the Opkerove Schodl. 2966
386, 387, 392. Opinions on_the Bihar Cess (Amend-
Motion for adjournment re— ment) Bill. 4.5,
Control of the soldiers on the foot . Platform tickets for persons going
‘ball groand at Annandale. 2224 to railway  stations to . receive 4
27, 2098. T ; Viceroys and Governers. 251819, g
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LAKSHMI

KANTA—contd.

Qutstmn n—rom‘zl

Poj of the k ibagh and
Ranchi Districts. 8.

' Position of teachers in State Railway
Schools.

Ready mixed red oxide paint pur-

} chised Uy the Norths Weslecs Rail-

l‘ MAFTRA,  PANDIT
.

2735-34.

b l(vt’unnl by the Indian’ Railways to
accept black paint of a certain
firm,  2736-37.

Restraint and externmeni orders on
Shrimati - Satyavati of Delhi and
Ratan Parkash Gupta. 1850-51.

Raad cess on despatches of coal from
railway collievies in the Hazari-

> h . 67,
_ Rules relating ' to the condition of
& _ service of the Government of
Tndia Secretariat Staff. 2737,
Schools for' the education of the
girls of European and Anglo-
Indian employees maintained by
the Bengal and North Western
- lﬁaﬂwny
Subjection of railway collieries to
coal cess. 78,
Taxation propoesals of provingial Gov-
ernments and Coal Cess in Bihar.
1133-34.
Tenders for ready mixed red oxide
) paint required for certain rail-
ways.

f

|

|

4 g

T m@%fﬁﬂ

TIndians
b "“6.
®the Bengal and orﬂi- Western
Railway. 2731, 2732, 2733
Allegations against the staff at the
5 Kamalasagar Station on the East-

1 Laoih

o en Bengal Railway. 263

M against the staft of the
W and Kumaon Railway.

Alleged kldn:ppn% a Hindu girl

in  Peshawar.
Alleged  suppression of a letter
written by Pandit  Jawaharlal
v - Nehrn to Mr, Subhash C'hudn

MAITRA, PANDIT LAKSHME

KANTA—contd.

Question (Supplementary) re—contd.

Amount allotted for the economic
Development of tribal Aveas. 2822.

Amount allotted ' to- the Village re-
construction  Fund fw “Assam..
262:

;3

Appointment, of [mllnn. enmh and
TFrade (auuusslonam mforeign
countrie:

Appomﬁm:él of Trmie (ommissioners
in Foreign countries. 744,

Arrest of Mr. Subhash  Chandra
Bose. 514-16.

Anticle entitled Indhn Air Force™

published  in Statesman.
1922
Article entitled *Unemployment"”

published in the Hindu regarding
educational vegomstruction. 1585.
Attachment of a third class bogie for
servants to the Eost Indian Rail-
way Punjab Mail. . 671-73,
Ban on M. Sabl M‘Mr‘_&ue-

688.91.
Ban Prem Maba Vid.“h!
Books in_the Cellular Jml hbmr_v,
928.

Booé‘ penudlals and, films
ited from entering India. 2&)&

British policy in. Palestine. 932.
Broadcasting on short waves. and

travelling radio service, 899
("enam facilities  provided to the
s sent {0 ‘the Andamans.

] r certificates for servios in
tments of the Goverament.

Classification of European ?xisnnem.

1906-07.
* Classification of . puau l_g railways
> i the lines of the

Yo inll
Condi
lar .
Construction. of covered. p&t
the Benares Cantonment B.mlww
Station. 2157, =
Contract for the construction o! the
Howrah Bridge. 874 i
Contracts of agency for, é of
grains for Milm and the mana-

gement, rain Depots at certain
places. 2619,

Conviet Settlements in Europe and
America. 989,

Damages done to railway lines in
the Distriets of Gaya and Patna.
1560, 1561.

Allowances of the representatives of
the ex-King of Burma. 2824,
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MAITEA, PANDIT LAKSHMI

KANTA—contd. -
Question (Snp_plﬂnentary) re—contd.

Dates for the election to the Provin
" ocial Legislature. 2186
“Desd and unclaimed amount lying
in the Post Office Saving Bank.
1004-06.
o Deck Passengers’ Conference held at
. Vizagapatam. = 1465-66.
Detenus nnder - Regulation ITI of
1818. 920. .
Development of an All-Indian policy
for ‘Indian Ports. 2591
Diderimination . by Malaya  ‘and
Ceylon against India. 341.
Daties ‘of the Second Grade Pastal
Clerks.
Duty and _lnnctmn of thé police
"‘_aze_u ‘o’ lwwy -muwms

Eut in‘ﬂm nmhuv ldvﬂﬁmnu
& ';x; Aj and Pratap newspaprcs.

Encouragement of the Indian Coast-
al ‘Rhipping. * 429-30..

Employees discharged from the East
Indian * Reilway on account of
defective eye sight. , 2585,

Empluvment of “Dufferin’® cadets.

_Employment of Indians in the Office
of the High  Commissioner for
l’ndn. 1470-72.

jon of the king of the

repressive laws with a view to
their revision. 1233.35.

Ex%lzoselon in a colliery at Sitarampur.

Externment order on one Mr.. Ratna
"Prakash, a member of the Delhi
1Px\wu'ncn! Congress . Committee.

Feez charged b\; the Pnbhc Sernce

I ive ex-

anmntxous 317678

Five-year programme of hroadcast-
ing, 663-65,

Floatation of loans. 174.

‘Gnanendra  Majumdar a detenu in
ga Deoli Detention Camp. 2165,

Government’s quinine policy. 2303.

Health of Mr. Subhash  Chandra
Bose. . 2300,

Higher postal charges on - outgoin

. moils by air. 1485-86. E

Honorary Special an!rate' deal-
ing vnth cases of ticketless travel-
“:8‘# on State  Railways. 1682.

Impl; ing of the on ion on

" forced labonr. 2622. '

MAITRA, PANDIT
KANTA—contd.
Question (Supplnuenmn) re—coutd,

LAKSHMI

Tmportation of vegetable . ghee ll&h

India. 1611
Improvement of the Hardwar Rail-
way Station. 1913-14.
lmpwvement of the Kalka-Simla
Rulwoy service. 2741 42 .
0!

and
t.he Indian Army 1491-93.
Indians in Zanzibar. 2588.
Internment of Mr. Subhash Chandra’
Bose. 13, 14, 15.
Interviews with prisoners in the
Cellular Jail. 3 j
Investigation of the Indian income-
fax system by experts,
Tnvestigation to find out the cost of
n of crops. 2760.
m ‘to the members of the
mbly to  visit
Ang

Issue of pla otm- ¢
members of the é t
gation Department. 824ﬁ
Latrines for third and intermediate

s passengers. on the Assam
Beng.\l Railway.

Labour  conditions on ‘the_Madras

and Southern Mahratta Railway.

921,
Loans taken by the Indian States
from the British  Government.

7 New : introduced for the

"nlezh md

second
Sub-P
News agencies’ pamkod lw the
All-India R»dlo Service. “1790.
N, 1 to prisoners in
the Cellulox Jail, 99899,
Non-appointment. of - an Indian as
Deputy Agent of the Sonth Indian
Railway. 819-22.
Non-appointment of Indians m’ the
Rl it
jeet in ing wrrpn ri-
soners fo_the Andamans T4
Olﬁcm under tﬁ,\nmg ?on Political
LA and  Residencies. 2823,

Open “enclosures for  thitd class
pu'engers at Hu'd\mr R‘.‘]way

Station.
Order of ﬂlez"butﬂet Mliﬁs(nte of
= re served on Mr. Ama-
:endn !uth (‘hatlopadhylvn

434-38. .

Orders for the damolmon of build-
ings issued by the Delhi Muni-
cipal Committee. 450.

768-70.
Manufacture of electrical bulbs in
nfwou S sup) rgdﬁ!’ﬁ
or the supply ol -
m‘y‘.hy certain firms. 28.
N scales of pa;
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MAITRA, PANDIT LAKSHMT
KANTA—contd.
Qumlmn (Supplementary) re—coneld.

Q\’erhlulmg of the jail rules and
.+ oregulations. 1120-127.

\Pdyment of double income-tox by
people owning house property in
Saigon. 817-18.

Permission to Mr. Gandhi to visit
Mr. Subhash Chandra Bose. 2947.

Persons convicted in connection with
the raid on the Benda = village.

Placing of proscribed books in the
library of the Legislative Assembly.
1776.

Political prisoners confined ' in the
lellulm Jail in the  Andamans.

o‘l economic advisor to the Gov-
“ernment of India. 1215-
Preparations for war by Ghe Euro-
pean Nations. 1781, =
Price of aerated water on the East
f Indian Railway. 2969, '
‘ Prisoners  confined in the Cellular
aeodail.  996-97.
. Production  of quinine . in. India.
2016.

Protection of female passengers in
the infermediate and thn:d class
compartments on . 843.

Protection of the m(hh of zlndmnx

in Ceylon. 02 -
Q\ Provision _of fans in the ﬂn!d and
b ” _on_State nﬂxmvn 983.84.
of Cash Certifi by the
75 Su Fm%’,udam of Post. Offces of
. Julpaigori Division. 2868, 2869.

'Qm principl
, ween Ind

1
Rates. of edibles in Indun nf;ub"'
* “\nent. rooms on the FEast Indian
Railway. 1621,

Recruitment  of Assamése
3 L Agsam Rifles.

in, the

680.
of Gurkhas in’  the
es. 2972

L Redncmm of ('.ﬂnrh in the
Oplum Agent's. fiee, Ghazipur.

346-49.
Reftlzees and State . Prisoners in

Bihar and Ovissa. <2820, 2821,
Relief given ‘to the bpiﬁitﬁ' S of
Bse&zal in the famine-ridden areas.

MAITRA. PANDIT
KANTA—contd.

Question (Supplementary) re—contd.

Removal of Indian Philosophy from
the list of optional subjects for
the Indian thl Service Examina-
tion. 1777, 1

Rent free q\urwrs for Indnn Rall-
way staff. 2507

Report of the Sapru Commm.ee on
unemployment. 3

Report on the health of Mr. Subhash
Chandra Bose. 2991

Representations made by the pri-
soners of the Cellular Jail. 989-90.

Repression Policy in India, 1917,

Reservation of intermediate and
third class seats on the East
Indian Railway. 1487-89.

Retirement of officers  who have
served their usual terms in !he
Assam Rifles. 680-81.

Retrenchment on Railways. 720.

Removal of Indisn Philosophy from
the list of optional subjects for
iad’;u Civil B:ﬁmlu tion,

Routine gnde exnmmhm for re-
i to the G of
: Indil Secrehriau 602—03.
with p 1
su‘pecu or _proscribed htamtm
or terroristic activities in Delhi.
1855-56.

LAKSH M’t

Seizure by (,natom,s authorities of
eertain books. Zﬂo.-; e
Seizure of the \Mr
Subbash Chandra Bote O&
421-22.

Said.

Spending of the amount alloiﬁsd
under the head ‘‘Secret Expendx-
ture’’. 2823, .

Steps taken to reduce the conmmp.
tion of opium in India. 261.

P ,- of carnivals,

--.Snbndy for dutubutmn amo; ‘ﬂu
sugar-cane ui.'lu" in the Madras

Suppre:;m f I dmn Bympm
on of 1 S ns

on the North

used for

m . sxhuhan in India. m
. Trained cadets of the ‘‘Dufferin’

1
Utilisation of the raral d lopment
grants. 904, > g
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MATIFRA, PAXDIT LAKSHME MALAVIYA, PANDIT KRISHNA
KANTA—coneld. KANT—contd. A

Que«uon (Swpplemmturv) re—contd.

"Want of an intermediate class wait-
mg voom at Bhagalpur Railway
~ Station.

Workmen's trmn running from and
to Jumalpur on the East Indian
Railway. 2743

Resolution re :‘!‘:edeleum ﬁw‘i pubhc
servants in cnsm,u;, echnna
4, 206, 2672 9685, 9667

Trnde Disputes (Amendment) Bill—
Motion to citenlate. 3113

%\JI'MDABQ
HANDRA
Question re —, a detenu mttheoh
Deuntmn c-mw. 2164-66.

GNANENDRA

AL:\BI&—

Question re—

Campaign - of fight against —

seourge.  766-67.
— allowance paid to railway staff
at Lhaksar. 3336,

MALAVI¥A, PANDIT- KRISHNA
KANT—

Arya Marringe Validation Bill—
Tonsideration of  clauses. 2807-10,

2027-29. 2036
Indian Cdmmnm (Amendnient) Bill—
Consideration of clwase 37. 1428,
(ounxder»ion of clause 75, 2415,

Indj Ra\lwnys (&mendmeu!) Bill—
onn to refer to Select Committee
‘and to circulate. !
'\d’nhon fnr ad)ournment po—*
5 Del ﬁbﬂt ; :
pgs:fel in fhe meeting “of the
League of Nations. 1625, 1626.
Reduetion of the duty on British
textiles without consulting the
Legislative Assembly. 313.
Suspension of some Patwaris of the
igarh District for dlleged attend.
ing an election meeting. 3206.
Question re—
Abolition of, Wﬂm of ms}iecton in

the cre;
Tndmn Rnlwty

Allegations  against a Po Sub-
tor at the m&hﬂ
Hindun Refl

hment Room. 2819,
A{Fenl to Goyernor General in
rmneﬁ aglng': an order o! the
of a te g
A @Y‘“" 3. Cof, zhe
visi Supednhnw the
Fast Indian Railway. 2]

Question. re—coutd. s
Appoals memorials, or  petitions.
bmitted to the Governor General
in Council by the staff in the
Allahabed Division, Bast Indian

Ruhu 2764.
Applmnbll\ty of mndanah! aud

stafl on. Stofe Rzulwn.y@ in_respect
oisspny allowances, . leave,  etc.

Applicability of fundamental and
supplementary rules to non-gazetted
staff on State Railways in respect
of pay, allowance, leave, ete.

Appounmun of My, Heseltine as
cer on Special Duty on the

 East Indian Railway. 277275,

AM'i\ Nhll revenue in Delhi.

‘onachdnted» &llom of Travel-
spectors, e

ling Ticket In
the East Indian Railway.

Creation of two = posts aher the
surrender of the post of transpor
tation inspector, commercial, Kast

Indian Railway. 2765-66.
DPesignation of ticket checkers on
the East Indissn Ratlway. E
Pisability pension to military em-
plnv!e!l lr;nhd!ed during the Gru\

Dutv and function of the police

16.
g A - -
pass governing the journey
h:ﬁ aff on | R:n%ways 2764.
Ho & jidbsthe Gox

ment of India

Tosses to Railway e

Mileage ulluwanc(x of ticket chen]nng
staff on the East Indian Railway.
2769-70.

Non-sanction of grade advancement
to the staff on the East Indian
Railway.. 2762,

Pav and allowances of Traveltng
Ticket  Tnspectors on the East
Indian Rp.\lw‘y i

Pay, house  rent and electricity
charges, ete. a ‘paid to Assistant

urgeons on State Railways. 3332

Policy regarding alteration of the
_age of employees on  the North
Westeryy Railway. 149495,

Posts of Special Investig ing Tn-

spectors on the Bast Rail-
way. 2767,

Pressure on' ticket ~ exmminers to-
increase their i 3053

T

foree on railway stations. 2815-

VI

=

SR —
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MALAVIYA, PANDIT  KRISHNA

KANT—contd.
Question re—contd.
Railway Bourd’s letter regarding
d seales of pay.
the recruitment of Assistant
" Surgeons for Railways. 3062

Reduction in the emoluments and
number of certain offiters on the
East Tndisn Railway. 2771

o Refusal to forward appeals of staff
Ly Officers on State  Railways.
2766-67.

Regulations  for récruitment  of
Station  Masters and  Assistant
Station ~ Masters on the = East
Indian Railway. 2770-7L.

Report of the Misra Committee on
the position 2nd salary of travel-
ling ticket examiners on the East
Indian Railway.

ve clerks, in, the . Jalpaiguri
Postal Diyision. 28

Rules  and conditions.  governing
allowances admissible o gazetted
staff on State Railways. 2763.

Rules and  conditions . governing
allowances admissible {0 non-
gazetted staff on State Railways.

'Rl:TEs.:'or suing  Government for
wreach of  trust in to
service eondmuns, dc%l
Rules goverl‘htg, cement of
pay of non-gazettec _on State

“the conduet of Rail-
way Servants. 2769.
Suhm‘»'bdm and after the
i ur in Delhi. 2817-18.
Bl‘n!’ of State Railw attending

Tga:,lwav

Staff ‘on “the Eaut Ind‘iw Railway
eoployed on posts  other than
those against which their pay is
charged.  2761-62: 3

Stntule or Act governing the conduct

B gllmu servants. 69
el}ockmg system on the East
' and Narth Western Rail-
ways, c a

Traffic in mcnkeu,‘ from the Pro-
vinces to Calcutta for export to
foreign countries, 84.

Travelling .ﬂomﬂsg “of persons
attending meetings of the Indian
2%:‘7]2;" (‘Merogp Association.

MALAVIYA,

PANDEP - KRISHNA
KANT—concld.
Question re—concld.

Fravelling - allowances of staff of
State Railways attendiug meetings
of the Indian Railway Uonference
Association. 2768.

Travelling  allowauces to llaﬁ on
State Railways for atten
ings of their Trade Unions. 2168

Travelling of officers on duty passes
when they are not en duty. 2767

Uniformity of rules for pay, allow-
ances, appeals and seniority on
State Railways. 2762.

Use of refreshment rooms on Stafe

luéulww» by police officials. 2818

Voluntary retirement of xtnﬂ under
economy campaign in the Morad-
abad Division, - East - Indian Rail:

way.

27
Question (%pplemeumrg) re—

Contracts of agency for purchase of
grains for Military and the mana
gement of Grain Depots at certain

places.
I‘dun Soerehnu Junt ud Assist-
of '[udla 11313 Sid
Loading and unloading work of the
railways  done by  the porters.
2521.

N i for an Indo-Ja
Trade Agreement. 12

Retrenchment on railways. 1900

Support of Canada to the cessation
% Sanctions against Faly. 1230

" Views regarding the British Govern-
ment’s Policy in Palestine. 847
48,

Resolution e interference from puhhf

servants in the ensuing elections.
2681. 2686, 2690-95.

MALAYA
Qaeahon re— :

— to ine” the
ion: nf Tndians. 3135
Pisorimination by — and Oewlon
against Indis. 341,
Grievances of Indians in —. 2306
Todian Pelegation: fto '~ to ! study
labour . immigration. Mﬁwn
2001, e
Indian TLabour in —.
Problems affecting Tndians in —.
23U, , sl o)

MATAYALEE(S)—

Mﬂn‘fﬁj
Agitation in' Cevlon against Indisns
an 2605-06.
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MALAYALEE(S)—confd.

Question re—eontd.
Agnuhon in Ceylon to repatriate

Antl Indlun agna,uan and  boycott
of Indian — in Ceylon, 2315-16.

Protection. of the inferests of — in
Ceylon. . 2754.

Nomination of & — to the State
Council and appointment of a —
officer to look after the interests
of — in Ceylon. . 2606.

MALE(S)—
Question r¢ reservation of some com-
partments for — only on railways.
MAT.TREATME'NT -

Question re — of the lhal.\m 'staff by
the Postmaster, Rawﬂi)mdl 199

MANAGER(S)—
Questijon re—
Appointment  of ar girdawar
qanungo, as — of the Court of
~ Wards. 3329
Notification amending the word*—"
to the word “‘Agent” as used on
State Railways.
Reduction in the pay of the — and
the Assistant — of the Dead
tter omcea 2832 i

MANCHESTER GUARDIAN—

Question ; 7¢. interview given by . Sir
- Homi, Mehta to the — regarding
Indian Cotton Indush‘y 2178.

M.ANCHUKUO~
Question re torture of an Indian and
his wife by a Japanese in —. 1774-
75. RS
MANCHURIA-—
Question re alleged brutal treatment
of Indians in — by the Japanese

authorities. 1987-88.

MANDATED TERRITORY (IES)—
Question ¢ * declavation of policy
regarding the future of —. 600-01.
MANGAL SINGH, SARDA]R!»
- Indian Motor Vehiules {Amendment)
Bill—

Motions to refer to Seleu. Com?

mittee and to circulate.
- Motions for Adjournment re arrests
and detentions of pﬁ'bho workers in
the Pun;nb 6(\'5

MANGAL: SINGH; - SARDAR—contd..

Question re—

Age limit for Government sel\anm
for the Indian Andit and Accounts
Service Examination.

Compensatory allowance of postal
employees  stationed at | Simla.
3355

Cutting of trees by the owners of
bungalows in the Almora Canton-
ment. 1768-69. .

New scales of pay for . Jjourneymen
on_the North Western Railway.
T2-73.

Pay of postal employees stationod
at Simla. 3355,

Provision of  proper roads .and
lighting in the Saddar Bazar area

Benares . Cantonment.

_ Reduction  of staff expenses and
© undertaking of amenities in

the Almora .
Repairs to private the
Jhelom  Cantonment. SR . F
rds given to Indian Soldiers
meritorions services in Addis
Ababa. 2752,

Question (supplementary) re—
Article entitled ‘‘Tndia’s Defence”
published in the  Statesman.
Conclusion ~ arrived at by . the
;Fslznsport Advisory  Council.

Coronation  of ~ His Majes(; t.h
King Emperor. 334-35." 000
3 Etmumgement of the cotfage and
+ - smallindpstries, 54243.
- Indlanmm
the Indian gl
Tndianisation. of fhe army. 43839,
Negotiations. for an Indo-Japanesa
Trade Agreement, 335-336,
Political prisoners confined in the
Cellulu,r Jail in the Andamans.
835-4]

tion of

Pomblh(y of improving the. qualuy
of candidates for ihe Indian Mili-
tary Academy. 1236.

Preparations, for un.r by the Fmo- ¢
pean Nations, 1780,

Provision of fans in the ﬂnrd and
intermediate class - compartments
on State Railways. 983 5

Uniyersity Training Corps. 184.

MANGO: GARDEN (8)—

Question e cleaving away of a — b,
for the construction of quarters for -
the menial staff of the Saharanpur
Remount Depit. 2088-89.




INDEX TO LEGISLATIVE ASSEMELY DEBATES. 145

- MANOEUVRES FIELD - FIRING
8 AND ARTILLERY. PRACTICE
BILL—

 Bee “Bill(s)"".
o Aot st
‘MANUFACTURE(S)—

Question Te—
— of aeroplanes_in India. 1857

:
} Z_'of cheap radio sets in ~India.
: .
“ — of electrical bulbs: in  India.
: 1482-83.
’ Reduction in the protective duty en
cotton and piece-goods “of 'British.
—. . 1485. 5
MANUSCRIPT(8)—
Question re collection and preservi-
tion of ancient Indian —. 1041
MARIKBURG—
Question 7e trade license bye-laws in
r — South Africa, curtailing - Indian
interests. 337. -4

"MARINE CLUB— ;
Question 7e grant to the — of Cai’

cutta. :
l MARKERG 1 oaumotsintiANal
; Question re removal of restrictions on
the — on. the North-Western Rail
P r_?n% for - training in goods duties.

MARKETING BOARD—
Question re—
_Scheme for the creation of a Joint
submitted by the Diwan = of

Central —.

MARKHAM, MR, 8. $— .
Quéstion re publication of the Report
of —, Empire Secretary, MusE:m
Association, on the Musenms in
India. 1040.

MARKS- -

PRI iAo s TN

ansh_on‘&'f‘;ﬁ.. Fiva Voce in the
L. g 508 %Erm ice Examination.

"

‘MARRIAGE VALIDATION BILL-— .
See “Arya’—"' under “Bill(s)".

See “‘Bangalore —" under- “Bill{s)",

MASANI, MR. M., R.—
Message from H. E. the Viceroy sad
G. (3. disallowing the adjournment
motion of Mr. Mohan Lal Saksena.
regarding _the externment of —
from the Punjab.
Motions for Adjournment re extern-
ment of — from the Punjab. 606,

MASTER(S)—

Question ¢ conditions for travelling
of servants with: their — in first ‘an
second class railway compartments.
669-70.

MASULIPATAM—
Question re reduction of third class
fare between Bezwada and — on

the Madras and Southern Mahratfa
Railway. 3
MATERIAL(S)—
Question e surplus — of the Caleutta
Chord Railway. 1904-05.
ETC TR e T
MATHURADAS VISSANJI, MR.—
Indian Companies (Amendment)
Bill—
Consideration of clanse 2, 802,
863. « 1

MATRICULATE(S)—

Question re stoppage of the recruit-
ment of — and under-graduates in
the = Railway . Clearing Accounts
Office. 2980-81. ;

MATTRESSES—

Question re provision of mosGuite”
curtains, — and bed sheets in_the
running rooms of drivers on State
Railways. 3365.

MEAL RELIEF—
Question re provision for adequate —
to certain telegraph stafi. 2655-53.
MEAT— ;

Question re orders prohibiting' the
sale of j -~ on the North
Western Railway ions.  3160-81.

MEAT VENDOR(S)—
Question re — on
Railway. 3302."
;,,4»’_1._9:;(’

“6dastion re=

‘?angion‘:ry' benefits_ : for. o —; and
©  mistries, in the Peosts and Tela-
graphs Department. ' 3301.

I MARRIAGES VALIDATING BILL—

.
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ASSEMBLY' DEBATHS.

MECH \\'IC(S)—amt'd
Queshou re—contd.

ﬂuueu.f apprmtxm- — of the
Railway Technica!
Suhnul 7.

MECHANICAL DEPARTMENT—
Question re—
Classification of technically traned
supervising staff of the =
Ludian Railway. 681-82.

Racial - discrimination in the — of
the East Indian Railway. 2672,

MECHANICAL WORKSHOP—
See “Workshop(s)".

mnmn’ox*., S 0
Question re— z &
Indianisation and — of the Im:bnn
Army. 1491-93.

— in the Army in - India.

MEDICAL COLLEGE(S)—

Question  re  admission of

24909

Ajmer

students in  the — of other pro
vinces. 1907-08
MEDICAL OFFICER(S)—
Question re—

ngh pro{:nmn of the number of
Buitish. Army in India
:md' the Indian Army. 1612,

Muslim — aund Compounders, o=,
on the Assam Bengal  Riilway.
1478.

MEERUT—

estion re—

Exténsions  sanctioned “to  the
engineer of the — Cantonment
Board. 1010.

Recruitment of staff for eléctrie

stations to be opened at — City,
Muzaffarnagar  and  Sabavanpur.
3310-11.

MEETING(S)—

Motion for Adjournment re suspen-
sion of some Patwaris of the
Aligarh District for alleged attend-
ing an election —.—3203-06.

Question re—

Lemar enhtled “Transport Advisory
Council —'* published in the
Roy's Weekly. 1927-29.

Staff of State Railways attending
— ni the Indian Railway Con-

2768,

. nce Association.
Staﬂ of State Railways attending
— of their Prade Unions. - 2768

WEETING(S)- contd. 1!

Question re—contd.

Travelling allowances of  persons
attending — of the ]ndum Rail-
way g(mforvnu' Association.
2767-68. :

Travelling allowances of _ staff of

tate imlway& attending — ‘of
l»he Indian way - Conference:
Association, 2768.

Travelling allowances to
State ilways for attending —
of their Trade Unions. 2768.

MEHTA, SER HOMI—

Question re interview m\'en by — to
the Manchester Guardian rvegarding
Indian Cotton Tndustry. 2178

MELA(S)—
Question 7
Arrangement for —
b ang

Lhe East Indian
Collision of special — fr&ﬁm

Kalat railway station,
Western Railway. 2841.
MEMBER(S)—
Question re—
Allegations against the -— of the

Port Haj Committee.
Freedom of speeches to the — of
the Legislative Assembly in their
constituencies. 46.
T ion of the Rohilkun:
unumn Railway hy the

72-73.
Inwhtmq athe — of the Legis-

lative A w Anda-

mans.  759-60. T

Railway saloons s vﬁnd h"f‘ the

;,

— of the Govermment of India.
677.

Representations made by — of
Central Legislatures  regarding
serious abuse of poyers by
administrative  officérs  om ' “'rail-
ways. 3335. *

Speeches of — of Government

against the policy of the Govern-
ment in their personal capacity.
2044-45.

Ruling on the motion for adjourn-
ment re freedom of individual
— of Government to express
personal opinions. 1457

MEMBERSHIP—
Question re—
Continuance of the — of the League
' :g‘ Nahpm by.LIndu. 1778-79.
T & w #
tﬁo Le ga’;iom; %Tﬁé‘

stn.ﬁ on”

‘\Torlh‘

Iy o e e SRR R

£
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3 MEMORANDUM(DA)—
- Question re—

Anonymons — making false charges
against Hindu and B)kh Railway

ol 2 eé evich ol
- ool ity of certain notifications
asa lly-— to the Staff on State
Rulvnys 3334.
— issued every . month h%. the
Educational . Printing orks.
| Lahore. 319182,
e submitted by the Indian National
YL Association of Zanzibar to. Mr.
} G. H. Binder. 2001-03.

?‘Mnb&r Inau'n ‘Nutional Associa-
tion's — submitted to the Riot
Inquiry Commission. 431-32, 512.

MEMORTAL(S)—
’Queilhon re—

gals, —, or petitions submitted

the Tovernor General in

‘ ('ouncil by the  stafi in the

) A:’J“nhnbad Divigion, East Tndian

Re

'. . from the industrial employees of

the Government of India " Press,
Caleutta. 2616-17.

— of the first g!‘@de pkaders oge the

Central Provinees and
against. payment of a certain
stamp duty. i

Petition " submitted by th
non- guetted staff on State Mﬂ-

h ways. 3335.

Submission of — of  Railway
servants to the Governor (ieneral.

-
bl el =

MENIAL STAFF—
Q“aahon re—

Definitions o ;
and “—" Muapphedtoﬂm
ermment servants. 2644,

MER(‘H ANT OF VENICE—

re passages in ‘“—'' deroga-
) the Jews and their rehg-mn
. 3

3 MESSAGE(S)—

— from  His Excellency. the Vicero
and Governor ngerd dmnllowmg
Mr. Mohan Tal ‘motion

for adjournment re Seerecy of vote
in the mrﬂ M SO}Q:LIZ U;ﬁted
Provinces. 2280,

MESSAGE(S)—coutd.

— from His Excellency the Vieeroy
angd, Govermor  Gene wral  disallowing
Qazi  Muhammad Ahmad Kazmi's
motion for adjournment s¢ prohibi-
tion of the recital of Madhe- \a?mlm
in Lucknow; |/

— from His Excellency the Viceroy
and (overnor General disallowing
the adjournment motion of « Mr.
Mohan ~ Fal  Saksena, regarding the
externment of Mr. M. R. sani
from the Punjab. 631,

— from His Excellency the Viceroy
and Governor General ngmdmg
disallowance ~ of motion  for
ad onmmmt. n British policy in

alestine.

MESSENGER(S)—
Question re task — omplu\ml in the
Lahore Telegraph Office.

METAL PASS(ES)—
See ““Pass(es)”.

m:'rmr,m SIR mum—

B Marri Validating Bill—
Monon for leave to introduce. 934.
Motion to: consider. 3018-19.
Motion to . 3021,

Passed. i

Motion for ad;mn‘nmem re Govern-
ment’s breach of promise, ¥

Resolution re interference from puhhc
“servants in the ensuing elections.

2196. 2211-14.

MIDNAPORE -
Question re order of the District
Magistrate of — served on_ Mr.

Amarendra Nath Chattopadhyaya.
434, it

MIEVILLE, SIR ERIC—
Question re deputation of — to
to study the Cabinet

2951,

MIKIR HILL TRACT(S)—
Question re transfer of

Mauza in the GW sub-

thar
vision:
in Assam to e
MILEAGE
See **Allo
i SRS
i Mmmm—-
| Question ‘re introduction of ent
of — on State Railways.




-
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MILITARY—
Question 7e contracls of agency for
purchase of 'lnr — and the

‘management Grains Depots at
certain places. 2617-19.

MILITARY ACADEMY—
Question re—
Policy of recruitment to the Dehra
Dun Indian —. 740-42.
Possibility of improving the quality
of candidates for the Indian —.
1236.

MILITARY ACCOUNTS—

Question re discharge of nine Deputy
Assistant.  Controllers of —.

MILITARY
SURGEONS—

See “*Assistant Surgeon(s)”.

ASSISTANT

MILITARY CONTROL—

Question re abolition of the — of the
Fort Zone Area in Delhi. 915,

MILITARY EMPLOYEE(S)—
Question re disability pension to —
invalided during the Great War.
. 2661, 2664.

See also undcr “Employee(s)".

MILITARY
SERVICE(S)—
Question re clerks in the India Army
Corps and the — getting Shorthand
allowance. 105.

ENGINEERING

MILITARY GRASS FARM DEPTT. —
Question re Indian overseers in the
666-69.

MILITARY MEN—

Question ¢ discharge of temporary
employees in the inferior and labour
services and the appointment of ex
— in their places on “the North
Western Railway. 1787-88.

MILITARY SERVICE(S)—

Question re communal composition of
certain —. 103-04.

MILITARY TRAINING—

Question re—
Bhonals - School fn‘)i —. 161214,
India. 272, = Sl

MILEK—
Question re—

Adulteration in — and ghee.. 3162.
Supply ‘of — to the detenus at

Deoli. 61.

MILK DIET—

Question re article entitled ‘“‘Lord
Linlithgow and —'" published in

the Amrita Bazar  Patrika. 1598-
99. W

MILL(S)—

Motion for Adjournment re prohibi-
tion of the assembling of five or
more persons wi a radius of two
miles of certain cotton — at Cawn-
pore. 1562,

Question re—

Situation arising out of the closing
_of the Ahmedabad —. 2346-47.
Strike in the Beawar — 85152

MILLIGAN, MR. J. A—
Indian Tea Cess (Amendmﬂgg .Bxﬂ»—

Motion to consider.
2901, 2903, 2910.

Consideration = of = clauses. 2916,

Motion to pnu. 2935.36.

MIMOSA EXTRACT—
Q\;Sztinu e abolition of Duty en —.

MINE(S)—
Question re—
Filling up of the post of Principal,
Indian  School of —, Dhanbad.
588. e !
Measures for. ?rdm‘ of fires in
coal —,

Q’uuhﬁcahons of the prlnupal of the.
Dhanbad  School of —

MINES (AMENDMENT) BILL—
See “Indian. —" under “Bill(s)".
£ L

MINIMUM WAGES—

See “Wn.gé(s)" i -

. MINORITY (IES)—

Question re reservation of a Percent-
age for the Muslims and other —
in the Punjab Civcle. 3166-67.

MINORITY COMMUNITY(IESj—

Question re confirmation of qualified

l;lember‘: ofoﬁh‘; - Nm theq Clrnif
ceoun rth W

Railway. 2984, & o

£
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INT—
MDema.nd for Excess (xmt a261.

MIRZAPUR— -
Question e permmsion for a break
o of journey at — or Chunar, 673.

MISAPPROPRIATION—
Question re — in the office
S oriutendom. Viceregal
31

MISCELLA\YEOUS Oglr;l;(': A;:IO«NS'—-
Demand for Execess (
. mo&-‘e—-’fﬂ 3057

MISRA COMMITTEE‘—— A
See * T s
MISTRY (IES)—
Question re—

Non-observance of ordeérs regarding
yeservation on the Delhi Engineer-
ing Division for the ¢cadre of
telephone operators and —. 3165.

Pensionary henefits for mechanics
and — in the Posts' and Tele-
graphs Deyarbmont 3301.

o ;h—- mn:he Posts
and elegra) partment.
3324,

of the
Estate.

MODEL ROTATION—
See ‘“Rotation’”,

MODY, SIR H. P.—
Tndian Companies (Amendment) Bill—
Motion to consider. 701, 791, 792,
794, 811,
Consideration of amendment to add
new clause after clause 4. 943.44.
(‘omlderatlun of clause 7. 953-954 ;
965 : ;- 962,

Gu_’l?'deguﬁhn» of clanse
ConAderation of oclause 37.
1432, 1433, 1452, 1455.

- Consideration “of clause .40. 1543

44, 1588, 1737-40..

0 eration of clause 42, 1872,

1957, 2128,

ggé 2133, M,,BHB, 2157 2152,

Consideration of Clanse 45. 2360-
6L

In:;rti%)f new clause after clanse

Consideration of clanse 52. 2371,
Consideration of clause 55. 2379.

MODY, SIR H. P.—vontd.
Indian  Cempanies (Amendment) Bill
—contd.
Consideration of clause 64. 2384
Consideration of clause 66. 2387,
Consideration of Clause 75. 2417,

Consideration of Clause 52. 2443.

Consideration of clause 111 2467,
2471, 2473, 2477, 2523, 2531,
Consideration of clause 113, 2550

52.
Consideration of clause 116, 2563,

import of foreign goods.

Question  (Supply.) e feeling of
Muslims on the anp--mug in
Palestine.  2187.

MOGHALPURA—

Question re explosion at the —
Workshop on the North Western
Railway. 179395, =%

MOGHAL SARAT—

Question re—

Kalka-Delhi-Calcutta and the Cal-
cutta-Bombay Mails run between
Howrah and —. 1115-16.

Platform tickets at —. 1772

Want of a bathroom and o lavatory
in the Second Class Waiting
Room at —. 177172

MOHMAND TRIBE(S}—
Question re—

Arrest and detention of certain
persons of the — residents of
Peshawar District.

Reported massing of the — on the

Frontier. 852.53.
MOMBASA—
Question  r¢ exhibition  of Indian
0" tl ird  Annual
Exhibition of —. 336-37.
MONEY—
Question 7e—
— from the Indian = Exchequer
iy‘zen! over the last European
ar

— waised by voluntary cﬂntnbutmm
for the Great War.

MONEY CIRCULATING SCHEME—
Qx;‘amon re — start hy certain
rms. 3

MONEY LENDIN
Question re prohlbmon of — by rail-
way employees. 1617-18.
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MONEY ORDER(S)—

Question #e village post offices wheve
delivery of registered letters and —
is mot effected by postmen. 3348.

MONEY ORDER FORMS—

Question re privilege of writing some-

t,‘hing on the back of —. ‘1770-71.
MONKEY/(S)—

Question re traffic in — from the
Provinces to Calentta for export to
foreign countries.

MONOPOLY (TES)—

Question r¢ — for the supply of
paints enjoyed by certan firms.
2327-28.

MONTHLY TICKETS—
Nee “Ticket(s)".

MONUMENT(S)—

Question 7e—

Conservation of protected — in the
Bombay Presidency and in. Sind.
3058-59. 1

Conservation. of protected — in

Sind. . 3058, ’
Historical — at Chelrole in  the
yuntur District. 2088.
Money spent for conservation of
protected — in Sind. .
Protected — in the Western Circle.

3057.

Protection of the — of the ancient.
Amaravati Buddhistic Stupa in
the ‘Guntur District,

“MOORE’S FAMILY MEDICINE—
Question e revised edition of the —.
2653-54.

MORADABAD—
Question 7e—

Allegations agaiust a Police Sub-
Inspector at the — Hindn
Refreshment Room. 2819,

Allotment of quarters in  the —
Division of the East Indian Rail-
Way. -37.

Option in the matter of scales of
pay -and seniority lists in the —
Division of the Kast Indian Rail-
way. 3333-34. : g

Protection of the honour of females
z;ing passenger hall at —. 2840-

Station Master’s Examination in the
e—annﬁon, East Indian Railway.

MORADABAD—contd.
Question re—contd.

Supply on payment of application
forms for the post of a typist in
the Divisional Superintendent’
Office, —. 2506-07. L

Voluntary retirement of staff under
economy campaign in the —
Division, East Indian Railway.

MORATORIUM—

Question 7e possibility of further
extension of the — in Zauzibar.
93.

MORGAN, MR. G.—
Indian Railways (Amendment) Bill—
Motions to refer to Select Committee
and to circulate. 135-37, 138.
Question (Sne}x;ly-) re—
Certain facilities provided to the

conviets . sent: fo the Andamans.
985-88. :
Defects in the jail life of  the

Andamans found by the Homes 1

Member.  1110-20.
Resolution re indebtedness of agri-
culturists. 1819-22.
Trade Disputes (Amendment) Bill—
Motion fto cirenlate. 3113-15.
MOSQUITO CURTAINS— -
Question 7e provision of —, mattresses
and bed  sheets “in  the running
yooms of drivers on State Railways.

MOTION(S)—
M for _ adjour
f rivolo\inwﬁiiﬂz "'(‘Tmem‘ T'&H:.g:ﬁ
ment. 3 =y

— re-expunction of certain . passages
from the proceedings of thes Loegis-
lative. Assembly. 933,

MOTION(S) FOR ADJOURNMENT—
See “Adjournment(s)”.

MOTOR(S)—
Question 7re== .. s55 aas
= andl lorry draffic competition with
the railway on the occasion of the
Kurukshetra fair. 1138.
Speed for mail — on certain lines
fixed by the Postal Department.

MOTOR BUS(ES)—

Question re circular issued by the
Inspector (ieneral of Police, Punjab,
to regullte the number of passengers
in —. s

‘>.|
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MOTOR COMPETITION—
uestion re remedies to meet — with
Railways. 2168-69.

MOTOR LORRY (IES)—
~ See ‘‘Lorry(ies)”.

MOTOR MAIL SERVICE—
See *“Mail Service”.

MOTOR TROLLY{IES)—

Question e purchase of new fittings
_for the — by the East Indian R %
way. 1017-18.
MOTOR VEHICLE(S)—
Question re  import duty on —.
MOVEMENT(S)—
adjournment. re restric

~-Motion . for
i fagns by the United Provinces Gov-
general

ernment. on the — of the
public at Lucknow.

MUALLIM—a b fod

“Question Mﬂl ‘to permit Shaikh
Abdulla Kufi, a well-known — from
entering I‘ndm 3371,

M(D\LHR MR. @. N. M’U’I‘Hl’

RANGA

Indian
ill

(Amugmant)

Companies

Consideration of ~dlause 111. 2463,
2464,

re—

ent for civil aviation in the
thudgets,  1042.

Appointment of a foreign expert to

i vadvise (}omumnnt on  hroad-

to
.ym-mhen " Legislative
Assembly. 1041
Collection  and pregervatinn of
ancient Indian.  manuscripts.
1041-42.

Collﬁd(-nu.ﬂ reports on the work of
the: maintained in the Gov-
1032-

gmﬂ of India offices.

Employment ‘of Indians in’ the

India Office. “1467.

Employment of Indians in the Office
of the Hi Commissioner for

India. 1470-

E?&‘;mon work at  Padampur.

MUDALIAR, MR. C. N. MUTHU-
RANGA—contd.

Question re—contd.
Filling up of the vacancy of ihe
Director

of traffic, Railway
Board. 3181-82.
Grievances of Indians in Kenya.
3148-49.

lmpurtofrweinthslm-kmche

Madras Preside

Inauguration ncgueot Wireless
Beam Service bezween India and
Japan. 1043.

Introduction of new scales of pay

for Superior Services. 1477.
Introduction of new t; of third
class carriages.
Letting out of buﬂduga
Connaught Circus, New Ddhn
60.

Post of 'the Cabinet Secretary.
1475

Past of the Divector General of the
Indian Medical Service. 2856.
Pre-historic stone implements taken

1040-4

to Cambmlga.
Pmr;_aant by Hr.
t nnku. mgl M
It
Provnmn of 'nin!'aﬂ dnpo'.s or
.ruks in  Western or Southern
ndia. 1469-70.

Publication of the Report of Mr.
8. 8. Markham, Empire Secretary,
i Museum  Association, —on  the
| Museums in India. 1040.
" Reeruitment of
| 07 provinees in the
of India Secretariat.
m-duzictic)ynhof !;re bedt_ween Madras
an i an: ing up of the
Grand Trunk r . &m
.. Reduction of uurd class fare bet-
Bezwada and Masulipatam
Madras and_ Southern
_Mghratta Railway. 2339-40.
Re, of the Wheeler Committee.
“Revised odition of the
Flumly Medicine. mlkon’x
' of

'3 “recruitment’
Britishers to the Tndian Civil
Service, 147778,

Schools- . for . training hlogrs:h
signallers maintained b the

Posts and  Telegraphs part-

ment.

Share of Indlm in the quota of

immigrati wed  into  th
Umbed ﬂt}: Amoerica. 1me

T.nﬁg"ﬁﬂnnry in l’ndm a.nd dnf.y

¥ cltm‘mga47-48




MUHAMMAD
QAZT—

Question re—concld..

Training . of Indiaus in field work
in the Archaeological Department.
1040.

Uniformity _in_the office hours in
the Civil Secretariat and the
Army Headquarters. .

Uniformity  in the office hours of
the several Government of [India
Departments on Saturdays.

Visit, oﬁ a dapuh-uon of the Mem-
bers of the Legislative Assembly
to the Andamans. 2884,

Wireless valves and , other com-
ponents, -45.

Question (supplementary) re—
Appointment of an Indian as the
" Director - General, 1 Indian Médical

Service.

' Economy effected by the appoint-

“ment  of = Indians’ in place of
B in the higher branches
of Publie Service. 1708

Invitations to the members of the
Legislative = Assembly  to visit
Andamans. - 759-60.

Manufacture of ‘électrical bulbs in
Indin. 1482.83.

Paddy - imported from Siam to
India. 250.

MUDIE, MR, R. F.—

Indian Railwa; ﬁn&ddmunt) Bill—

Motion to lect. Committee
and  to cm ulate. 202, 203-04,
Otlh. of oﬁioe.

'R.emluﬁon 11;32 iny e\atedmu of agricul-

-Qhelhﬂn re non-uMernnoe of rules
Ms regarding sale of iron
abi=— on’ the North Western

AHMAD KAZMI,

(ode.. of Civil Procedure (Amend-
ment). Bil—

Consideration of clauses. 3086-87.
Durgah Khawaja Saheb Bill—

Cmmdm'hon of clauses. 3387.98.
Motion to pass.

Indian  Companies
Bill—

(Amenﬂmnt)

__Consideration -of clause e m
‘Consideration of clause 5. 949-50.

Indlm Railwa; lAmandmea& Bill—
‘B}N’ &:m ittee
i le cnculate. 20, BB,

152 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.
MUDALIAR, MR:/O. N, MUTHU- MUHAMMAD  AHMAD  KAZMI,
RANGA—coneld. . QAZI—contd.

Tudian Railways (Amendment) Bill—

contd.

Message from His < Excellency the

Viceroy and Governor, General dis-

allowing —'s motion for adjourn-

ment 7e_prohibition of the recital of

Madhe-Sahaba in Lucknow.
Motion for adjournment re—

Government's ' | Curvency - Policy,

2068,

Jnterference by the Government of
the United Provinces with the
Sunpi  Muslims  of  Lucknow.

604, 605.
Prohibition of the recital of Madhe-
Sahaba in Lucknow.
Revision of the Indian &ﬁam:y
and Exchange policy. 2706-07.
Que-hnn re—
w‘y of a wmang
 construction

o garden

“the  menial staff of the
Saharanpur
2088-89.

ssional rates

3 rvants for the carriage of
dead bodies.. 1618-19.

Coustruetion of a foot overbridge
near Hapur Railway  Station.

Gon(mct for ice and wmrated,
on the East Tndian

1621-23.
Definition of ‘‘Runming Staff’” on
railways. 7

Dunohtion of the superior stafl

¥i vin the Dicky Bazar in
Remount DapM.
M'Vﬂ
Dicky Bazar Re-
mount Depbt. 2089-90.
Dividends given by the Shahdara-
Saharanpur Railway to its share-
holders. 1118
Electric ' charges

realised  from

Indian refr ent rooms on the
" Fast Indian Railway. 1L76'T’
Exemption  of the running staff

from the operation of Hours of
Employment Rules on State Rail-
Ways:
‘Extension = of the Western Plat-
- form at the Saharanpur Railway
FSbntion. 1118.
ree journeys emjoyed by beggars,
fakirs and #adhus 'on State Rail-
ways; 168081
Gnnl: of extenslo:; to nupeirxnnua-
ted persons and re-appointment
rg ];;hm! Government pctvtnh

allowed to raile 1

4
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MUKAMMAD CAHMAD.  KAZMI,

QAZT-—contd. 1 W aH
Que.s.llun ré—contd.

Honorary Speclal Magistrates daal
ing with cases of ticketless travel-
Jing on State Railways. 1681-84.

Tilicit ‘travelling ‘on’ State Bmlwavn
1040-57.

« Emprovements  made - in . railway
fencings of small stations . to
cheek ticketless travelling. 1685

Iw of  Station Accounts ou
certain State Bulwayu_ 1689-

2 e T T
Intermediate dluss 1|ra on tha Fast

Indian Railway.  1700-01.

Introduction of payment of lnileage
system on State Railways. 1689.
Land taken for Babugarh Remount

Depot. 333233,

Mmdusuws for third class pas-
at: ‘Hardwar  Railway
Station.  1702-03.
Opening of the telegnph offices on
the  Shahdara-Sal

m to m - 19
asks ty of ing ‘water taps at
street corners or mnd'm‘émugs
7Vin New Delhi. - 1607. -
Payment  of fuall value for torn
currency uotes.  2001-92.
Permanent travelling allowance for
Travelling Ticket Ennmum
the East Indian Railway.
vamon b s “mtmg room for
8 at

- Saharanpur. .1701
Pnovinon of latrines in thivd class
compartments on the Shahdava-
Sahavanpur  Railway. 1118-19.
waiting -

Rates chami,a cle
A »{xty in the precints o

ailways.

Rates of edibles in Indian uﬂfresh
ment vpoms_on - the East. Indian
Railway. 1619-21,
dations  of the Hides
pe, 1117,

hird class iars- on
Saharanpur  Rail-

WAy b

Removal ol ling ticket
,-examiners from the list of ron-
_ning 89,

1688
Rent of Tndian.refreshment rooms
on  the East Indian Railway.
1677-78,

MUHAMMAD AHMAD KAZMI,
QAZT—concld.
Question re—coneld.
Eenq. of - refreshment room build-
with furniture on the North
5,utem Railway. ]f6751‘(:d

Running of dining cars for ians
on the 17-Up and 18-Down _Ex-
presses  between Howrah —and
Saharanpur, - 1623,

‘Pemporary _constructions made  at
Roovkee Railway Station for
sengers during the Peeran iat
Fair.

Ticketless t pu ing ou State_Rail-

Qution. (Sopplemasiafy),

uestion P ry t

Allegations ggaum the mguf.erul
checking - at Samastipur - Station
on the Bengal and North West-
ern Railway.

Article entitled “Lord, Linlithgow
and Milk Diet” published in the
Amrita Bozar \/Patrika. 1589 '1y¢

Basis for nntlclpuwd red

staff o
Dates _for ae election to

_ vincial aﬁ‘i
“Eeclesiastical "Department Gov-
ernment.

Tnterview of candidites for certain
posts in the Broadeasting Depart-
ment. 2751,

Leave, passes, efc., of the staff on
the Bengal and North Western
Railway.

‘Lntnues “for dnrd and intermediate

passengers on the Assam
Bmgal Railway, - 2621,

Loading and unloading work of tbe

railways  dome by the porters.

Maintenance of waiting lists of tke
! retrenched stafi of the Railways.

S ""Wl— by ﬁm "Raflway

ard for mrj‘ring retrench-
ment on vhe North Wcutem Rl.il-
way., 2865. B i
Permission fo' providcial executive
councillors to stand for elachm
2499,

Rates for the sale of ice and -md
waters on the East Indian and
North Western Railway.

<1 Recognition of the Andhra Pu-

% sengers’ Association,

“oby the Madras and::

Mahratta“Railway. - 2080. ~ .

L2
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— ]
MUHAMMAD  AHMAD  KAZMI MURID HOSSAIN QURESHI, KHAN F]
QAZI—contd. BAHADUR NAWAB MAKHDUM—

Question (Supplamehtary) re—contd.
Reduction of Third Class fare be-
tvom Bezwada and Masulipatam
the Madras and Southern
m‘hhtm Railway.
Split_of the clerical staff into sev-

Question 7€ Indianisation the-
Indian Medical Service. 16%5.
Oath of office.

MURTUZA SAHIB
MAULVI SYED—
t of — to the Committee

BAHADUR,

eral units on the North W
Railway.  2867.

System of voting at the coming
“Provincial elections by means of
coloured boxes with or without

symbols. 1568,
Tenders for the sale of ice and
aerated waters on the East Indian
Railway.  2758.

MUHAMMAD SHAH, BHAKZ ADA
SALEEM—
Questjon {1
Claims nf' =’ de!_m‘n. a’m

MUNICIPAL COMMITTEE(S)—

Question re—
Alleged corraption in the Delhi —.

Curtailment of the existing fran-
chise by the Delhi —. 1908.

Delay in the disposal of appeals re-

rdmg construction of buildings

ving in the —, Dethi. 3

Dismissal of certain employees of

_ the Delhi — 101

Ticence under the Indian Electri-
ﬂtv A;l',slpphed for by the Delhi

MUNICIPALITY(IES)—

Quesijon  re—
Orders for H\e demolition of build-
ings issued by the Delhi, —.
Payment of property tax to Dis-
trict Boards snd — hy Railway
Companies, 209
Period of supersession of the Ajmer
23 3065-66.
Rnlxmq of public loans by certain
foreign  — and  Governments,
2740-41,

MURARKA PAINT AND VAR‘IIS'H
WORKS. LIMITED.—

Question re indigenous  Signal Red
gun;\t manufactured by the —.

MURDER— &F
Motion for adjotrnment re — of Mail
Guard Golam: Sattar on- a (‘a.lcutta
. Birajganj train
and Chuadanga. 772,

Ap
. l;::mom. V‘tf”dﬂ u—
A rriage idation
Ary Consideration of clauses. 2801-03,
Dm'gn Khawaja Saheb Bill— b )
Motion to 3405-06.
Motion for nd]oummem re—
TInterference by the (overnment of
the United Provinces with the
Suuni Muslims of Emcknow, 604-

05.
Siruation in Palestine. ~ T74-76. -

<:Clerks in: the Indian Army Corps:
Engineering
Serv:ces getting Shorthand allov-
106. *aisipas( \

(- 1 ition - obdeekte 1

Military Services. ~103.:04.
Home Department Cirvcular ve the

Friday Prayer. 105
Re-enmplayment of the Notth West-

erni Railway strikers. 102.

MUSEUM(8)— 0t

Question re— el e
Advisability of establishing a Cen-

tral — for Andhra Country im :
Bezwada.  2987-88. .
Praovigion of a Library, zoo and B

—, ete., in New Delhi. 3350,

Publication of the re) of Mr. 8.
S Markham, 3 Secre-
tary, — Association, on the — in
India. ~ 1040.
MUSLIM(S)—

Motions for adjournment re—
Tnterference by the Government of
the United Provinces with “he
Sunni — of Lucknow.  604-05.
Question re—
Absence of Hindun and — refresh-
ment rooms on the Rohilkund and
Kumaon Railway. 3176,

Appointment of a — as a Com-
missioner of Tncome-tax in Bihar
and Orissa.

Avticle entitled 4. W. Lower
Gazetted Service and —' pu‘bluh
ed in the Bastern Txmu 2486-87.
Aspersions flung on the — commu-
mﬂy in the Postal Observer. 18- o

a3
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 MUSLIM (S)—contd.

Question re—ocontd.

Bathing arrangement for Hindu and
— railway employees at Sukkur,
2646-47.

Cancellation ~ of  the appointments
ot of —. Inspectors in the: Crew, De-
partment, Eastern Bengal - Rail-
way.
Discharge of — employees on the
= Nowth Western Railway due to
© economy campaign. .
‘Employment 6f — clerks in _the
Opium Agent's Office. Ghazipur.
344-

Emptoyr‘umt of — in the superior
services of the Bombay, Baroda
and Central India” Railway. 2652-

““Fecling of — on_the happenings in
! Palestine.  2186-87.

Gazetted — officers in the Bihar and
©  Orissa  Tncome-fax Deparument.

“Low percentage of — in the Opium
Agent’s Office, Ghazipur. 349.
‘Maltreatment of the — staff by the
Postmaster, Rawalpindi. 19
— Medical Officers: and . Compoun-
ders, ete., on the Assam Bengal
.. Railway, 1478 .
— refreshment
railway stations. 2828-29,
— representation in the electric
sub-station opened at Jacobabad.

‘rooms at certain

2646.
—_ representation in the Electrical
and Aceounts Departments of
the North Western Railway.

il
Percentage of Bi
— in the East
A TP06T. . =

Percentage of Bihari Hindus and
— {i;n the Indian Medical Service.

Promotion - of non— as Assistant
. Wiremen in the Karachi Division
~ of the North Western Railway.

Propt'gui‘da for — religion through
the Delhi Broadeasting Station.

1617.

Recrnitment  of — as Engineering
Supervisor, Telegraphs. 3164
Recruitment  of Muslims in. Port

Trust. 63. .
Recruitment: of — in_the Indian

Medical Service. 2827,

MUSLIM (8)—contd.
Question re—contd.
Reduction of — clerks in the Opium
Agent's Office, Ghazipur. 346-49.
Representation of — in the Audit
and Accounts Service. 21-29.
Representation of — in the Cen-
tral Public Works Department.
29-31.
Representation of — in the Gov-
ernment of India Offices, 23-26.
Representation of — in the Pog

and Telegraphs Department.
23.

Representation of — Sindhis and
uchistanis in railway services.
Reservation of a Percentage = for
the — uond other minorities in
vhe Punjab Cirele. 66-67.
Safeguarding of the interests of —
in the Posis and Telegraphs De-

partment.  in_ observance of new
vules - for . recrnitment. = 3167-
58, e Jo om0
MUSLIM UNIVERSITY— ¢
Question 7e—
FEduocational  assistanee ' td T the

_ children of the railway stafl read-
“"ing in the Hindu Uniyersity and
—‘—}. 3061
Strike of studenss in the Aligarh
—.  2580-8L o AR

MUTTRA— £ ol
Pay of the Executive Officer, debit-
ed to the Cantonment Fund  of

—.. 100809, .; T
. Running  of the Bombay-Calcutta
Mail rie Allahabad snd Benares
and  through  railway services
hetween Delhi and Calentta via

SLEed i Agra; L 825!

" i s 0 iy
MUZAFFARNAGAR—

Question e recraitment of staff for
electric  stations to be opened at
Meerut City, — and Saharanpur.
331011 L AR

MUZAFFARPUR— =

Question re contract f bm}%m i
Postal Superint dan?'n an; %v"e‘:
seer’s =, 7 26T

MYSORE GOVERNMENT—

W re transfer of the Bangalore
Hubli Section of the Madras and
Sfmthelr'?m)hhmth Railway to the
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NAGESWARA RAO, MR. K.—
Question re construction of an over-
bridge at Bezwada Railway Sta-
tion. 2487,
NAGPUR—
Question  7¢ non-inclusion of Patna
and — in the list of centres for

for to
public services, 104&37

NASTRABAD—
Question re—

Assessment of annual value of pro-

perty in the — Cantonment. 1713.
Enbancement of water tax in the
— Cantonment, 1713, "

Rate Charged for water supply in
. the — Cantonment. . 1712, y

Refund of the amount paid by the
~— Cantonment Board for  the
supply of water. 1712

Supersession of the Bmldmg Com-
mittes of the — Cantonment.
1714,

NATHNAGAR—
Question re provision of a waiting
voom at — Station. 73
NATION(8)—
Question re prepanhons for war hy
the European —. 178082
NA'EION AL AIRWAYS—

Qmon re Indianisation of Ground
cmployed by the TIndian

—, Limited. " 3178-
NATIONAL ATRWAYS COMPANY—
See “Airways Company(ies)".

NATIONAL ART(S)—
. See: “Art(s)".

NATIONAL ASSOCIATION—
See *“Association(s)”.

NATIONAL CALL—

Question: re article
not wanted” publihed in the — re-
garding Indians in Ceylon. 503-04.

mn‘m'n, MR, MUHAMMAD—

‘Durgah Khawaja' Saheb Bill—
Consideration of clauses.

<
VS P e [ %

NAUMAN, MR. MUHAMMAD-contd.

Hindu Women's Rights to Property
Bill—
Motion to vefer to Select Com-

mittee. s

Indian Companies (Amendment) Bxll—
Consideration of clause 37. 1
28,

Question re— ¢
Appointment of & Muslim as a
Commissioner ~ of Income-tax in
Bihar and Orissa.  2648-49
Determination of seniority among
the staff of the Bihar and Orissa
Income-tax  Department. 2648
Gazeu,ed Muslim  officers in the
Bihar  and Orissa  Income-tax.
Departmm.

of
with ﬁu_.@ummmrs of In-
come-tax  in o the  matter of
appmntmanu promotions.  and
discipline.
Summoning of candidates for Vive
Voce examination by the Public
Service Commission.  3067-68

NAVAL POWER—
Quﬂmon re mucla vnlulu “I?din as
hed 5

the St
510 11,

NAVAL TREATY—

NAVIGA'

Question  re appointment
mittees to advise the Indian — re-
garding the complmuu of the pas-
sengers.

NAWABSHAH—

Question 7e extension of the rlll'uy
line to) — in Sind. . 1480,

NAYDU, DIWAN Bmwﬁﬁ‘“n v.
SRI. HARI cs—

Oath of Office.

NAZUL REVENUE—
See “Revenue(s)”.

NEGLIGENCE—

q ion e losses ined by Gov-
ornment through' fraud er — on
ﬂ(a Fast_Indian R‘ﬂﬁy /1028~
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NEGOTTATION (8)—

Question re—
Demands to put off all — by fresh
N ts  between the United
Kingdom and India. 586
_ between the Government of
India and the Kathiawar States
to regulate the import of foreign

goods.  2410-13.
= ® __for a fresh Indo-Japanese Trade
Agreement.
— for a fresh trade agreement to
veplace tha Omwt Tnda Agree-
ment. .
—-for a mdo w in «plln
of the Ottawa
2582-85.
% — for an Indn-.hpmese Trade
A 385-86, 43940, 585,
e i
— for bilateral Trade Agreement.
175-76
S for bilateral trade agreements
with Great Britain and other
countries. -88.

587
— for the establishment of better
trade relations with foreign coun-
tries.  2012-14.
— for the settlement of the Tunga-
bhadra dispute.
— for Trade Agreements on the
basis of reciprocity. 601.
— with the British Government for
* a new trade agreement.  2060-

NEHRU, PANDIT JAWAHARLAL—
Question re—
Alleged  suppression
written: by — to M.
Chandra Bose. 2947-48.

of a letter
. Subhash

started

NEIM.EYEB SIR OTTO—
Mw,mn for adjournment re —'s Re-
190.

Queshnn re—

Allule entitled “Madras and —'s
ort"’ regarding _ borrowing

envs of provinces. #

‘“The — Order-in-
the Hindu.
Discassion of the rerportv of —

Legislative Assembly.
Opslgusons on. the Report of —.

<" 'Publi¢ opinion on the s
it dhe report,

in the

NEIMEYER, SIR OTTO—contd.
Question re—contd.
~Publication  of the report of —
266.

of —. .

Special qu:hﬂmtmn;,qi = for con.

ducting the Financial Enqulry in
India. :

NELLORE—

Question re construction of lewny
Stations at Machavaram  in the
Guntur District and Nidigallu in

— District.  2073.

G

NEUTRALITY—

Motion for adjournment re strict —
on the part of local Governments i
respect of provincial elections. 365
73, 452.

NEW DELHI— il
Question re—

Allotment nsi" Gol
Market, - ';' - tory
2943-44.

Cattle byres in —. 2721, 3387,
Construction of hydnnu supply-
drinking water ‘or urinals and
latrines by the roadside in —
20

Drainage  system of — and cld
Delhi. 909-10, 3387. -
Irregularities connected witk  the
acceptance of tenders for  the

Irwin Hospital, —. 910-12

Lethn out of buildings in Con-

t Circus, —.

Levv of water chlrges from the
inferior servants of the Posis and
Telegraphs Department in Delhi
apd —. &

Paucity’ of drinking water faps ab

‘or md} rroiamg‘

library, and
museum, ete., in —. '3550 [
Provision of latrines in the peogs”
quarters at Panchkuin Road, —.
Tenders invited for the supply: sf
conservancy plants in — 98,

NEW SCALES OF PAY—
‘Sea- “Scales of - Pay’ .

ZO0 Jak

NEWB AGENCIES—

Questlon re.— patronised by the All-
India Radio Serviee,  1789-91.




158 INDEX T0 LEGISLATIVE ASSEMBLY DEBATES. -

NEWS EDITOR—
Question re present position held :y
M

v. Franks; formerly — in  the
Delhi Broadeasting Station. 1473

NEWSPAPER(S)—
Question re—

East Indian  Railway advertise.
ments in the 4j and Pratap —.

S i the
, e.'{i;”s.“"“m e

Railway advertisement in  the
Indian —.  76.
NIDIGALLU—
X Aich of Rail

1 re ‘v
'Stations at Machavaram in ' the

Guntur _ District and  — in_ ths

Nellore District. 2073, 1 <1
NIGHT DUTY—

Question re — of Assistant. Station
Masters _on the . Rohilkund = and
Kumaon Railway. 3172

NIGHT FLYING—

Qnuhon re ‘landing grounds, aero-
. dromes and runways made and air
ports fitted out for —.  1856-57.

NIGHT SCHOOLS—
See “School(s)™, 1%

NILURIPATHRA COLLIERY— -

“Question re ‘u:mdmt at.the — in the
Jhm mlﬁeld

Q\\es'.mu re absence of sheda on tho

platforms of the Balaman Jumetion

and — Station on the East Indian
Railway, 923.24

o}

NIND, MR. W .W.—
Qath of Office. 1843,

NIZAM, HIS EXALTED HIGHNESS

Question re—

Agreement between His Maj
Government “and — al
referred to in section 47 of the
Government of Tndia Act, 1935
1002-04.

Giving back of the administration
A gudr 501-93.

NOMENCLATURE—
Question re—
Change in the — of  the Poora
Bangalore Mails 1709-11.
— used in Government Publications »
in reefrence to Indian languages.
859-61.

NOMINATED PERSONS—

Question 7e effect of taking into tho-
Indian Civil Service of —. 425

NOMINATION(S)-~
— of the Panel of Chairmen 108,
Motion for adjournment re introduc
tion of the systém of — in the
selection of candidates for = the
- h;imn Civil_ Service in "England.
o

Question, re—
Applications fpr — 'to _the - Indian
g{zﬂ Service in England, 1211-

s in Fijr-and ».uhsi.nutlon of
— for_election, . 254.5i

— of_a. Malayalee . to lhe State
Council  angd appointment. of a
Malayalee officer to look after the
interests of Malayalees in Ceylon.
2606,

NON GAZETTED RTAFF A
See “Stafi™.

g

30

JRY STAFF—

g..‘.t’-az_
NON OFX' 1CTAL VIST

See “Visitor(s)".

NON-REGULATED PROVINCE(S)—

Question “re non-upplicability of the
Child ~Marriage Restraint Act’ to

~—, administered areas md Glmon
ments. 2’/49—60

ﬁom'ﬁ:ﬁwm nm«m«fn 'ms-mn
CIRCLE—

Question re—

Approved candidates of each com-
munity examined and declared
successful ;in the Punjab and —.

Posml.éﬁn‘h in the Punjab and -

required m: test in Gur-
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i NORTH-WEST FBONmB PRU- NOYCE, THE HONOURABLE  SIR
VINCE— FRANK—
Motions for adjomrnment ré— Indian Motor Vehicles (Amendment)
Arrest of public workets in the —. BIEL—
. 05 Motions o refer to Select Com.
served  on Khan Abdui mittee and to circulate.  394-69,
Ghaffar Khan not to entev the — 409, 411, 463, 465, 475-83.
and the Panjab. 521 Statement laid on the hble’l!y — re—
\ ('ases in which the lowest tenders
NORTH WESTERN RAILWAY— have not been aweph& by the
= ""e '“leway(!}" E High Commissioner  for Indm
{ 1.
NOTB(@‘—»"‘* ““k" e g Objects on which  the Aviation
Quut.mn fp-r,—,_ o v““ rw,“’ i share of the Petrol Tax Fund
Initialling. of the — on research ;.?ill expoudyd . iug 25
mide by readers by the Librarian 9 . &Ry
' voof | the' Tmperial Library. = 362 ﬁ’?“u‘mi'a‘t ngmB"““““ by the —
; £ -hd.ﬁbd “Frontier Post Attack Trade Disputes {Amendment) Bill—
+ ed” published in the Statesman. Motion for leave tointreduce. 113
A aelt .01, Motion  to circulate.  3098-3104,
* Payment of full value for tom cur- 3109. 3120-23
k rency =, - 2081-92}
| NUTRITION— oo
NOTICE(S)}— . o = rﬁwhm re mvm into” the —
Qnastd g 0 ,@m.nm A »(;,
© Ttati of ial and

industrial  opinions after . giving
— of termniation of the Ottawa
 Trade. Agreement. . 754-55;
- Delay in -giving — of termination
: of the Ottawa :rnd. Agreement.
338.

= - — sent out by Inoome-mx Officers
to  income-tax payers to send in

their returns. 5.86.
“osie= terminating the services of a
* mom-gazetted Railway  Employee.

2631-32.
'NOTIPICAHON(S)&
oz eot] it

Quenﬁo
., Applicability ofoertmn‘?-o;foﬁ
cxal Memornnﬂa tqm on

State Railway,
ank. forfe\hd nndex- a .certain —
~ —~of _the Finance  Department.
... 67475
amending . the word “Manager”
the, word “Agent” as used on
Railways.

2844,
the Railway
of the

Board

Indian
= of. the
rules; in respect of certain mat-

ters. 44,
-y i #msregarding. the cancellation. reces-
E sion or variationoof a ~under
3 section: 47 of the Inmmlﬂ

vate Alob.: 2845-86. esit pmalv

NUTRITIONAL REQEARC'H——

Question re development of — in
India.  753.
0
DTG
OAKGROVE—

Queshon 7e- non-application ot uu
Revised State Bnﬂvmy Leave Rules
to teacherg of the — Sehool. 2965.

OATH OF OFFICE— i
Al;g;l Hamid, Khan Bahadur, Sir.
part Tip -l bkl o 3
Bajpai, Sir Girja Shankar. 1557,

- Benjamun, Mr, H. D.. et
Bewoor, Mr. G. v.;_- pared
Bhat, Mr. ML/BZ: 1 ww
Chapman-Mortimer, Mr. T 1
Darling, Mr. Malcolm Lyall. ma
Das-Gupta, Mr. 8. K. 1 2301.
Deys Mr, R.-Nus Lo dogusimoipet
Grant, Mr. O. F..12. rspist
Griffiths, M s :
Mudie, ur.‘mja‘i 2575,

Murid Hussain Qureshi, Khan Bahadur
Mfakhdom. 1.

- Nawah

XﬂiDAmB&hdurBVSn
Rwl_

' Nit WWIW

ilnllr PP Ro 1800:i200sis
Rau, Mr'P 8 2
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OATH OF OFFICE—dontd!

A S E
Sen Mr. Suall Chandra. 1, 3125,
a, Mr. D.
Sprawson, M&]Ul‘ General Sir Cuthbert
Allan.
Thorne, Mr .] A,
Tottenham, Mr, G. R. F. 2479.
Yeatts, Mr., M, W. W. M. 3125.

OCEAN— -
Question re¢ number and tonnage of
Tndian ships in the — -going traffic.
853.

OFFENCE(S)—
Question re jail — committed in the
Cellulat Jml 994-%

OFFICE HOUR(S)—‘

Queahon re—

Uniformity in the — in the Civil
Secretariat and the Army Head-
quarters.

Uniformity in the — of the several

Government of India  Depart-
ments on Satmdnvs 2938.

OFFICE PEON—
See “Peon(s)”.

OFFICE SUPERINTENDENT—
e "Superinundeg\t(a)".

OFFICER(S)—

Question re—

Advisability  6f mot - sending - away
any Indian  — under the War
‘Block  Scheme,  3306.

Al.l;god harassment, o{y local Balu-

chistan employees by their —.
2650-51.

Allowances fixed for wives of Indian
— in the Indian Army Veterinary
Corps.  3178.

Anonymous memoranda making false
charges  against Hindu and Sikh
Railway —. 3301-02.

Appointment of & Sikh < in the
appointments wnder the control of
the Home Department. 3196-99.

Appointment of an — to watch the
Etoaresh of Imﬂam _in“Zanzibar.

Duchuge of vameml Foresi, Ser-
vice — by the Punjab Govern-
ment on compensation  pension.
320697, ¢

Dismissal or discharge of an’em-
ployee by a senior scale or ad-
;muwwa»— on’ State Railways.

OFFICER(S)—contd.
Question re—contd,
Employment.  of the ‘“‘Dofferin’”
cadets as. —. 3299-3300.
Gazetted Muslim — in the Bihar
and Orissa Income-tax Department.
2647,

Impartiality of — in the Provinces.
re legitimate activities of consti-
tutional parties. 2581-82,

Injustice done to Indian — on the
North Western Railway. 3370.

Inspection carriages used by — on
State Railways. 3337-38.

Issue of orders regulating and res-
tricting the tours of supervising
— of the Posts and Telegraphs.
Department in the Hill Districts.
2879,

- Limitation of power of dlacharge by
a senior railway —. 51

Ni of » Malayalee to the

State Council and appointment of

a Malayalee — to look after the

interests of Malayalees in Ceylon.

2606.

— next in authority to a Divisional
Superintendent on State Railways.
96, 3142.

— vest houses at Simla. 2846-49.
— under training  for  Political
Agency and Residencies. 2823-24.
Power to pass an order of discharge
by a senior scale — on State Rail-
ways. 82-83.
Promotion of clerical stafi to the
posts of Transportation Inspeetom
and lower gazetted —.
¢ of — under dmnct. nyatem

bqni%lﬂlev senior — under divi-
sional system on ta ys. 3055-
Recruitment of — from the pro-

vinces in the Government of India
Secretariat. 1473-75.

Reduction in the emoluments and
number of certain — on the East
Indian Railway, .

Refusal to forward appeals of “staff
hy — on State Railways. 2766-67.

Representations made by ‘Members
of Central Legislatures Yegarding
serious abuse of powers by ad-
ministrative — on railways. 3335,

Retiremenit of — who have served
their ‘usual terms in the ~Assam
Rifles. 680-81.

Senior subordinate — in the Loco.
and Carriage Department, Bombay
Baroda and Central TIndia Rail-
way. 2957

Tenure of an = of h’he Railway
‘Board.” 3196.

2 Travellmg of - _on duty passes:
when they are fiot on dntv 2767..
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_ Tows

OFFICER(S) ON SPECIAL DUTY—

Question re appointment of Mr. Hesel-
tine as — on the East Indian Rail-

way. 2772.73.
Sl e i
OFFICTAT(S)—
Question re—

Confirmationg of — and inferior
servants in the Bombay . Postal
Circle. 450,

Dmchnrge and dismissal pouers dele-
fga“é Ao mﬂ&in by ‘the ! Bul'

way Boar

Grant of ]mhduy» t«;p sworklns

in the Rnlwa-v Sorvice
ing offices. FEE T
— in the anbnv Postal Circle
allowed to continue in  service
- after attaining the age of super-
annuation. 9.
s
OFFICIAL DOCUMENTS—
See ““Document(s)’’.
OFFICIAL MEMORANDUM--
See “Memorandum(n)”.

OFFICIAL PUBLICATION(S)—
See “‘Publication(s)’.

OFFICIAL TRUSTEE—

* See “Trustee(s)’.

OFFICIATING ALLOWANCE—

- See “Allowance(s)’’.
OLD DELHI—
Ses “Delhi".

OLD SCALES OF PAY—
See *:Soaley’ of Pay’. it ol Duind
OPERATOR(S)— ¥
Quesuon 7e. communal componmm of

in the
y exammamom for recruitment of wire-
less —. 3319,
-
,!l‘-'é - ljowrnment re freedom of

(ousuliauon 1 and
industrial — after giving notice
of termination of the .= Ottawa
Trade Agreement. T

i Method  of mrmlnnan of Bills for

. eliciting ‘public —,
—B(‘wln ﬂze Bihar Cess (Amanél‘ﬁxent)
L. 45

OPINION (8 )—contd.
Question re—econtd,
— on the Report of Sir Otto Nei-
imeyer.
Public — on “the report of Sir Otto
Neimeyer. 2014,
OPIUM-— A A
Question ré— >
Employment of Muslim clerks in
the — Agent’s Office, Ghazipur.
344-46.

Low percentage of M:ﬁ‘m in &e
Agent's Office, pur,
*Reduction. of Mushim clerks in the
— Azent‘ Office, Ghazipur. 346-

9:

Steps taken to reduce the consump-
tion of — in Tndia. 260-61.
Strength of clerks in the — Agent's
Office, Ghazipur. 343,
Termination of the — trafic in
India. 2726-28. 10
g2 : At
OPTIONAL SUBJECT(S)—
Question re vemoval of Indian Philo-
sophy from the list of — for Indian
n\’xf Service Examination. 1926-27.

* ORDER(S)—

Motion: for adjournment re — served
on Khan Abdul Ghaffar Khan not
to enter the North-West Frontier
Province and the Punjal. 521

Question re—

Issue of — regulating and restrict-
ing the tours of supervising officers
of the Posts and Telegraphs De-
g;gmem in the Hill Districts.

-~ for the demolition of buildings
issued by the Delhi = Municipal
Committee. 450,

— issued by  the Railway Board
for carrying out retrenchment on
‘the  North qu_m 2

— of ‘the District m of
Miduupore  served on Mr. Ama-
vendra Nath  Chattépadhya;
434-38. i i

Restraing and  externment it an
Shrimati Satyavati of Delhi
Ratan Parkagh Gupta, 1 i

ORDER(S)- IN-COUNCIT.—
Q-i%-ﬁnn- (re atticle - entitled  *The
o Neimeyer —!'  published in the

ORDERLY PEON(S)—
See “Peon(s)”.
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‘ORDNANCE CORPS—
Question re—
Question re promotion of the storemen

of the Indian Army — as Assist-
7 ant Storekeepers. 2336-37.

ORDNANCE FACTORY (TES)—

Question re disti between Indians
. and Europeans in —.
ORGANISATION (8)—
Question re—
" Institutions and — bammed during
the Civil Disobediénce Movement.
3159.
Personnel — on State  Railways.
¢ work on the

ORISSA—

Motion for adjournment re shifting of
the Provincial Headquarters of —
from Cuttack. | 190.

Question, re_selection of the — capital
nim 1717,

ORIYA(S)—
Question re alleged throwing oub from

 Action takeu ou the Resclution re
—. 188.
"""Aﬁp?mtmm “of 4 committee  to
i examine the working of the —.
738
Consultation of commercial and
industrial opimions . after giving
notice of termination of the —.
7 5. s
i i m‘h G con-
cerned in the — re their mtmnu—
tion.
Delay in ngmg notice of termination
f the —.

Indn.n deleg o London in con-
nection wﬂh che conclusion of a
trade agreement in place of the —.

Py

N217l-74 d
egotiations for o frenh trade
ment e 63-3”&

OTTAWA
contd.
Question re—contd.

Question and answer in the Houge

of Commons on the 17th June,
regarding revision of the —.
19,

TRADE AGREEMENT—

Termination  of the —. 115354,

Ser alsa’ under "Trade Agreement(<)"".
OUDH AND ROHILKHAND RAIL-
WAY—

See ““Railway(s)""

OVERBRIDGE(S)—.
Question re—
. Absence of an — at the Bhojeepura
Railway Stetion. 3173.
Construction of a foot — near Hapur
Railway' Station. 3346-47.
Construction of an’-27at " Bezwada
Railway Station. 2487.

OVERCROWDING—
Question re — in railway compart-
ments.  831:32.
OVERSEA (8)—
Question re— = <
Article entitled “Indians —" pub-
lished in the Hindustan Times,
5200 1V 1

Indians sent — during ‘the Inst

n War. 3306-07.

Question re article on the working of
the British Department of — pub-
lished in the Hindu. 596-97.

OVERSEER(S)—
Question re—
Contraet for building  th Postal
* Superintendent’s and —'s quarters
at Mazaffarpur. 2067,
Tudian — in the Military Grass
arm De . 666-69.

OVER'HME—

Question re — worked by the drivers
on the Rohilkund and xmm Rail-
way. 3

OXFORD-,-,

hetic and . ante-
Indian of the Educational
Advmr for !.ndhn mtndenh at” —.

1]
stitnd,

.

L
-




- INDEX TO L X n
t‘ P PAINT(S)—contd.
¥ Question re—contd.
PACHMAHAL— Tenders for readymixed red oxide
Question re railway concession for — required for certain Railways.
transport of fmd nmi fodder to the :
Jhalod Tenders for Red Oxide — ‘mpted
* Taluka and — -]hntnct %lth-;z, Indian Stores Department
PACT(S)— Tenders for supply ot o
Q‘m’l’:otn in the Zndian ¥Fin- Tm‘?;’ ::Plf‘f m‘"m
h
= - gﬂ on the — with Japan, 1819 Tg):;ill'h'- lndlandStalre- D::.tmm
betw enders nvite )y ndian
WM ‘*m‘g‘ Stores Department, Oalcutta Cir-
b e G of ;ﬁl;,. lﬂr—rﬂmdymx Lead
rigzoc ite.  2329-30.
Soviet Russia; 842 Test of mplu'dw:!h red
> oxide — certain
PADAMPUR— firms:: 8726,
b Qyestion 2 excayation work at. —. Testing of  readymixed black —.
a 2 Use, of ved. oxide — for paintin| of
_~ P. L Yk 3 |n\llwn\ uv‘l’dnrfrdmuh :.boeh s
"Question re — importad: from Siam to 9369 76.
L India. 247-50.
PAINT(8)— =) P’AL’ES‘!‘IN’E—
Queum'onlln—m» I A u";ﬂ":;f
Annual contract placed /
Indian Stores Department or f.be sm’““’:: =t
ABRy. od‘erfn— British policy m —. 83132,
I:):hasunmﬂm a0 Feeling of Muslims on the happen-
Determination of the quality of — ings in —. 2186-87.
\

varnishes and enamels, ete. 2726.
‘3 Indian _Stores Department contract
for Carbon Black Ready Mixed

2948-50.
lnchgeno\u Signal — manu-
factured b bhe Mnrm‘ka Paint and
Varnish Works, Limited. 2334.
Interference by the Railway Board
in the matter of purchase of the

e i ahdut
ono) suj of —
anjeved by cortain Geme. 230798,

\an mpply of aceurate forecasts of
quantities by the lewly de
| 7¢ purchase of — and

Views reg&rdmg the British Govern
ment’s Policy in —. 847-49

PALIWAL, PANDIT SR KRISHNA
DUTTA

Arya Marriage Validation Bill—
‘Comsideration of clanses. 2061
- Indian Companies {Amendment) Bill—
Motion to consider. €20, 727.
Consideration of clause 5. 945,
(;oumdemtwn of “dlanse 7.

Lnndel. ofixh 1&%7&]
0 ration use

Preferential treatment shown to a
European Firm in the matter of

of —. -35.

xed oxide — purcased by
jorth.  Western  Railway.

n Railw; to

\upplf;m( entary tender for the supply
of — invited by the Indian Sto};ea
Department. 29.

Tender for — invited by the Indian

Circle.

Stores  Department,  Calcutts
5%

Lonndentxo’a c! nhulo 32, 1170.

1536, 1587, 1588.
Consideration of clause 42 2111

2135.
Consideration  of clause 52. 2370-
2371
Consideration of claus: 75: 2404 06
2408.

Consideration of clause 97. 2450,
ideration of clause 108. 2455
56, 2460.

Motmn for MJonrnment re—
Cancellation of the Press G

© Pass of the co ndent of th.
Amrita Bazar m 2665, %

s

[
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PALIWAL PANDIT SRT KRISHNA
DUTTA—contd.

for adjourniment, re—contd.
sion of some P:iwaris of the
garh District_for alleged at-
tending  an election . meeting.
3388.

Question re—
Certain _clerks  of fhe . Adjutant
General’'s Branch on deputation.

1048.
Clerical and _store-keeping appoint-
-ments in the Royal Indian Army

Corps. 2649
. “Clerks ‘in ' the Government of India
Secretariat qualified for first and
second divisions not yet provided
in those divisions, i
Delay in the supply of Go“rnment
of India publications to the public.

2747-49.
eimnmm kald in
for the Gavemmenb of India
offices. 1

Disability penslon to military em-
ployees invalided during the Great
‘Wnr , 2661-64.

Dividends glven by the Shahdara-
Saharanpur Railway to its share-
holders.  1118.

Drivers in the Jhansi Division of

e Great Britain Peninsula Rail-
way. 3569, "

Examinaton for recruitment of clerks
in the Government of India Sec-
retariat and uﬂuched ‘offices.

3374-77.

Extension of the, Western Platform
at the Saharanpur . Railway
Station. 1118. |

Ind“mmsuxwh of the senior subordi-

mte umeee in the and
at Agm%

of candidates for certain
pom_ : theBmadeubmg Depart-
ment. = 2750-52.
Life. Insurance (umpanies in the
provinces. 3377-78.
Non-applicability of .. the: ~Child
Marriage  Restraint. Act to Can-
tonments in Central India. 2750.
Non-applicability  of = the  Child
< Marriage Restraint = Act to non-
regulated provinces, administered
areas and Cantonments. 2749-50.
ann-ﬂl]mg of a post of Superin-
;sndcna in, the. Railway d.

uld coaching - and goods  carriages
and. wagens on  the. | Bombay,
" Baroda_and _Central  India. Rail-
stt? 3064;]6:,— telegraph offi
graph offices on
lheliglmbdara&hm - Railway
‘lo_the  public. 1119,

PALIWAL PANDIT SRI KRISHNA 7
DUTTA—contd.

Question re—contd.

Period of supersession of the Ajwmer
Municipality. 3065-66.

Promgtions to the upper” time scals
posts of Assistants in the Rail-
way Board. 3348.

Prosecution of prostitutes in Ajmer.

3067.

Provision of latrines in third class
compartments on the Shahdara-
Saharanpur Railway. 1118-19.

Purchase of Cash Gerhﬁmtes by the
Superintendent of Post Offices of
Jalpaiguri Division, . 2868-69.

Recommendations of © the ~Hides
Committee. 1117,

Recruitment to the cadre of Divi-
sional Accountants. ; .
Redress of grievances of the railway

staff. 51.

Bairtinn & 1%

in

he { the

East Ing ilway Anglo-Ver-
'nacﬁd%%"%i’rugi 98.
Reduction of third fare on the

Shahdara-Saharanpur Railway.
1117-18.

Report of the Istamrardars Enquiry
Committee.

Satta gambling in Ajmer. 3339-40.
“*Stoppage of the feaching of Sauskrit
and - Persian in the East Indian
Railway Anglo-Vernacular High
School,” Tondla. 98-89, it
T lg:tﬁs (ommmed mmimm city

Question (Supp}ementan; re—

Dcﬁmuou of “Running  Stafi™ on -
wasys.
« -&myx_ch-rl in conmection with =
3 " Benda  village.

660- =3 incidal
Qualifications *for dppointment as
High Conimissioner "for India in
Lohdon. 240,
Use of Broadeasting statidis  for
political pAop'\gnana 168.
Resolution re—
Interfererice from pubHe’ serv uts in
the ensuing eh-rnons i 2
S A
PANCHMAHALS-—= sresigetir
Question re \emacnlar ‘school: in the

Railway  col Melv\m[gdn]. .
ries S5 -28.
PANEL OF CHATRMEN-—

Nomination of the —..

PANT, o.0.1 PANDIE :
BALLABH-=

; GOVIND

Arya Marrmge Validation Bill
dg;l);’lcrahon of ‘clayses. 1670,




BALLABH—coutd.
Cantonments (Amendmem) BxIl—— ;
Consideration of clauses. '531-55

1569-70.
. Chittagong Port LAmendment) Eﬂl——
Motion to consider. 3039, .
Motion to 8.
Demand for Excess Grant iu respect
of—

g

Excise. - 3256.
Geneml ‘Clauses® (Amendmentj Bill—
Motion to consider. . é

va

Indian panies (Ammdmén.ﬁ’) Bill—
Motion to :ét;lbsider. 637, T4, T15,

-:Emn:iant;on of clause 2. 863, 864,

867, 868, 869, 870.

Consideration of clause 3. 884, 885,
886.

Consideration of clause 7. 97273,

974,
Consideration of clause 15. 1081-85.
Consideration of clause 30. ﬂlo:

Consideration  of ~clause~ 40, “1514;
{2822' 1887, 1% 1589, i
1745, 1753, 17560 net m

WConsideration of clause
188096, - 1945, ° 1946, 1967 m'
1870, 1966, 2198, 20107, 2108,
-2126- 2130-32, 2138.
- 2139, é141 2146, mé 2257 2958.
59, 2260. 227375, 2285, 2292 2993,
2294.95, 2206, 2352, 2353, 2354,
In:;mon of new clume aﬂer clause

& &usiderﬂmn of  new clanses 94B
and 94 €. 2499,
uazésidnm!iun of clause 110, 2461-

of clause. 111. . 2467
2472, 2473, 2475,
2533,

(‘0;5‘530 ! mﬁoﬁ'w ’ﬁ4 2559
“Motion to consider Couneil of
State amendments. 3245, 3246;
Consideration  of Council of
b d amendments. 3248, ek

}
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OVIND PANT, PANDIT | Govum
P BAL s . BALLABH—contd.

Indian Motor Vehicles (\mendmaﬁ
U OBil-

Motions to refer to Select ‘Com-
‘mittee md to circulate. 477, 478.
Indian Rai Amndmanz) Bm—
Motion to 5 n;m:
and to nfcnhh. 2

Indian Tea Cess (Amendment Blll—

Consideration of  clauses. 75
Indian Tea

ill—

Consideration  of
3028,

Control (A!meﬂ@meut)

clauses. 3027,

1 605.

Mancuvres Field Firing and Artillery
Practice Bill—
Motion to ' eirculate. 3280-81
Externment of Mr. M. R: Massani

from the Punjab. 606, 693.
Government's  Currency
smmEiayeit

: 1vi &xzwvnad service bet-

11
India - 9249.45.
M Sibhash etk sotir-

New rulés for recruitment to the
Andian Civil Service. 155 58,
Prohibition of the recital of Madhe-

Sahaba in” Lacknow. 2348-49.
Reduction  of the dm.y on British
textiles  Wwithout consulting the
Legislative Assembly. 316-19.
- Revision of the = [ndian Curreney
and Exchange’ pﬂﬂzv 21215
Su of some Patwaris of the
Aligarh -~ District for alleged at
tending an’ eléction © meeting.

Question Fe—
Aziéuisilion of the Rohilkund and
umaon .B;ulwuv by the State.

Aﬁﬂ%" it il and ghee
i Deté‘ﬂh?ﬁﬁwn of H&hn&*of"‘img
in the Provinces.

3153,
Discontinuinee of the use of castor
oil as lubricant on State Railways.

2239-40,

Fixation of dates for pu’mxf in. the
Provinces for the coming actions.
3200-02. A

of

Tmpm\um«élt in the W

cattle an

Y o

Tnstlhitl " organisations
_ banned during the Civil Disobedi

 Movement. 3159,

tions regarding
ions. 3153,

polling
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PANT, PANDIT GOVIND
BALLABH—contd.
ion re—contd.

Non-ohsarvmc:l:f rules and terms
regarding of iron serap at
Mol}h-lpuu on the North Western

Persons prohibited from entering
British India. 3150.
Raising of rupee or sterling loans.

Seales “of pay of teachers in B-ilvny
S \hddl(cs Scl;ools. 97-98.
uestion (Su; smeuuryy re—
Absence afpp iate class wait-
ing rooms on '.he Rohnlkund and
Kumaon Railway. 317576
Allegations against the staff of the
Rohilkund and Kumaon Railway.

3170-72.
Ap licltinn of State Railway Leave
i in Bast

appointments  under  the control
of  the  Home Tepartment. 3196
99.

Ceylon Government Railway con-
tract. for  the supply of Ccoal.

Contract for the ccnstruction of the
Howrah Bridge.

Fees charged by the Public Service
‘Commission for competitive exa-

= :‘mﬂ«mn. ufvevs 3

n mﬂtlon of Gorund Engineers

yed by the Indian National

Airways, Limited. 317879,

Indianit of higher ices in
the Karachi Port Trust. 318889,

Inspection of tiae Rohilkund and
Kumaon Ruhuy by ths Railway
Member, 3172-7.

Leave rules ﬁdmmg the tcachers
ig&‘ State 'way schools. 2963,

Non-application of the Revised Stat:
Railway Leave Rules to teachers
of the Oakgiove school. 2965,

Overtime worked Ly the drivers on
the Rohilkund and Kumaon Rail-
way.

Re-distribution of mcome- tax areas.
2074, 2975,

Report on the Lealth 8 Mr. Subhash
Chandra Bl;)us 2090-91. 5
Rgu;mlon y Sir Sikandar Hayat
Khan from the Deputy Gmemy«'zr
ship of the iweserve Bunk cf
India. 2977.
Rules regarding conduct of elections
under the cemivg reforms. 2076,

System of voting at the coming pro-
vincial  elestions means of
coloured hnaes or without
symbols. 1558, 1559

PANT, PANDIT GOVIND
BALLABH—conold.
Resolution ra—
Indebtedness  of  agriculturists.

1804, 1805, 1b33.

Interference from public servants

in  the ensuing elections.
, 2680, ) :
PARACHINAR—
Q ion re port TIndi going
to — (Kurm). 2850. wrach o
PARADE(S)—

Question re peons and duftaries of the
Government of Tndia Offices required
to attend fire —. 3338-39,

PARCEL(S)—

Question re delivery of — containing
fresh fruits. 822.23.

PARCEL
Vee Clerk{a)""s "
PARENT(S)— -

Question 7e treatment of adoptive —

as nataral —- on Railways. 3137

PARK(S)—
iﬂmun re proxmon of aircraft
ts or — in uumorsgrnﬂlﬂ‘k
India. 1469-70. i
PARMA NAND, BHAT—

a Marriage Validation Bill—
ideration of rhuus 1672-73,
2445, 244

Question re—

Allegations against an Inspector.
Railway Mail Service. ‘f
Allowances of eamp clerks in the
Punjab and North-West Fronher
Postal Circle. 3362.
Appom?.ment for training m the

Gmnps on the North Western
286

Railway.
Al:‘somtmnt of Assistant Secretary

| the Public Service Commission.

Conm demtwn

T‘ulhmvm of trains on the occasion
of the Kurukshetra fnu'. 1128-29.

Defects  in  the life of the
Andamans founti by the Home
Menmber. 1119-20

Effect given to the Resolution re
appointment of a Joint Standing
Army Committee. 1485.

i,
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PARMA NAND BHAI—comtd. '
Question re—contd. .
Extension of the
lme to

ension r{ne 1&% lm to
y ‘Nawahshah in Sind.
Fxtra-Departmental  Sub-Postmas-
ters and Branch Postmasters in
the Punjab and North-West. Fron-
tier circle. 1-62.
Indlgannun supplies of raw materials
_for the glass industry.
ce of waiting lists of the
,uhez%hed Ataff of the Railways.

PARSI MARRIAGE AND DIVORCE
BI it

See Bill(s)'):

nibist § it

P ASS(ES)— I
Motion for adj om-nmenl re cancella-
tion of the vy — of the

correspondent of the M!nm- Ba.ar
Patrila. 16264-65. K
Question re— e
Classification of — to em-
vloyees on the lines of ﬂm ral
Government  travelling allowance
rules. 1785
Grant of — to the staff employed in
railway institutes. 3085.
Interchnnge of — with Jodhpur-
nner State Railways.

Masnfactite SE o8l ical hp‘hl in
India. 1482.83,

Motor and lors i
with the “on the occasion

of the Kurukshetra fair. 1128

Orders issued by ihe Railway Board
for carrying ‘out retrenchment on
the . North Western  Railway.
2864-65.

Overhauling of the ]Ill rules and

gers ,lﬁended the
Kurukshetra Fair. 1127-28

Prohibition of money ding by
i

railway employees.

Promotion of the storemen ‘of the
Indian Army Ovdnance Corps as
Assistant Storekeepers. 2336-37.

Promotion of third division clerks in
the Lvmelnmnt of 'India “Offices.

58-89,

Propaganda for- Muslim rallgmu

through the Delhi = Broadcasting
.4 Station: 1617

“/Reduction in the protective duty on
cotton and piece-goods of British
marnufacture. 1485,

Removal, af '.he part.!ut of Inrd.
Krishna he Superintenden

Elﬂw Mlﬂ W‘ e Dlvx-
thame to - *fsﬁﬂa vam

o munttbétgenfﬁo m’

‘of  candidates the
Public Service Commission for the
Indian  Audit and Accounts Ser-
vice examination. 3327.
Split of the clevical staff into séveral
units on the North Western Rail-
T:k‘yl ik
icketless passengers travelling on
;:I‘xm North Western R'u‘nﬁ'“

Trained cadliu di ‘the “Dufferin’’.
1483-84.

Transfer  of postal cleks /“Who !
suffered in the Qnutta earthquake
to the Punjab Circl

insters of ca{-tam clarlu in, the
2 {nbud Froptier
irele.”

of mew — rules ‘on
State Railway. 3138.

Leave, —, etc., of the staff on the
Rengal and ‘North Western Rail-
way. 2855-58.

<~ on the North Western Railway.

'Pulll 1 xrtepln “ete., of
enalties for i use, % O
E\dege ticket aﬁen and — on

ilway
Permlwon lor dogs uﬂjhnuhc
animals. to travel on metal —

issued to Railway Gazetted staff.
3139-40.

Revision of the free < rules in the
East Indian Railway. &

Travelling of Ofﬁcen on ' duty —
when they are not on' duty. ' 2767.

PASS RULE(S)—
Question” 7« revision of the — for. the

gr‘npﬁwm on State Railways. 1783-
See also uider "Rn_le(s)".
uoot "
PASSAGE(8)—
Motion re expuncbmn of  certain —
from_ the of the Legis-
lative

E
tion put by Mr Kabeer-: m? Din
3 Ahmed. f2413 (e
ing of a passage
pﬁ;l:aramshulu otuside Etuuh Rul-
way Station, 90. 673

PASSENGER(S)— el
Motion for :

promtmn
of femalé

qre
tmveﬁlng in female
of “trains. 7.

: a&mémp 1. of committees  to
o vise the Indian Navigation Com-
pany mregnrdmg the mphmu of
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PASSENGER(S)—contd.

Question re—contd.

Arrangements for the supply of drink-
ing water to — on the East Indian
Railway. 3128,

Carriage of ice by first and second
class — on the East Indian Rail-
way. 828-29.

Circular  issued by the

T

PASSENGER(S)—coneld.
Question re—contd.

Signature of — on monthly hckatl
on the East Indian Railway.

System of Railway Raid for dotect- -
ing ticketless — on the Bengal
and _North Western . Railway.
2851 —5{

General of Police, jab,  to

te the number

buses: 1624
Deck —, Conference held at Viza-
g;pntlm 1464-66.

i felt by di
and third class through ~— on the
East Indian Railway. 829,

Inconvenience suffered by third class
— on the East Indian Railway.

mmmdm-»zuun‘i:’m

rersa,

Latrines for third and intermediate
class on the Assam Bengal
Railway.  2620-21.

Open enclosures for third class —
at  Hardwar Railway  Station.

1702-03.
— _ detected tm\-elliug without,
tickets. 3140-41,

— earnings fixed for each station
on_ the Eastern Bengal Railway.
102122,

— who uwemg(.i the Kumhhetra

+. Fain,
Permission to in L“. S

to carry aftache cases and hand-

bags free of charge. 929.30.

- Protection of female — in the inter-
mediate and third class cnmpur:
ments on railways. 843,

Provision of roper wutmg rooms
{%1 interme at Delhi.

Provision of a’ w.uﬁng room for
“*intermediate cliss — at Saharan-
pur. 1701
Rail-road competition and 'conveni-
ences for third class —.
Rm)waw, servants and — quled in_the
nt_at Se; anl and
\odh ‘Western Rail

Rates of — fares nnd od ht
_on Tnd’mn and " Ji Mﬁufr:‘agya

R:-mrd’lhg ‘of "namiés ' of the crew

staff  who fail to

fares from — on " the 1ster

Bengal Railway. 336566, =

Eedn— of the grievaces of third
class —. 17678, 981.83,

Rmrn tickets fer intermediate ‘and
third class — on eerlﬁn Railways
from Simla. 3184.

of ~ 1n motor

loss — chm- ed and punished
ln India. 251-52.
Ticketless — travelling ofi the North
Western Railway. 1128,
Waiting room for intermediate "class
— at the Bénares. Cantonment
Railway Station.
GaLL
pu'wmm xALL(S)——

‘W e ion of the houor
“of ‘females — ' at Moradabad.
2840-41. “}"*"”
PASSENGER TRAIN—

See “Train(s)".

PASSPORT(S)—
‘Question re—
Final authority in the matter of
t of . 1858,
Grant of —. 83233. 1«’ unm}':!

~= for Indians going to Parachinar

(Knrm] 2850.
ersons refused — for going out of

»&ndm 1858-59.

of the — of Mr. i?‘]‘bh:zllh
m at Port Ra
m

IS .u,,.‘ 5

.

PATNA—
Question re—
Acting arrangement as Postmaster
Ge 3163-64.

Damages “done to Railway lines in
the districts of Gava mdr—
1559-61.

)vn:hmd\mon of — and Nagpur in
the qut of centres for aﬁ-—
r.wm w: mm’ intment to ic

PATTUROTTAT—

Question re construction of a railway
line from Tanjore to —. 2306-07.

PAIWAII(S)— v
\Totm for ‘a aumment re Sus|
of nom — of the gnh nt.
an election -

dbutng %ﬁ&"‘

Y.
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PAY— PAY—contd.
Question re— " o Question re—contd.

icability of fundamental ' and

tary Tules to gnzetted

‘on State Railways re:poct

Cof =, allowances, lsavs. ete.
2763.

Cut in — or special — on the East
Indian Railway. 4142,

Enhancement of the — of the In-
a spe(‘ml pmnhd to mmsngulr
Cuses . referred against

" the Indj;m way,  100.
- Grant, o v. initial rates of —
rpduate mld lnten'pedmte
-]mﬂ in t‘[}f: n,i Telegraphs
Department, oF el
Inlrgdndmu of n;w nl for
upe;
Intmch}lcng gm Te) | scales of
— on certain State Railways. 48.
Introduction of the vevised  scales
of — on the Ecstern Bengal Rail-
< way. 48,
“Leave, ~ holidays - and —, ‘efe., of
industrial workers of nﬂways

853.
| Naw' bedles of — For journeymen on
the North Westem  Railway.. 72

— and allowances of Travelling
Ticket Tns; cwu on the East
Tndian Railw 277172,

— house vent sm a“ectrlelty charges,
ote., paid to Assistani Surgeons
i State Railways. 3332,

— q,f pnpt] employees stationed at

;i‘; Tetter regardmg

d seales of —.
Ranks and designations m?.h scales.
of — on Railwa 3055,

mm*’%"&?m
i)

Re; wqen&arhsns beld Az for claims
of old scales of — by the Post-
master General, Bomhm 3350.

Rules governing the advancement of

— of non-gazeited staff on State

2wl 2762.

- Savi by introduction of
"SR g ©

Scale of — applicable
recruited bg the 49 ﬂ*
Railwa; s{ hetween ht J'nlv, 195
B0.

and 1st November, 1928

Scales of — in force on the East
{Eiii.m Railway on certain dates.

Scales ith effect fr
£ M«‘:{ug?v% on ﬂm‘ l;no::

India ilway. - 80.
~81¥7| @W on State
W, s
St m?:ch o

for the year Im

Indian Railway.

Stafi on the East Ind‘uﬁ ﬁi}vuj
employed on posts other than those
y&msx which their — is charged.

f allow-
Feﬂs nﬂd semerﬂ,y on
Bys .

:mc
State Rai

PAYMENT

Question re— ?
Introduction of — of mileage system
on State Railways. l#
for holidays to the employean ol
East, .- Indian Railvay,

e »éwe ‘o 'mmmﬂmy- 2515

P-\\ ME\TT OF W&GEB ACT—
"Ad(s)"" o) 0 b

P%YMENT OF WAGES BILL—
See “Bill{s)".

P\S’\IEATS TO INDIAN &I‘ATES
ND @m NTES—

Dem:ﬁd  Excess Grant: 3263,
for Snpplemanugy ~Grant.

PAYMENTS TO PROVINCIAL GOY-
mmnis'rs N XCCOUNT . OF
ADMINISTRATION  OF AGENCY

2 =% FZEFT

“ﬂemu{d for im& Grant.” i,’.‘

- &
o i

PEAS L\T(S)— 3
Question re relief given to the — of
Bgaxfnl in the famine-ridden areas.

1 .

Qnestinu
Tor ]mssengerw during the »-.

Em &%dwm

L2
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PENALTY(IES)—
Queshon re—
inim —on staff on State Rail-
ways. 3135-36.

“— for irl'egnhr use, etc., of privi-
lege ticket orders and passes on
Railways. 3136

PENSION(8)—
" Question re—
Di.nlnl.lt Llof Mlhtu'y Emplo;
ad during the Grea Vgu
1010].3 2649-50, 2661-64, ?I56

Dlachsrge of Provincial _ Forest

Servwe Officers by the Punjab
on p —
m-mi £

— of telegraph delivery peons.

3146-47.

“Retiring — for record sorters and
duftries. 2721-22.

PENSIONABLE ESTABLISHMENT—

Question re stoppage of recruitment of
pensionable hands to non- —  of
State Railways. 2982-83

PENSIONABLE SERVANT(S)—
Question re maintenance of Records of

subordinate non- — on State Rail-
ways. 3872,

PENSIONER(S)—

Question re—
Applicability of certain pmvmom of
the Government Servants’ Con-
duct Rules to Government ——.

3340-41.
Government penmoneu 1045-46.
P

tel the PmnnmaT Leguhhzres
2167

P%;ITSIO NS, COMMUTED VALUE

Demand for Excess Grant. 3262,

PEON(8)—
Question re— s
Boy peons, office and delivery —
of the Posts and Telegraphs De-
% partment. 3300, i
ension of telegra dﬁvcry fat
3146-47. z 3

— and duftaries of the G t

PEON (S)—contd.
Question re—contd.

Reduction in the task-work  earn-
ings of foot — of the Madras
« Central Telegraph Office. = 2658. ~
Remoyal and . transfer of = orderly
— by the Postmaster,  Delhi.
3181,
PERCENTAGE—

-

Queshon re—

— of Muslims in the Opmm Agent'
"Office, Ghazipur. 349.

~— of Bihari Hindus and Mauslims
in the East Indian Railway, 2067.

— of Bihari Hindus and Munhma in
the Indian Medical

Reservation of a — for tha Mushml
and other minorities in the Pun-
jab | (‘irﬂe 3166-67.

PEB’IO‘D!C'AL(S)—‘
Question 7¢ books, — and films
hibited from enterhlg India.
03.

PERMANENT ESTABLISHMENT—
See “Establishment”.
PERSIA—
Question 7¢ Afghan vefugees deporud
from —.  2819-20.
PERSIAN-— he

Question re sto) e of the teaching
of Sanskrit and — in the East In-
_dian  Railway ‘Anglo-Vernacular

# hool, Tundla. 98-99
PERSONAL OPINION(S)—
Ruling on the motion for  adjou
ment re freedom  of mdwxdual

members of Government to express
—. 1457-58.

PERSONNEL ORGANISATION—

Question r¢ — on State Railwavs and
the actions taken thereon the
Railway Board. 447.

See also under “Organinuon".

PERSONNEL SECTION—

Question re extension of a buildin
house the — of the Agent’s O ce,
East Indian Railway.

PESHAW AB»

of India Offices required to attend
fire parades. ﬁ

_Provision of latrines i the i
quatters al thkum Road,
New Delhi.

All.égea k:dmgg\ng of a Hindu girl

Armst and ‘detention of
persons of the Mohmand Tnbe
residents of — District. 3322.
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i' PETITION(S)— :
Appoi t of the Committee on —.
108, '

Question 76—

memorials,
) “to the Governor General in
Council by the staff in the Alla-
habad Division, East Indian Rail-
way. g
Disposal of — in the East Indian
Railway Press. .

e — and memorials submitted by the
non-gazetted staff on State Rail-
WayE. 5

— from the Amritsar Commercial
ilm:ciétion to the Board of ::
and Ex for Enquiry into the
‘I‘Zn]nnd coma-uxmg;‘zm. 441-

Submission of =~ of = the 'Railway
staff to the Governor General in
Couneil.  1020.

PETROL TAX—

Statement laid on the table showing
the Objects on which the Aviation
share of the — Fund was expended
during 1935-36. 110-11.

PHILOSOPHY--

Question re removal of Indian — from
the list of optional subjects for the
Indian « Civil . 4 ice Examination:
1777-78, 1926-27.

Q PHOTO(S)—

Question re circuwlar regardingletters
bearing — of leaders and slogans
of hoycott. 1865-66.

PHULWARI SHARIF— . ¢
- Question ze,

 of n waiting room
= . on the East
PICTURE®)— - .
Mgtion for adjoutnment e prohibition
M the printing of — of  Mahatma
Gandhi and others, etc., on cards
and covers. - 364.
Question re refusal by the Post Office
# %o deliver a posteard containing Mr.
“Gandhi’s —  915-16.
LIRSS
PIE-MONEY LINES—
Question 7¢ employment. Vof telegraph-
ists for working on —. 2660. 3
PIECE-GOODS— : :
Question 7¢, reduction in the tec-
tive duty on cotton and — of ﬁfr‘.'m
~  manufacture. 1485. - 1T oF

PIG TRON—
See “Tron’.
PILGRIM(S)— ‘
Question re hardships ‘experienced by
jgir fair account -

e arye
s sion ihar-. tiarpur
L';iﬁ,"muw.y Mrain. Servion. / 1115:
17. ¥ sanites
PILGRIMAGE, PLACES OF—
Question re appointment of committees
similar to Haj Committes for those
going to — in India and outside.

PIT(8)—

Question re provision of garages and

—, etc., for non-gazetted: staff on

State Railways.

PLANNING—
Qu;aén-ion re « of public works.  1225-

PLANT— e
Question r¢ obsolete rail
stock, — and machinery, etc.

stores,

PLATFORM(S)—
Question re—
Absence of a_— at . the Ranipet
Railway Station, Madras and
Southern  Mahratta Railway.

767-68.
Absence of @ shed on the — of the
Hardwar Railfay i 90.

Translations from

Englis
notices onRailway — and
inside the 1116,
Want of a raised — on the branch

line between Chichoki Malian via
Jaranwala on the North Western
BRailway. 148% 4 o e

PLATFORM TICKET(S)—
Question re—

the uli .!“ .
- rthe " nec of  purchasing = -
676-77. s > F3 s
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PLATFORM TICKET(8)—contd.
Question re—contd.

Tssue of — to the members of the
Criminal  Investigation  Depart-

' -ment: 824-25.
- See ‘also under “Ticket(s)
PLEADER(8)—
Question r¢ memorial of the first grade
— of the Central Provinces and

Berar agaiust payment of a certain
stamp duty. %«5&

POINT oF ORDER— H
— maised by Mr. K. Ahmed as
to whethel identical questions can
be asked. 819.

POLICE—
Question re—
Close oWon «hg M. Postal and
— Authorities in Calcatta on the

subscribers  of  the  Railway
Labour.  92. : s
Circular issned by the Inspector
General of —, Punjal, to regu-
late the number of passengers 1
Mntur Buses.
in the Baluchi -
force. 2652

POLICE FORCE—
Question re duty and function of the
— on railway stations. 2815-16,
POLICE OFFICTAL(S)—
Question re use of refreshment. rooms
ou State Railways by —  2818-19
!’GLIOI WB"!NBPBQTOB(B‘)—
'Sntlnupeclot(uj"..
1892 lec Bas «cshoos

Quuhon re—

T

of g the
#hture '0f "Hrindattod ' thrHtorise,
600-01.
Developmeént ‘of an All-India — for
Tndian Ports.| 25910
Government’s Loan —. 686-88.
Go';;w-xe-i ;ﬁ = o
eisury Bills, 2560,
¥ -—mtebpﬂﬁﬁthemw‘of Trea-
£ pdodaidl), nnuz.‘ wred
PDIJJN’G—-' 2 g olmwrss il
Question re fixatiot ‘of Jatés for

in the Provinces for the wnn
electlom 3200-02. e n;

POLLING STATION(S)—
Qﬁn e, instructions. regarding —.

POLITICAL ACTIVITY{IES)—
Motion for adjownment re alleged
active acquiescence of the Govern-
ment of India in the recent — of
Sir Sikandar Hayat Khan, a Députy
Governor of the Reserve Bank of -
 ndia, 364
PULLIICAL AGENCY(IES)—
Question re officers unler traduing for
- and Rendelu:ml. +2823.24.

POLITICAL EXILE—
Question 7e restrictions on the move-
went of Mr: Sailendra Nath Ghose,
« — in the United States, 3297
POLITICAL LEADER(S)—
Ser  “Leader(s)”.

POLITICAL OFFENOCE(S)—
_ Question re removal
tion of candidates mnvm%h

desiving to_contest the  «nsuing
elections. . 3321.

POLITICAL PRISONERS—
See “Prisoner(s)’,

POLITI(‘AL PROPAG:\ND(
Question re—
— by Executive Connml]uu mhud
%g to contest the elections. 2

28 1‘Un M-Bmadmting stations to'r —
167-69.

POLITICAL REABON(S)=l &%

Question re Indians  outside = Tudia
externed or not permitted to return
to India for —. 1858

POLITICAL SUSPECT(S)—
See “Suspect(s)”. s34

POLITICAL wonm@)—« pofteac
Quuhon re i r

B

of telepho
tel nea
54 €] 1€
> Y12 419
PONDICHERRY GOVERNMENT-—
Question re externment of Mr. V. V.
Giri by the — 250, =
§19
POONA BANGALORE MAILS—. -
See “Mail(s)”. ¢ : s

A

>
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/4\ POPULATION—

POST(S)—
Quutiun re—

2= Question re—
l — of Fiji and 1 ﬁCo
tion in itive Coun-
" s LB
b — of the Hu.nnb-gh and Ranclu

Districts, 8.
PORT(S)—
l Question 7e—
.
~ Competition between certain_ ship-

ing companies plyiag between
ng;',on and the -- in  Bengal

Dewelmﬂt of an aAoll -Tndia policy

for n —u
k Landing grounds, aerodromes and
o~ runways made and air- — fitted
out for might flying. 1856-57.
o, __ Sunday Fees Fund at the major -
3368,

PORT H-\J CUMMIITRI?(S}——
re for the conti

.uon of —. 3052.
See also under ‘‘Committee(s)'’.

PORT SAID—

Question re seizure of the puq)ort of
:"l’; 22Slll:» ash Chandra Bose ,lt

PORT TRUST(S)—

-~ Question re—
lnd.unmhon of higher services in
‘the Karachi —. ~ 3138-80.
Reuuumem of Muslims m — 62
63.
P ORE A N ST
PORTER(S)—

Question re— " 1
.-\I;olition of the use of the word
A “‘Coolie” for — at Railway Sta-
tions. 659,
Loading and unloading work of the
rmhwu done by the —. 2520-21.

r Pon'muw(m—
Qnuﬁan vemoval of the — of =N

S Rlllwny gﬂ‘f m

Wit
i

rossmston(ﬂ— gt

=
. Question re mgaﬁh&m the
~  eession of ¥ inahﬁldi\

Y of relatives in  the
unpemuory — in the non-gazetted
_ railway service. s

P
vice to d — made on the
North Western Railway. 3317

POST OFFICE(S)—
Question re—

Book-binders in’the Caleutta General
— and its Town Sub-Offices.-
2830-31.

Clerical vacancies in the . Dacca
Head — filled in contravention of
the revised communal orders.

Communal composition of the staff

in the Simla Head —. 3318-19.
Construction of a new ~— building
Benares.

at Bisheswargunj . in
. 2960-61.

Conversion of departmental — into
extra-departmental — in the Jal-
paiguri _ Division, - 2879-80.

Dead and ‘unclaimed amount lvmg
_in the — Saving Bank. IM

for
clerks in the Allnhnlnd Genelul
w-%

E for of
clerks in the Deﬂ\i Genem] -
3180.

Extra Departmental —. 3326-27.
Leave reserve clsrkhs in ﬂg nd'hl‘
W and Coochbehar Head —.

Leave reserve clerks in the — in the
Jalpaiguri Division.
Non-observance of orders regwdmg
model rotation by the Slsgermm
Paiandagiiite Bt the ;. Royd
ropagan DY a’
Consul General for Italy through

snw

Pmne Cerh&?

the Bgerm Jalpai-

guri_

Recruitment in — of ﬂu sons and
relatives of Postal staff. 2831

Refusal by the — to deliver a post-

card _containi Mr. Gandhi’s
Wt o a0 ciitad
ra extra-
TR Rl TR
Restriction o g;. of Super-
_intendents of — in certain matters.

Vj!hge — opened during the last
two years. 1863. :

Village — where delivery of regis-
tered letters and money orders is
not effected by postmen. 3349.-
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POST OFFJCE(S), lNSPE("TOR(S)
e “lnspocwr(s) of Post Office(s)”.
rosu;p;‘mm(sy-

Question re—
b !hghex — on outgoing mails by air.
1485-86.

Issue of — and currency with the
new King's effigy.
Letters sent by the Officers of the
Postal ~ Department on His
Majesty's Service without. any —
heing affixed to them. 1005,37.
2{ — on holidays and Sundays.

POSTAL ARTICLE(S)—
Question re h‘amh\pmeul of — from
cmu in connected with the

Bengal and North Western Railway.

ol srEex s
POSTAL AUDIT OFFICE—
Question 7¢ transfer of a portion of
the —, Madras, to Rangoon.
61.

POSTAL AUTHORITIES—

Question ¢ close observation by the
— and, Police Authorities in -
cutta on. the subseribers . of the
Railway Labour. -92

POSTAL, CHARGE(S)—
Question re—
Kngher — on oubgoillg'muh by air.

&5 &l m‘}ll by air. . 2241,

POSTAL CIRCLE—
Qnesuon re—
proyed t-nnihdM of each com-
: ‘and .. declared
: mtmsfnl in the Punjab ., and
North-West Frontier —. 3318,
Confirmation of officials and infer-
‘i‘cg;’ servants in the Bombay, —.

Halting nlldwnnce sanctioned to the

I ors and  Superintendents

% of Post Offices in the Hill Dis-
tricts é[fpﬂu Bmgtl and Assam
Pollal clerks in the Punjab  and
-West Frontier — required

%% pass a M Gnmh# 3165-
Prepondernnce of Hindus in —

el
m m and telegraphs Director-

Rmrﬁhon of a percentage for the
Muslims. ma other mlgomlgl in

the Pdn]ub 316667

POSTAL CIRCLE—MM o7
Question re—contd.

Sanction of leave reserve clerks in
the Bengal and Assam — and
other —. .

POSTAL CLERKS—!
See “*Clerk(s)"".

POSTAL DEPARTMENT—
Question re—

Age for examination for recruitment
to the

derical cadre in the —.
3362

Letters sent by the Officers of the
— on His Mn;mya Service with-

out any ' Postage s being
affixed to them. 10)6—0;

.. Making of the — partly 4. com-
meraial N.'Id a service de-
partment. -70.

Officiating mcmsnk for inferior
servants of the — in the Konkan
Division. 3351-52.

Speed for’ mail ‘motors on' = certain

lines fixed by the —. 33560-51.
POSTAL DIVISION (8)—
Question re—
Postal signall in the ‘Jal

qe . SR IR
Reserve clerks in the Jalpaigiri —.
2854. 3 ot

POSTAL EMPLOYEES-—~.
See “Employee(s)”. "

POSTAL ENQUIRY COMMITTEE—
Question re repoft of the —. {-p’ss.
POSTAL FACILITY(IES)—

Question r¢ additional — provided for
rural areas. 2081-82,

POSTAL HOLIDAY(S)— >
Question re arrangements for wock on
Sundays lnd — in _ the Howrah
Railway Mail !ervtoq 7071
POSTAL OBSERVER—

Question re aspersions flunig on i the
Muslim community in the —. 18-18.

POSTAL OFFICIAL(S) -

the — on -

Len',‘ten sent b His
ajesty’s ice without. .
Postage Stamps being uﬂ‘ifr .z

s .33
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POSTAL OVERSEER—
ce “‘Overseer(s)’.

POSTAL PEON(S)— -
Question re provision of ext.g — for

leave mrrangements. 1861

POSTAL RATE(S)=

Question re — for Inland letters and
e  posteards in certain countries. 1863
64.

POSTAL SIGNALLER(S)—
See “‘Signaller(s)’’.

POSTAL STAIF i
Q

for
the — md Rallway Mail  Service
Staff.
See ralso under “Staff”. 1779.

POSTAL STOCK DEPOT(S)—
See “Dapot(l)” i

POS'EAL EUPER»IN TEN DENT-—
e “‘Superintendent(s)”.

POSTCARD LR ERAY el
Question re—
Adnsalnlxty of increasing the size
mbossed —.

Pcslal vates for Inland letters and
— in certain countries. 1863-64,

" Refusal by the Post Office to deliver
a — containing Mr. Gandhi’s
pictare. 915-16.

POSTING—
Qﬂiuﬁon ¥ fee for certificate of —.

agrle

POSTMAN(MEN)—-

ion re—

Candidate — in Calcutta, 2850,

Fixation of the length of beats: of
— in_hilly. tracts, 3350

Non-appointment of — in Calcutta

__in the Lower Division Posts. 2829.

‘Non-increase in. the number of —
in_ Caleutta.  2830.

Orders in regard to promotions of
_5351"‘& omm Iawarp gnde stafi.

Provision of‘mrs o fm' leave ar-

Vxllagv Pm Oﬂm where delivery
letters and monq
S urden is nut'uﬂachd by 3348,

POSTMASTER(8)—
Question re—

Extra—Depmlmenul Sub- —. and
Branch — in the - Punjab and
North-West. Frontier circle. 3361-

62.

Maltreatment of | Muahm staff
by the — pindi. - 1.

New scales of y mﬁodnud for
the second e postal darh and
sub- —. M

Removal and transfer of _orderly
peons by the —, Delhi, =

POSTMASTER GENERAL—
Question re—

Acting arrangement as —, Plbnl
3163-64.

Representations held up for claims of
old scales of pay by the ., —,
Bombay.  3350.

POSTMEN AND LOWER  GRADE
STAFF UNION—

Qnaasation re -—— Delhi Province. 84-

POSTS AND - TELEGRAPHS DE-
PARTMENT - il

Question re—

Amalgamation of two grades in the
superior traffic service of the —.
3382-83.

Boy peons, office and delivery peonn
of the —

Committees formed for the™ —.
3382.

Delegation of powers in the —.
3182-83. 5

Difference  between the old ~ lower
1 division and new second %u
clerical cadres Ap the —. %

24,
(nnut of hlgher initial rates of p!y
d

B nleris in the —.

Tm]taﬂanon of "Clmn‘ Sy;km" in
the —.

Issue of orders regn‘hﬁ and tes~
tricting the tours of
officers of the — ir the Hill Du-
tricts. 2870

Levy of water charges from the in-
ferior servants of the — in Delhi

and New Delhi. m.
Pensionary benefits” for ~ mechanics
and mistries in'the —. 3301
Recognised *mm ‘Unions  and
“Associations of t e Staff of the
. 338485,
‘Reduction of scales of pay in the
Railway and the — and its effect
on Anglml'ndwnn 505-06.
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POSTS AND TELEGRAPHS DE-
PARTMENT—contd:

Question re—contd
Rapruenwlon of Muslims in the

20.23,

TBatiiacding "of ' the interests  of
Muslims in the — 1n observance
of new rules fo recruitment.
3167-68.

 Schools  for training  telegraph

- '&gﬂnllern maintained by the —.

Sensonal  ussistant mhistries in  the

3324,

POSTS AND TELEGRAPHS
TORATE—

Question re—
Classification of duties of assistants
ngi:l clerks in the —, 2738
Dealing of tations and ap-
¥Aln of staff in the Postx and
el Directorate., = 2739-40.
Duties ozimgmabnu and clerks in the

DIREC

Duuna of superintendents in the —.
2730.

Grant oi extensions to some of the
2738,

mts in the —.
Preponderance of Hindus in Postal

Circles and the — 3167.
S umeraries in Lhe cadre.  of

istants in the —  2737.

POTATO(ES)—

Question re ndvnm eﬂed. of the im-
port, of foreign — on ‘ﬂs Ap-ligen-
ous production. 1478 80,

POTHAN JOSEPH, MR.—

Question 7¢ appointment of

of p e at - the Delm
mdmdilgr L 191112,
POWER(S)—
“Question re—

Abuses of — in regard to  appeals
from Railway servauts on the East
. Indian Railway.
Delegation of — by ol of
i the East Indian Rnllwn:ﬁsto his
subordinate. 45
of — in. the Posts and

ge - State Bail-
ways to modify the rales for the
grant of allowances. 3367-68.
— ’I: Divisional Superintendents on

POWER(S)—contd. "~ '
Question re—contd. A

Representations made by Members
of Central Legislatures regarding
serious abuse of — by adminis-
trative officers on railways.

Restriction of the — of Superinten-

dents of Post Otﬁcee m certain
matters. 2664,
PRATAP= -

Question 7¢ Kast Indian Railway ad-
vertisements in the A; and — news-
paper. B826-27.

PRAYER(S)—

Question r¢ Home Depm-tmem Civen-
lau: re the Fudaly = 106,

PBEFERENCL—
Question 7¢ t of a = to'Indiam
Coffee. ngl‘n
Vo SR
PREFERENTIAL T I\E \'l'\ﬂi)('l'
Question re — shown to a European
Fivm in . the matter of ‘testing - of
paints.  2834-35.

PREM MAHA VIDYALAYA—
Question re ban on — of Brindaban.
676,

PRESERVATION—

Qnactm re colléction and — of anci-
_ent lndim mnmmcnptq 1041-42.

R

PRESIDENT, MR. (THE HONOUR-
ABLE SIR ABDUR RAHIM)—
Expressions of regret on the deaths

of Khan Bahadur Mian Sir Fazli-

Hussain, Sir M. Ramachandra Rao

and Mr. W, 8. Lamb, 108,
Expunction by — of

to propriety
of the speeches delivered by the
Goverior Gleneral to' the Legisla-
ng ing int the isla-

tive Assembly Debates. 1142
Remarks by — that as regards quu
. tions on important matters of ‘policy

which are brought to the notice of
the Hom, Mu Govsmmt might
-~ rically answ the eau::
categol qu

anits mﬂl\.ﬂl they
-~ might, ve state-

e & comprehensi
“ment wlmh -IJM celacidate the en-
Lue posmou 16466

A

TG T W
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PRESIDENT, MR. (THE HONOUR-
ABLE SIR ABDUR RAHIM)—contd.

Remarks by — that where the answer
to a qmstmn consists only of a state-
ment containing figures, an oral
mwm should not be required.

of that ch ter should
ln- unstarred. 2762

PRESS(ES)—
o Question re—

Binders in the East Indian Railway
—. 2608-09.

Committee to enquire into  the
grievances of the  East Indiac
Railway — stafi. 2612

Committee to enquire mﬁo the work-
ing of the Government of India
— and State Railway —. 2611,

Coneession in telegraph rates allow-
ed to Railways, — and .~ Indian

States.  2665-56.
Disposil of * petitions in the  East
Indian Railway —.

Industrial umployees of nhe lhllwuy
Cal

~seantl

Introduction -of - new . seﬁu of pay
i the amalgamated Railway —
at Caleutta. 2613.

Leave rules for the industrial em-
ployces of t.lw Railway —  at
Calcutta.

Memorials from the industrial em-
ployees of _the Government  of
India —, Calontta. 2616-17.

Non- pmvmon of old scales of pay
for retrenched employees of the
East Indian Railway —. -08.

Payment for holidays to the em-
ployees of the East Indian Rail-
way —. 69.

Persons suspended in the Fast In-
dian Railway —. -

Promoetions in the M lndwl ‘Rail-

I wagd — mo‘ ] siere il

e o+

1 in-the Bmlwmy — at. Calcutta.
2612-13.

l\-m@men of ﬂmehuy — Work-
ers’ Union, Caloutta. 2614.

Reduction of the salaries of the

. supervising, staff and of the work-

«i ews of the Bast Indian - Railway

ne y.—. 2611

¥ Smnge ol increments of the bind-

ing staff of the East: Indian
Railway — 12608, . .

Transfer of certain  industrial em-

4 Eluvms of the Govermment of

Committee of the East In-
~ dmnmﬂ\ﬁ—o. n

GALLERY PASS(ES)—
“Pass(es)’”".

PRESS

See

PRICE(S)—
Question re—
Fixation of the — of Government
pubitications. 1867-68.
' of production ‘of quinine. 2017.
Reduction in the prices of  steel
materials in bar sections in the
Madras market by the Tata Lron:
and Steel Company, ited.
2958.

Sir Montague Webb's Book on the
trade depresnon and fall in'— in
Todia:

PRINCE(S)—
Questlon re draft of the Instrument
Accession of Indiau —. 79-83.

PRINCIPAL(S)—
Question re—
Filling ttp of the post of — Indian
School of Mines, Dhanbad. 583.
Qualifications of the. — . of the
?imnbad School of Mines. 361-

PRINTING—
Motion for adjournment re prohibition
of the — of pictures of Mahatma

Gandhi and o . etc., on cards anc
covers.. 364.
PRINTING—
Question re empldymeuc ‘of the -—(
of

the head office bulldmgs of  the
East Indian Railway. 1018,

PRINTING WORKS—
Question re memorandum issued every
month by the  Educational —,.
Lahare. -92.

PW&)—

estion re— X

Aholition of nlnaﬂetmd af poli-
tieal pnAoneu. 3310,

Amnesty to, State and Po]mcal —
at the time of the unngnuhon of
the provincial autonemy. »

Bringing back of — unwn
stay in the Cellular Jg
ing others to work o

'Iml. 1000. “
M Rmd —in the
' ‘w of Enropean ~. 1906~

07.
Chszﬂcnhon of political —. 1934~

1
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PRISONER(8)—contd. | | 1.1/
Question re—contd.

Classification of —. 1906.

Condition of health of political —
in the Cellular Jail in '.he Anda-
mans: 3063-64.

Condition of health of State —
Bhupendra Kishore Rakshit Roy
detained in the Bareilly Central
Jail. - 3353-54.

1O ondltsgn of — in the Cellular Jail.

Inte:lwaws with — in the Cellular
Ji X
Male and iemnle —in the. convict
settlement, in the Andamans. §85.
Newspapers supplied to — in  the
Cellnlar Jail. 998-99.
_‘Object in transporting terrorist —
" to the Andamans. ;
Ont-door Games allowed to' — in
the Cellular Jail.

Political — confined in “the Célhilar
Jail in the Andamans. 835-41.
~— confined in the Cellnlar '~ Jail.

996-97.

Refugees and State — in Bihar and
Orissa.  2820-21

Release of certain classes of — on
the occasion of the coronation of
BHqis Majesty the King Emperot.

Repiesentations' made by the — of
the Cellular Jail. 989-90.

Rules for classification of polmcxl

2176-77.

PRIVATE SECRETARY—

Question r¢ post of the — to  the
Finance Member. 2051.
PRIVILEGE(S)—
Question re—

Amendment of rules md standing
orders in vespect of —  of  the
Legislative Assembly. 32-33.

— enjoyed by the inhabitants of
Borpathar Mouza in 2620.

Rights and — of the non-gamted
vailway staff, = 3338.

PRIVILEGE TIGKET ORDEB(E)—

Question re pemlms for irre ar use,
ete., of — and pasees on

PROBLEM(S)—
Question re— 5 s

Article entitled “‘Inter-related —

published in the Hindustan Times

i :gf‘;'g;ng unemployment problem.

» Article ' entitled - “Road Rail -+ —

published in the Statesman. 1931.

PROBLEM(S)—¢ontd. -
Question re—contd. '
Investigation into the nutrition —.
601-02.

— affecting Indians in  Malaya.
2311. s
Unemplovment —. . '1929:31.
PROCEEDINGS—

Motion re expunction of certain pas-
suges from the — of the  Legisla-
tive Assembly.

PRODUCT(S)—

Quéstion re exhibition of Indian — in
the Third Annual Eshibition of
Mombasa, 336-37.

PROGRAMME(S)

Question e~
" Appointment of a ' Director  for
village

— at-the Delhi' ' Broad-
- 3330-31.

casting station. -
an-vea.r — of bmldoamng 663-
65, 761.

— issued 'by the Delhi Broadcasting
Station and securing of the ser-
vices of Sikhs.  3199:3200.

PROHIBITION—

Motion for "Adjournment re — of the
assembling of five or more persons
within' a radius of two miles of cer-
tain cotton mills at Cawnpore. 1562.

Question re — of persons from enter-

ing British Tndia. 3159.

mmsE(S)—
Mphon for
ment’s breach

ent 7e  Govern-
379-81.

PROMOTION(S‘~
Question re—
Dividend declared by the - Rohil-
kund and Kumaon Rsi«lwl and
stoppage of — in the Traffic De-
partment. 3169,
~Indian commissioned nﬂ\uen i the
Army psmng ~— examination and
repomd for;; 3306.

©oiwith - the Commiissioners of In-
eometax in the matter of ap-
diseipline.

mhnmh' ==and

Orders in regard to —=
and other lower

the East Indian Railway. 47.
— and demotions of electricians an

chargemen, etc., on the Great In-

dian Peninsula. Railway. = 71. -
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PBOMOTION(B)—-%GOMJ PROPAGANDA—
Question rer—contd. fesiil Question re—
— from snbord;ﬂlfe‘ service Anti-Indian — abroad. 749-50.
gum posts ‘made’ bn the Noﬂh — fqr‘anlun rahglon through the
dew:y it Delhi Broadcasting Station. 1617.
— in the East dm Railway — made by the Royal Consul Gen-
Press. eral for I through the Post
~ of clerical staff ‘to the Posts of Offices. g EAk oG i
Transportation ~ Inspectors and
lower gazetted officers. - 3062.
— of demoted employees in the PROPERTY(IES)—
Ballway Prass at Calcutta. 2612- Question re—

— of employees in the Howrah Divi-
:izozao ~'the East Indian Railway.

— of guards on the North Western
Railway. 3185,

— of non-gazetted stafi in certain
Departments of the East Indian
Raliway. . 36.

— of non-Muslims as -Assistant
Wiremen in the Karachi Division
of the North Western Railway.
2645-46.

.of Office Superintendent on_the
Rj:or&h Western Railway. 3316

— of relatives of gazebbed officers
on the Bast Indian Railway. 1037-
38.

— of storemen of the Indun Army

rdnance Ourpn Amutan

Stmekeepers ' i

— of Sub- of the

Indlan Amnnmment im1-

o e ot third: division clerks in the

. Govsrnmeut of Tndia Offices, 88-

— nn the East Indian  Railway.
1031-32,

— to the post of Sub-Heads in the
/- Railway Clearing ' Accounts Office.
2979-80.

~— to the rank of a Jamadar = or
Subedar “in * Indianised = units.

3305.

MRacial discrimination in the matter
of — in the Howrah Division' of
the East Indian Railway. —3342-
43.

. Racial discrimination in the matter
of — of Office Superintendents on
the North Western  Railway.

Rules im- the recrnitment and train-
ing of clenc;] staff . and  the
avenues for their — on the East

.~ Indian  Railway. .

Selection and
Dmapm-a Division of the
Indian Railway. 92.93.

‘Selection. and — of guards on  the
East Indian- Railway, - 2630 31.

of ds_in the
St East

Assessment of annual valiie of — jin
the. Nasirabad Cantonment. 1713.

Loss of life or — of Indians in
Abyssinia.  247.

Maintenance allowance. for  the in-
heritants of the — under  the
Court of Wards manageément .in
Delhi. 3328,

PROPERTY TAX—
See “Tax(es)”.

PROSCRIBED BOOKS—
Se¢ ““Book(s)’”.

PROSCRIBED LITERATURE—
See ‘:Lik;mmre".

PROSTITUTE(S)—

Question re¢

prosecution
Ajmer.

of smn. in

PROTECTION(S)—
Motion for- Adjomenment re—

— of female passengers travelling
in female compartments of trains,
2665-67.

Refusal of the' British Delegation
in Addis Ababa to give — to the
2 Indmns there 190.
Question 7e
Action t.aken on_the ruolulmm re
— 10 col industries, 1904.
Appointment of a Committee to —
into the working of the policy of
445-46.

ot 1462-63.

— to Indian cocoanuts.

— to the cocoanut industry. 2575
76.°2579-80.
—to the glass industry. 1463—64

—séo the handloom industry. 1460-

Reduction in the — duty on cotton
nnd piece-goods of British manu-
ure, 1485,
Refusal of the British Legation
give — t;wthe Indians in

Ad:ixs :
Ababa.
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PROTECTIVE DUTY(IES)-

See *‘Duty/(ies)”.
PROTECTED MONUMENT (8)—
See ‘“Monument(s)"'.

PROTECTIVE POLICY—

Question 7¢ views of the Finance
Member on industrialisation by &
4

PROTOC! OL(S)—

PB.O’VI'\(‘E(R}—
Quedaon
Article “Madras  and
‘Iexneyer Report” Yegarding
‘horrowing avrnngemenu of —
'655-56. q

“Determination of mechodx of votmg
in the — 53.
‘Recruitment of officers from the —
in the Government of India Bec-
retaviat. 1473-75.
System of enrolling the electorate
for the forthcoming elections in
the = -08.
Varying excise rules and reguhmons
in the different —. 585-86.
Statement laid on the table re pay-
ments from sugar excise duty to
sugar manufacturing —. ‘111-1@.

"PROVINCIAL AUTONOMY—

uestion re—
. Amnesty to State  ‘and  Political

_prisoners at the time ef the inaugs
ration of t e — g i
G 3 a

Article entitled &mi
Clentre™ ubhuhed in the Hindu.

"PROVINCIAL CONGRESS  COM-
-MITTEE(S)—

See' “Congress Committee(s)".

PROVINCIAL ELECTION(8)—
Seg “Elect!on(n)"

PRO\'INCIAL FORESI‘ SERVICE—

Question 7 discharge of — Officers
by the Punjab Gove:;nment on,_com-

pensation pension. 3206-9T.

"PROV'INGL-\L GOVEBNMENT(S)—
estion re Jation or control of
bruadustmg y Tndian Sttte- and

PROVINCIAL LEGISLATURE-—~
Question re¢ dates for the election to
the —... 2185-86.
~ Sees also nudex ‘Legislature”.

PROVIN CIAL BLECTION(S)—
Qnesziou re—
Candidates - for — wibh previous
conviction. 3204.

Fixation of Bstel for pollmg an the

Stnct naltmhty on''the part  of
Local Governments in respect of
<. 365-73.

System of voting at the coming —
by means of coloured boxes with
or without symbols, - 1657-59.

PROVINCIAL EXCISE - REGULA-
TION(S)—- e

See "‘:]_i ‘

PROVINCTAT, GOVERNMENTS—
Demand for Excess Grant in .vespect
of ‘“‘Payments to — on account of
dmnud-mm" tion. of  Agency = Sub-
je .
See also: under . “‘Government(s)”.

#TI0. e b1
PROVINCIAL HEADQUARTERS—
Nlnhon for' adjonrnment re shifting of
he — of ‘Orissa from Cuttack. 190.

%’%g‘ = LEGISLATIVE
See: “Tegislative; Couneil(s)..
PROVINCIAL LEGISLATURE—
Motion for adjournment re election
of the — in Bihar. 9.
Question re fixation of time for elec-
65-66.

tion to the —
See also under "Legislature °®

PUBLIC—

Motion “for adjouwrnment 7e vestrictions
by the United Provinces Govern-
ment on “the’ wovements of  the
" general < at* Lucknow. 124446,
estion ré—= = °
Delay in the supply of Government,

of Tndia publications to t.he —
47-49.
Facilities for ‘the travelling' — on
~_the East I]\:cmnl Railway. ' 3105.
"Open of the tele huﬂoeécn
" ?thcmgstmhdam '&mpur " Rail-
way 4o the — 1118,
Precauuous for the mfety of the
travelling —. 72638,

:
i
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PUBLIC ACCOUNTS COMMITTEE—
Presentation of the Report .. of the
Pl;ghc cepnnh Dmth‘tyr 1246-
14
Reports of the - (Ccmnder-hon post
poned).  3265.

PUBLIC HEALTH—
Demand for Excess Grant.

PUBLI( LOAN (8)—
See “Loan(s)”.

5260

PUBLIC OPINIQ,
““Opinion(s)"".

PUBLIC SERVANT(S)— / i 10

Resolution r¢ interference imm —=iin

the ensuing election. 1840-41, 2192-
20223, '2233-36, 2700.

PUBLIC SERVICE(S)—
Sée “Bervice(s)”.

PUBLIC SERVICE COMMISSION—
Question ne—
Appointment. “of Aulsﬁlnt Secn-mry
infth 2854.
Fees charged by the — for compe:
t.mve ex;::m.hm 3176.78.

g
for — Examinations. 3308.
Refund of fee: of lp'phelnh nov

Aotk

tion of thv —. . 3309.

Rules regarding the selection of Bp
-plicants for. admission. . to
examinations. 3300.

Sel .of candidates by the
_for admission to examination for
certain services. 3354-55.

Selection of candidates by the
(for certam enmuuh 3300.

didates by the —

SQW
or thq,hdmn Audit and  Ac-
unts . Service  Examination
,_%08:(0, 3321,
Summoning of undxdaﬁee for viva
Ure examination by the —. 3067

PUBLIC SUBSCRIPTION(8)—

Sec. "'Sq,bnmphon( 4

1. ade

PUBLIC wonm(sr-i

Motions for Adjournment: re—
Arrgsts and detentions of — in the

\rreaﬁfol “ in-the North West
Frontier Province. 605.

Question re histories of — of Delhi.
1000.

PUBLIC WORKS—
Question re—
g Ommunon in  connection
- relief of unemployment

the
mofwﬁem 1225-26.

PUBLIC WORKS DIPAM!H.'

Question re representmon of Muslims
in the Central —. ' 29-31.

PUBLICATION(S)—
Question re—

Delay ‘i the supply of Government

eputy ' Director

“Archwology. 68-69.

Fixation ‘of the prices of Govern-
ment ~—, 7-68.

Nomenclature used in Government
— in reference to Indian langw
ngea. lﬂgggiln‘ E

— of the p M. 8.

Markham, 0

Museum Amuﬁon on

Museums in India.  1040.

PUNCHING MACHINE—
Question r¢ installation of a time —
:x;i 4&0 Railway Board Office. 3143

PUNCHKUIN ROAD—
Question re provision of latrines in
the peons’ quarters at —,  Nex
Delhi.  2640:

PUNISHMENT(S)—
Question re — ‘inflicted under section
71-H of the Indian Railways Act
2844-45.

PUNJAB=-# 25
\{aa-ge fmm H E. the Viceroy and

the adj
~motion of Mr. o -
regar Mr,
M. R. Massani from the —. 631.
Motions for Adjournment re—
Arrests and d’ebenm:ne of public
workers in the —. 603-04,
Externment of Mr.
s fllom ﬂ;e b—e Goﬁﬂﬁ;
ailure of verlmat
to secure s of hallot ir. thr
;—I- ns rswmmﬁh ed by the Assem
Y.~
Order ahtved dR"Khan ABddl Ghaffar
“ Khan not to enter the ~ Narth-
Westszl'lﬁ'onﬁn Province and the




182 INDEX O LEGISLATIVE ASSEMBLY DEBATES.

PUNJAB—contd. =1
Question re—
' “Approved candidates of ‘each com-
. unity examined and declared
_successful in the Punjab and
“ Notth-West Frontier Postal Cir-
cle. 3318.
Cireulat issaed by the  Inspector
_...1/General of Police, — to regulat-
the nnmbeﬁrzzf passengers in motor

huses.
Insanitary condition of the third
- class compartment attached to the

Howrah Express for a . through
journey to the —. 1

Rexernuon of a Perceuhge for the

other it in
« the — Circle. 3166-67.
Posu! clerks'in the — and North-
. West Frontier Postal Circle re
quired to ma test, in Gummkm
STl W~Ml-66.

PUNJAB AND fTORTH»WES L&
_FRONTIER (TRCLE—

: Question re— ¢
Allowatces ‘of camp clerks m the
Extra-D 1 Sub-P

~and Eranch Postmasters in the

" Mransfers of certain clerks in the
3362-65.

AN
PUNJAB CIRCLE—
Question re transfer of postal clerks

who suffered in the Quetta  earti-
quake to the —. 5-36.

PUNJAB EXGISE ACT—
See “Act(s)”. -

PUNJAB GOVERNMENT—
Question re—

Discharge of Provincial Forest Ser-
vice Officers by the — on compen-
sation

Enforcement of Govamment of India
Act X of 1858 in portion of the
Delhi Dlsx(;gzct which was under

A%
PUNJAB MATL=
thﬂoﬂ re— :
+ Attachmeut rof..a third class bogie
Im servants to the East . indian

lden to.aun the ~— on the Jumpur
Suh«l}pnml.npkwmw\ Section of the
East Indinn Ruilway. 623-23

PURCHASE—

Question '7¢ ~ of stores by invitiug
tenders by the Indian Stores De-
partment. 2350-31.

PUSA—

Question re provnswn of a bri over
the Gandar river Sudpggd(}hat
near —,

QUALIFIC Al'IUN(Si-—' BREE T 1
Question re—

— for appointment - .as - High
Commissioner for Indla in Lon-
don. 23941, -

-— of Assistant Smgeom on State

3052.

SBulv{uyt.
pecial — of Sir Nei
for Londnctmg ?’ qlnlevet

Enquiry in India.

QUARTER(S)—
Question re—.

“Allstment of —'in “the  Moradabad
Dwm’on ofs;hs East Indian Rail-

Market,

.\Hotmeus of ' near Gol
to. non-migratory

New - Delhi,
staff. 44
Allotmeiit of Railway — at Simla.

away of a mango rden
,q@tvrnctjan of — for the

Remount Depdt. 2088:89.
Contract for building ‘the Postal
Superintendent’s and Overseer's —

at Muzaffarpur. 2067.

Demolition of the superior stafi —
in the Dicky Bazar in Saharanprr
Remount Depét. 2084-86.

“ Electrification - of — for - Failway
sabordinates. S 3136.

Grant of free — or rent in lieu to
the ticket collectors on the East
Indran Railway. 3138~

Non-provision . of — at _ Aishbagh
Junetion, Bare:llv and Mailani for
the members of the Traffic and
“Logo. Department. . 3173,

Provision of latrines in the
5‘:{ mehkmn Rond New Mh:

— for the st.uﬁ- dE the tharanpm
“ " Remount Depdt.
Racial discrimination in: bhe allot-
. -mient of — in the Howrah Division
of the East Indian Railway, 3342

I
|
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QUARTER(S)—contd. Fi
Question re—cdmtdss oiaa s P i
Racial discrimination in  the allot-
.. menb of — to railway siafl. 2507
i %m %E’:s‘ntiiw to. rent-free
Rent.free —7 for Indian railway

staff.

*QUESTION (S)—

Expunction of certain passages in a'—
put_by Mr. Kabeer-ud-Din  Abmed.
2413.

Question re — and answer in the
House of Commons on the 17th June,
regarding vevision  of the Ottawa
Trade Agreement. 1318-19.

QUETTA—
Question re—
Breaches on the — Division of the

Noirth Western Railway. 29u8.
Defalcations_discovered at — Grass

Farm.
¢ the re-building of —.

Transfer  of postal  clerks - who
suffered in the — earthquake fto
the Punjab Circle. 2335-36.
QUININE—
Question re—
Price of production of —. 2017,
Production and distribution of — in

the provinces. 2479-80.
Production of — in India. 2015-17,
2586-87.

Bale of —-in Bngland - and other
countries. G

R
RACTAL DISCRIMINATION—
Qnestion re— r
Article entitled “British Colonial

Pglicy and —'' published in the
Hindu rggnrding Kenya High-
Tands. 16

—in the allo.tment of quarters in
the Hewrah Division of the East

TIndisn Railway. ?
— in the allotment of quarters to
railway staff. 2507 g

— in the Howrah Division of the
e East Indian Railway in tos
_matter of placing cerlain stall
under suspension. 1020-21.
— n the matter of proniotion of
. Office  Superintendents on  the
North Western Railway. 3516.

RACIAL DISCRIMINATION—contd.
Question re—contd. :
— in the matter of promotions in the
Howrah *“Division of the East
— in the Mechanical De;r:imenz
of the Hast Indian - Railway.

RACIALISM IN EAST AFRICA—

Question ré article entitled “—" pub-
lished in the Hindu. 1501-92. '

RADIO—

Question re change of the name “‘All
India Broadcasting Service” to *All
Tndia — Service”. 850.

RADIO SERVICE—

Question  re broadeasting on short
waves and travelling —, 899-900.

RADIO SET(8)—
Question re— >
Customis revenne realised on foreign
g0 - ;

Manifacture of cheap —. 516-17.
Monufucture of cheap'— in India.

900.
Provisions of — in  villages. 1788-
89.

RADIO STUDIO(S)—
Questicn re housing of —. 901

RAID(S)—
Question e persons” convicted in
connection with the — on the Benda
village. 660-61.

RAIL MOTOR(S)—
Question re — Tun Bimla 1o
Kalka or the 20th August, 1936.
3373-74.

RAIL-ROAD—
Question re— = =
Arlicle writien by - Mr. Hawkes,
Chief - Manager,

North Western  Railway, on —
i

Compet 3370.

Letter entitled —“Railway Finance
and — Competition” published in
the Hindu. 49395,

— competition.  166-67.

183
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RAILWAY (8)— RAILWAY(S)—contd. -
Assam Bengal— .Benga.l Nagpur—contdi. '
Q:eluon re— Question re—contd.
~Appointment . of Assamese in_the Alleged throwin

g out fiom & mov-
gpm service of the —. 3314- ing train of an Oriya Boy by &~
Travellmg Ticket Col.loc'm' of the
An;mghemant fggﬂ water for guards —. 3155-56.
of the —. cartain
Latrines for third and intermediate Dl%l:ﬁ:i :fy the —: wl.'l?ﬁ' o
class passengers on the —. 2620- Strike in the — Wulhﬂupr at
Kharagpur:. 520-21.. - =

21,

Muslim Medical Officers . and Com-
pounders, etc., on the —. 1478
Railway collision between Tinsukia
gd amding District on the —.

14.
Bengal and North Western—
Question re—
Accident at Segauli on ‘the —
1809- i

273]
Bihari emplo in the superior ser-
vice of theye-? 1908.
Enquiry into the grievances of the
employees of the —. 2858-63.
Goods wagons of the — 1910-11.
Grievances against the —. 358.
ievances of the travelling public
against the —. 2065-66.
Grievances of the Travelling Pub-
v e e of it
ve, puaea, etc., o on
the —. 2855-58.

i of
number of Hamalt on the —.
2863.

Railway servants and passergers
killed in the accident at Segauli,
3063-54.

Bchooln for the ednuh::d ofAn;lha
1s of Buropean o
Budinn Employ

Biats coutrol . aies the — 114,
2335

State control of the — and Rohil-
kund and Kumaon  Railways.
925-26.

State control  of the — and the
Madras and Southern  Mahratta
Railway. 180-81.

System  of Railway Raid for de-
tecting ticketless passengers  on
the —. 1-63.

Third fgﬁ? carriages built by ' the

Transhipment of postal articles
from cities in~ Bihar  connected
with the —. 2747

thng

Allegn.mm qumt certain  em-

ployees of the ~—. 3156,

Bihar Bukhtiarpur Light—

Question re hardships experienced
by pilgrims at Rajgir fair on
account of suspension of = the—
Train' Service. 1715-17. :

Bombay, Baroda and Central India—

Question re—

Action taken on the Resolution re
State Management of the Madras
;& Bonthern Mahratta ‘and —.

Employment of Muslims in the
superior services of the '—J%ﬂ-
53.

0ld Acoachmg and goods carriages
and wagons on the —. 3064-65.
Recruitment in superior grades of
2957.

Sefl‘loor unbordcmate officers in  the
co and Carriage D IIW,
—. 2057, % At

Calcutta Chord—
Quest.mn re surplus materials of the

Eut Indun— y

Abomlon o& posts of inspectors im
“he crew system on the —. 2761,

Absence of a waiting room or shed
at Phulwari Sharii Station on the
—. . 2067.

Absence of shéds on the platforms
of the Balaman Junction and
é\;imm Station -on the —,

Abuses of power in regard: to
lppe&ls from — urvnnta on.  the

Acosphnea of Baptism and Uni-
versity Certificates in support of
lfphcum for nhnges in_ages

Acting allowances “of thz ex-Com-
pany staff. of the —. 81-82.

Allotment: ~of _quarters in  the
Momdabcd Division of the —

Almhon in t«he recorded age of
n the — 50.

A&g}e&l inst . the discretion of the
!S' Mmucndem the

B

4

RIS W U= S
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RATLWAY (S)—contd.
East T ndian—contd,
Question re—contd.

Appeals ngaum orders of the Divi-
%ﬂ' Superintendents on the —.

A 1 tits

or sub-
mitted to the Gﬂvernor General in
Council by the staff in the
Allahabad Division, —. 2764,
Application of State Railway TLeave
Rules to teachers in certain —

duchnge and dis-
staff in the — Schools.

Appmnur.ent of apprentices on the
682-83.

A,ppomtment. of Mr. Hegeltine as
Officer on Special Duty on the —.
2772-73,

Arrangement for melas at Hardwar,
Garhmuktesar and Roorkee on the
—. 12840,

Arrangement for

the supply of

inking water to passengers oa
the —. 3128,
Attachment of a third class hogies

for servants to
Mail.  671.73.
Avenues - of economy on ﬂ:e ==
1015-17. .
Binders in the — Pm mm

the — Pn.n;an

Boards indicating the destinations
of trains ﬁﬁg on through con:-
ents on the 1489

ice by first and second
ehu passengers on the —. 828-

('erhm improvements on the —,
Eastern Bengal and  North
Western Railways. 842-43.

Checking of the work of Station
Masters by a Traffic Inspector cn
the — 82.

Classification of tec};mcally !ﬁan}:’:d
supervising staff of the echa-

\ nical D ent, —. 681-82.

(‘ommerc)al and Transportahnn De-
partments of the —.

Commlthee to enquire into the grie-
vances of the — Press staff, 2612.

ion in the office of the Chief

imercial Manager, —. 2637

hd allowances of Travell-
mg Tig

, efe., on the
Comtmctwn of a huge mi]wnqy
® station at Jamalpur, — 1772-74.
Contract for ice and wmrated water
cnn the ~ 621&23
ounting of perio: spent in cerfain
capacities towards seniority b% the
‘Chief Accounts O!Hm,v

RATLWAY (S)—contd,

East Indian—contd,

Question re—contd.

Creation  of a pogt of Asan:tan
Accounts Officer, travelling,
the —. 3345.

Creation of two posts after the
surrender of the post of transport-
ation inspector, commercial,

-66.
Cuat in pay or special pay on the —.
41-42,
Ddegahnu of powers by the Agent

£ the — to his snbordinate, 45.
ion of tickel checkers on the

Differencs in the nature of duties of
certain staff on the —.

Disposal of appeals from Ba\}way
5ervavl\ts on the — 8L

Dg&onsa of petitions in the — Preu

~— advertisements in the 47 and
Pratap newspapers. 826-27.

Electric ~ charges ~ realised  from
Indian refreshment rooms on the
—. 1676-77.

Employees discharged from the —
on account of defective eye-sight.
2594-95.

Employment of the Printing Super-
intendent as the caretaker of the
head office building of the —.
1019.

Enhanoement of the pay of the
to

cases of clauua preferred agunut
the —. * 100.
Fre-apprentices  of Lhe Jamalpur
_ Technical School .
the — A ts De-
partment irom the operation of
certain instructions. 1037.
Extension of a building to house the
Personnel S;&cz?n of the Agent’s

an'hhes Afor the mwlling public
on the —. 3125.27.

Facilities given to the staff to sit
for the Goods Accounts Examin-
ation on the —. 4041,

Filling up of vacancies on the —
without the medium of Selec-
tion Boards. 100.

Gazetted rank for the four Head-
masters of the — Tadian High
Schools.  449.

Grant of acting allowance to the
employees of the — taken over by
the ‘State. 1018.
it of free

Heu to the i

3138.

rtenormt in
et collectors on the

¥2
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RATLWAY (S)—conéd.”
East Indian—contd.

Question re—contd.
. Grant of Loaus to the employees by

the - —  Co-operative Societ;

2972-73. o A
Grievances of the old.— staff on the

Delhi- Umbala-Kalka section

laced under. the North Westeru
uilway Administration, = 37-38.
gu&wa;,ahvnn on the — 84.
onorary Magistrates on' the —.
3059,

Xdea. to: run the Punjab Mails on the
Juunpur-Snlt&npur -Lucknow . Sec-
- tion of the — 823

pcaused

lleD’ Station: on Hn —:

Inconvenience ‘elt by intermediata
and third class through passen-
gers on the —. 829,

Inconvenience . suffered hy - third
class ngers on the —. 1154.

Increase in the price of the — Time

abiles, £

Indaglluhw of certain staff to
oﬂicngg as accountants on the —.

034
Insufficiency. of latvines .in third
class emputmm nn the —.

1207,
, Tutermediate class fare on the —.

Irregularities. iu charging salarics of
the subordinates on the —. 60.
Lauvatories - in - the mnew. type of

sxcond class’ riments of the
Caloutta-Kalka % the

Leave on nvarage pl-y in . cases of
illnives ior teachers - in . the —
Schools.

d b +

RAILWAY(S)—contd.

East Indian—contd.
Question re—coantd.

Old — Leave Rules for the stafl em-
ployed in the — Schools. 448.
Option in the matter of scales of

and . semiority . lists in the
Mom_ggbnd vamon oﬁ “the —.

Pay and allowances of Tﬂvdﬂmg
%lmkec Inspectors on the —. 2771-

Pexcentage. of Bihari
Muglims in. the —.

Permanent travelling :&llownnwe for
Trayvelling ’].lckat Examiner§ of
the —. 2600-U;

Persons suspendnd in the — Press.

H\ndns and

“Posts of Special
Inspectors on the ~—. :
Posts of Transportation Inspectors
snndmned by the = 67, 2635
1. o
Powers of Divisional
dents on the —. 67.
Price of mrated water -on the —.

Invesgxgahng

Superinten-

Pm('zdure i rogatd to the econven-
ing ..of selection ' boards on the
Howrah Division of the — 3

Procedure in the matter of promo-
tions, observed in  the  Howrah
_ Division of the .. 47.. °
enmleyee on the —.

sotion, of  enployees in the
Divisior 0oi the —. 42-

63
Pron:otions: in Mw 2607,
Promotions of the setted

" non-gazette
staff in cevtain Departinents of the
36.

Prorr.cﬁons of the relatives of
gazetted officers on the —. 1037-
38.

3ses y. Gowi
'.hrongh fraud or negilgence on the
1

lhlelgo a].lmnue of hcm check-
ing stafl on the —

Mis-declaration of good- on uu -—_
1027-28.

* Non-confirmation of persons
officiating iugha! Mu in t«hﬂ
Howrah Division the —.

i1 1038-39.

Nonvprocecuﬁon of 4alhu. fakirs

avelling . without
hckd.u the —,

Non -provision of old. .alu of pay

I-mnohkd amgbyoe- of

ni lafar wel the —
it noPresial
Non-sanctionof grndt ldvmmmant
to the staff on 5&:_2762.
= o

£

P 45

on the —. 103132. [
Provlmg;ssof covks to drivers on the

Purchas» of new fittings for
moter troﬂxu by the —. 1017- 18

Racial ~in the allot-
ment of quarters in the Howrah
Division of the —. 3342.

Racial discrimination in the Howrah
Division of the — in the matter
of wl:nmg certain !taﬂ under sus-
pension. 1020,

Bu.'ul ‘discriniination in_ the inatter
o i Howrah

duemmutmninﬁm

Mecha-
mul Daputmam. of the —. 2642,

=
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RATLWAY(S)—contd,
East Indian—contd.
Question re—contd.

Al
ilways. 2756-67

e e w Indian refresh-
| ment rooms on the —. 1619-21,
Reduction . in  the emoluments and
number of certain officers on the
2771

of ice and wrated
— and ~ North

Reduction in the grant-in-aid of ths
— Anglo-Vernacular High School,
Tundla.

- Reduction  of the  ralaries of the

+ supervising staff and of the work:
ers of the — Press. 2611

Regulati for . . recrui i rof
Station © Masters  and’' Assistant
Station Masters on the —. 2770-

ion T
. Reut charged by the — for refresh-
ment rooms.

Rent of Indian refreshment rooms
on the —. 1677-78.
Re-organisation . of  establishment

work on the —. 1007-08.
vt of the committce that
zvissiied a certain school on the —.

‘Report -of the Misra Committee on
the position and salary of travel-
1217n7gz ticket examiners on the —.

Reservation  of - intermediate. _and
third class seats on the —. 1487
89.

Rewsmn of ‘the ¥ree Pass Rules on

b Rnks for chargmg rents from. the
employees on the —. 30,

Rules ' for the recraifipent.  and
training of clerical staff and the
avenues for hexr promotion on the
i
Nﬁhﬁ Mha — mvunl.mg. the em-
N rent of lﬁﬁ frem

efective  vision: aerf.a.m posta.

1022.
8 Rules:on the — e alternate rautes
for through travelling and break
of joarney.” 71, 827.28,
Scale' of pay ap'phmhle to the' staf
i recruifed by the — between  1st
J\ﬂy, 1925, and 1st November

pay in {orcc on the — on

c&rtam dutes.
Scalex ‘of pay revised with effect
ggam 1st Aug lm on the —.
.

lection end premnhon of guards
“in the Dmnpore Division ‘of the

Selechun and 8wmotmn of mr&i on

| RATLWAY(S)—contd.

East Indian—concld.

Question re—contd.

Seniority. of — and Old Oudh and
Rohilishand Railway - Siaff. 82.
Seniority  of  transportation = and
~staff on t-he — 101,

of p
tlckats on the —. -
in. each scale oﬁ pay - as
b)n‘xdgeted for the year 1936-87 by

Staff on {he — emplayed or  posts
other than those against which:
their pay is charged. 2761-62.

Stotion. Master's Examination in the
Moradabad Division, —. 82.

Stoppage of increments of  the
binding  staff of the — Press.
2608.

Stoppage of the teaching of Sanskrit
and . Persian in  the — Anglo-
Vernacular High - School, Tundla.
98-99.

Successful ex-apprentice Mechanms
of the — Technical Schoel.  74.
Tank-wagons. constructed by the —

2869-70. E

Tenders _ for_the sale of lca and
ted

ga;"a | waters.on the —. 2757-
Tenders for tha supply inside

body varnish approved by the —.
2941-42.

Ticket checking staff on the — ani
North Western Railways. .
Ticket checking systemy on'the —
gggs North Westerﬁ Rd lways.

Use ')f n’ﬁoe 1equmtea~for the bena-
fit the yazetted ‘officers ‘on fhe
= 02527.

Voluntary retirement of stafi ‘undar
economy *ampaign in the Morada-
bad Division, —. 2765

Wagons p:unted black by ?»be =
2725:

Werkmmim wmng fmm na
to Jamalpur on ‘the —, AMM.
Eastern Bmgsl—- -
Question re— "
Alleeations against the staff at the
Kamslmgu ation on the —.

lation of irh of
Mauslim Inspectors in_ ike me
Department, —. 76. :
Certain i Bast

on the
Nnﬂ.h Western.

improv
Indian, — und’
Railways:  842-43.

'chharge of certain  firemen ﬁd

_ shunters on the —.

Disciplinary action lgml'mt the non-
gazetted staff on lhe -—. 264041
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RAILWAY(S)—contd;

Eastern Bengal—contd.
Question re—contd.

Donations  for | de;enom defama-
tion suits on the §346 i
Daties of the Deputy Agent, Per-
sonnel, and the Welfare Officer of
the — 38.30.
@rants from the staff benefit fund on
the —. 1019,
Introduction of Ross Patent Ticket
Cabinets on the —. 77,
Introduction of the revised scales of
pa on the — 48
ileage allowance granted for crew
on the —. ~3366.
Pnssenger earnings fixed for station
on the —. " 1021-22.
Recording of names of the erew
who fail fo collect ‘excess
fares from passengers on the —,
3365-

Reduction in working expensés  on
the —. 3367.
BI;;es for the recruitment andhtrain«
of non-gazetted — on the —.
108225

B.mming. parcel  clerks on the —-.
3367.

R for

i room  arratg
crew staff on the —. 3366.
Subsidiary rules regarding discipli-
nnrylnctmn framed by the Agent,
— 1013-
Unrecorded leave granted to certain
drivers on ths" — W—45
Great Indian Peninsula—
uestion re—
tlhv:rl in the Jhansi Division of

Form of ificate granted to an
employee on termination of service

on ‘the —,
Pmmotwna ‘and demotions of elec-
tricians and chargmen,‘ ete.,, on
the

Supply of necessary uniforms for a
cabinman officiating as a guard on
the —. 83.84.

Indian—

Question b]nL refusal by {he — to
accept blach paint of a  certain
firm.  2736-37...

Jodhpur-Bikaner State—
Qu

Kalka-Simla—
‘Question re improvement o! ‘the —
service, 2741-42,
Madras and Southern” Mahratta—
Question re—
Absence of a platform at the Rani-
g:., lew-y Station, —. 767-

RAILWAY(S)—contd.

Madras and Southern Mahratta—rontd.
Question re—contd.

Action takea 'on  the Resohition
re State Management of the —
and Bombay, Baroda and Central
India Railways. 1903

Amalgamation ~ of the — and the
South Indian Railway Companies.
260-70.

anbaom‘ conditions on the —. 920-

Mg%or accidents ' on the —. 1902-

Recognition of the Andhra Passen-
gers' Association, Bezwada, by tha

Reduction of third calss fare bet-
wean Be?wada and  Masulipatam
on tha — 2339-40.

State control of the Bengal and
North vguum Railway and the

1,

State f»onh-ofl o!hthb —. 268-69. S

Transfer of the Bsmiulom
Section of the — to the Mysere
Government. 1709.

North: Western—

Question re—

Appointment - for training in ‘the
Commer:ial and  Transportation
groups on the —. 2867-68.

Appom'.mé\nt of Mrd l-zaleén:;m;
sional Superintendent
Division ?f the —. 3370-71.
Article written by Mr. Hawkes,
Chief Commercial Manager, —, on
Rail-Road Com emtmnD 3370. 5
reaches on the Quetta Division  of

2088 -

the - —.
Certain improvements on the East
Indian, Eastern. Bengal and —.

842-43.

Check over the work of ~travelling
ticket examiners on the —. 7.
Collision of special mela trains at
Kalat railway station,—. 2841.
Confirmation of qualified “members
of the minority community in th/
Chief Accounts Office, —. 2084.
Confirmation  of ~ Special Txcket.

Examiners on the — 3311,
Discharge of Cnmmmntl Staff on
the —. 73.
Discharge of Muslim amployeu on
the — due to economy ca.mpnrgn.
2983.

Disch of yees in
the inferior and fnbour services

and the appointment of ez-mil
tary men in_their places on the
1787-88.

Dx:{)omé of cast xron lcnp on tho
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= RAILWAY(S)—contd:
& North Western—coutd

Question re— =
o a8
Di Iaquw -bnpr on erm

. m gmﬁ: Mo%:”‘fpura Work-

Filling up of vacancies of coolies
and wiremén in the Electric De-
partment of the —, Delhi. 3310.

‘Grievances of the old East Tndian
Railway staff on the Delhi-Umbala-

. Kalka section placed under the —

Administration.  37-38.
‘Guards on the —. 3386-87.
‘Guards  retrenched in the _Delhi
Division of the —. 3l
4 Holidays Home provided for the —
at Hill stations, 3333.
- Tnadequate drainage at Lnrkana.
~station on the —. 31878

Incarne and expenditure of the Salaa
Department, of the —. 3369-70.

Injnstice done to Indian’ Ofﬁcers on

3370.

Tssue of single and return tickets at
reduced  rates from Shahabad
Markanda on the — to certain
places.

.Jomt mqniry by Accounts and

Department of the — in

Lhe E]ectnc Départment. 2981.
Lack of water arrangements at Kot
Daya Kishen on the —. 2839-40,
Ment vendors on the —, 3302,

4 Mileage allowance paid to the road

5 van clerks on the —.

[uslim representation in the Elec-
frical and Accounts Departments
of the — 2645,

New scales of pay for journeymen
on the — 72-73.

Non-observance of Tules and terms
mega.rdmg sale of iron scrap at

pura on the —. 3159,

of 1.Up and 2-Down
ttmuu at Shahabad-Markanda on
he —.

-39,
‘)rdars issned by the Rall;;y ?oﬂrd
for carrying out retrenchment on
S the —rryl%g4~65
d ‘Orders  prohibiting the * sale of
jhatka meat on the — Stations.
000 3190-91.
Pass Rules on the —. 3311-12.
claiming - the travelling
e A

’Nﬁﬁﬂn

Masters on ths
— to issue ehp _sheets. 3185
% “Policy regarding ation of the agc
wof employees on the —. 1494.95.

'*l’m&&ohon of guards on thv —

- Pabion ik non-Muslimd*" as
o Assistant Wirémen 1n the Karachi
- Division of the —. 3

RATILWAY (S)—contd.

Phametmn of " Office Snpermf.endents
3316-17.

Prﬂnohoﬁ: from sabordinate sérvice
hgmtudpmhnudeun the —.

Racfld discnmmnfhn(r)u in ﬁua mattex
dénts on the —. 6

Rates for the sale of ice and asrnted
%‘te“ on the East Indian and —,

Ready mixed red oxide paint pur-
chased by ‘the —. 2733.34.

Reduction of pay of retrenched staff
in the Delhi ngmtm of the — on
their absorption in~ other ~ posts.
3187.

Re-employment: of the — strikers.
102.

Removal of restrictions on the mark-
ers on the — for training in goods
duties. 1787

Rent of refreshment room buildi

with furnituré on the —. Ing
76. 3 saie

Special  Ticket ~ Examiners in the

eadquarters Office, —. 2089.
Special ticket examiners on the —.

3338.
Split of the clerical s

into several
units or the —. -
Supersession of Tndians by Euro-
us on the —. 2603
Ticket checkmg staff on the East
Indian and —. 3060.

Ticketi checking syﬂem ot the East
Indian and —.

Ticketless pusengers tnvelhng on
the —, 1129

Transfer of staff from one division
to another division. on the —.

185.
Truve\lmggtlckst examiners on  the

anciu of stenographers in Head-
- quarters and Divisional Oﬂleel on

the —. 2989,

Want of a raised- phﬂorm . the
branch line  between C’hlcholn
I\zgnn vig Jaranwala on the —.

Working hours of drivers working
ggitgaen Rohri and 8ibi on the —.

Oudh and Rohilkhand—
Question re—

Periodical W of the em-
ployau in mechlnical work-
Summt{dof Eut Indun Bnlwny

Snpemnmemry bmkesmen of the
old —, 7172, S
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RATLWAY (8)—contd, AT L

Question re— ”
=2 Absepoa of _an_ overbridge. st the
" Bhojeepura — Btation, 173,
Adverse remarks recorded in  confi-
‘dential repmglssgof non-gazetted

staff on —.
Alteration in the age of o e
ployees 3138-30,
of a G i to en-
finances  of —.

gmre into the

Article entitled “A Suu:n'lnl Poilcy”
published in - the Amrita Bazar
Patrika re earnings of —. 1459.

Article entitled . ‘— Coal  Ramp"
published in the Bombay . Senti-
nel. 515,

Article entitled “Tnnsp rt
Adyvisory: Council . Meeting” re-
grdmz — published in ﬂn Roy's

“eekly. . 2167-68;

Basis for mtmpated reduction in
2083-84.

staff on —,
Catches  supplied in — Compart-
ments for Wmdow

“Lift-up”

shutters.  1208-10.

Churches established by certain —
for tha use of their European and
Anglo-Indian employees. 1493-94.

Concession ~ in"_telegraph  rates
allowed to —, Press and Indian
States. 2655.56.

Condxhons for travelling of .servants

with their masters in first and

RAILWAY(S)—contd,. .,
Question re—contd. PR
Extension, of the — line to Nawab-
shah in Sind. 1480.
Extension of -the Western. Platform

at the -Saharanpur — . Station.
1118, 3
Financial position of the —. 178-
nw.AL‘ hlaband by
trations. 3140, s

Grant, of concession rate for trnm‘
port of fadder by — into famine-
stricken areas in the ~ Bombay
Presidency. - 1793,

Hardship and inconvenience of the
trn\'olﬂng puhhc on the  District
— Branch line running from
Siliguri to Kishungunj. 207273

Hill allowance paid to — staff at

= Simla, 3

and sxc\le duties on coal

used by —, - 2094-95.

Tmprovements made- in — fencings:
of small stations to check ticket-
less travelling. 1685-86.

Insanitary condition of the third
class — compartment attached to
the Howrah Express for a through
journey to the Funjab. 1487,

Introduction of new scales of pay
in the amalzamated — Presses at
Calentta. 3.

Joining of — Unions and Fudeﬂ-
tions by — employees,

Leave, holidays an pay ctc of

3 mdmtrml workers of —. 853.54.

second class — D
668-70. -

Contemplated *  appointment of a
European as ial Commis-
sioner of —,

Contintation of “the  _.ut on
allowances of the — staff at
Howrah and Calcutta. 1030-31.

Court of Enquiry regarding the re-
trenchment of staff on — - 2624.

Deﬁmtmn of "Rumn.ng Staff” o

1&6—38

Disci. chon against. mnon-

guetud — staff. 10;

Effect on the earnings of = of in-
creasing fares and fre:gm. 1015,

Electrification of quargu-g for Rail-

way subordinates, 5
... Examination by an ex utthe
& ﬁnmmnl poultlon of T37-

Eﬂeunlm of the present railway
lie to  Jacobabad =~ vie Garhi
in &nd., 1481,

to restrict the number
Idm:mm on_any —, ngbe =

'”':3 of. —_ servants to is-
for insolven

§5 habmml mﬂamumiﬁé-y

Loading and unloading work of the
— done by the porters, 2520-21.
Maintenance of waiting lists of the
retrenched staff of the —. ' 2865-
Motor and lorry traffic mmpetmon
with the — “on. | occasion of
the Kurukshetra fair,
Overorpwdmg in — compariment.

©Penalties for’ ?rregurar use,” ‘ete.,
of privilege * ticket orders and'

| passes on —, * 3136.
Permission  for d:’F and. domoaﬁc
- animals to travel on metal passes
zpbsued Ofmr: Ganetud staff. 3139-

Placing 6f -~ finance on ' a pre
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RATLWAY (8)—contd.
Question re—conti . peitesl
Prop Mr. Ki’ ‘M.
- 'Hassan' “n-Su'pewuc"' e
Labour. 3185-86.

“Protection of female passengers in
the intermediate and third class
compartments on —.

Provision of rest rooms for Tndian
guards at ‘certain — stations.
3169;

Purchase of coal by staff from the

— for their own use.

— carriages for shooting and camp-
ing parties. 1014-15.

— earnings. 1145;

— =aloons supplied to the members
of the Government of India. 677.

Rank of officers under district sys-
tem equivalent to senmior officers
under divisional  system —on —.
3055-56.

Rates charged for articles: of meces-

ity in the precinets of —, 1678-

80.
Rates of passengers fares and goods
ﬁeighf. on Indian and Japanese

984,
Rzmn in the recruitment nf Assis-
lant Surgeons for —, 3052

Ead

-
sons borne on the waiting list of
— 2612

Recommendations, of the . Royal

Commission on Labour pertaining
o —.  1857-58,
Reduction in -the staff of .the —.
Reduction. of - scales. of pay. in: the
— and the Postsiand Telegraphs
Departments and _its . effect- on
Anglo-Indians.
Refresher Courses of —.
Remedies - to. meet motor
< tion with —. 2168-69.
Represenumom made by umbern
of Central Legislatures regarding
serious abuse. of powers by
administrative officers on'— 3
Reservation’ of  four first  class
berths on pa‘yment of one fare on
Reservation of some compsttments
for men only on —.
Retrenchn’iﬁt ofpEss az%m, 1900~
Betum tickets fn mﬁemodmh and
e third class pauengn on eertnm
— from Simla.
Buluh “nmfﬂttmg”l du;:pl'i): md
rig] of _ap [ mon-
gazetted — servants, 1023-24.

3346.
eompeﬁ-

RAILWAY (S)—contd,

Question re—contd.

Specch of Mr. Khaitan on none
P‘::mness Tike running of —. 2312

15.
Steps taken to imprové the —
Revenues apd reduce the — Ex-

penditure. 11

Submission of atltwnu of the —
staff to the Governor General in'
Council. 1020,

Tenders for rcadymned red oxxdo
paint requlred for certain  —.

-35.
Translations’ from  English of the
Plat

notices  pasted on
forms and inside -the compart-
ments. 1116,

Treatment of adoptive parents as
natural parents on —. 3137,
Treatment of — as a commercial’

propesition.  2639-40.

Rohilkund and Kumaon—

Question re—

Absence of an employees’ Walfare
Committee on the —: -3170.

Absence of Hindu = and = Muslim
refreshment Tooms on the —.
3176, -

Absencéd of inter-locking sys!em on
the —. 73174.

Absence of intermediate class wait-

« ing rooms.on the —. ' 3175-76.

Aconisition of the — by the State.

. A]legazmns against’ the staff of the
—.  3170-72.
Cirenlar No. 11 of 1932 of the
Agent, —. 3170
Dividend - declared - by the — and’
stoppage. of  prometions in the
3160.

Employees in the Traffc Depart-

ment of the — discharged on
munds of protracted illness.
3170.

Ho:pmh aud dispensaries —on the -
L BTSZ 7 -t
Eonio rent: pald by Fomm and’
Assistant  Foremén - on’ tha -

- 3294.

Insvection of the — by the Bmlway
Member. 317273, »

Introduction-of mail ‘and -express-
trains on the - 3174

Nicht doty of Assistant Stahoﬂ
Masters on the i

0vert|.me m.'kgd by tﬁ

usido contml of the Ben; md
North Western and —. 925:26.

« Supply %i ssmts to the gnards on the-

TR AW
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RAILWAY (S)—econtd!

Shahdara-Saharanpur—
Question re—
' ..Jkl;gged miismanagement on the —.
Davldenda given by the — to its
‘shareholders. 1118,
Opening of the telegraph offices on
the — to the public, 1119, .
Provision of latrines in third class
compartments on. the —, 1118-19
Reduction of third class fare on the

7-18.
Bmd Left Bank Fooder— .
. Question re —. 1786-87.
South Indian—
Question re—
amation of ‘the Madras and
Southern Mahratta and the —
Oompames 268-70.. -
promt.mm, of an Indian as
Rﬁepl:ty Ag?t o}fl the —. 819-22.
uction. of t on on the
33324, s —

’Bmh,_
Queshon re—
of 1 besiih 1 buildi

to the — Btaff. 2842

Appeal to the Governor (leneral in
Council against an order of the
Agent of a —. 2769,

Appeals against the removal of
cooly’ Jamadar or a cooly on staff

Apphcablllty of certain ‘motifications
of Official Memoranda to the Staff
on- —,

Abli

bility of 1 Fund
ppl y. tules to
staff on — in of pay,
allowances, leave, etc. 2763,
Appli ‘lhty of fand; 1 and
‘supplenmentary © rules to non-
gmtted staff on — in respect of
Iy ance, leave, ete. 2763
Applicability of the Government
Servants’ Condnct Rules to = the
staff on —.  2634-35, 2642-43.
“Changes in - ranks and designations
of the staff on —. 3056:57
“Committee to enquire into ﬂxa work-
iig of the Government of Tndia
l-\'esses nnd — Pream’ Mll

and

infliet nanalheu on staff on —
3135

. [ U :
‘Conductors oyed on — ma
Designation of heads of Depart-
““ments on —. 3056,

. Discontinuance of the use of castor
lubricant Lofl —." 2237.40
ismissal or. d;&c}urge of an_ em-
‘playea by a semor seale or
administrufive officer on —. 83,

RATLWAY (8)—contd.

State—contd.
Question re—contd.

Disposal: of appeals against arden
ol discharge or dismissal on —.
2629.

Exemption of the running staff from
the operation of Hours of Employ-
ment Rules  on —.  2599-2600,

2068-69.
Facilities to. the employees of the _

Railway Institutes in
lenen on —, 74 o

ree journeys enjoyed by Bars,

/abr.; and sadhus on —. 1680-

certain

Fl‘et, pass rules  governing the
journgy of staff on —, 2764.
v Special Magist deal-

ing: with cases oi ticketless travel-
ling on —. F
Hlicit: ﬁnvaﬂmg on —. - 1049-57.
Inadmissibility of officiating
allowance ;o ‘non-gazetted staff
on —.

Indianisation of posts in the
highest grades on —, 3184,

Tnspection carriages  used by
officers on —. 7-38.

Inspectors  of  Station = Accotnts
on certain —. 1689-90.

Introduction of new pass rules on

—. 3128, -

Introduction of payment of mile-
age system on —.  1689.

Tntroduction of the revised scales
of pay on the certain —. 48.

Leave rules governing the teachers
in — schuqs 2961-64.

Tihes ey H baided
by e | e

Maintenance of Records of sub-
ordinate non-pensionable servants
on —. 72.

Notification = amending the word
“Manager” to the word “‘Agent”
a8 used on —. 2844,

Officer next in-authority to a Divi-
’i'i“l Superintendent on. —. /86,
3142,

Pay, house rent, and _electricity
charges, etc., paid to, Assistant
Surgeons on —. 3382,

Personnel organisation on —. 3333,

Personnel organisation on — and
the ‘actions taken thereon by the

* Railway Board. 447.

Petitions and memorials submitted

the non-gazetted on —.
Policy of ‘SBblitian" ot posts in the
luginnb grades on —. 3183.84.

Fosition of teachers in — Schools. _
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j‘ "o RATLWAY(8)—contd.

& State—contd.
Question re—contd, #
Power to p an order of dis-

-euwruale officer on

gﬁa'n to Agents of — to
modify the rules for the grant of
allowances. 3367-68.
Procedure on — for punishing or
reducing the staff from superior
® to inferior serviee on failure to
g pass an Examination. = 78-80,
3371.
Provision of fans in the third and
intermediate class compartments
on —. 0983.84.
Provision of garages and pits, etc,
for 4‘1‘1011 -gazetted  staff  on

-

FProvision of mosquito curtains,
mattresses and hed sheets in the
running rooms of drivers on —.

Qualifications  of Assistant  Sur-

geons on —, 3052,

_ Ranks and desxgnat\onn with scates
of pay on —.

Refusal to fcrwlrd appeals  of
staff by Officers on —. 2766-67.
Relationship between the  Agent
and certain other staff on —. 82
Rent  recovered for residential

buildings from — gtaff and ont-

siders. 5
_{ Responsibility of the  Governor
e General-in-Couneil for the
actions of the Agents of —.

npm!nblhby of the ﬂw‘retary of
State for India in Council® for
gh;sactlons of the Agents of —.

w

Retrenchment of lurplus staff on
3337.

3 Retrengl;nment on —. 262495,
Revision of the pass rules for the
employees on the —. 178384,

RAILWAY (S)—contd.
State—contd.
Question re—=conid.
Spw pay of employees on —.

Staff of — -attending meetings of
the Imhan Railway Conference

f z"d meeti £

Staﬁ of atm\ ing ings o
their Trade Unions. 2768

Staff with * defective « wision ém-
ployed as drivers and  Assistant
Loco Fovemen, efc., on —.

33.
Stoppage of recruitment of ' pen-
ionable hands to pensionabl
establishment of —. 2082:83.
Strength of staff on —. 3066.
Ticketless travelling on —. 1684

Travelling allowances of  staff of
— ‘attending ~ meetings” ‘of  the
Indian Railway Conference
Association. 2768.

Travelling allowances to staff on
— for attending meetings of
their Trade Unions. 2768,

Uniform mtﬁ"pretnhon and applica-
tion on — of ‘the es
framed by the Railway ‘Board.
61.

Uniformity = of rules for pay.
allowances, appeals and seniority
on —. 2762.

Use of refreshment rooms on -——
by police officials; 2818-19.

Welfare Committees on —. 2641

Tinnevelly-Tirachenur—

Question re dispute regarding the

— Line. 444.45.

| RATLWAY ADMINISTRATION(S)—

Question. 7e—
Connotation of the expression
e g it

es  and i

; aNowances, admissible to gumtaﬁ
staff on — 2753,

Raules and  conditions  govérning

allowances  admissible to nsa-

gazetted staff on —. 2763,
- Raules for residential buildings on
‘—. 81, 3064.
B-;itenpaggnmxﬁ the nmneemenb
2762.
Bulea governing the lotment  of
mdenl.ml ggii l-ﬂ = m‘fr
2843,
=3 Rules gm\‘tﬁng bﬂeup:hdn of
; r:emglzdenﬁﬂ bui ﬂﬂmgt —
. s bk

3 for education of the
gﬂdren of ?fe)r eﬁplvyb: 63

RAILWAY ADVERTISEMENTS—
See ““Advertisement(s)’’.

RAILWAY ADVISORY _ COM-
MITTEES— =

S

RATLWAYS

BILL—
See “Indian —' under “Bill(s)’".

(AMENDMENT)
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RAILWAY BOARD—"

Question re— .
Allegations against  Mr. K. M.
Hassan, Deputy Director, Estab-
lishment, —. 3293.94,
i Aygomtment of a Sikh  officer-in
t 92-95,

Discharge and' ~ dismissal.  powers
delegated io certain officials. - by
the —. 2078,

Filling up of the VASR00Y. of the
Director of Traffic, 3181-82.

Incumbent of the Poat of  the

Deputy Director, Establishment

Installation = of a time
machine in the — Office.
Installation  of  time punuhlng
nsz:)whines in the — Office. 3149-

Iﬁ&l’fnrenoe.by; the — in. the
of purchase of the red

omde paint. 204243,
Metal sleepers designed .in  the
Cantrnl Shnda.rdn Office of the

Methodu of recruitment in the —.

punching
3143,

Pt
on-filling of a t of Superin-
tendent in the p_on 3348, 3
Non-supply of accurate forecasts cf
quantities by the — re purchase
of paints and varnishes. 2876-77.
Notification investing the — with
the power of the officer referred
to in section 47 of the Indian

Railways Act. 2843.
Nonﬁcnhcm of the == making rules

in restwct of _certain  matters

Orders issued by the — for carry-
out retrenchment on the
slﬁl’orth Western Railway. 2864-

Personnel organieation on ' State
Railways and the actions. iaken
thereon by the —. 447,

Post of . the Deputy  Director,
Establishment II, —.  3140.

Promotions to the upper hme-wale
pmau of Assistants in the

—'s leuer regnrdmg revued scales ‘
3129.

of pay.

4’1‘?&\&0 of .an officer of the

Umform mtemrehtmn nml ipg
cation, m'm
the Rules framed by the —. 61

mi"ﬁ%}ff CARRIAGE(S)—
e “‘Carriage(s)'". :

RAILWAY CLEARING ACCOUNTS::
OFFICE—

Question re—

Filling up of a post.of higher gnﬂe
clerk in the. —. 2078.

Promotions to the post ~of Sub--
Helds in the —. 2879-80. s
Tecr t o
matncnl-lu Ind undar graduates
in the —.
RAILWAY COLLIEBY(IES)—-
See' *“Colliery (ies)’’.
RAILWAY COLLISION—
See “Collision"".
RAILWAY COLONY(TES)—
Question re—
V-u'muln.r schools in the — at
luhndgtvu, District .. Fanch-
RAILWAY COMPANY(IES)— «
Question re—
2092-

Payment of land tax by —.
93. ;

Payment of mﬁer&y tax to Districk
Boards xms unicipalities by —.
2083.

RAILWAY CONCESSIONS—.
See *“Concession(s)"".

RAILWAY CONFERENCE ASSOCTA-
TION—

Qmm re letter from  the South
Tndia Chamber of Commerce to

the Indian -
See also under

RAILWAY CONTRACT—

Question re Ceylon Government —
for the supply of coal, 2981-92.

RAILWAY DEPARTMENT— ’_

Question re—

Insistence by the — to
“particular “brand - and
of articles.. 86.

Preparation  of &Il eauhlishmenl
manual for the —. 1615-

“Tenure of the posts of Du‘eotonco
establishment of the —, 7130.

“trade mnk

| RAILWAY EARNING(S)—

Question e I‘mcla entitled = “A
a by i >
%f.“fu A g g
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RAILWAY EMPLOYEE(S)—

Question 7e pmhxbmbu’ of
lendin 1617-18.

See also \mdsr "amployu(s)"

BAILWAY FINANCE(S)—

Question re—
Appointment of an expert from
England to consider the question
« _Of improving the —. 271-72.
Improvement of finances and re-
duction in the deficit in the —.

- 270-71.
Question of the —. 173,
See also under ‘“Finance''.

RAILWAY INSTITUTE(S)—

Question 7e—

Facilities to the employees of th>
— in ‘certain matters on State
Railways. 74,

*Grant of passes to the staff em-
ployed in —. 55.

RAILWAY LABOUR—

Question 7e close observation hy. the
‘Postal and  Folice Authorities in
Calcutta on the  subseribers of

92,

S

money

RAILWAY LEVEL CROSSING—
See ‘‘Level Crossing’,

RAILWAY LINE(S)—

Question re—
nstruction of a = from Tanjore
~to Pattukottai. 2306-07.
Damages done to — in the dlstrmh
of Gaya and Patna. <1550-61.

RAILWAY MAIL SERVIGE—-
Qnemon FE e
Alhgatwll%ss against  an Inspector,

'1Armngement5 for work on Sunday
v.nﬂ postal holiday in the Howrab

Cumpulsory insurance for  the
postal - and —  Staff. 1779,
Fixation of working hours of in-

oo ferior staff in the —. 7L
“Grant of holidays to the officials
WO in the — sorting offices.

Grant - of relaxations on Sundays
and holidays to ﬂ:u clerks in the
Sub-Record Office of the Howuh

.= -
Reduction of one set of = curtain
r_sections of the —. .3317-18.
Removal of the portrait of Lord

: Krishna by the 8 dent,
© —, “L” Division. w ;

RAILWAY. MEMBER-—
See “Member(s)".

RATLWAY mDDLE SCHOOLS—
See “Schoolm",‘, 7

RAILWAY OFFICERS—
See "O!ﬁcgﬂ's)".’ A

RATLWAY PRESS—' P25 4
See “‘Press(es)’”.
RAILWAY PRESS

UNION—

Question re  recognition uf the —
Calcutta, 2614,

‘WORKERS’

RATLWAY QUARTERS—
See “‘Quarter(s)”.

BATLWAY RAID(S)—

Question Le Jys'-em of — for detect-
ing ticketless passengers ‘on ' ths
Bengal and North. Weshem Rail-
way. 2851-53,

RAILWAY RATE(S)— K
Qneahoncn article entitled “Pro-

posed Changes in —"  published

an_the Hindu. ~1459:60. £ =

RATLWAY REVENUE(S)—
See “Revenue(s)”,

RATLWAY ‘SERVANT(S)—
Question re—

Abuses of power in regard to
appeals from — on the East Indian
Railway. 80.

Concessional rates allowed to — for
tge carriage of dead bodies. 1618

Disposal of appeals from — en th:
East Indmf Railway. 81. 2

i, Bengal and
5N40rth Westem “Railway. 3053

Rn]es regu!ntmg the conduct of —.

Runmug 0;32%‘““%! by the wives
Statute “or Act_governin the con-
. duct of —, Zﬁ 2 15

the Gowemo! (knenl. 9.

RAILWAY BEEV-ICE(S)—

Question re—
Employment  of relatives in the
supervisory posts in" the ‘mom-
gazetted —. 3346

—:tu
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RAILWAY SERVICE(8)—contd.
Question re—contd.
Representation - of Muslim Sindhis
and Baluchistanis in —. 2651-52,
Special class apprentices of superior
—. 3303-04.

RAILWAY  SERVICES (CLASSI-
FICATION, CONTROL AND
APPEAL) RULES—

See *‘Rule(s)".

RAILWAY STAFF—
Question re—

Period of submission of appeals

from subordinate —. 3338,
Periodical health and eye si%l:;l
examinations of the —. 2593-94.
— entitled to rent-free quarters.
2596. ;
Rights and priv

gazetted —:
RATLWAY STAFF—
" See also “‘Staff”,

es of the non-

RAILWAY STATION(S)—

Qnestlon re—
Abolition of the use of the word
“*Coolie”” for porters at —. 653.
Construction of a huge — at Jamal-
pur, East Indian Railway. 1772-
74.

Death of one Zamir Ahmad by a
train at the Nagar crossing
near Changigarh —. 678.

Fixation of the value of a shilling

in Indian Currency for the sals
of English books nt the Wheeler’s
stalls on —,

Impmament of the Hardwar —.
191215,

Ognmg of a age direct to the
rmasbnh outslde the Etawah

673-74.

Plstform tickets for persons gomg
to — te . receive Viceroys
Governors.  2517-19.

Whaiting room for intermediate
class passengers at the Benares
Cantonment —.

See also under "Shfnon(l)"

RATLWAY STORE(S)—
Quﬁ:‘mbn re— > 3
position of import duty ‘on —
and locomotives. 2092
Obsolete ~—, stock, plant  and
machinery ete. 2083.94.

RATLWAY TICKET(S)—
See “Ticket(s)”.

RAILWAY UNDERFRAME(S)—
See ““Underframe(s)’’.

RAILWAY WAGON—
See ‘““Wagon(s)”.

RAILWAY WORKERS—
Sce “Worker(s)'".

RAJGIR FAIR—

Question re hardships experienced
by pilgrims at — on account of
suspension of the Bihar-Bukhtiar-
pur Light Railway Train Service.
1715-17,

RANAGHAT—
Motion for adjournment re murder
of Mail Guard Golam Saitar om
a Calcutta Sirajganj train between
— and Chaudanga. 772.

RANCHI—

Ques!.ion re—
Poy of the Hi ibagh and

— Districts. 8.
Removal of income-tax office from
Hazaribagh to —. 2728-30.

RANGA, PROF. N. G—

Cantonments (Amendment) Bill—
Cosnssaiderntion of clause 22, 552-53;

Consideration of clause 34. 556-57.
C%zézi‘domﬁnn of clause 48. 564-65,

iderati of  clause 10. 1567,
1568, 18569.

Chltmgnng Port (Amendment) Bill—
Motion to consider. 3044,

Code of Civil Procedure (Amand~
ment) Bill—

Motion to consider. 3076-78.
Cogl:‘xidemtion of clauses, 3000, 3003-

Demxnd for Excess Grant in respect
of—
Excise. 3253, 3255, 3256.
Indian Comp-mas (Amendmm) Bill—
Motion to consider. 64764, 683-

Océx’xlndmhon of clause 2. 871,
Consideration of clause 5. 045-46.
Consideration of clause 7. 954,
956-57, ‘967, 968.

Comlx‘derumn of clause 15, 1089-
‘%é:ldmﬁon of clanse 30, 1161

C{':"gaidmlion of clause 32. 1178-




!
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RANGA, PROF. N, G.—contd. g
WM Companies (Amendment) Bill—
Comw dmtmn of clause 35 1189
“of clause 37. 1446,
1508, 1510.
Consideration of clause 40. 1746
48, 1756.
Consideration of clanse 42, 1045,
Consideration “of clause 100, 2543-
45.

Cnmjidnlﬁun, of clause 113, 2553,

Consideration o! clause 1 16
Consideration  of Council | Sm-o
amendments.

Indian Mobor Vehicles (Amend-
men'.)

3 to re(er to Select Com-
mittee and to circulate. 471
. Indian Railways (Amendment) Bill—
Motion to refer to Select Committee
and to cicculate, 202, 207, 219!
Indian Tea Cess (Amendmant Bill—
Consideration of clauses. -22,

: ',. ¥ Gontial (wz,
Motion ]o eonnder. 3022

Cag}nzgenuoq of _clauses. = 3024,
Manoeuvres Field Fumg and

Artillery Practice Bill—
Motion to circulate. 3283
Motion for adjournment re—

Abolition - of the Tariff Board.
.. 231-31.
Revision of the TIndian Currency

and Exchange policy. 2707-11.
Question re—
Action taken on the Resolution rc
rotection to eotbge industries.

A wh&bn n the Resolution re
Madras

t of the
and  Southern  Mahratta  and
oBombay, ~ Baroda and _ Central
*India Ra.ilwuy‘ 1903.
Additional postal facilities provided
for rural areas, 2081.82.
Advisability of - establishing =
QOentral ~Museum for  Andhra
. Country in Bezwada. 2987-88.
Al'lewahons ngamst cre‘rtnm British

RANGA, EROF. N. G,—contd..

Question re—contd.
of carriages and. latrines.

of trains. 1903, 15y lnd
Cloth purchased ian
Stores Deputmmi
{‘unmmm‘.n. 23y
ment -ervanu after - twenty-five.
years of service.
Construction of an ovetbtidao ak
Station.

the  Gudur Junction
2072-73

Gonstruction  of Railway Stations.
at Machavaram in the Guntur

District and Nidi, in.

Nellore District. }
Contracts. of agency for purchase. of

grains for Military  and  the

management of Grain Depots at

certain places. 2617-19.

Deck Passengers’ Conference held

at Vizagapatam. 1464

Distribution; and., utilisation of the.

grant for development. of co-
2485-86.

Textile lndmtry upon the hand:
loom weavers.

Extension of  the Ihdun Trade
Union Act to the Bangalore Can
tonment. = 2986-87.

Failure of crops in Ahmedabad and
other districts of Gujerat. 5.

Filling up of the wacancy of the

rector of . Traffic, Railway:
Board: = 318182

Grant of house-rent to dufiriss at
Simla. -24,

Help to the handloom weavers.
2077-78.

Historical Monuments at Chelrole-
in the Guntur District.

Lucnrs employed on the F, L. V.
“Danidaw' ~ and “Knhgan"
plviug in" the Rangoon Port.

Hmur accidents on the Madras and
Southern = Makratta Railway.

1902-03.

Peons and duftries of the Govern-
ment of TIndia Offices required to
attend fire parades. 3338-30.

Permanent. extension of the salt

'\Ilowanm gim to the members of
the Advisory  Com-
Jumeea mn

Amalgamation of Booking: Offices
and extension of waiting rooms

at Walfair. 5
Cattle byres in New Delhi. 2721,
3387, r

to the North Vxnp
patam District. 1467.
Persons nn-uced in eomﬁm vnth

tion and dlstnbutlon of
quinine in the provinces. 2479-80
Proposed ' retrenchment of railway
staff and the lowering uf
2082-84.
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RANGA, PROF. N. G.—contd.
Question re—concld.

Protection of the monuments of the
ancient  Amaravati ~ Buddhistic
Stups in the Guntur District.
w8l

Railway concession: for transport of
fodder to ‘the famine-stricken
aveas in Guzerat and-Maharashtra.

2043.

Railway concession for transport of
food and fodder to the famine-
stricken areas in the Jhalod

“Taluka and Panchmahal District

2043, .
‘Ratification = of the International
bour  Convention  regarding
- “forced labour. -2075-77.
' Recognition of the Andhra Passen-
;' Association, Bezwada, by

2079-80.

“Recommendations _ of  the Royal
Commission on Labour pertaining
to Railways. 1857-58.

Recruitment to the Incometax De-
partment. 2074-75.

Relief given to the ~peasants of
Bengal in the  famine-ridden
areas. fleezm e . 55

‘Report of the Wheeler Committee.
2938-39

Reports of the Tocal Governments
upon the’ distribution and 1tilisa-
tion of the Rural Development
' Grant,

. 2480-85.

“Retiring pension for record sorters
and duftries. 2721-22.-

‘Bale of quinine ‘in  England and
other countries. 5

Balt concessions availed of in the
famine-stricken areas in ngal.

“Strike in the Bangalore Tobacco
Factory. 2984-86.

~Strike in the Beawar Mills. 851-
52.

“Uniformity in' the office’ hours in
the Civil BSecretariat and the
Army Headquarters.

Uniformity in the office hours of

e several Government of India
on St ard
2938.

“Unsympathetic  and _anti-Indian
attitude ~ of = -the  Educational
Advisor for Indian students at
Oxford. 75-76.

Visit of a deputation of the
Members “of the Legislative
Axnmbl_y to the Andamans. 2884,

Working of the Payment of
Wages Act in Burma. 1466.

RANGA, PROF. N. G.—contd.

Question (Supplementary) ve— 34
Abolition of the ‘Lariff" Board.
1221-22,

Allegations against the staff of the
Rohilkund and Kumaon Railway.
3170-72.

* Anti-Indian propaganda  abroad.
749-50.

Appliont.ions for the grant  of
export quotas of tea by the
Tawnpong and ofher States.
615.

1615.

Appointment  of a  Committee to
advise the Indian Navigation
Company regarding the compldinis
of the passengers.” 923,

Appoi of ‘a O ittee to
enquire into the finances of Rail-
ways, 491-92.

Appointment of ‘a Sikh officer in the

2 ,ﬁgpuiﬂbmentu, under the control

e of-Chi ome  Department.

Article entit! ""‘W’ of
Local Bodies” published=in the
Indian Finance. 2488,

Article entitled ‘‘Development of
Road Transport” published in the
Hindustan Times. 1924,

Article “entitled”  “Full" Speed
Ahead”” regarding = agricaltural
imprayements published in  the
Amvita Bazar Patrika. 1933°

Article entitled “Indian Air gvee
published in  the Statesman.

1922,
Article entitled ‘‘India’s Defonce’
published in _ the Statesman.

Article entitled ““Indo-Japanese
e wris

Trade Talks" in  the
Statesman, T e
Article entitled  “‘Inter-relat>d

problems’’ published in  the

Hindustan Times regarding un
employment problem. 4998-500.

Article  entitled *“Road Rail
Problems’”  published in - the
Statesman. 1931.

Article  entitled ~ ‘“Ryots and
Fm:rqh"' published  in~ the
Hindw. " 1602,

Aﬂlqle entitled “Secondary ~ Educa-
tion in India” published in the
Hindu. 762-65.

Article  entitled ~ “The Madras
Budget’’ published in the Madlras
Mail. 442-44.

ail. .
Article enﬁtle@"'ﬂgg Secret Agent”
g:sbélisbed_ in the  Statcsnan.

Artie'l'ei enﬁt:led» “Unemployment"’
published in the Hindu regard-
% educational recomstruction.
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BANGA PROF. "N G—cnnt.d.

Question (bupplamanhrx), u—mﬂd

3 films_ pro-
from entering India.
2603.

(;ampmgn of fight against malaria
scourge. 766

e Change in . the nomenclature of the

Poona Bangalore Mmls. 1711,

Circular issued by the Inspector
 Ge of Poli lice, Punjab, to
‘the of pass

in motor buses. 1624..
ercnlnhon of Bills aﬂmmng
women's rights. 1!
Conclusions  arrived at by the
Transport Advisory =~ Council in

‘Convention re " establishment, of @
» machinery for fixing minimum

wages. 260.
Consultation of commereial  and
industrial opinions after giving
o! the

e g

Y 5ot Dby okpie 3.4
'l)nt};,hn’ﬁselzcﬁunwthil’m

Vi

Dead -and_unclaimed amount lying
in the Post Office Saving Bank.
1004-06.

Delay in the supply of Government
of India pnbllmhnm to the public.

2748.
. Details of certain allowances of His
Excellency the Viceroy's House-
~hold. 508-10.
TDevelopment of an All-India polics
for Indian Ports.
Uﬁcrllr:lnalmn lzivd‘ﬂalavn and
against Tndia.
‘Diamldm “certain scavengers at
i Waltair by the Bengal Nagpur
Railway.

Daty md functmn of the police
Sorce on railway stations. 2816.
Duty on the imports of Aden salt

into India after separation.
Eifect of taking into the Tndian
Civil Service of nominated persons

%mp nmeut of Indians in the Offica
1_%‘, Commissioner for

Fuconmmfa ‘of the cottage and
small. industries.

Encouracement ta the eol and
®mall industries. 182, -

Explosion in a colliery at Sitaram-
par,

Fu;;wml posmqn of the Railways.

.

RANGA, PBOF N. G-—oo»td.

ll

~ Fixation o

tion (Supp tary) re
Fixation of the prices of Govarn-

ications. 1867-68.
B time_for elechml:56 to the

Provin

of the | .h £ e
their constituency

Functions and dnﬁe: of ﬂu In(perul
Dairy Experts, 31, .

Government bohlagq_ “Industries

906.
Help to private
India.
Honorary
Centrally
829.

flying clubs in

Ma, gistrates in the
administered  areas.

Importation of vaguhlﬂe gl-a into
India. 161
Kalka-Simla

Improvement of the
Railway service. 2742.

Indian delegation to London in con-
nection with the conclusion of a
trade agreement in place of the
Ott;wa Trade Agreement. 2172,
21T

Indian delegation voting against the
British delegation in the League
of Nations. 2512,

India’s Defence problems. 511-12.

Imhnllmz of the motes on research
made by readers by the Librarian
of the Tmperial Library.

Tnspection .of the accounts of the
Tata Tron and Steel Company,
Limifed. 244.

Interview of candidates for certain
posts in_the Broadeasting. Depw

ment. 2751

Investigation to find ont the Gost of
cultivation of crops.

Invitations to the m«mben of the
Legislative Assembly to = visit
Andamans. 759-60,

Issue of postage stamps and currency

with the New King’s
Jail offences  committe the
Cellular .fﬁl M

King  George Memorial  Fund.
Lahour conditions on the Madras

and Sonthern Mahratta Railway.
) =
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RANGA, PROF. N. G.—contd.
Queation (Supplementary) re—contd.
passes, etc., of the stafi on
Lhe Bengul,and ’North Western
Railway. 7.
Letter entitled “Transport Adyisory
Couneil Meetmg E ublished in the

Loading and unloadmg work of the
railways done by the porters.

2520.
Loans taken by the Indian States
the Bnmh Government.

mmg of the Postal Department
party & commercial and partly a
service department. 170.

Meusuras to combat unemployment.

‘(ecbaﬁanhbn in MMy in India.

Meﬂlnd ' on_of bills for
ehciﬁng’pnhhc opinion. 1706-07.
Negotiation for an Indo- nese
‘I'rade Agreement. 439-40.
Negohdtloﬂs for an Indo-British
Trade Agreement. 2501-02.
Negotiations for an Indo-Japanese
rade  Agreement. 12,  335-36,

Nogotati for the tablish
of better trade relations with
foreign countries. 2013.

Negotiations for ~the Tungabhadra
Project.

New ‘rules for recruitment to the
Indian Civil Service. 423.24, 577-

, 1926,
Non-applicability of the ' Child
Marr'iage', Restraint Acl, to non-

e >

areas and lémltmu:'leutll. 2750.
Non-suppiy of the copies of Acts

and of Budgets, as ﬁnal]y passed

by the Legislative Assembly to the

mcmbers of the Assembly. 1866-

()b)wt in  transporting  {errovist
prisoners to the Andamans. 890
81.

Officers under ftraining for Political
Agency and Residencies.

Order of the Disirict Mnmstraze of
Midnapore  served on Mr
Amarendra Nath Ghauopndhva\.u

Organisation of puhlic works in
connaction  with the relief of
unemployment. ~257-58. -

Overcrowding in railway compart-
ment, -32.

Picts entered into hetween the Gov
erpment of Great Britain and the
Commnnistic  Government, of
Soviet Russia. 842. “

RANGA PROF. N. Gi—contd.

( rr‘ al _"
Paddy wmuported from Siam to
‘India. 3
Permission to Provincial executive
Councillors to stand for election.

2499,

Planning of public works. 1225-26.
Plight of weavers in  Madras.
1

909,
Political prisoners confined m tle-
Andamans

‘Cellular Jail in ‘the
835-4)

Possvhllmes of industrialization in
India. 518-19.

Productmn of guinine ‘in India
2016. 2017.

Progresa mnde in the village uplift.
work in the centrally adminis-
tered areas. 2319.

Prohibition of moneyhndmg by rail-
way unploym 161

to the coooanut, industry.

Protec%inn to the
1462.

\lm postmen for leave
1861-63.

Quota prmuple of regulating trade
between Tndia and Japan. 2592

Rates of commission charged by the
fmperial Bank of TIndia  and
advances made by it. 314345,

Rates of edibles in Indinn refresh:
ment rooms on the Bast Indian
Railway. 1620, 1621.

Recommendations of  the Royall
Commission on Agriculture ‘given
effect to. 843.45.

Re-disiribution of income-tax areas:

Totine &Nﬂﬁm of hha-
th\rtl class passengers, 177,
R;dmlmu of fare between Madras:

and Delhi and speedmg up of the
Frand Trunk Express.

Redugtion of third class fare hat-
ween Bezwada and  Masul patam
on  the Madras amd Southern
Mahratta Railway,

Release of = Mr, Subhauh Chandrx
Bose, 253

Report of Sir Otto Neimeyer. 171.

Revort of the Tstamrardars Enquiry
Committee. 3065,

Representations made by the
vrisoners  of the Cellular Jail

Reservation of mtermedmfm and
third class seats on the REast
Tndian Railway. 1487.89.

Reservation of Kenya nghllndu ‘o
Europeans. 353,

&

3
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RANGA, PROF. N. G.—contd.. it BANGA, PROF. N. G.—concld.
¢ ry) ld. i Society - (Allocation of
W@m -’rnlnhlerwum ; Pm’etty) Bill—
yees on the State y I ideration of clauses. m

maregn-dmg duct, of el

mmp- 3034,

under the coming reforms. 2876.
Rumoured resignation of his office
by Sir Osborne Smith, Governor
of the Reserve Bank of India.
e 2495-96.
Schemes for the relief of unem loy—
ment sug; d by the Sapru
ittee.

mi
Seizare Customs _authorities of
certain ks. 2311,
Share of Indians in the quota of
immigration  allowed into the
. United States of America. 1463
69.

Signing of any Indo-Japanese
rade Agreement  in . England.
751-52

Situation arising out of the closing
of the Ahmednb_ld Mills. 2046,

2047,
' State control of the Madras and
southern Mahratta Railway. 268.
agﬂ taken to impreve the plight
dloom weavers. 77071
Subsidy for: distribution among the
sugar-cane centves in t.ha Madras
Presidency. 17-18.
Supply of suits to the guarda on the
Rohilkund and Kumaon Railway.
3169.

System of Railway Raid for detect-
ing ticketless pagsengers on the
Vi1 Bengal and Notth Western Rail-
way. 2852
Tax on wells in the Delhi: Province.
904-06.
Taxation  proposals of provincial
Governments and Coal a Cess in
~Bihar.  1133.134.
""l‘ueu-—kﬁed by the ' Dehra Dun
C from the inhat
o . of certain villages. 1715,
Temvorary trade - agreements bet-
wean Inr]ia and Greal Britain,

1212-15,
Termination of the sanctions against
Ttaly. 846-47.

- Unemployment problem, 1000-02.
~ Uniformity of rules for pay, allow-
¥ appeals and seniority on

State Railways. 2762

rvaeflffy"“!‘ranlng Corps. 184

Views rezérdmg the British Govern-
znoontu Policy’ in Palestine. 847

Visit of Sir Mthammad  Ya
Khan and Raizada Hans Ra)mg)l
the Amlamans. 307071

Weork done by the Centnl Markat-
ing Poard. "267.

u m-mm pnbhc

RANGOON—
Question re— 2
Compev.mou betwee;: ear;.::n ship-
companies Pl ween —

Lot the porte in §§" s or

Lascars em onad on PNV,
“Danidaw”  and 4:gouk"
plying in the — Port 1

Transfer of a portion of the Postal
Audit Office, Madras, to —. 2860-
61.

Wireless wheatstone system  for
working between — and Madras.
3383-

RANGPUR POSTAL DIVISION—
tion re retrenchment in the — in
andea i f the Govemmen%rden
RANTPET—

Question re absence of a platform at
the — Railway Station, Madras and
Southern Mahratta Railway. 767-
8.

RANK(S)—

Question re—

Changes in — and designations of
the staff on State Railways,
3056-57. e

— and designations with scales of
vay on State Railway:

— of officers under dlstnot Aystem
equivalent to senior officers under
divisional system on Railways.

RAO, SIR M. RAMACHANDRA—

Expressions of regret on the death(s)
nf Khan Bahadur Mian Sir Fazli-
Husain, — and Mr. R, '8!
105-09.

RATE(S)—
Question re—
Concessional — nﬂowed fo railway

Lamb.

Grant of concession — for transport
of fodder by rail into famine-
stricken areas in the Bombay
Presidency. 1793,

Increase in  the water — in the
Lahore 1008.

02
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RATE(S)=contd.r /I
Question re—contd.

fssue of single and return tickets at
reduced ~ —  from bad
Markanda on the  North-Western
Railway to~ certain places. = 2839.

<~ charged for articles of mecessity
in the precincts of railways.
1678-680.

RATIFICATION(8)—

Te—
—  of the International Labour
(‘onvenhon of forty hours a week.

- o£ the International Labour Con-
vention regarding forced labour.

bl

RATIOS)— g Smicid S

Question re — in the rncrmhmnt of

Assistant  Surgeons for Railways.
3052.

RATNA PRAKASH. MR.—
Question 7e externment order on one
Mr. —, a member of the Delhi
Provignscill Congress ~ Commuttes.

RAU, MR. P. R—
Demand for Supplementary Grant in
respect of—
Payments to Indian States and Com
panies. 3264-65.
Oath of office. 1899.

RAU, MR. P. 8.—

Indian Railways (Ammdment) Bill—
Motions to refer to Select Com-
mittee and to circulate. 134-175.
Oath of office.

RAW MATERIAL(S)—

Question 7e indigenous supplies of
raw — for the glass industry. 1481

RAWALPINDI—
Question re—

Appointment of Mr. Hales as Divi-
sional Superintendent, — Division
of the North Western Railway.
3370-71.

Maltreatment of the Muxlxm staff
by the Postmaster, —.

READER(S)—
Question re initialling of the notes on

REBELLION (S)—
Question -7 persons arm'.ed in_ con-
nection with the ‘‘Agency —'" im
the Madras Presidency.

RECIPROCAL TRADE AGREE-
MENT(S)—
e “Trade Agreement(s)".
RECIPROCITY— Ega0r

Question  7e negotiations for Trade
Agreements on the basis of —.
601.

RECLAMATION—
Question re conviet settlements in
India for the — of Criminal Tribes.
989.

RECOMMENDATION (§)—
Question 7e—
Effects of the — of i 2
on the Cotton Textile Industry
upon ~ the handloom weavers.
2078-79.

Gmng effect to the = of the Tariff
on the Cotton Textils

lnduxtry 1144, 1237

~— for a second chamber for Assam.
2019-20.

— of the Amery Tribunal in respect
of the Indo-Burma  Financial
Settlement. 2014-15.

— of the Committee on conservation
of coal. 752-53.

— of the Hides Committee. 1117.

— of the Indo-Bumm Financial

— of the Legulatwe "
L}&Hammond Committee Report

— of the Royal Commission on
agriculture given effect to. B843-

45,

— of the Royal Commission on
Labour pertaining to Railway.
1857-58,

— of the Royal Oommvmog on
Labour regarding periodical ~cye-
sight test of workers. 250506

—of the Royal Commission on

* Labour regarding railways: 250

RECONSTRUCTION FUND—
Question re amount allotted to the
= 7 village — for Assam. 2621-22.

£l

RECORD(S)—
Quen‘ﬁimt. re maintenance of — of

research made by — hy the Lit
of the Imperial Library, 362-64.

on State Railways. 3372,

servants ~

- =
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RECORD"SORTER(S)- /AW HELTT
Question o o L. e |
RECORD "surr!‘:;mixsﬁ" ‘
Quistion re dutes of = in Jie Ce!

RECOVERY(IES)—
Question re — of _overdrawn leave
allowances from the inferior staif

. of the Central Telegraph 'Office,

Calcutta.
RECREATION CLUB—
Question 7e — of the Central Tele-
graph Office, ' Calcuttas 2659-60.

RECRUITING DEPOT(S)—

Question 7€ opening of — at certain
places in Assam. 2972.
RECRUITMENT (S)—
Question 76— i e
C 1 composit nim didates
ot w Wi\ﬂ,. ul in the exami-
= on for — of wireless  opera-
tors. 3319. = =

Examination for — of clerks in the
i General Post Office. ~3180.
Examination for — of clerks in the
G t of India Secretariat
and attached offices. 3374-77.
Examination for — of clerks in the
Lok R A e

Office, Delhi. 818-19. ’
t . and control of the Indiin
Qivil Service. 2188.

Men qualified for first and - second
divisions awaiting appointment ir
Government of India” Officesr und
__ made in the Foreign and Politi-

cal Department. < 3152.
l(uthodéoi — in the Railway Board.
New Rules for — to the Indian

- Civil Service. 140-60, 358-60, 425
94, 430, 577-78. 578-79, 742:43.
757, 1925-26. ;
- of persons during the Ilast
War.  3307.
Policy of — to the Dehra Dun
Indian Military Academy. 740-

;- mnf service limit for — to the

| RECRUITMENT(S)—oontds:
t Question re—contd. 44
— of a Sikh in the office of* the
Superintendent . of Viceregal
Estate. 3150-51.
—Gg Assamese in the Assam Rifles.
.2 of 'Biharis and Uriyss in the
Dead Letter Office, '~ ‘Calcutta.
_“of Gurkhas in the Assam Rifles
2971-72. & 2
— of more Indians to - the Indian
Medical Service. 2821.

— of ims as , Engineering
Superyisor, Telegraphs. 3164
— of Muslims as telephone

operators in. the Lahore Engineer-
ing Division. 3164-65.

—— of Muslims in the Indian Medical
Service. 2827.

__"of officers from the proyinces im
the Government of India Secre-
tariat. 1473-75.

__of staf for electric stations to be
opened at Meerut City, Muzaiffar-

Saharan]

nagar and ranpur. 11,

— to the cac fl?'of“’DivisionAl'
ASopanaete meltix Degisimen

1 _ to the Income-tax ' 5.
2074-75.

= kiga Indian Medical Service.

alations for -— of  Station

asters and Assistant Station
Masters on the East Indian Rail-
way. 2T70-71.

Routine grade examination for — to
the Government of TIndia Secre-
tariat,  602-03,

Rules for the — and training of
clerical staff and the avenues for
their promotion on the East Indian

Railway. 1020
Rules for the — and training of
nen- staff on the Eastern

Bengal Railway. 1022-23.

Rules governing thé — of Britishers
to the Indian Civil Servics.
1477-78. i 2

Safeguarding of the -interests

“Muslims_in zi‘m %o!tl ‘and I‘alf
graphs Department in_observance
of new rules for —. 3167-68.

Stoppage of the — of matriculates
and under-graduates in the Rail-
way  Clearing - Accounts  Offica.:
2980-81.

of — of ionable hands

cadre of qugmermg Supervisors

of the Telegraph Engineeri
Branch. 3382,

— in Post Offiees of the sons and

- welatives of Postal staff. 2831.

— in superior grades of the Bombay,
Baroda and Central - India - Rail-
way. 2067 £ s

Pr of p
non-pensionable “establishment.
of State Railways. 2082-83. o

| RECRUITMENT RULES—

See “Rule(s)”. &
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RED CROSS 'SOCIETY {ALLOCA-
TION OF PROPERTY) BILL—
See ¢Bill(s)”,

RED OXIDE PAINT—

Contrmt for the supply of — for
wlw-q wagons and undarframes

Interference by the Railway Board
m the matter of purchase of the
294243,

'.I‘emler for the supply of Indigenous
3312-13.

Tenders for — accepted by the
lﬂ?;lﬂ.ﬂ Stores Department. 2331-
32.

See also under ‘“Paint(s)”.

REDUCTION—
Motion for ad,]oummem, 7e — ‘of the
import duty ‘on Grey € Goods
onpobordemd and

uuported from Lhe _ Unitad
365. i
Quw.mn re—-
Bagis for. anticipated — in staff on
railways. -84.
—.in_the staff of the = Railways.
2066-67.

— of freight on yarn on the South
TIndian ll\vn‘?v 333-34.

— of one set of certain secl!om of
he Railway Mail Service.  3317-
18,

— of puv of retrenched staff in the
Del Division  of  the ' North
Western Railway on their absorp-
“fion ‘in other posts. 3187,

— of Telephone 'I'runlc Call charges.
mzl

R!MRM(S’)—
Question re
"lfsml = State. belp fo indusiic
Rzli.w the country. 1212

regarding conduct of elections
under the coming —, 2976.77. -

Question 7e shortage in the number of
;;)tels for the — of Madras. 930-

REmsﬂm COURSE(S)—
Question re — of Railways. 3346,
REFRESHMENT ROOM(S)—

Question re—
Absence of Hindu_and Muslim —
on the Rohilkund = and Kumaon

Railway. 3176,

REFRESHMENT ROOM(8)—contd,
Question re—contd,

Allegation against a Police Sub-
Inspector at the Morhdabad
Hindu —. 2819,

mectrle charges.  realised  from
Indian — on the . Bast Indian
Railway. 1676-77.

Muslim — at certain railway stations,
2828-

Rates of edibles in. Indian — on
the East Indian Rn;’.lway 1619-21.

Rent charged by the Fast Indian
Railway for —.

Rent of

Tndian — on the East
Indian Railway. 1677-78,

Rent of — buildings with furniture

on the Nearth Western Railway.
1675-76.

Use of — on ‘State

lewnys by
police officials. 2818-19

REFUGEE(S)— B
Question re— CHLAR

Afghan — deported
2819-20.

— and State Prisoners in Bibar and
Orissa, 2820-21.
REFUND(8)—

Question re — of the amount paid by
the Nasirabad Cantonment Board

for' the supply of water. 1712,

REFUNDS (GENERAL)
Demand for Excess Grant.

REFUNDS (RATL g Y
Demand for E xeea Grant.

REGISTERED LETTERS—
See *‘Letter(s)”,

3262.

REGULATION(S)— 5 .
Question re—
Dt:llﬂs under — IIT of 1818, 919-

<

Overhanling of the jail ruled and —.
| 1120-27.

of Station

Masters  and Assistant  Station

Masters on the East Indian Rail-

way. . 2770-71.

—  regarding disciplinary
againsg - railway staff. 100,

qulgarlzﬁy in Ptovincnl Excise —.,

action

Varying: exmu rules. nmi — in the
different. Ptovmm -585-86.

[
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RELATION(S)—
Question re—

Indo-Ceylon Trade —. 57576,
| expenses — of
detenus  confined in  the  Deoli
Detention Camp. 3295-96.
Employment of — in the supervisory
iposts in the non-gazetted railway

= service. 3346.

Promotions of the — of gazetted
officers on the East Indian Rail-
way. 1037-38.

RELEASE—

Question re—

— of certain classes of prisoners on
the occasion of the coronation of
His Majesty the King-Emperor.

841-42.

® — of Mr. Subhash Chandra Bose.

252:53, 353-54, 581, 744-45, 1995-96.
RELIEF—

Question 7 — given to the peasants
of Bengal in the . famineridden
areas. 1604-07.

RELIEVING ALLOWANCE_
Sec *‘Allowance(s)"". yirey

REMARK(8)—
Question re adverse — recorded in
Confidential Reports of non-gazetted

M on railways. 3139.
REMTSSION—
Question 7¢ — of sentence passed on

the accused in the  Coimbatore
Extortion Case. 1134-36.
mom.r.m —

Question 7e — of the Howrah Baﬂwny
Stgtion. 45.46.

REMOUNT DEPOT—

Question re—
Clearing away of a mango garden, for
_the construction of quarters for
‘memn.l staff of the Saharanpur

- superior . staff
qna.rter, in the Dicky Bazar in
Saharanpur —,

Dicky Bazar in the Saharanpur —. '
2089-

TLand taken for Babugarh —. 3332-
33.

Quarters for the staff of m ‘Saha-
* ranpur —. 2087-88.

RENT—

Question re—

Grant of free quarters or — in lien
to the ticket collestors on the
East Indian Railway. 3138.

Grant of house — to duftries at
Simla, 272224,

Railway staff entitled to — -free
quarters, 2596,

— charged by the East Indian Rail-
way for refreshment rooms. 77.

— of Indian refreshment rooms on

the East Indian Railway.  1677-
8.

— of refresh room buildi
with furniture on the  North
Western  Railway. 1675-76.

— paid by the Indian Railway Con-
ference  Association for Govern-
ment buildings at Delhi. 3062,

— recovered for residential buildings

from State  Railway staffi and
outsiders.

Rules for chn.rg‘lng — from the
employees on the + Bast Indian
Railway. 2630, >

REPATR(8)—

Question 7e — to feeder roads eonnect-
ing the railway stations. 2752-54.

REPEALING  AND  AMENDING

BILL—

See' "“Bill(s)".

REPORT(S)
Motion: for = adjournment re Sir Otto
Neimeyer's —.

Presentation | of the Bapon of the
Public Accounts Committee. 1246-
1417.

Quaxnon re—

Adverse remarks recorded in Confi-
dential — o nong staff
on xa.\lwn;y

Article entitled “Madras and Nei-
meyer —" d.mg bqrm
;gmngemams _of provinces. 66&

Confidential — on the work of the
staff maintained in the Govern-
ment of India offices. 1032-33.

Discussion ‘of the ' of  Sir  Otto
Neimeyer in the Legislativa Assem-
bly, 739-40.

Government’s action on the — of
the Tariff Bosrd on the Cotton
Textile Industry. 1240.42.

L Opmlomon the_ofBirOVb
N 655.

 Public opmmn on the — of Sir Otto

*Neimeyer. 2014,
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REPORT(S)—contd.

Question re—contd.
Publication. of the — of Mr. 8. 8.
..~ Markham, Empire Secretary,
Museum Association, on the Mu-
seums. in India. 1040.
Publication of the — of Sir Otto
Nalmeyer 266.

dations of the Legisl
Assembly on the Hammond Com-
mittee —. 1809,

# = entitled “Sir Sikandar's Assur-
o ance to Unionists” published in
the Hindustan Times. 2010.12.
#o—'of Sir Otto Neimeyer. 170-73.
— of the Application Committee on
Financial ~ Adjustment  between
- Indn and Burma.
re— Oommmxon ‘of Enquiry
cmeerdmg the m iar.ﬂm'

— d& the Gummnm “on Pmnncml
Settlement between ~ Burma and
the Shan States. 3357-58.

— of 'the Committee that visited a
certain school on the Bast Indian
Railway. 3182

— of the Income-tax Eaquiry Com-

mittee.  243;
— of the Istamrardars Enquiry Com-
‘mittee. 3065

— of the Local Governments upon
the distribution and utilisation of
the Rural Development  Grant.
2480-85,

— of the Misra Commitiee on the
position and salary of travelling
ticket  examiners on  the East
Indian Railway. 2772

“ii— of the Postal Enquiry Com-

~ mittee. 2656.

— of the Sapra Committee on un-
employment. 34-36.

— of the Special Officer (Mr. Hume)

* and Kilokri Sewage Furm - Com-
mittee.

> 10f, the Spuclal Tariff Board.
500

-— of tbe Wheeler Committee, 241-
© 43, 24445, 757-58, 2038-30.
— of the Zanszm- Riot  Enquiry
Committee. 491.
— on the health of Mr Subhash
+ Chan . 9l
— of the Pubilc ™Aceounts Com-
mittee (consideration postpbned)
w65,
mmszmmnomsy_
ﬁohon for a.d]oummlnt n nnn-,— of

g of the Leazne of Natwm, -1625-27.

REPRESENTATION (8)—contd.
Question re—
Dealing of — and appeals of staff
in the Posts and Telegraphs
Directorate. 2739-40.

Muslim — in_the - Electrical and "

‘Accounts  Departments  of the
North Western' Railway. 2645,
— held. up for claims of - old scales

of pay by the Pmmaster General,
Bombay: 5
— made by Membere, of Central
- Legislatures . regardmg ~serious.
abuse of powers by administrative
officers on railways. ;i
— made by the prisoners .of : the
Cellular Jail. 989-90.
~— made on behalf of the Brahmins
of the United Provinces by the
Brahmin Sabha, Ferozepur. 2950.
-~ of Indians in Ceylon on the Immi-
gration Commission. 2754-55;
--J*éi - received from the detenus regard-
ing treatment meted out to

3295
Special labour — in the Pravmcuﬂ’
Legislative Couacils. 2627
REPRESENTATIVE(S)—

Question re allowances of the — of the
ex-King of Burma. 2824-25.
REPRESSION—

Question 7¢ — Policy in India. 1916~

18. )
REPRESSIVE LAW(S)—

Question re examination of the work-
ing of the — with a view to their
revision. 123335,

REQUISITE(S)—
Question re use of office — for the

i L T

benefit of the gazetted officers on:

the Eost Indian Railway. 1025-27.

RESEARCH (ES)— £
Question re— i
Devalopment of nutn’tioml 1
India. 753.
l'mha]l\ng of the notes ‘on — made
by readers by the Librarian of
the Tmperial Library. 36264,
. — works carried out by the Imperial
Dairy Expert. - 3134:35,

RESEBVATION(S)‘—

Question re—

“:Enquiry  into the wmkmg ot ‘the
Clove Growers'  Association in
“Zanzibar and — of Kenya High-
lands for Europeans. 753-54.

-
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RESERVATION (S)—contd.
Question n—wntd

— of four first

ment of one
21

60:61. -

«ir—=iof mtatmeduze ud third class
seats on the East Tndian Railvay.
1487-89.

— of Kenya Highlands to Europeans.
353.

berthaonps\y
re on  railways.

— of one bay of No.'4 shed within
the Howrah Goods sheds. 1008.
— of some compartments for men

only on railways.

RESERVE BANK OF INDIA

Motion for -adjournment re alleged
active acquieseence of the Govern-
ment;of India in the recent political
_aotivities of ' Sir Sikandar  Hayat
Khan, a Deputy Governor of the —.
364,

Question re—

Demand made by the — on scheduled
bank. 2155-56,
_:{awgmm - deposits
Int.emew uf Sir Bihndtr ‘Hayat
Khan, Deputy Governor of the
— with the Finance = Member.

2008-10. 2
Resignation by Sir Sikandar Hayat
Khan from the Deputy Governor-
ship of the —. 2977
Rumoured resignation of h:s office

with the —.

RESIGN ATTION(8)—contd.
Question re—contd.
Rumoured -— of -his office by Sir

Osborne Smith, Governor of the
 Reserve: B’lnk oi India.  2495-96.

RESOLUTIONISI. | -
Question re—
Action taken ‘oh 'the “= re¢ construc-
égon of locomotices jin India. 624-

Action taken on the =ii7e” Ottaws
Trade Agreement. 188,
Action taken on the — 7e protwtlon
to coltage, industries.. 1904,
Action ta.ken on the — r¢ State
Madras and

Southern Mahmtlp and Bombay,

Baroda and Central TIndia Rail-
ways. 1

Effect given o the — re appoint-
ment of a Joint Standing Army
Committee. 1485,

— passed by the Cordite Factory
Labourdt‘;a?i: Arxa:;d;um mm
— re_ indel S5
1795-1840. .. .

Tntert from
eunqe 2%1;!- e!
iop 005, 36,

REST HOUSE(Sj—
Qn&sﬁan re officers — at Simla. 2846-

REST ROOM(S)—

by Sir Osborne Smith,
of the —. 2495-96.

RESERVE. CLERK(S)—

See “Clerk(s)”.

RESIDENCE(S)-——
Onesti invidi
tlﬁe alll_?ﬁnenbt& —_ to the ltaﬁ nf
e ocomotive = Department at
Calcutta. 2644-45, 2 r
-
RESIDENCY(IES)—
Question re officers under training for
Political Agency and —. 282324

RESIDENTIAL BUILDINGS—
Question re rules for — on Stnte Rail-

ways: .
See also nndu- "Bnildmg(n)”

RF,SIGNAI‘ION(S)_
Question re—
i T Sir Sikandar Hayat Khan
from_the Dej Enty Governo; of
the Reserve Bank of India.

~ for Indiam
%I;as;ds af. ceﬂ.am Railwa,y stations.

RESTRAINT OB.DER(S)—
S “Order(s)”.

RESTRICTION(S)—
Motion for adjournment re — by the
t‘(hhuted Provinces Govatument. tﬁxn
1e movements of the general public
- at Luchm M

O

of Mr.
Sulendra Nath Gbose, a Polmeal
exile in the United States. 3297.

RETIREMENT(S)—
Qnestion re—
C

~ of G

vanﬁs aﬁm twenty-five years of
2728,

Proposa.l for the — of Government
servants who have am.nmed the
age of fifty years. 3352

— of officers who have served their-
g;gaél] terms in. the Assam Rifles..
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RETTREMENT(8)—contd.
Question re—contd.
— of! Govarnmem servants at the

metn'y of su;ﬁ under economy
campaign in the Moradabad Divi-
sion, East Indian Railway. ' 2765,

RETIRING PENSION—
See “Pension(s)”.

WNCKED CLERK(8)—
See ““Clerk(s)”,

RETRENCHED PERSONNEL—
Demand for Excess Grant in respect
of “Expemhmre on — charged to
Revenue™.

RETRENCHED S’I’m
5‘. usun "

RETRENCBMENT—
Question re—

Court of Enquiry regarding the —
of staff on railways. 2624.

Otders issued by the Railway Board
for carrying out — on the North
Western lway. 2864-65.

Proposed — of railway, steff and the
lowering of wages and salaries.
2082-84.

— in Lhe Raugpu.r Postal Dlvmon
5 G

in gard of the

orders,

— of surplus- staff on State Rail-
ways.  3337.

— on railways. mm, 1900—01.
— on State Railways. 2624-25.

RETROSPECTIVE EFFECT—

Question re — to concessions granted
to railway staff. 3366.

RETURN (8)—~
Question re—
Indisns outside India externed or
not permitted to — to India for
litical reasons. 1858.
Vz‘ﬁ:w“ sent out by Tncome-tax
cers to income-tax payers to send
in their —. 2085-06.

RETURN TICKET(S)—-
Question re — for i di and
third class passengers on certain
railways from Simla, -
See. also under “‘Ticket(s)".
re —'s eaded

Question message.
“Torture of Indians” pnbluhod in
the Hindu. 1764,

REVENUE(S)—
Question re—

Arrears in Nazul — in Delhi. 2817,

Customs — realised on foreign redio
sets. 900.

Losses to Railway —. 2766.

Persong paid from Indian — in the
United Kingdom and the British
Colonies. 2161-62.

Steps taken to improve the Railway
— and reduce the Railway Expen-
diture. 1145,

REVISED SCALES OF PAY—
e “Pay™

REVISION—
Question re—
— of the Free Pass Rules on the
East Indian Railway.' 684.
= oi the Indo Japanese Trade
1239-40.

— o%mha es for the employees .
1783-84,
LTI
REWARD(S)— i
Question 7¢ — given to Indian soldiers
for meritorions services in. Addis
Ababa. 2752,

REYNOLD'S WEEKLY

Question re comment of the — on the
arrest of Mr. Subhash = Chandra
Bose. 427: {

RICE—
Question re—
Import of — in the husk in the
Madras Presidency. 2970-71
Stx;ndmg IComm&t;o ? Av—— of thj
mperial Council of gnmlﬁ\u
Research. 3068-69.

RICKSHAW ALLOWANOCE-—
¢ “Allowance(s)”.

RIFLE SHOOTING— :

Question 7e practising of — with an

air-gun by the volunteers of the
Hindustami Sevs, Dal. 661-62.

RIOT(S)—-—"
nore—

Report of the Commission of En-
quiry concerning the — in Zan-
zibar. 1495-1504.

Report of the Zapzibar — Enquiry
Committee. 491

Zanzibar Indian National Assoeia-
tion’s memorandum submitted to

the — T Commigsion. 512,
431-32. X -

r



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. m

ROAD(8)—
Question re— o .
Allotment made for the Burdwan-
&rumb&gbn;-d‘ the - Dove-
lopment. F: J
rticle entitled * llﬂ Trans-
‘.'au‘#ﬁ;'-‘ published in the Madras
T Mail. 2
Paucity of drinking water taps at
street corners or — crossings in
New Delhi. 1607.
Provision of proper — and lighting

e ip the Saddar Bazar area of the
Benares Cantonment. 1767-68.

Bepniv. to feeder — connecting the

“ROAD AN‘D RAIL  POSITION
THROUGHOUT THE WORLD"—

Quest.mn re article entitled — published
in the Hindustan Times. 1999-2000.

“ROADS" "AND ROAD TRANS
PORT""—
Question re article entitled — publish-
ed in the Madras Mail. 2512
ROAD CESS—
Se#" “Cess(es)".

ROAD DEVELOPMENT FUND—
Question re allotment made for the
Burdwan-Arambagh Road from the
—..;334041. :
ROAD DEVELOPMENT SCHEME(S)—
Qul’nun re alleged neglect of — in
~ - Bihar. m47 48.
MATLRAIL PROBLEMS—
See “Problem(s)".

ROAD: TRANSPORT-
Quemun re article entit) "ngelop
oo in_the
Hm unian Times, %

ROAD WAN CLERKS—
See *“Clerk(s)'".

ROBERTSON, MR. G. E. J—
Indian Companies (Amendment) Bill—
Consideration of clause 22. 1104.
Consideration of ch\ue 32. 1166-67.
(eundcnhmof 37. 1453-54.
Consideration of ‘clause 40.  1718-20,
1724.

Ooziﬂ of clause 42. 2104,
7-1& 2121, 2259.

Consideration of clause 44. 2354.55.
Consideration of clanse 97. 2450-51.
Oath of office. 1.

ROHILKEUND AND KUMAON RAIL-
WAY—
See *“Railway(s)”".

ROHRI—

Quesuun re working hours of drivers
ing between — and Sibi on the
North Western Railway,, 3315,

ROHTAK - £
Question re nan-obscnanee of orrlan

regarding model rotation by the
Superintendent of Post Offices, —.
3165.

ROORKEE—
Question 7e—
Arrangement for melas at Hardwar,
sarhmuktesar and — on the East
Indian Railway. 2840,

Temporary constructions made at —
Railway  Station for passengers
during: the Peeran Kaliar Fair.
1702,

ROSS PATENT TICKET CABINETE
e
Qwhon 7e mtrqductmn of op_ﬁhe‘
“Easterp, Be gal Railway. 7.
ROSS P&TENT TICKET CASES—
See “Ticket Coses™.

ROTATION—

Question 7e non-obser\'anceh ols orders
regarding model — by the Superin-
?;i,ﬁ‘gem of  Post OJMI Rohtak.

TS By

ROUTINE GRADE—

Question re — examination for recruit-
ment to the Governmeni of India
Secretariat. 602-03.

ROY., MR. BHUPENDRA KISHOEE
RAKSHIT—

Queltmj e eondition 'd’m of
State Prisoner —, WM ‘in the
mr
ROY MR. 8°N.—
Oath of office. - 1.

ROYAL COMMISSION ON

CULTURE—

Question re recommendations of the
— given eﬂw 84345,

AGRI-

ROYAL cOlﬂﬂBSION ON LABOUR—
Q“Mm-'emt of th pertain:
tions e — in-

ing to railway. 1857-58. =

-
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ROYAL COMMISSION ON LABOUR
—contd.

Question re—contd.

Recommendations of the — regard-
ing periodical eye-sight test of
2595-96.

: * workers.
‘ Recommendations of the — regarding
| railways. 2596.

ROYAL CONSUL GENERAL—
e ““Consul General”.

ROYAL INDIAN ARMY SERVICE
CORPS—

See “Army Service Corps”.

ROY'S WEEKLY—

Qma?aon Te—
Article entitled "l‘nm'porb Adviso 1-3

- Council Mesting™

“ ways published in the —. 2167-68.

* Letter entitled ‘“Transport Advisory

Council Meetmg" published in the

RUBBER—

Question. e proposal to increase freight
on coffee, tea and —. 1228,

' RUBBER CONTROL (AMENDMENT)
BILL—
e “‘Indian —" under “Bill(s)”’.

m(ﬂ)—

Motion for adjournment re new — for
recruitment to the Indian  Civil
Service. 109-10, 140-60.

Question re—

A.\ternhon in_the Indian Civil Ser-

£ cruitment —. 23739
Apghulnhty of ertain prwmuns
Govemmen@ Bervants Con-
pdmmm

iundamuntal md

&

33404
Apyhcablhw of

on_State Ballwnys in Tespect oi
pay, allowances, leave, ate. 2763.
Applicability of fundsmental and

to
staff on Stm‘.e Bu]wnys in respect
--9f pay, allowance, leave, etc.

Apphmtmn of the Punjab Excise Act
and Excise —to 'ﬂn Delhi Pro-
Classiheation of i
assification of passes to railways
{ _ . employees on the lines of the
| Central Govemment travelling
dlowmnea =

‘ N:ymmf%nniurg”—

RULE(S)—contd. Vo

Question re—contd.

“Exemption of the running staff from
the operation of Hours of Employ-
ment — on State Railways.

2600, 2968-69.

Free pass — governing the ]numey
of staff on State Railways.

Introduction of new pass — on Smte
Railways. 3138,

New — for recruitment to' the Indian
Civil Bervice.  358-60, 423-24 430,

© BT7-78; 578-T9, 74243, 757, 1925-26.

New — of the Central Public Works a
Depastment about tenders. 913.

Notification of -the Railway Board
making — in respect of certain
matters. 2843-44

Notifications mgﬂrdmg the cancella-
tion, recession or variation of a —
under section 47 of the Indian -
Railways Act. 2845-46.
Observance of the procedure laid
down in — 34 of the Railway
Smimd by #ﬂmﬂ‘a&mn, Control
an e s ABAG o

0Old FEast Indian N
for the staff employed in the East
Indian Railway Schools. 448.

Overbauling of the jail — and regu-
lations. 1120-27

Pass — on the North Western Rail-
way. 3311-12.

Powers given to Agents of State
Railways to modify the — for the
grant of allowancau 3367-68.

Reyision. of the Free Pass — on the

t Indian Railway. 684. ~

— and conditions governing allow- "
ances admissible fo ‘gazetted staff ~
on State Railways. 2763,

— and conditions governing allow-
ances admissible non-gazetted
staff on State Blﬂ%bt. 4

— for charging rents from the em-
ployees on the Kast Indian Rail-

. way.

—for clnwﬁmhon of polmal pri-
soners. 2176

— for ramdentﬂl buildings op State
Rallw.-ns 81, 3054.

— for ruing Government for breach
of trust in respect to service condi-
tions ete, 2816-17,

—_ fot the vecruitment and training

i elerical - staff and the avenues 3
for their promotion, on- the East
Indian Railway. 1020.

— for the recruitment and training
of non-gazetted stafi on the Eastern
Bengal Railway. 102223, T

«— framed by the Governor General
in Counml and the Tocal Govern-
‘ments under section 401 (6) of the
g%d: ‘of  Oriminal - Procedure.
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&
% RULE(S)—concld. VALL 35 RULING(8)— 7
i s ~— BY, MR, PRresipext (ThE HONOURABLE
Question r?'—-conef:: 3 5 AL T
— governing the a L pay Amendwmcatie) to Bill(s)—

l e  of mongugetted staff on State

.. “w . Railways. 2762 - % 5

: ~— _governing the allotment of resi-

dential bmildings to State. Railway

‘ staff. 2843, . c

— governing the occupation ‘of resi-

> dential huildings on State Rail-
ways,

: —  governing the recruitment of

Britishers to the Indian Civil

- Service. 1477.78. .
| — on the East Indian Railway pre-
3 venting the employment of staff
suffering from defective vision to
certain posts. 1022.

b — on the Fast Indian Railway e
alternate routes for through travel-
e ling and break of journey. 674,

. 2
— pertaining to the number of letters
—a to be sent in the same cover.

e Ly s ,

— regarding the selection of appli-
cants  for admission to Public
Snsio'r?iee Commission examinations.

— regulating discipline and rights of

: appeal of the non-gazetted railway

servants. 1023-24,
l- — regulating the conduet of railway
servante, 2769,

— relating to the conditions of ser-
wvice of Government servants.
2854-55.

— vrelating to the conditions of
service of the Government, of India

Sgeerah;t;; sh% AR
afeguarding  of the interests of
Muslims _in the Posts and Tele-
graphe Department in Y
.g; new — for recrnitment. 3167-

Subsidiary — vegarding diseiplinary
action framed by the Agent, East-
ern Bengal Railway. 1013-14,
DUniform interpretation and applica-
\ tion on all State Railways of the
6—1 framed by the Railway Board.

Uniformity of — for pay, allowances,
appeals and ~ seniority on  State
% Railways.
Varying excise — and regulations in
sthe different provinces. 585:86,

.3 RULE(S) AND STANDING ORDERS—
\ Question 7¢ amendment of — in res-

s pect of privilezes of the Legislative
Assembly. 32.33.

Nothing except a verbal amendment
can be allowed in an —. 2919,
Bill(s)—

Without the sanction of the Gov-
ernor General, the Honourable
Member cannot propose anything
for adding to taxation. 2917

Expression(s)—

An — like “Rickshaw  Assistant’
must be withdrawn if objected to.
2061.

Calling an Honourable Member to be

briefless while he is a practising
barrister is unparliamentary. 2061.

Indian Companies (Amendment) Bill—
An amendment, proposing insertion
of a new clause containing a refer-
ence to protected industries in the
marginal note but not in the bod:
itself, is deemed meaningless, and,
;:4 such, is ruled out of order.
7. .

. Language— ;
The word “Traitor” should not be
used by an Honourable Member.

La g;, unparliamentary.
The word “‘liar” cannot be used in
the Chamber. 2698,
Miscellaneous—

An Honourable Member cannot, refer
to the speech made by the Deputy
President, so long as he is in the
Chair. 2

An Honourable Member is entitled
to quote from any authority he
likes, but he should give transla-
tion in a langnage understood by
the House. 2054.

An Honourable Member, while speak-
ing, cannot make any reflection
againsi the Governor of a pro-
vince. He can make a reflection
against the Governor as the head
of the Government, but not
personally. 91.

Bargaining for votes across the floor
of the House cannot be allowed.

Discussion of all the recommenda-
tions of a icular _committee
cannot. be allowed - during the
question hour. 1126,

If any Honourable Member wants to
raise any question of privilege
(2., attacks made in newspapers),
there arc other ways open than
raising the question while speaking
on an amendment to 5 Bill. 2056,
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RULING(S)—contd.

— By MR, Presioent (THE HONOURABLE
Sir ABDUR RaAmDMI)—contd.
Question(s)—contd.

Miscellaneous—contd.

If Government think that it is not
in the pubhc interest to dmclose
the of a

in reply to a queshon, they may
refuse to do so.

If the Honourable Member (Mr. B
Das) wishes to put any question,
He must rise in his seat. 308.

The Chair is the sole judge of time
in the Chamber. 2698

There can be no_point of order on
a ruling. 2672,

To insinuate  that an Honourable
Member is dishonest und want-
% in integrity is mot in order.

Motion for adjournment—

The proper time at which the Gov-
ernor General is expected to pass
an Orvder, if he so chogses dis-
allowing a motion, uotwi izhstand
ing thet it has heen consented to
by the President, is after the
congent of the Preudent has been
given. 451-52.

Question(sj—

Tdentical — ought mot to be asked,
if it can be avoided. 819.

Interminable discussion cannot be
allowed during — hour. Honour-
able Members can ask — only to
obtain information. 1787.

TLegal opinion cannot be asked in a
supplementary —

Neithey the: Chair nor any Honour-

~“able. Member can  compel any
Member of Government to answer
any —.

7= oug‘ht to be pnt ifi order to elicit
information on certain  specified
points, and it should be necessary
to refer to newspapers to ask for
information. Tn most  ‘cases, it
should be possible for Members
to mention exactly what they
want. 582

The Honourable Members putting a
— on a newspuper article should
formulate’ the points on which he
wanfs information, so that other
Honourahle Members  may know
thng points on which — are asked.

‘When an Honourable Member says
that he has answered the — pre-
viously. it is open to any Honour-
33}% Member to ask him  when.

RULING(S)—coneld.
— By MR. PrusioEnT (THE HoNOURASLE

Sir Aspur RauM)—concld.

Question(s)—contd.

When statements appearing in news-
papers are referred to in —, copies
thereof need not be supplied in
égté case of well-known newspapers.

estions and Answers—
No details of a matter can be dis-
cmed during —. 063
We' stav
ggums[ the — of hhe Chair. .'.'51-55,

O

Select Committee—
Proceedings of the — cannot be dis-
cussed during the discussion of a
Bill. 727,

plemientary questions—
o can be asked on matters aris

to putting —
RUNAWAY(S)—

Question. s¢ Janding grounds, aerodro-
mes and — made and aiv-ports fitted
out for night flying. 1856-57.

RUNNING PARCEL CLERKS—

See “Olerk(s)”.

RUNNING ROOMS—

Question e
Provision  of mosquifo curtains,

mattresses and bed sheets in the
= oi drivers on State Railways.

or_crew staff on the
Ea.‘stern Benga! Railway. 3366.
RUNNING STAFF—
Question re—
Definition  of “—" on  railways.
1686-88:
Exemptlon of the — from the opera-
tion of  Hours of Employment
'I;ga;»a on State lewayl 2599-

Removal of the fravelling ticket
;&mneﬂ from the list of —.

89.
See also under “Staff”,
RUPEE LOAN(S)—
Question re—

Raising of — or sterling loans. * 3154,
Raising of the — of 1948-52. <565-66.

RURAT, AREA(S)—

Demand for Excess Grant in respect
of “fl'rans[t‘er to the Fund for the

and Improve-

ment of —". 3262,




"
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RURAL AREAB—cmml
Message  from
Vi and

e i 11 Bumens s

a#.ﬂm “for adjournment re Secrecy

 Excellency the
General dis-
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SAFETY—
Question 7e precautions for the — of
ling public.
SAHARANPUR—
Question 7e—

= of vote in the — of the United
Provinces. 2280.

Motion for adjournment 7e secrecy of

vote in the — of the United Pro-
vinces. 47.

. Question re—

Additional postal facilities provided
. 2081-82.
hé, for education in rural
ce in the — of the Dolln T0-

vince.  3329-30.

RURAL DEVELOPMENT—
Question re—
Constitution of Central Board of —.
576-77.

. Barmarking of a portion of the —
grant for the depressed classes.
519:20.

__Utilisation ni thie —AMS 903-04.
REEAL gEVELOleNT ‘GRANT—
“ Question 7e reports of the Gov-
ernments upon the distribution and

utilisation of the —. 2480-85.

DEVELOPMENT  SCHE-

RURAL
ME(8)—
__Statement re progress of —. 3206-42.
=,
,URAL SCIENCE—
See *“Science’’.
RYOTS AND RESEARCH—
Question re article entitled *—' pub-
lished in the Hindu. 1601-02.

el

« S
SADDAR BAZAR(S)—

Question re—

Provision of proper roads and light-
Tromaid ding in the — area of the Benares

Cantonment. 1767-68.
lﬂ'—Mntnls 16991
SADHU(S)—»

Question re—
’Free journeys enjoyed by beggars,
_,'I,. ({ — on State

Railways.

16&)—81
Non-prosecution of — fakirs and
- beggars travelling withont hc-uts

on the East Indian Railways.

Clearing away ot a
for the construction ofoqurtml
for the menial staff of the
Remount Depot. 2088-89.
Demolition of ~ the superior staff

quarters in the Di Bazar in —
Remount Depot. -86.
Bazar in the — Remount

‘Depét. 2089-

Extension of the Watern Platform
at the — Railway Station. 1118
Provision of a waiting room for-
intermediate class passengers at

—. 1701.
Quarters for the staff of the —
Remount Depot. -88.
Recruitment of staff for electric-
stations to be opened at Mesrut
lity, sgar and —. 3310-

e 2
i iing of dining cars ﬁr Indians
A 1k~ V. SR Do

Expwe;;- between Howrah and

SATDPUR GHAT—

Question re provision of a bridge over
the Gandar river at — near Puaa.

SAIGON—

Question re payment . of  double
income-tax by people owning house
property in —. 817-18.

SAKSENA, MR. MOHAN LAL—

Cantonments (Amendment) Bill—
Consideration of clause 4. 52879,
542:43.

540-41, .
C'lllgse 10. 549, M “1571-72,
Clause 16. 561.
Clause 22. 552
Clause 33. 5565,
Clause 34. 556.
Clanse 44. 589.
Clause 46. 56162,
Clause 48. N

Motion to pan: IW

Chw Port (Amendment Bill—
Motion ;&5 consider. 3041 42) "l043

3044,
Indian Companies (Amendment) Bill —
Co;“mgnnuon of Clause 75. 2403.
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SAKSENA, MR. MOHAN / LAL—
contd, ;
Indian Rabber Control = (Amendment)
Bill—

Motion to consider.  3007-08, 3010,
3011, 3012, 2013, 3014, 2015, 3016.
Motion_to pahs 3017-18.

Indian Tea Cess (Amendment) Bill—
Consideration. of clauses, 2914-17.
Manoeuvres Field Firing and Artillery

Practice Bill—

Motion to circulate.

Message from His Exoeﬂenc
Viceroy lnd Governor General dh
allowing —'s motion for adjourn-
ment re Secrecy of vote in the rural
aveas of the United Provinces. 2280

Motion for adjournment re—
Extension by the Governmenv. uf

Bengal
ﬂsﬁeu II md Iﬁ Bengal
B Securit;
the Town ot
the District of 24 Pngam and
Howrah, 77274 ‘

Externment. of Mr. M, R. Massani
from the Punjab. 606.

Failure of the Government of India
to secure secrecy of ballot in the
Punjab as recommended by che
Assembly. 2773,

Prohibition of the assembling of five
or more _persons within a radius
of two miles of certain cotton
mills at Cawnpore. 1562.

'Seerecy of vote in the rural areas of
the United Provinces. 2246-47.

Suspension of some Patwaris of the
Aligarh District for alleged « at-
tending an election meeting.

Question re—

Abolition of classification of poli-
tical pnfsonem Em‘g = 2L

Absence of an 0; WY
fare Committee on the Rohilkund
and Kumaon Railway. 3170.

Ahsence. of an overbridge at the
Bhojeepura  Railway  Station.
3173.

Absence of Hindu and Muslim re-
freshment rooms on the - Rohil-
kund and Kumaon Railway. 3176.

Absence of inter-locking system on
the Rohilkund and Kumaon Rail-
way. 3174,

Absence of intermediate class wait-
ing rooms on- the Rohilkund and
Kumaou Railway. 3175-76.

Absence of sheds on the platforms
of the. Balamau Jonction and

imear Station on the Hast In-
dum Railway. -24.

Action taken on Etvhe Buolntmu re

of

India. 924-25.

— = e '
SAKSENA, MR. MOHAN LAL— ‘*’»q_
contd. % 5
Question  re—contd. -
Advisability of = not’ sending away
“Indian officer  under the = War
Block Scheme. +3306. o
Allegations against the staff of the
Rohilkund and - Kumaon  Railway.
3170-72.
Allowance to detenus for replacing
utensils, beddi;g6 and - warm
clothings, ete. TS ? “
Appoi of - C it to k
advise the Indian Navigation
Company  regarding the com- ‘
plaints of the passengers. = 922-23.
Appointment of non-official visitors
for the Cellular Jail and Convict
Settlement in the  Andamans,

999-1000. :
Books confiscated under the Sea ‘
Cnawms Act. 3300-10. >

=
ng back of o
tay in the (‘vlluhr
allowing others to
the Jail. 1000.
Certain facilities provided to the
convicts sent fto the Andamauns.
985-88.
Checks applied to verify the evidence
against the detenus. 3
Circular No. 11 of 1932 of the
Agent, Rohilkund and Kuomaon
Railway. 3170. 5 ¢ o
Circular regarding letters bearing o
photos of leaders and slogans of ~

boycott. 1865-66,
Civil Liberties Association started
by Pandi lgwahu Nehrn.

Condition of prisoners in  the
Cellular Jail. ©92-93.
Convict settlements in Europe and
America. ,
Convict settlements in India for the
;ggamaﬁon ~of Criminal Tribes.
[

Disnosal of cast iron scrap on the
North Western Railway. 3162-63.

Disnosal of export serap ‘on the
North Western Railway. 3163

Dividend declared by the Rohilkund
and Kumaon Railway and stoppage
of promotions in the Traffic
Department. 3169,

Employees discharged from the East
Indian Railwav on.  account of
defective eye sight. 2594-85.

Employees in the Trafic Depart-
ment of the Rohilkund and
Kumaon Railway discharged on

'g;?’gndn of protracted = illness.«
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contd. contd. 3
Queshon re-—cml&‘ Question re—contd,;
¢ Interviews with pnloners in' the
t Cellular Jail 983-84.
Introduction of mail  and express
‘trains  on the
“wars. .08 Kumaon Railway. 3174,

Fees charged by the “Public Service Jail oﬂ‘ema's committed in  the
‘Commission  for competitive Cellular Jail. 994-86. D
examinations. 3176-78. Mail and female prisoners in the

®  Final authority in the matter of conviet settlement in the Anda-

Fi granf. Oi P;rwes uf Govern- M:::;'& fxfo.;:. the Indian Exchequer

“' " ment public Bpe over the last European
L 17 e . 1867:68. 3
Toco, ‘%w‘gun"! gn{ M = t,h; Money raised by voluntary contribu-
City. 31 g tions for the Great War.
"“Gold exported from = India - since \::!P?_P;!] e nlxlled to prisoners
by e elin

%ztgﬂand went off  the Goid Night -dity. OP Aieistasit™ Station

. Grant } e nyions, 10 super- Masters on the Rohilkund and

« annuated persons and re-appoint- h""“‘f‘“ ““:‘”l““‘é :xl Gt n
mf,'\“m oL 25 rzpll“”l Gy Puhlwnnonnlm reference to Indian
servants X

Great Britain's ._eonanwim with N P e . it

i e o W T, W
= t";‘;""-; ; Mailani for the members of the
:,, publlc wn!l!m,o! Tl‘tlﬁc and TLoco. Department.

H 1"10 and dispensaries on  the
Rnlulkund andmknmm Railway.
3175,

House rent paid hy Fardmm ‘and
Assistant  Foremen on the Rohxl-
kund and K“mul?; l:;i]n 'R

Immwement of tl ardwar Rail-

- o way Station. 1912-15.

Tncrease:in the price of the Kast
Indian ' Railwvay Time Tables.
926-27.

Indian ecommissioned officers in u:a
£ lllV

hﬂlﬂmg\'w ﬁf for pwmo
Tudian ﬂele

;lluhsh de gn!i tEIMP of

Indians &ﬂmde Imﬂa externed or
not permitted to return to India

for political reasons, 1858
w Jadians sent away from the Army
“acamder War Block Schémo. - 3305-

06.
Indmm aem. overseas doring ‘the last
‘Eu War. 3306-07.
Tndmnlmhon of ﬁn Al,'lﬁv

Tndi
Great Wnr

3304-05
nting the
to Gm ﬁﬂtam

India's venlnbnl.mg m the Teague

of Nations. 2508,
Tnsnection of the  Rohilkynd and
Kwmnon Railwav by the leway

®*  Member. 3172.73.

\oMﬂppl of the coplu of Acm

and of % gets, as finall
by' ‘the lfagm tive Anemb vy to tho
smﬁmher- of the Assembly. 1866-
7.

Number of Detenns.  3294.95.

Number of “?e.rsona recruited dur\ng
the last

Olqe(-f in  transporting | terrorist
prisoners to the . Andnmtna. 990

l)ub oor snmu nﬂowed &pnwners

" in the Cellular

Overtime worked by ‘the drivers on
the Rohilkund and Kumaon Rail-

“BF the
work

2 e ;
dmn of ﬂle old ' and_Rohil-
khand Railway. %‘.

Periodical  health and  eyessight
examinations of the railway staff
Permission to intermediate  class

passengers_to carry attache ocases
and _handbags - free of charge.

929-30. s
Parsons rn!uea e orta: for . going
§

t In4h
Pm of railwav finance on
r footing. 984-85,

3 «me avising of - cashew. mits in
Enrope  and  particularly  in
England. 3304,

2
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SAKSENA, MR, MOHAN - LAL—~

contd.
Question re—contd, .

. Postal rates, for Inland lettevs (md
posteards /in s certain. countries.
1863-64. 1

lf‘rirw?ern confined in  the Cellular
Jai -

Procedure fon wl\ cction of caudidates
for Publicc:Senyice (.«mmnssxon
Examinations.

+ Progress made, in the. v;lhge uphﬁ
work in the trally admnis-
_tered aveas.; 2318-
romotions to. the rank of a J«mad.n
or Subedar in Indianised “nnits

-anisian of extra po!(.men for leave
1&1

Racial diserim
mentof quarters to railway staff,
2597-98.

Railway
qluut '8,

Rates of commission Lhulged by the

, Imperial  Bank .of  India cand

__advances made by if. . 314345,

Rates . of passenge
freight_on Iudia:

staff entitled, to - rent-free

Railwavs. na4 = Leg: bate

of the slative
Assembly nn (h& _Hammond_ Com-
mittee

i
.- Recommendations of the qua] Com-
. mission. op Labour pertaming to
Railivay!
= Roconmwnt]anons of the Roy1] Com-

Lon dbo?r Tegarding
%@l ‘eve-si] gst of workers.
““Racom: eﬁdafmns £ 'Royal

Commission,_on Lahour régarding
Tailways. ?

Redress of the . grievances  of . the
ﬂurd! Slass pn.xs;ngp{i 981-83.

- Re-employmient . of' the temporary

re‘;zchﬂﬂ ‘clerks of . the Ivl:gome-

tax Department. 3!15

“Refund of fees  of
mirmfted to com i

‘Rm'f 15 ?t,ms : "ip disn vail
ont-f) vs {0 m o rail-
way ‘staff. 2507

er‘esentanon s of
the “\‘; e Unifed Pro-
vinees by the ‘Brabmin Sabha.

l-erﬂum;r, (
Reprﬂsentnibm “made " by the
s O the CelliliE mx “op9-

SAKSEN AL/ 'MR. MOHAN ~ TAL—
contd.
Question re—cont: fide
Representations ed from o th
egarding treatment meted
e, 3006,

ekt (nn.Bailways-. 927-29.
Rnles regarding . the . selection of

applicans for admission to Public
. Service Commnsmn examinations.

\‘!w:twn B ada@z%g,q by the Publi-
Ser 'cq‘)p : ¥ _ certain

dlldu‘]nl(\ h) tha
ice’ Commission for, the

Tadian Audit ‘and Accounts Qervu:e

examination.

State coniteol of tho‘*’Brngal and

North = Wektern and Rohﬂkund

and Kumnon Railways. 92526

ikes in factories. 1

of ‘&t to the g\mrds on' the

and” Kumaon Railwar.

Supply on pa;
forms for ‘the po
the Divisional
Office, Moradabad. 2506-07:
Syktem -of - voting at the “caming

provineial elections hy means of

coloured hoxes with or ’th.hout

symbols. - 1557-59.

TacKling: ~of ' the lmei:nplo'ymenl-

problem. 1850,

«Travelling expenses to the relations
“of detenus . confined in the Deoli
Detention Camp. 3295:96.
Rmmpiognenk ‘problem.  1000-02. .
\ll]age‘ t Offices o1pened during

.2 the last two years. 1863,
hﬁpﬂ_;ﬁnﬁ Bt wibl} - for

War Block Scheme: 3306.. 1 ¢
Question (supplementary) re—=

Allegations, against the. stafi at ‘he
Kamalasagar  Station .on  the
EA<(§H! Bengal  Railway.

\chru 5348 Mr -Subhash. Chandra
Appomtment for inmmg -in - the
ommercial

d tion

“Western
. n . of an Indian as’ the
‘éctor General. - Indian Medical
- ; Service,

2493,
oi Mr. Subhash Chandra. Bose.

Books forfeited _under ~w  certain
_nofification of the Fmanoe epart-
ment. 75. -

Books. - meredicals and ﬂhns pzeh\br

.-%doa from- enter;ng lndu 2602,
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“SARSENA! MR MOHAN TEAL— |
contd. X ¢

'Qnestmn (aupplemantn—y) re—contd.
R

. mi.ﬁgmﬁm of Europeans prisbners,

Clearing away of & matigo garden
for 'the’ 'donmstruction of gunroern
for the menial staff of the Saharan-

. pur Remount Dep6t. “2089.

Conductors émployed 'on State’ Rail-

Ways.

,Ag;-.zmm o

Iﬂu by ‘the Gwhers of
W in t.he Almon leon-
ment. 1768, «k
Delay in the swpplw of ﬂmrnmem
of India publications to the: pnbhc

.mmhme f All:Indiat 11
¥ nt of an ndian policy
for Indian Ports. 2591
WS Distribution ‘and utilisation of the
. grant for the development: of co-
operative movement. 6.
Externment order on-one M ‘Ratna
Prakash; membar of the Delhi
inci Committee.

Jin M&lnyn
2306.
Harvdships experienced by« pilgrims

Grievances of Indians

at Rajgir fair on - account of
suspension of  the Bihar-Bukhtiar-
pm Light Railway Train Service.
1716

Mf«h,_%ml{r Subhash Chandra

Higher postal charges -on . outgoing
mails- by air, - 1485-86.

Honoratiy \Iagumtgg con hhe East
Indian.
mmmm M’Pnlxab Mmls on the

Sec-
tide of  the- ‘Elilt “Indian Railway.

of Officers  in- the
Provinces re legitimate activities
of constitutional parties. 2581

Tmplementing ‘of “the convention on
foreed labour.

1 m p:\rt-laht ¥

Indian delegation to London in

avith - the 2 of
a trade agreement m plnco of the
Offawa Trade 2173,

2178 = 4
Tnterception of coi‘rekmndenco and
éapping of ielephones of pohhcal
workers of Delhi. 1851-54.
Interception of . correspondence. < of
ggxtmn classes. of . persons. -

HMR. MOHAN 4-[,.\1’—

~SAKSENA/
contd.
Question (suppleamentary) r:-»—mntd

- Interdiew 'of rcandidates for certain

‘posts ‘i the ?Bropdmmng Deparl-

ment.

76 HRS

of the staff o
the angé( xuxd m.m. “Western
Railway. 2857, 2858,

Loading and un]padrhg wm‘i of the
m}m\ 5 dorte

by “the porters.

mﬁg lists of the
“the mii'wnys

2866 -
WM hJthllUn in thr- Army in India.

2491,

Negotiations 'foi' an Indo-Japanese
Trade * Agreement. ' 2170, 2494
2502.

Officeys under training for Political
-lgeu 3

 Municipality.
Permission to Mer.

andhi to vmt
Mr. Subhash Ch:mdm Bose. 2047,
Permission. to  provineial execuhve

councillors to- stand. for eloction.

2499,
Political pnsoneu confined in the
('d]n]]ju Jail m the . Aatdamans

Political pmpaganda by Execnme
Couneillors mteudmg to  contest

the elections.

Post of - the Cnbmet Semmrv
2490.

Price of: m wﬂt& on &e East
.Imi:,g; m

3P .utd di; of

quinine in the proﬁnm 2480.
Provision of proper - yoads  and
lighting in the Saddar Bazar area
of the Benares Cantoriment. 1768,
Punishment inflicted under " section
&?’ of the Indian Railways Act,

Qualifications “6f - Assistant’

on State Hmhmxgj‘ﬁ o
Quarters for ‘the . staff  of; the
_-Saharanpur Remount Depdt. 2087,
‘R'nhﬁoahm Zof““the Anteriiational

Conventi » i
forcod labour: w’mn et

P2
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SAKSENA, ' MR. MOHAN LAL—
contd. \
e 1 ) id.
' Readymixed red oxide . paint. - puc-
ichased by the  North Western
Railway. 2734.
e Reeogmhon Aui o the Andhra

by the . Madras _and bouchem
Mahratta: Railway. [
Recruitment  of Gutklms in  the

ifles. mz.
Remission of
Rai Gonndax of the
Coimbatore District. 2326

“Removal of income-tax office from
Hazaribagh to Ranchi. 2730,

Repairs  to. feeder roads connecting
tl raxlway stations. 2754,

Rc:é)ort of the I;hmmdars Enquiry

hpqlﬁh RM’!’ |

e 'R o ;

xq m the distribution and utilisa-

uun of the Rural Development
Grant. 2485

Réservation of four first class berths
on payment of one fare on rail
way. 2161

Restraint and externment Orders on
ShrimatiSatyavati of Delhi and
Ratan Parkash Gupta. 1850-51.

Retrencliment _on  railways. 1900-01.

Rules for nlmlﬁmhon of political
prisoners.

Sale of Hquors 'before and after the
licensed hour' in' Delhi. '2818.

Sir Montagne Webb's Book on the
trade depression and fall in prices
in I 1782:

Spending of “the amourit  allotted
under the head ‘Secrét Expendi-

2823,

o tare'l

+ State  control- of the "Bengal and
North Western « Railway. 1142,
Stoppage - of csmwn]s \ned for
gambling. 834.

System of Railvay Raid for rYetect~
ing ticketless passengers on the
Bengal and North Westérn Rail-
way,

Tenching staff  of the  TImperial
Institute of Anithal Husbandry
$d Dairying. at Bnngalm-e 3130-

Teuders for sontract of motor mail
service in the Dooars. 2877, 2878.
Tenders_for readymixed red “oxide
paing reauired - for . certain Rail-
ways. 2735.
7 deers for ‘the_sale of . ice and
aerated waters on the Fast Tndian
- Railway. 2758, 2759
: Termination of the Oftawa Trad-
Agreement: - 2019, Feere

smxw,muﬁ MOHAN | LAL—
coneld.

Question (supplementary) re—concld

Ticket checking system on the East

.windian and  North Western Rail-
WaYS.

Uniformity inthe office hours in the
Civil Secretariat and ihe Army
Headquarters. 2937.

Visit of Six  Muhammad Yamin
Khan and Raizada, Hans Raj to

sAndamans, 3071,

| Want  of ;. an intermediate chsa
waiting room at  the Benares
Cantonment  Railway Station.
2745, 2746.

War Bonds and (Uash Certificates
issued - during, the Great = War
remaining unpaid. 2001

Withholding of a telegram vegard-
ing - motion - for adjournment to
discuss' the . ‘conduct - of ths

f Bihav for his tal

Workmen's

to  Jamalpu
Railway. 44
Resolution e interference fromi public

servatits in the  &nsning elections.
2669.

SALARY(TES)— .
Question re—
Trregularities in lev:a —"of the
subordinates on the st Indian
Railway.

Proposed retrenchment of ' railway
al:aﬂ and the Jowering of wages
2082-84.

Redncﬁim — of the super-
vising staff’ and of ‘workers of
thl East Indian Railway Press.
go ¢ of . the'' Misra Committee on
e position and — of trn\elhng
ticket examiners on the Fast
Indian Railway. 2772, -~

SALE(S)—

Question 7¢ — of quinine E :ingland

and other_countries..

BALES -DEPARTM'ENT-—

Question ¢ income and _ expenditurs
of the — of the North Western Rail-
way -70.

SALOON(SI— - - <
Question 7e railway — G::pphed to the

“‘members . of e vernment of
India. 677.

—
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SALT— SANT SINGH; SARDAR— |~ P =
Question re— e Arya Marriage Vahdnhon Bill— D
) K salt onsi
s “’}m‘“"‘fmﬁw o203 i z;ss, i
. PE Code Crimi
3 Pamuant extension of “the — con- °) Bill (Ame t i Sectwn

“vessions to the l\orﬂx Viugapmm
District. 1467.

- concessions mm}ed of in the
famine-striken  aveas - in  Bengal.
o oass.

SALT \DDITIO\ AL IMPORT DUTY
(EXTENDIN BILL—

See "Bdﬂ‘)"

SAMASTIPUR— o it
Question e allegations ' against the
magisterial checking at — Station

* on the Bengal and North Western
“ Railwiay, 2’%»‘1»3.'5,

SAMIULLAH, MR, M.— X
Question 7e externment of ene — from
"('AL Pk 5

SAMPIE(S)—

(Question re test of — of md:nnxed
red  oxide paints submitted by
certain firms. 2796

SANCTIONS—

Question re—
\Efiect (of the application of =— in
Ins ngunst Ital

n.% Italy.

Loss of trade sufiered by India by
adopting the — gnmlt Italy.
246-47 &

. 237,
the — against

ot Ganada, o the i
vaw;(uly 1230

32.
~TPermination of the — a n.lt I
647, s Ty

SANITARY RULES— .
See’ “Rule(s)”".

SANITATION—
Question re—= . oo -
Improvement of the — of ’ es

in the Delhi 3
— of Shahdlum

BANSKRIT—
Question 7¢ amppsge of the

oi——M\dPetmmr.heEntIndim
«Railway Hign

lo-Vernacular
School, Tm:;;g 98-99.

Motion to continue.  1633.
Code of Criminal Procedure (Amend-
ment) Bill, (Amendment of Section
167)—

Motion to continue. 1629-30.

Code of Criminal Procedure (Amend-
ment) Bill (Amendment of  Section

=
Motion to. continue, 1633,

Code of Criminal Procedure (Amend-

ment) Bill (Amendment of Section

)7
Motion to continue. ; 1635.
Esxpressions of regret on the death of
Khan Bahadur Mian> Sir  Fazl-i-
Hussain, Sir M. Ramchmdn Rao
and Mr. W. 8. Lamb.
Indian Lom;)uuu (Amendmant) Bl“—-

. Clause 40 152128,
Moti !aAiiummm& e
ion for ent, re— :
Control of the soldiers on the foot-
ball d at Annandale. | 2190,

New  rules lor recnn(ment. to the
Indian Civil Service. :149-50.
Question re—
Abolition of the cadre of Station
+. . Service Tclegmphuu 3379.
Allegations the Members of
the Port Haj Committee. 3128-20.
Alleged nnmm:gement ou Lhe

3189-90. " "
Alteration. in the Indian Civil
Sarvice Recruitment. Rules. 237-

9.

Amnlgaluuon of two grades in
superior traffic -ervms of 'h Pom
md T - Department.

A tmentnfu Sikicﬂcermf.he
ailway Board. 3192-95.
Appmnknent of Mr. Hales as Divi-
1« Superintendent,  Rawal-
pindi  Division of _the = North-
Western Railway. 3370-71
4] ent | of = Mr..  Homan 'as

- Western  Railway; ‘on n..mua
Competition. 3370
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SANT SINGH/ SARDAR=contd.
Questmn: re—conitd. 2 W
B of. Slkhs in Adth\s ‘\bllbd
18647

" Committees formed for. the Pusbk
and  Telegraphs' = Dey epiitient.
3382.

Complaints abott the administration
of ‘the Central "Telegrtaph  Office.
Culeuttd. 3379 :

(ouw.u 1 in telegraph rites

lgi i eg‘Pfes&t nd

i Vered " dt Quietta
Grass Farm. 103, C
. Delay i ulforcmg the sanitary

rnl'u in Amxln néar’ Simlu.
l)wchur[._, of  Provincial Férest
Sery ““m by the Panjab
e

‘nmﬁm; of “dutibs in - Telegraph
Office, 33810 = 7 ¥ g

Duty ‘hours of telephons  apevators.
2660.

hmpln'nm-u' of  telegraphists Tou
working en pie-money lines.
Expenses  inturied by Gmrammem
ol

hmnl of hlgher umlal rawa M’

to _graduate and ' intel

(‘Iﬂrkt in the: Postn‘ -ml ’!'e!a
t.

“ Hours of : ﬂbv UF‘ Mll‘gmphxsts
2686 v

Ineome  and e\peucmnre nf the
Sales Department of the North
0 Western ‘Railway.  3369-70.
“Indian ‘overseers “in - 'the < Militacy
Grass Farm Department. 66669
I!\ﬂla'l' withdrawal  “from + /the
~‘membership’ of = the ‘Teague of
Nations. i 1
Injustice done to Indian ‘Officers on
;g;o North~ “’estem‘ Railay.

Tusanitary: ditmh- of ‘the third

< cla; ntattached to_ tl

Eossﬂmmg:tﬂne al to. the

5 o the Paunjab. 1487
ipeivigor-

SANT SINGH, SARDAR—contd.
Question re—contd.

Memorandum issued every moukh by

. Aducational, Printing \\urks.
~ Lahore. - 3191-92,

Necessity for the coutingation of
l’on Hayj Comminees.‘ 052

s in the
'l;elegra.ph Depamne.nt 2654-55.

“Nou- stoppage of 1-Up and. 2-Dowa
t.raum at Shahabad Markanda ol

Is‘u;;th Western Bulwuy»

Urdels prohxbxtmg the sale' of /hailca
meat on the North Western Rail-
way Stations. 3190-91.

Outtury of the staff i, a finsy class.
Telegraph Oﬁce on certain points.
3586,

. Rreferential treatment shown to &
European Firm in the matter of

 test 2834-35.

Proj
partments o
of India. ' 1147:625°% o

Provision for adequate meul relief
to certain telegraph staff. 2658
59,

Purchase of Bituminous mlutmn,

3 lelﬁca-ﬂ)mq fop appoultment as.

High Commissioner fop India in
London. 239-41.

Raising of service limit for reeruit:
meng to the cadre of Engineering

Supervisors ' ‘of the Talw 3

Engineering  Brunch. 3382,
* Ri Séd- Service Unions' ' and
i the staﬁ “of the

ment.’ "‘V’-"'
Recovery of overdravd loave “allow-
Leiamnoss from' theinferior - staff~ of
¥ 5ithe ! rCentral « Telegraph™ Office,.
_ Calcutta. 2657.
“Récreation Club of the Centval Tele-
graph Oﬁi('e. Calentta. %(}50
Red m task k
of foot peonﬂ “of | the (. Madras -
Central Telegraph
Report of the Postal Enquiry Com-
mittee. 2656.
Representation of individial ‘cases”
hy service unions and - associations.

Di%%’le:g m the

Te]aggnph

Safeguardin the interests of
Europe afom by the ﬁdotmf ot

«iNations. 1163, ... . .

“Speech delivered by ‘the Bz-Empbmr

“!"M Abyssinifa * in* the League ‘ef
Natious. 1152.53/" e
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SANT SING, SABDAR——wndd t ! SATTA~ Wl -
Question re—concld. aitenil) | Question 7¢ - gambling . in Ajmer.
‘mbsuly pﬂd to u Persia ‘ m‘ i
3 ik ALY
'M Rt " | SATURDAY(S}—
Lxan Mms . Italian ' Gas Bnmbs | lehon ré' uniformity i the office
|

“in' Addis Ababa 1146.
Supersession ‘of " Indians by = Euro-
peans on the. North Wentam Rail-
way. 2603-04.
Supervision of - signal
in télegraph offices. p
Snpervmon of work by the
graph in ithe Cmm Tele-
Tress nﬂqﬁ'm«u M
Telegraph  Masters im .‘angrlph
Offices. 338586, -

= room clerks

' hour of the several Govomem of
Tndia’ Déparﬂd: 2938,

SATYAMURTI, MR s-
Arya Marriage Validation Blll.—~

“Penure of an: officer oﬁ’ﬂd Railway
Board. 3196,

+Use of mn&&gsum for pamtmg of
wagons.
Want of a wreised platform on/ the
. branch: - line ~between . Chichoki
Malian  via Jaranwald | on the
North Western Railway« -W.f
Wiiveless whumem, i -system' for
- working | I-umon sand
-'i,cH mr" 4.,‘

Question (mlmhqj re— ",
Case of one Ratnasabhapathi- Goun-
dar' of the. Counbatom Dumct
1136-41. SR
Government Lobtage ,..Jndmm.s
Imnltute Delhu -06.
ist -deal-

ing 'with cases! of ticketless. travel-
ding i ‘on’ State Radwuvs 1682,
BilR3gaibil e

Mnr'ks for vivaee instheEndian
Civil < Service Fsammamn. 1767

agaly

s
»T e
SARRU COMMITAEE
Question re—
Repory, of ' the”_ on néi loyrient.
34536, %

Schemes for the velief of undinploy-
'ingm, quggcs!ed by “the '~ 258

SARMA, SIR s‘ﬁmiﬂ&

Motion for adjo
Ofxﬂ: the "duty on - riﬁsh
without  consulti _the Legislativ.
Ksembly. ‘S e
Questum
e Ra

. the Coimbatore District. 1136-41.

(Sn»plementazy) (e ca,se oi
pathi Gounder o

Tele- Motion ‘to - consider. 164041, 1644,
! 1651. 1 X
1 Considevation of = clauses. * 1667-72,
|+ _saivipggg " Fo —dn $his
0 ts, (Amendment) Bill—
‘ clauses: < 567-69,

Consideration  of
1575.

Tndian - Companies (Amendment) Bill—
Motion to consider. 611, 616, 617,
649, 711, Ti3- 15? 776, 781, 804,

. 858, 359. X &

:; 2, mﬁ“%kﬂr -

1107.
1162-63.
17E°

1182.85
5 11961201, 1418, 1421}
1457, 1440, 1444, 1947, 1508,
Lhuse 40,

1512 1515-17,;,. 1523,

; 152930 . 1535,

1537 1538, 1539, 154& 1718,

-41721%» 1728, .+, 1727; I'm 1739,
4

Indiaii’ ]

lways ‘(hngd&m) Bill—
- Motion to! refer to Select Committee

and to' cxrculate 1aq: 2'17 219.

\Tp(ioF “for. a.d_]oumment "
Abolition. of the Tavifi Bomi; 191,
222+

wi gi bavtats

Allegad acmwp oi the
Government of ia inothe recent
itical activities of Sn» Sikandar

e . @& Deputy. Goyernor

of tbe R’eaer\e ﬂan of dia.
5 £ 36801 HE

British policy in l’hlestma,-
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SATYAMURTI, MR. S.—contd.
Motion for adjournment re—contd.

Control of the soldiers on the foot-
ball ground at Amnandale. 2180

Hxtension by the Government of
Bengal of  the provisions = of
Clupters 11 and 11T of the Bengal
Public Security Act, 1932, to the
Town of Calentta and the Districts
of 24 Parganas and Hnwﬂ.h
77274

Freedom of individual membeps of
Government to express personal
opinions, 1156, 1157-61.

Government’s  breach of  promise.
381

Government's Currency Policy.

New rules for recruitment 1o _the
Indian Gnlré.ﬂervs.u, 110, 14044,
145,

s Biy étto Nelmevan Bepom 190
Situation in Palestine. 774-76.
Strict  neutrality on the part of

Local Governments in respect of
provincial ~ election. 365-68, 372,
452,

373,

Withdrawal of the Government of
I;)dia from the League of Nations.
190.

Nomination of .- td the Panel of
Chairmen. 1!
Question re—
Abolition of the military contvol of
the Fort Zone Am in " Delhi.

Abol\hon of the Tariff Bonra 1216-
18, 1221-22,
\ Abaenre of a platform at the Rani-

pet Railway Station, Madras and
Southern Mahran,n Rn]wsv
767-68:

Action taken under the
Taw Amendment Act 1935. 1494,
Adequate  supply of fodder and
gmzing ‘grounds for dattle and
improvement of livestock in =n
scientific manner. 755-57.
Adulteration of drugs. 586-87.
A(}vcriae effect of the imy of
oreign potatoes on its in nous
pmduchg: 1479-80. i
Agreement  between His M&uf.ys
and His E'xd

Government
Highness the Nizam izam about  Berar

referred to in- section 47 of the
Government of Indig, Am 1935,
1002-04.

Agrimlbural mdebtednens in the
: Pmmn

Aﬂ Indm Vilhze Induntﬂec Asso-
ciation. .

SATYAMURTL: MRy 8. —contd.
Question re—contd.

Allegations ' against the  staff u. l.he
Kamalasagar Station on the East:
ern Bengal Railway. 262-63.

Alleged brutal treatment of Indians
in Manchuria. by the ' Japanese
‘authorities, 1987-88.

Alleged Kkidnapping of a Hindu girl
in Peshawar. 598-09.

. +Alleged rude  bebavionr of a bus
conductor towards an Indian in
London. 2610.

Amendment. of ~the law  governing
the”" transactions ih  Government
securities. 517.

Anti-Indian agitation and boycott
of Indian Malayalees in Ceylon.
2315-16.

Aunti-Indian  propaganda . abroad.
749-50.
n'“AElzz‘;mn for nmmuatwns to the
~ Indian '@ivil Service in England
1211 -1Bormgin i wiisld
Appointment ' of a
Immigration in (‘-e_v]on. 2590.
Appointment  of a  Committee to
enquire into the finances of Rail-
Ways. 491-92,
A

of a Ci itt

enqm into: the working of the

pohcv of pmtemon 445-46.
of

a to
examme the = working = of the
Ottawd Trade Agreement. 738.

: Appolntmm' of ‘@ Trade Commis-
sioner for Ceylon in India. 1228.
~ Appointment of an Indian as the
Director General, Indixn Medical
nibe .03,

“Appointment of an officer to watch
the interests of Indiang in Zanzi-
o 240, Thifeans

Appointmeni of Tndian Trade Com-
missioners  in Japan and East

Africa.

Appointment. of Mr, Franks as the
Editor of the Indian Listeper.
691-93.

Appointment of Sir Charles Inne;
and Sir Frederick Whyte as Com
ge ioners to assist the Cumnemnl

lations and Treaties Depa
ment of the Board of Trade Nezo—
tiations. 1237-38.

Appointment of the (‘ablnee. Becre-
tary. 1996.98. £

Appomtmenf of 'l‘mde Gummn-
sioners in Foreign countries.

Arrest. of Mm Subhash ("hu:dra
Bose, 514-

Article enhﬂed “A Suicidal Pohc\-"
‘published in ‘the Amrita  Bazar
&?Jﬂ" re earnings of ‘ra"lwnva

—



INDEX T0 LEGISLATIVE ASSEMBLY DEBATES.

- §lude

SATYAMURTI, MR, S—conbd
Question :e—-contd
Article ; ition
A1 2\1\“3&6"11: the
of'is %
Amcle 8 Borrowings of

entitled '

Local Boides™ “jiublished in the
Indian’ Finance. 2487-88.

Avticle entitled  “‘British Colonial
Policy and Racial Discrimination’
publislied in the Hindu vegarding
Kenya I{lghl.mdn 1603,

entitled “‘Broadcasting in
and Tndia” pnbhshed in

;E'ﬂddbﬂ'ﬁ‘ rml‘)e " 504.95,

Amce enti o vewpm 3

Transport” pnhmgd {n the

Hnmiuamn Times. 1923-24.

Article entitled ““Full Speed "Ahead”

¥ Yeparding agricultwal  improve-

ments published in the dmrita
Bazay Patrika. 1932-33.

Article entitled  “‘Greed of Kenya
Whites™ pub \iahml in the Bomhuv
Sentinel.

Article

um'l lmd Nutri-
ndian

E; 600,
Article entitled *‘India ‘as a Naval
Pow:\‘ &uhlishad in the States-

&rhcle entitled “Indian Air Force”
?’:nbhqhed in the Statesman. 1921-

Axticle entitled Indi-u Interests
First™ puhluhed in t.he Bombay
Senti; tions to
rephca the Ottawa Trade Agree-

=t " entitled “‘Indian Sugar In-

dustry” published in the Amrita
Baza, Patrika. -98.
Article o ndlu}‘ G not
n&‘ ﬂu ational

ed_ir
gu:df}ig Indn.ns in Ceyhn.

Artmh enhﬂed k lldl?l 0
- a?hhed in the Hi uckm‘v Tlmn

- Article mhﬂed “India’s Defence’

publishéd  in the  Statesman.
432-34.

Article  entitled “Indo . Japanese
Trade  Talks”  published in the
. Statesman. s

» Awicbt b dﬁled e Internlated
problems’ pn'bhshed the

Hindustan~ Tinmes ' ‘un-
employment problem. “"m&m
®Article entitled 'Kenvl published

. in the Hindu. 416-17.

JArticle entitled "Lold Linlithgow
and Milk Diet’” published in the
Amrita Bazar Patrika. 1598-99

SATYAMURTI,

MR S —Fontd.
Question re—contd.
,&rhcle enmlod “Madras and Nei-

- .ll-!v.'ie e‘hﬁﬂbd “On the 'Frontur
mmm.

published in ‘the

-\rncla entltlod "P Olhngu
i Rail Ral pnbllﬁled in the
Hindn. ]45960

Article entitled  “‘Provincial Auto-
nomy and the Cefitre” published
in the Hiudu.

Article “entitled "Bacmhum in East
Africa” publishied in the Hindu.
1501-92.

Article  entitled " “Railway  Coal
Ramp” published in the Bombay
Senfinel. "515.

Article  entitled  “Road and Rail

Position  throughout the World"
published in the Hindustan Times.

1969-2000.
AMidé entitled "Road

published in the étawm

'19'51
Article entitled “Roads and 'Road
Tyansport”  published  in' the

.lladw, Mail. 2312,
A Je entitled ““Ryots and Re-
ch’’ published in the Hindu.

1601-02.

Article entitled ‘‘Secondary Edum
tion in India’® published in the
Hindu. T

Article entitled *The Courts and
m Executive™ pnbhshed in the

Article entitled ‘“The Tndian Steel
Tndustry™ pnbﬁﬂud in the Amrita
Bazar Patrika. 2174-T5.

Article  entitled ~ “The = Madras

Budm” pnbhdled ﬁls ‘Madras

44248,

Arﬁele entitled - Neimeyer
Order- thonnm‘I" pnbluhnd in the
Hindu. 762.

Article entitled “The Privilege of
Contempt”  publi in  the
Hindustan Times..

Article entitled “The Secret Agen!"
puplished in the Smtn-un 2491-

Article  entitled "l!ae Zanziba
Eﬁqmry" publuhed, in the Hmdu

Article entitled “Transport Advi];:g
Council Meeting'’ regarding
ways published in the Roy's
Weelly. 2167-68. ?
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SATYAMURTI, MR, Si—eontd.
Question re—contd,
i Amgle enkﬂad 'lrusteealnp and

ation’* pul\hahed in the
vEoRS ﬁwm

Abticle entitled *“Unemployment"
,;-bublished in, the Hindi regarding
*educational reconstruction, 1593

R rticle, on: “the In Mpqlcnl Ser-
vice publ‘hhe({ the
595-96.

:\mcle o
Department.
. published in, the Hindu. 59-97.
“Agsault on fi) inhabitants. of a
village near Garha {Jubhulpnre)
by British seldiers, .

At 2 o P
a1 Lo the, issne of figences ta

Hinda.

o
2175-76.
Ban og] Mr Subhash (lnnulnn Bose.
" British Tndian  subjects in.Addis
A 1
B}U‘,lsh noqm, in India  and; their
cost of maintenance. 497.99:
-M%dﬂasj-mx- on  short . waves. ;an
ln\'alhnz, radm service. &600
Cabinet Qe(.ret.urv and chis. x&lﬂ&

.~ Compaign of
scourge. 166»67'&0,;- BHIATR T

i Case of .nup, Bntuunbhmthl Gonnd-
;8 of ot mmhtnm “ District.

113(‘»41

‘ertain weqtl ‘ cnlauad by

‘Royal, | Consuyl - General-  for
ly. Caleuttass 44041, -

~“phcn;q¢qs,etq“vhe WMIinuﬁhe
AL 2

o Glommient oi thp:mymlds Weekly
wfr onithel jarrest of " M.
(o) lmmlm Bone 4”“ LIS

SATYAMURTI, MR, Si—wntd.

Question re—contd, o
Communiqué dissued by the al
Consul %jeneml for Italy ahmﬁhe
ply of Dum Dum  bullets to
E’qupmn troops,  745-48.
Communiqué  issued, by | the Royal
Consul-Gleneral for. Im]), Calcutta,

Lompem,)qn betmvgqp cerfain slnppmg
companies plying hetygen Hipgoon
wd the, porw in Bengal. 2496

Cqus.lumon arrived at by the Trans-
port - Advisory Council,  758-59

. Conclusions; .urnezl ab by the
?L ot Ad }mn\ Couneil.

mdusunp n.mved at by - the
Transport Advrsou Council  in
Simla, 2504-06.

\ed’ at in_ the con-
ﬂuerta in

‘onl of T
and British Guiana
Couseryation of coal
Constitution . of . Academies  of
National . Ayts  and Literature.

“Constitution 'of Cuxlral Board of
Rural Development, 57677,
“Construction of a railway line from:
Tanjore to Pattukottai. %m
Consultation , .of commercial  and
e mdusttm’f opmuph “after giving

" “notic teghﬁ ation  of ~ the
g& Wil Traif ‘;\gmnneut 754
s : with” Clovernm m,s
‘i'qwﬁ m;awa de
30, st Rt tion. .
Contamination of,  ¢eftain J
reservoirs jn Delhi. 907-08.
““Contract for the construction of the
Howrah Bnqge 57275 QZA
" Conversion of the

belonging: b Hi‘ndmsm p a’i'y
ather religion.

remlrdhg the

o Committee. tor
rorcto W wm 165,
Committees “and commissions
?:E:W"d during"'thr Tast “ren
3 122728 : A

Communication sent by the Secre-
ndian Meri " Chamber.

tauy. 1

of
.. futre 1 of mnﬂwa territovies.
Deil%%n [ smh - Afri

L mm ca.
Demanda to ug ;]] negonatyms

fresh 'z ménts .betwean
Umted Kin lom md hiﬂ

‘Bémjs of eerm.n é of En

m 5(»‘10
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SATYAMURTI; MR( Sigwntd. (17
Question re—contds o

Hakmanis

- Dew of m of
L com! bnhryv 1 *basic

ind deasting.
tuE ‘mm 1

Development “of un AlI Indm pohu
For Indian Ports. . 2501
Developnient of ‘nutritional reqeau.h
in: India.  753.

Development of the Indian indus-

« tries. | STLT2.

Digeontent: lmng the mmern\t'lles of
295t d-ildw tants - mdde o

R i

n<

joil as hbnmnbvnn Shweﬂmlwayu
2237-40.
. Discussion of the report: of Sir Otto

Neimeyer i “the - Legislative
< Assembly:  738-40.
Dispute regarding the  Tinnevelly-
Tiruchenduy .nl\w.nv Live:/ 444
45,
Draft of: the lnluwnenb‘vt Acees
sion, 2679, faiigect

Draft of the Instrument of Acces-
xu -Huf-tlrndmm@rhee& “2179-83.
system
Old Delhi, 909—19“3587
Barmbrking of w“pﬁmon af
“rural development: gmm for the
iépressed «classes. 519-20.
-Edmona.l comhenw “entit]
v Loan" 1 published
2 A umuﬁdmu-c. 2170-Tk,
igho motes i the © Indion
the: Paét with Japan.

o Effect. of tn.hng intoother Indian
Civil  Service of m)mlnntedl per-
sons. 3

Effect of the amendmanii‘ Sbction

ha.umﬁl‘ #Iemmdiu Ineame-tax

Fumum;;emen! ofa’ the ¢

Coastal Shipping.. 429-30.

Encowragement to the cottage . and
83,

.»-ﬁ:n&l.l industries, 181
quity inta the: condition. of . rail

Wiy ﬁnanc- es.  1210-11.

Ew . working, of 1the
Association in

Lnzil seryation. of  Kenya
glghlan Eumpe;nm 753

Indun

=
_ Earolment of qualified voters breane
system i~ ‘operation’ " in “Gfeat
Britain 1223-25 3

e 908419.'

SATYAMURTI; MRs Sepeontd.. v
Question re—contd. o

Ixsmntdnm by an e\lpen uf t»h.
of
. 737-38. g 3y
Exami; or [aerr

wo clerks. it the Tele
'~Ancbuntlng (-)ﬁee';‘

repressive: hw w&h e
their revision. 1233-35.
Explosion in a mlli.uv at, &Mm-

pur. 1922.23.

. Bxport . of ' raw cotton .md raw
cotton purchaséd by the . United
Kingdom and Japan.. 586:. .11

" Externment-order on one Mr. ‘Ratna
Piakash; a member of the Delh:
Provineial  Congress? Committes,
1994-95, i

Feelings  of ' Muslims /. jon « 'the
happenings in Palestine. . 2186-87.
Fillifig' up of 'the postiof Principal,
Indian School-of Mmexs Dhnbai

Mi&{l”ﬂtm efmthe mdauys.

rtind g

178-80.
Eu-m,nn mmn partuu-
S BOhastt (anei gt

Fmal Mbm htme hnlp l’ar mdns
o wies . and' development'of - the
“2resourves iof - tHe: country, 1212,
Five-year- pmgfanmv ; of~ bmadehn-—
cang: 6L i
Fixation of time @ plw!low&u the
Provincial Legiskitures. 16566
Floatation of leans!' 1737
IFranchise fpn Ildulns “in Fi

Freedom of speeches to the* Mem-
ot bers '6f the Legislativé Ammihly
<ibucin  theiv rconstituencies.

Functions of the un bmcml advuers
wiztd Geverhment in’connection swith

the Iudu-Bumh de ree-
& ent. ' 2849-50. i 4

Future recrmtmenl anﬂ' &oﬂl’bl of

7 the Indian :

Gl\mz ffect to the Tecmmdmom
of tha " Tariff - Boavd on/ Mon
! Pextile: Industry: 1237, =

Go\erumeub Cottage: I'nd‘ustﬁel
Institute, Delhi:504-05.
Government  deposits mt‘l“ t.lus

Reserve; Bank, of; IWn ¥
Govertiment action on the ﬂeport
of the ! Bgald o8 the
1240-

riigtE b ——
.. Government s J..qnu Policy. .636-88.
Government’s: pelicy in mnyee! rf
_ . Treasury ml‘l’? 2589,
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SATYAMURTI; MR{ S-Leontd.

Question re—contd.
Government’s quinine policy. 2302-

Grant of a preference to Indian
Coffee. 3 !

LGrievances and demands of the agri-
culturists of the' Delhi. Province.
806,

Grievances 'of Indians in Malaya.

2306.
‘Health of Mr. Subhash Chandrn
Bose. 08,

Help - to private flying lubs in
. 2503.04,

Holding of thrée or four posts by
the Divisional Engineer =~ of ‘the
Central.  Public orks  Depart
ment. 910,

Housing of radio studies. ~ 901

impartiality of 'Officers in. the Pro

T8 yng:eu re legitimate  activities of
- constitution: ies.  2581-82.
fmport and excise duties on' coal
used by Railways. 2094-95.

“Import - duty on motor vehicles.

fdmiportation of foreign experts to
examine the various Departmenta
of Government.

sfmposition of import duty on rail-
Ciway stores and locomotives. 2002,

Ansuguration of Federation. 2503,

Indian Clove Growers' interests in
Zanzibar, 5

Andian deligation t6 London in con-
nection “with the conelusion of «
trade agreement in place of the
;)(tmvn Trade Agreement. 2171-

4.
‘Indian Delegation to ‘Malaya {o
- study ur immigration condi-

... tions. 2991

_Ingsi;n sepoys  in Addis ' Ababa.
Indian soldiers in *Addis  Ababa,
689, 1239, i

Indianisation- of the army, 438-30.

“Indianisation of the Government of
ndia Secretariat, 9.

Indianisation of the Indian ‘Army
Veterinary Corga 1229,

Indians in Zanzibar. 2587.89.

India's Defence problems. 511-12.

- Andia’s economic situation. 425-26
ustrial

India’s — Ind . possibilities
1848-50,

Tndo-Ceylon  Trade Relations, 575.
.7

)

* Indo-Japanese . Convention and
" Protocol. 420-21.

Insistence by the Railway Depart-
" ment to ‘purchase a rticular
&und and trade mark of articles.

SATYAMURTI; MR! Si+contd.

Question re—contd.

Instruments of accession for Indian

States to join. the Federation.
1- i

Internment  of M. Subhash
Chandra Bose. 12-16,.426,

Interview = given by Sir  Homi
Mehta to the Manchester Guardian
;e%:‘diug TIndian Cotton Industry
1’

Interview of Sir Sikandar « Hayat

,Deputy Governor of iihe

Reserve Bank, with the Finance
Member. 2008-10.

Introduction ' 'of a . distinguishi
signal for trunk telephone lines.
m. 2

Investigation - inte the - nutrition

problems.  601-02.

Invitations to the' members of the

islative.  Assembly to, visit

Trregularities  connected with
,..E.‘T,.';....;.. of tenders. »wﬁ%
Irwin  Hospital, New  Delhi.
910-12.

Judgment of Mr. Justice Amir Ali
reproduced in . the Hindustan
Times. 2169,

Judgment of the Sessions Judge of

t Godavari  in  Madras in »

Customs Seizare Case. - 2498-99,

Letter entitled . *Railway. - Fing
and  Rail-Boad . Competition™
published in the Hindu. 493.95.

Letter entitled “Transport Advisory
Council Meéting” published in the
Roy's Weekly. 1927-29

Letter from the South India Cham-
ber of Commerce « to - the Indian
Railway Conference ! Association.
1235-36.

W

Letters issued from the Royal Consul
g;enzeml of Italy from Calcatta.
9012, g

Licence under the Indian Electricity
Act applied for by the Delly}
Municipal Committee. 913,

Lifting of the = sanctions against

3 Ttaly. 1%2) i J

Listeners’ licences = an subscribers
to the Indian Listener. 900.

Loans taken the Tndian States
from ‘the British Government,

768-70.
Making of the Postal Department
y a_commercial and partly a
__service department. 169.70.
Mg;ngfle;ﬂure ‘of cheap radio sets.

Manufacture of cheap radio sets in
India. 900, sorcsr  hetinid
Measures 'for: psr:avent:m of ' fires’ in

coal mines.
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s SATYAMURTI, MR. S._-contd.

& Qllesl ion fe-ce ontd,

Mr, G "qu . Binder,

tal igned .in the

: Gantmﬁhndards ce of the

Railway Board. 1989.

‘ Mudv nstrument.  of
' 257671,

- Mr. Binder’s enquiry in Zanzibar,

Accession.

apanese Trade
Negotiations .
agreement to rej lnce the Ottawa
Trade Agmunsnt 2160-70.
Negotiations for a fresh trade
5 agreement. with Great Britain in
& place of the Ottawa trade agrea-
( ment; 2494,
- Negotiations for a ' trade agreement
- in place of the = Ottawa Trade
Agreement., 2582-85.
Negotiations _for. an In‘g{Briﬁxh

Cfor an Indo-Japanese
Agreamen&. 10-12. 439-40.
585, 2170. ¥ el
. Negotiations f or- eral  Trade

Agreement. - 175-76,

Negotiations for bilateral  trade
agreements with Great Bntnm and
other countries. = 587-88.

Negotiations for the settlement of
the Tungabhadra dispute. 602,

Stiati for Trade Ag
on_ the basis of wmpromtv 601
7 Negotmtlous regarding the cession of
the French pnxspsmnu in  Tndia.

New x'ulm for it to the
Indian Ciyil 423-24,
| 57779, 74243, 57, 192596,

New rules of the C'entml Public
-~ ggrks Departmnh about tenders,

r. Negotiations, . for. a fresh Indo-
-

,

.

:

-

~xto

I\on-appomtment of an Tndian as
Deputy Agent of the South Indfan
Railway. 819.92,
. Note entitled
_ Attacked””
- Statesman.
- Notice of termination of the Ottawa
Trade Agreement. :175.
Number and tannage of Tndian ships
e in the ocean-going traffic. 853
Obsolate railway stores, stock, plant
and machinery, etc. 2003-94.
Opinions on the Report of Sir Otto
- Neimayero: 655,

“Frontier - Post
published = in  the
1k

0

SATYAMURTI, MR. Si—contd.
Question re—contd.

Grder of the District Magistrate of
g dempme served . on  Mr.
' Nath Chattopadhyays. -

434-38.
5DV erlmul.mg af. ﬂle ~Indian. Tariff

Systern.
Part pis.red Indu in the Meet-
ings ot the Council or the Assem-

bly of the Inngue of Nations after
the - conquest of Ethiopice by
Italy. 494.95,
Payment ‘of -deuble - income-tax by
eople owning house property in
igon. < 817-18.
Payment  of land tax by Railway
panies. 2092-93.

Payment of property tax to District
Boards and Municipalities by
Railway Companies. A

Permission to provincial —* executive
councillors to stand for election.

-2500.

Petition from the -~ Amritsar Com-
mercial Association lo the Board

‘of - Inland For uiry
into ﬂle im~ Ineﬁ:?;-hx
Sy'tm ,

ublu worlu 1225-26.
Pth of Ingmns in I 580.
Plght of weavers in Madras, 1998-

Policy in respect of the issue of
Treasury Bills. 506.07.

Policy of recruitment to the Dehra
Dun + Indian Military  Academy.
740-42.

Political propaganda by Executive
‘Councillors intending to contest

:_the elections. 2577

Position of Indmn.s in Addis Ababa.
579-80.

Position. of Indians . in Darban.

Position of Indians in [ra

osition  of Indians ‘kmubar

Position - of Indians ’ontside India.
Possibilities of industrialization in
India. 518-19.

Possibility of further extension of
the ~“moratovium  in - Zanzibar.

Possibility of improving the quality
of  candidates for the Indian
Military Academy. 1236,

Post of Heonomic Advisor to the
Government. of India. 1215 16,

Post of Ehn Cabinet Secretary, 2312,
. 2490. .

v'Pmblams
Malaya. S
Production of quinine, 5868’[

&lﬂ'«ftmg Indians  in
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| SATYAMURTI, MR, Sistcontd.( | /-

g S = Question :p—rmm{ vq
Question rn—urh: % Removal of Lndl.'m Philosophy, from
‘Pr'ﬁhihfﬁoﬂ"' Vajgainst G"“’““‘e“‘ the Tist of “optiohal  sub for
rre s as!| ml Yo lud.rpn (.ml Service Examination.
o egpdidates e Provinet egis- -27. =
‘thh's 2167. s e Riayal Rmuewal of the Iudo g'mese Trade 4
ida - made by e ‘- Agregment,
r(?‘zzf\.:; Genavial 'for Ttaly through L3 ﬂ;lgd “Su‘ q‘kﬁ,di;;
the Post: Offices. > to Unionists™ publis
Proper tréatment. of Indians in it -the “Hindistan Times " 2MC-12.
| —‘Ceykml 2500:01: ot Report of ‘Su- Otto Neimeyer, 170-
Proposal’ to - increase  fre o
Coffee, tea nnd“:ilfber, 28. Report_ of (he Lomm:;mon R:; En- "1
£ & Is fo — " ern the "Riot in
e agrtemant etwoan Tnia S D g on, |
and Ceylon, 422 23}] kil ‘Report of ‘the ﬁpocml Tanﬁ Board. b
~1Pioteetion 'of ‘the rights of «Fidians o 500k i
in Ceylan. 7230102, Repott of the V\"hoe]er ’Unrﬁmbtee
Fnotez‘tim: #1607 Indum ‘cocoanuts. £ 7:58.
| w0 € { Repmt of the Zhnzlbm' Rxot Enquiry
| Prﬁa&\on Gomﬁla momnbéndmbrv | “wipu - Clominittee. ' 491
| - 2575-76, 257980, © - | Rej on the henlﬂx of Mry. Subhash -
i m«mam%gnn ito-the ey, i S hante)) mmm s
L - 1463- =hey by T,
Pmm?ﬁu to the handloom Tndistry. Fﬂnme) aind © Kilokhri *%m ¥
arm Commitee, %
Provision of drmmge ete.; in_the Reptession policy in India. " 1916.18.
Ple:;o;nggt;l:x:;ﬁ;;olﬁ}h&d?&i&ﬁ : Riqr:gﬂmgv{;x of _cement and con- ‘
20pf Zanzibar cloves. Reservation of the Kenya nghlxnds
‘Question ‘and answer in the House | -+ for. Buiopeans and position of

oot of Cemmons on the 17th June, Indians m foreign countities. 186-
'regm-dmg revigion of the Ottawa

Agreement. 1218-19. i Renommns puned the - 'em-dm
Qucsuon oi Ihe ‘Railway  Finance. i Factonn Labour' L Aruvan- ;
i 173, ! s 3072
Balruad m@emﬁm 166-67. H mum. gxmnmpn(. Orders
f “the Committ Be:n —'of %lén and Ratan Parkash
on! conservation of coal. "752-53, | s Gapta
‘Recommendations “of the Indo- $ Reitﬂeumx “of "the number of air-
Burma - Financial ‘Tribunal. 1222, an between varions
Recruitment to the Indxm Madical v 2093,
Service. sglsog ot Reeuh of the Om}fi 1 ae
Redress of ‘grievances ird ment  on the foreign fra
class passengers. 176-78. luéha 419-20. \r
_“Reduction of scales of in the Revision of -the IndenpAnm Trade ;
" Railway and the Posts and Tele- | Agreement.  1239-40.
graphs Departments and jts effect ““Rules ‘for’ clm:ﬁctt;oh of : guhtxcal
1 on' Anglo-Tndians.  505-06. < prisoners. 2176-77.
i Release of Mr. @uhhasb Chandra

“Rules framed by the Goverior Gen-
‘ Bosi.. - 581, 744 at:l in Council:»and - the Local

i Release of persons, demned without | } rments undev section 401 (5)
: “trials in Jails, 199596 i ?fdu::e C@dﬂ of Crimingl Pro-
i Remedies to meet motor cwmpemmr i =5 R % X
with Railways. 216366, g “&f,‘d;’, %‘;“‘,ﬁto’;ﬂ:‘“&?ﬁ:
n of sentence of one Ratna- |
i ‘of . the | anmuumd resignation ‘of “his office
| . (‘mmbatore District. 231927, by Sir ' Osborne  Smith, “Governor
i RmBy:l afbban ng certain’ !}kmms { o g the B‘W" M”“f Tndia. ’
~_in Bardoli and Surat. $ L%f ardin
“Removal of disqualification of cand: | S it ‘l;de o,i -~
conglcted‘:i poh!:?loﬂ'ances i '{ﬁ m L S
“Qesiring to_contest ) t&umng .«~Seigure. by Castoins a of
elections. ‘EEI certain books: WW
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SATYAMURTI, Mﬁ. S.-‘-‘mﬁ"d.
Qubstion re=eomtd.

ﬁelzuve“g)ftﬁk‘”w &ff?gf,

dl"m!sh troops under the
i f an ilnﬂi;? ?ﬁ)- L
Shm'h in the samber of voters
“for Rerh(’ reformed Leg'm}atwe
Assembly of Madras. 930-31.
Signing 6f any Tride-Japatese Trade
Agveément in’ England: 751.52.
Signing of the London Naval Treaty
-b) Indin."m%
2 ﬂ:emm
“Rpeach of His ﬁmhnm the Aga
Khan on the growing criticism in
India -of “the  League ‘of Nations.
593-94.

i

%peach of Mr. Khaitan on non-busi-

hke tanning  of railways.

“Bpesch nf Sir Philip Chetwode pub
i Madras Mail. 512

\pm hes made by members of Goy-
u'nme)m ainst: the accepted

" vernment. 1062-
es of Mem‘;:yn (:’r! g:taznent
3 ern
m hhgo personal” capacity.
2943.45.

State c-onml of the  Bengal ~and
North Western Railway and the
Madras and Southern Mahratta

Railway.
Statement 6f the Under—&ecreiarv
of State for India -about Mr.

Subhash Chandra Bose's arrest.
-581-82.

on Imhsm inferests in

Tanganyika - by Mr.'H. Vellani.
2304-05.

Statement_-on -the renewal of the

——e Trade Agi-eement

b’MJkMPM

—Sieps en to im mve(.he light

dfha t;omsadv&v 17!)}-"‘g
page of fraders from Chin

e 'I'Dkgm.n from v

: proceeding to
India via Leh. 2495. i
Strike of stadents in the Aligarh
Muslim University. 258081,
:Bupport of ‘Canada to the cessation
= gé sanctions against Ttaly. 1230

\vella in the Delhl Province,

T v trade ag et
Inrha amd Great Britain, 1212.15,
Tenders for “the e -building  of
® “Quetta. 2183.85.

Termination of the Ottawa Trade
reement. -30.
'l‘eg;;onst situation in India. 1992
>

SATYAMURTT, M.

‘Question re—coneld!

TT Hade A gredment
Tid (’w’on

¥ f Indian ‘studentsin cer-
mnnmes 61-62.

'l'hl!ﬁej df iy 1 of the Postal
=y fkﬂgﬁ%e, m,'m nguan

8. epitd.

‘between - India

1
Treatnient of Ghewm in Bnrmn.

21
Lnempiovrmm pmb)em m
Lmversxtv Training 3
'~e of Bloadmstmg ntmans for
litical propaganda.  167-69.
t.xdn ‘of the Tural deve!opmeut
o of India as a t.ra;mmg ground
for British troo) 4 -97. o
Varying excise rules and regulations
.mhg, different Provinces: 585-86.

Views expressed by the Bengal
National ‘Chamber of (ommerce
ou | the  Indo-Japanese  Trade

Agreement. 583;
\mvn of the Finanee Mmber on
lisation by a ive
427-29. :
\;et‘;:dmwal !Dée Ttalian: onnhl from

hay. -
\\ ithdrawal of the cm:uhr ‘prohibit-
ing Governiment ~servants ~ from
eo—a‘pdmtmg with certain Assocla-

! tions. - 509.

Zi iha Inm 1 As
tion’s Memoralrdnm submmed to
the R:ot Enqmry Commission.
431-32,

Question (Supplemenbary}
3 Abdm of thf- Tnnﬁ Bourd 916-

-\hspnm- of sbed.u on the platforms
of © the Balaman Junction ' and
Nimsar _Station on  the East
Indian Railway. - 924.

“Action taken ‘on the Resolution re

vunsl,mchon of motives in
Admii ion of ﬂne Hangalore
" Institute, 1705.

Alteration in - the  Indian Civil

%rm-e Recruitment rules, 238

App)n‘anone for ‘the t of export
quotas of tea %ﬁ:ﬂ Tawup?e(;:g
and other '\Mtea 1614, 1615,

A omtment of Indian Consuls and

tade Commissioners in Aforeign
nountne,s. 266, .
Appointment he Poot of the

inancial Adviser at Army Head-
quarters. 355-56.
Tuticle " entitled “Deve]opmnnt of

d Tran: **_publ:
Hindustan puxnabe s
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SATYAMURTI, MR. S.—contd.

Question (Supplementary) re—contd.
Article en&tlad...‘;f ‘:ldl S;])eed Abad"
ricultural improve-
.ngmg;hw‘ﬂg d in the dmrite

Bazar Pa&rd.a 1932.33.
Article -entitled *‘Indian A’ Force”
- published in the Stauaman 1921.

Article entitled ““Road Rail pro-
blems'! - published in the States-
_ ynan. 1 T

1 Treade . A ‘_‘ _with
England and aﬂm  countries.
917-18.

3 o i

Books forfuhd undel- & certain
rotification of the Finance Depart-
ment. 674-75.

Books in the Cellular Jail Library.
998,

By : vof selecti

brcnlu Amdwby the Inspector
.‘gemul of - Punjab, to
regﬂmchenumberotp.mnge

in motor buses. 1624..
Classification . of Eurapeans = pri-
soners. 1906-07.
Classification of ‘political. prisoners
1934-36.
Collection and utilisation of = public
suhunpt.ion 7-58.
& di in T 1

and Bntlsh Gmmu. 1934,
C'onstraction of ax hu, railway
station at Jamalpur. Bast Indian
Railway. 1778
Oonhmphted appowmentn of .n

SATYAMURTE, MB. Se—bafd. ;-
Question (Supplementary) 7 Zgsreontd.

Foreign .experts invited to, ine
the Government of India g:;;rt-
ments. 1129-31;

Free. journeys: enjoyed . by. beggars,
Fakis and Sadhus on State Rail-
ways. U =

Help to the. l)amﬂuom _weayers.

lnada(; gmnwg on tha, .lhps of

embossed envelopes...

Inrhau. - feelings: aglrdmg Ttaly's
conquest of > Abyssinda,. g

Indian Secretaries, Joint and Assist-
aut Seoretaries in: the Govammaut
of India, 1131-32.

Indianisation and - economy. : ‘in the

Indian  National .-\muy- Com-

pany. 184546, ./

Indiani hanisation of
149193,

and
the Indian Arm\'

oo ant
Indians in
nomination for 5
India’s withdrawal hr)m the mem-
bexship of the League of Nations.
1765, 1766
In!euummn of  correspondence and
Ji g of  telephones of political
workers of De"u 1851-54.

a

of
:emnn dnnses of person:./ 1854-
sipets

Iunodutnon ofﬁh - Bihar' Cess

European as Fin
siouer of Railways, >
C of the bership of
tbe Lengue of Nations by India

Deﬁmuuu of ”Rumung Stafi”" o
ne'rl" iokibe Jaltharmmin
y i ice a-
;3 n&hm Trade Agres-

Regulation TIT of

" Difforentiation made by the vendors
of food-stuffs at Railway Stntions.

Econol‘nv‘ effected by the n})};‘mnt-
ment, of Indians in place uro-
peans in the higher branches of

ment

Detenus undvr

‘gnhlu service. I

Editorial notes m the Ind.lan Finance

© “on the pact with Japan, 1920.
Effect on the ilways

s of Rai
of munasmg fm'es and :h‘elght
hng;pymem of' *‘Dnﬁn-m" Cadets

- Em{lo{‘mﬂ%of Indmus in the Office
B xg.x Cnmmiwnuer for
India.. ' 70-72..

. (.«\mendmeut-) ‘Bill in the Bihar
v ¢ Uonneil. 4.
- I.sam. of pla.ﬁ’oml tickets to the
members of the Criminal Tnvesti

epa &mant 1824-25.

Ja'd itted - in  the
Cellular e

Leave. granted to the o ors of

Mddms and _the Central Pro-

Lettm' entitled * Tlau;port Advisory
Council Meecmg pubhs'hed in the
Hoy's \Weekly.  1927-29.

Mz&:ur;g to combat unemploymem

Negotiations for an Indo-Japanese.
rade Agreement. 2493.94.
\egountx:mklmlh the B:hdsb'({ov
ernmen a4 _new “trade agree-
2060, 2070, 271

ment.
hel“d rales’ for rm::xtment t0 the
ndian (,ull vvice,  358-60,
1925.26, EE:
Nowenclatures used in G

Publications in xﬁprm«m to Iudr-n»
- langudges. 1859.61, e

‘)hjeet cin tmh-portmg “terrorist
Siz Eltmuem to the  Andamans. ' 990

of the Mlhtu'y Assist-
Cl 3
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SATYAMURTI, MR.'S; (SUPPLY.)—

contd.
Question re—contd.
Opinions on the Bihar Cess (Amend-
' ment) Bill. 5.
0ved:¢l’zling of the jail' rules and
regulations. 1120-27, %
Placing of proscribed books inthe
library of ‘the Legislative Assem-
bly. 1776, 1777. :
Position of  Indians in Zanzibar.

34.
Post  of the Cabinet Secretary.
B 7.
Preparations’ for -war by the Euro-
peon Natious. 1781
Prisoners confined in the Cellular
996-97.

Jail. !
Publication of ‘the report of Sir
_Otto Neimeyer. 2

Qualifications of the Principal of the
‘Dhanbad’ School of Mines, 361-
62

Rail .\‘m_\'

saloons  supplied to the
members of the Government of
India. 677,

Reoruity of Indians in the Gov-
s -g&x‘mem. of Inplig_u D‘-’}Z’,‘.’W“""

Reeruitment of officers from the
Fﬁovinces in the Government of
ndia ‘Secrefariat. 1473-75,

Recruitment to the Income-tax De-
partment. 2075.

Redress of the grievances of the
third: class passengers. 981.83
Refusal ‘of ‘the British Legation to
‘give protection to ‘the Indians in

Addis Ababa. 340.

Removal of Indian Philosophy from
the list of Optional subjects for
Indian ‘Civil Service-Examination,
1926.27. Mlacae 4 v

Rent of Indian refreshment rooms
on_the - ‘ Indian  Railway.

1677, 1678.

“Report of the Sapru Committee on

» unemployment. 35,

Report of the Wheeler Committee.
242, 243,

Reported massing of the Mohmand
Tribes on the Frontier. 852.53.

« Representations made by the pri-
;siooxlm of the Cellular Jail, 089

Ref%!asamn Policy in India, 1916-

Requirements of cement and. con-
crete. 817,

Bestraint and  externment Orders
on Shrimati Satyavati of Delhi
g{ld Ratan Parkash Gupta. _1850-

SATYAMURTI, MR. §. (SUPPLY,)—
concld.

Question re—concld.

Shave of Indians in the quota of
immigration allowed into the
United States of America. 1468-
69.

Bir Monta Webb’s Book on the
trade pression  and fall in
prices in India. .

Btate control of the Bengal and
North. Western and Rohilkund
and Kumaon Railways. 925.26.

State control of the Madras and
Southern Mahratta Railway. 268.

Sufferers from Italian Gas Bombs
in Addis Ababa. 1146,

Termination of the Oftawa Trade
Agreement. 2018,

Unemployment problem. 1930,

Uniformity in Provincial  Excise
Regulations. 415.16.

Views regarding the British Gov-
ernment’s Policy in Palestine.
847-49.

Resolution re—

Indebtedness  of  agriculturists, -
1803, 18065, 1811, 1813, 1815, 1816,
1827-28.

Interference from public servants

in_the ensuing elections. 2204,

Stat

7e d i against
the ruling of the Chair. 333, 457,
458.

SAVING(S)—

Question re — ex

cted by introduc-
tion' of new scal

of ‘pay. 50.
SAVINGS BANK—

Question re dead and unclaimed
amount lying in the Post ice —.
1004-06.

SCALES OF PAY—
Question re—

Introduction” of new — in the
amalgamated Railway Presses at
Calcatta. 2613,

Introduction of the revised — on
the Eastern Bengal Railway. 48
ew '— for journeymen on the
North Western Railway. 7273,

New — introduced for' the second
grade postal . clerks and Sub-

Postmaster. . 2163-64,
Non-provision of old — for re-
trenched employees of the East
Indian Railway Press. 2607-08.

Option. . in:the _matter of —-and

seniority lists in. the Moradabad

Retrenchment on - Railways. 928 Division of the Fast Indian Rail-
1900. way. 3333.34. 2

T o
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SCALES OF PAY—contd.
Question re—contd.
- Railway Board’s letter regarding
129.

Ranks and deslgnatlons with — on
State Railways.

Rapresentatmns held up for claims
of old — the Postmast.er
General, Bom ?

Savings  expected by mtroduchon
of new —. 50.

— applxcabla to the staff recruited
by the TEast Indian Railway
between 1st July, 1925 and Ist
November, 1928." 80.

— in force on the East Indian
Railway on certain dates. 101,
— of teachers in Railway Middle

Schools. 97-98.
e hevued with effect  from 1st
5-:.0, 1%, on the East Indian

way. 80.

m each — as budgeted for
he 1836-37 by the East
Indxan Railway. 80.

SCALE OF PAY—
See also under ‘‘Pay”.

SCAVENGER(S)—

anoat&on reb dmnil::al of certain — at
tair by ¢l Bengal Nagpur
Railway. "1769-70. ¥ et

SCHOOL(S)—
Question re—

Abolition of night — for admtmg
the illiterate railway workers o
the Loco. Department. 3363-64.

Application of State Railway Leave
ﬁules to teachers in certain East
Indian Railway —. 2966.

Appointment, discharge and dis-
missal of staff in the East Indian
Railway —. 448-49,

Bhonsla — of Mlhtary Training.
1612-14.

Bzx-apprentices of the Jamalpur
Technical —, East Indian Rail-
way. 68384, -86.

Gazetted rank for the four Head-
masters of the East Indian Rail-
way Indian High —. 3 f

Leave on average pay in cases o

* iliness for tegechers in the East
Indian Railway —.

Leave rules governing the teachers
in State Railway —. -64.
Non-application  of the Revised
State Railway Leave Raules to
teachers of the Oakgrove —.

2065.
Old East Indian Railway Leave
Rules for the staff employed in
the East Indian Railway —.
448,

SCHOOL(S)—contd.
Question re—contd.

Posiﬂion of teachers in State Rail-
way —.

of of
the Dhnnhad % of Mmea 361-
62.

Reduction in the grant-in-aid of
the East Indian Railway Anglo-
Vernacular High —, Tundla.

Report of  the
visited a certain — on the East
Indian Railway. 3182,

Scales of of teachera in Rail-
way ]\r(lJ’d]’

— established at Calcuu,a to train

O

firemen, shunters  and drivers.
3364.

— for the education of the r]s
of European and Anglo-India
employees maintained by ths
‘qu:{ d North Western Rail-

way.

— for t1
maintained
Telegraphs Dfpartmsnt 2.

bmppa @ .of the teaching of

it and Persian in the East
Indlan Railway Anglo-Vernacu-
lar High —, Tundia.

Vernacular — in  the Railwn.y
eolonimnt Free!andgan), Dumct
Panchmahals.

SCIENCE—

Question re arrangements for educa-
tion in rural — in the rural areas
of the Delhi Province. 3320-30.

SCOTT, MR. J. RAMSAY—

Motion for %mdmon
of the duty on i

without consulting the Legislative

Assembly. 310-11.

Quutmn re apprehension of abnorm-
ally increased imports of sugar
from Java due to Holland’s
departure from the gold stand(rd.
2400.

SCRAP(S)—
Question re—
sposal of cast iron on the
63orf,h Western Bn.i]wa.y 3162-

Disposal _of export — on  the
North Western Railway. 3163.
SEA-BORNE TRADE AND NAVI-
GATION ACCOUNTS—
Question re publication of the “Sea-

Borne  Trad d  Navigati
Accounts”, 67, T
SEA CUSTOMS ACT— &
See “‘Act(s)”—
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SEARCH (ES)—

Question re — in connection with poli-

tical suspects or proscribed literature
or termrxsuc Auhvﬁh in Delhi

_ASSISTANT = MIS-
See ‘“Mistry(ies)”

SEAT(S)—

® Question 7e reservation of  inter-
mediate and third class — on the
East Indian Railway. 1487-89.

SECOND CHAMBER—

Question re recommendation for & —
in ssam.
See also “Chamber(a)"

SECOND CLASS—

Question re—

* Lavatories in the new type of —
compartments of the Calcutta-
Kalka '\T'u]zs of the East Indian

WRaxlway R
Qh&h!‘onmlu a lava
e Room ot
Moghul Sarai. 1'm-

SECOND CLASS COMPARTMENT—
See  “‘Compartment(s)””.

SECOND DIVISION—

Clerks in the Government of India
Secretariat qualified for first and
— not yet provided in those divi-
sions. 854.

Question 7e men qualified for first
and *— awaiting appointment in
Government, of India Offices and
Tecruitments made in the Foreign
and Poht-mal Department.™

SEOOND GRADE——
T S ek he
old lower division and new
cPrical cadres in the Posta aud
Telegraphs Department. 3323-24.

SECONDARY EDUCATION—

Qﬂesti_on re article  entitled — in
India . published in the Hindu
762-65.

SECRET AGENT—
Qur-;tmn re amde entitled ““The —'

. SECRETARTAT(S)—
. Question re— -
Clerks in the Government - of

. India — qualified for first and
second divisions not yet provided

in thoxe ivisions. B54.

E for  recrui of
clerks in  the Government of
India — and attached offices.
3374-717.

Indianisation  of the Government
of India —. 1219

Recruitment of  officers from ths
provinces in the Govemment of
India —. 1473-75.

Routine Grade for
tecrmogzent to the qut. of Indu

Rules relating to the condition of
service of the Government of
India — Staff. :

Uniformity in the office hours in
the Civil — and the Army Head
quarters. 2937,

SECRETARIAT STAFF(S)—
See “Staff(s)"".

SECRETARY(IES)—
Question re—
Aplgointmunt of Assistant — in the
ublie Service Commission.
Appoiﬁﬁment of the Cabinet —.
1996-98.

Cabinet — and his duties. 2587.
Communication  sent by the —,
Indian Merchants® Chamber, to

Committee, Bombay. 589-90.
Indian —, Joint- and  Assistan
Secretaries in the (lovernmen{ of
India. 1131-32.
Post of the Cabinet —. 147577
Publication of the report of ‘Mr.
8. 8. Markham , Empi

Museum Association, on the
Museums in India.
SECRETARY  OF  STATE FOR

Queshon re responsibility of the ~—
in Council for the actions of the
Agents of State Railways. 3183

SEGAULI—

Question re—

the Stat: 2491 Accident at — on the Bengal and
92,. {\éonh Western Radwny 1800-

as Rail;ray servants and passen
: &QE&S: ;EXPEI:DITU:UEII——- Bk;lied mdﬂ;‘? ;ccxden'. M‘:‘—“
lon re spending o e t Tt <
« allotted under theghvnd sggsn W‘ymﬂa;;'“ : ey

¥ R 2



A —

P

335;;d INDEX 70 LEGTSLATIVE ASSEMBLY DEBATES.

SELECTION BOARD(S)—
Question re— v
f vacancies on the East
F‘-““‘K i oRulway without  the
medxum of —. 100.
Proeedura in regard to the conven-
—. on tfle Howrah Division
ofg the East Indian Railway.

SEN, MR. SUSHIL CHANDRA—
It:‘dilxﬁn Companies  (Amendment)
Bill—

Motion to consider. 708-17,  641.
Consideration of—

Clause 5, 949 951

Clause 7. 973, 974-76, 2573

Clause 14. .1077.

‘Clause 15. 1078.

New clause 20-A. 1100:01.

Clause 20-A. 1186-87.

Clause 22. 1102

Clause 27. 1106-07.

Clause 30. 1108, 1109-10, 1162.

Clause 32. 1168.

Clause 35. 1188, 1189, 1190.

Clause 40. 1531, 1532, 158385,
172122, 2573-74.

Clause 42. 1876, 2260-61, 2284,
2285.

Clause 44. 235556, 2360.

Clause 48. 2366, 2367-68.

Clause 52. 244142, 2443,

Clause 67. 2380-91.

‘Clause 60 2307, 2398.

Clause 75, 2402:08, 2428, 2440,

2441,

New Clauses 94B and 94C. 2449.
Insertion of new clauses after
elause 94. 2538,

Consideration of—

Clause 116, 2567,
Oath of Office. 1, 3125

SENIOR SUBORDINATE
OFFICERS—
See “Officer(s)”.
SENTOR SUBORDINATE
SERVICES—
See “‘Subordinate Services’,
SENIORITY— -
Question ye—
~Counting of period spent in certain
clpacl ies ‘towards ‘— by _the

Shief  Accounts Oﬁ v, B
Indxan Raxlwuy £ =

SENIORITY—contd.

Question re—contd.
Determination of — among the
Zt:;i of the Bihar and Orissa

Income-tax Department. 2648.
— of Rast' Indian Railway and Old

Oudh and Rohilkhand Railway
Staff. 82. =
— of t rtation and
staff on the East Indian le-
way. 101, 3142.
Uniformity of rules for pay, allow- -
ances, appeals and — on State
Ratlways. 2762:

SENIORITY LISTS—

Question re option in the.matter of
scales of pay and — in the Morada-
bad Division of the East Tndian
Railway. 34.

SENTENCE(S)—

Qu ﬂ%
Reldlﬁ’aonu'&r
sabhapathi
Coimbatore Dj
Remission of — od - on  the
accused in -the Coimbatore Ex-
tortion Case. 1134-36.

SEPARATION—

Question re effect of the — of Burma
on the Defence expenditure. 2951

SEPOY (S)—
Question  re Indian — in  Addis
Ababa. 651-55.

SERVANT(S)—
Qneshan«fna— LIS
Att of a thin “bogie
for — to the East Indidn Rail-
way Punjab Mail. 671-73.
Conditions for travelling of — with
their masters in first and mnd
railway compartments.
%

SERVICE(S)—
Question 7e—

Charactér certificatés for — in De-
%ﬁmmbs of the Government.
2601-02.

Compulsory  retirement of Govern-

ment  servants after’ twenty‘five
vears of —. 2724,

Econoiny _ effected - by the appoint-
ment of Indians in place of
Europeans in the higher brarmhes
of public —. 1707-09.

Form -of cértificate granted to an
nmp]utg'l\( Gnn t;mmna.hon of =
7 e t. Indian. Peninsula-
lev«ay &5
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SERVICE(S)—contd.
Question re——mntd 3
Notice terminating the — of a non-
:amted ilway  Employee.

2631-32.
Selectlon of candidates by the
Public Servn:e Commmmn for

for
certain —. 3354455.

® SERVICE ASSOCTATIONS-

See "Assocmhon(n)

SEBVICE CONDITIOh(S)—
Question re—
Rules for suing Government for
h each fﬁfl%m“ in respect to —.

B\!Ieu re]atmg to the — of Govern-
ment servants. 2854-55.

? RBules relating to the — of the

Government. of . India Secratanat
Stafi. 2737,

'ﬁnMnTMENT—
Quemon re makmg of the Postal
Department a commercml
and partly a —. 169

SERVICE LIMIT—
Question re raising of — for recruit-
gent to t.lmf o 'I?fl Engineering
upervisors of the Telegraph En,
neering Branch. 3382. o &

SERVICE STAMPS—
See “Stamp(s)".

'SERVICE UNIONS—

Su "Umon(s)"

SESSIONS JUDGE—

Qnesﬁon 7e, judgment of the — of
East Godovari in Madras  in &
Customs Seizuve Case.. 2498-99.

SETTLEMENT(S)—
_ Question re—
*Convict — in Furépe and America.

()omu& —in_India for the recla-

mation_ of Criminal Tribes. 889.

tw otiations - for the — of the
ungabhadra dispute. 602.

SEWAGE FARM COMMITTEE—

“'Question re reports of the cial
m& cer (Mr Hume) and khri

SHAHABAD MARKANDA—
Question re—
«Issue of single and return tickets
Ill‘l:' rudnceu:lsram from — on the
North Weatelsasg Railway to cer-
tain. plages.
Non-stoppage of 1-Up and 2-Down
bramspat — on the %orth' Western
Railway. 2837-38.

SHAHDARA—
Question re—
,Oomnletmn of drainage work in —,
' Delhi. 3372
mgf.%m supply m Bhshdm Delhi.
city  supply in the — town
nf the De]hlPProvmoe 447.
Sanitation of —, Delhi.. 75.

SHAHDARA-SAHARANPUR RAIL-
WAY—

See “‘Railway(s)"".

SRAM LAL, MBS

Mp.t'tiiga Aligﬂ-hn Bill—
A?‘vxnmﬂmmou 6{ 1669.

" Gode of Criminal Procedure (Amend-
ggnt) Bill (Amendment of Section
)

Motion to continue. 1634.
Indian Companies (Amendment) Bill—
Consideration of—
Clanse 3. . 889.
Clause 40. 1521
Ingxi}n Mowr Vehicles (Amendment)
ill—
Motions to refer to Select Com-
mittee and to circulate. - 476.

Motions to 1 to  Select Com-
I mittee and.to circulate.  300.
Question re—
Allotment of rs in _the

Murndubﬁd Division of the East
Indian Rail Iu? - 3336-37.

Aapahmbl.h&y certain  notifica-

- Memoranda to

ﬂm Shﬂ on Bhﬁe Railways.

3334,

Character certificates for service. in
Departments of the Government.
2601-02.

Circular issued by the Inspector
Gnuv]u'a.l hof Pcl;’c: iqu::xb to
regulate the number o
mgr‘:mtm buses. 1624. W

Classification of ‘the mambers of
the Impezid t Service.
2883. 5

Communication of  official
ments or information by a f
‘ernment servant’ to his
?ésgcmhnn Union or Fadétphon.
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SHAM LAL, MR—contd.
Question re—contd.

Dm*hur ¢ of Commercial Staff on
gNnrtb Western  Railway.

Discharge of niné Deputy Assistant
Controllers of Military Accounts.
2939-40.

Extensions sanctioned to the Engi-
neer of the Meerut Cantonment
Board. 1010.

Form of certificate granted to
employee on termination of ser-
vice on the Great Indian Penin-

way.

Holidays Home provxded for the
North Western Railway at Hill
stations.

Increase in the water rates in the
IAhore Cutnnment.

nspection carriages’ ui byoﬂl!wa~

nn St.at/e Railways. 3337-38.

Interchange of passes with Jodh-
pur-Bikaner  State  Railways.
3336.

Malaria_allowance paid to railway
staff at Lhaksar, 3336.

Misappropriation in the office of
the ' 'Superintendent, = Viceregal
Estaté, '3, 179-80.

Option in the matter of scales of
ay and ' seniority lists in the
gflorndn,ha& Division of ‘the East
Indian Railway. 3333-34.

Pt:iyhof the Exeentwe Officer
e

of ‘Muttra. l
Period  of submlsalon of ‘appeals
from  subordinate railway staff.

Personnel organisation on  State
Rulwaya . e e

b the non-gazetted staff on
Shte Railways. 3335.

Representations made by Members
of Central Legislatures regarding
serious abuse of powers b,
administrative officers on rul’-
ways. 3335.

Retrenchment of surplus staff on
State Railways.

Rights and privileges of the non-
gazetted railway staff. 3338,

-B ial  ticket examiners on the
orth Wentern B.a\-lwsy 3338.

&;ern rakesmen of the
1d Oudh md Rohilkund  Rail-

way. 7172
Tankwa s constructed by the
East Indian Railway. 2969-70.

SHAN STATES—

SHAREHOLDER(S)—

Question r¢ dividends given by the
Shadara-Saharanpur Railway to its
1118.

SHARMA, MR. D.—
Oath of office. 2.

SHAUKAT ALI, MAULANA—

Arya Marriage Validation Bill—
Motion to consider. 1649-50.
Consideration of clauses. 2787-89,

2800, 2804, 2808, 2811-13.

Geneva  Convention  Implementing
Bill— § F A
Motion to consider. 3000.

Indian Companies (Amendment) Bill—
Insertion of new clause after clause

40 1755-56.

Motion for adjo nment re—
Abvﬁﬁﬂi ariff Board. 234, "
Gn\nrnmenf‘ " breach W .
380-81 s
Question (Supple muux-u-_\-\ re—

British: policy in Palestine. 932.

Memorandum submitted by _the
Indian  National Associafion of
Zanzibar ‘to Mr. G. H. Binder.
2003.

Resolution re interference from publie
servants in the ensui
2208-11, 2217, 2218,

SHED(S)— - .f
Question re— -
Al

ce of a_— on the plaf.form
of the Hardwar Railway Station.

Absenw of a wut{ng T
at the Phulwari Sh'mﬁ Stlclon
021)16 7the East Indian Railway.

Absence of — on the platformu of
the  Balamau - Junetiol and
Nimsar _Station on the “Zast
Indian Railway. 923.24.

Reservamon of one bay of No. 4

within Goods

the Howrah
Sheda. 1008.
SHER MUHAMMAD KHAN, CAP-
TAIN SARDAR—

Cantonments (Amendment) Bill—
Consideration of clause 4. 537.

Indian Companies (Amendment) Bill— 1
Consideration of clause 42. 1957.
Question gSupplementsry) re Univer-

‘Trainin

Corps, 185.
R i ntet from public P

Queman 7e report of the Ci i
on Financial Settlement between
'Burmn and the —. 3357-58.

7e
servant the 2
Sor 8 m%m enlumg elections,
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SHILLING—

ti fixation of the value of a
= fﬁ"ﬂ.&..ﬁaczni:cy for the sale

of Engli: the Wheeler's
on . 2626.
B [
SHIP(S)—

w5

Question re number and tonnage of
Indian — in the ocean-going traffic.
3.

SHIPPING—
Question re—
Circular re support to — com-

Ei:eoum.geﬁnm of  the Indian

BHIPPING COMPANIES—
fire ition bet cer-
tun - Iymg between Rangoon
and the ports in Bengal. 2496-97.
SHIPPING SERVICE—
Motion for adjournment re Tndian-
A=)

S India and

SHOOTING—

Question re—
Practising of rifle. — with an air-

gun by the volunteers oi the
Hindustani  Seva A

Railway carriages for — nnd camp-
ing parties. 1014.15,

SHORT WAVE(S)—

Question re bmad(aalmz on — and
travelling radio service. 899-900.

SHUNTER(S

ge of certain firemen and
— on 3?6“3 Eastern Bengal Rail-

way.
*School established at Caleutta to
train firemen, — and  drivers.
STAM—

Question re paddy imported from —
© to India. 247-50.

SIBI—

Question re working hours 'of drivers
working between Rohri and — on
the North Western Railway. 3315.

BIDDIQUE ALI KHAN, KHAN
SAHIB NAWA

Cantonments (Amandment) Bill—
Motion to pass. 1937-38.

IDDIQUE ALI KHAN, KHAN
3 SAH?B NAWAB—contd.

Durgah Khawaja, Saheb Bill—

Consideration of clauses. 3396.
Motion to pass. 3403-04.
uestion re—
QAspernion! fl on the Muslim
s -ﬁ?axmnihy in the Postal Observer.

Classification of duties of assistants
and clerks in the Posts and Tele-
graphs Directorate, | 2738,

Clerical _ vacancies in the Dacca
Head Post Office filled in contra-
vention of the revised communal

poileg 2 a
eal rej ntations  ang
aj peglr ‘of scaﬂe:e the Posts and

‘elegraphs  Directorate. - 2739-40,

Departmental  publications to the
credit of ‘the Deputy Director
General of Arnhmolngv 68-69.

Duties of assistants and clerks in the
Posts and Telegraphs Directorate.

Daties  of superintendents m the
Poste and . Telegraphs. Directo-

A
Gmnt of extensions o some of the
feﬂnmdenta in the Posts and
Telegraphs Directorate. 2738,
Issue of ~orders regulating  and
restricting the tours of supervi-
frmlg ofﬁhc;rs Dof the Posts and
elegrapl epartmént  in  the
Hill' Distriets. p2879
Maltreatment of the Muslim staff
;); the - Postmaster, Rawalpindi.

Pwml 8i ors” in the Jn!palgun
Postal Division.
Representation of Mushms the

ndxt md Aceounts Servwo.
Re reseutahon of Musl in
‘entral  Public Worka Depnrt
ment. 2931
Representation of Muslims in the
%.gm“ o,f India  Offices.

Representation of Mna!.um in the
osts ‘and - Telegraphs Depart-
ment. 20-23,

Sugemumerarleq in the cadre of
Assistants in the Posts and Tele-
graphs Directorate. 2737.

SIGNAL(S)— o

Question 7e introduction of a d.utm-
guishing — for trunk telephone

SIGNAL ROOM CLERKS—
e “‘Clerk(s)"”.
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SIGNALLER(S)— SIMLA—contd.
Que;tmn Te— Question re—contd.

tal — in the Jalpaiguri Postal
Dwmou. 2853.54.

Relieving allowance to staff sent to
outstations to  relieve - Station
Masters, — and clerks.

Schools for training tele; D=
maintained by th ag Pnft:‘p and
Telegraphs partment. 92.

BIGNATURE(S)—
Question re — of
monthly tickets on tﬁ Eu?lndmn
Railway. 37.
SIKANDAR HAYAT KHAN, STR—
:Motion  for adjournment re' alleged

active acquiescence of  the Goyern-
went of India in the recent political

activities of — a Dep vernor
of the Reserve Bank of ndm'm
~ 'Question re—

Interview of —, Deputy Governor
of the Reserve Bank, with the
Finance Member, 2008-10.

Resignation by — from the Deputy
Governorship  of the TReserve
Bank of India. Z

STKH(S)—
Question re—

Anonymous . memoranda ‘makin
false charges against’ Hindu an
— Railway Officers. 3301-02.

:Appointment of a. — officer in the
appointments under the icontrol

: gé the; Home Department. 3196-

— officer .in the
ﬂway Board 3192-95.
Btnvery of — in Addis  Ababa.
1146-47.

Prugr&mme‘ mes luuul by the Delhi
‘Broadcasting Station a curing
of the services of —.

Propottion ‘of — in certain 'Depart-
“ments under the Government of
India. 1147-52,

i+ Recruitment of a — in the office
of the Superintendent of Vice-
regal Estate 3150-51.

SILIGURI—

Question re hardship and inconyeni-
ence of the travelling public on the
District Railway Branch line Tun-

- min, from. — fo nj.
s 3075 o Kishungunj

SIMLA—

Question re— =
Al]otmi%tss of Railway quarters at

Amount paid by the Indian Rail-
way Conference Association for
their dak from Delhi to —.
3062.

Carriage of mails between Kalka
and — on mofor lorries. 274445,

Cominitmal composition of ‘the staff
in the — Head Post ~Office.
3318-19.

Compensatory  allowance of posta.l
employees stationed at ——. 3365-

Conclusions ~ arrived ‘at by the
Transport’ Advisory Council in
=, ;1 2504-06. )

Conclusions arrived at in the con-
ference of financial experts in
—. 248889,

Deliy in enforcing the sanitary

les in Aindri near —. -37.
vent to daftries at-

ﬁr:m! of HW
Members  of
HAssemlxl\ in — 8.
ill allowance aul to Railwa,
staff at —, 1&4 oA
Officers rest houses at Simla. 2846-

Pay of postal employees stationed
3355.

le Motors run from — to Kalka
gzl the 20th August, 1936. 3373-

Return ‘tickets for intermediate
and third class passengers on
certain Railways ‘from —." 3184.

= e,;pdus. 35455 743-44.

STNDI .

Question re—

Appointment of qualified aud arch
®ologically trained suberdinates
m =

Baluchis from — and Baluchistan
in the Indian Army Reserve of
Officers. 1033-34.

Conservation of protected monu-
ments in —.

Conservation of protecf.ed Jmonu-
ment.a in the Bombay Presidency

3058-50.
Employment of* Baluchis in — in
superior services in case suitahle
;?slluchrstams are not available.

Extension  of the greaent. railway
line . to Jacoba d wvia Garln
Khairo in —.

. +Extension . of t-he ra.xlwny lme to

Nawabshah in. —. 1480,
Money apent for conservation of
‘monuments ' in = —,
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ISIND LEFT BANK FEEDER RATL-
WAYS—
Bee “Railway(s)’.

smnmm—.‘., =l
Purdtm of — cattle for Bcngi:zlm
Farm and issue of breeding
Representation of Muslim — and
aluchistanis in reilway services.
2651-52.

SINDWORK MERCHANTS—

i Qq‘;mndn pmtecbw:ﬂ of the —sh‘om
t langer of civil war in Spain.
2344-45.
MGH MR. RAM NARAYAN—
AManmge Validation Bill—
ideration of clauses. 2021-22.
‘Bangalore Marriages Validating Bill—
- Motion to consider. 3020-21.

Cantonments (Amendment). Bill—
Consideration of - clanses.. 1569.
Eweu

Damand for Grant in respect
et o Mmcallnneaul' Obliga-
tions. 3257,

~Indian Companie: (Amendmenc) Blll—

Cansxdeut,non of clause 5.
Indian Tea Cess (Amendment) Blll—
Motion to consider. 2911-13,
= Motion for adjonrnment re situation
in Palestine.” 774-76.
Question re—
- Ageident. at  the Niluripathra
g oolheéy in the Jharia coalfield.

Apgaa) against the discretion of the
ivisional Superintendent on the

East Indian Railway.

Completlon of e work' in
dara, - Delhi. 2]
txmmn of the Central Uni-
vumt.y Board. . 245.

a8 amages done’ to Railway lines in

% . 5;9_ %xlsmcu of Gaya and Patna.
rievances against the Bengal a d
North ' Western Rullwavg358n
Income-tax  realised by certificate

procedure. 2973.74.
qIncumbent - of the Post of the
~ Deputy Director, Estabhshment
XL, Railway Board
Indian lgbour m Malaya. 349 52,
Indians in € 352-53;

720\!01'59 Memorul Fund.

Lz;ence: for guns to cultivators in
orest areas in Chhota N
and Bihar. 306070, b
Mau;,teanance of Records of subordi-
mate non-pensionable
> State Raxfeavs aervanh s

SENGH,  MR.  RAM NARAYAN—
contd.
Question re—contd.

Negotiations with the British Gov-
ernment for a new trade agree-
ment, | .

Placing of each district in the
charge of one Income-tax Officer.

Popu]ahon of Fiji and communal
representation in the Fiji Legis-
lative  Council. 2068-69.

Procedure on  State’ Railways for
punishing or reducing the staff
from superior to -inferior service
'on " ‘failure to pass an examina-
tion. 3371,

Rail Motors —run  from Simla to

" Kalka on the 20th August, 1936.
3373-74

Re-distribution of income-tax areas.
2974.75.

Removal of income-tax office from
Hazaribagh to Ranchi. 2728-30.
Report of the Wheeler Committee,
an of the appellate juris-
diction ‘of the Assistant Commis-
sioner of Income-tax from his

administrative funictions. 2973.
State control of the Bengal and
North Western Railway. 1142.

Tenders invited for the mpply of
conservancy plants in New Delhi.

Visit of Sir Muhammad Yamin
Khan .and Raizada Hans Raj to

q the Ané:lamxlns 30705
uestion . (Supp] ementarﬂe re—
Allegations st isterial
gn :Lgam Samasti nrm‘glstlhon
on Lhen%en and Nurth Western

Railway. 3332

Amount al]otted for the economic
development of Tribal

2822,

Article entitled "Davalopmeut of
Road  Transport” published in
the Hindustan Txmcl 1624,

Article  entitled  ‘“Madras  and
Neimeyer  Report”  regarding
borrowi arrangements of pro-
vinges. 1%5

Collection and utilisation of public
subscriptions.  657-58.

Effect, on the earnings of Railways
of ‘slxx(rcasmg fares and freight.
191

Fne—vear programme of broadcast-
663-65.

Furelgn experts invited to examine
. .the Government of India Depntt—
ments. * 1129-31.

Grant for bmadmtm

Gnexam;.'es g{ ﬂ;; un:v

S N ﬂl‘ls‘l ~I
‘estern Raxlway 2066.

nbhc
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SINGH, 'MR. RAM NARAYAN—
concld.

Question (Supplementary) re—contd.

Hardships experienced by pilgrims
at ‘Rajgir fair on account of sus-
pension of - ‘the Bihar-Bukhtiar-
pur . Light Railway Train Ser-
vicaw 1716.

Introduction of the  Bibar Cess
(Amendment) Bill in the Bihar
Legislative Council, 3.

Investigation of the Indian income-
tax system by experts. 2593,

Petition . from the Amritsar Com-

.~ mercial Association to the Board
of Inland = Experts for enquiry
into the Indian  Income-tax
system, 44142,

Rent of Indian refreshment rooms
gnn the East Indian Railway.

Revmon of the rules for the
moyeeu on cﬁ State ﬁnihnyl
Sale of liquors before and after the

licensed hour in Delhi. 2818.

Views of the Finance Member on
industrialisation by a  protective
policy. 427-29.

Views regarding the British Gov-
ernment’s  Policy in Palestine.

o 84749,

Want. of an  intermediate  class
waiting room at Bhagalpur Rail-
way Station. 2825.

Resolution re interference from public
gggnm in the ensuing elections.

against
_the ruhng of the Chanr. 458.

SINGLE TICKET(S)—
See "“Ticket(s)"”.

SINHA, MR. ANUGRAH
NARAYAN— .
Question re—

Book-binders ~ in ' the  Calcutta
General Post Office nnd ltu Town
Sub-Offices.  2830-31.

Candidate postmen in Calcutta.
2830.

‘Connotation  of * the expression
“Railway Administration”, - 2978,

Construction of a new Post Office

building at Bisheshwargunj in
Benn.resg 2060-61. > g

Contract ~ for Lhe supply of Red
Oxide  for wagons and
underframes. - m&u

Dm.luu-ge and  dismissal powers

delegal to certain officials by
the Bnhuy Board. 2978.

SINHA, ' 1 MR
NARAYAN—contd.
Inconvenience and hardship caused
by silting up of a certain water-
way between Buxar and Chausa
Railway Stations— on the East
Indian Railway. ' 297879,

Interference: by the Railway Board
in the matter of purchase of the
red oxide paint. 2842-43.

N t i

AN UQRAB

in

Cal'c:u'ita in the Lower: Division

Posts. .
Non-inerease - in  the  number of
postmen in Calcutta. 2830.
Placing of ‘the form suppliers of
the  Postal Stock Depot in
superior service. 2831.
Postmen and Lower Grade Staff
Union, Delhi Province. 84-85.
Recruitment in ‘Post Offices of the
< 1ssons and ‘relatives of Postal staff.

Letteu' 0O

Caleutta: " 2881830, = 11mn oo
Reduction  in ' the e‘sp‘&r-wsﬁ’
Managers and

Managers of the Dead Letter
Offices.  2832.

Rights and priviléges of the staff
of the Dead Letter Offices. 2832

Tender for ' the supply of inside
body varnish npﬁroved the
East Indian Railway.

SINHA, MR. SAT’YA NARAYAN—

_“Mation for adjournment re disallow-
ance of ad]oumment ‘motions.

of the . provincial legisla-
ture in ﬁ? 374,
Question re— bk
Allegations against the maglsterml
checking at Samastipur ' Station
on the Benga]lund North Western
2731-33.

Railway.
Coronation of Kﬁnz Edward VZII
in India. 1143.44,

Floods in Bihar. 3156.
Giving effect to the Recommenda-
tions of the Tariff Board on the
Textile Industry. 1144.
f Probab!e date of the inauguration

of federation. 1143
Selection and promotion of ‘guards
in the Dinapore Division of the

East Indian Raxlway -03.

State control of the Bengal und
‘North Western Railway, 2335.
Submission of memorials of Rail-
... way. servants the ' Governor
General. - 92. 3

o g{ Biharis and Uri tl'

Y
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SINHA, MR. SATYA NARAYAN— |
contd. "

Question re—contd.

Withholding of a telegram regard-
ing motion for adjournment to
discuss the conduct of the .
Governor of Bihar for his taking
active part in organising parties
to fight the elections, 6-17.

Resolution re interference from public
servants in the ensuing elections.

“SIR ' STKANDAR’S ASSURANCE
TO UNIONISTS"—
uestion 7re report entitled — pub-
Qliﬁhml in the Hindustan Tn{iu.
2010-12. ;

SBIRAJGANJ—

Motion for adjournment re murder of
mail = gunard Golam Sattar on a
Caleutta — train between Ranaghat
and Chuadanga. 772

NRIPENDRA— :

Arya Marriage Validation Bill—
g(otion to consider. 1641, 1646-47,

1649, 1652, 1653. 5
Consideration of clauses. 1662-64,
J 1666, 1669, 2041-42, 2046, 2054-55,
7, . 2060.

Expressions of regret on the 'deaths
of Khan Bahadur Mian Sir" Fazli-
Husain, Sir M. Ramachandra Rao

oyand Mr, W. 8. Lamb, 105-06.

General ' Clauses S.-\mendmenb) Bill—
Motion - for  leave to introduce.

112

 SIRCAR, THE HONOURABLE SIR

Hi;it]ir Women's Rights to Property

Motion to refer to . Select Com-
mittee. 3284,

-lngiiﬁn Companies (Amendment)

Presentation of the Report of the
Select Committee. 1

Motion to consider. 606-18, 632,
635, 639, 641, 648, 703, 704, 707,
721, 724-26, 733, 780-82, 788, 790,
792,,.798-815, 854, 855, 857, 858,
859, 860, 861.

Consideration of—
Clause 2. 862.63, 864, 865, 867,

874, 875, 876, 881, 882.
Clause 3. 883, 884, 885, 887-88,

Consideration of amendment to add
new clause after clause 3. 939,
Consideration of amendment to add
new clause after clause 4. 944,

SIRCAR, THE HONOURABLE SIR

NRIPENDRA—contd: 4
Indian Companies (Amendment) Bill—
contd.

Consideration of—

Clause 5. 946, 947, 950-51.

Clause 7. 956, 958, 959, 960, 961,
962, 963, 969, 976, 1065, 1066,
1067.

Clanse 10, 1071, 1072.

Clause 13. 1075,

Clause 14. 1076.

Clause 15. 1079, 1080, 1085-87,
1093-95

Clause 16., 1095, 1006, 1098,

Clause 21, 1101, 1102.

Clause 27. 1107

Clanse 30. 1108, 1110, 1113, 1163.

Clause 32. 1165, 1166, 1167, 1169,
1170, 1171, 1177, 1179-80, 1182,

Clause 33. 1184, 1185-86.

Clause 36. 1192°93.

Clanse "37. 1199, 1508, 1509,
1510.

Clause 40. 1514, 151920, 1522,
1526, 1528, 1529, 1530, 1533,
i e 5
1587, 1688, 172021, 1723, 1726,
1749’51, 1754, 1755 1756,

Clause 41, 1756, 1757, 1758.

Clause' 42, 187173, 1875, 1876,
1880, 1883, 1885, 1894, 1895,

1982, 1984, 1985,
2100, 2101, 210203, 2104, 2106,

;s 1 s 2
207173, 2278, ), 9
2283, . 2287-88, 2289, 2290, 2991,
72293, | [+2298-99,
2352:53, 2354.

Clause 44. 2356, 2359,

Clause 48. 23665

20, 2431, 2432, 243334,

Insertion of new clauses after-
clause 94. - 2539,
Consideration of—
Clause 109. 2456, 2457-59, 2460.
Clause 110. 2461, 2462,
Clause 2#11 2464-65, 2466, 2468-
I A S
s s A
2536, 2537. rie
Clause 113. 2554-56, 2557.
Clause 114. 2558:60, 2561.

Clause 116, 2563, 2565, 2567.

.
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“.SIRCAR, THE HONOURABLE SIR
NRI PhNDRA—cam‘ld
Indian Companies (Amendment) Bill—
coneld.

Motion to pass. 2567-69, 2571, 2575.

Motion to consider Council of State
amendmoants.  3245-48.

Consideration of Council of Stat:
amendnients. 3248, 3252, 3253.

Indian Railways (Amendment) Bill—
Motion to refer to Sclect Commuttec

and to circulate. 214:20.

Motion for adjournment re—
British policy in Palestine. 933.
Control of the soldiers on the foot-

ball gruund at Annandale. 2189-
90;_ 2101, 2931, 2232

Dezazgx of Detenu Naba Jl.blll Chosh.

:Elwﬂgf £ the provit cial legiaiature
ihar. 374, 375, b, 371, 378.

Freedom of individual members of
Governmeat to express  personal
opinions. ~ 1155:67, 1159, 1161.

Interferense by the Government of
the United Provinces with  the
Sunni’ Muslims of Lucknow. 604

Mr. Subhash Chandra Bose. 381-82

Prohibition of the recital of Madhe-
Saehaba in Lucknow, 2347-48

R.&sf.nctions by the Unitea Provinces

on the mc ts of
gn“ general public at  Lucknow.

SBecrecy of vote in the mnl arzas of
the United Provinces. 47.

Strict neutrality on ' the part of
Local Governments in respect of
provincial clection. mﬂs

ing and Amendms

for leave to mh’oduoe 112-

=4
“Resolution ¢ interference from public

servants in the ensuing  elections.
2204-08. T =

Statement of Business by —. b
1549, 1897, 2191.62.

Statement, 7¢ demonstrations against
. raling .of the Chair. 460.
_SITARAMPUR—
Question re cxplosion-in a colliery at
—. 1922.23. 1 fita e

SITE(S)—
g ueqtmn re sthuon of tne Orissa
~ capital — 1717,

SITUATION (8)—

Question re India's economic —.
o aacs 2 )

SLEEPER(S)—
Question re metal — designed in the
the

Central Standards Office  of
Railway Board. 198Y.

SLOGAN(S)—

Question re circular regar:iing letters
hearing phobaa of leaders and — of

boycott.  1865-66.

SMITH, SIR OSRORNE —
Question re rumoured resignation of

his office by —, Governor of the
Reserve Bank of India. 2495-96

SOLDIER(S)—
Motion for Adjournmeut re conirul
of the — on the Foothall Ground
at Annandale. 2180.9i, 2024.33.

eertain  British.

- the e regiment
in Madm 105 s b'?-, -
Assault on the inhabitarts a il
lage near Garha (Jub.ulpore) by
British —. 2168.

Indian — in Addis Ababa. 689,
1230,

Rewards given to Indian — for
meritorious services in  Addis
Ababa. 2752,

SOM, MR. SURYYA KUMAR—
Arya Marriage Validation Bill—
Consideration of clauses. 2034.
Inm(}ompames (Amendme;at.z Bill—
‘Motion to consider. - 731, 734, 859.
Consideration of a new clause after
clause 2. 878, 879, 882.
Consideration of—

Clause 42. 2100, 2101 2207-98.
Clause 55. 377-78.
Motion to consider Council of State
amendments. 3247,
Y pedios of th d grade "’ postal
uties of e secon e
oclerks. 2162-63.
Fraud cases in respect of the funds
b; joint stock companies. 1689-

Gnnnendm Ch. Majumdar, a detenu
in the Deoli Detention Camp. 2164

66.
New ‘scales of gay introduced . for
the second grade ponal clarkl ‘and

Sub-Postmaster. ~ 2163-64.

A

Sk
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8. P. C. A;, DELHI:

Question, re complai ‘dm-wmn_

S

)

SORTING OFFICE(S)—

Question re—

Grant of (holidays to the officials
= v\orkmg in“thé  Railway = Mail
Service —,  73-74.
— of the Tmperial Library, Cal-
cutta. 2630.
SOUTH AFRICA- "

Queu'.mu Te—

chle entitled “The Crisis in —"
published in the Hindu. 597-98.

Attitude of the Government of the

Union of — with regard to the

> issue of licences  to . Indians.
656-57,

an‘y Confer-

British mema

.f
f "’hm 60{%0
hoeme byor “Marik-
burg, — curtailing Indian inter-
ests. 337

SQUTH INDIA CHAMBER OF COM-
“MERCE—

Question 7e letter from the — to the
Indian Railway Conference Associa-
‘tion. 1235-36.

SOUTH INDIAN RAILWAY—
See “Railway(s)”.
SOUTHERN INDIA—
QWW

RE

SOVIET RUSSIA—

Question re paéts entered into between
the Government of Great Britain
and the Communistic Government of
=15 240

'ﬁmd

SPAIN—
Question re—
Tndians in —. 2602,
Protection of the Sindwork mer-
chants from the danger of Civil
® War in'—. 234445,

SPECIAL - INVESTIGATING = IN
SPECTOR(S)—

See ‘‘Inspector(s)”.

SPECIAL OFFICER(S)—

Question i7¢ reports of the —  (Mr.
Hume) and .]zilakhri Sewage éﬁ
Committee: 808.

SPECIAL PAY—
See “Pay’.

SPECIAL TICKET EXAMINERS—
See ‘‘Ticket Examiner(s)”.

SPEECH(ES)—
Question re—

Broadeasting of election —. mm

Freedom of — “to the Membetu of
the Legislative Assembly in their
constituencies, -46.

— delivered by the ex-Emperor of
Abyssinia in the League of Na-
tions. 1152.53

— delivered by the Governor, Gener-
al to the Legislature, 1142-43,

— made by members of Government
against, -policy of Gov-
ernment.

—"of His Highness_the Aga Khan
on the growing criticism in India
of the League of Nations. 503-94.

— of Members of Government
against the policy of the Govern-
ment in their capacity.

2044-45.

— ‘of Mr. Khaitan on non-business-
like running of railways. 2312-15.

— of Sir Philip Chetwode publish-
ed in the Madras Mail. ng-l

— delivered to the Council of State
and the an.huve Assembly by
?g] Em:lhwy the Viceroy. 1551-

-‘m -

in ﬂie Amntr
Baxar Patrika. 1932-33.

SPENCE, MR. G. H—

Arya ‘Marriage Validation Bill—
Consideration of clauses. 2789-90.

Cantonments (Amendment) Bill—
Consideration of clause 1. 1576,

1577. et

Clause .2, 527, 3 o
New clause 2-A. 528,

Qneanon

Chittagong Port (Ammham) Bﬂl—~
Consideration of clauses, 3046.
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SPENCE, MR. G:. H.—contd.
Code of Civil P d (A dment)

SRI PRAKASA, MR.—contd. )

Q

tion re—

Consideration of clauses. 3089.
General Clauses (Amendment) Bill—
Motion to consider. 3035-36, 3037
Motion for Adjournment re revision
of the Indian Currency and Ex-
change policy. 2667-68.

SPORT(S)—
Question re out-door — allowed to
prisoners in the Cellular Jail. 997.

SPRAWSON, MAJOR-GENERAL SIR
CUTHBERT ALLAN—

Oath of Office. 1207.

SPRAY GUN‘S}—
See *“‘Gun(s)”.

SRI PRAKASA, MR.— .
Arya iage Validation Bill—
Consideration of clauses. 1666, 2049,

il

Bangalore Marriages Validating Bill—
Motion to consider. 3019-20.

Durgah Khawaja Saheb Bill—
Motion to consider. 3285.

Geneva  Convention  Implementing

Bill—

Motion to consider—
Consideration of clauses. 2085-08,

2999.
Tndian Companies (Amendment) Bill—
Motion to consider. 611, 616, 643,
644, 645, 646, 647, 77, 719, T8l,
805, 811, 815.
Consideration of —
Clause 2. 866, 867.
Clause 10. 1070, 1071, 1072.
Clause 35. 1187-89.
Clause 36. 1194-86.
Clause 40. 1527.
Clause 41. 1756-57.
Clause 68. 2305-96.
Clause 75. 2432.
Clause 97. 2451, 2452.
Clause 105. 2455,
Clause 111. 2525,
Indian Railways (Amendment) Bill—
Motions to refer to Select Committee
and to circulate. 120-22, 123.32,
217, 280, 304.
Indian Tea Cess (Amendment) Bill—
Motion to consider. 2802
Consideration of clauses. 2925-26.
Motion re expunction of certain pas-
sages from the proceedings of the
Legislative Assembly. 933.
Objection raised by — to the moving
of amendment to clause 69 of the In-
dian Companies (Amendment) Bill
g; Mr. Sesil Chandra Sen. 2306-

Aholition of the use of the  word
*‘Coolie”’ for porters at Railway
stations. 659.

Admini ion of the Bangalore In-
stitute. 1704-05.

Advisability of increasing the size
of emhbossed postcards.

Assessment of income-tax from In-
come-tax Officers. 659-60.

Assistance given b Income-tax
Officers to, Ineomax‘.x Commis-
sioners in cases of appeal in open
courts. 2155.

Attachment of a third class bogie
for servants to the East Indian
Railway Punjab Mail. 671-73.

Availability of the Dufferin Bridge
near Benares for vehicular traffic.
670-71.

‘Ban on Prem Maha Vidyalaya of

ds indicati ﬁh destinations

of trains fitted on through com-
Indien

partments on the East
Railway. 1489-90.

Books forfeited under a certain noti-
fication of the Finance Depart-
ment. 674-75,

Carriage of ice by first and second
class passengers on the East In-
dian Railway. -29.

Carriage of mails between Kalka
and Simla on motor lorries. 2744-

45.

Catches supplied in Railway Com-
partments for “Lift-up’’ window
shutters. 1208-210.

Closing’ ‘of the level crossing near
the C: t Railway

5 Sltation. 93. 821.
ollection and utilisation of public
subscriptions. 657-58.

Conditions for travelling of servants
with their masters in first and
second class railway compartments.
669-70.

Construction of a huge railway sté-
tion at Jamalpur East Indian Rail-
way. 177274,

Construction of covered platforms on

Yy

the Benares Cantonment
Station, 2156-57.

Dead and unclaimed amount lying
in the Post Office Saving Bank
1004-06.

Delivery “of parcels containing fresh
froits. 822-23.

Demand made by the Reserve Bank
of India on  scheduled  banks.
2155-56.

Differentiation made by vendors of
food-stuffs at Railway Stations.
2157-59.

y

’
i
=
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SRI PRAKASA, MR.—contd.
Question re—eontd. 1

Dismissal scavengers at
 Waltai the Bengal EpR
S0 . sy, R

East Indian Railway advertisements
in the 4j and Pratap newspaper.
826-27. 1

Economy effected by the appoint-
ment of Indians in place of Euro-
peans in the higher branches of
public service. 1707-09.

_Government servants exempted from

© " the necessity of gmluaing plat-
form tickets. 676-77. ;

SRI PRAKASA, MR.—contd.
Question re—concld.
Non-acceptance of currency  notes
ith cracks by Currercy
Offices.  671.

Non-supply of accurate forecasts of
quantities by the Railway Board
re purchase of paints and varni-
shes. 2876-77.

Notices sent out by Income-tax
Officers to income-tax payers to
send in their returns. Z&b—%

Opening of a passage direct to the
Dharmashala outside the FEtawah
Railway Station. 673-74.

ding in railway compart

Grant of i to sup
ed persons and re-appointment of
retired Giovernment servants. 2514,
Grant of passports. 832-33.
Honorary Magistrates in the Cen-
trally administered areas. 829-30.

. » Idea to run the Punjab Mails on

the Jaunpur-Sultanpur-Lucknow
Section of the East Indian Rail-
823,

bl e vegetable ghee into
of veg e ghee inf
607-12.
Kalka-Simia

—_ {n& 3 .
" Improvement of the
Railway service. 2741-42.

Inadequate ing on the flaps
of emhossed envelopes. 675

Inconvenience felt by intermediate

+ and third class through ers
on the East Indian Railway. X

Inconvenience suffered by third class
passengers on the East Tndian
Railway. 1154.

Insufficiency of latrines in third class
compartments on the East Indian
Railway. 1207.

‘Issue of platform fickets to the
members of the $ 1
ion D 824.25.

“'Tssue of postage stamps and cur-
rency with the new King's effigy.

«Kalka-Delhi-Calcutta and the Cal-
cutta-Bombay Mails run between
Howrah and Moghal Sarai. 1115
16.

Lavatories in the new type of second
class compartments of the Calcutta
;Kalka Mails of the East Indian

~ Railway. 833-34.

" Lietters sent by the Officers of the

Postal iment on His Majes-
ty's Bervice without any Postage
Stamps being affixed to  them.
1006-07.

.

Loading and unloading work of the
railways done by the porters.
2520-21.

®  Method of circulation of Bills for
eliciting public opinion.  1705-07.

ments. - 831-32,

Passages in certain books derogatory
fo the Jews and their religion.
832

Permission for a break of journey at
Mirzapur or Chunar.

Persons convicted in connection with
the raid on the Benda i 5
660-61

Persons paid from Indian Revenues
in the United Kingdom and the
British Colonies. 2161-62.

Platform  tickets at Moghal Sarai.
1772.

Platform tickets for persons going
to railway stations = to  receive
Viceroys and Governors, 2517-19.

Practising of rifle shooting with aa
air-gun by the volunteers of the
Hindustani Seva Dal. 661-62.

Price of aerated water on the East
Indian Railway. 2969.

Printing. in time tables the deten-
tion period of trains at - Junection
Stations in case commecting trains

& r‘irv;l late. f1116:1.1'7.

ege of wril something on
the back of M:;I:gy Order forms.
177071,

R&di‘_lway advertisements oo in the In-

an newspaper.

Railway saloons  supplied to the
Members of the Government of
India. 677.

Reservation of four first class berths
on payment of one fare on mil-
ways. 2160-61.

Reservation of  intermediate  and
third class seats on the East In-
dian Railway. 1487-89.

Reservation of some compartments
for men only on railways. 650.

Rules on the Indian Raiiway
e alternate routes for through
travelling and break of journey.
674, -28.

Rules pertaining to the number of
letters to he sent in the same
cover. 1208-209.
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SRI PRAKASA, MR.—contd.
Question re—

SRI PRAKASA, MR,—coneld:
Question (Supplementary) re—
Int: t of Mr. Subbash Chandra

Running of th aleatia
‘Mail vie Allnhabad and  Bénarcs
and through - railway service
between Deﬁui ancl Calcutta wa
Muttra, Agra, 825,

Speeches delxvered by the 'Governor
General to the Legislature. 1112-
43,

Stativnery used in Government of
India Departments. 1006.

“Transhipment of postal articles from
cities in Bihar connected  with
the Bengal and North  Westera
Railway. 2747.

Translations from English of _the
notices pasted on Railway Plat-
forms and umde the compart-

ments.
* Use of Red M&a Paint for pﬁm’-
railway —um es,
etc 2869-76.

Wamng room for intermediate class
passengers at the Benares Canton-
ment Railway Station. 670.

Want of a bathroom and a lavatory
in the Second Class Waiting Roont
at Moghal Sarai. 1771-72.

Want of an intermediate class wait-
ing room at the Benares Canton-
ment leway Btahm 2745-46.

Workmen's train from and
to Jamalpur on the East Indian
Railway. 274344, £

Question anpplamentaty ze— .

AT gacae - dtives (2
the ex-King of Burma. 2825
P of the Cal 'Becre
tary. 1998.

Case of one Ratnasabhapathi Goun-
xlld of ‘theCofbatore ‘District

Certain facilities provided o~ the
convicts sent ‘to the Andamans.

985-88
Circnlation' of ‘Bills’ affeeting women's
rights 1792,
Conclusions arrived at by the Trans-
port Advisory Council in Simla

Cond!tmn of prisoners in the Cellu
lar Jail. 992-93.
Contract for ice and aerated waler
on the Bast Tndian’ Railway. 1623,
Defects in the jail life of the Anda-
mans found hy the"Home Mgmber
1119-20.
~@ving back of t‘he administration
of Berar to His Exalted Highness
the Nizam. 591.93.
. Increase im the price of the East
ggvdmn Emhuy Time Tnhles.

Bose. 14.

Introduction of the Bihar . Cess -
(Amendment) Bill in the Bibar
Legislative Council. = 3.

Invitations to the members of the
Legislative Assembly to visit An-
damans,  759-60. =

Leave, passes, etc., of the staff on -

the Bengal and North Western

Railway. 2858, .1
Loans taken by the Indian  States

from the British = Goyernment,

768-70. -~
Male and female prisoners in  the

convict settlement in the Anda-

mans, 985, ’J
_News agencxes patronised by the All-

dia Radio Service. 1790. .
ied to %gsauau n

meat on t!m North

way Stations. 3180-€

Permission to pmvumul exegutive
couumllors to stand for electiou.

Pohtloal d:ropagsnda by  Executive
Councillors intending to contest
the elections. 2578,

Pr&tgatmn to the cocoanut industry.

Provisions of radio sets in villages.
1788.89. , -

Racial discrimination in the allot- ﬂ

. ment, of quarters to railway staff.

"Treaty of Chef.ﬁars in  Burms
2177. ot

Unem lovm
Reaoluhon ce. interference from “publi:
ﬁmﬁs in the ensuing electiens.

STAFF—
Question ré—

Acteptance ‘of ’ﬁa}fhsm and Umver-
sity Certificates in support of ap-
plications for changes in ages of
the Fast Tndian Railway — 97.

Acting allowances of the ex-Com-
pany — of the Esst NIudum Rail-
way. 81-82.

Adverse remarks recorded in Confi
dential Reports of non-gazetted —
on Railways. 3138.

Allegations against the — of  the
Rohilkund and Kumaon Bmlw,sy
3170-72.

Allotment of quarters near  Gol
Markst New Delhi, to nen-migra-

—. 2943.44.

Aﬂoﬁnm of ‘residential buildings

to the State Railway —. 2842.




INDEX 10 LEGISLATIVE ASSEMBLY DEBATES. 243

STAFF—contd.
Question re—contds,
il

o IR T Mxﬁﬁb .i‘n the
8 ﬁ%%mw Ind'l:n

_sub-
eral

STAFF—contd.
Question re—contd.
iplinary action against: the non-
Plagh tted — on the%‘.ntem Bengal
Mwny 2640-41.

Discontent. among the — of _ the
4] m;?‘ﬂlmph Office. 3353.

Applicabi of certain uotifi
of O{hcmf Memoranda to the —
on State Railways. 3334,
Applicability of fundamental and
supplementary rules  to. gazetted
= on State Railways in respect of
wances, leava, etc. 27
lh!gi of g: ivil Services
& trol and Appeal)
ules to the — of the. Imperial
Library. = 2643-44.
Apphca.luh@y of  the . Govarnment
Servants’ Conduct Rules to  the
— on. State  Railyways. 2634-35,

2642-43,

Appum(mmnl disgharge and digmissal
of — in_the Eust Indian Railway
Schools. . 448-49,

Basis for, anncxpm reduction in —
. on railways. 2083-84.
Gbangas in ranks and designati. ns
the — on State Railways
305&57
Committee to enquire into the grie-
vances of the Kast Indian Railway
Press —. 2612

- Communal composition of the — in

the Simla, Head Post Office. 3318

Coqﬁdontul reports on the work of
— maintained in the Govern-
meut of dndia offiees. 1032-33.
Gontinutince of the cut on allowances
of the Railway — at Caleutta and
Howrah. 6. X

11

to the c!nld-
ren of the. Railway —
the Hindu and Muslim Umvem-
ties,. 3061.

Exemption of the Running — from
the operation of the Hours of
Employment Rules on State Rail-

69,

ways. 2068
Facilities given ta the — to_sit for
the Goods, Accounts Examination
on. the East Indian Railway. 40-
41,

Free pass rules  governing  the
jowrney of — on_State Railways.

21 4,
I issibility of officiati allow-
¥ g
ance to non-gazetted — on - State
Railways. = 2841,

Ineligibility of certain — to  offi-
ciate as accountants on the East
Indian Railway. 1034-36.-

Invidious treatment in the allotment

of vesidences to the — of the
Locomotive Department, at-  Cal-
cutta, -45.

Leave, passes, etc., of the — on' the
Bengal and North Western. Rail-
way. 2855-58.

Maintenance of waiting lists: of the
retrenched — of the Railways.

Mnlam al]owance paid to  railway
L 3336.

— ate
Milage all, of ticket checking
§ Indian Railway.

Mﬁn‘
at, Howrah and
31,

Court. of Enguiry. regarding the re-
- treqchﬂlent of — on ilways.

Dealmg of representations, and ap-
peals of — in the Posts-and Tele-
graphs Directorate. 2739.40.

Deﬁnitions of “clerical”; ‘““inferior’
and ‘“‘menial” — as apphed to
Government servanis, 2644.

Determination of seniority among the
== the Bihar. and Orissa In-
come-tax Department. 2648.

e Difference in- the nature of duties of

certain, — on. the, East. Indian
Railway.

Disciplinary - action

against  non-
gazetted railway —. 1036,

— on
2769-70.

ion of grade advancement
Lo hbe = on the East Inrlum Rail-

Ordeu in tasud mnﬁau.s of
ther. 1P

Onttum of the — in a first class
telegraph office on certain points.

Permd of submission of appeals from
subordinate railway —. 3338

Periodical health and eye- s1gbt exam-
192‘;“”"3 of the Railway. 2593-

Permission for d-qt uld dwnemc
animals to travel on metal passes
2 umed hLRulwny Gazetted ~ —.

Pem-lons and ‘memorials. submitted
by the non-gazetted — on State
ﬂwsyn. 3335.
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STAFF—contd.
Question re—contd. =

Procedure for inquiry into the con-
duct of non-gazetted Railway —.
67.

Proced on State Railway for
punishing or reducing the — from
superior to inferior - service on
failare to pass an  examination.

s

of the ted
m certain Depnrt.ments of the Em
Indian Bmlwa{m 36.

Proposed retrenchment of railway —
and the lowering of wages and
salaries. 84.

Provision of garages and pits, ete.,
for nen-gazetted — on Btate Rail-
ways. 3343-44.

Purchase of coal by — F
railways for their own use, 2633

Quarters for the — of the Saharan-
“pur Remount Depot. 2087-88.

*Racial discrimination in the = allot-
ment of quarters to railway —.

the

Railway — entitled to  rent-free
quarters. 2506.
Recognised Service Unions and As-
- sociations of the — of the Posts
gd Telegraphs Department. 3384-

. Recruitment in Post Offices of the
&glg and relatives of Postal —.

Racieitient 'of — for elestric sta-
4 tmns to be opened dat Mmt Clty,

an
Rl()—ll
Redress of grievances of the Rail-
way —.

Reduction in the — of the Railways.
2066-67.

Reduction of pay of retrenched —
in the Delhi Division of the North
Western Railway en their absorp-
tion in other posts. 3187

Refusal to forward appeals of — by
-Officers on State Railways. 2766-
67.

action against Railway Staffs. 49!,
00,

"Béhtionship betwen the Agent and
cezta,in other — on State i]waya

Behevmg allowance to — sent “to
outstations to_ relieve  Station
gaten, signallers and  clerks.

BenMree quarters: for 'Indian rail-
way —. 2597,
Rent recover: | for residential build-
_ ings from State Railway — and
* outsiders. 2843.

STAFF—contd.
Question re—contd.

Retrenchment of surplus — on State
Railways.” 3337. "

Rebroapecuve effect to ' coucessions
granted to railway —. 3366.

Rights and privileges of the non-
gazetted railw: “f 3338.

Rights and pri eges of the — of
the Dead Letter Offices. 2832.

~Rules and conditions gavemmg allow-
ances admissible - — on
State Railways. 2’1

Rules for the reoruitment and train-
ing of clerical — and the avenues .
for their romotwn on the East
Indian Railway.

Rules governing ‘the advxneemenb of
pay of non-gazetted — on State
Railways. 2762.

i% govemmg the allotment  of
.blu.ldmx‘s to State Rail-

Bules {“%

service of the Cov
dia Secretariat —. 2737.

Scale of pay «’lpplm‘tllk‘ to the —
cruited by the East Indian Rail-
way between 1st July, 1925, and
1st November, 1928.

Seniority of East Indmu Ranlway
and - Old Ondh and  Rohilkhand
Railway —. Epe

Split. of the dermal into several
units on the North Western Rail-
way 2866-67.

— in each scale of pay as budgeted
ior the year . 193637 by the Hast
- Indian Railway. 80. %

— of State jways attending meet-
ings of f?‘) i Indian Railway Con-
ference As: 4

— of State Railways attending ‘meet, -
ings of their Trade Unions. 2768.

— of the Indian Railway Confer-
ence Association. 3060.

— on the East Indian Railway em-
ployed on posts other than thosé
against which their pay is charg-
ed. 2761-62.

— with defective vision employed as
drivers and Assistant Loco Fore-
gﬁﬂ, ete., on State Railways. 2632-

Strength of — on State Railways.
3056.

Bubmlsmo-n of petitions of the Rail-
way — tba Govamr General
in .Couna]. @

Travelling sﬂvwances of — of State
Railway diig figs .. of
the Indian Railway. - Conference
Association. 2768, . y
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BTAFF—concld. 3 STATE(S)—contd.
Question re—concld. .Q?“’:it.if’" r'a—-cmutd
+ Negotiations between the Govern-
<4 ment of India wnd the Kathiawar
S rade ; i to_ regulaf _import.  of
“Voluntary retirement of — = under foreign goods, . 2410-13,
economy campaign in_the Morada- Regulation or control of hroadcast-
tbad Division, East Indian Railway. ing by Indian — and Provincial
2765. » Governments. 850-51.
STAFF BENEFIT FUND— SEATE CONTRITS
Question re—

See l“and(l)".
STAMPS—, 5 St Ui
Demand for Excess Grant. 3256.
- Question re—
Letters sent by the Officers of the
Postal Department on' His Majes-
Yy's Service without any Postage
~— heing affixed to them. 1006-07.
» @ Use of Bervice — by the - Indian
Railways Conference  Assaciation.
47-48.

STAMP DUTY-~
See ‘‘Duty(ies)”.

Frge

STANDING COMMITTEE FOR THE
ARMY— 7

Question re effect given to the Resolu-
%ion re appointment. of a- Joint —.
1485.

STANDING COMMITTEE ON RICE—
~ Question e — of the Imperial Council
of Agricultural Rescarch, 3068.69,

BTANDING ORDERS—.

Question _ras dmmtﬁrnhs and

—inre ] '{lvivﬂegm-/of the
.+ Legislative ‘Assem lyi: 32:33.
STATE(8)—. «

Qustion re=

Acquisition '0f the Rohilkhand and
Kumaon Railway by the — 3153-
54,

Applications for the grant of export

" quotas of tea by the Tawnpeng
and other —. 1614-15,

Entry of Indians into —, Dominions
and Colonies, 53-59.

Fiscal reform, — help for industries
and develop of
of the country. 1212

Gaant of acting allowance to the em-
ployees of the East Indian Rail-
way lgloap.lpauy taken over by the

g l’us‘tmme.nté, of accession for Indian
— to join the Federation,

— of the Bengal and North Western
and Rohilkhand and  Kumaon
Railways. 925-26.

— of the Bengal'and North West-
ern Railway. 1142, 2335,

— of 'the” Madras and Southern
Mahratta Railway. 268°69.

STATE COUNCIL—

Question 7¢ nomination of a Malayalee
to the — and appointment of a
alee officer to look after = the
'sg&ruts of Malayalees in Ceylon.

STATE MANAGEMENT—

Question re action taken on the Reso-
Intion re — of the Madras and
Southern Mahratta and Bombay,
IB;&oda and Central India  Railways.

STATE PRISONER(S)—
See ““Prisoner(s)”.

STATH RAILWAY—
See “Railway(s)”".

STATE RAILWAY LEAVE RULE(S)—
Qu:sti?p Ve

P of — to teachers in cer-
tzzgg\a East Indian Railway Schools.

Nnn«.'(;plica{tion of the Revised — to
teachers of the Oakgrove school.
2965.

STATEMENT(S)—
Question re—

Certain — circulated by the Royal
Consul General for “Ttaly,  Cal-
cutta. 440-41,

Government servants debarred from
maki — , embarrassing
the relations between certain per-
sons. 3359, 3

— of the Under-Secretary of State

 for India about Mr. Subhash -

— on Indian interests in Tanganyika
161-65. by Mr. H. Vellani.
¥ s 2
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STATEMENT(S)—contd.
Question re—contd.
— on the renewal of the IudoJapﬂ-

nese Trade Agreement by Mr.
P! Gandhi.
Demonstration a%a‘mat the ruling of
the Chair.
Demumtrntlon a%ainst the ruling of
the Chal
Progress of rural  development
schemes. 3206,
STATEMENT(S) LAID ON THE
TABLB—
Question re—

— cases in which the lowest ten-
ders have not. been ted by the
High . Commissioner or  India.

';‘.'e;;:o'n“ which the
ed a';mg Yessde.

BTATEMENT OF BUSINESS—
— by the Honourable 'Sir Frank
Noyce. 3047-48, 3123-24.

— by the Hunourable Sir Nripendra
Sircar. 498, 1549, 1897, 2191-02.

STATESMAN—

Question re—
Article entitled “India as a Naval
gower" published in the —. 510-

Article entitled “Indian Air Force”
published in the —. 1921
Article entitled “Tndia’s Defence’
published in the —.  432-34:
“‘Indo-Japanese
Trade Talks” published in the —.

Article anuﬂsd “On the Frontier”
published in the —

Article ‘entitled “Road Rail  Pro-
blems” published in the —. 1831.

Article entitled “The Secret Agent”
published in the —. 2491-82.

Note ~ entitled ' “Frontier Post
Attacked” published in the —.
2000-01.

STATION(S)—
Question re—
Abolition - «f the use of the word
"Coohe"ﬁm- p‘ﬁrtﬂt nw Railway

658.

Ablenee of 'a platform lt the Rani-
pet . Railway —, Madras and
sgnthem Mahram Railway. 767-

Ablence of a waiting room or shed

Phulwari Shari

f — on the East
ln.imlr Bnlwly 7

STATION (S)—contd.
Question re—contd.

Absence of an owerbndge at the
Bhojecpura Railway —. 3173,

Abgence of sheds on the tforms
of the Balamau Junction and
Nimsar — on the FEast Indian
Railway. 923-24,

Allegations against the magisterial
checking at Samastipur — on the
Bengal and North Western Rai-

way. 2731-33.

Colligion of spec\a] mzla trains = at
Kalat railway —, North Western
Railway 2841

Construction of an overbridge at the

Gudur junction —. 2072-73.
Constraction of covered plntforms on
R e <

in the Guntur Dis
uin the Nellgre

Dmﬁnct. PSS s
Death of one Zamir .
train at the Devi Nagar crossing

near Changigarh Railway —.

678.

Differentiation made by vendors of
food'stuffs at Railway —. 2157-

59.

Duty and function of the police force
on railway —. 281516,

Extension of the western platiorm
at 8!.he Saharanpur railway —.
111

Inconvenience and hardship caused
by silting up of a certain waterway

TN be Buxar and Chausa Rail-
- — on the East Indian Rail-

Musting refr%%&%‘m at certain
railway —. 2862829,

Passenger earnings fixed for each —
on the Eastern Bengal Railway.
1921-22.

Printing in time tables the deten-
tion penod of trains at Jaction

in connecting trains are:
lat-e 1116—17

ngranmes issned ;y the Delhi
of
the services of Sikhs. 3199-3200.

Provision: of rest rooms for Indian
gixggds at certain Railway —.

Remix:s to feeder ‘mdl connecting
the railway —.  2752.54. .

Waiting room for intermediate class
passengers at the Benares €anton-
ment Railway —. 670. ’

Want of an intermediate class
wutmz room at Bhsgﬂpm- mulway

!
:
1

-
.

I

-

.

of  Railway — at g~

s

E

B
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‘ V. - —— — —
p8'.[',A'I'ION(S)—-('oﬂfld ‘ STENOGRAPHER (S)—=
Queshcm re—concld. A | Qnasuon Te—
: 2 of Tadis D
Want of an %“ 01”6 w*:;t —in the Govemme of India De-
e Vasancies of — in Hendq-:m'tera and
B . ment leviy. —. 2745-46. ]“); e Bldaolm %he North
STATION ACCOUNTS— estern: Railway.
- Question re inspectors of — on cettain STERLING LOAN(S)—
} 23 State Railways. 1688-80. Quetion 'le__ p -
| ¢ Editorial . comments entitled ““—
1 > STATION MASERHE)—~ published in the Imdian Finance.
Question re— 2170-71. y
Chu(;kmg of .| ﬂm work of — by a Raising of rupee or —. 3154.
Traffic ector on the East L
Indian STONE(S)—

p—

'. Night duty omuhnt — on_the
Rohilkund and Kumaon Railway.
_ 3172,

= iimission to — on the  North

: estern Railway to issue charge

>~ sheets. 3185.

» Regulations for

. and Assistant — on the East In-

A dian Railway.  2770-71.

‘ of —
:
} Relioving allowance'to' staff sent to

recruitment

_outstations to relieve —, signallers
and clerks.

— Examination in the Moradabad
Dmuon, East Indian Railway.

‘ STATION SERVICE TELEGRAPH-

INTS—
= *  Question re abolition of the cadre of
3379.

F' STATIOI\ERY(IES)—
: ' 7e — nsed in Government of
India Departments. 1006.
STATIONERY AND PBINTING—
Demand fdr Bxcess Grant. 3261.
STATUTE(S)—

Question re — or Act governi the
~onduct of railway sei';nnh ﬂgm

STEEL INDUSTRY— '

Question re article entitled “The
: Tndian —" published in the Amrita
f. Bazar Patrika. 2174-75.
STEEL MATERIAL(S)—
: Question re reduction in the p!‘lcea of
L = sectious in_the
’ market by the Tata Iren 4nd Stea‘
Compnny, Limited. 2958.

STERL PBODUCTB—
Quest\on re engineering firms

g:nuat-
s ing and assembling — in India. 94.

Question re pre-historic — implements
taken to Cambridge. 1040-41.

STORAGE ACCOMMODATION—
Question re applications invited for --
at the Howrah Goods Sheds. 49.

STORE(S)—
Question re—
Obsolete railway —, stock, plant and
machinery, ete. Di
Purchase of — by inyiting' tenders
by the %ndlan Stores Depart-
ment.

STORE-KEEPING AP?OINT-
MENTS—

Question -re clerical and — in tha
Royal Indian Army Service Corps.
2649.

STOREMAN(EN)—
Question re promounp of the — of the
Indian Army Ordnance Corps as
Assistan®, Storekeepers. 2336-37.

STORES DEPARTMENT—
See *“Tridian =",
See “London —".

STORM WATER DRAIN(8)—
See ““Drain(s)”.

STREET(S)—

Question re paucity of drinking water
taps at — corners or road crossings
in New Delhi. 16(7]

STRIKE(S)—
Qnemon Te— - q-
- l:etorl
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STRIKE(S)—contd.

Question re—contd.
— in the Bengal Nagpur Railway
gorhhopa at Khangpnr 520-

— of students in the Al\garh Mus-
lim University. '2580-81

bTRIKER(B)—-

Questi ent of the
North Wesﬁern Bﬁllw&y —. 102.

STUDEI‘{T(S)——-

Question re—
Admission of Ajmer — in the Medi-
cal Colleges of other provinces.
1907-08.

Ban on fndim — in Great Britain.
2175- 7&

m
= m the ‘A’*ehu nf ‘the
clagan Engmeermg . College,

Lahore. 3302-03.
— trained in the Indian Territorial
Fprce 918-19.

Training of Indian — in certain
Forzign countries. 61-62.

Unsynmnthetlc and  anti-Indian
ttit of the Educational Ad-
viser for Indian — at Oxford.
75-76.

STUDIO(S)—
Question  re
901

housing _of rudﬁ'u —
083
STUDY (IES)—

Question 7e want, of facilities of — for
detenus. 3295.

ETUPA(S)—- .
Question re pmﬁeeuon of tlm monu-
ments of ' the  Amaravati

Buddhistic — in the Guntur _ Dis-
trict. 2087,

SUB-ASSISTANT,  SURGEON (8)—
Question re promotion of — of the
{gdian Medical Department. 1711-

SUB-HBAD(S)—

Qneshnn Te otions to the of
— in the Wny Cleunng Amuts
Office.

SUB-INSPECLOR(S)— -

$: against a
d Hinon

SUB- OF’FICE(S)—-—

Question re hook- binders in the Cal-
cutta General Post Office and its
Town —. 30-31.

SUB-POST OFFICE(S)— -

Nee **Post Office(s)".

SUB-POSTMASTER—
See “"Postmaster(s)”.

SUB-RECORD OFFICE(S)—

Question 72 grant of relaxations on
Sundays and holidays to the clerks
in the — of the Howrah Ranlway
Mail Service, 71

SUBEDAR(S)—

Question 7e promotions to the rank of
a Ja.nmdar or — in Indianised units.

Questmn e Bn‘ﬂ'l’t mﬂiﬂb
Ababa. 1239, |

SUBORDINATE(S)—
Question re—
Appointment  of'

qualified and
archaeologically

trained — in

Sind.
Flectrification of quarters for ' Rail-
way —. 3136,

Irregularities in charging salaries cf .
the — on the East Indian Rail-

way. 60. ‘ . 4
8U ATE NON-PENSION- |
ABLE SBRVANTS -

See “Pensionable _Bermt(-)”

IO et T T
SUBORDINATE OFFI(’ERb—
See “Officer(s)”.
SUBORDINATE RAILWAY STAFF—
See” “Railway Staff”. “
SUBORDINATE SERVICE{S)— -
.:Question .re—

Iudmsahon of the senior — in the
carriage 3?33 wagon - s‘lopa at

Promotions _ from — to gazetted
pom made on the North Weatem
Baxlwny 33,1,7.

Question ire—
Close observation by the Poml and
Police Authorities ‘in Calcutta on
1 Railway:  Labour.

susscmnm(S)—— v ‘
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SUBSCRIBER(S)—contd. = amr 1
Qnestmn re—conﬁz,, v

o —~§o the Tn-
séxmnou(sy— 7

‘re- collection’ and
58,

4 ot’ pnbhc — 667
SUBSIDIARY RULE(S)—
See ' Rule(s)™.

SU.BBIDY (IES)-—

—far distril

bnhne  the sugar-
cane centres in the [adras Presi-
dency. ' 16-18.

— paid ‘to the Bombay Persia

Steam Navigation Company,
Limited. 3050.
SUFFERER(S)—
Question  r¢ -~ from _ Ttalian ' Gas
Bombs in Adlis Ababa. 1146
SRR El o7
inestion. re~ P
of ab) lly in-
creased unports of — from Java

due to Holland's departure, from
the gold standard. 2409
Wages in the manufacture of — and
in .jthe cultivation of sugar-cane.
262

Statement laid on the table re pay-
ments - from — excise duty to —
ase manufacturing - provinces. . 111-12.

SUGAR-CANE(S)— ittt

Question fe—=i
Subsi ‘ambnﬁoﬂ among the
— centres in the Madras Presi-
dency. 16-18. = 4
Wagas in.the marvufacture of 5
~and in thy cultivation of —

SUGAR INDUSTRY—
Quastmn 7e. article, entitled  ““Indian

—'. published in the dmrita Bazor
Patrika. 1596-98.

SUGAR MANUFACTURING PRO-
VINCES— ¢
Statement laid on the table re pay-

ments from mgxr exc:se duty to —.
111-12, %

Surr(s)—

oF Gefandmg defamﬂlou
‘Eastern Bengal

SUIT(S)—contd. e )
Question re—contd. £
1 Supply. of — to the guards on the
v !goGl;ﬂkMd and Kumaon Railway.

SUKKUR— - 1 :
‘Question re bathing arrangement for

Hindu and  Mnslim  railway em-
ployees at —. 2646-47.

SULLAGE DRAINS—
* See “Drain(s) .

SUNDAY(S—
Question re— !
Arrangements for work - on — and
postal ‘holidays in the Howrah
Railway Mail Serviee.. 70-71;
Grant of relaxations on — and holi-
days to the clerks in  the Sub-
Record ~ Office  of the Howrah
Raillway Mail Seryice, T71.
"Bale “of posuga stamps on hohday&
and —.
— Feés Fn.na at the lhn;or ‘portss
3368,

SUNNI(S)~
Motions for Adjournment re mterfer»
ence by the Government of the
United Provinces with the"— Mus-
lims of Lucknow 604-05.

SUPERANNUATED PERSONS—

Question re grant of extensions to —
© and  reappointment of  retired
* Governuent servanis, - 2512-14.

SUPERANNUATION—
Queshon re Offi¢ials in the = Bombay
Postal Circle 'allowed to continuein
service after attaining the -age of —.
3344,

SUPERINTENDENT(S)—
Question re—

Appeals against the orders of the
Divisional' — on the East Indian
Railway. 2770.

Appointment of Mg, Ham:mutDLvl-
sional —, Karachi. “321.52

Contract for buﬂdlr@ ostal -—-s
.and, Oversoxr's ~ quarters

Mau: 2067,
Duties o?‘ in the Posts and Tele-
2739,
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SUPERINTENDENT (8)=econtd.
Question re—contd.

Farewell to be given to tlw
Anslmntpaﬁy Howrah i Goo
1024-25.

Grunt of extensions to some of the
— in the Posts and Telegraphs
Directorate. 2738

‘Misappropriation in the office of the

iceregal Estate. 3179-80.

Non-ﬁllmg of a post of — in the
Railway Board. ke

Non-observance of orders regarding
model rotation by the — of Post
Offices, Rohtak. 3166.

Promotion of Office — on the North
Western Railway. 3316-17.

Racial diserimination in the = matter
of promotion of Office — on' the
North Western Railway. 3316.

Reeruitment of @ Sikh in the office
of the — of unegnl- Estate.
3150-5:

Removal of the portran of Lord
Krishna by the —, Railway Mail

Service; L I)lvnsmn 3360:61.
SUPERINTENDENT(S) OF POST
OFFICE(S)—
Question re—

Halting allowance sanctioned fo-the
Ins s and — in_the Hill Dis-
tricﬂfl.a of the Bengal and Assam

Benru:hon o{ the ers of — in

certain

See also "Snpennhndent(s)"

SUFERIOR GRADE(S)—
‘Question re recruitment in — of the
bay, Baroda end Central Indin
Railway. 2957.

SUPERINE RAILWAY SERVICE—
Question re special class apprentices of
: 3303-04.

SUPERIOR SERVICE(S)—
Question re—
Appointment of Assamese .in the —
of the Assam Bengal  Railway.
3314-15.

Bihari employees in the — of the
Bengal and North Western Rail-
way. 1909,

Enployment of Baluchis in §ind in
— in caso saitable Baluchistanis
‘are pot available. 2651.

Emp] ent of Muslims. in the — of
the bay, Baroda and Central

India Railway. 2652:53.
Introduction ut new. nndu ‘of pay
for — 1477.2

SUPERIOR SERVICE(B)—contd.
Question re—contd.
Placing of the form suppliers of th
Postal Stock Depot ‘in .
Procedure on State Railways ior
punishing or  reducing the
from — to inferior service on
failure to pass an examination.
78-80, 3371.

SUPERIOR TRAFFIC SERVICE—
Question r¢ amalgamation  of two
grades in the — of the Posts and
Telegraphs Department. 3382-83.

SUPERNUMERARY (IES)—
Question re — in the cadre of Assist-
ants in the Posts and Telegraphs
Directorate.

UPERSESSIO N

Q‘;’wod of — of the Aimg.
eri — o y
pahity. 3065-66. 2

T..
v Europeans on the

— of Imdiar
North W,
04

rn_ Railway. 2603

— of the Building Committee of the
Nasiribad Cantonment. 1714,

SUPERVISING OFFICER(S)—
See **Officer(s)"”.

SUPERVISING STAFF—

Question re—

Classification of technically trained
© — of the Mechanical Department,
East Indian Railway. 681-82.
Reduction of the: es of the —
and of the workers of %M

Indian Railway Press. 2611,

SUPERVISOR(S)—
Question re—

Proposal to appoint Mr. K. M~
Hassan as — of Railway Labour.
3185-86.

Rﬂ.ising ‘of serviee limit for reeruit-
thent to the cadre of Enguuenng
— of the Telegtxph Engineering
Bra.nch.

SUPERVISOR-OPERATOR
SCHEME—
Question 7 introduction of the — in
some telegraph offices. 3380,

SUPERVISORY DUTY(IES)—

Qnmlm T8 umutlou of a mw rade
u:}n for —in Telegraph Offices.

s:w*‘= -

S

b 8
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SUPERVISORY POSTS—' T
e o TANGANYIKA—
oo laid SEiil R Question re statement on Indian in-
SUPPLEMENT tevests in — by Mr. H. Vellani.
- See *‘Rule(s)"’: 2304-05.
TANJORE—

‘SUPPLEMENTARY TENDER—
Sée "“Tender(s).

.

SURAT—

woQuestion re yemoval of ban on “eertain
Ashrams in Bam and =, 3158.

‘SURPLUS—

Question 7¢ — materials of the Cal-
cutta Chord Railway. 1904-05.

Smwm’ OF INDIA—
Qupstmn re Muslims in the —.  3356.
SL.SPL( gl

dlth pohttm] — or proicnbed litera-
ture or terroristie activities in Delhi.

1855-56.
BUSPENSION—

Motion for Adjournment re — of
some Patwaris of the Alig rh Dis-
trict for alleged attendi an
election meeting. 3203.06, 89.

Qmsuup re—

+Racial discrimination in the Howrah
Division of the Fast Indian
Railway in the matter of placing
wertain  stafi amld = 11020:21.

— of persons in the Kast Indian
Railway Press. 2623

SWQARD(S)—
uestion re reatmnnoxu on the posses-

. -8l and . carrying — and = sword
59 };tsxdm in the Delhi Province. 2514-

SWORD-§TICKS—
Question re restrictions on the posses-
sion’ and ‘carrying swords and — i1
;. the Delhi vameg. 2514-15.

:‘SYQMBOL(S}—
uestion re lyshm of voting at the
elec:gns by

g ﬁﬂim. pplol,g;d ‘boxes  with or

{

"Question 7e construction of a railway
line from — to Pattukottai, 2306-
07.

TANK-WAGON(S)—
Question re — constructed by the East
Indian Railway. 2969-70.

TANNING INDUSTRY—

Question r¢ — in India and duty free
import of wattle bark extract. 3147-
48.

ARIFF(S)—

Ques 15 w:"i?:gng of “the 'Indian

"t‘hRir"F (AMENDMENT) BILL—
See “Indian =" under*Bill(s)”.

TARIFF BOARD—

Motion for ad&oumm;n& re. abolition
of the —.

Question re—
Abolition of the Tariff Board. 916-
17, , 1216-18, 22, 2593.
Effects of the recommendations of
the — on the Cotton Textile In-
dlutry upon the handloom weavers.

vamg effect to the recommendations
of the — on the GoMnn Textile
Industry. 1144, |

Government's action on ﬂu Report
of the — on the Cotton = Textile
Industry. 1240-42.

Report of the Special —. 500-01.

TARIFF SECOND AMENDMENT
BILL—
See *‘Indian —" under “Bill(s)".
TASK MESSENGER(S)— ;
Question re — employed in the Lahore
Telegraph Office. 3319,

TASK-WORK EARNINGS—
See “ﬁé‘r{n&‘i"‘.
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TATA TRON AND STEEL COM-
PANY, LIMITED—
Question re—

Dividends announced by the —. 243,
Inspection of the accounts of  the
244,

Reduction in the prices of  steel
materials in bar sections in' . the
Madras market by the —. 2958.

TAWNPENG—
Question re applications for the grant
f

of export quotas of by the —
and other States. 1614-15,
TAX(ES)—
Question re—. 3
EnNhancament é;f water m}he
: ‘antonment
 Pavment df “land — “Railway
Companies. 2092-93. ¥
Payment of property — to District
Boards and  Municipalities' ' by
Railway Companies. 2003.

— on wells in the Delhi Province.
904-06.

— levied by the Dehra Dun. Canton-
ment from the inhabitants of ceé
tain villages. . 1714-15.
TAXATION— .

Questmn re — proposals of provmqml
Go;}el;mems and Coal Cesn in Bihar.

TEA—
Question- re—
Adulterated — leaves  sold = for
' human consumption. 3062-63.

for the grant of export
of Tawnpeng and
othﬂ B(’Mbylﬂ#ls 5
“Proposal to 'increase freight on coffes
_— and“rubber, ' 1228
TEA CESS' (AMENDMENT) BILL—
See “Indian. — ‘under “Bill(s)”,
TEA CONTROL ACT—
T Sags S Act(s)”. I 3

TEA _CONTROL ~(AMENDMENT
BILL— Qb GLAMBIRMENT)
See “Indian —"“under “Bill(s)”.

TEA ESTATE(S)— RS

Question re—

Indian —. 854,
— which applied. for-
gm. under the Tea

TEACHER(S)— -

Question re—

Application of State Railway Leave:
Rules to — in certain East Indian
Railway Schoals. 2966. 5

Leave on average pay in cases  of
illness for — in the East Indian
Railway Schools.

Leave rules ‘governing the —
State Railway schools. 2961-64.

Non-application of the Revised Stato

m.

Railway Leave Rules to — of the
Oakgrove School. 2965.
Position of — in State  Railway
Schools.
Scales of pay of — in

Railway
Middle Schools. 97-98. -

TEACHING STAFF—
Question re — of the Imperial Insti-

TECHNICAL EX-APPRENTICE(S)—

See *‘Apprentice(s)’.

TECHNICAL SCHOOL(S)—

Question 7e successful exw
Mechanies u4f the East Indian Rail-
WaYS .

See. aylso under “School(s)"”.

TELEGRAM(S)—
Question re withholding of a —

méﬂ motion for adjournment to
discuss ﬁsm the: Governor
of Bihar fo ki pa
in organising parties to" ﬁght the
elections. 231617
TELEGRAPH(S)—
Question re—
Embezzlement cases in t‘:e L;hm‘e
Engineering Division and  ‘the
- Amritsar — Exchange Office. 3167
Pnixmeu — delivery peons. 3146
7.
Bl o Maiime as. B
ing Bupervwor a6a.

TELEGRAPH DEPARTMENT—

Question re non- pennonqble appoint-
ments in the —. 2654-55.

ENGIN‘EE‘B.ING
of ‘seryie Bmit for
?m

TELEGRAPH
BRANCH—

itment
mg Supervwors of tha

“tute of Animal Hnsbandry anjﬁab-
Dairying 3130- 32
58— Sl ..Mid;d\\
TEAK LOGS— s .
See “‘Logs’. e

-

o

-~

aﬂ
.
re-

,
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TELEGRAPH EXCHANGE— 3
Question re mb-mnment cages in the

I.n.homhgxmnﬁ Division and
the Amritsar — Office. 3167.

TELEGRAPH MASTER(S)—
Question re—
Supervision of work b the — in the
Central Telegraph Oﬁcc, Calcutta.
3381

— in. Telegraph. Offices. ~3385-86,

> WE OFFIGE(B)—

Question re—

Complaints about the administration
of the Central —, Calcutta. 13379,

Discontent among the staff of the
Madras —. 53.

Duration of duties in —. 3381.

Initiation of a new grade of clerks
for ‘supervisory duties in —. 3313-
14.

Introduction of “-the supervisor-
operator scheme in some —.
Opening of the — on the 'Shahdara-
Snluranp\u- Railway to, the public.
1119.

Outturn of the 'staff in. a first class’
— on certain points.
Recovery of overdrawn leave allow-
o .ances from the inferior staff on the
'Central —, ‘Calcutta.
Recreahon Club g the ‘Central —
- 2659

the task-work earnings
mk of the Madras

Tag messengm em ayed"m the

Ui 1 5310
' Telegraphs Masters in — 3385.86.
TELEGRAPH RATES—
Quesk,lou re concession in — allowed
“to Railways, Press and  Indian
States.  2655-56.

TELEGRAPH BIGNEILERS—-
Ses "S;gnn[ler(s)"

uate
'55’5"859

26T
TELEGRAPHIST (8)— TG
Question re— :
Abolition of the codre of  Station'
Bervice: —,
Employment

of — for working ons
pie-money lines. %ﬂ)

Hours of duty of —. 2655‘.
TELEPHONE(S)—
Question re— <
I ion of cor d and.
ta.ppmg of '— of polmcal workers
of Delhi. 1851-54. -
Tiltod ', T g T P

. signal for ftrin%——h:(:;s” i‘? .
nciaone— all cl
Red: runk Tges..

Trank — call bills. 1486

TELEPHONE LI NE(S)—

Question 7e congestion on h'upk —
hetw;en certam cmw in - India.
5 ¢ :
TELEPHONE ommtms—-
Question ré—. btsk--ft
Duty hours of —. 2660.
Muslims recruited as — in  the
E’ngineermg - Division.

Lahore
3164-65.

Non-observance of orders
reservation on the Deln Engineer-
ing Division for the cadre of —
and mistries, - 3165.

TELEPHONE REVENUE ;AGCOUNT-
: ING OFFICE—
Question re examination for recruit-
véent of clerks in the —, Delhi. 818--
1

TEMPORARY ESTABLISBH.'ENT—-—
See. "Eﬂw i
TENDER(S)—
Qneshon rEe—
A Irregulanl'es connected with  the-
"~ acceptance of — for the Irwin
Hospital, New Delhi. 610-12.

Purchase of steres by inviting — by-
th.e Indmn -Stores Dapamnent.

Supp1e:r;n’«ut§‘r;5imi fmm m’flr of

. rtmanl. 3
— fnr cun:l:ct of mowras;mﬂ ser-
vice in Dm s
— for pamtsplcnmed by the %%Zn
w0 o Stores partment, -~ Caleutta.
Circle. - 258 10, — o
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TENDER(S)—contd.
Question re—contd,

— for readymixed red oxide paint
uired for certain  Railways.

= fm--Réd Oxide Paint. apcepted by

the Indian Stores  Department.
2331.32, ;
— for the re-building of  Quetta.

2183-85.
— for the sale of ice and  aérated
waters on the East Indian Rail-

way. 27

— for the supplv of indigenous red
oxide paint. 2-13.

— for the supply of inside  body
varnish approved by the East In-
dian Ri:ulwny 2941-42,

— for the supply of paints invited
by the Indmn Stor

y Indnn Stores De-
partment, Calcutta  Circle,  for
aint Rendymiwed Lead White.

— mvned for the supply of conser-
vanoy plints it New Delhi. 93,

Statement laid on the Table re cases

in which the lowest — have not been

accepted: by the High C
2350-51.

TERRITORY(TES)—

Question re declaration of policy re-
6'%%[{@ the future of mandated —.

TERRORIST (S)— =
Question re—
Object in transporting — prisoners
to the Andamans. 960 61,
Searches in connection with political
suspects or proscribed literature or
== activities of ~in Delhi, 1855-
— situation in India. 1992-94.

TEST(S)—
Question, re—
Eye-sight — of workers. 2596.
Postal clerks in the Punjab and
North-West. Frontier Postal
“Cirele required t606 pass a — in

oo Gurmakhi. 3165

ST — ot ummx xed red
oxide pnmta submitted t.g eermn
firms. 2726

TEXTILES—

Motion for Adjournment re reduction
of the duty on British — without

for India.

‘TE‘N URE—~

Qushon Te—
— of an officer of the Railway
B&arh 3196.
* — of the posts of Directorate b-
lishment of the Ra o
ment. 3139,

"TERMINATION—

Question re—

Consultation of commercial and" in-
dustrial opinions  after iving
notice of — of the Ottaws Trade
Agreement. 754-55.

Delay in notice of — of the

%‘ ye 338.

Agreement,

..Notn:e of — oi Ehe Ottaws Trade
Agreement.

‘~.~ﬂo£th90ttawa’l‘ de Agreement.
1153.54, g i

i of the sanctions against Ttaly.
846-47. 4

&mﬁbhm FORCE—
Qiuhon re students trainea in the
dian —. 918-10.

ilway Depart- -

Iting the Legislative Assembly.
272, 305-30.
Question re—

G1v1 effect to the Renomnlendahnnn‘

e Tariff Board on ‘the Cotton
— Induatry 1144.
Government's. action on the Report
_of the Tariff Board on the Cotton
- Industry

TEXTILE 11\*1)‘(18%
Question re—

Effects of the -recommerdations of
the Tariff Board on the Cotton —
upon the handloom weavers. 2078-

s 45

Gl\"l;lg eﬂect to the recomiendatiofis
of Lhezgl"}anﬁ Board on the Cotton
1237,

THEFTS—

Queshon e — eolmumd in the Ajmer
city.

THEIN MAUNG; DR.— -

Question re—
Apphcat\ons for the gmm of expart
quotas of & Tawnpeng
and other St&ten 614-15.

o Indiani sshonﬁ!mmlmyw
' ant Surgeon Class. 1733,

4

a
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THEIN MAUNG, U —.
Question re—
Defence of Burma and Burmaniza-
¢+ iition of the defence forces, etc.

3357. ¥

Exclusion of Burma in the negotia-
tions for a fresh trade agreement
with Japan. 3358.

Exemption of teak logs from the
protective customs daty. 3358,
Report of the Application Committee
on Financial Adjustment between

India and Burma. 3357.
. of the Committee on Finan-

and the Shan States. 3057-58.

SR

THIRD CLASS—

Question re—
Attachment of a — bogie for servants
to the East Indian Railway Punjab
Mail. 671-73.

Tnconvenience felt by intermediate
and — throng{ha. assenger: on the
i

East Tndian way. 629

Inconvenience suffered by —  pas-
sengers on the East Indian Rail-
way. 1154,

Introduction of new type of —
carriages. 1472-73.
Latrines for — and  intermediat;

THIRD CLASS FARE— "25)
See ‘‘Fare(s)”.

THIRD CLASS PASSENGEK(S)—
See ‘‘Passenger(s)’”.
THIRD DIVISION—"

Question re promotion of — clerks in
the Government of India Offices.

THORNE, MR. J. A=~
Code of Civil Procedure (Amendment)
Bill—

Comideratioq of clauses. 3088, 3097.

lon re interference from public-
servants in the ensuing elections.

2680.
Oath of Office. 1.

THROUGH COMPARTMENT (»)—
See *“Compartment(s).

THROUGH TRA!
LR mashad Wsi'T w00 jw s o {
éusﬁgn re mldonﬂn Easi Indian:
Railway re alternate routes for —
and break of journey. 827-25.
See also under ‘‘Travelling”.

TICKET(S)—

Qhastion:.re—

class passengers on the  Assam
Bengal Railway. 2620-21.
1 £

Open oy — F g
at Hardwar Railway  Station.
1702-03.

Provision of fans in the — and in-
termediate class compartment of

s State Rfail::y& s
edress of ‘the grievances of —
passengers. 176-78, 981 63.

Reduction of — fare between Bez-
wada and Masulipatam on  the
‘Madras and “Sonthern  Mahratta
Railwa:

y. 253940,
<~ Reservation of intermediaie and —

Government servants exempted from.
the necessity of purchasing plat-
form —. 676-77.

Issue of platform — to the members.
of the Criminal Investigation De-
partment.  824-25.

Issue of single and return — at, re-
duced rates from Shahabad Mar-
kanda on the North Western Rail-
way to certain places. 2339,

Non-prosecution of Sadhus, fakirs
and. beggars travelling without —.

e e

Passe L travi with-

Penalties for irregular use, ete., of

" “seats on the East Indian Railway.
1487-89.
Return tickets for infermediate and
— passengers on certain Railways
from Simla. 3184,
THIRD CLASS CARRIAGE(S)—
Question 7e insanitary dition of the
— attached ,io#.hengaymh Express
for a through journey to the Punjab.

® See also under “Carriage(s).

THIRD CLASS COMPARTMANT(S
See “Compartment(s)”. !

privilege — orders and passes on.
Railways. 3136.
Platform — at Moghal Sarai, 1772,
Platform — for persons going  to-
railway stations to receive Viceroys
and - Governors. . 2517-19.
Questions of fraud in . connection-
with Railway — 2840,
Return — for intermediate and third'

class on _certain. Rail-

ways from Simia. " 3184

i of on hly
fin o the Fast Indian  Railway.

\Travelling without — on the North
Western Railway. 1129:
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TICKET CABINET(S)— T

Question re introduction of Ross Pat-
ent — on the Eastern Beugal Rail-
way. 5

“TICKET CASES— 1
Question re cabinets of Ross Patent. —

urchased for use at the . Howrah
. %ookmg Offices. 76-77.
- TICKET-CHECKER(S)—

- Question re designation of — on the
East Indian Railway. 3129

~TIOKET CHECKING STAFF—
Question re—
Mileage allowance of — on hhe East
Indian Railway.

= mm&wﬁ North

“TICKET CHECKING SYSTEM-—

Question 7¢ — on the East Indian and
| North Western Railways. 3053

“TICKET COLLECTOR(S)—
Question re—

Alleged throwing out from moving
train of an Oriya boy by & Travel-
ling — of the Bengal Nagpur Rail-
way. 3155

Grant of free qunt.ﬁm or-rent in
lieu to the — on'the East Indian
Railway. 3138.

“TICKET EXAMINER(S)—
Question r¢e—

Check over the work of traveiling —
on the North Wemm Ralway.
3137.

Confirmation of Qpecls! — on the
North Western Railway. ~3511.

Permanent travelling allowance for
TPravelling — of the East Indian
Railway. 2600-01.

Prenaure ‘'on — to increase their earn-

ings. 3053.
Removal of the travelling = from the
Tist of running staff.  1688-89.
Report of the Misra k,om:}ltwe oln
the position travel-
ling P—- on u:udiuz Yuﬂhﬂ Rail-
: s"’h H
it —oin 0 the waqnzﬂau
Oﬁcs, North Western leway
2989.
« Special — on_the North Western
Railway. 3338.
“Travelling — on the North Western
Railway. 3139.

TICKET INSPECTOR(S—'
Question re—

Consolidated allowances of Travel-
ling -, ete., ‘on the Easv Indian
Railway.

Pay and allowances > Travelling —
gg the East Indian Ral.lwuy. 2171

TICKETLESS PASSENGEB(‘%)———
See “Passenger(s)’

TICKETLESS TRAVELLERS

Question re — charged and: punished
in India. . 251:52,

TICKETLESS TRAVELLING—
Question re—

Honorary Special Magistiate dealing
pi_—- on State Railways.

pr'ovcm
fencings of small &
—.  1685-86

— on: State Railways.

TIME PUNCHING MACHINE(S)—
Question re installation iof — in the
lslomlw&v Board Office; 3143, 3149-

1654-85.

TIME-SCALE(S)— -
Question 7e Kromomnm 1o Mv[{.
po:tx of sxlsta‘nts in the 'ulway
Board.

Question Py

Increase in the M 4 East
Indian Railway —

Printing in.— the dcteuhon penod
of trains. at Junction Stations in
case connecting trains are late.
1116~17

TINNEVELLY
RATLWAY—
See ““Railway(s)".

TINSUKIA— Loz s
Question re railway collision between
— and Lumding District _on - the
Assam Bengal Railway. 3314.
TOBACCO FACTORY— :
Question re strike in the Bangalore
2984-86. X P

TIRUGHENDUE

TONNAGE—
Question re number and — of Indmh
sh:pa in the ocean-going traffic. 853.

T N
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TOTTENHAM, MR. G. R. F.—
Cantonments - (Amendment) Bill—
Motion to consider. 483-87, 525-27.
Consideration of clause 4. 529-31,

- %, 538.40, 541-42, 543,

““Consideration of clause 10. 547-50.

Consideration of clause 16. 551.

‘Consideration of clayse 22, 553-54.

Consideration of clause 33. 555,

Consideration of clause 34. 557-58.

*‘Consideration of ¢lause 38. 568.
Consideration of clause 44. 559-60.
ideration of clause 46. 561, 562-

- Lonsi
onsideration of clause 48. 566.
-

‘Consideration of clause 10. 1563,

1564-65, 1566-67, 1569, 1572.
‘Consideration of clanse 22, 1574-75,
‘Consideration of clause 68. . 1575-76,
1936-37, 1941-42.
2479,

Convention

Motion to pass.
Oath of Office.
- » Meneva
Bill—

}' Motion fo

Implementing

Motion

Consideration of clanses. 3001, 3002,
u B , 3005,
“Manoeuvres Field Firing and Artillery
Practice Bill—
Motion for leave to introduce. 2003
Aotion ‘to_circulate. 3265-66, 3268,

32170, 8272, 3273, 3274, 3281.83.
Red Cross Society (Allocation of Pro-
perty) Bill—
Motion for leave to introduce. 934.
= Motion to. consider. 305050%051.

n-of caluses,
Motion to pass. 3039

TOUR(8)— -
Questio

s

£ regulating
and restricting the — of supervising
officersof the Posts and: Telegraphs

Department in- the Hill * Districts,
R9. ¢
TOWN SUB-OFFICE(S)—
e “‘Sub-Office(s)".

i
-

Appointment of Sir Charles. Innes
and Sir Fredrick Whyte as a Com-
missioners to assist the er-

i~ cial Relations and Treaties Depart-
ment of the Board of — Negotia-
®ions.  1237-238.
: Indo-Ceylon — Relations. 5§75-76.
B Toss of — suffered by Tndia by
against

e adopting the sanctions

TRADE—contd.

Question re—contd.
Quota ‘principle of regulating —
between Tndia and Japan. 2501.92.
Result of the Ottawa Trade Agree-
ment on the foreign — of India.
19-20; <

~— licensé bye-laws passed in Marik-
burg, South  Africa, curtailing
Indian interests. 337.

TRADE AGREEMENT(S)—

o

- Bilateral —

Question re—

; Action taken on the Resolution re
Ottawa —. 188,

Appointment of a  committes  to
examine the working, - .of . the
Ottawa —. 738,

Article entitled “Indian  Tnterests
First” published in the Bombay
Sentinel regarding negotiations to
replace the Ottawa —. 2304.

th England and other

and

-in - giving

notice of termination of the Ottawa
—. 754-55.

Consultation with Governments con-
cerned in the Ottawa — re their
continuation. 728-39,

Delay. in giving notice of fermination
of the Ottawa —, 338,

Exclusion of Burma in the negotia-
tions for a fresh — with Japan.
3368,

Functions of the unofficial advisers
to ernment in connection with
the Indo-British —. 2849-50.

Indian _delegatign“t,o London in: con-
nection with the conelusion of a —
ix‘; place of the Ottawa —, 2171-
ki

Negt;tiations for a fresh Indo-Japan-
—2 3200,

P!

Negotiations for a
Great Britain in place of the
Ottawa —. 2494,

Neogotiations for a — in place of the
Ottawa —. 2582-85.

Negotiations for an Indo-British —.
2501-03.

Negotiations for an
—. 10-12, 335-36,
2170, 2493-84, 3299,

Negotiations for Bila 175-
76.

Ni iations for bilateral — with
at. Britain and other countries.
egotiations for Trade “Agréements
on the basis of reciprobity. 601.

Indo-Japanese
438 585,

5940, . 5
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TRADE AGREEMENT(8)—contd.
Question re—contd.

Negotiations with the Briti Gov~
ernment. for a new —.

Notice of termination of the Obhvu
—.. 175,

P Tads 1

P

posals for
— between India. and Ceylon
422-23.

Question and answer in the House
of Commons on the 17th June,
rega.rdin% revision of the Ottawa

19.

R 1 of the Indo-Jap —_—
1220, 1989-90.
Result of the Ottawa — om the

foreign trade of India. 419-20.
Revxswn of the Indo-Japanese —.
§i ngofa.n Indo-Japanese — in
Iin land. 'lgl

of the Indo-
. P. Gandhi.

T Bet

6y

porary trade ag
India and Great Brl(am 1212-16.
Termination_ of the Ottawa —.
1227, 1229-30, 1989-90, 2018-19.
— between India and Ceylon. 1210.
Views expressed by the Bengal
Natmn? Chamber of Commerce
on the Indg-Japanese —. 583.

TRADE AND NAVIGATION AC-
COUNTS—
Question re pnhhe.non of the “Sea-

Borne —'.
TRADE COMMISSIONER—
Quutmn re—
Appointment of a — for Ceylon in

ndia, 1228.
Appointment_of Indian ebnmln and
— in_foreign countries.
Appointment of Indian — in Japan
and East Africa, 2497, °
Appointment of — in Foreign coun-
tries,

TRADE DEPRESSION—
Question re Sir - Montaj Webb.’s
Book on the — md fall in prices in
India. 1782-83.

TRADE DISPUTE (AMENDMENT)
“BILL— . =] 7
See “Bill(s)’.

TRADE MARK(S)— ;

3 "s'tence hy t.lw Railway

TRADE NEGOTIA,’_H.ON(S)—

Question re — with Ceylon 241,

TRADE RELATION(S)—

Question re negotiations for the estab-
lishment of better — with  foreign®
countries. 2012-14.

TRADE UNION(S)—
See ““Unions).
TRADE UNION ACT—
See ““Indian —" under *‘Act(s)”.

TRADER(S)—

Question re stoppage of — from Chin-
proceeding to-

ese Turkestan
India via Leh. 2495

" oater

670-71. . L
Filling up of the ncy of the

Director of —, Hullwuy’ Board.

3181-82.

Motor and lorry — competition with
the railway on the occasion of the
NKul)]’nkshef&m fair. 1128
umber and tonnage of  Indian
sh;p@ in the ocean-going —. 853,

Termination of hhp opium —  in.
India, 2726-28. o

TRAFFIC DEPARTMENT—
Dennml for Excess Grant in respect
"‘Wnr Expenses—Expenses of
the —' 264.
Question re—""
Dividend declared b

he Rohilktind!

and Kumaon B.mhmy and stoppage:
of promotions in the —. 3169,

Employees in the — of the - Rohil-
kund and Kumaon Railway ' dis-
charged on grounds of profrcted
illness.  3170.

Non-provision ‘of quarters at Aish-
bagh Junction, Bareilly and Mail-
ani for the members of ﬁm — and.
Loco. Department, 3173.

TRAFFIC INSPECTOR(S)—

Question re checking of the work of
Station Masters by a — on the East
Indian Railway. 82.

TRAFFIC SERVICE— .
Question re :mllpmntmn of - two
grades mthanmox—oithe?ah
ﬁd Tehsﬁplu nmm 3382~

N

&
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. L TRAIN(S)— TRAINING CORPS— d

Motion for Adjour Question re University —. 18386, ,

of female passengers mwe in mn
female compartments of —. -67.
- ‘Qﬂgstxon Té—

EJ Alleged throwmg cm{I from a moving
— of an Oriya b{ a Travell-
ing Ticket Collecfaor ﬂu Bengal
Nagpur way.

Assault on a girl in the Bhopd
Ujjain Passenger —. 3351-32

Boards indicating the destinations
of — fitted on through compart-

.{a\'aﬂlﬂ on the East Indian Railway.
Ulea g oY ca"nnges and latrines

Collision uf spec:al mela — at Kalat
railway station, North ' | Western
3 Rail . 2841,
‘Collision of — on the occasion of the
. Kurukshetra fair. 1128-129.
5] Death of one Zamir Ahmad by a —.
> at the Devi Nagar crossing n
: Changigarh & v £ ﬁ
Iutrodug

Legislation to restrict the number of
9,

— on any railway.

Non-stoppage of 1-Up and 2-Down —
at Shahabad Markanda on  the
North Western Railway. 2837-39.

=  Printing in time tables the detention
period. of — at Junction Stations
in case connecting — are late.
1116-117.

Workmen’s — running from and to
Ja.malpur on the East Indian Rail-

2743-44.

17

raaml)

S
experienced by
pilgrims at Rajgir fair on account: of
suspension of the  Bihar-Bukhtiar-
pm- L:ght Ballwny —. 171517,

Question ‘re—
Appointment for — in the Commer-
, cial and Transportation Groups on
. 50 the Novth Western Railway. 2867-
68.

i

-

Rules for the recrmitment and — of
clerical stafi and the avenues for
. their promotion on the ] Indian
Railway. 1020.
“®  Rules for the recruitment and — of
non-| staffl on the Eastern
a Bengal Railway. 1022-23. 1 =

TRAINING GROUND(S)— i
Question re value of India as a — for

British. troops.
TRANSFER—
Question re—

— of & portion of the Postal Audit
Oﬁce, Madras, to Rangoon. 2060-

= of certain clerks in the Punjab
and North- Wen Frontier Circle.

3362-63.

— of certain in employees of
the Government of Indin‘ Press,
Calentta; from the tempos to
the permanent establishment. 2617.

— of postal clerks who suffered in
the Quetta earthquake to  the
Punjab Circle. 2335-36.

— of staff from one division to
Q'?other division onzgse North

’ “%'Ek e :

Nutrition iae’ﬁini
133-34.

— of the Imperial Inahtute of Ani-
mal Husbandry and ?zmg from
Bangalore to Delhi. 3

TRANSFER TO THE FUND  FOR
THE ECONOMIC DEVELOPMENT
AND IMPROVEMENT OF RURAL
AREAS—

Demand for Excess Grant. 3%2

TRANSHIPMENT—

Question re — of postal articles from
cities in Bihar connected with the
Bengal and North Western Railway.
2747, L

TRANSLATION(S)— 2
Question. re — from. Engl.ub of _ the

$ notices pasted on Railway ‘Phtformx
and inside the compartments. 1116.

TRANSPORT ADVISORY' C()UN(XL—
Question re—

Avticle entitled “— Meeting™ regard-
ing Railways published in f.ha
é 2167-68.

| ‘Qiiestion’ e object in — ‘of terrorist

prisoners to the Andathans.’ 990-91.

)
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TRANSPORTATION DEPART- TRAVELLING PUBLIC—contd.
MENT(8)— Question re—contd.

Question re commercial and — of the
East Indian Railway. .

TRAN SPORTA’I‘TON GROUP—

Question e & t

for
in the Commercial and — on__the
North Western Railway. 2867-68.

.
| TRANSPORTATION INSPEC-
TOR(S)—

Question re—
Posts of — sanctioned by the East
Indian Railway. 67, 2636-37.
Promotion of clerical staff to'  the
posts of — and lower  gazetted
officers.

T%%xsmm_'kmw. INSPECTOR(S)
See "Tﬁaﬁq'wm"(ﬂ".
TRANSPORTATION STAFF—

Question re seniority of — and. com-
1 mercial staff on the East Indian
Railway. 101, 3142
TRANSVAAL—

Question re condition of Indians in —
and British Guiana. 1934

TRAVELLING—
Question re—
Conditions for — of servants with
their masters in first and second
"\ class railway compartments. 669-
e 105
7, Tilicit — on State Railways, 1049-
‘R es on the Euh Indian Mm re

alternate routes for throi
and break of journey. 674.

TRAVELLING ALLOWANCE—
See ““Allowance(s)"”
. TRAVELLING-
RULES—
See. *Rula(s)"’s

TRAVELLING EXPENSE(S)—
queuﬂ«m e — to"the  relations of
us confined in the Deoli Deben—

ﬁmn Guny 32095-96.

TBAVELLING PUBLIC—
Question re—

Mﬁulorﬁw-—ontb East
'a “Indian Railway. 3125,

Grievances ‘of the — against
Bengal and North Western B.nl
way. 2065-66.

Grievances of the — on the Bengal
and North Western Railway. 1959

Hardship and inconyenience of the
— on_the District R&\]wny Branch
line n.mnmg from Siliguri.  to

Kishung
l’renanﬁnn #ol lhe ufety of the
2638.
TRAVELLING RADIO SERVICE—
See “‘Radio Service.
TRAVELLING
TOR—

iﬁsﬁ"“&

TICKET GOLLEC-

TRAVEI EXAMIN-
See. ! Ticket Examinar(s) 708 o

TRAVELLING ‘TIGKET  INSPEC-
TOR(S)—

See ““Ticket Inapector(s)”.

TREASURY BILL(S)—
Question re—
Policy in respect of the issue of —.
506y0'l

See nlso under “‘Bill(s)”.

TREATMENT—
Question 7e hhom recew!d
from the deteu
out to them.
TREATY (IES)—

Question 76—

Appointment of Sir Charles Innes
and Sir Fredrick Whyte as Com-
missioners to ue&st the ‘Commer-
of the Board of Trade rN(agot,m.
tions,

S)gmns of O.he Lcndon Ntval — by

India. 495-96.

TREE(S)—
Question e cutting of — the own-
ers of bungalows in the re Can-

tonmout. 1768-69. 3 -

TRIAL(S)— "
estion re release of p«nmu dehmed‘
mm&hm — in Jails. 1995-96.

Y
|
3
p
1
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TRIBAL AREA(S)— TUBERCULOSIS—
Question re amount nllotud for. the Question re—
v J%"Wc development of . 2821 Da:lsmn' suffering from — at” Deoli
TRIBUNAL(S) — in Ajmer! 1907,
Question re— TUNDLA—

Recommemhtigm of.

the Amery —
in do

-Burma Fin-
cial Settlement. 2014-15.
Racommendﬂ(mnq oi the Indo-Burma

Financial —. 122

TROLLY(IES)—
Question 7~ purchase of new ﬁbh.n

for the motor — by the East In
dian Railway. 1017-18.

TROOPS—
Question 76—
British — in India and their cost
497-99.

of maintenance.

E\]nnues on — sent im Indn to

the  Ttalo-
ial 245-46.
Serving of Brllmh — under the com
mand of an Indian. 590-91.

- Value of India as a training ground
“for British —. 496-97.

TRUNK CALL(8)—

_ Question re—
Reduction of Telephone — charges
3320-21

Telephon;a — hills.

uestion r& — call bills. 1486,

TRUNK TELEPHONE Lm
- thion re introduction of a e

l_l‘lml for
See ;i,'lsl") mlder-“Telephane Line(s)”".
—589,

R R
.* TRUST(S)—

Question re rules for suing Government
foribreach of — in respect to service
«conditions, etc. 2816-17.

TRUSTEE(S)— :

Question re official — of Bengal. 2850
=

TRUSTEESHTP AND DISCRIMINA-

TION— t1

Question re article entitled “—"
Tished in the Hindu. 2590. g

Question re— DRI

Reduction in the grant-in-ai of zhe
East Indian Railwa
" Vernacnlar High Schoo{
Stoppage of the teaching of Sanl
krit ‘and Persian in the East In
dian Baxlway Anglo-Vernuuh-
High School, 98-99.

TUNGABHADRA—
Question re negotiations for the settle-
nient of the — dispute. 602,

TU I\GABHADRA DISPUTE—
M ﬁl_»—x 1144

TUNGABHADRA PROJECT—
Question re uegntmf.lons for the —
250-51.

TWENTY-FOUR PARGANAS—

Motion for adjouinment re extension
by the Government of Bengal of the
provisions of Chapters II and ' IT1
of the Bengal Public Security Act,
1932, to the Town of Caleutta and
the Districts 6f — and  Howrah
T72-74.

TYPIST (8}
“Question 7e supply on payment of ap-
plication forms for the post of a —
in the Divisional Bnperki‘mdenl s
Office, Moradabad. 2506-07

PETENE

U

UMAR ALT SHAH, MR:— | i
Arya Marriage Validation Bill—
Considervation of clauses. 2022-23.
Question re— . 3
Ahohtlm of 1

g~ aly

_of certain  firemen and
e on the Fastern Bengal
Railway. 3363.

ileage allowance granted for crew
staff on the Eastern Bengal Rail-
way. 3366.
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UMAR ALI SHAH, MR.—coutd:

Question re—contd.
Powers given to Agents of Stale
Railways to modify the rules for
the grant of allowances. 3367-

Provision of box Fhalasies to carry
the boxes of Indian ~ drivers.
3365.

Provision of cooks to drivers on the
' Fast Indian Railway. 3365,

Provision of mosquito curtains,
_ mattresses and bed sheets in the
rupning rooms of drivers on State
Railways. 3365.

Recording  of names of the crew
staffi who fail to collect
fares from passengers on _the
Eastern Bengal 'Railway.

s o T 5, % ST ey
Recruitment, in xgbimt ior grades of
the Bombay, Baroda and Central
India Railway. 2857.
Reduction in working expenses on
the RBastern Bengal  Railway.
3367.
’ Relieving allowance to staff sent to
! outstations to relieve Station

Masters, ~signallers and clerks.
3364.

Retrospective effect to concessions
| granted to railway staff. 3
. Running parcel clerks on the Eastern
g * Bengal Railway. 336T.

' ‘Running room’ arrangement for orew
staff on_the Eastern Bengal Rail-

way. 3366. T
School established at ‘Calcutta to

train  firemen, shunters and
| drivers. 3364,
ﬁi Renior subordinate oﬂ"mﬁrs in the
| Toco. and Camriage Department,
i Bombay, Baroda and  Central
4 TIndia Railway. 2957.

UNCLAIMED AMOUNT—

See ‘*‘Amount(s)”. :

' UNDERFRAME(S)—=
Question re—

Annual contract placed by the
Indiatn Sf;ai‘r;:m oot t for the
supply of Paint Black Readymixed
:{;;r — ‘and wagon ' bomymm

Conf:nu:.t for the supply of Red
Oxide for railway wagons and —.

Use of fRe;l‘i‘Oxfd"é Paint h::;n 'pa.ixtxlf

: ing of ra vy —, wheels, ete.

UNDER SBCRETARY ., OF STATE
FOR INDIA—
Question ¢ ‘statement ‘of the — about
Mr. Subhash Chandra Bose's arrest.
581-82.

UNEMPLOYMENT—
Question re—
Article entitled ‘‘Inter-related pro-
h'lemz‘v’_ published dui]u the Hindus-
__tan Times yegarding — problem.
RO T el
J published in
the Hindu regarding educational
reconstruction. 1593-96.
Measures to combat —. 1847-48.
Organisation’ of public works in
connection with the ‘relief of —.

H Pl’oposais for educational reforms

{ ! g 1 measures to fight against —.

Schemes. for the’ relid
gested by the Sapru Committee.
258-59.
Tackling of the — problem. 1859.
— problem. - 1000-02, 1929-31.
UNTFORM(S}—

Peninsula

T Wﬁdem—
tions by Y

| Non-eligibility of temporary Govern:
: ment servants to become members
of recognized — and iati

24-25.

Union, Delhi Province.

Recognised Service — and  Associa-

tions of the staff of the Posts
and  Telegraphs Departmient.

Recognition of the Railway e ets

Workers” —, Calcutt 9614,
Representation of individual cases
associations.

by service — and
2654

Resolutions_passed by the ' Cordite
%"cztary Labour —, Aruvankadu.

Staff of State Railways attending
meetings of their Trade —. 2768
Travelling allowances to staff on

{ . State Railways for attending
meetinge of their Trade —. 2768,

Question ¢ supply of necessary — for
a cabinmen officiating as & guard .n
the Great Indian Rail
way. 5

Postmen and Lower Grade Staff
i irice. B4-85. ~




2
¢ B
“INDEX T0 LEGISL A‘nw ASSEVBLY DEBATES. 267
bor ' ;
N UNION OF SOUTH AFBICA— UNIVERSITY (TBS)—contd.
- See “‘South Africa”. & Question re—cont /.
Educational assistance to the chil-
UNIT(E)—— ! ¢ of thes railway staff reading
= ~Question re promotions-to the rank of in_the Hindu and Muslim —.
a Jamadar_or Subedar in - Indian- 3061
ised —. 3305. smke of atudanw ‘in’ the Ahgmb
{gqu Mauslim —.  £580-8L.
g UNITED ximnou— o t Sui’frsge of the — electo {g in the
- Motion for adjournment re reduction Central Provinces. 99.
of the import duty om grey cotton 3
o . goods and on bordered and UNIVERSITY BOARD(S)—
T .~ Dbleached cotton goods imported Question r+ constitution of the Cen»
Qﬁ""' the . 308 i TG tral — 245.
uestion re—
B Demands to put off all negotiations UN]VERSITY CLRTMCATES—
by fresh agreements between the Ser “Certificate(s)”.
> — and India. 586.
; Export of raw  cotton and raw UNIVERSITY TRAINING CORPS—
. .c’:;ﬁ:: purchased by the — and Question 7e — » 183-86,
- e Persons paid from Indian Revenues UNLOADING WORK—
3 in the — and the Bri i
2161-62.. . Qmmm re loading @nd — of the
RS Mm:dmwbymm 2520-
4 "CUNITED PROVINCES= - %0 E Gioch
Message from Hig ‘Excellency the 1 -Q FRICTAL A \'g RU(S)—
Viceroy and Governor General dis- ’QO ‘.‘ii = \D e
allowing Mr. Mohan Lal . Saksena’s b avaaer(E)
motion for adjournment re Secrecy 1 T W i
- of vote in the rural areas of the —. UPLIF,F O R
: ? % ng:lt.xol\ re progress mwade in the
2 Motion for Adjournment re— b ainrt the cantrally “adminis-
. Interference by the Government . of tered ‘altess. 29818,
e e Vnis N Wi of UPPER TIMESCALE-
- Res&ntclt]ions by the == (:omlum_nt 5 ' Tlme Son]e(g)
on the movements of the N
xmbllc at Lucknow, | . URINAL(S) #
» Vol fveas:of - Question re constraction of hydrants
i 4 s 3 Jz.npp]vmgb dr ;:kmg water or — and
s /AP a
Questum re repl‘elw _made on ]’)“e‘l}‘l’lDe Y a, edesatifigiier
= Bmﬁ&i"iﬂ the — ,_,
~ 1 the Braimin Sabha D, BTN
S el - O 1 Queshantrc .;}:‘u.unem of B:hma:ld
2 d Letter Office,
- UNITED STATES OF AME!RICA—— cutta, 4831-32.
- Question re— ‘
e "5l Restrictions on ' the movement' ¢f it
M endra_ Nath Ghose, a Question re allowance wm for
the 3297. replacing —, beddings
the quota of clothings, . N_c. - 3286.
- > i
- .
“=*0N1VERSITY(IES)—~ i
Question re— ; Fop
Discontent amoug the — of - ’Indm i| % Clerical — in"the Dacca Héad Post
. - m grants made to them Office filled in contravention of
. : =2 the revised comninal orders. 19.




INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

VACANCY (IES)—contd,
Question re—rontd.

Filling ap of — of coolies and wire-
mien in the Electri¢ Department of
the ' Noxt| Western  Railway,
Delhi. 3310,

Filling up of — on the East Indian
Railway without. the medinm of
Selection Boards. 100,

— of stenographers in Headquarters
and  Divisional Offices on  the
North Western Railway. 2089,

VALUE—

Question 7e assessment of annual — of
property in the Nasirabad Canton-
ment. . 1713.

VALVE(S)— =4
Question  re  wireless — c
compe nents. 104445, - 1‘5‘!%‘”“

VARMA, MR. B. B.—
Question re—

Accident_at Segauli on the Bengal
and  North Western Railway.
1909-10. - -

Bihari employees in the superior ser-
vice of the Bengal and North
Western Ruilway. ~ 1909,

Enquiry .into the. grievances of vhe
employees of - the Bengal and
North  Western Railway. 2858-

63.
Goeds  wagons = of thet] and
North Western Railway. 1910-11.
‘Grievances of the travelling public
on the Bengal and North Westein
% Railway. 1909. %
.eave, passes, ote:, of the staff on
3 mgal an¢’ North  Western
* _Railway. 285588, ' -
23 :

i a fhici

VARNISH(BS)— ... . AL d
Question re— e R
Determination of the qnalify ~ of
paints, — aund enamels, etc. 2726,
Non-supply of accurate forecasts of =
quantities by the Railway Board L
re  purchase paints ‘and —,

Tenders for the supply of inside

body — approved by the - East
Indian Railway. 29&-42.'

VEHICULAR TRAFEIC— ; F
Question  re. availabiilty, of the
?%F‘ﬁri" Bridge near Benares: for —.

VELLANI, M. B.— -
Question 7e statement on Indian inter-
VENDOR(S)-

R 4
Question re—

Differentiation made by — of food-
stufis at Railway Stations. 2157
50 -

Me._a.t — on the North Western
_ Railway.  3302.

VERNACULAR SCHOOL—
See “‘School(s)”.

VETERINARY CORPS— y
Question 72— .
: ces fixed for wives of In-
ficers in the Indian Army

VICEREGAL ESTATE—

Question re—

of
tumber of Hamals on the Bengal
and  North Western  Railway.

Pravision of a bridge over the Gan-
k river at Smdpur Ghat near
Pusa. 3054,
Railway sorvants and  passengers
killed in the accident at Seganli,
Bengal and North Western il-

WaY- 5 : T
‘Rutryiction of the powers of Sujer-
intendents of Post Offices in
certain matters. 2664.
Retrenchment in the Rongpur Postal
Division in disvegard of the Gov-
simment orders. 3
Third class carriages built. by sthe
.+ Bengal and North Westein  Rail-
. oway.. 1910, i

ppropriation in the office of the —
Superintendent, —. 3179-80.
Recruitment of a Sikh in the office
of . the  Snperintendent ; of .
3150-5:

5 e =L
VICEROY, HIS EXCELLENCY -~
THES ispis. siinhiie
Message from  —  disallowing  Mr.
W mfn Tal Sqksena's motion for ad-
journment re Sec of ‘yote in the
rural areas of the United Provinces.
2280,

W, 11

TR R
Mohan Lal Saka«nazg lgotion tfor ad-

re o
‘Mri M. R Mussani from the Pun-
i jabs 681 o ’ -
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i' VICEROY, HIS EXCELLENCY THE | VISION(S)—
M —eontd. g . Question re—
: Message from — disallowing  Qazi | ““Rules_on the Bast Indian’ Railway
' Muhgrmad Ahmad Kazmi's motion | _preventing ‘the tr‘l\wmem, of
‘ ' wfor adjournment re prohibition of staff suffering from efective — to
' L the recital of = Madhe-Sahaba in certain posts.
& Lucknow. 2380. *!tnﬂ with dciecf.xve — employed &s
h . i A% . drivers and Assistant Fore-
‘ “Question. 7e— men, ete., on -Blal‘.e"‘-’mnlwnyn
: Details of certain lllwancel of —'s 12632-33. - i ! Te
| 5 Household. 509-10.
- Platform tickets for parsmﬁ gmng VISIT(8)= i
b B e Govomas EITI GuostionJp o= Hhs e M iiad
. Speech delivered fo the Council of e i3 o
E. s spﬁ:awh s "hﬁm e Raj to the Audamans. 3070-71.
b s i
s See d{o 'meo|n~n General, His Ex- VISITOR(S)-‘ 5 2
the’ v
T clal — fur the Cellular " Jail and
- Convict. Settlement m Anda-
=~ VILLAGE(S)— mans. -1000.
. 2
5oy atametion Fo - VISSANJL, MR. MATHURADAS—
& A‘:::r“ ?}‘;r:}a “‘h“““a“ gis ‘; Indlan (,omp.nmes (Amiehdment)
& 33 & des i I
Br . e “{'l iz ummmd - 796-88.
] — in the Delhi Province. 2766 C“‘“‘ﬁ;“;‘““ O SE———
2 LAY Clanse 40, 152021, 1751,
Persons mvicted in connection Clause 42. 214344 2279.
with the d on the — 660-61. Queskion =~
Provisions of radio sets in —. 1788- Ahoﬁﬁoxn of::{ Al h Faeitt® Board.
- " Taxes levied hy the Dnhr-\ Dun st
£ C oot bhe Investigation of the Indian income-
J T of certain —. rm. tax system by éxperts.
Q — Post Offices upsaeﬂ dnﬂng the Legislation  to regulate Bnnlnng
> lm two ' years. business. 3325,
Q\;;t: prmulnpfll& of :!egulaung trade
WILLAGE TNDUSTRIES ASSOOTA- s A
TION— 5 s ! ol
VIVA POCE—
Question re— . ey
W Marks for — d Civil
“VILLAGE POST OFFICES— Servi ‘"g it Tudan -
See “Post Office(s)’". Summoning . of
~,‘~\n1‘-". v"l.&'c =35 examination b
vice Coi 3
g VILL AGE PROGRAMME«
.. See “Programme™, VIZAGAPATAM— BSHH
f" Question re— e
2 VILLAGE RECONSTRUCTION
: FUND— "o
: z ey . g fess
K, - Qufgk(m e : IB’I Qrm— North — Dis-

2
s Sl

““*VILLAGE UPLIFT WORK—

Question re progress made in the —
in the centrally admmwteted areas.

\ Y(mﬁ)— ;
Qu&hm fe) development oﬁ a mini-

mum of conmnh’——- of “basic Hin
in Broadeasting. 901-02.

dustani”
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VOLUNTEER(S)— 2
Question, re practising of rifle shoot-
ing with an air-gun by the — of the
Hindustani _Seva Dal. 661.62.

VOTE(S)—
Message from (His Excellency the
.. Viceroy and Governor General dis-
allowing Mr. Mohan Tal Saksena’s
motion for adjournment re Secrecy
— in the rural areas ‘of the
United Provinces. 2280. -
Motion for Adjournment re secrecy of
- vote in the rural ateas of the United
" Porvinces. 2245.47.

VOTER(S)—
Question 7e—
Enrolment or qualifi
system m 0] Mon%n

tain.

Shortage in the number of — for
the reformed tive - Assem-
bly of Madras. 930-31.

by t.he

VOTING—
Question 7re—

Determination: of methods of — in
the Provinces. 3153,

Iudmn delegation — against * the
| British delegation in the League
of Nations. 2508-12.

System. of — at the coming provin-
cial elections by means of coloured
boxes with or mﬂwut lymbols

& 1557-59. :

w

WAGE(S)—

Question re— -3 Mo e,
Convention 7e establishment of a

"Zo for fixing minimum

9

Pml;used retrenchment of —railway
_ stafl and the lowehng of — and
salaries. 2082-84.
— in the manufactiite of sugar and
in the culhvu.hon of sugar-cane.
2625.

WAGON(S)—
* Demand for Excess Grant in respoct
v, of “Working

. ance of Carriage and — Stock’.

Question re—
Annual contract. d b

Indian Stores
Eﬂint

W.Acoz\‘(é)éilmm.' 2
Question re—econtd. .
Contract+ for: the supply-'éf Red
wOsida for railway — and under-
frames.  2940-41.

Goods — of the Beufal and | North
Western Railway. 1910-11.

Old coaching und osrrmge-
and — on ggods

glsxd Central [ndls lewa’v 5064-‘

Tank- — constructed by the FEast
Imii;n ‘Railway.. 0.
Use' of ‘spray guns for painting of
2835.

= pumted black by the East Indian-
272!

Railway.

Ru M'vv'\mfmpnt of're
sons-horne on ‘the —e

2612

WAITING ROOM(S)—

. Question 76—

i Absence of a — or - shed gt
Phulwari Sharif Stationeion
East Indian Railway: 2067.

Absence of intermediate class — on
the Rohilkund and Kumaon Rail-
way. 3175-76.

Amalgamation of Booking Offices
7 sion of — at Waltair.

Provision iﬂwmw
Station. 3. A~
Provision of a — for inhc:nedin.t&
class passengers. at Saharanpur.

1701.

Provision of proper — for inter-
mediate class passengers at De“ll
1701-02.

— for intermediate class passengers.
at the Benares Cnnwument BML

way Station.. '670. | 1

Want of a bathloom snd ;% lmzu.tory

in the Second Moghul
Sarai. 1‘"172

- Want: of an intermediate class — vt
g:inres Cantonment ; Railway
Station. 2745-46.

Want of an intermediate class — - at
Bhagalpur  Railway Station.

JOR TRLE £
WALK- OUT—- TR
— by the Membeﬂ “on the
O;’msltlm Benches. ﬁ

.
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™ WALTATR— : | WATER—
" Question re— 3 { Question re—
Amalgamation of Boolcmg Offices Absence of storm — and . ‘sullage
i and extension of waiting rooms at lllg;ém in  Karol Bagh, Delhi.
? —. 1803-04.
= Diamissal of certain scavengers at Arrangement Ior the ‘supply of
- — by the Bengal Nagpur Rail- drinking — T on the
way. 1769-70. East Indian lemy
1 ok P Arrangement: for.— for gm&s
EX WAR— the Assam ; aldRulway. l2621
- e Constraction o vdrants supplying
2 ®  Question ri— drinking — or uvinals and latrines.
‘ Disability pension to military em- Ly the roadside in New Delhi.
| owgass ployees mvn.hded durmg tha (e i
E Great —. ;% JW' | Tucrense -in the — rates in the
50, 2756. it el Lahore Cantonment. 1'309" =
i Expenses on troops sent from Tndia Lack of — arrangements a ot
;PV to Abyssinia  duri the Ttalo- Daya Kishen on the North West-
Abyssinian —. *245- evn Railway:s 2839-40. «oitoivy
- Feelings in India regardmg Indians Shiort-con.ings in the schémie of
S not  helping Great Britain  in attle improve and reducti
g future —. 3307-08. of the canal — rate. 1023,
= . Great  Britain’s consultation with 3

Imha hefore joining. the last —.

lndla )

s, 3
3

sent

Indians
last: European —. 07:

overseas du.rmg the
3306-

Loss of Indian lives or properties in
the Italo-Abyssinian —. 188-89.

WATER BOARD—
i i Joans advanced to ihe:

WATER CHARGE(S)— "
Question re levy of — from the in-

ferior servauts of the Posts and
hs Department in Delhi and’

Money from ithe: Indian  Exch
o ﬁt sver the last European —.

“Money raised by voluntary contri-
hations for the Great —. 3307
Number of persons recruited during
the lust —. 3307.
Preparations for — by the European
nations. 1780-82. T

s Piotection of the Si ?r ter-
# it il —

-45.
— Bonds and Cash Certificates

issued during the Gmt — rema,m
v ing unpaid.

=

Indlm‘qeut. away from the
under. — X

S
| WAR BOND(S)— Cuba R
’% re — and Cash Certificates
dnrl.ng the Great War remain-
ing unpaid.  2090-91.

vhRM OLO?

Advisability of not sending awsay
any Indian officer under the —.

Army

Tel
New Delhi.  2882-83.
WATER RESERVOIRS—

Question re contamination of certain -—-
in_Delhi. 907-08.

WATER SUPPLY—
Question re—
Rate charged for — in the Nasira-
had Cantonment. 1712, :
Refund of the amount paid by the
Nasirabad Cantm\menb Board for
the — s
4 iemin cantonments. 1608-99,

WATER TAP(S)—
Question e paudity of drmhng — at
street corners or road erossings  in.

New Delhi.

WATER TAX—

Question re Sionvasicnce and hud
ship caused by silting up of ‘a cer-
tain — between Buxar and Chausa
Railway Station on the Fast Indian
Bmlway 2078-79.

Y A
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WATTLE BARK—

Question re tanning mdus!ry in India
and duty free import of — extract.
7-48.

WEAVER(S)—
1+ Question, re—
Effects of the jons of

WHEELER’S STALL(S)—

Question re fixation of the value of a
shilling in Indian Currency for the
kale of English books at the — on
Railway Stations. 2626,

W u'z(vm)—

re—

the Tariff Board on the Cotton
TPextile Indus upon the hand-

loom '—,

Hnlp to the handloom —. 207778,
Plight of — in Madras.’ 1998-99

Steps taken to improve the phght of
handloom. —. ' 770.71.

"WEBB, SIR MONTAGUE—
Question re —’s Book on the trade

i

-~
O |
RB COM\HTTEE(S)——
Question re—

i_.:dxgz S

Absenes of an employees” “— on the
Rohilkund ‘and Kumaoy Railway.
3170.

— on State Railways. 2641

(WELEARE OFFICER(S)—

Question r¢ duties  of = the Deputy
Agent, Personnel, and the — of the
Eastern Bengal Raxlway 30179

WELLS— - .

Question 7e tax on — in the.Delhi

Province. 904-06.
WESTERN CIRCLE—

Question re protected monuments in

Question  r¢  provision -of ' aircraft
depots or parks in — or Bonthern
India. 1469-70.

"WHEATSTONE SYSTEM—

Question 7e * wireless — for  working
between  Rangoon “and Madras.
3383-84.

WHEEL(S}— - <

Question_ re use of Red (ﬁrde Paint

for p fmxlmay
== e 2§69

(g3t & ¥

‘WHEELER COMMITTEE—

S Qe u'm- e ﬁoﬂ' of tne — 2{143

depression . and fall in  prices i
1782.83. |

Allowances fixed for — of Indian
Officers  in  the  Indiay Army
Veterinary Corps. 3178,
Rmmmg of | hy the, — of
ﬂﬂ-ﬁviﬁaﬂnﬁh"

WINDOW(S)—

Question 7e catches supplied in rail-
way compartments for “Lift-of”’ —
shutters, 1209-10,

— \Bl\(~ and' other .. components!
45.

== wheatstone system for ' working
between Rangoon and’ Madras.
maa

WIRELESS OPERATOR(8)==M
Quenmn re communal compouumn of
i

declared in the
examination for recrnitment uf =
3319. .

 WIREMAN EN)—-
Question

of vacancies of
1 De-

coolies
partment of Nocth Waeste ‘Rail-
‘way, Delbi. 3310.
WOMAN(EN)— s
Question re— o
Cireulation of Bills affecting —'s
rights,
Suppresson of um-uoml Mi)n —
in Dethi and the ally  ad-
ministered areas. 1718,

st T

-
WOBKEB.(B)—- £ G :

Motion for ndjonrnmem 7e arvest of

pablic — in the West,. - Fron-

tier Province. =5 v

4
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“ ORKER(S)—rontd.
uestion re— § dikdbakiadtd
Abolition of 9‘[’?’“ schools for  edu-
cating_tie illiterate railway — of
“i the k[ Department.  3363-64.
‘—“"' -sight test of ‘—. 6.
© Health Insurance and sick Jeave for

industrial f_ 2626.

o

Histories public. — of Delhi.

1

mave, holidays and pay. ete., of

md\mrp!‘ — of railways. 853.54.
Royal

regarding

¢ﬂi. of —

of the

Labour

‘Rﬂ'bmmrnd—mnnu

Commission

on

2595-96. e

Reduction of ﬂw ﬂhtﬂof the
supervising staff and of the — of
the Fast Todian - Railway. Press
2611.

WORKING EXPENSES—

Question re reduction in — on the
»* Eastern Bengal Railway. 3367.
WORKING '

OF T HE g TRATF
Demand for Excess Grant. 3%4

WORKING EAPENSES—MATNTEN

ANCE AND"SUPPLY OF LOCO-
\[0'1“[\ E POWER—

'ﬂ~ n\and for Excess Grant. 3264.

wm KrM, EXPENSES--MAINTEN-
ANC OF RTAGE  AND
WAGH ox STOCK—

Demand _for Bdess Grant. 3264.
"WORKING HOURS—

Question re fixation of — of inferiow «f .

";sltwﬁ in the Railway »M_aﬂ, Service. }

“ORI\M \N(m)-—-. s
Question re —'s train ruuming . irom
and to Jamalpur on the East Indian
2743-44.

“WORKSH
“Question re—

Appointment of successful Technical
= cx-apprentices of {he Lillooah -—.

Exp]o:mn ab the Moghalpura — on
the Novth,. Western - Railway.
1793-85. g

Periodical eye-sight tests of the em-
ployees in the mechanical — of

Oudh  and Rohilkhand
7= Railway. 2595,

¥
Strike in the Bengal Nagpur Rail-

way — at K.hnn.gpnr 520-21.
Su ices ‘of  the
= Lilloeak —. 75, 684-85.

WORKS COMMITTEE—

Question e — of the
ailway Press. 60,

WHYTE, SIR FREDBRICE—
Quemon re appointment - of Sir
Charles Tongs ‘and — as  Commis-
sioners 100 sssist - bie © Commercial
Relaticns, aud  Treaties tment
;{g the Bourd of Trade Negotiations.

East _Indian

Y
YAKUB, SIR MUHAMMAD="

Arya Mavriage. Vahdxmon Bill—
Motion to consider. 1647-51, 1653.°
Consideration of caluses 1661-62,

1673, 2033-36, 2041, 96,
2797, 2798, 2800, 2801, 2802.

Durgah Khawaja Saheb Bill—

Motion to consider.

1 ;ompa.mag (A.meudmeub) Bill—
Lonsi eration of —

Clauge 7. 954.
Clause 42. 1969,
Indulxln Mator Vehicles

ill—
Motions to refer to Select Committee
and to circulate:
Tudian Ra\lwuy~ (Amendment) Bill—
Motion to refer to Select Committee
and to cireulate. 391,
Motion for adjournment
Alleged frivolous nature of motions
_of adjournment. _1243-244,
nitment to

{Amendment)

+ New rules for recrui the
ndian Civil Setvice. 144-47.
Question re—
Appointment: of Mr. Pothan
the

as editor of programme at
Delhi Bmcdmmg ‘Station. 1911-

Article entitled “N. W. R. Lower

(azetted Service and  Muslims”
published in the Fastern Times.
2486-87.

British policy in Palestine. 931-32.
Routine grade examination for ve-

cruitment to' the G of
Indm Secretariat.  602-03.
S phers in the Go of
lnd\a sDeparvmenu 75.
Quegtion ( npplmmry ro—
Ap) of Mr. Franks as the

of the Indian  Iistener.

("erknn facilities provided to the
convicts sent to ‘the ' Andamans.
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YAKURB, SIR MUHAMMAD—contd. ZAFRULLAH KHAN, THE HO o
Quiestion ~(Supplementary) ré—contd. OURABLE — SIR | MUH MHHD—
Fixation of dates for polling in the BoRtq.
Provinces for the coming Chitt g Port (A hi “-) Bill—
3200-02. Motion, for leaye to ml.rudu 113,
. Giving back of the administration Motion to consi ) 2 3039,
d of Berar to His Exalted Highness 3041, 3043-45.
the’ Nizam.  591-93. Motion to pass. 3046. b
Indian Secret.arms, Joint and Assist- Genevy Convention Implementing -,
ant n ‘the G Bill— |
of India. 1131- 132 Eonsideration of caluses. - 3001. =
Tuterview of candidates for certain Indian Railways (Amendmeut) Bxll— )
posts in the Broadcasting Depart- otions to' 3 - .

ment, 2752,
Issue of postage stamps and  cur-
rency with the new King's effigy.
Qualifioati for i nt . us
High (‘ommumoner for India in
London.

Bﬁdunuon of MW& the

Opil ...:A% ice,  Ghazipur,
Re-tﬁ%hbn rét e e

Indebtedness of agncu]mri 1801,

Interference from public servants in
fhe ensuing elections. 2198, 2200,
2201-03, 2220,

Statement re demonstration against

the ruling of the Chair. 3;

YAMIN KHAN. SIR MUHAMMAD—
Indian Companies (Amendment) Bill—
(‘ulr%salélerahon of clause 40. 1518-19,

Motion for adjournment re new rules

, or recraitment to the Indian Civil
Service, = 147-49
Question re visit of

3 -—’ﬂﬂﬂ*ﬁ%a
Hans Raj to the Andamans.
7i.

Resolution re—
l;ldel\tcdness of agriculturists.” 1813-
16,
Inlerfaence from p\lbhc mvam-x in
. the ensuing elechmm 2211, 2217,
o 2218, 221920
YARN= .
Question re reductmn of freight on —
- gz the South Indian lewa\" 333-

YEATTS, MR M. W W. M.—
Oatly of Office. 3125,

zmuma x‘mN. THE HON-
'URABLE STR MUHAMMAD—
2 ~Ar.va Mm—iage Validation Bill—
15 Consideration of caluses, 2797, 2799
Tangal

ore Marriages Vahd;tmg Blll-—-
Mohon t.o oonmdel

."#‘Gfa' . Select O
mw’% fo circulate, 113-16,

Indian R\rbbn (Control (\mondmenv)

ill—

Motion for: leave to nmmluu.- 934.

Tndiar
Motion
2898 ¢
Consideration of caluses.

2915-14
2017, 2910, 2990, 2001, 2025, 504,
2027, , 2031, 2032.33.

.\{ntm to pass 2935,

Control (-\menr]ment)

Motion for leave to introduce. 1!‘5
Motion to consider. - 3021-22 —— |
Consideration of clanses. 3023, 3024, ¢
G 29,
Motion fol ad]ournmen’t. e
Abolition of the Tariff Board. ._23
28.

= 226-
fﬁnw duppmg

Indian Tea
Bill—

R

service
o, 2244
2245. B
Protection of xeuml ¢ p’a“!‘ngﬂrl

travelling in female compartments
of trains. 2666, 2667.

Reduction of the duty on British
textiles without consulting  the-
Legislative Assembly. 32427,

Restrictions by the Umted Provinces
Government on the movem of
the genatnl public at

Re«olutmn re mterfemnu “from public
servants in }he ensuing  elections.

7A\[IR AH\T \D—

Question re death of one — by a train
at the Devi Nagar crossing mnear
Changigarh Railway Station, 673,

ze}ml%
Appointment of an officer to watsh
z];(e, interests of Indians in —.

¥ o
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-&:‘2 \\,ZIBAR_mnul

Quiestion 7e
e {

ﬂ e Engniry

" published in the Hindu. 431

Enquiry into the working of th>
Clove Growers’ Association in —
and reservation of Kenya Hign-
lands for Europeans. 75%-

Tadian Clove. Growers’ mbarem in
it L e e
4 w ftorandum submitted by the In-

- v 'Report ‘of the Commission of HEa-
-~ quiry concerning the riot in —.
. 14951504
~ ¢ Com-
eguarding of the intevests  of
- W Indian re clove trade in —.
— Indian_National  Association's
memorandum  submitted to  the
Riot Inquiry Commissien. 431-
32, 512,
ZANZIBAR NATIONAL ~ ASSOCTA
% TION—
5 See “Association(s)”.
ZIAUDDIN AHMAD, DRt —
-‘hg: Marriage Validation Bill— .l
nsideration of calnses
Durgah Khawaja i
Moti e . 3380.
. ration of caluses 3300, 3391,
- 3392. 3394. 3395, 3396, }397, 3394,
o Teratian b=
g “Consideration of —
- Clause 32. 118082
. S (lause 36. 1192.
e Clagse 37. 1198, 142330, 1434.
4 Claw 1521.
. Clause 42, 1875 1876, 1877,
" 2100,72101, 2129, 12147, 2250
—~ 2263, 2292, 2353.

dian  National Aasocmhon of —
=0 Mra.G. JH,
N, Binder’s
Positior‘;‘ of Tndians in

Possibility of further extension of
the moratorium in -—. 1593,

Putting of an embargo on the im-
port of — cloves. 58L-83.

Clause 44 2.’.66.
67.

—
Clanse 75. 2436
3 “hwew Clau: 2444 47.
A= so 1112474,
7 Tndian Rai (Aniemb:nenb) Bill--

" Motions io‘refel:
% and to’cirenlate.

h..-e
116 20, 1

| ZIAUDDIN AHMAD, DR.—contd,

Indian Tea Cess (Amendment) Bill—
(‘onmdemhun of clauses. 2913, 2917.

Mohon to pass. 2935,
Manoeuvres Field Firing and Artillery
Practice Bill—
Motion to circulate. 327374, 3275.
Motion for adjournment re—
Aléglgltulm of the Tariff Board. 225,

Reduction of the duty on British
textiles without cousnlh the
Legislative _Assemb] y 1;16,

R‘evuiomof ‘the {mii; and

ngion_o; e Pntwarxa of the

garh District for aileged attend

mg an election meeting. -89.
Question re—

Article entitled “N. W. R. Low<

Gazetted Service and  Muslims’,

vul:]hh?(l in lhe Enstern. Times

iy the Tata
= —f%% Stcel Compunv. Lumter!

Oﬁcea.

Extra Deparlmenlal Pfst
3326-27.

Inspection of the accounts of = the
Tata Iron and Steel - Company.
Limited. :

Recruitment of Muslitis in. Port
Trast. 3

Retrenchment on railways. 1900-01.

Quc)hon (8 upp]ementary) re—
\legations against the staff of the
Rohilkund and Kumson Railway.

7
.ﬁ}lment made for the Burdwan
~ Arambagh Road from the Road
Development Fund. 2341,

Anti-Indian agitation and boycott of
Tndian {;B
23!

Mal ya.lw it Qeylon.

i
= g _and In pifb d in
the Hindustan Times ¥
Article entitled ‘Roads and ~ Road
Transport’ the

published ~ in

Madras Mail.” 2312

Ban on Indian  students in Great
Britain, '2176.

Conelusions arrived * sl by  the
Transport Ad;xsorv Council * in

Simla. 2342.4;
Construction of a, railway line from
Tanjore to Patbukottai. 2307.

Development of an All-Tndia pelicy
oinn Ports, 2591, =
Davelopment of the Indian
" tries. 1-72.
Employees discharged from the East
Indian Railway on zecount  of
defective eye sight.

Indus-

-
‘J\:’.

275
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ZIAUDDIN AHMAD, DR.—contd.
Question  (Suj lementary) re—contd.
Exemption g? the running staff from
the operation of Hours of Em
ployment Rules on State Railways

Fees Lhm-ged by the Public Service
Commission for vompemne exam-
inations. 3176

Funetions and dnt.m, of the Tm
perial Dairy Experts 313233

Giving back of the wdministr
of Berar to His Exalted Highness

the Nizam. 581-93.
Government’s quinine rolicy. 2303
Grievances of Tudians wm =~ Malaya
2306.
weavers,

Help to the handloom
2078

Honoﬁry Magistrates on t.he Fast
Indian_Raily 3053

Indians in 2589,
Interview of candidates for certain
in the  Broadeasting De-|
partment. 2751.
Latrines for third and interm
class passengers on the
Bengal Railway. 2620,

Leave rules governing the tcachers
in State Railway schuals.” 2964
Marks for wive voce in the India.
Civil Service Examination. 1766.
Negotiations between the Govern-
ment of India and the Kathiawar
States to regulate the impert of

foreign goods, 2413,

Negotiations with tke British Gov
ernment for a new ?mdamem
2070.

Programmes issued by the " Delhi
Broadeasting Btation and Secur-
ing of the services of Mikhs. 3199
3200,

Progress made in the village upli‘t
v‘:grk in_the ceutrally administer-
ed aveas. 2319,

Promotions to the post of _ Sub-
Heads in_the Railway — Clearing
Acvounts Office, 2980.

Proportion- of Sikhs in certain De-
partments under the Government
of India. 1147-152.

Proposed vetrenchment of 1uilway
staff and the lowering of wages
and salavies. 2083

Protection of the righis of Trdians

ZIAUDDIN AHMADMDRtoncid.
Question (mnpplunmmuwiwc—-eoul
Quota_ prineiple of re
bétween India mnd

Rates for the sale of ice m:: (ﬂ‘!‘t:d
waters on the East Indian 3
North Western Railways. 2757,

Rates of commission charged b the-
Imperial Bank of India and ad-
vances made by it. 3143.45. %

Recommendations of the Royal Com- -~

. mission o 0 T
S L W e
ers. 2506, P

Rednction of third class farve bebwean'
Beswada and Masulipatam
Madras and Soathern  Mal

ilway. 2340,

Refusal fo forward appeals of staff
by Officers on State Railways.
2767.

Remmmn of sentence of one Ratna-

thi Gounder of the Cmrr-‘v’ -

tta: 1o

% 3 wied out by _the
h..,m:u Dairy prrlu 35, e
Reservation of intermediatc  and °
third class“seats on the Bast In- P
dian Railway. 1487-89. '
Statement on the remewal of  thes

Indo-Japanese trade agreement by
Mr. M. P. Gandhi.'" 2305.
iike of students in the Aligarh
Muslim Uhniversity. 2580, 2581 .
Supersession_of Indians by Euro- ©
peans on the North Western Rail-
4,

way. 260
Tanning industry in India and duty |
| free import of wattle bark ex- |
tract. 3147-48. !
s s for the sale of ico and aerat="|
e the East Indxan f
Railway. 2759 c -
Ticket checking stafi on. Eﬂsh s
Tndian and North Western L
ways.  5060.
Ticket checking system on the
Indian and North Western
ways. 3053, i
Transfer of the control of the Ani-
mal Nutrition  section at Banga- 2
lore. 3133-34. !
Transfer of the Imperial Institute .

of Amimal Hushandry and Dairy
ing from Bangalore to Delhi, 3132~ !
Wisit of Sir Muhammad: Yamin Khav « ¢

in Ceylon. 230102 and Raizada:Hans Raj to the ¢
I’mtechggmto the cocvanut indus- Adicina a
4 t — e 3
y Prtotzxsmn of a hudgn over  the Bﬂ:o,‘n.m";" of “agriculturists; 1835, 4%
Gandar river at Saidpar Ghat near 1834.36.
o dhi cattle for Ban- Interference from public servants o =
o T o g b e g nhons 3L
o re F
Q‘::guu for- tﬁn staff of the Sahar- anestmn re provision of a lil Th —~ ¢
anpur Remount Dm& 2088. and ._mumﬂn ete., in New Aa i .;:

GIPD_L224LAD—23-1-37—785.

%,
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